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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or international agreement subject to registration which has not been registered may invoke that
treaty or agreement before any organ of the United Nations. The General Assembly, by resolution 97 (1),
established regulations to give effect to Article 102 of the Charter (see text of the regulations, vol. 859,
p. VIII).

The terms "treaty" and "international agreement" have not been defined either in the Charter or in
the regulations, and the Secretariat follows the principle that it acts in accordance with the position of the
Member State submitting an instrument for registration that so far as that party is concerned the instru-
ment is a treaty or an international agreement within the meaning of Article 102. Registration of an
instrument submitted by a Member State, therefore, does not imply ajudgement by the Secretariat on the
nature of the instrument, the status of a party or any similar question. It is the understanding of the
Secretariat that its action does not confer on the instrument the status of a treaty or an international
agreement if it does not already have that status and does not confer on a party a status which it would
not otherwise have.

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in this
Series have been made by the Secretariat of the United Nations.

NOTE DU SECRITARIAT

Aux termes de l'Article 102 de la Charte des Nations Unies, tout traitd ou accord international
conclu par un Membre des Nations Unies aprbs l'entrre en vigueur de la Charte sera, le plus t6t possible,
enregistr6 au Secrdtariat et publi6 par lui. De plus, aucune partie A un trait6 ou accord international qui
aurait dO A-tre enregistrd mais ne l'a pas 6td ne pourra invoquer ledit trait6 ou accord devant un organe des
Nations Unies. Par sa resolution 97 (I), l'Assemblde grnrale a adopt6 un r~glement destin6 A mettre en
application l'Article 102 de la Charte (voir texte du r~glement, vol. 859, p. IX).

Le terme << trait6 >> et l'expression << accord international > n'ont W drfinis ni dans la Charte ni dans
le riglement, et le Secretariat a pris comme principe de s'en tenir A la position adoptre A cet 6gard par
l'Etat Membre qui a prrsent6 l'instrument A l'enregistrement, A savoir que pour autant qu'il s'agit de cet
Etat comme partie contractante l'instrument constitue un traits ou un accord international au sens de
l'Article 102. Il s'ensuit que l'enregistrement d'un instrument prrsent6 par un Etat Membre n'implique,
de la part du Secretariat, aucun jugement sur la nature de l'instrument, le statut d'une partie ou toute
autre question similaire. Le Secrrtariat consid~re donc que les actes qu'il pourrait &re amen6 A accomplir
ne conf'rent pas A un instrument la qualit6 de < trait6 >> ou d'<< accord international >> si cet instrument
n'a pas drjA cette qualit6, et qu'ils ne conf~rent pas A une pattie un statut que, par ailleurs, elle ne
poss&lerait pas.

Sauf indication contraire, les traductions des textes originaux des traitrs, etc., publids dans ce Re-
cueil ont 6t6 6tablies par le Secitariat de l'Organisation des Nations Unies.
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No. 28386

UNITED NATIONS (ECONOMIC COMMISSION
FOR LATIN AMERICA AND THE CARIBBEAN),

UNITED STATES OF AMERICA
and INTER-AMERICAN DEVELOPMENT BANK

Understanding concerning efforts to promote the growth of
sound capital markets and securities regulatory mecha-
nisms. Signed at Washington on 26 September 1991

Authentic text: English.

Registered ex officio on 26 September 1991.

ORGANISATION DES NATIONS UNIES
(COMMISSION ECONOMIQUE POUR

UAMtRIQUE LATINE ET LES CARAIBES),
IETATS-UNIS D'AMERIQUE

et BANQUE INTERAMIERICAINE
DE DEVELOPPEMENT

Accord relatif aux efforts en vue de promouvoir le developpe-
ment de marches de capitaux sains et de mecanismes
regulateurs de valeurs. Signe ' Washington le 26 sep-
tembre 1991

Texte authentique : anglais.

Enregistri d'office le 26 septembre 1991.
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UNDERSTANDING' BETWEEN THE UNITED STATES SECURI-
TIES AND EXCHANGE COMMISSION, THE INTER-AMERI-
CAN DEVELOPMENT BANK, AND THE UNITED NATIONS
ECONOMIC COMMISSION FOR LATIN AMERICA AND THE
CARIBBEAN

Recognizing the significance of dynamic capital markets to
address debt reduction and promote economic development and growth;

Understanding that the establishment and enhancement of
independent securities markets throughout Latin America and the
Caribbean will fuel such growth by facilitating raising of capital
by privately owned companies and government entities;

Sharing the common goal of building and maintaining open,
fair, efficient and sound securities markets to boost national
savings and promote domestic sources of financing through the use
of equity issuances, including stock distributions, and financing
by means of bonds and other negotiable debt paper;

Desiring to realize the aims declared in the Enterprise for
the Americas Initiative;

The United States Securities and Exchange Commission, the
Inter-American Development Bank group and the United Nations
Economic Commission for Latin America and the Caribbean, hereby
express their mutual intentions regarding efforts to promote the
growth of sound capital markets and securities regulatory
mechanisms in each country in the region as well as the integration
of those securities systems into the broader international
framework. The Inter-American Development Bank may make
appropriate arrangements with the Inter-American Investment
Corporation ("IIC") for it to work with the other parties hereto
when the IIC can bring to that task unique capabilities and
experience.

PROVISION OF TRAINING AND TECHNICAL ASSISTANCE

The Signatories intend to work together in cooperation with
the countries of Latin America and the Caribbean to establish and
implement training and technical assistance programs for the
development, administration, operation and regulation of the
capital markets in the hemisphere. In this regard, the Securities
and Exchange Commission has established the Emerging Markets
Advisory Committee ("EHAC"), consisting of senior executives of
United States self-regulatory and clearing organizations, major
securities and accounting firms, and academic experts as part of
its effort to foster the growth of securities markets in nations
with emerging market economies. The Signatories, working with

ICame into force on 26 September 1991 by signature.
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relevant members of EMAC, intend to identify specific programs that
the Signatories believe are desirable and reasonable. The training
and technical cooperation may include, subject to the availability
of personnel and other resources, the provision of assistance
relating to the development of:

a) Securities instruments for utilization in capital

formation;

b) Order handling systems;

c) Trade recording and comparison systems;

d) Quotation and transaction data transmission systems;

e) Clearance and settlement mechanisms;

f) Regulatory requirements relating to market professionals
and capital adequacy;

g) Systems and regulatory mechanisms relating to accounting
and disclosure;

h) Systems necessary for effective market surveillance and
enforcement programs;

i) Additional procedures and practices to protect investors;
and

j) Market and regulatory skills of local personnel.

BTUDXRS

The Signatories recognize that the success of efforts to
develop and enhance markets requires a sophisticated understanding
of the existing framework and needs of the country involved. To
this end, the Signatories intend to conduct joint studies to
identify the areas in which action is required to foster the
development and sound regulation of securities markets. Potential
areas for study include the level of development of:

a) A legal and accounting infrastructure for securities
markets;

b) Methods for strengthening supervisory bodies of
securities markets, including governmental agencies and
self-regulatory organizations;

c) Incentives for issuing and investing in securities;

d) Private institutional investor participation in the
securities markets; and

e) Macroeconomic conditions for the development of capital
markets and capital mobility.

Vol. 1651, 1-28386
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CONSULTATXONS

The Signatories intend to consult periodically about matters
of mutual interest in order to enhance cooperation and help to
promote the stability, efficiency, and integrity of the capital
markets of the region. The purpose of such consultations is to
assist in the development of mutually agreeable approaches for
strengthening the securities markets of Latin America and the
Caribbean, while avoiding, wherever possible, conflicts that may
arise from the application of divergent methodologies and
development programs.

SIGNED in four originals on the 26th day of September, 1991.

United States Securities Inter-American Development Bank:
and Exchange Commission:

By: [Signed] By: [Signed]

RICHARD C. BREEDEN ENRIQUE V. IGLESIAS

Chairman President

United Nations Economic
Commission for Latin America

and the Caribbean:

By: [Signed]

GERT ROSENTHAL
Executive Secretary

Vol. 1651, 1-28386
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LA COMMISSION DES OP1tRATIONS DE BOURSE
DES tTATS-UNIS, LA BANQUE INTERAMItRICAINE DE D& -
VELOPPEMENT ET LA COMMISSION ICONOMIQUE POUR
L'AMERIQUE LATINE ET LES CARAIBES DE L'ORGANISA-
TION DES NATIONS UNIES

Reconnaissant l'importance de march6s des capitaux dynamiques pour la r6-
duction de la dette et la promotion du d6veloppement et de la croissance 6cono-
miques;

Conscientes que l'6tablissement et le renforcement de march6s des valeurs
mobilires ind6pendants dans l'ensemble de l'Am6rique latine et des Caralbes ali-
menteront cette croissance en facilitant ]a mobilisation de capital par les socits
priv6es et les entitds publiques;

Ayant pour commun objectif de cr6er et de maintenir ouverts des march6s des
valeurs mobiliires 6quitables, efficients et sains pour donner une impulsion A l'6par-
gne nationale et d6velopper les sources int6rieures de financement par le recours A
l'6mission de parts sociales, notamment la distribution d'actions, et le financement
au moyen d'obligations et autres titres de dette n6gociables;

D6sireuses de r6aliser les objectifs 6nonc6s dans la d6claration intitul6e Enter-
prise for America Initiative (Initiative <« Entreprise pour les Am6riques >>);

La Commission des op6rations de bourse des Etats-Unis, la Banque interam6ri-
caine de d6veloppement et la Commission 6conomique pour l'Am6rique latine et les
Caralbes de l'Organisation des Nations Unies expriment par le pr6sent instrument
leur intention commune d'entreprendre une action visant A promouvoir le d6velop-
pement dans chaque pays de la r6gion de march6s des capitaux sains et de m6canis-
mes r6gulateurs des valeurs mobili~res ainsi que leur int6gration dans un cadre inter-
national plus vaste. La Banque interam6ricaine de d6veloppement pourra prendre
les dispositions n6cessaires avec la Socit6 interam6ricaine d'investissement (SSI)
pour que celle-ci collabore avec les pr6sentes parties dans cette tache en les faisant
profiter de ses capacit6s et de son exp6rience uniques.

Formation et assistance techniques

Les signataires ont l'intention de collaborer, en concertation avec les pays de
l'Am6rique latine et des Caradibes, A l'61aboration et A la mise en oeuvre de pro-
grammes de formation et d'assistance techniques dans des domaines touchant au
d6veloppement, A l'administration, au fonctionnement et A la r~glementation des
march6s des capitaux dans l'h6misph~re. A cet 6gard, la Commission des op6rations
de bourse a cr66 le Emerging Market Advisory Committee (EMAC) [Comit6 consul-
tatif des march6s 6mergents], compos6 de hauts responsables d'organisations auto-
nomes de compensation am6ricaines, de soci6t6s de bourse et d'expertise comptable
importantes et de sp6cialistes de l'6conomie dans le cadre de son action en faveur du
d6veloppement des march6s des valeurs mobilires dans les pays 6mergents A 6co-

'Entrd en vigueur le 26 septembre 1991 par la signature.
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nomie de march6. Les signataires, en collaboration avec les membres concerns de
I'EMAC, se proposent de d6finir des programmes sp6cifiques dont l'ex6cution leur
paraitra souhaitable et judicieuse. Cette formation et cette coop6ration techniques
pourront, sous r6serve de la disponibilit6 du personnel et des ressources n6cessaires,
comporter la fourniture d'une assistance pour le d6veloppement :

a) Des titres de valeurs mobili~res en vue de leur utilisation dans la formation
de capital;

b) De systmes de traitement des ordres;

c) De systeme d'enregistrement et de rapprochement des transactions;

d) De syst~mes de cotation et de transmission des donn6es relatives aux trans-
actions;

e) De m6canismes de compensation et de r~glement;
f) De la r~glementation de la profession boursiire;

g) De syst~mes et de m6canismes r6glementaires en mati~re d'6tablissement
des comptes et d'information du public;

h) De syst~mes n6cessaires pour une surveillance satisfaisante du march6 et la
r6pression des irr6gularit6s;

i) De proc6dures et de pratiques suppl6mentaires pour la protection des inves-
tisseurs; et

J) Des comp6tences du personnel local concernant le fonctionnement et la r6-
glementation du march6.

Etudes

Les signataires sont conscients qu'une connaissance tr~s approfondie du cadre
existant et des besoins des pays concern6s est n6cessaire pour qu'il soit possible de
d6velopper et am6liorer les march6s. A cette fin, les signataires ont l'intention de
r6aliser en commun des 6tudes pour d6terminer les domaines dans lesquels une
action devrait 8tre entreprise pour favoriser le d6veloppement des march6s et leur
r~glementation d'une manire appropri6e. Les 6tudes pourraient porter notamment
sur le niveau de d6veloppement atteint dans les domaines suivants :

a) Cadre juridique et infrastructure comptable des march6s des valeurs mo-
bili~res;

b) M6thodes employ6es pour renforcer les organes de surveillance des mar-
ch6s des valeurs mobili~res, en ce qui concerne notamment les entit6s gouvernemen-
tales et les organismes autonomes;

c) Mesures d'incitation A l'6mission et A l'achat de valeurs mobili~res;

d) Intervention sur le marchd des investisseurs priv6s et institutionnels;

e) Conditions macro6conomiques du d6veloppement des march6s des capi-
taux et de ]a mobilit6 des capitaux.

Consultations

Les signataires ont l'intention de tenir des consultations sur les questions d'in-
t6rt mutuel afin de renforcer leur coop6ration et de contribuer A la promotion de la
stabilit6, de l'efficience et de l'int~grit6 des march6s des capitaux de la r6gion. Ces

Vol. 1651, 1-28386



United Nations - Treaty Series * Nations Unies - Recueil des Traitks

consultations auront pour but de contribuer h la mise au point d'approches mu-
tuellement acceptables pour le renforcement des march6s des valeurs mobili~res de
I'Am6rique latine et des Caraibes tout en 6vitant, chaque fois que possible, les con-
flits qui pourraient rdsulter de I'application de m6thodes et de programmes de d6ve-
loppement divergents.

SIGN9 en quatre originaux le 26 septembre 1991.

Commission des opdrations Banque interam6ricaine
de bourse des Etats-Unis: de d6veloppement:

Par: [Signeq Par: [Signeq
RICHARD C. BREEDEN ENRIQUE V. IGLESIAS

President Pr6sident

Commission dconomique
pour 1'Am6rique latine

et les Caralbes
de l'Organisation des Nations Unies:

Par: [Signe]

GERT ROSENTHAL
Secr6taire ex6cutif
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Authentic texts: Spanish, Danish, German, Greek, English, French, Italian,
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et

AUTRICHE, FINLANDE, ISLANDE, NORVEGE,
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Enregistri par la Communaut6 9conomique europenne le Jer octobre 1991.
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[SPANISH TEXT - TEXTE ESPAGNOL]

ACUERDO ENTRE LA COMUNIDAD ECONOMICA EUROPEA, POR
UNA PARTE, Y LA REPUBLICA DE AUSTRIA, LA REPUBLICA
DE FINLANDIA, LA REPIUIBLICA DE ISLANDIA, EL REINO DE
NORUEGA, EL REINO DE SUECIA Y LA CONFEDERACI6N
SUIZA, POR OTRA, POR EL QUE SE ESTABLECE UN PRO-
CEDIMIENTO PARA EL INTERCAMBIO DE INFORMACION
EN EL AMBITO DE LAS REGLAMENTACIONES TtCNICAS

LA COMUNIDAD ECONOMICA EUROPEA.

por una parte.

y LA REPUBLICA DE AUSTRIA. LA REPUBLICA DE FINLANDIA. LA REPUBLICA DE

ISLANDIA. EL REINO DE NORUEGA. EL REINO DE SUECIA y LA CONFEDERACION SUIZA.

en adelante denominados "Estados miembros de la AELC".

por otra.

todas ellas en adelante colectivamente denominadas "Partes Contratantes",

VISTOS los acuerdos de libre comercio entre la Comunidad Econ6mica Europea y

los Estados miembros de la AELC. y en particular los objetivos establecidos en

el articulo 1 de cada uno de dichos acuerdos.

VISTOS los procedimientos de informaci6n relativos a las reglamentaciones

tecnicas aplicados en el seno de la Comunidad Econ6mica Europea por una parte.

y en el seno de la Asociacion Europea de Libre Comercio (AELC), por otra,

CONSIDERANDO el compromiso de los Estados miembros de la AELC y de la

(omunidad Econ6mica Europea de realizar un espacio econ6mico europeo dinamico,

CONSIDERANDO ]a cooperaci6n actual entre la Comunidad Econ6mica Europea y los

Estados miembros de la Asociaci6n Europea de Libre Comercio en el imbito de

los obstaculos tecnicos a los intercambios, y el acuerdo comfn alcanzado

dentro del marco de dicha cooperaci6n para vincular los dos procedimientos de

informaci6n.
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HAN CONVENIDO EN LO SIGUIENTE:

ARTICULO I

A efectos del presente Acuerdo0 se entendera por:

- "especificacin ticnica": una especificaci6n que figure en un documento que

defina las caracteristicas requeridas para un producto. como los niveles de

calidad. rendimiento. seguridad o dimensioneso inclusive los requisitos

aplicables al producto en lo que se refiere a la terminologia. simbolos.

pruebas y mitodos de pruebas, envasado, marcado o etiquetado;

- "reglamentacion ticnica": las especificaciones ticnicas, inclusive las

disposiciones admnistrativas aplicables a las mismas, cuya observaci6n sea

obligatoria. de jure o de facto, para su comercializaci6n o utilizaci6n en

tin Estado miembro o en una parte importante del mismo, a excepci6n de

aquellas establecidas por las autoridades locales;

- "proyecto de reglamentacion ticnica": el texto de una especificaci6n t~cnica

que lncluya dispusiciones administrativas, elaboradas con la intenci6n de

establecerla o de hacerla finalmente establecer como una reglamentacion

tecnica, y cuyo texto se encuentre en una fase de preparaci6n que todavia

permita introducir enmiendas sustanciales;

- "producto": todo producto de fabricaci6n industrial y todo producto agrario.

incluidos los productos de la pesca.

ARTICULO 2

La Comunidad notificara a los Estados miembros de la AELC. a travs del

Consejo de Ia AELC. los proyectos de reglamentaciones ticnicas que sus Estados

miembros le hayan notificado, de conformidad con la normativa comunitaria

correspondiente.
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ARTICULO 3

Del mismo modo. los Estados mlembros de la AELC. a travis del Consejo de la

AELC, notificarin a la Comunidad los proyectos de reglamentaciones ticnicas

que se hayan notificado dentro de la AELC de conformidad con las

correspondientes disposiciones de la AELC.

ARTICULO 4

In texto completo del proyecto de reglamentaci6n ticnica notificado deberi

estar disponible en la lengua original asi como en una traducci6n completa en

risa de las lenguas oficiales de la Comunidad Econ6mica Europea.

ARTICULO 5

Cuando proceda. tambien se comunicari el texto completo en la lengua original

de las disposiciones legales o reglamentarias bisicas de que se trate

principal o directamente, en caso de que el conocimiento de dicho texto sea

necesarin para evaluar las implicaciones del proyecto de reglamentaci6n

ticnica notificada.

ARTICULO 6

Cada Parte Contratante podri solicitar mis informaci6n sobre un proyecto de

reglamentaci6n ticnica notificado de conformidad con el presente Acuerdo.

ARTICULO 7

La Comunidad y los Estados de la AELC podrhn hacer comentarlos sobre los

proyectos que les hayan sido comunicados. El ConseJo de la AELC transmitiri

los comentarios de los Estados miembros de la AELC a Ia Comisi6n de las

Comunidades Europeas. en adelante denominada "la Comisi6n". en forma de una

unica comunicaci6n coordinada y la Comisi6n transmitiri los comentarios de la

Comunidad al ConseJo de la AELC. Cuando se recurra a un periodo de statu quo

de seis meses, de conformidad con las normas de sus sistemas respectivos de

intercambio de informaci6n. las Partes contratantes se informarin mutuamente

al respecto de manera similar.
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ARTICULO 8

Las autoridades competentes aplazarin la adopci6n de proyectos de

reglamentaciones tecnicas notificados durante un periodo de tres meses a

partir de la fecha de recepci6n del texto del proyecto de reglamentaci6n.

- por parte de la Comisi6n en el caso de los proyectos notificados por los

Estados miembros de la Comunidad:

- por parte del Consejo de la AELC. para los proyectos notificados por los

Estados miembros de la AELC.

ARTICULO 9

Sin embargo, este periodo de statu quo de tres meses no se aplicari en los

casos en que. por razones urgentes relacionadas con la protecci6n de la salud

pilblica o de la seguridad, la protecci6n de la salud y vida de animales o

plantas. las autoridades competentes se vean obligadas a preparar

reglamentaciones ticnicas en un plazo muy breve para adoptarlas e

introducirlas inmediatamente sin que sean posibles consultas. Se indicarin los

motivos que justifiquen la urgencia de las medidas adoptadas. La Justificacion

de las medidas urgentes deberh ser detallada y las razones estar claramente

explicadas. subrayando en particular el caricter lmprevisible y Is gravedad

del peligro al que se hayan enfrentado las autoridades competentes asi como la

necesidad absoluta de una actuaci6n inmediata pars remediarlo.

ARTICULO 10

Se comunicara asimismo el texto definitivo de la reglamentacion ticnica en la

lengua original.

ARTICULO 11

Las disposiciones administrativas relativas a las notificaciones antes

mencionadas figuran en detalle en el anexo, que forma parte integrante del

presente Acuerdo.
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ARTICULO 12

La informaci6n suministrada con arreglo al presente Acuerdo se considerari

confidencial cuando asi se solicite. Sin embargo. tanto la Comunidad como los

Estados miembros de la AELC podrin. siempre que se tomen las precauciones

necesarlas, consultar a personas fisicas o Juridicas. incluso personas en el

sector privado. para un peritaje.

ARTICULO 13

Dentro del marco de la cooperaci6n establecida entre expertos de la Comunidad

y de los Estados miembros de la AELC en el iznbito de los obsticulos ticnicos a

los intercambios. las Partes Contratantes efectuarin consultas regulares,

tanto para garantizar el funcionamiento satisfactorio del procedimiento

establecido en el presente Acuerdo como para intercambiar puntos de vista

sobre los comentarios que pueda haber presentado cualquier parte Contratante

relativos a un proyecto de reglamentaci6n ticnica notificado de conformidad

con el presente Acuerdo. Ademis, las Partes Contratantes podrin, de comin

acuerdo, celebrar reuniones ad hoc suplementarias para tratar casos

especificos de especial interis para cualquier Parte Contratante.

ARTICULO 14

El presente Acuerdo se ampliari a la notificaci6n de proyectos de

reglamentaciones tecnicas relativas a procedimientos de fabricacion y

elaboraci6n tan pronto como las Partes Contratantes se hayan notificado

mutuamente Ia conclusi6n de los procedimientos internos necesarios a este fin.

ARTICULO 15

El presente Acuerdo se celebra por un periodo de prueba inicial de dos afios

tras el cual el Acuerdo se someteri a una revisi6n conjunta, o se renovari

para un periodo adicional que se determinari.
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ARTICULO 16

Cualquier Parte Contratante podrh retirarse del presente Acuerdo siempre que

lo notifique con seis meses de antelaci6n, por escrito, a las demis Partes

Contratantes.

ARTICULO 17

1. El presente Acuerdo entrari en vigor el 1 de Julio de 1990, siempre que las

Partes Contratantes hayan depositado, antes de dicha fecha, los instrumentos

de aceptaci6n en poder del Secretario General del ConseJo de las Comunidades

Europeas. que actuara como depositario.

2. En caso de que el presente Acuerdo no entre en vigor el 1 de Julio de 1990,

lo hara el primer dia del segundo mes siguiente al deposito del 6]timo

instrumento de aceptaci6n.

3. El depositarlo notificarh la fecha del dep6sito del instrumento de

aceptaci6n de cada Parte Contratante y la fecha de entrada en vigor del

presente Acuerdo.

ARTICULO 18

El presente Acuerdo se redacta en un ejemplar 6nico. en lenguas alemana,

danesa, espaola. francesao griega. inglesa, italiana, neerlandesa, noruega.

portuguesa. finesa, islandesa y sueca, siendo cada uno de estos textos

igualmente autintico. y se depositari en los archivos de la Secretaria General

del ConseJo de las Comunidades Europeas, que entregari una copia certificada

del mismo a cada una de las Partes Contratantes.

[For the testimonium and signatures, see p. 89 of this volume - Pour le testi-
monium et les signatures, voir p. 89 du present volume.]

Vol. 1651, 1-28387



United Nations - Treaty Series * Nations Unies - Recueil des Traitis

[DANISH TEXT - TEXTE DANOIS]

AFTALE MELLEM DET EUROPEISKE OKONOMISKE FEL-
LESSKAB, PA DEN ENE SIDE, OG REPUBLIKKEN FINLAND,
REPUBLIKKEN ISLAND, KONGERIGET NORGE, SCHWEIZ,
KONGERIGET SVERIGE OG REPUBLIKKEN OSTRIG, PA DEN
ANDEN SIDE, OM FASTS)ETTELSE AF EN PROCEDURE FOR
UDVEKSLING AF OPLYSNINGER MED HENSYN TIL TEKNI-
SKE FORSKRIFTER

DET EUROPAISKE OKONOMISKE FALLESSKAB,

pA den ene side. og

REPUBLIKKEN FINLAND, REPUBLIKKEN ISLAND. KONGERIGET NORGE, SCHWEIZ, KONGERIGET

SVERIGE OG REPUBLIKKEN OSTRIG,

i det folgende benwvnt "EFTA-landene",

pi den anden side,

der alle i det folgende samlet benavnes "'de kontraherende parter"

SON HENVISER TIL frihandelsaftalerne mellem Det Europriske 01konomiske Fml1es-

skab o8 EFTA-landene, smrlig til mAlsatningen anfort i artikel 1 i hver af

disse aftaler,

SON HENVISER TIL de informationsprocedurer med hensyn til tekniske forskrif-

ter. der anvendes inden for Det Europaiske Okonomiske Fallesskab. pA den ene

side, og inden for Den Europ-iske Frihandelssammenslutning (EFTA), pA den

anden side.

SOM TAGER HENSYN TIL EFTA-landenes og Det Europaiske Okonomiske Fallesskabs

tilsagn om at etablere et dynamisk okonomisk Europa. o8

SON TAGER HENSYN TIL det igangvmrende samarbejde mellem Det Europaiske Okono-

miske Fallesskab og landene i Den Europaiske Frihandelssammenslutning med

hensyn til tekniske handelshindringer og den falles enighed, der er opnAet

inden for det pigaldende samarbejde, om at forbinde de to informationsproce-

durer.

Vol. 1651, 1-28387



1991 United Nations - Treaty Series * Nations Unies - Recueil des Traitks 19

ER BLEVET ENIGE OM FOLGENDE:

ARTIKEL I

I denne aftale gwider felgende definitioner:

- "teknisk specifikation". en specifikation, der er indeholdt i et dokument,

som fastlwgger karakteristika for et produkt, sAsom kvalitet, brugsegen-

skaber, sikkerhed og dimensioner, herunder krav til varen for sA vidt angfr

terminologi, symboler. prevning og prevningsmetoder, emballering, mmrkning

og etikettering;

- "teknisk forskrift", tekniske specifikationer, herunder de relevante admini-

strative bestemmelser, som retligt eller faktisk skal overholdes i tilfalde

af markedsfering eller anvendelse i en medlemsstat eller i en vasentlig del

heraf, bortset fra de specifikationer, som fastsmttes af lokale myndigheder;

- "udkast til teknisk forskrift", teksten til en teknisk specifikation, her-

under administrative bestemmelser, der er udarbeJdet med henblik pa at ved-

tage den eller senere at lade den vedtage som en teknisk forskrift, og som

er en tekst pA et forberedende stadium, i hvilken der endnu kan foretages

vwsentlige andringer;

- "produkt". industrielt fremstillede varer og alle landbrugsprodukter, her-

under fiskerivarer.

ARTIKEL 2

Fmllesskabet skal gennem EFTA-RAdet underrette EFTA-landene om de udkast til

tekniske forskrifter, som det fAr meddelelse om fra dets medlemsstater, i

overensstemmelse med de relevante fallesskabsforskrifter.

ARTIKEL 3

EFTA-landene skal ligeledes gennem EFTA-RAdet underrette Fallesskabet om de

udkast til tekniske forskrifter, som meddeles inden for EFTA i overensstem-

melse med de relevante EFTA-bestemmelser.

Vol. 1651, 1-28387



United Nations - Treaty Series * Nations Unies - Recueil des Traitis

ARTIKEL 4

Den fulde ordlyd af det udkast til teknisk forskrift, hvorom der er givet

meddelelse, skal stilles til rAdighed pA originalsproget samnen med en fuld-

standig oversattelse til et af de officielle sprog 1 Det Europaiske Okonomiske

Fmllesskab.

ARTIKEL 5

Om fornedent skal den fulde ordlyd pA originalsproget af de tilgrundliggende

vasentligste o8 direkte berarte love og administrative bestemmelser ogsA frem-

sendes, hvis kendskab hertil er nodvendigt for at vurdere rmkkevidden af det

udkast til teknisk forskrift, hvorom der er givet meddelelse.

ARTIKEL 6

Hver af de kontraherende parter kan anmode om yderligere oplysninger om et

udkast til teknisk forskrift, hvorom der er givet meddelelse i henhold til

denne aftale.

ARTIKEL 7

F&llesskabet og EFTA-landene kan indgive bemarkninger til de udkast, der er

fremsendt. EFTA-landenes bemarkninger videresendes af EFTA-RAdet til Kommis-

sionen for De Europaiske Fmllesskaber (i det folgende benavnt "Konmissionen")

i form af en enkelt falles meddelelse, og Fallesskabets bemarkninger videre-

sendes af Kommissionen til EFTA-RAdet. De kontraherende parter skal, nAr en

seks mineders status quo pAberAbes i henhold til reglerne i deres respektive

interne ordninger for informationsudveksling, underrette hinanden herom pA

samme mAde.

ARTIKEL 8

De kompetente myndigheder udsatter vedtagelsen af de udkast til tekniske for-

skrifter, hvorom der er givet meddelelse, i tre mAneder fra den dato, pA hvil-

ken ordlyden af udkastet til forskrift er modtaget af:

Vol 1651, 1-28387



1991 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 21

- Kommissionen, for sl vidt angfr udkast, som Fallesskabets medlemsstater har

givet meddelelse om,

- EFTA-R~det, for sA vidt ang&r udkast. som EFTA-landene har givet meddelelse

om.

ARTIKEL 9

Denne status quo-periode pA tre mAneder finder dog ikke anvendelse i tilfalde.

hvor de kompetente myndigheder af presserende srunde vedrerende beskyttelsen

af den offentlige sundhedeller sikkerhed, beskyttelsen af dyrs liv og sundhed

eller beskyttelsen af planter, er nedsaget til i lobet af meget kort tid at

udarbejde tekniske forskrifter for at vedtage og gennemfore dem omgAende, uden

at der er mulighed for samrAd. De grunde, der berettiger sAdanne hasteforan-

staltninger, skal anfores. Begrundelsen for hasteforanstaltningerne skal vare

detaljeret o klart udtrykt, idet der navnlig legges vagt pA den uforudsige-

lige og alvorlige karakter af den fare, som de pagaldende myndigheder stir

overfor, samt pA det absolut nedvendige i en omsAende indgriben for at afvmrge

faren.

ARTIKEL 10

Den endelige ordlyd pA originalsproget af den tekniske forskrift skal ligele-

des fremsendes.

ARTIKEL 11

De administrative dispositioner for ovennmvnte meddelelser er nwrmere beskre-

vet i bilaget, som udger en integrerende del af denne aftale.

ARTIKEL 12

Oplysninger, der indgives i henhold til denne aftale, skal pa anmodning be-

handles som fortrolige. Savel Fillesskabet som EFTA-landene kan dog under

iagttagelse af de nodvendige sikkerhedsforanstaltninger foranstalte horing af

fysiske eller juridiske personer, herunder ogsa personer fra den private sek-

tor, med henblik pa en ekspertudtalelse.
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ARTIKEL 13

De kontraherende patter holder, inden for rammerne af samarbejdet mellem eks-

perter fra Fallesskabet og EFTA-landene med hensyn til tekniske handelshin-

dringer. regelmessige samrAd sAvel for at sikre, at den procedure, der er

fastlagt i denne aftale, fungerer tilfredsstillende, som for at udveksle syns-

punkter vedrorende bemarkninger, som en af de kontraherende parter mAtte have

fremsat til et udkast til teknisk forskrift, hvorom der er givet meddelelse i

henhold til denne aftale. Endvidere kan de kontraherende patter efter fmlles

overenskomst holde supplerende ad hoc-moder for at behandle specielle sporgs-

mAl. som er af sarlig interesse for en af parterne.

ARTIKEL 14

Denne aftale udvides til ogsA at omfatte meddelelse om udkast til tekniske

forskrifter for produktions- og arbeJdsmetoder, sA snart de kontraherende

parter har givet hinanden notifikation om afslutningen af de interne proce-

durer, der er nodvendige i sA henseende.

ARTIKEL 15

Denne aftale indgAs for en indledende forsogsperiode pA to Ar, hvorefter afta-

len enten gores til genstand for en f&lles revision eller fornyes for en yder-

ligere periode, der nwrmere skal fastsmttes.

ARTIKEL 16

En kontraherende part kan trakke sig ud af aftalen, forudsat at der skriftligt

gives de ovrige kontraherende parter seks mfneders varsel herom.

ARTIKEL 17

1. Denne aftale trader i kraft den 1. Juli 1990, forudsat at de kontraherende

parter inden denne dato har deponeret deres godkendelsesinstrumenter i Gene-
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ralsekretariatet for RAdet for De Europaiske Fallesskaber, der optrader som

depositar.

2. Hvis denne aftale ikke treder i kraft den 1. Juli 1990, trader den i kraft

pA den forste da8 i den anden mAned efter deponering af det sidste accept-

instrument.

3. Depositaren giver meddelelse om den dato, pA hvilken hver kontraherende

part har deponeret sit acceptinstrument, samt om ikrafttradelsesdatoen for

denne aftale.

ARTIKEL 18

Denne aftale, som er udfardiget i it eksemplar pA dansk, engelsk. fransk,

grmsk. italiensk, nederlandsk, portugisisk, spansk. tysk, finsk, islandsk,

norsk og svensk. hvilke tekster alle har same gyldighed. deponeres i arkiver-

ne i Generalsekretariatet for RAdet for De Europmiske Fallesskaber, som frem-

sender en bekreftet genpart heraf til hver kontraherende part.

(For the testimonium and signatures, see p. 89 of this volume - Pour le testi-
monium et les signatures, voir p. 89 du present volume.]
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[GERMAN TEXT - TEXTE ALLEMAND]

OBEREINKOMMEN ZWISCHEN DER EUROPAISCHEN WIRT-
SCHAFTSGEMEINSCHAFT EINERSEITS UND DER REPU-
BLIK OSTERREICH, DER REPUBLIK FINNLAND, DER RE-
PUBLIK ISLAND, DEM KONIGREICH NORWEGEN, DEM
KONIGREICH SCHWEDEN UND DER SCHWEIZERISCHEN
EIDGENOSSENSCHAFT ANDERERSEITS OBER EIN INFOR-
MATIONSAUSTAUSCHVERFAHREN AUF DEM GEBIET DER
TECHNISCHEN VORSCHRIFTEN

DIE EUROPAISCHE WIRTSCHAFTSGEHEINSCHAFT

einerseits und

DIE REPUBLIK OSTERREICH, DIE REPUBLIK FINNLAND. DIE REPUBLIK ISLAND. DAS

KONIGREICH NORWEGEN, DAS KONIGREICH SCHIWEDEN UND DIE SCHWEIZERISCHE

EI DGENOSSENSCHAFT.

nachstehend "die EFTA-Linder" genannt,

andererseits,

nachfolgend als die Vertragsparteien bezeichnet,

GESTUTZT auf die Freihandelsabkommen zwischen der Europaischen Wirtschafts-

gemeinschaft und den EFTA-Lindern, insbesondere auf die Ziele von Artikel 1

dieser Abkommen,

GESTUTZT auf die Informationsverfahren auf dem Gebiet der technischen

Vorschriften in der Europaischen Wirtschaftsgemeinschaft einerseits und in der

Europiischen Freihandelsassoziation (EFTA) andererseits,

IN DER ERWAGUNG, dass sich die EFTA-Linder und die Europaische Wirtschafts-

gemeinschaft zur Schaffung eines dynamisthen Wirtschaftsraums in Europa

verpflichtet haben.

IN ERWAGUNG der derzeitigen Zusammenarbeit zwischen der Europiischen Wirt-

schaftsgemeinschaft und den Mitgliedstaaten der Europgischen Freihandelsasso-

ziation auf dem Gebiet der technischen Handelshemmnisse und der im Rahmen
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dieser Zusammenarbeit getroffenen Vereinbarung. die beiden Informationsverfah-

ren miteinander zu verbinden,

SIND WIE FOLGT OBEREINGEKOMNEN:

ARTIKEL I

In diesem Lbereinkommen gelten folgende Begriffsbestimmungen:

- "Technische Spezifikation": Spezifikation. die in einem Dokument enthalten

ist, das Nerkmale eines Erzeugnisses festlegt. wie Qualititsstufen.

Gebrauchstauglichkeit. Sicherheit oder Abmessungen. einschliesslich der

Festlegungen uber Terminologie, Symbole. Priifung und Pruifverfahren.

Verpackung. Kennzeichnung oder Beschriftung.

- "Technische Vorschrift": Technische Spezifikationen einschliesslich der

einschlagigen Verwaltungsvorschriften, deren Beachtung de Jure oder de facto

fir die Vermarktung oder Verwendung in einem Mitgliedstaat oder in einem

grossen Teil dieses Staates verbindlich ist. ausgenommen die von Lokalbehor-

den festgelegten technischen Spezifikationen.

- "Entwurf eLner technischen Vorschrift": Text oiner technischen Spezifikation

einschliesslich der Verwaltungsvorschriften. der in der Absicht ausgearbei-

tet worden ist. diese Spezifikation letztlich als technische Vorschrift

festzulegen oder festlegen zu lassen, und der sich in einem Stadium der

Ausarbeitung befindet, in dem noch wesentliche Anderungen moglich sind.

- "Erzeugnis": Alle Industrieerzeugnisse. alle landwirtschaftlichen Erzeug-

nisse sowie Fische und andere Heeresprodukte.

ARTIKEL 2

Die Gemeinschaft notifiziert den EFTA-lUndern durch den EFTA-Rat alle Entwurfe

technischer Vorschriften. die ihr durch ihre Mitgliedstaaten in Ubereinstim-

mung mit den einschlagigen Rechtsvorschriften der Gemeinschaft notifiziert

werden.
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ARTIKEL 3

Desgieichen notifizieren die EFTA-Lander durch den EFTA-Rat der Gemeinschaft

alle in der EFTA in Obereinstimmung mit den einschlgigen EFTA-Bestimmungen

notifizierten Entwiirfe technischer Vorschriften.

ARTIKEL 4

Der voile Wortlaut des notifizierten Entwurfs einer technischen Vorschrift ist

in der Originalsprache sowie in elner vollstandigen Obersetzung in eine der

Amtssprachen der Europaischen Wirtschaftsgemeinschaft vorzulegen.

ARTIKEL 5

Gegebenenfalls ist auch der voile Wortlaut der hauptsachlich und unmittelbar

betroffenen grundlegenden Rechts- und Verwaltungsvorschriften in Original-

sprache zu 6bermitteln, sofern die Kenntnis dieser Texte fur die Beurteilung

der Tragweite des notifizierten Entwurfes einer technischen Vorschrift erfor-

derlich ist.

ARTIKEL 6

Jede Vertragspartei kann zusitzliche Informationen zu einem nach diesem Uber-

einkommen notifizierten Entwurf einer technischen Vorschrift verlangen.

ARTIKEL 7

Die Gemeinschaft und die EFTA-Lander konnen zu den notifizierten Entwiirfen

Bemerkungen vorbringen. Die Bemerkungen der EFTA-Lander werden der Kommission

der Europaischen Gemeinschaften (nachstehend "Kommission" genannt) vom EFTA-

Rat in Form einer einzigen. koordinierten Mitteilung zugestelit; die Bemerkun-

gen der Gemeinschaft werden dem EFTA-Rat von der Kommission ubermittelt.

Nehmen die Vertragsparteien aufgrund ihrer internen Informationsaustauschver-

fahren eine Stillhaltefrist von sechs Monaten in Anspruch, so teilen sie dies

einander auf die gleiche Weise mit.
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ARTIKEL 8

Die Annahme einer technischen Vorschrift durch die zustindigen Beh6rden wird

um drei Monate verschoben, vom Zeitpunkt an gerechnet. an welchem der betref-

fende Entwurf

- bei der Kommission. im Falle von Entwurfen. die die Mitgliedstaten der

Gemeinschaft notifiziert haben, bzw.

- beim EFTA-Rat. im Falle von EntwUrfen. die die EFTA-Linder notifiziert

haben.

eingegangen ist.

ARTIKEL 9

Die Stillhaltefrist von drei Honaten gilt jedoch nicht, wenn die zustandigen

Behorden aus dringenden Grunden. die den Schutz der Gesundheit von Personen

und Tieren, den Schutz von Pflanzen oder die Sicherheit betreffen, gezwungen

sind. ohne Moglichkeit vorheriger Konsultationen in kurzester Frist technische

Vorschriften auszuarbeiten, un sle unverziiglich zu erlassen und durchzufihren.

Die Grunde fur die Dringlichkeit solcher Massnahmen sind anzugeben. Die

Begriindung dringender Massnahmen ist ausfihrlich und klar zu formulieren,

wobei insbesondere die Unvorhersehbarkeit und der Ernst der Gefahrensituation

sowie die absolute Notwendigkeit elner unverzuglichen Abhilfe herauszustellen

sind.

ARTIKEL 10

Der endgultige Wortlaut der technischen Vorschrift in Originalsprache wird

gleichfalls 6bermittelt.

ARTIKEL 11

Die Verwaltungsvereinbarungen fur die oben erwihnten Notifikationen sind im

Anhang festgelegt, der Bestandteil dieses Obereinkommens ist.
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ARTIKEL 12

Die im Rahmen dieses Ubereinkommens gelieferten Informationen werden auf

Verlangen vertraulich behandelt. Die Gemeinschaft und die EFTA-Linder konnen

Jedoch unter Anwendung der n6tigen Vorsichstmassnahmen naturliche und Juristi-

sche Personen, die auch dem Privatsektor angehoren k6nnen, als Sachverstindige

anhoren.

ARTIKEL 13

Im Rahmen der bestehenden Zusammenarbeit zwischen Sachverstindigen der Gemein-

schaft und der EFTA-Lander auf dem Gebiet der technischen Handelshemmnisse

fuhren die Vertragsparteien regelmissige Konsultationen durch, urn das

ordnungsgemasse Funktionieren des in diesem Ubereinkomnen festelegten Informa-

tionsverfahrens sicherzustellen und einen Meinungsaustausch Uber die gegebe-

nenfalls von einer Vertragspartei vorgebrachten Bemerkungen zu einem nach

diesem Ubereinkommen notifizierten Entwurf einer technischen Vorschrift vorzu-

nehmen. Im gegenseitigen Einvernehmen konnen die Vertragsparteien ferner

zusitzliche Ad-hoc-Tagungen einberufen, um Falle. die fur eine Vertragspartei

von besonderem Interesse sind. zu behandeln.

ARTIKEL 14

Dieses Obereinkommen wird auf Notifikationen von Entwirfen technischer

Vorschriften uber Produktionsverfahren uznd -methoden ausgedehnt. sobald die

Vertragsparteien einander notifiziert haben, dass die hierfur erforderlichen

internen Verfahren abgeschlossen sind.

ARTIKEL 15

Dieses Ubereinkommen wird zunichst fur einen Versuchszeitraum von zwei Jahren

abgeschlossen; danach wird das Ubereinkommen entweder einer gemeinsamen Uber-

prufung unterzogen oder um einen noch zu bestimmenden weiteren Zeitraum

verlangert.
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ARTIKEL 16

Jede Vertragspartei kann unter Einhaltung einer Kundigungsfrist von sechs

Monaten durch schriftliche Mitteilung an die anderen Vertragsparteien von

diesem Ubereinkommen zurucktreten.

ARTIKEL 17

(1) Dieses Ubereinkommen tritt am 1. Juli 1990 in Kraft, sofern die Vertrags-

parteien vor diesem Datum ihre Annahmeurkunden bei dem als Depositar fungie-

renden Generalsekretariat des Rates der Europaischen Gemeinschaften hinterlegt

haben.

(2) Tritt dieses Ubereinkommen nicht am 1. Juli 1990 in Kraft, so tritt es am

ersten Tag des zweiten Monates nach der Hinterlegung der letzten Annahme-

urkunde in Kraft.

(3) Der Depositar notifiziert das Datum der Hinterlegung der Annahmeurkunde

einer Jeden Vertragspartei und das Datum des Inkrafttretens dieses Ubereinkom-

mens.

ARTIKEL 18

Dieses Ubereinkommen ist in einer Urschrift in dinischer, deutscher.

englischer, franzdsischer, grieehischer. italienischer, niederlandischer,

portugiesischer. spanischer. finnischer, islandischer. norwegischer und

schwedischer Sprache abgefasst. wobei Jeder Wortlaut gleichermassen verbind-

lich ist; es wird im Archiv des Generalsekretariats des Rates der Europiischen

Gemeinschaften hinterlegt; dieses Ubermittelt jeder Vertragspartei eine

beglaubigte Abschrift.

[For the testimonium and signatures, see p. 89 of this volume - Pour le testi-
monium et les signatures, voir p. 89 du present volume.]
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[GREEK TEXT - TEXTE GREC]

ZYMOQNIA

METATY THE EYPQflAIKHX OIKONOMIKHE KOINOTHTAX,

THE AHMOKPATIAX THE AYZTPIAE, THE EABETIKHE ZYNOMOInONAIAE,

THE AHMOKPATIAE THE IIAANAIAE, TOY BAZIAEIOY THE NOPBHrIAZ,

TOY BAEIAEIOY THE ZOYHAIAE KAI THE AHMOKPATIAL THE OIAANAIAE,

ZXETIKA ME THN KAGIEPQ1H AIAAIKAXIAx rIA THN ANTAAAArH

nAHPOOOPION ETON TOMEA TON TEXNIKQN KANONQN

H EYPQfAIKH OIKONOMIKH KOINOTHTA,

aVcv6C.

H AHMOKPATIA THE AYETPIAE. H EABETIKH EYNOMOEnONAIA. H AHMOKPATIA THE

IZAANAIAL, TO BAZIAEIO THE NOPBHrIAE. TO BAZIAEIO THE ZOYHAIAE KAI H

AHMOKPATIA THE OINAANAIAE.

TOU 00 Efq xaAo6vraL "xpfmrr pikA qr, EZEE",
av~lipou,

oo cUhc avapp6psv0 6Ao iaci w, "ouiaA6PcvG Pip",

Exoviaq uit~qr)

TLq OuP4 VOiJ C EACO PV ouv0aAay6v PCIaE6 Iq Eupwnatxhq Otxovoptxhq

Kotvbrviia )(O ThWV XPGrCJv WEAc6V Tn EZEE, xow. L6iLX; iouq oi6Xouq iiou

XaOoPiCoVTaL oo apapo 1 *wv oupquvt(v autV.

i t 6to6txaoicq nAqC6pnoq07 oov JOpja IV TXVLX6V 3COVOVCV TtOU LoxuoUv OTV

Eupwnaotxh OtxovopLxh KoLV6rnao, a0TCv6, XaL cvibq iqq Eupwna~xfq Zcvnq

EAEuOPWv ZuvaAAay6v (EZEE). aocipou,

Exitpw-ai; :

i O Eo.auor Tv xpaT6v WEA4)v in EZEE xat inr Euptxiatxhi; OLXov0tLx,

Kotv6TnTaq va 6npLoupyhoouv ivo 6uvaptx6 CUp(LaZX OLXOVoCltX6 X6PO.
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inq OuvExLtJEV V) oUvcpyOta PEtaE6 twe Eupuaixiq OtXOVOPgxic Kotv6rioc XaL

ttv xpozv pcAcv tiq Eup iaxfic Z6v)r EAcuOipwv EuvoXAoyv otov Topic *rv

icXvtxwv cpno6iwv OtIL ouvaXAayiq xot Trv XOLVfi ntp6fton nou Ex6nX&,-OxE, oTC

Tta~oL Tnq aOVCPYaOiaq aa i, va ouv6EOoOv oL 66o 6La6Lxaoici nApoq6pnanq.

EYMOQNHEAN TA E---HE

APPO 1

rLa ToUC oxono6q InC niOo60a auoovaGq. voo6vT o :c

- "t'CXVLXiC npO6LaypO9i" : oL npo6Laypavic nEOU nt iXOVtaL CC iyYP"O PC TO

oltoio OpiCovtoL TO OliOLTO6PCVa XOpoX qptLoX6 CV6q ripo~bVTOq. 6nwuq n~

TtOLOTLX6 ota0p3, q~ oi66oon. q) aopWzACo 3 CL 6LaoT&0Ecu. OUOftpLAOOVO~iVWV

TEV anatOE~CLv T(Ou LOx&ouv YLa iva npoiOv 6oov aop& iqv opokoyia, To

oC6PBOX0. Tuq 60XLPiq IOL TLq 1Ac06001q 6OXLPhq. in) oOXEUOiO. TO Pa.LGPQL~

h to ETLXCTOPLCoa,

- "'CXVLXOi XaV6vc" : otL TXVLXbI npo6taypo , ouPnCPLXpavopivov Tov

oxct~xv 6LOLX)tLXCV 6tax6&caav, n Thpnon tWV onoWuv CiVOL unoxpcoutxh. de

Jure f de facto, yto tqv cpnopia tn Xpnot0ono01 oq cc Cva xpatoq piAoc h cc

ivO PEy6Xo tpfPG tou Xp6roUq =o6. PC CEaipCOn 6OCr OpiCOVtOL On6 tLq
tonlxC opyXc.

- "o)(i6LO tEXVLXO6 Xav6va" : 0 XCip4vo tCXVLX6V Ttpo6LaypQWV.

ouPnEpLXap0GVOPaJc~v tov 6LOLXftLX6V 6L t6EECov. nou xataptiCEtaL Yta Va

XOLEP6oCL h yLa Va OUP0AEL OtnV tCALX6 xaOtlpaoq, tv npo6Laypa#v aUtOV Wq

tCXVLX(V IavOvnV, NaL tO ooo ~iOpXEtOL CC nPOnaPOXEuOOtLX6 ot76Lo, Kat
to onoio inopov 0K0V 11Va niAaOuv ouOLaaTLxiq tpOnOTOLhOCI.C.

- "npo6V" : X60C npo16v 3LOPi)XGLaXNq KaTOoxEuoi xat 6 a -to ycwpytx npoi6vo.

OUPnEPLAoPIoVoPiVV tWv a £utLxfJv lpoZ6yuv.

APBPO 2

H KoLvotitO XOLVOnOiEL ota xp6tn piAq inq EZEE, piou tou EupoouAiou trC EZEX.

to oXCLO tEXVLXV KOVOVOV nOU nq XOLVOnOLOV to xpOtaT pCx tnq, oiIJpwvo PC

tIn OxCtLXh KOLVOTLXh VotJOOCOO.
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AP8PO 3

To xp &tI) piArl Irc EZEE XOLVOnOLOV cnionlq, Iiou Iou Euiz1ouAkou irq EZEE, otcrv

Kotv6wtna, To oXi6LO TCXVLXJV xav6vCv nOU XOLVOnOL6Vt OL cv'6q "qq EZE£,

o6pTva Pc "tq oXEtLxiq 6aOt 6 CLq "tq EZEE.

AP8PO 4

To TnApcq XCipEVo tOU XOLVOTnOLO&PCVOU oxc6iou TCXVLKOU )OV6VO YVWOTOTOLtOL

on yA~ooa Tou nputot6nou. XoOxq XOL OC nAhprn Wc160epaou OE PLO 016 tLq

cnio)npcq yA6oorq inq Eupwnaixhq OtxovoPLx, KoLv6bT1Toq.

APGPO 5

E(f6oov EVoL oX6TtlPO, yVWOTOTOLCitOL Enior)c to T[ATPCC, XclrVO, 01f y~ooa Iou

?Kp(JtnOtUKu. T(JV O3OC)X6wV VOjJO8CTLC(V h~ XaVOVLGtLXC)V 6LOI6&CwV, nou O POPojV

X6pLO xaL 6pcoa to Geipa OE IICpLimwan oT n OU T) YVUOT) I~OU XEL~i.VOU

anatEiTOt yto va £ XtLrM1Or rl orlPao~O IoU oxc6iou TEXVLXo XaV6VO 1ou iXCL

XOLVOntOLqtCLi.

APPO 6

K6OE OUPJQOAAb1EVO PiCpoC IJTnOpCL VO CrnT6CL OUPIT1A1pWPJatLXE'q irAnpO(POP.rq yLa To

oxi6LO TEXVLXOU XGVoVO nou XOLVOIOLC TOL OUPrTVO PC tt V rV napOUoo OUpcVp.a.

APOPO 7

H Kotv6tr ta xat ta xp6Tq l r Tqq EZEE pnopo~v vo oXOAtacouv To

yvmototoopeva oxita. To EupoAto Tqr EZEE 6LOL06CEL 'to OX6ALo TG)V IcpoT~v

lcAZv tn4; EZEE oTrIv Eutponfl Tuv Eupma'x -v Kotv6TrnTwv (aro eE iq OvOPOc6PCvq

"EntTponh1"). un6 Pop4ih toLq XOt 6Vqq ouvTovtoPlvrq XOLVOnOVror)q. Cv& to

OX6ALO tn KoLv6"tr qO 6LoLt6CoVTGL on6 xrv EnrLtpo1fh oo0 EUPl6OALO TrnC EZEE.

To OUPlO3AAp61vo I:pr) vnpvlcp vovia apot)laia pC nap61oto "poto, oE nrpinLTor)
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EnixrApC £anTVo1, TIPL66OU nOYLOT1OnOn (standstill), o0uva VE iou xOv6vcq

TWV aV tiTOLXav O(ErcnpLx6v OUoTnW6aTV TOUq aVIGAAoyfl nxnpOvOpL6V.

APePO 8

OL app66LEq Opxiq GV00 6aI3AAouv Tnv iYxpLto %WV XOLVOnOLOUPVUV oXE6tL)V IEXVLX6V

xav6vWv YLO tpca q P6vc4 a6 Tnv npcpopnvia napoAaIh, IoU xctpivoU toU oXE6tou

xavova :

- an6 Tv ETLTpOnfi, 6Oov avop To oxi6La nOu XOLVOnOLOuV TO xp6t, LAn T

Kotv6ialoq.

- 06 TO EuPIoGALo Tr EZEE, 6oov aiop6a To oXi6t nou XOLVOnOL0oV To xp6T)

p iAr trq EZEE.

APePO 9

Qo16o. autf) n ipipnvn ncpio6oq noyLonOinono 6cv LOxuEL YL tL ?tEPLtnTOCL

£XCLVCL Xata tq OnOiCq. yLo EnciYOVIv A6your nou ouv6ioviat pc Inv npoooolo

iqq 6flp.aoLac UY6Co i aoV6Ac~a; Y f Inc nootoolor, IT)t UYEiOC XOL twir, pTuiv fl

Zcav. ot app66LCr OPXiq unoXpE6vovaTG vo xatapTiouv icXvtxo q xav6vcq, oc

nOA6 OvTOPIO XpovLx 6 
6L6Otrfljo, npoxctLkvou va TOuq £yxpivouv Xot vo 1oUq

£lpp~zouv apziacaq Xtapic Tr) 6uvotbtnia 6taooucocwv. flpC Va OVOPiPOVTOL OL
A6yot nou 6txatoAoyo~v tov ciyovta xapoxwipo tv ppi tv autYv. H Ot'tLXOyror)

tov tCnty6vTcv PiIPWV npinTt VO CiVOt Oolp XOt AcnIoCicph XOL VO

unoypawptlot L6taiTcpa o onp0Acnl oq Xapaxtfipo xat T) oo~apbTnTa tou

XLV6UOoU 10 OVU t IVTL tuTniOUV Ot OppiO6tcc oPXi xaO0x xaL n On6UAT aVoYXCLtlt

cvcAfiqctw 6p~conq 6p6 oqq YLO tl)V OVtpI6TniOh too.

APePO 10

rvwato octiOt £niOnq TO TCALXO XCiC£VO On yA6OOO tOU np(TotunOu toU TCXVLXOU

xav6vo.
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APePO 11

Ot 6LOtxn1txiq puOpiOctq nou Oqopo6v tt npoavap6pEvEC XoLVonoLh0cLq

npoo6topitovtat Avrtopacpr oto nap~ptja. to onoio anotcAci ovan6onoto Tphpa

tq napoUaa Ounip(aviaq.

APSPO 12

OL nAnpofpopiEcq nou napixovtat a6pgwva PC Tnv napoboa oupuvia 8eopoc)vtaL.

xaT6TlLv lThoCg., EPnLOTEuTxC. QaT6ao. T6oo tl KoLv6-trta 60o XaL -ta xpaT)

pitkr tn EZEE pnopo6v, coo6ov knOo6v TO avayxoao pirpa. va CrytoTv t) yv(4J

CP RtpoyV6LPoVG 0n0 9u00LX6 f VO8ALX np061, tpLXOPJOVOPiV1V XOL npOOZOn(V GnT

toy L6twttxL Topia.

APePO 13

To oup0AA6pcva pipq npooaivouv cc 6ta0ouX 0CLt oE taxitx 6Laothpata, oa

kaotaLG tnq X6LCP4 4CVnfq OUVEpyaOiaq PCTaE6 EqInLpOyVP6VgrV nql KoLvqtalTO xaL

tov xpoaTrv pcA IV Tnq EZEE" atov tolJZa iv TcXVtXv cpno6iv atq ouvaAayk.

t6o yLa va £aO09AiCtaL n LXVOOLntLx6 AEtLoupyia Tn 6tc6LxaoiaC nou

npo0XinEtaL oTrv napooa outivnvia, 6oo XOL yta va yivcTat avraxAayh an10cojv

YLO tO OX6ALa nou unoOAAouv to ouP0OAA6pCva Oipq oxcTtX6 PC iva ox6to

tCXVLXO XavGva 0nou XOLVOROLCitOL OUp( oVa g tP v napoOa oupwvia. EntnAiov.

ta aUPOAWatlJCVO i.Zpn PnIopo VOV npOypatOTOLoUV. PC XOLV) OUPWPViG, npo0OICqt

ad hoc OUVCOptLoctL, YLO va aVtLPCt61Liouv cLtLXi nEPtnt )tOCLq nou

nOpOUOL&COUV L6Lattipo ev6tappov yLO xanoto an TO oupIaAAOcva pipn.

APePO 14

H napo0aa oupgovia 0a EnIxtaeC XaL otf)v XOLVOnOinO tWV OxCOiUV tCXVLX6V

xav6vwv nou a~opoiv 6La6Lxaoi xaL pc866ouq napaywyi. p6ALq to oupoaAkaeva

pnpr YVWOOL ouV aOIotLOaO TnV OAOXXhpoo, toV aVayXOL6P ytO to aXOn aUt6

6ta6Lxaotv.

APePO 15

H ilapouOa oupqfViO OUV&IMCTzt YLO OPXLtx 6oxtpaoTtxh npio6o 66o ct6v.

raO TiAoq tq nptL60ou aut), n ouwvJvia £LTE avae£,pWclaL 0n KOLVO6 CitE

napa1tcivCtat yta wcpio6o n oroa 8a xaeoptaci.
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APePO 16

Ko6c ou$oAA6Wjcvo pipoc; pnopci vO anooupOci Ob tnv nGpo6oa ouPVWViO PC Inv

rpo6n68Eon 61L Oa Ct6onothOEL ypnw io TOAAo ouPlaWPava IPrn it Vhvuq

TILV.

APePO 17

1. H napooa ouPWvia OPXiEcL vO LOxuCL Inv 1n IOU iOU 1990. PC Inv nponioor

6Tt TO oup0aAacp~va pipn Oa iXouv xcaaOtoct nPLV anb Inv ,wcpoinvta aui1

np6&Etq ano6oXh ovq rcvtx rpapaPO ai iou EupOoukiou iwv Eupwnaolxv

KotvozThwv. nou civat Ooi XaqAOXOq.

2. E6v T) napojoa ouiJpwvto 6cv apxioat va LoXutL tnv 1n IouAIou 1990, 16TE n

napooa oUPUViVO OpXiCL va tOXuEL InV np;.3tT npipa iou 6c~rrpou phva T6 Inv

X0160Co nq7 TEAEUCOOa np6Eqq anoOoXh.

3. 0 0EaTopiAaOKc XOLVOITOLCi In)v nPEP~OU)V!O KaX00Efl1 *I7) liPO6l1 OUiO6OXhq

XaO0v&q an6 a ouPaAAbPCva Pipr XOaOJ XQat Irv qcpoiVia ivapnq LOXuot Tnq

napouoaq ouMPviaq.

APePO 18

H napouoa oUpflaon ouvitOooEIt OC iVa P6VO OVTiTUnO oiv ayyALX. yaXALxh.

yEpPaVLMXh. 6aVt X. CAAVtXh, LonaVLXh. tIGALXh. oAAav6tx, nOpTOyOALX,

LoXV6LX, VOp~nyLXT, Ooun6LXh Xat gtLvav6LXh yXbooa, XaL 6tAa TO XCiPEVG CivaL

E1LOOU OUOCVTLX"t XGaOTLaOEtL oo apxCio Inc rpa. acioa iou EupoouAiou iwv

Eupna r1xv KoLvoTAwv, nou 6LOPL0Ct XUPXuPcVO avILypaVo GE XoOC oupaPAAO Pvo

pipoc.

[For the testimonium and signatures, see p. 89 of this volume - Pour le testi-
monium et les signatures, voir p. 89 du present volume.]
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AGREEMENT' BETWEEN THE EUROPEAN ECONOMIC COMMU-
NITY, ON THE ONE HAND, AND THE REPUBLIC OF AUSTRIA,
THE REPUBLIC OF FINLAND, THE REPUBLIC OF ICELAND,
THE KINGDOM OF NORWAY, THE KINGDOM OF SWEDEN
AND THE SWISS CONFEDERATION, ON THE OTHER, LAYING
DOWN A PROCEDURE FOR THE EXCHANGE OF INFORMA-
TION IN THE FIELD OF TECHNICAL REGULATIONS

THE EUROPEAN ECONOMIC COMMUNITY,

on the one hand. and

THE REPUBLIC OF AUSTRIA. THE REPUBLIC OF FINLAND, THE REPUBLIC OF ICELAND. THE

KINGDOM OF NORWAY. THE KINGDOM OF SWEDEN AND THE SWISS CONFEDERATION,

hereinafter referred to as the EFTA Member States.

on the other hand.

all the above being hereinafter collectively referred to as the Contracting

Parties,

HAVING REGARD TO the Free Trade Agreements between the European Economic

.Community and the EFTA Member States, and in particular to the aims set out in

Article 1 of each of these Agreements.

HAVING REGARD TO the information procedures on technical regulations applied

within the European Economic Community, on the one hand, and within the

European Free Trade Association (EFTA), on the other hand,

CONSIDERING the commitment of the EFTA Member States and the European Economic

Community to realize a dynamic European Economic Space,

I Came into force on I November 1990, i.e., the first day of the second month following the date of deposit of the
last instrument of acceptance, in accordance with article 17 (2):

Date of deposit
of the instrument

Participant of acceptance
A ustria ................................................................................................................... 12 July 1990
European Economic Community ...................................................................... 27 September 1990
F inland .................................................................................................................. II M ay 1990
Iceland ................................................................................................................... 20 June 1990
N orw ay ................................................................................................................. 16 July 1990
Sw eden .................................................................................................................. 9 July 1990
Sw itzerland ........................................................................................................... 27 Septem ber 1990
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CONSIDERING the ongoing co-operation between the European Economic Community

and the Member States of the European Free Trade Association in the field of

technical barriers to trade and the common understanding reached within the

framework of that co-operation to link together the two information

procedures,

HAVE AGREED as follows:

ARTICLE I

For the purpose of this Agreement. the following definitions shall apply:

- "technical specification": a specification contained in a document which

lays down the characteristics required of a product, such as levels of

quality, performance, safety or dimensions, including the requirements

applicable to the product as regards terminology, symbols, testing and test

methods, packaging, marking or labelling;

- "technical regulation": technical specifications, including the relevant

administrative provisions, the observance of which is compulsory, de jure

or de facto, in the case of marketing or use in a Member State or a major

part thereof, except those laid down by local authorities;

- "draft technical regulation": the text of a technical specification

including administrative provisions, formulated with the aim of enacting it

or of ultimately having it enacted as a technical regulation, the text

being at a stage of preparation at which substantial amendments can still

be made;

- "product": industrially manufactured goods and all agricultural products.

including fish products.

ARTICLE 2

The Community shall notify the EFTA Member States. through the EFTA Council,

of the draft technical regulations notified to it by its Member States, in

accordance with the relevant Community legislation.

Vol. 1651. 1-28387
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ARTICLE 3

The EFTA Member States shall likewise, through the EFTA Council. notify the

Community of the dratt technical regulations notified within EFTA in

accordance with the relevant EFTA provisions.

ARTICLE 4

A full text of the draft technical regulation notified shall be made available

in the original language as well as in a full translation into one of the

official languages of the European Economic Community.

ARTICLE 5

Where appropriate, a full text in the original language of the basic

legislative or regulatory provisions principally and directly concerned shall

also be communicated, should knowledge of such text be necessary in order to

assess the implications of the draft technical regulation notified.

ARTICLE 6

Each Contracting Party may ask for further information on a draft technical

regulation notified in accordance with this Agreement.

ARTICLE 7

The Community and the EFTA Member States may make comments upon the drafts

communicated. The comments of the EFTA Member States shall be forwarded by

the EFTA Council to the Commission of the European Communities (hereinafter

called "the Commission") in the form of a single co-ordinated communication

and the comments of the Community shall be forwarded by the Commission to the

EFTA Council. The Contracting Parties shall, when a six-month standstill is

invoked according to the rules of their respective internal systems for an

exchange of information, inform each other thereof in a similar manner.
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ARTICLE 8

The competent authorities shall postpone the adoption of draft technical

regulations notified for three months from the date of receipt of the text of

the draft regulation

- by the Commission in case of drafts notified by Member States of the

Community

- by the EFTA Council for drafts notified by the EFTA Member States.

ARTICLE 9

However, this standstill period of three months shall not apply in those cases

where, for urgent reasons relating to the protection of public health or

safety, the protection of health and life of animals or plants, the competent

authorities are obliged to prepare technical regulations in a very short space

of time in order to enact and introduce them immediately without any

consultations being possible. The reasons which warrant the urgency of the

measures taken shall be given. The justification for urgent measures shall be

detailed and clearly explained with particular emphasis on the

unpredictability and the seriousness of the danger confronting the concerned

authorities as well as the absolute necessity for immediate action to remedy

it.

ARTICLE 10

The final text in the original language of the technical regulation shall also

be communicated.

ARTICLE 11

The administrative arrangements for the abovementioned notifications are

detailed in the Annex, which forms an integral part of this Agreement.
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ARTICLE 12

Information supplied under this Agreement shall be considered as confidential

upon request. However, both the Community and the EFTA Member States may,

provided that the necessary precautions are taken, consult for an expert

opinion natural or legal persons, including persons in the private sector.

ARTICLE 13

The Contracting Parties shall, within the framework of the established

co-operation between experts of the Community and the EFTA Member States in

the field of technical barriers to trade, hold regular consultations both to

ensure the satisfactory functioning of the procedure laid down in this

Agreement and to exchange views on the comments which have been submitted by

any Contracting Party concerning a draft technical regulation notified in

accordance with this Agreement. Furthermore. by common consent, the

Contracting Parties may hold additional ad hoc meetings to deal with specific

cases of particular interest to any Contracting Party.

ARTICLE 14

This Agreement shall be extended to the notification of draft technical

regulations concerning processes and production methods as soon as the

Contracting Parties have notified earh other that the necessary internal

procedures have been carried out to this end.

ARTICLE 15

This Agreement is concluded for an initial trial period of two years, after

which the Agreement will either be subject to a joint review, or be renewed

for a further period to be determined.

ARTICLE 16

A Contracting Party may withdraw from this Agreement provided that it gives

six months' notice in writing to the other Contracting Parties.
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ARTICLE 17

1. This Agreement shall enter into force on 1 July 1990 provided that the

Contracting Parties before that date have deposited their instruments of

acceptance with the General Secretariat of the Council of the European

Communities, which shall act as depository.

2. If this Agreement does not enter into force on 1 July 1990. it shall do so

on the first day of the second month following the deposit of the last

instrument of acceptance.

3. The depository shall notify the date of the deposit of the instrument of

acceptance of each Contracting Party and the dhte of the entry into force of

this Agreement.

ARTICLE 18

This Agreement. which is drawn up in a single copy in the Danish. Dutch,

English. French, German, Greek, Italian. Portuguese. Spanish, Finnish.

Icelandic, Norwegian and Swedish languages, all texts being equally authentic,

shall be depostited in the archives of the Secretariat of the Council of the

European Communities. which shall deliver a certified copy thereof to each

Contracting Party.

[For the testimonium and signatures, see p. 89 of this volume.]
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ACCORD' ENTRE LA COMMUNAUTI tCONOMIQUE EURO-
PtENNE, D'UNE PART, ET LA RIPUBLIQUE D'AUTRICHE, LA
REfPUBLIQUE DE FINLANDE, LA REPUBLIQUE D'ISLANDE,
LE ROYAUME DE NORVftGE, LE ROYAUME DE SUfEDE ET LA
CONFDtRATION SUISSE, D'AUTRE PART, INSTAURANT
UNE PROCEDURE D'ICHANGE D'INFORMATIONS DANS LE
DOMAINE DES R1±GLEMENTATIONS TECHNIQUES

LA COMMUNAUTE ECONOMIQUE EUROPtENNE,

d'une part,

LA REPUBLIQUE DAUTRICHE, LA REPUBLIQUE DE FINLANDE, LA

REPUBLIQUE D'ISLANDE, LE ROYAUME DE NORVEGE, LE ROYAUME DE SUEDE

ET LA CONFEDERATION SUISSE,

ci-apres denommes "Etats membres de L'AELE",

d'autre part,

cotlectivement denommns ci-aprLs "parties contractantes",

VU Les accords de Libre-echange entre La Communaute 6conomique

europeenne et Les Etats membres de L'AELE, et en particulier Les

objectifs enoncos a L'articLe 1 de chacun de ces accords,

VU Les procedures d'information en matiere de r#gLementations

techniques appliquees au sein de La Communaute economique

europ~enne, d'une part, et de L'Association europdenne de

Libre-6change (AELE), d'autre part,

I Entrd en vigueur le I - novembre 1990, soit le premier jour du deuxi~me mois ayant suivi la date de d6p6t du
dernier instrument d'acceptation, conform6ment au paragraphe 2 de I'article 17:

Date du dip6t
de l'instrument

Participant d'acceptation
A utriche ................................................................................................................ 12 juillet 1990
Communaut6 6conomique europ6enne ............................................................ 27 septembre 1990
F inlande ................................................................................................................ It m ai 1990
Islande ................................................................................................................... 20 juin 1990
N orv ge ................................................................................................................. 16 juillet 1990
Sutde ..................................................................................................................... 9 juillet 1990
Suisse ..................................................................................................................... 27 septem bre 1990
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CONSIDERANT L'engagement des Etats membres de I'AELE et de La

Communaute 6conomique europeenne de reatiser un Espace dconomique

europten dynamique ;

CONSIDERANT La cooperation en cours entre La Communaute

economique europtenne et Les Etats membres de L'Association

europeenne de Libre-echange dans Ie domaine des entraves

techniques aux echanges et Leur intention commune, exprimee dans

le cadre de cette cooperation, de tier Les deux procedures

d'information,

SONT CONVENUS DE CE QUI SUIT

ARTICLE 1

Aux fins du present accord, on entend par

- "specification technique" : une specification figurant dans

un document qui d6finit Les caracteristiques requises d'un

produit, teLLes que niveaux de quatit, propriete d'emptoi,

s6curitt ou dimensions, y compris Les prescriptions appticabtes

au produit en ce qui concerne La terminoLogie, Les symboles,

Les essais et m6thodes d'essai, L'embaLtage, Le marquage et

L'Otiquetage ;

- "regLes techniques" : Les specifications techniques, y compris

Les dispositions administratives qui s'y appLiquent, dont

L'observation est obtigatoire, de jure ou de facto, pour La

commerciatisation ou L'utitisation dans un Etat membre ou dans

une partie importante de cet Etat, 6 L'exception de celLes

fixees par Les autorites LocaLes

- "projet de regte technique" Le texte d'une specification

technique, y compris Les dispositions administratives, eLabore

avec L'intention d'adopter cette specification ou de La faire

finaLement adopter comme regte technique, et se trouvant a un
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stade de preparation qui permet encore de Lui apporter des

amendements substantiets ;

- "produits" : Les produits de fabrication industrieLte, ainsi

que tous Les produits agricoles, y compris Les produits de La

piche.

ARTICLE 2

La Communaute notifie aux Etats membres de L'AELE, par

k'intermidiaire du Conseit de L'AELE, tout projet de regte

technique A elke notifie par ses Etats membres, conformement

A La LegisLation communautaire pertinente.

ARTICLE 3

De mime, tes Etats membres de L'AELE notifient A La Communaut6,

par L'intermediaire du ConseiL de L'AELE, tout projet de regte

technique notifii au sein de L'AELE conformment aux dispositions

pertinentes de L'AELE.

ARTICLE 4

Le texte intdgrat du proJet de rigte technique notifi6 est

communique en tangue originate, ainsi qu'en traduction integrate

dans une des tangues officiettes de La Communaute economique

europienne.

ARTICLE 5

Si necessaire, te texte integraL originaL des dispositions

LdgisLatives ou regtementaires de base, principatement et

directement en cause, est egaLement communique Lorsque La

connaissance de ces textes est nicessaire pour L'dvatuation des

consequences du projet de rigte technique notifie.
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ARTICLE 6

Chaque patie contractante peut demander des informations compL-

mentaires sur un projet de regLe technique notifiC conformement

au present accord.

ARTICLE 7

La Communaute et Les Etats membres de L'AELE peuvent formuLer des

observations sur Les projets communiques. Les observations des

Etats membres de L'AELE sont transmises par te Conseit de L'AELE

A La Commission des Communaut6s europ6ennes (ci-apres denomm~e

"Commission") sous forme d'une communication coordonnee unique

Les observations de La Communaute sont transmises par La

Commission au Conseit de L'AELE. Lorsqu'une p6riode de maintien

du statu quo de six mois est invoquee conform6ment aux regLes de

Leurs systemes respectifs d'echange d'informations, Les parties

contractantes s'en informent mutueLtement de ta meme facon.

ARTICLE 8

Les autorites comp6tentes reportent t'adoption des projets de

regtes techniques notifies de trois mois a compter de La date de

reception du texte du projet de regle :

- par La Commission, dans Le cas de projets notifies par Les

Etats membres de La Communaute ;

- par Le Conseit de L'AELE, pour Les proJets notifies par Les

Etats membres de L'AELE.

ARTICLE 9

Toutefois, cette p6riode de maintien du statu quo de trois mois

n'est pas appLicabLe dans Les cas ou, pour des raisons urgentes
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ayant trait a La protection de La sant6 ou de La stcurit6

publiques, a La protection de La sante et de La vie des animaux

ou a La preservation des vegdtaux, Les autoritts comp~tentes sont

tenues d'#taborer 6 tr~s bref delai des regtes techniques pour

Les adopter et Les mettre en vigueur immediatement sans qu'une

consultation soit possibLe. Les motifs justifiant L'urgence des

mesures prises devront Otre indiques. La justification des

mesures urgentes doit etre ddtaitL6e et ctairement expLiquee et

souLigner tout particutierement Le caracttre imprEvisibLe et La

gravite du danger auquel Les autoritds concernies sont

confront~es ainsi que La n#cessit* absoLue d'une action immediate

destinee A y remddier.

ARTICLE 10

Le texte d~finitif en Langue originaLe de La regLe technique est

6gaLement communique.

ARTICLE 11

Les dispositions administratives relatives aux notifications

susmentionnEes sont indiqudes en detait A L'annexe, LaquetLe fait

partie integrante du present accord.

ARTICLE 12

Les informations fournies dans Le cadre du present accord sont

considerdes, sur demande, comme confidentieLLes. Toutefois, La

Communaute et Les Etats membres de L'AELE peuvent, sous reserve

que Les precautions necessaires soient prises, consulter pour

expertise des personnes physiques ou moraLes, y compris des

personnes du secteur privE.
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ARTICLE 13

Dans Le cadre de La cooperation institute entre experts de La

Communaute et des Etats membres de L'AELE dans Le domaine des

entraves techniques aux echanges, Les parties contractantes

tiennent des consuLtations reguLieres pour assurer un fonction-

nement satisfaisant de La procedure prevue par Le present accord

et pour proceder A des echanges de vues sur Les observations

presentees par une partie contractante sur un projet de regLe

technique notifi6 conformement au present accord. En outre, Les

parties contractantes peuvent, d'un commun accord, tenir des

reunions ad hoc suppLementaires en vue de traiter des cas

specifiques presentant un interet particutier pour t'une d'eLtes.

ARTICLE 14

Le present accord sera etendu A La notification des projets de

regLes techniques concernant Les procedes de fabrication et de

traitement des que Les parties contractantes se seront mutuet-

Lement notifie L'accompLissement des procedures internes

nicessaires 6 cet effet.

ARTICLE 15

Le present accord est conctu pour une periode d'essai initiaLe

de deux ans, 6 L'issue de LaquetLe it sera soit soumis a une

revision en commun, soit proroge pour une duree A determiner.

ARTICLE 16

Toute partie contractante peut se retirer du present accord

moyennant un preavis de six mois donne par ecrit aux autres

parties contractantes.

Vol. 1651, 1-28387



48 United Nations - Treaty Series * Nations Unies - Recuell des Trats 11

ARTICLE 17

1. Le present accord entre en vigueur Le ler juiLtet 1990, pour

autant que Les parties contractantes aient depose avant cette

date Leurs instruments d'acceptation aupres du Secretariat

general du ConseiL des Communautes europeennes, qui fait office

de depositaire.

2. Si Le present accord nentre pas en vigueur Le

ler juiLtlet 1990, iL entre en vigueur Le premier jour du deuxieme

mois suivant Le depot du dernier instrument d'acceptation.

3. Le dipositaire notifie La date du depot de L'instrument

d'acceptation de chaque partie contractante, ainsi que La date

d'entrde en vigueur du present accord.

ARTICLE 18

Le present accord, redige en un exemplaire unique en Langues

aLtemande, angLaise, danoise, espagnole, franCaise, grecque,

itaLienne, neertandaise, portugaise, finnoise, isLandaise,

norvegienne et sutdoise, tous ces textes faisant egaLement foi,

est depose dans Les archives du Secretariat generaL du Conseit

des Communauths europeennes, qui en adresse une copie conforme A

chaque partie contractante.

[Pour le testimonium et les signatures, voir p. 89 du prisent volume.]
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[ITALIAN TEXT - TEXTE ITALIEN]

ACCORDO TRA LA COMUNITA ECONOMICA EUROPEA, DA UN
LATO, E LA REPUBBLICA D'AUSTRIA, LA REPUBBLICA DI
FINLANDIA, LA REPUBBLICA D'ISLANDA, IL REGNO DI
NORVEGIA, IL REGNO DI SVEZIA E LA CONFEDERAZIONE
SVIZZERA, DALL'ALTRO, CHE STABILISCE LA PROCEDURA
PER GLI SCAMBI DE INFORMAZIONI NEL SETTORE DELLE
NORME TECNICHE

LA COMUNITA' ECONOMICA EUROPEA,

da un lato, e

LA REPUBBLICA D'AUSTRIA. LA REPUBBLICA DI FINLANDIA. LA REPUBBLICA D'ISLANDA.

IL REGNO DI NORVEGIA, IL REGNO DI SVEZIA E LA CONFEDERAZIONE SVIZZERA,

in appresso denominati "Stati EFTA".

dal 'altro,

qui di seguito denominati collettivamente "parti contraenti'

VISTI gli accordi di libero scambio tra la Comuniti e gli Stati EFTA. in

particolare gli obiettivi di cui all'articolo 1 di ciascuno di detti accordi,

VISTE le procedure di informazione sulle norme tecniche applicate nella

Comunita economica europea, da un lato, e all'interno dell'Associazione

europea di libero scambio (EFTA) dall'altro,

CONSIDERANDO che gli Stati EFTA e la Comuniti economica europea si sono

impegnati a realizzare uno spazio economico europeo dinamico ;

CONSIDERANDO lvattuale cooperazione tra la Comuniti economica europea e gli

Stati membri dell'Associazione europea di libero scambio nel settore degli

ostacoli tecnici agli scambi e 1'intesa raggiunta in tale ambito per collegare

le due procedure di informazione.
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HANNO CONVENUTO QUANTO SEGUE

ARTICOLO 1

Ai fini del presente accordo, si applicano le seguenti definizioni

- "per specifiche tecniche" si intendono le specifiche contenute in un

documento che definisce le caratteristiche richieste per un prodotto° quali

i livelli di qualiti, le prestazioni° la sicurezza o le dimensioni, comprese

le prescrizioni applicabili al prodotto per quanto riguarda la termninologia.

i simboli, le prove ed i metodi di prova. l'imballaggio, la marchiatura e

l'etichettatura ;

- "per norme teeniche" si intendono le specifiche tecniche, comprese le

disposizioni amministrative pertinenti. la cui osservanza i obbligatoria de

jure o de facto per la commercializzazione o l'utilizzazione in uno Stato

membro o in una parte consistente di esso, ad eccezione di quelle stabiite

dalle autoriti locali :

- "per progetto di norma tecnica" si intende il testo di una specifica

tecnica. comprendente le disposizioni amministrative, il quale i stato

elaborato nell'intento di adottarla o di farla adottare come norma tecnica e

si trova in una fase preparatoria in cui e ancora possibile apportare

modifiche di rilievo ;

- "per prodotti" si intendono i prodotti di fabbricazione industriale e tutti

i prodotti agricoli, compresi quelli della pesca.

ARTICOLO 2

La Comuniti notifica agli Stati EFTA, tramite il Consiglio EFTA, i progetti di

norme tecniche ad essa notificati dagli Stati membri. a norma della

legislazione comunitaria in materia.

ARTICOLO 3

Parimenti, gli Stati EFTA notificano alla Comuniti. tramite il Consiglio EFTA,

i progetti di norme tecniche notificati in seno all'EFTA a norma delle

disposizioni EFTA in materia.
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ARTICOLO 4

I1 testo integrale del progetto di norma tecnica notificato viene reso

disponibile nella lingua originale, nonchi nella traduzione completa in una

delle lingue ufficiali della Comunith economica europea.

ARTICOLO 5

Se del caso. viene comunicato anche iI testo integrale, nella lingua

originale, delle disposizioni legislative o regolamentari di base pia

pertinenti, qualora esso sia necessario per valutare le applicazioni del

progetto di norma teenica notificato.

ARTICOLO 6

Ciascuna parte contraente pu6 chiedere ulteriori informazioni in merito ad un

progetto di norma teenica notificato conformemente al presente accordo.

ARTICOLO 7

La Comunit& e gli Stati EFTA possono inoltre fare osservazioni in merito al

progetti comunicati. Dette osservazioni vengono trasmesse dal Conaiglio EFTA

alla Commissione delle Comunit& europee (in appresso denominata

"Commissione"), sotto forma di un'unica comunicazione, mentre le osservazioni

della Comunit& vengono trasmesse dalla Commissione al Consiglio EFTA. Qualora

una parte contraente chieda una dilazione di sei mesi conformemente al proprio

sistema interno per gli scambi di informazioni, essa ne informa le altre

secondo la stessa procedura.

ARTICOLO 8

Le autoriti competenti rinviano l'adozione dei progetti di norme tecniche

notificati per tre mesi dalla data in cui essi vengono ricevuti :

- dalla Commissione, per i progetti notificati dagli Stati membri della

Comuniti,

- dal Consiglio EFTA. per i progetti notificati dagli Stati EFTA.
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ARTICOLO 9

Tuttavia, questa dilazione di tre mesi non i applicabile qualora, per motivi

impellenti di tutela della salute pubblica, della sicurezza pubblica o della

salute e della vita di animali e piante, le autorit& competenti siano

costrette ad elaborare norme teeniche in un lasso di tempo estremamente

limitato onde adottarle e farle applicare imediatamente, precludendo ogni

possibiliti di consultazioni. In tal caso devono essere indicati i motivi che

giustificano l'urgenza delle misure adottate. La motivazione deve essere

dettagliata e chiara e deve insistere in modo particolare sull'imprevedibilit&

e sulla gravith del pericolo a cui devono far fronte le autoriti interessate,

nonch6 sull'assoluta necessit& di porvi rimedio.

ARTICOLO 10

Viene inoltre comunicato il testo definitivo della norma tecnica nella lingua

originale.

ARTICOLO 11

Le disposizioni amministrative concernenti le summenzionate notifiche figurano

nell'allegato che costituisce parte integrante del presente accordo.

ARTICOLO 12

Su richiesta, le informazioni fornite a norma del presente accordo vengono

considerate riservate. Tuttavia. purch6 siano prese le necessarie precauzioni,

la Comuniti e gli Stati EFTA possono richiedere il parere di persone fisiche o

giuridiche specializzate, comprese quelle che operano nel settore privato.

ARTICOLO 13

Le parti contraenti si consultano a scadenze regolari. nell'ambito della

cooperazione stabilita tra esperti della Comuniti e degli Stati EFTA nel

settore degli ostacoli teenici al commercio, onde garantire il corretto

funzionamento della procedura stabilita nel presente accordo e discutere le

eventuali osservazioni formulate da ciascuna di esse in merito ad un progetto

di norma tecnica notificato conformemente al presente accordo. Inoltre, le
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parti contraenti possono tenere, di concerto, riunioni ad hoc per discutere di

questioni specifiche che interessino particolarmente una di esse.

ARTICOLO 14

II presente accordo 6 esteso alla notifica di progetti di norme tecniche

relative ai metodi di produzione e di trasformazione, non appena le parti

contraenti si siano notificate l'avvenuto espletamento delle procedure interne

necessarie a tal fine.

ARTICOLO 15

11 presente accordo e concluso per un periodo iniziale di prova di due anni,

al termine del quale l'accordo potri essere riesaminato congiuntamente oppure

rinnovato per un ulteriore periodo da determinare.

ARTICOLO 16

Ciascuna parte contraente pu6 recedere dal presente accordo a condizione di

informarne per iscritto le altre parti contraenti con un anticipo di sei mesi.

ARTICOLO 17

1. 11 presente accordo entra in vigore il 10 luglio 1990 purch6, prima di

questa data, le parti contraenti abbiano depositato gli strumenti di

accettazione presso il Segretariato generale del Consiglio delle ComunitA

europee il quale fungera da depositario.

2. Se il presente accordo non entra in vigore il 10 luglio 1990, esso entra in

vigore il primo giorno del secondo mese successivo al deposito dell'ultimo

strumento di accettazione.

3. II depositario notifica la data di deposito dello strumento di accettazione

di ciascuna parte contraente, nonch6 la data di entrata in vigore del presente

accordo.
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ARTICOLO 18

II presente accordo, redatto in un'unica copia in lingua danese, francese,

greca. inglese, italiana, olandese, portoghese, spagnola. tedesca. finlandese.

islandese, norvegese e svedese, ciascun testo facente ugualmente fede,

depositato negli archivi del Segretariato generale del Consiglio delle

Comuniti europee il quale ne consegna una copia certificata conforme a

ciascuna parte contraente.

[For the testimonium and signatures, see p. 89 of this volume - Pour le testi-
monium et les signatures, voir p. 89 du prisent volume.]
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[DUTCH TEXT - TEXTE NtERLANDAIS]

OVEREENKOMST TUSSEN DE EUROPESE ECONOMISCHE GE-
MEENSCHAP, ENERZIJDS, EN DE REPUBLIEK OOSTENRIJK,
DE REPUBLIEK FINLAND, DE REPUBLIEK IJSLAND, HET
KONINKRIJK NOORWEGEN, HET KONINKRIJK ZWEDEN EN
DE ZWITSERSE BONDSSTAAT, ANDERZIJDS, INZAKE DE
VASTSTELLING VAN EEN PROCEDURE VOOR DE UITWIS-
SELING VAN INFORMATIE OP HET GEBIED VAN TECHNI-
SCHE VOORSCHRIFTEN

DE EUROPESE ECONOMISCHE GEMEENSCHAP,

enerzijds,

DE REPUBLIEK OOSTENRIJK. DE REPUBLIEK FINLAND, DE REPUBLIEK IJSLAND, HET

KONINKRIJK NOORWEGEN. HET KONINKRIJK ZWEDEN EN DE ZWITSERSE BONDSSTAAT,

hierna genoemd Lid-Staten van de EVA,

anderzijds.

met dien verstande dat alle hierboven genoemde partijen hierna overeenkomst-

sluitende partijen worden genoemd,

GELET op de vrijhandelsovereenkomsten tussen de Europese Economische Gemeen-

schap en de Lid-Staten van de EVA en in het bijzonder de in artikel 1 van elke

overeenkomst vastgestelde doelstellingen,

GELET op de informatie-procedures betreffende de technische voorschriften die

enerzijds in de Europese Economisehe Gemeenschap en anderzijds in de Europese

Vrijhandelsassociatie (EVA) worden toegepast,

OVERWEGENDE dat de Lid-Staten van de EVA en de Europese Economische

Gemeenschap zich ertoe verbonden hebben een dynamische Europese economische

ruimte tot stand te brengen :

OVERWEGENDE dat de Europese Economische Gemeenschap en de Lid-Staten van de

Europese Vrijhandelsassociatie momenteel samenwerken op het gebied van de

technische handelsbelemmeringen en in het kader van deze samenwerking besloten

hebben de twee informatieprocedures te combineren.
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KOMEN OVEREEN

ARTIKEL I

In de zin van deze overeenkomst zijn de volgende definities van toepassing

- "technische specificatie" : specificatie die voorkomt in een document ter

omschrijving van de vereiste kenmerken van een produkt. zoals kwaliteits-

niveaus, prestatie, veiligheid of afmetingen, met inbegrip van de voor-

schriften inzake terminologie, symbolen, proefnemingen en proefnemings-

methoden, verpakking, het merken of etiketteren die op het produkt van

toepassing zijn ;

- "technische voorschriften" : technische specificaties, met inbegrip van de

relevante bestuursrechtelijke bepalingen die de jure of de facto worden

nageleefd voor het verhandelen of het gebruik in een Lid-Staat of in een

groot deel van deze staat, met uitzondering van die welke door de

plaatselijke overheid zijn vastgesteld ;

- "ontwerp voor een technisch voorschrift" : de tekst van een technische

specificatie, met inbegrip van de bestuursrechtelijke bepalingen uitgewerkt

met de bedoeling deze uiteindelijk als technisch voorschrift vast te stellen

of te doen vaststellen en zich bevindend in een zodanig stadium van

voorbereiding dat er nog ingrijpende wijzigingen in kunnen worden

aangebracht ;

- "produkten" : alle produkten die industrieel worden vervaardigd en alle

landbouwprodukten, met inbegrip van de visserijprodukten.

ARTIKEL 2

De Gemeenschap stelt de Lid-Staten van de EVA. via de EVA-Raad, in kennis van

de ontwerpen voor technische voorschriften die haar in overeenstemming met de

desbetreffende communautaire wetgeving door haar Lid-Staten worden voorgelegd.
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ARTIKEL 3

De Lid-Staten van de EVA stellen de Gemeenschap op dezelfde manier via de

EVA-Raad in kennis van ontwerpen voor technische voorschriften die haar in het

kader van de EVA en in overeenstemming met de desbetreffende EVA-voorschriften

worden voorgelegd.

ARTIKEL 4

De integrale tekst van het ter kennis gebrachte ontwerp voor technische

voorschriften wordt, samen met een volledige vertaling in ien van de officlele

talen van de Europese Economische Gemeenschap, in de oorspronkelijke taal ter

beschikking gesteld.

ARTIKEL 5

In voorkomend geval wordt ook mededeling gedaan van de integrale tekst in de

oorspronkelijke taal van de in hoofdzaak en rechtstreeks betrokken wettelijke

en bestuursrechtelijke bepalingen indien kennis van die tekst noodzakelijk is

om de draagwijdte van het ontwerp voor technische voorschriften te beoordelen.

ARTIKEL 6

Elke overeenkomstsluitende partij kan verzoeken om verdere informatie over een

in overeenstemming met deze overeenkomst medegedeeld ontwerp voor een

technisch voorschrift.

ARTIKEL 7

De Gemeenschap en de Lid-Staten van de EVA kunnen commentaar geven over de

medegedeelde ontwerpen. De Commissie van de Europese Gemeenschappen. hierna

genoemd "de Commissie". wordt door de EVA-raad in 66n enkele gecoordineerde

mededeling in kennis gesteld van de commentaar van de EVA-landen. De

commentaar van de Gemeenschap wordt door de Commissie aan de EVA-Raad
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medegedeeld. De overeenkomstsluitende partijen stellen, wanneer een status quo

van zes maanden wordt ingeroepen. overeenkomstig de voorschriften van hun

respectieve interne systemen voor informatie-uitwisseling. elkander hiervan op

soortgelijke wijze in kennis.

ARTIKEL 8

De bevoegde autoriteiten stellen de vaststelling van het medegedeelde ontwerp

voor technische voorschriften uit gedurende drie maanden te rekenen vanaf de

datum van ontvangst van het ontwerp-voorschrift

- door de Commissie in het geval van door de Lid-Staten van de Gemeenschap

medegedeelde ontwerpen ;

- door de Raad van de Europese Vrijhandelsassociatie voor door de Lid-Staten

van de EVA medegedeelde ontwerpen.

ARTIKEL 9

Deze status quo van drie maanden is echter niet van toepassing in die gevallen

waarin de bevoegde autoriteiten om dringende redenen die verband houden met de

bescherming van de gezondheid van mens en dier of de bescherming van planten.

dan wel met de veiligheid, in zeer korte tijd technische voorschriften moeten

uitwerken om deze onmiddellijk daarop vast te stellen en in werking te doen

treden zonder dat raadpleging mogelijk is. De gronden voor de urgentie van de

maatregelen worden vermeld. Deze urgente maatregelen worden gedetailleerd en

duidelijk gerechtvaardigd met de bijzondere nadruk op de onvoorspelbaarheid en

de ernst van het gevaar waarmee de betrokken autoriteiten worden geconfron-

teerd alsmede de absolute noodzaak om dit onmiddellijk te verhelpen.

ARTIKEL 10

Ook de definitieve tekst in de oorspronkelijke taal van het technisch

voorschrift wordt medegedeeld.
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ARTIKEL 11

De administratieve regelingen voor de bovengenoemde kennisgevingen zijn

gedetailleerd vermeld in de bijiage die een integraal deel uitmaakt van deze

Overeenkomst.

ARTIKEL 12

De uit hoofde van deze Overeenkomst verstrekte informatie wordt. op verzoek,

beschouwd als zijnde vertrouwelijk. De Gemeenschap en de Lid-Staten van de EVA

kunnen echter. met inachtneming van de nodige voorzorgen, natuurlijke of

rechtspersonen die ook tot de particuliere sector kunnen behoren, om deskundig

advies vragen.

ARTIKEL 13

De overeenkomstsluitende partijen plegen. in het kader van de samenwerking

tussen deskundigen van de Gemeenschap en de Lid-Staten van de EVA op het

gebied van de technische handelsbelemmeringen, regelmatig overleg om te

garanderen dat de in deze Overeenkomst bedoelde kennisgevingsprocedure naar

behoren verloopt en om van gedachten te wisselen over de commentaar die door

een overeenkomstsluitende partij wordt gegeven met betrekking tot een uit

hoofde van deze overeenkomst medegedeeld ontwerp voor een technisch

voorschrift. Bovendien kunnen de overeenkomstsluitende partijen in onderling

overleg aanvullende vergaderingen ad hoc beleggen om specifieke gevallen te

behandelen die van bijzonder belang zijn voor een overeenkomstsluitende

partij.

ARTIKEL 14

Deze Overeenkomst wordt uitgebreid tot de kennisgeving van ontwerpen voor

technische voorschriften betreffende processen en produktiemethoden zodra de

overeenkomstsluitende partijen elkaar ervan in kennis hebben gesteld dat de

hiertoe noodzakelijke interne procedures zijn voltooid.
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ARTIKEL 15

Deze Overeenkomst wordt gesloten voor een eerste proefperiode van twee jaar

waarna de Overeenkomst ofwel door de partijen zal worden herzien ofwel voor

een nog vast te stellen periode zal worden verlengd.

ARTIKEL 16

Een overeenkomstsluitende partij kan zich uit deze Overeenkomst terugtrekken

op voorwaarde dat zij de andere overeenkomstsluitende partijen daarvan zes

maanden van tevoren schriftelijk in kennis stelt.

ARTIKEL 17

1. De Overeenkomst treedt in werking op I juli 1990 op voorwaarde dat de

overeenkomstsluitende partijen v66r die datum hun akten van aanvaarding hebben

nedergelegd bij het Secretariaat-Generaal van de Raad van de Europese

Gemeenschappen die als depositaris fungeert.

2. Indien deze overeenkomst niet op 1 juli 1990 in werking treedt, geschiedt

dit op de eerste dag van de tweede maand na de nederlegging van de laatste

akte van aanvaarding.

3. De depositaris geeft kennis van de datum van nederlegging van de akte van

aanvaarding van elke overeenkomstsluitende partij alsmede van de datum van

inwerkingtreding van deze Overeenkomst.

ARTIKEL 18

Deze overeenkomst, opgesteld in een exemplaar in de Deense, de Duitse,

de Engelse. de Franse, de Griekse, de Italiaanse, de Nederlandse, de

Portugese. de Spaanse. de Finse, de IJslandse, de Noorse en de Zweedse taal,

zijnde alle teksten gelijkelijk authentiek, wordt nedergelegd in het archief

van het Secretariaat-Generaal van de Raad van de Europese Gemeenschappen dat

een voor eensluidend gewaarmerkt exemplaar doet toekomen aan elke

overeenkomstsluitende partij.

[For the testimonium and signatures, see p. 89 of this volume - Pour le testi-
monium et les signatures, voir p. 89 du prisent volume.]
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[PORTUGUESE TEXT - TEXTE PORTUGAIS]

ACORDO ENTRE A COMUNIDADE ECONOMICA EUROPEIA, POR
UM LADO, E A REPUBLICA DA AUSTRIA, A REPUBLICA DA
FINLANDIA, A REPOJBLICA DA ISLANDIA, 0 REINO DA NO-
RUEGA, 0 REINO DA SUtCIA E A CONFEDERA(;AO SUIHA,
POR OUTRO, QUE PREVE UM PROCEDIMENTO PARA 0 IN-
TERCAMBIO DE INFORMA(OES NO DOMNIO DAS REGULA-
MENTA(OES T1tCNICAS

A COMUNIDADE ECON6MICA EUROPEIA.

por um lado,

A REPOBLICA DA AUSTRIA, A REPUBLICA DA FINLANDIA. A REPUBLICA DA ISLANDIA, O
REINO DA NORUEGA, 0 REINO DA SUtCIA E A CONFEDERACAO SUCA,

a seguir designados Estados-membros da AECL,

por outro,

colectivamente denominados " Partes Contratantes",

TENDO EM CONTA os Acordos de Com6rc-o Livre eu:.'e a Cumunidade Econ6mica

Europeia e os Estados-membros da AECL e, em especial, os objectivos enunciados

no artigo 1Q de cada um desses Acordos,

TENDO EM CONTA os procedimentos de informaqio relativa is regulamentav6es

t6cnicas aplicadas no imbito da Comunidade Econ6mica Europeia, por um lado, e

no imbito da Associa¢io Europeia de Comrrcio Livre (AECL), por outro,

CONSIDERANDO o compromisso dos Estados-membros da AECL e da Comunidade

Econ6mica Europeia de realizarem um espaco econ6mico europeu dinamico:

CONSIDERANDO a cooperacio existente entre a Comunidade Economica Europeia e os

Estados-membros da Associacfo Europeia de Comircio Livre no dominio dos

entraves tecnicos is trocas comerciais e a intencio comum, expressa no imbito

dessa cooperacio, de harmonizar conjuntamente os dois procedimentos de

informavao.
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ACORDARAM no seguinte:

ARTIGO 10

Para efeitos do presente Acordo, sAo aplichveis as seguintes definic6es:

- "especificac6es ticnicas": uma especificaCio constante de um documento que

defina as caracteristicas exigidas de um produto, tais como niveis de

qualidade. rendimento, seguranCa ou dimens6es. incluindo as prescric6es

apliciveis aos produtos no que respeita a terminologia. simbolos, ensalos e

mitodos de ensaio, embalagem. marca¢io e rotulagem:

- "regulamentacio ticnica": as especifica¢6es t&cnicas, incluindo as

disposiC6es administrativas que se Ihes referem, cuja observincia e

obrigat6ria. de direito ou de facto, para a comercializacio ou a utilizacio

num Estado-membro ou numa parte importante deste Estado. com excepvio das

fixadas pelas autoridades locais;

- "projecto de regulamenta¢io ticnica": o texto de uma especificaC&o t~cnica,

incluindo as disposiQ6es administrativas, formuladas com a intenvio de a

adoptar ou de a fazer adoptar como uma regra t~cnica, e que se encontre numa

fase de preparacio em que a introdu¢io de alteraC6es substanciais seja ainda

possivel;

- "produto": qualquer produto de fabrico industrial e qualquer produto

agricola, incluindo os produtos da pesca.

ARTIGO 20

A Comunidade notificari aos Estados-membros da AECL, atravis do Conselho da

AECL, os projectos de regulamentac6es t~cnicas que Ihe forem notificados pelos

seus Estados-membros. de acordo com a pertinente legislacio comunitiria.

ARTIGO 30

Os Estados membros da AECL notificarho igualmente h Comunidade, atravis do

Conselho da AECL. os projectos de regulamentac6es tecnicas notificadas no

imbito da AECL. de acordo com as per-.nientes disposiQies da AECL.
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ARTIGO 49

0 texto integral do projecto de regulamentacho tecnica notificado seri

colocado i disposicao na lingua original, bem como em traducao integral numa

das lin8uas oficiais da Comunidade Econ6mica Europeia.

ARTIGO 50

Quando necessario, sera igualmente comunicado, na lingua original, o texto

integral das disposicoes legislativas e regulamentares de base. principal e

directamente relacionadas, se o conhecimento deste texto for necessirlo para

determinar o alcance do projecto de regra tecnlca notificado.

ARTIGO 62

Cada Parte Contratante pode solicitar informac6es complementares sobre um

projecto de regulamenta¢&o ticnica notificado nos termos do presente Acordo.

ARTIGO 70

A Comunidade e os Estados-membros da AECL podem apresentar observaC6es sobre

os projectos comunicados. As observaC6os dos Estados membros da AECL serio

enviadas pelo Conselho da AECL i Comissio das Comunidades Europeias (a seguir

designada "Comissio"), sob a forma de uma comunicacio 6nica coordenada; as

observaC6es da Comunidade serao enviadas pela Comissio ao Conselho da AECL. As

Partes Contratantes devem informar-se mutuamente de forma semelhante, sempre

que uma clAusula standstill de seis meses seja invocada, da acordo com as

normas dos respectivos sistemas internos de intercijmbio de informaoes.

ARTIGO 80

As autoridades competentes adiario a adopcio de projectos de regulamenta¢6es

t~cnicas notificados por um periodo de tris meses a contar da data de recepcao

do texto do projecto de regulamentav o ticnica
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- pela Comissio, quando se tratar de projectos notificados por Estados-membros

da Comunidade;

- pelo Conselho da AECL, no que diz respeito a projectos notificados pelos

Estados-membros da AECL.

ARTIGO 99

Contudo. a cliusula standstill de tris meses nio sera aplicfvel naqueles casos

em que. por raz6es urgentes relativas A proteccio da sade piblica ou a

seguranca e a protecvio da saiide e da vida dos animais ou das plantas, as

autoridades competentes tenham de preparar regulamentac6es t~cnicas num prazo

muito curto, a fim de as adoptarem e aplicarem imediatamente, sem que seja

possivel a realizacio de consultas. Devem ser indicados os motivos que

justificam a urgincia das medidas. A justifica¢io da adopCio de medidas

urgentes deve ser pormenorizada e explicitada com clareza, especialmente no

que diz respeito A imprevisibilidade e gravidade do perigo a enfrentar pelas

autoridades em questio. bem como a absoluta necessidade de medidas imediatas

para solucionar o problema.

ARTIGO 1O

Deve igualmente ser comunicado na sua lingua original o texto definitivo da

regulamentaCao ticnica.

ARTIGO 119

As disposic6es administrativas relativas As notificaq6es anteriormente

referidas vim especificadas no Anexo, que constitui parte integrante do

presente Acordo.

ARTIGO 120

As informaC es fornecidas no imbito do presente Acordo serio, a pedido,

consideradas confidenciais. No entanto, tanto a Comunidade como os
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Estados-membros da AECL podem, desde que tomadas as necesshrias precauc6es,

consultar para peritagem pessoas singulares ou colectivas, incluindo do sector

privado.

ARTIGO 130

As Partes Contratantes realizario, no imbito da cooperacio estabelecida entre

peritos da Comunidade e dos Estados-membros da AECL no dominio dos entraves

tecnicos is trocas comerciais, consultas regulares para assegurar o

funcionamento satisfat6rio do procedimento estabelecido no presente Acordo e

para trocar opini6es sobre observar6es apresentadas por qualquer das Partes

Contratantes sobre um projecto da regulamenta¢io ticnica notificado nos termos

do presente Acordo. Alem disso, as Partes Contratantes podem, de comum acordo,

efectuar reuni6es ad hoc suplementares para abordar casos especificos de

particular interesse para qualquer das Partes Contratantes.

ARTIGO 149

o presente Acordo sera tornado extensivo i notificacao dos projectos de

regulamentac6es t6cnicas relativos aos mitodos de producio e de transformaCio

logo que as Partes Contratantes notifiquem mutuamente a conclusio dos

procedimentos internos necessarios para o efpito

ARTIGO 150

O presente Acordo 6 celebrado por um periodo experimental inicial de dois

anos, findo o qual poderi ser. quer objecto de um reexame conjunto, quer

renovado por um periodo suplementar a determinar.

ARTIGO 169

Qualquer Parte Contratante pode denunciar o presente Acordo, desde que informe

por escrito desse facto, com uma antecedincia minima de seis meses, as outras

Partes Contratantes.
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ARTIGO 170

1. 0 presente Acordo entra em vigor em I de Julho de 1990. desde que as Partes

Contratantes tenham depositado, antes dessa data, os seus instrumentos de

aceitacio Junto do Secretariado-Geral do Conselho das Comunidades Europeias.

que actuari como depositirio.

2. No caso de o presente Acordo nio entrar em vigor em 1 de Julho de 1990,

entrari no primeiro dia do segundo mis seguinte ao dep6sito do (iltimo

instrumento de aceitacao.

3. 0 depositirio notificara a data do depisito do instrumento de aceitacio de

cada uma das Partes Contratantes e a data da entrada em vigor do presente

Acordo.

ARTIGO 180

0 presente Acordo, redigido num iinico exemplar, nas linguas alema.

dinamarquesa. espanhola, finlandesa, francesa, inglesa, islandesa. italiana.

grega, neerlandesa, norueguesa, portuguesa e sueca, fazendo fi qualquer dos

textos, seri depositado nos arquivos do Secretariado-Geral do Conselho das

Comunidades Europeias, o qual dele remeteri uma c6pia autenticada a cada uma

das Partes Contratantes.

[For the testimonium and signatures, see p. 89 of this volume - Pour le testi-
monium et les signatures, voir p. 89 du prdsent volume.]
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[FINNISH TEXT - TEXTE FINNOIS]

SOPIMUS TOISELTA PUOLEN SUOMEN TASAVALLAN, ITAVAL-
LAN TASAVALLAN, ISLANNIN TASAVALLAN, NORJAN KU-
NINGASKUNNAN, RUOTSIN KUNINGASKUNAN JA SVEIT-
SIN VALALITON JA TOISELTA PUOLEN EUROPAN
TALOUSYHTEISON VALILLA TEKNISIA MA.ARAYKSIA
KOSKEVASSA TIETOJEN VAIHDOSSA NOUDATETTAVASTA
MENETTELYSTA

Euroopan TalousyhteisO seka toisaalta Itivallan tasavalta, Suomen tasavalta.
Islannin tasavalta, Norjan kuningaskunta, Ruotsin kuningaskunta ja Sveitsin
iittovaltio, joita viimeksi mainittuja jiljempini nimitetlin "EFrAn jisenval-
tioiksi* ja kaikkia mainittuja yhteisesti "sopimuspuoliksi*, ovat,

OTTAEN HUOMIOON Euroopan TalousyhteisOn ja EFTAn jlsenvaltioiden
viliset vapaakauppasopimukset ja eritoten niiden jokaisen artiklassa I ilmais-
tut tavoitteet,

OTTAEN HUOMIOON ne teknisil mlirlyksil koskevat ilmoitusmenettelyt,
joita sovelletaan yhtliti Euroopan Talousyhteis8n ja toisaalta Euroopan
Vapaakauppaliiton eli EFTAn piirissl,

AJATELLEN EFTAn jAsenvaltioiden ja Euroopan Talousyhteis6n sopimusta
saada aikaan dynaaminen Euroopan Talousalue.

AJATELLEN Euroopan TalousyhteisOn ja Euroopan Vapaakauppaliiton vlilla
jo kaynnissa olevaa krupan teknisil esteita koskevaa yhteistyotl ja siinA
syntynytti yhteisymmirrystA nilden molempien ilmoitusmenettelyjen yhdist.-
misesta,

SOPINEET seuraavasta:

Artikla 1

Tassa sopimuksessa sovelletaan seuraavia mUritelmil"

"tekninen eritelml: asiakirjaan sis-ltyva eritelmA tuotteelta vaadit-
tavista ominaisuuksista, kuten laadusta, suorituskyvysti, turvallisuu-
desta tai mitoista, niihin mukaan luettuina esimerkiksi terminologi-
aa. tunnuksia, koestupta ja koestusmenetelmil. pakkaamista, merkit-
semists tai etiket8imistl koskevat vaatimukset;

"tekninen mlrlys': tekniset eritelmit niihin liittyvine hallinnollisine
milryksineen, joiden noudattaminen on lain nojalla tai k~yt~nnbss5
pakollista markkinoitaessa tai klytettlessl tuotetta jisenvalhion
alueella tai suuressa osassa sen aluetta, lukuunottamatta kuitenkaan
paikallisten viranomaisten antamia mlryksil
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- teknisti mAirlysta koskeva ehdotus*: teknisen eritelm-n ja siihen
liittyvit hallinnolliset mAlrykset k5sittfvS teksti, joka on tarkoitus
tai voidaan saataa voimaan teknisen. mIa.ryksenI ja joka on
sellaisessa valmisteluvaiheessa, ett. siihen voidaan viela tehdd
oleellisia muutoksia;

"tuote": teollisuustuotteet ja kaikki maataloustuotteet, mukaan
luettuina kalatuotteet.

Artikla 2

Yhteis8 ilmoittaa EFTAn jisenvaltioille EFTAn neuvoston vlltykselli ja
Yhteison asianomaisen lains11dinnan mukaisesti teknisil ml~rlyksil koskevat
ehdotukset, jotka sen jasenvaltiot ovat sille ilmoittaneet.

Artikla 3

EFTAn jAsenvaltiot ilmoittavat vasavasti EFTAn neuvoston vilityksell. ja
EFTAn asianomaisten milraysten mukaisesti Yhteisale teknisilk m..r.yksil
koskevat ehdotukset, jotka on ilmoitettu EFTAn omassa piirissd.

Artika 4

lmoitettu teknista mirirlysti koskeva ehdotus on tiedotettava kokonaan
seki alkukieliseni etit jollekin Euroopan Talousyhteisdn viralliselle kielelle
kAnnettyn&.

Artikla 5

Tarvittaessa on kokonain tiedotettava my8s ehdotukseen pliasiallisesti ja
suoraan Ifittyvat alkukieliset sadas- tai mairlystekstit, jos niiden tuntemi-
nen voi olla vlttAmItOntI ilmoitetun teknistl mfIrAystl koskevan ehdotuksen
arvioimiseksi.

Artikla 6

Jokainen sopimuspuoli voi pyytia lis.tietoja tarnan sopimuksen mukaisesti
ilmoitetusta teknistl mIrlystl koskevasta ehdotuksesta.
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Artikls 7

Yhteis8 ja EFTAn jisenvaltiot voivat kohdistaa vastaanottamiinsa ehdotuksiin
huomautuksia. EFTIAn neuvosto toimittaa EFTAn jasenvaltioiden tekemft
huomautukset edelleen Euroopan Yhteisojen komissiolle (j&IjempInI "komis-
sio") yhtenA keskitettynl tiedonantona, ja komissio l1hettli Yhteisan huo-
mautukset edelleen EFTAn neuvostolle. Halutessaan kAyttSA vastaavien sisais-
ten tietojenvaihtojlrjestelmiensi sallimaa kuuden kuukauden odotusaikaa
hyv~kseen sopimuspuolten on ilmoitettava siiti vastaavalla tavalla toisilleen.

Artika 8

Asianomaiset viranomaiset lykka-vat ilmoitettujen teknisia mllrlyksia koske-
vien ehdotusten hyv-ksymistl kolmen kuukauden ajaksi siiti, kun ehdotuksen
teksti saapui

komissiolle, mikili kysymyksessa on YhteisOn jAsenvaltion ilmoitama
ehdotus,

EFTAn neuvostolle, mikili kysymyksessi on EFTAn jisenvaltion
ilmoittama ehdotus.

Artikla 9

Mainittua kolmen kuukauden odotusaikaa ei kuitenkaan sovelleta, jos asian-
omaiset viranomaiset joutuvat yleisen terveyden tai turvallisuuden taikka
ellinten tai kasvien terveyden ja eliman turvaamiseen tiittyvisti pakottavista
syist laatimaan teknisil mnrlyksig hyvin lyhyessi ajassa saadakseen ne
heti annetuiksi ja. klytton saatetuiksi ehtimitti soveltaa minkVinlaista
kuulemismenettelyi. Toimenpiteiden pakonalaisuus on perusteltava. Pakon
sanelemien toimenpiteiden oikeutuksesta on annettava yksityiskohtainen ja
selvi selostus, painottamalla erityisesti asianomaisten viranomaisten toteanman
vaaran ennakoimattomuutta ja vakavuutta seka vilittaman toiminnan ehdoton-
ta v lttlrmatt6myytta vaaran poistamiseksi.

Artikla 10

Mybs teknisen mllrlyksen lopullinen teksti on toimitettava alkukielisenl.

Artikla 11

EdellS tarkoitettujen ilmoitusten edellyttimista hallinnollisisa jIrjestelyistli
on yksityiskohtainen selostus liitteessa, joka on taman sopimuksen erottama-
ton osa.
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Artikla 12

Tfimin sopimuksen nojalla annettuja tietoja on pyynnasti kisiteltiva luotta-
muksellisina. Edeilyttien etti tarvittaviin varotoimiin on ryhdytty, sek-
Yhteisan ettl EFTAn jisenvaltioilden on kuitenkin kUnnyttavi fyysisten tai
juridisten henkil~iden, tarvittaessa myos yksityissektorin edusmjien puoleen
asiantuntijalausunnon saamiseksi.

Artikla 13

Osani Yhteis6n sekA EFTAn jisenmaiden vilille kaupan teknisten esteiden
alalia vakiintunutta yhteistoimintaa sopimuspuolet pitIvit silnn0lisin vA-
liajoin neuvotteluja yhtA-Iti varmistaakseen tissi sopimuksessa milrityn
menettelyn toimivuuden ja toisaalta vaihtaakseen nakemyksil niists huomau-
tuksista, joita sopimuspuolet mahdollisesti ovat esitt.neet' timin sopimuksen
mukaisesti ilmoitetuista teknisil m-Iriyksii koskeneista ehdotuksista. Lisaksi
sopimuspuolet voivat asiasta yhteisesti pIitetty-5n pit5.i myos yIim55raisi5
kokouksia jonkin sopimuspuolen kannalta erityisen kiinnostavista tapauksis-
to.

Artikla 14

Tim sopimus on ulotettava olemaan voimassa myos prosesseihin ja tuotanto-
menetelmiin sovellettavia teknisii miirAyksii koskevien ehdotusten ilmoitta-
misen suhteen het kun sopimuspuolet ovat ilmoittaneet toisilleen, etti tata
tarkoittavat sisiiset menettelyt ovat toteutetut.

Artikla 15

Timt sopimus tehdn kahden vuoden koeajaksi, mink& jilkeen se joko
otetaan yhteisesti tarkistettavaksi tai uudistetaan uudeksi ajanjaksoksi, jonka
pituudesta sovitaan erikseen.

Artikia 16

Sopimuspuoli voi irtisanoutua tul sopimuksesta ilmoittamalla siit3 kirjalli-
sesti kuusi kuukautta aikaisemmin muille sopimuspuolille.
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Artikla 17

1. Tirl sopimus tulee voimaan I piivInS heinlkuuta 1990, jos sopimuspuolet
ovat siti ennen tallettaneet hyvAksymisasiakirjansa Euroopan Yhteisdjen
neuvoston sihteerist66n, joka toimii asiakirjojen tallettajana.

2. Jollei taml sopimus tule voimaan I plivinA hein-kuuta 1990, voimaantulo-
paivaksi tulee toisen kuukauden ensimmainen pliva siita lukien, kun vilmel-
nenkin hyvaksymisasiakirja on talletettu.

3. Tallettaja ilmoittaa kunkin sopimuspuolen hyvlksymisasiakirjan tallennus-
plivIn ja timin sopimuksen voimaantuloplivln.

Artikla 18

T-ImA sopimus, joka on laadittu yhtena tanskan-, hollannin-, englannin-.
ranskan-, saksan-, kreikan-, italian-, portugalin-, espanjan-, suomen-, islan-
nin-, norian- ja ruotsinkielisena kappaleena, joista jokainen teksti on yhtl
todistusvoimainen, talleetaan Euroopan Yhteisojen neuvoston sihteeristan
arkistoon, ja sihteeristO toimittaa sopimuksesta oikeaksi todistetun jAjennak-
sen kullekin sopimuspuolelle.

[For the testimonium and signatures, see p. 89 of this volume - Pour le testi-
monium et les signatures, voir p. 89 du pr6sent volume.]
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[ICELANDIC TEXT - TEXTE ISLANDAIS]

SAMNINGUR MILLI EFNAHAGSBANDALAGS EVROPU, ANNARS
VEGAR, OG LYDVELDISINS AUSTURRIKIS, LYDVELDISINS
FINNLANDS, LYDVELDISINS ISLANDS, KONUNGSRIKISINS
NOREGS, KONUNGSRIKISINS SV]IPJODAR OG SAMBANDSRf-
KISINS SVISS, HINS VEGAR, UM UPPLYSINGASKIPTI VEGNA
TjEKNILEGRA REGLUGERDA

EFNAHAGSBANDALAG EVR6PU,

annars vegar, og

LVDVELDID AUSTURRtKI, LDVELDID FINNLAND, LUDVELDID ISLAND,

KONUNGSRIKID NOREGUR, KONUNGSRIKID SVf J6D OG SAMBANDSRIKID

SVISS,

h6r a eftir nefnd EFTA-rikin,

hins vegar,

hdr A eftir sameiginlega nefnd samningsabilarnir,

MED HLIDSJ6N af friverslunarsamningunum milli Efnahagsbandalags

Evr6pu og EFTA-rikjanna, serstaklega markmi~um Peim sem getib er

i 1. gr. hvers og eins pessara samninga,

MED HLIDSJ6N af tilhogun upplysingaskipta vegna taknilegra reglu-

ger8a innan Efnahagsbandalags Evr6pu annars vegar og innan

Friverslunarsamtaka Evr6pu (EFTA) hins vegar,

HAFA f HUGA Asetning EFTA-rikjanna og Efnahagsbandalags Evropu

til ab koma i framkvamd virku evr6psku efnahagssva6i,

MED TILLITI TIL yfirstandandi samvinnu Efnahagsbandalags Evr6pu

og EFTA-rikjanna um afndm taknilegra vi6skiptahindrana og hins

gagnkvaema skilnings sem nAbst hefur innan ramma peirrar samvinnu

til a8 tengja saman tilh6gun upplysingaskipta samningsa8ilanna,
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HAFA KOMID StR SAMAN um eftirfarandi:

1. gr.

f Pessum samningi skulu eftirfarandi skilgreiningar gilda:

- "taknilsing": lysing i skjali sem skyrir Pau einkenni er

vara skal hafa, svo sem gm8um, afkastagetu, 6ryggisatri8um eba

start, Par me5 taldar krofur Par sem ger8ar eru var6andi

v6runa hva8 snertir heiti, tAkn, pr6fanir og pr6funara~fer8ir,

pokkun, Aritun e8a merkingu;

- "taeknileg reglugerS": taknilysing, Par me5 taldar Par

stj6rnvaldsreglur sem 16gskylt er a8 fara eftir e~a sem

nau~syn by8ur a8 fari8 sd eftir vi8 markassetningu e8a notkun

i a8ildarriki e~a verulegum hiuta Pess, a8 undanteknum Peim

sem sveitarstj6rnir setja;

- "drog a8 taknilegri reglugerS": texti taknilysingar, &samt

stj6rnvaldsreglum, sem saminn hefur veris til setningar e~a

sem undirbdningur ab setningu taknilegrar reglugeraar, enda

sd textinn A sliku undirbdningsstigi a8 verulegar breytingar

megi enn gera;

- "vara": i~nabarvdrur og allar landbdnabarafur~ir, Par me8

taldar fiskafurbir.

2. gr.

Efnahagsbandalag Evr6pu skal tilkynna EFTA-rikjunum, fyrir milli-

g6ngu EFTA-rA&sins, um dr6g ab twknilegum regluger~um sem Efna-

hagsbandalagi Evr6pu er tilkynnt um af a~ildarrikjum Pess, i

samrmi vi8 vi~eigandi lagasetningar bandalagsins.
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3. gr.

A~ildarriki EFTA skulu s6muleibis, fyrir millig6ngu EFTA-rAisins,

tilkynna bandalaginu um dr6g a8 twknilegum regluger8um sem til-

kynntar eru innan EFTA i samrmi vib vibeigandi Akvmbi EFTA.

4. gr.

Dr6gin ab tilkynntum taeknilegum regluger~um skulu ger tiltmk i

heild sinni A frummAlinu svo og i itarlegri 45ingu a einu af

opinberum tungumAlum Efnahagsbandalags Evrdpu.

5. gr.

bar sem vi8 A skal einnig fylgja textanum A frummAlinu 16g e8a

reglugerbar~kva8i sem byggt er a, ef vitneskja um slikan texta

er nau~synleg til a8 meta innihaldib i dr6gunum a8 hinni til-

kynntu tmknilegu regluger8.

6. gr.

Hver samningsabili getur 6ska8 frekari upplysinga um dr6g a8

twknilegri reglugerb sem tilkynnt er samkvamt kessum samningi.

7. gr.

Bandalagib og EFTA-rikin geta gert athugasemdir vi8 dr6gin sem

mi8la8 er. Athugasemdir EFTA-rikjanna skal komib A framfmri af

EFTA-rAcinu til framkvamdastj6rnar Evr6pubandalaganna (hdr eftir

nefnd "framkvmdastj6rnin") me5 einni samramdri orasendingu og

athugasemdum bandalagsins skal framkvamdastj6rnin koma til EFTA-

rcasins. Pegar gildistoku taknilegu regluger~arinnar er fresta8

i sex mAnu8i i samrami vi8 reglur um upplysingaskipti hvers a~ila

um sig, skulu heir tilkynna hver d8rum 1ar um A sama hatt.
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8. gr.

Par til bar yfirv6ld skulu fresta gildist6ku draga a8 tilkynntum

tmknilegum reglugerbum i prJA mAnubi frA Deim degi sem drog a8

tmknilegri regluger8 berast

- framkvamdastj6rninni Pegar um er a8 rm~a dr6g sem a~ildar-

riki bandalagsins tilkynna,

- EFTA-rainu vegna draga sem EFTA-rikin tilkynna.

9. gr.

Pessi Priggja mAnaba frestur gildir D6 ekki i Peim tilvikum Par

sem upp koma knyjandi astmbur er varba heilsuvernd e8a dryggi

almennings, e~a vernd dyra eba jarbargr68urs, og Par til bar

yfirv6ld versa a8 undirbda tmknilega regluger8 A mj6g sk6mmum

tima og veita henni gildi og koma henni strax i framkvamd An Pess

a8 unnt sd a8 hafa um Pa8 samrA. Astabur fyrir Pvi a8 Pessar

knyjandi ra&stafanir sdu geraar skulu gefnar. Rdttlatingin A

Pessum knyjandi r&5st6funum skal skyr8 nAkvmmlega me8 sdrstakri

Aherslu A a8 ekki hef8i veris hagt a8 sjA Petta fyrir og hversu
alvarleg hmttan var sem blasti vi8 vi8komandi yfirv61dum sem og

hina 6yggjandi nau~syn Pess a8 gripa strax til a8ger8a til a8

ra~a bot & henni.

10. gr.

Lokatextanum A frummli tmknilegu regluger8arinnar skal einnig
mila8.

11. gr.

Stj6rnvaldsa6ger~ir vegna ofangreindra tilkynninga eru nakvamlega
skrA&ar i Vi~aukanum, sem er 6a~skiljanlegur hiuti Pessa

samnings.
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12. gr.

Upplysingar sem veittar eru vegna Pessa samnings skal fara me8

sem trdna~arm~l, so hess 6ska8. D6 mega bwli bandalagi8 og EFTA-

rikin leita sdrfr&8iAlits manna eba lgpers6na, 1ar A me8al manna

sem ekki starfa A vegum opinberra aaila, enda sd nau8synlegra

vard8arrA~stafana gatt.

13. gr.

Samningsabilar skulu, innan ramma hef8bundinnar samvinnu milli

sdrfr&8inga bandalagsins og EFTA-rikjanna A svi8i taknilegra

vi6skiptahindrana, halda reglulega vi8rm8ufundi, ba8i til a8

tryggja a8 framkvmd samnings essa sd fullnmgjandi og til a5

skiptast A sko~unum um athugasemdir sem lagbar hafa veri8 fram

af hvaaa samningsabila sem er, varaandi dr6g a8 taknilegum reglu-

ger~um tilkynntum samkvwmt pessum samningi. Ennfremur, me6

almennu sampykki, geta samningsaailarnir haldi8 aukafundi til a8

fast vi5 sdrst6k mAl sem var~a sdrst6k hagsmunamal hva8a einstaka

samningsabila.

14. gr.

Samningur pessi skal nA yfir tilkynningar A dr6gum a8 tmknilegum

regluger~um varaandi framlei8sluhmtti og framlei8slua8fer8ir um

lei5 og samningsa8ilarnir hafa tilkynnt hver 68rum um ab nau8syn-

legri mAlsme~ferb innanlands s4 loki8.

15. gr.

Samningur j essi gildir i tv6 Ar til reynslu, en eftir ]ann tima

skal samningurinn anna8hvort endursko8abur sameiginlega e~a fram-

lengdur um annab timabil sem Akve8i8 yrbi.
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16. gr.

Samningsabili getur sagt samningi Oessum upp ab pvi tilskildu ab

hann tilkynni a5 65rum samningsaailum skriflega meb sex m~naSa

fyrirvara.

17. gr.

1. Samningur 1essi skal taka gildi hinn 1. jd1i 1990 aB vi til-

skildu a8 samningsabilarnir hafi fyrir Pann tima afhent staSfest-

ingarskj61 sin abalskrifstofu rAbs Evr6pubandalaganna sem fara

skal me8 hlutverk v6rsluabila.

2. 6Olist samningur essi ekki gildi hinn 1. jlli 1990 skal

hann 68last gildi A fyrsta degi annars mAnaSar eftir a8 siSasta

stasfestingarskjal hefur veris afhent.

3. Vdrslua~ili skal tilkynna dagsetningu afhendingar staS-

festingarskjala hvers samningsa~ila og dagsetningu gildistoku

samningsins.

18. gr.

Samningur pessi, sem er gerSur i einu eintaki A donsku, ensku,

finnsku, fronsku, grisku, hollensku, islensku, it6lsku, norsku,

portdgolsku, spansku, sansku og pysku, me8 611um textunum

jafngildum, skal var~veittur i skjalasafni a~alskrifstofu raSs

Evr6pubandalaganna sem skal senda sdrhverjum samningsaSila stab-

fest endurrit af honum.

[For the testimonium and signatures, see p. 89 of this volume - Pour le testi-
monium et les signatures, voir p. 89 du present volume.]
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[NORWEGIAN TEXT - TEXTE NORVtGIEN]

AVTALE MELLOM DET EUROPEISKE OKONOMISKE FELLES-
SKAP, PA DEN ENE SIDE, OG REPUBLIKKEN FINLAND, RE-
PUBLIKKEN ISLAND, KONGERIKET NORGE, SVEITS, KON-
GERIKET SVERIGE OG REPUBLIKKEN 0STERRIKE, PA
DEN ANNEN SIDE, OM FASTSETTELSE AV PROSEDYRE
FOR UTVEKSLING AV INFORMASJON OM TEKNISKE FOR-
SKRITER

KONGERIKET NORGE, REPUBLIKKEN FINLAND, REPUBLIKKEN ISLAND,
DET SVEITSISKE FORBUND, KONGERIKET SVERIGE OG REPUBLIKKEN
OSTERRIKE, heretter kalt EFTAs medlemsstater,

pA den ene side, og

DET EUROPEISKE OKONOMISKE FELLESSKAP,

pA den annen side,

alle heretter samlet kalt de kontraherende parter,

SOM TAR HENSYN TIL frihandelsavtalene mellom EFTAs
medlemsstater og Det europeiske okonomiske fellesskap, og
sarlig til de mAl som er fastsatt i artikkel 1 i begge disse
avtalene,

SOX TAR HENSYN TIL de informasJonsprosedyrer om tekniske
forskrifter som anvendes innenfor Det europeiske
frihandelsforbund (EFTA) pA den ene side, og innenfor Det
europeiske ekonomiske fellesskap pA den annen side, og

SOM TAR I BETRAKTNING oppslutningen fra EFTAs medlemsstater og
Det europeiske ekonomiske fellesskap om 4 g jennomfore et
dynamisk Europeisk ekonomisk samarbeidsomrAde,

SOM TAR I BETRAKTNING det pAg&ende samarbeidet om tekniske
handelshindringer mellom Det europeiske frihandelsforbund og
Det europeiske okonomiske fellesskap, og den enighet man er
kommet fram til innen rammen av dette samarbeidet om A koble
sammen de to informasJonsprosedyrene,

ER BLITT ENIGE OM folgende"

ARTIKKEL 1

I denne avtale skal folgende definisjoner anvendes:

- "teknisk spesifikasjon": spesifikasjon i et dokument som
foreskriver hvilke krav det skal stilles til et produkts
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egenskaper, f.eks. med hensyn til kvalitetsniv&, yteevne,
sikkerhet eller dimensjoner, og dessuten - i den
utstrekning de er aktuelle for produktet - krav nAr det
gjelder terminologi, symboler, proving og
previngsmetoder, emballasJe og merking eller
etikettering.

"teknisk forskrift": tekniske spesifikasJoner som
innbefatter de relevante administrative bestemmelser som
det er pAbudt A overholde, enten de jure eller de facto,
ved markedsfering eller bruk i en medlemsstat eller i en
sterre del av en medlemsstat, unntatt de som er
foreskrevet av lokale myndigheter.

"forslag til teknisk forskrift": teksten i en teknisk
spesifikasJon som innbefatter administrative
bestemmelser, utformet i den hensikt A fastsette den som
teknisk forskrift, eller for i siste instans & fA den
fastsatt som teknisk forskrift. Teksten er pA et
forberedende stadium, og det kan fremdeles gjores
betydelige endringer i den.

"produkter": industrielt framstilte varer og alle
jordbruksprodukter, herunder fiskeprodukter.

ARTIKKEL 2

Fellesskapet skal gjennom EFTA-rAdet informere EFTAs
medlemsstater om forslag til tekniske forskrifter som dets
medlemsstater informerer Fellesskapet om i samsvar med den
relevante fellesskapslovgivning.

ARTIKKEL 3

EFTAs medlemsstater skal likeledes, gjennom EFTA-rAdet,
informere Fellesskapet om de forslag til tekniske forskrifter
som det blir informert om innen EFTA i samsvar med de
relevante EFTA-bestemmelser.

ARTIKKEL 4

Hele teksten i det forslaget til teknisk forskrift som det
informeres om, skal stilles til rAdighet pA originalsprAket
samt i en fullstendig oversettelse til et av de offisielle
sprAkene i Det europeiske ekonomiske fellesskap.

ARTIKKEL 5

NAr det er hensiktsmessig, skal hele teksten i de lover eller
forskrifter som ligger til grunn og som prinsipielt og direkte
blir berert, ogs& meddeles p& originalsprAket, dersom
kjennskap til en slik tekst er nedvendig for A vurdere folgene
av det forslag til teknisk forskrift som det informeres om.
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ARTIKKEL 6

Hver kontraherende part kan be om ytterligere opplysninger om
et forslag til teknisk forskrift som det informeres om i
samsvar med denne avtale.

ARTIKKEL 7

EFTAs medlemsstater og Fellesskapet kan kommentere de forslag
som er meddelt. Kommentarene fra EFTAs medlemsstater skal av
EFTA-r&det sendes Kommisjonen for De europeiske fellesskap
(heretter kalt "Kommisjonen") i form av en felles, samordnet
meddelelse, og Kommisjonen skal sende Fellesskapets
kommentarer til EFTA-rAdet. De kontraherende parter skal
underrette hverandre pA tilsvarende mAte nAr de pAberoper seg
en seks mAneders utsettelse i samsvar med reglene i sine
respektive interne systemer for informasjonsutveksling.

ARTIKKEL 8

De kompetente myndigheter skal utsette iverksettelsen av
forslag til tekniske forskrifter som det er informert om, i
tre mAneder fra

- den dato Kommisjonen mottok forslaget til forskriftstekst
nAr det gjelder forslag som Fellesskapets medlemsstater
informerer om,

- den dato EFTA-rAdet mottok forslaget til forskriftstekst
nAr det gjelder forslag som EFTAs medlemsstater
informerer om.

ARTIKKEL 9

Utsettelsesperioden pA tre mAneder skal imidlertid ikke komme
til anvendelse dersom det er nodvendig for kompetente
myndigheter, av presserende Arsaker for A beskytte den
offentlige helse eller sikkerhet og helse og liv til dyr eller
planter, A forberede tekniske forskrifter pA meget kort varsel
for A kunne reagere og innfore dem umiddelbart uten at
konsultasjoner er mulig. Grunnene som nodvendiggjor at
tiltakene innfores eyeblikkelig, skal oppgis. Begrunnelsen
for A treffe do eyeblikkelige tiltakene skal vare detaljert og
tydelig forklart, med smrlig vekt pA uforutsigbarheten av og
alvoret ved den fare som vedkomende myndigheter stAr overfor,
samt den absolutte nodvendighet av A treffe umiddelbare tiltak
for A avverge den.

ARTIKKEL 10

Den tekniske forskrifts endelige tekst pA originalsprAket skal
ogsA meddeles.
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ARTIKKEL 11

Det er gitt narmere detaljer for de administrative ordninger
for ovennevnte informasjoner i vedlegget, som utgjer en
integrert del av denne avtale.

ARTIKKEL 12

Informasjon som gis i henhold til denne avtale, skal etter
anmodning anses som fortrolig. Forutsatt at nodvendige
forholdsregler blir truffet, kan imidlertid bAde EFTAs
medlemsstater og Fellesskapet innhente en ekspertuttalelse hos
fysiske eller juridiske personer, herunder personer i den
private sektor.

ARTIKKEL 13

De kontraherende parter skal, innen ramen av det etablerte
samarbeidet om tekniske handelshindringer mellom eksperter fra
EFTAs medlemsstater og Felleaskapet, avholde regelsmessige
konsultasioner, bAde for A sikre at den prosedyre som er
fastsatt i denne avtale, virker som den skal, og for A
utveksle synspunkter pA de kommentarer som en kontraherende
part har lagt fram om et forslag til teknisk forskrift som det
er informert om i samsvar med denne avtale. Dessuten kan de
kontraherende parter etter avtale seg i mellom avholde ad hoc-
moter for A behandle konkrete saker som er av spesiell
interesse for en kontraherende part.

ARTIKKEL 14

Denne avtale skal utvides til informasJon om forslag til
tekniske forskrifter om bearbeidings- og produksJonsmetoder sA
snart de kontraherende parter har underrettet hverande om at
de nodvendige interne prosedyrer for dette formAl er gJennom-
fort.

ARTIKKEL 15

Denne avtale inngAs forelopig for en forsoksperiode pA to Ar,
og deretter skal avtalen enten revideres av partene i
fellesskap eller forlenges for en ny periode som skal
fastsettes senere.

ARTIKKEL 16

En kontraherende part kan trekke seg fra denne avtale
forutsatt at den varsler de andre kontraherende partene
skriftlig seks mAneder i forveien.

ARTIKKEL 17

1. Denne avtale skal tre i kraft 1. juli 1990 forutsatt at
de kontraherende parter for denne dato har deponert sine
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godkjenningsdokumenter i generalsekretariatet for RAdet for
De europeiske fellesskap, som skal fungere som depositar.

2. Dersom denne avtale ikke trer i kraft 1. juli 1990, skal
den tre i kraft den forste dagen i den annen mAned som folger
etter deponering av det siste godkjenningsdokumentet.

3. Depositaren skal underrette om datoen for hver
kontraherende parts deponering av godkjenningsdokument og om
datoen for denne avtales ikrafttreden.

ARTIKKEL 18

Denne avtale er utarbeidet i ett eksemplar pA norsk, dansk,
nederlandsk, engelsk, fransk, tysk, gresk, italiensk,
portugisisk, spansk, finsk, islandsk og svensk, idet alle
tekstene har samme gyldighet, og skal deponeres i arkivene til
De europeiske fellesskaps RAdssekretariat, som skal oversende
en bekreftet kopi av den til hver kontraherende part.

[For the testimonium and signatures, see p. 89 of this volume - Pour le testi-
monium et les signatures, voir p. 89 du prsent volume.]
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[SWEDISH TEXT - TEXTE SU9DOIS]

AVTAL MELLAN DEN EUROPEISKA EKONOMISKA GEMEN-
SKAPEN, A ENA SIDAN, OCH REPUBLIKEN OSTERRIKE,
REPUBLIKEN FINLAND, REPUBLIKEN ISLAND, KONUNGA-
RIKET NORGE, KONUNGARIKET SVERIGE OCH SCHWEIZI-
SKA EDSFORBUNDET, A ANDRA SIDAN, OM EN PROCEDUR
FOR INFORMATIONSUTBYTE INOM OMRADET TEKNISKA
FORESKRIFTER

Den Europeiska ekonomiska gemenskapen, A ena sidan,
samt Republiken dsterrike, Republiken Finland,
Republiken Island, Konungariket Norge,
Konungariket Sverige och Schweiziska Edsf~rbundet,
nedan kallade EFTA-lnderna, A andra sidan, i det
fbljande alla gemensamt kallade de avtalsslutande
parterna,

VILKA TAR HANSYN TILL frihandelsavtalen mellan den
Europeiska ekonomiska gemenskapen och EFTA-ldnderna
och s~rskilt mils~ttningarna i artikel 1 i vart och
ett av dessa avtal,

VILKA TAR HANSYN TILL de informationsf~rfaranden fbr
tekniska f6reskrifter som tillmpas inom den
Europeiska ekonomiska gemenskapen, A ena sidan, och
inom den Europeiska frihandelssammanslutningen,
EFTA, A andra sidan,

VILKA BEAKTAR EFTA-lndernas och den Europeiska
ekonomiska gemenskapens itagande att fbrverkliga ett
dynamiskt Europeiskt ekonomiskt samarbetsomrAde,

VILKA BEAKTAR det pigAende samarbetet mellan den
Europeiska ekonomiska gemenskapen och
medlemsstaterna i den Europeiska
frihandelssammanslutningen inom omrAdet tekniska
handelshinder samt den gemensamma f~resats som
uppnAtts inom ramen fbr detta samarbete, att
samordna de tvA informationsprocedurerna,
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HAR KOMMIT 6VERENS OM FLJANDE:

Artikel 1

I detta avtal fbrst~s med:

- "teknisk specifikation": en specifikation som
f6rekommer i ett dokument som faststgller vilka
egenskaper som krivs hos en vara, sAsom kvalitet,
bruksegenskaper, s~kerhet eller dimensioner,
inklusive de krav som skall tillrmpas pS varan vad
betrgffar terminologi, symboler, provning och
provningsmetoder, fbrpackning, mnrkning eller
etikettering;

- teknisk f6reskriftw: tekniska specifikationer,
inklusive tilldmpliga administrativa fbreskrifter
som obligatoriskt skall foijas, de jure eller de
facto, vid marknadsfbring eller anvgndning i en
medlemsstat eller i en betydande del av en sidan
stat, med undantag fbr sidana som faststglls av
lokala myndigheter;

- fbrslag till teknisk fbreskrifto: texten till
en teknisk specifikation, inklusive administrativa
f6reskrifter, som man utarbetat i syfte att anta
eller att slutligen lita anta som teknisk
f~reskrift och som Sr pi ett s~dant
beredningsstadium att 9ndringar 4nnu kan g6ras;

- "vara=: industritillverkade varor och samtliga
jordbruksprodukter, inklusive fiskprodukter.

Artikel 2

Gemenskapen skall genom EFTA-ridet notifiera EFTA-
lnderna om de f6rslag till tekniska f6reskrifter
vilka notifierats av dess medlemsstater i enlighet
med inom Gemenskapen ggllande tillgmplig ritt.

Artikel 3

EFTA-lnderna skall likasi, genom EFTA-rAdet
notifiera Gemenskapen om de fbrslag till tekniska
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f6reskrifter, som notifierats inom EFTA i enlighet

med inom EFTA tillgmpliga regler.

Artikel 4

Hela texten till det f6rslag till tekniska
f6reskrifter som notifieras skall tillhandahillas
siv~l pA originalspriket som i fullst~ndig
bvers~ttning till nigot av de officiella EG-spriken.

Artikel 5

Ngr det beh6vs skall hela texten pA originalspriket
till de bakomliggande lagar och andra f6reskrifter,
som Sr av v~sentlig och direkt betydelse, ocksA
6versgndas, om kinnedom om sidan text kr~vs f6r att
bed6ma inneb6rden av det fbrslag till teknisk
f6reskrift, som notifierats.

Artikel 6

Varje avtalsslutande part fir beggra ytterligare
upplysningar om en f6reslagen teknisk fbreskrift,
vilken notifierats i enlighet med detta avtal.

Artikel 7

Gemenskapen och EFTA-lnderna fir lgmna kommentarer
till det notifierade fbrslaget. Kommentarer frAn
EFTA-lnderna skall av EFTA-rAdet 6verlgmnas till de
Europeiska gemenskapernas kommission (h~r nedan
kallad "Kommissionen") i form av ett enda samordnat
meddelande, och Gemenskapens kommentarer skall av
Kommissionen 6vers~ndas till EFTA-ridet. De
avtalsslutande parterna skall, ngr sex mAnaders
uppskov pikallas i enlighet med reglerna i deras
respektive interna system f6r utbyte av information,
upplysa varandra om detta pA liknande satt.

Artikel 8

Beh6riga myndigheter skall uppskjuta antagandet av
f6rslag till tekniska f6reskrifter, som notifierats,
under tre m~nader r~knat fr~n den dag ngr f6rslaget
mottagits
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- av Kommissionen n~r fbrslag notifierats av
Gemenskapens medlemsstater

- av EFTA-ridet ngr f6rslag notifierats av
EFTA-lnderna.

Artikel 9

Detta tre mnnaders uppskov skall emellertid inte
tilldmpas ngr de beh6riga myndigheterna av tvingande
sk~l, som r6r allm~n s~kerhet eller skyddet av
m~nniskors och djurs h lsa och liv eller skyddet av
vdxter, miste utarbeta tekniska f6reskrifter pi
mycket kort tid, i syfte att anta och inf6ra dem
omedelbart, utan att samrid Sr m6jligt. De skal som
utg6r berittigad anledning f6r att skyndsamt vidta
de fbreslagna itggrderna skall anges. SkHlen skall
anges inggende och pi ett tydligt f6rklarande sdtt,
med sgrskild tonvikt pi of~rutsggbarheten och
allvaret i den fara som de ber6rda myndigheterna
stAr infdr, liksom pA den absoluta n6dvgndigheten av
att vidta en omedelbar Stggrd f6r att avvgrja den.

Artikel 10

Den slutliga texten till den tekniska f6reskriften
p5 originalspriket skall ocks5 6versandas.

Artikel 11

De administrativa procedurerna f6r ovan ngmnda
notifikationer anges n~rmare i bilagan, som utgbr en
integrerad del av detta avtal.

Artikel 12

Information, som lmnas i enlighet med detta avtal,
skall pA beggran vara konfidentiell. SAv l
Gemenskapen som EFTA-18nderna fAr dock, f6rutsatt
att n6dvgndiga f6rsiktighetsitgdrder vidtas,
konsultera fysiska eller juridiska personer,
inklusive personer inom den privata sektorn, f6r att
fS ett expertutlitande.

Vol. 1651, 1-28387



United Nations - Treaty Series * Nations Unies - Recueil des Traitks

Artikel 13

De avtalsslutande parterna skall, inom ramen f6r det
samarbete som etablerats mellan experter frAn
Gemenskapen och EFTA-lnderna i frAga om tekniska
handelshinder, hAlla regelbundna konsultationer,
bAde f6r att s~kerst~lla att den procedur som anges
i detta avtal fungerar tillfredsstgllande och f6r
att utbyta synpunkter pA de kommentarer som nAgon av
de avtalsslutande parterna framf6rt betr~ffande
f6rslag till tekniska f6reskrifter, som notifierats
i enlighet med detta avtal. De avtalsslutande
parterna kan vidare komma bverens om att hAlla
ytterligare ad hoc-m6ten f6r att avhandla enskilda
fall av sirskilt intresse f6r nAgon avtalsslutande
part.

Artikel 14

Detta avtal skall utvidgas till att omfatta
notifikation av f6rslag till tekniska f6reskrifter
r6rande processer och produktionsmetoder sA snart de
avtalsslutande parterna har notifierat varandra om
att de h~rfbr nbdvgndiga interna procedurerna har
genomf6rts.

Artikel 15

Detta avtal ingAs fdr en inledande prbvotid om tvA
Ar, varefter avtalet antingen skall g6ras till
f6remAl f6r en gemensam bversyn eller f6rlgngas f6r
en ytterligare period, som skall bestdmmas.

Artikel 16

En avtalsslutande part kan frAntrgda detta avtal,
under f6ruts~ttning att de andra avtalsslutande
parterna ges skriftlig underr~ttelse d~rom sex
mAnader i f6rv~g.

Artikel 17

1. Detta avtal skall trdda i kraft den 1 juli 1990,
under f6rutsgttning att de avtalsslutande
parterna f6re den dagen har deponerat sina
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godkgnnandeinstrument hos generalsekretariatet
f6r de Europeiska gemenskapernas rid, som skall
vara depositarie.

2. Om avtalet inte trader i kraft den 1 juli 1990,
skall det tr~da i kraft den fdrsta dagen i den
andra minaden efter det .att det sista
godk~nnandeinstrumentet har deponerats.

3. Depositarien skall underr~tta de avtalsslutande
parterna om dagen f6r varje f6rdragsslutande
parts deposition av godkgnnandeinstrumentet samt
om dagen f6r avtalets ikrafttr~dande.

Artikel 18

Detta avtal, som uppr~ttats i ett exemplar pS
vardera danska, holl~ndska, engelska, franska,
tyska, grekiska, italienska, portugisiska, spanska,
finska, islndska, norska och svenska spriket, vilka
alla texter Sger lika giltighet, skall deponeras i
arkivet hos sekretariatet f6r de Europeiska
gemenskapernas rid, som skall 6verl~mna en bestyrkt
kopia till varje f6rdragsslutande part.

[For the testimonium and signatures, see p. 89 of this volume - Pour le testi-
monium et les signatures, voirp. 89 du present volume.]
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Hecho en Bruselas, e1 diecinueve de diciembre de mil novecientos
ochenta y nueve.

Udfmrdiget i Bruxelles, den nittende december nitten hundrede og
nlogfirs.

Geschehen zu BrOssel am neunzehnten Dezember
neunzehnhundertneunundachtz1g.

"EyLvC OCLC Bpu).XXcC. oXLC 5tKC cvvu ACKeapBpLou XLXLQ
CVVLOK6OL Oy36vTO CVVY*.

Done at Brussels on the nineteenth day of December in the year
one thousand nine hundred and eighty-nine.

Fait & Bruxelles, le dix-neuf d6cembre mil neuf cent
quatre-vingt-neuf.

Fatto a Bruxelles, addi' diciannove dicembre
millenovecentottantanove.

Gedaan te Brussel, de negentiende december negentienhonderd
negenentachtig.

Feito em Bruxelas, em dezanove de Dezembro de mil novecentos e
oitenta e nove.

Tehty Bryseeieea yhdeksintenitoista pivknM joulukuuta vuonna

tuhatyhdekaNnsataa ka.hdeksenkyientA vhdeksin .

Gjort i Brussel, hinn nitjhnda dag desembermAna8ar

nitjAn hundrub &ttatlu og niu.

Utferdiget i Brussel, den nittende desember nittenhundreogittini.

Som skedde i Bryssel den nittonde december nittonhundrafttionio-

Vol. 1651, 1-28387



United Nations - Treaty Series * Nations Unies - Recueil des Traitis

Por el Consejo de las Comunidades Europeas:
For Rfidet for De europeiske Fxllesskaber:
Fir den Rat der Europiaischen Gemeinschaften:
Ftx To i[Atoao tcov EUP(onciKo0v KotvoTixjov:
For the Council of the European Communities:
Pour le Conseil des Communaut6s europ6ennes:
Per il Consiglio delle ComunitA Europee:
Voor de Raad van de Europese Gemeenschappen:
Pelo Conselho das Comunidades Europeias:

[ROLAND DUMAS]'

[FRANS ANDRIESSEN]

Fur die Republik Osterreich:
[For the Republic of Austria:] 2

[Pour la R6publique d'Autriche:]

[ALOIS MOCK]

Suomen tasavallan puolesta:
[For the Republic of Finland:]
[Pour la R6publique de Finlande :]

[PERTTI SALORAINEN]

Fyrir L3'OveldiO island:
[For the Republic of Iceland:]
[Pour la Rdpublique d'Islande:]

[J6N BALDVIN HANNIBALSSON]

For Kongeriket Norge:
[For the Kingdom of Norway:]
[Pour le Royaume de Norv~ge:]

[KACI KULLMAN FIVE]

n The names of signatories appearing between brackets were not legible and have been supplied by the European
Economic Community - Les noms des signataires reproduits entre crochets 0taient illisibles et ont t6 fournis par la
Communautd 6conomique europtenne.

2 The text within brackets was translated by the Secretariat of the United Nations - Le texte entre crochets a At
traduit par le Secrdtariat de 'Organisation des Nations Unies.
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For Konungariket Sverige:
[For the Kingdom of Sweden:]
[Pour le Royaume de Sue :]

[ANITA GRADIN]

Fur die Schweizerische Eidgenossenschaft:
Pour la Conf6d6ration suisse :
Per la Confederazione svizzera:
[For the Swiss Confederation:]

[JEAN-PASCAL DELAMIREZI
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[SPANISH TEXT - TEXTE ESPAGNOL]

ANEXO

Con arreglo al Acuerdo se consideran necesarias las siguientes comunicaciones

por medios electr6nicos:

1) Fichas de notificaci6n. Podrin comunicarse antes o junto con la transmisi6n

del texto completo.

2) Acuse de recibo del proyecto de texto. que contenga. entre otros, la fecha

de expiraci6n correspondiente del plazo de statu quo determinado de

conformidad con las normas de cada sistema.

1) Mensajes solicitando informaci6n suplementaria.

4) Respuestas a las solicitudes de informaci6n suplementaria.

5) Observaciones.

,, Solicitudes de reuniones ad hoc.

7) Respuestas a las solicitudes de reuniones ad hoc.

8) Solicitudes de textos definitivos.

9) Informaci6n conforme se ha declarado un periodo de statu quo de seis meses.

Entretanto se remitiran por correo normal, las siguientes comunlcaciones:

10) El texto completo del proyecto notificado.

11) Texto legislativo o disposiciones reglamentarias y administrativas

bisicas.

12) Texto definitivo.
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Las comunicaciones enumeradas del 1 al 9 se transmitirin en una de las lenguas

oficiales de la Comunidad Econ6mica Europea.

Las Partes Contratantes decidiran conjuntamente las disposicones

administrativas relativas a las comunicaciones, en particular la disposici6n

exacta de los nimeros y c6digos de notificaci6n asi como los detalles

relativos a otras comunicaciones.
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DECLARACION CONJUNTA

relativa al Acuerdo por el que se establece

un procedimiento para el intercambio de informaci6n

en el imbito de las reglamentaciones ticnicas

1. Se entiende. entre las Partes Contratantes del Acuerdo, que los Estados

miembros de la AELC modificarin la definici6n de "reglamentaci6n t&cnica" en

las disposiciones correspondientes del Convenio de la AELC de forma que

cumplan con el articulo 1 del Acuerdo.

2. Se entiende ademis que. a efectos del articulo 1 del Acuerdo. "las

reglamentaciones ticnicas establecidas por una autoridad local", serin

aquillas adoptadas por un 6rgano administrativo de competencia equivalente

al de un ayuntamiento, es decir. al nivel mns bajo de la estructura de

decisi6n administrativa, y que la validez de las mismas se limitari al

territorio de dicha autoridad. En consecuencia, a este efecto, en caso de

Estados con una estructura federal, las autoridades de las entidades

constituyentes de la federaci6n no se considerarin como "autoridades

locales".

3. Los Estados miembros de la AELC depositarin sus instrumentos de

aceptaci6n ante el depositario (nicamente despuis de haber adaptado las

normas nacionales correspondientes a las disposiciones revisadas del

Convenio de la AELC. tal y como se indic6 anteriormente, y despuis de haber

notificado a las demis Partes Contratantes las medidas adoptadas.
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ACTAS APROBADAS

1. Queda entendido que, en el momento de la firma, la Comunidad Econ6mica

Europea hari la siguiente declaraci6n:

"La Comunidad Econ6mica Europea no depositari sus instrumentos de aceptaci6n

antes de que el depositario haya recibido los instrumentos de aceptaci6n de

todos los Estados miembros de la AELC."

2. Ademis, se acuerda que todas las partes harin 1o posible para que todas

las Partes Contratantes depositen sus instrumentos de aceptaci6n

simultineamente.
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[DANISH TEXT - TEXTE DANOIS]

BILAG

Som led i aftalen anses det for plkrevet, at folgende oplysninger fremsendes

ad elektronisk vej:

1) Underretningsnoter. De kan sendes for eller sammen med den fulde ordlyd af

teksten.

2) Anerkendelse af modtagelsen af teksten til udkastet, som bl.a. indeholder

udlobsdatoen for den status quo-periode, der er fastsat i henhold til

reglerne i hver ordning.

3) Meddelelser med anmodning om supplerende oplysninger.

4) Svar pA anmodninger om supplerende oplysninger.

5) Bemwrkninger.

6) Anmodninger om ad hoc-moder.

7) Svar pA anmodninger om ad hoc-moder.

8) Anmodninger om den endelige tekst til udkast.

9) Meddelelse om. at der pAberlbes en status quo-periode pA seks mAneder.

Folgende oplysninger kan for tiden sendes med normal post:

10) Den fulde ordlyd af teksten til det udkast, hvorom der er givet meddelel-

se.

11) Tilgrundliggende love og administrative bestemmelser.

12) Den endelige tekst.
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Oplysningerne under nr. 1-9 gives pA et af de officielle sprog i Det Euro-

pwiske Okonomiske Fwllesskab.

De administrative dispositioner vedrerende oplysningerne, navnlig den nejagti-

ge opstilling af underretningsnumre og -koder samt nwrmere enkeltheder om

andre oplysninger, fastlegges ved felles overenskomst mellem de kontraherende

parter.
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FALLESERKLARING

vedrerende aftalen

om fastsattelse af en procedure for udveksling

af oplysninger med hensyn til tekniske forskrifter

1. De kontraherende parter I aftalen er enige om, at EFTA-landene skal Endre

definitionen af "tekniske forskrifter" i de relevante bestemmelser i EFTA-

konventionen for sAledes at opfylde betingelserne i aftalens artikel 1.

2. Der er endvidere enighed om. at der ± artikel 1 1 aftalen ved "tekniske

forskrifter, som de lokale myndigheder fastsatter" forstAs de forskrifter, der

er vedtaget af et administratlvt organ med befojelser svarende til en kommunes,

dvs. det laveste niveau i det beslutningstagende administrative hierarki, og

hvis gyldighed er begrmnset til den plgaldende myndigheds omrade. Heraf felger.

at i stater med en federativ struktur skal myndighederne for de enheder, der

udger federationen, ikke betragtes som "lokale myndigheder" i denne forbindelse.

3. EFTA-landene deponerer forst deres acceptinstrumenter hos depostaren, n~r de

har bragt deres relevante nationale regler i overensstemmelse med de reviderede

bestemmelser i EFTA-konventionen som anfort ovenfor, og har givet de evrige

kontraherende parter meddelelse om de foranstaltninger, der er truffet.
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GOOKENDT REFERAT

1. Der er enighed om, at Det Europriske Okonomiske Fallesskab ved aftalens

undertegnelse fremsetter folgende erklaring:

"Det Europaiske Okonomiske Fallesskab vil ikke deponere sit godkendelsesinstru-

ment, for depositaren har modtaget godkendelsesinstrumenterne fra alle EFTA-

landene."

2. Der er endvidere enighed om, at der fra alle sider vil blive udfoldet

bestrmbelser for, at alle kontraherende parter deponerer deres godkendelses-

instrumenter samtidigt.
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[GERMAN TEXT- TEXTE ALLEMAND]

ANHANG

Im Rahmen des Ubereinkommens gelten folgende Mitteilungen durch elektronische

Post als notwendig:

1. Kurzmitteilungen. Diese k6nnen vor oder gleichzeitig mit dem volistandigen

Text Ubermittelt werden.

2. Bestatigung des Eingangs des Entwurfs, in der unter anderem angegeben ist,

wann die nach Massgabe des jeweiligen Verfahrens festgelegte Stilihaltefrist

ablauft.

3. Anfragen nach zusitzlichen Informationen.

4. Antworten auf Anfragen nach zusitzlichen Informationen.

5. Bemerkungen.

6. Antrage auf Einberufung von Ad-hoc-Tagungen.

7. Antworten auf Antrage auf Einberufung von Ad-hoc-Tagungen.

8. Ersuchen um Ubermittlung des endgultigen Textes.

9. Mitteilung. dass eine Stillhaltefrist von sechs Monaten in Anspruch genommen

wurde.

Die folgenden Mitteilungen k6nnen vorerst mit normaler Post gemacht werden:

10. Der vollstindige Text des notifizierten Entwurfes.

11. Grundlegende Rechts- und Verwaltungsvorschriften.

12. Der endgultige Text.
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Die Mitteilungen 1 bis 9 erfolgen in einer der Amtssprachen der Europiischen

Wirtschaftsgemeinschaft.

Verwaltungsvereinbarungen 6ber die Mitteilungen. insbesondere die genaue

Gestaltung der Nummern und Codes der Mitteilungen sowie Emnzelheiten sonstiger

Mitteilungen. werden von den Vertragsparteien gemeinsam getroffen.
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GEMEINSAME ERKLARUNG

zu dem Obereinkommen iber ein

Informationsaustauschverfahren auf

dem Gebiet der technischen Vorschriften

I. Die Vertragspartexen vereinbaren, dass din FFTA-L inder die Bestimmung des

Begriffs "technische Vorschriften" in den vinschlagigen Bestiminungen des

EFTA-Ubereinkommens dahingehend andern, dass sie Artikel I dieses Oberein-

kommens entspricht.

2. Es wird ferner vereinbart, dass im Sinns vo, Artikel 1 des Obereinkommens

als "von Lokalbehorden festgelegte technische Vorschriften" diejenigen

gelten. die von einer Verwaltung angenommen werden, deren Regelungsbefug-

nisse denjenigen einer Stadtverwaltung entsprechen. d.h. der niedrigsten

Stufe der Entscheidungstrager. und die nur in dem Gebiet gelten, fur das

diese Lokalbehorde zustandig ist. Fur Staaten mit foderativem Aufbau folgt

daraus, dass die Behorden der Teile der Foderation nicht als "Lokal-

behorden" im Sinne des Obereinkommens gelten.

3. Die EFTA-Lander hinterlegen ihre Annahmeurkunden bei dem Depositar erst,

wenn sie die betreffenden internen Vorschriften an die so geanderten

Bestimmungen des EFTA-Ubereinkommens angepasst und diese Massnahmen den

anderen Vertragsparteien mitgeteilt haben.
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VEREINSARTE NIEDERSCHRIFT

1. Die Vertragsparteien kommen 6berein. dass die Europaische Wirtschafts-

gemeinschaft bel der Unterzeichnung des Ubereinkommens folgende Erklirung

abgibt:

"Die Europaische Wirtschaftsgemeinschaft hinterlegt 1hre Annahmeurkunde

erst. wenn die Annahmeurkunden aller EFTA-Linder beim Depositar hinterlegt

worden sind."

2. Ferner vereinbaren alle Vertragsparteien. sich darum zu bemuher, dass ihre

Annahmeurkunden gleichzeitig hinterlegt werden.

Vol. 1651. 1-28387



104 United Nations - Treaty Series e Nations Unies - Recueil des Traitis 1991

[GREEK TEXT - TEXTE GREC]

IAPAPTHMA

Ela nlaaioto rrq aurPVicu , OL OX6AOUOEq YV)OIOnOLhOCLq OEUpouVIoL bIL npnCL

va yivovlat pC nAKTpovLX Pioa :

1) ACA ia XOLVOnOLnonq. Mnopo0v va YwOonoLoUv0L nptv 6 Ia~iL C in

6taoiflooq iou niApouq XCLpCVOu.

2) BCEaiuoxn napaAaoBi iou oxc6iou EtiVOU, nou nePtiXcE, piaE6 &AAwv. in

oxcitxL npcpopnvLa A~nX q i nayoTonoirorq, nou xaaopiCTGoL o6VOV pC TOUC

xav6vEq X&O c uoirhg.aloc.

3) MvCpaoia nou Cniov oup n Apuiaixiq nAnpoopi&4.

4) AnavifloetL CC OatITCEL YLO OUpT)a7PQLpiC nArpovopL¢.

5) EX6ALa.

6) ALTI0CLq yto ad hoc ouvc6pLGoCLq.

7) Anavif octq CC 0LthOLq yLo ad hoc ouvc6pL&OCbc.

8) AL~f)OCLC YLa icALx6 xcipCva.

9) Arnpovopia yta To o,tL iXCL CnOflC nayLonoirof i n pnv4v.

Ot ox6Aou8Er yVolonothotc pnopoUv. npo To nop6v, va 6LOL06CovItL PC

XOVOVLX6 ioXu6popeCo :

10) To nAfipC XCLpCVO TOU ]KOLvoTIoLOU~ivoU OXC6Lou.

11) To 0oLxo VOpOO6CLKO XCiPCVO h OL OaoLXiq XOVOVLOItLxC 6taLi6ctL.

12) To ICALX6 XCiPCVO.
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Ot yVaoOTTOLfOCLq uTapLO. I iut 9 YiVOVIGL oC Pta anO6 TL £nionPl yXCOOC

Trl EupuLOiaxf OtxovoPtxfK Kotv61nTaq.

Ot 6LOtXnTtXiC pU0PiOCLq YtO Itq YVUno1oOL oCt, Xa t6iL3q 0 aXPt0qI

XaOoptOPa Tav aGptOP6v XOt X tXV In XOtVOT(OinOnC. Xo0e EniOnq XaL ot

XCwTOPipctCq YLO 6AACq YVWOT01iLIOCO . 00 up VnOo6V. PC XOLVfi GUPppcVia OR6

To OUPOOaA6tivO wpn.
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KOINH AHAQEH

OXCILX6 PC IT OUpVWVia

yLO Inv xaOtLpwol 1Oa6txaoLiw ovaAAoyhr, nxnpowoptuv

OTOV Iop&O TWV TEXVLXV xav~vwv

1. Ta ouiaAA6pcva wiPn inq oupqavia oupwvo6v 6i To xp&ri pAInc EZEE oa

Tpononothoouv Tov opLopa IOU "ctcXVLXO6 xavovO' o oxcILxc 6La6zEcLq rq¢

o6pfloonq rr EZEE 6orc va evappovLoici PC io apapo 1 xqq oupqwvia .

2. £uPVVCiat a OX&0Ga6 01L. YLO Tou OXOnOUq IOU 6pOpou I nq¢ ouppwavia,

" IXVLXOi XGVaVCq nOU KOOLEp(vOvIaL anb TOnLXh OP)(r" iVaVl EXfiVOL nou

£yxpivorCL ano ivo 6LOLXnOLX6 OULa PC apI06LOIrqy 0VriOLOLX£q PC ILq

appjo6torfrcr 6qpOLXh(c opXrq. 6rjAo6 o xaPnA6ocpo cninc6o rou OLOLnT L06

PrXOVLOPO6 Afiqct anogpaoctv. xat Tuv onoicv n toX6q rcptoptc Tat orov XUPO

appo6t6Tqraq rqr aPXr4 ou16q. Qq Ex ToCrou, oCrv nCpinIuor0 kPO6V PC

OpoonOv6LaKx 6op. OL opxir TWv ouoIatxcav EvorihrUv rt, opoonov6ioc 6Ev

0CCapo6vto[L ljr "TO!ir. aPXiq" yLO ToV o0on oUT6.

3. To xp6T9 piAn inq EZEE fo 80otoSoouv itq npaE&ct ono6oxfi Iouq o-ov

OEParoP)uAaxa p6vov ou06 CU8UypOPPiOOUV Irouc OXCrtxouq COVLX06q xavovcc 0our PC

aLo 0VaEvcp)ipovEc 6taTo6ctq u 4 oupIonq EZEE, nuc ovoAgipcioato GViPlJ, OL

09036 Evr)jppoouv To 6AAG OUPIDOA)6PcVO Pipq OXETLX6 PC io Anivro piipa.
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XYHONMHOEN !PAKTIKO

1. ruVpwvcO 61L. K0a6 In OxtYph rIn unoypao6C. n Eup 0oxh OLXOVOPLX6

KoLv6'?a Oc cx66aCL Inv aQ6Aou8n 6hfAw.a :

"H Eupwno*aCh OLXOVOPLxh KoLv6T 1a 6Ev Oac xOO8iocL Inv Rp6&r 0o6o0xhC npov

A60EL o cPao0oeTAaxOq T wP np Lq ano6oxhq 6Apv mV XP016V PEA iv nq EZEE.".

2. EnLnAov, Up9vWEiiat 6L 8a y0VouV ani6 6ACq TLC TTAEUp np018
6 8LCq YL Va

xoroOoouv TO ouP4o3AAbpEvo pipn T np&4CLq ono6oxfi Touc ouyxp6vuq.
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ANNEX

Under the Agreement, the following communications by electronic

means are considered necessary:

1) Notification slips. They may be communicated before, or

together with, the transmission of the full text.

2) AcknowLedgement of receipt of draft text, containing, inter

alia, the relevant expiry date of the standstiLL determined

according to the rules of each system.

3) Messages requesting supplementary information.

4) Answers to requests for supplementary information.

5) Comments.

6) Requests for ad hoc meetings.

7) Answers to requests for ad hoc mevtings.

8) Requests for final texts.

9) Information that a six-month standstill has been called.

The following communications may, for the time being, be

transmitted by normal maiL:

10) The full text of the draft notified.

11) Basic Legislative text or regulatory provisions.

12) The final text.
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Communications 1-9 shall be given in one of the official

Languages of the European Economic Community.

Administrative arrangements concerning the communications,

notably the exact set-up of the notification numbers and codes,

as well as details of other communications, shall be jointly

agreed by the Contracting Parties.

Vol. 1651, 1-28387



110 United Nations - Treaty Series e Nations Unies - Recueil des Traitis 1991

JOINT DECLARATION

concerning the agreement laying down

a procedure for the exchange of information

in the field of technical regulations

1. It is understood between the Contracting Parties to the Agreement that the

EFTA Member States shall amend the definition of "technical regulation" in the

relevant provisions of the EFTA Convention so as to comply with Article 1 of the

Agreement.

2. It is further understood that. for the purposes of Article 1 of the Agreement.

"technical regulations laid down by a local authority", are those adopted by an

administrative body with competence equivalent to that of a municipality. i.e. at

the lowest level of the administrative decision-making structure, and the validity

of which is limited to the territory of that authority. It follows that. in the

case of states with a federal structure, the authorities of the constituent

entities of the Federation shall not be considered as "local authorities" for this

purpose.

3. The EFTA Member States shall deposit their instruments of acceptance with the

depository only after having brought their relevant national rules into line with

the revised provisions of the EFTA Convention as outlined above, and after having

notified the other Contracting Parties of the measures taken.
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AGREED NINUTES

I. It is understood that. at the moment of signature, the European Economic

Community will make the following statement:

"The European Economic Community will not deposit its instrument of acceptance

before the instruments of acceptance of all EFTA Member States have been received

by the depository."

2. Furthermore, it is agreed that efforts will be made on all sides for all

Contracting Parties to deposit their instruments of acceptance simultaneously.
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ANNEXE

Dans Le cadre de l'accord, Les communications suivantes sont

considdrees comme devant se faire par des moyens eLectroniques

1) Fiches de notification. EtLes peuvent etre communiquees soit

avant Le texte integral, soit en meme temps que ceLui-ci.

2) Accuse de reception du projet de texte, contenant, entre

autres, La date d'expiration de La periode de maintien du

statu quo, determinee conformement aux regLes de chaque

systeme.

3) Messages de demande d'informations complementaires.

4) Reponses aux demandes d'informations compLtmentaires.

5) Observations.

6) Demandes de reunions ad hoc.

7) Reponses aux demandes de reunions ad hoc.

8) Demandes de textes definitifs.

9) Notification de L'instauration d'une periode de maintien du

statu quo de six mois.

Les communications suivantes peuvent, pour le moment, etre faites

par courrier normal :

10) Le texte integral du projet notifi6.

11) Le texte Legistatif ou Les dispositions regLementaires de

base.
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12) Le texte definitif.

Les communications numdrotees de 1 a 9 sont faites dans une des

Langues officieLtes de la Communaute 6conomique europeenne.

Les mesures administratives concernant Les communications,

notamment La disposition exacte des numeros et codes de

notification, ainsi que Les modaLites concernant d'autres

communications, seront convenues d'un commun accord entre Les

parties contractantes.
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DECLARATION COMMUNE

reLative a L'accord instaurant

une procedure d'echange d'informations

dans le domaine des reglementations techniques

1. IL est entendu entre Les parties contractantes a L'accord

que Les Etats membres de 1'AELE adaptent La d6finition de La
"'regLe technique" dans Les dispositions pertinentes de La

convention de L'AELE pour se conformer a L'article 1 de

L'accord.

2. IL est entendu par aitteurs que, aux fins de L'articLe 1 de

L'accord, "Les regles techniques fixtes par les autorites

LocaLes" sont ceLLes qui sont adoptees par un organe

administratif possedant des comp~tences equivalentes A ceLLes

d'une municipalite, c'est-a-dire au niveau Le plus bas de La

structure administrative de prise de decision, et dont La

vaLidite est Limitee au territoire de cette autorite. Dans Le

cas des Etats dotes d'une structure federaLe, iL s'ensuit que

les autoritts des entitts constitutives de La federation ne

seront pas considertes a cet 6gard comme des "autorites

Locales"

3. Les Etats membres de 1'AELE ne deposeront Leurs instruments

d'acceptation aupr~s du depositaire qu'apres avoir aLigne Leurs

regLes nationales pertinentes sur Les dispositions rdvisees de

La convention de I'AELE, comme indique plus haut, et apres

avoir notifie aux autres parties contractantes les mesures

prises.
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PROCtS-VERBAL AGRft

1. IL est entendu qu'au moment de La signature La Communaut6

6conomique europ~enne fera La decLaration suivante :

"La Communaute dconomique europtenne ne deposera pas ses

instruments d'acceptation tant que te d6positaire naura pas

recu ceux de L'ensembLe des Etats membres de L'AELE."

2. En outre, iL est convenu que tous efforts seront faits pour

que toutes Les parties contraitantes d~posent Leurs instruments

d'acceptation simuLtanement.
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[ITALIAN TEXT - TEXTE ITALIEN]

ALLEGATO

Ai sensi dell'accordo, s ritengono necessarie le seguenti comunicazioni per

via elettronica :

1) Fogli di notifica. Possono essere comunicati prima o nel momento della

trasmissione del testo integrale.

2) Ricevuta del progetto di testo contenente, tra l'altro, la data di scadenza

della dilazione concessa secondo le modalitA di ciascun sistema.

3) Messaggi che richiedono ulteriori informazioni.

4) Risposte alle richieste di ulteriori informazioni.

5) Osservazioni.

6) Richieste di riunioni ad hoc.

7) Risposte alle richieste di riunioni ad hoc.

8) Richieste di testi definitivi.

9) Notifica che e stata concessa una dilazione di sei mesi.

Le seguenti comunicazioni possono, per il momento, essere trasmesse per posta

normale :

10) Testo integrale del progetto notificato.

11) Testo legislativo di base o disposizioni regolamentari.

12) Testo definitivo.
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Le comunicazioni da 1 a 9 sono effettuate in una lingua ufficiale della

Comunita economica europea.

Le parti contraenti concordano le disposizioni amministrative relative alle

comunicazioni. in particolare l'esatta posizione dei numeri e codici di

comunicazione, nonche i particolari relativi ad altre comunicazioni.
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DICHIARAZIONE CONUNE

relativa all'accordo che stabilisce

la procedura per gli scambi di informazioni

nel settore delle norme tecniche

1. Le parti contraenti hanno concordato che gli Stati EFTA modifichino la

definizione di "norma tecnica" che figura nelle dlsposizioni pertinenti della

convenzione EFTA. in modo che essa sia conforme all'articolo 1 dell'accordo.

2. Esse hanno inoltre concordato che, ai fini dell'articolo 1 dell'accordo. le

"norme tecniche stabilite dalle autoriti locali" siano le norme adottate da un

ente amministrativo le cui competenze equivalgano a quelle di un comune, vale a

dire al livello pi6 basso della struttura decisionale amminlstrativa, e la cut

validith sia circoscritta al territorio di competenza della suddetta autorita. Ne

consegue che. per gli Stati a struttura federale. le autoriti delle entiti che

costituiscono la federazione non vanno considerate "autorita locall" a questo

riguardo.

3. Gli Stati EFTA depositano gli strumenti di accettazione presso iI depositario

soltanto dopo aver reso le proprie norme nazionali conformi alle disposizioni

della convenzione EFTA oggetto della sopraindicata revisione e dopo aver

notificato le misure prese alle altri parti contraenti.
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VERBALE CONCORDATO

1. Si i concordato che. al momento della firma, la Comunit economica europea

dichiari quanto segue :

"La Comuniti economica europea non depositeri il proprio strumento di

accettazione fintanto che il depositario non avri ricevuto 81i strumenti di

accettazione di tutti gli Stati EFTA".

2. Inottre si i concordato che tutte le parti contraenti facciano il possibile

per depositare contemporaneamente i propri strumenti di accettazione.
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[DUTCH TEXT - TEXTE NgERLANDAIS]

BIJLAGE

Uit hoofde van de Overeenkomst dienen de volgende mededelingen elektronisch te

worden gedaan :

1. Formulieren van kennisgeving. Deze kunnen v66r of samen met de volledige

tekst worden medegedeeld.

2. Bevestiging van ontvangst van de ontwerptekst met onder meer de des-

betreffende vervaldatum van de status quo. vastgesteld volgens de regels

van elk systeem.

3. Mededelingen die extra informatie vereisen.

4. Antwoorden op verzoeken om extra informatie.

5. Commentaar.

6. Verzoeken om vergaderingen ad hoc.

7. Antwoorden op verzoeken om vergaderingen ad hoc.

8. Verzoeken om definitieve teksten.

9. Informatie over de aankondiging van een status quo van zes maanden.

De volgende mededelingen kunnen momenteel nog via de normale post worden

gedaan.

10. De volledige tekst van het ontwerp waarvan kennis wordt gegeven.

11. De in hoofdzaak betrokken wetteliJke en bestuursrechtelijke bepalingen.

12. De definitieve tekst.
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De mededelingen 1 tot en met 9 worden gedaan in 6in van de talen van de

Europese Economische Gemeenschap.

Administratieve regelingen met betrekking tot mededelingen, met name de exacte

vorm van de kennisgevingsformulieren, de nummers van de kennisgevingen en de

codes alsmede details inzake andere mededelingen, worden in onderling overleg

door de overeenkomstsluitende partijen overeengekomen.
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GEZAMENLIJKE VERKLARING

met betrekking tot de overeenkomst inzake de vaststelling

van een procedure voor de uitwisseling van informatie

op het gebied van technische voorschriften

1. Er wordt tussen de overeenkomstsluitende partijen overeengekomen dat de

Lid-Staten van de EVA de definitie van "technische voorschriften" in de

desbetreffende bepalingen van de EVA-overeenkomst zullen aanpassen. ten

einde te voldoen aan artikel 1 van de Overeenkomst.

2. Er wordt overeengekomen dat, met het oog op artikel I van de

Overeenkomst, "door de plaatselijke overheid vastgestelde technische

voorschriften" voorschriften zijn die worden vastgesteld door een

administratieve instantie met een zelfde bevoegdheid als een gemeente,

d.w.z. op het laagste niveau van de administratieve besluitvormings-

structuur, en die uitsluitend op het grondgebied van deze overheid geldig

zijn. Daaruit volgt dat in staten met een federale structuur de autoritei-

ten van de samenstellende entiteiten van de federatie niet als plaatselijke

overheid worden beschouwd.

3. De Lid-Staten van de EVA leggen hun akten van aanvaarding bij de deposi-

taris eerst neder wanneer zij hun desbetreffende nationale voorschriften

hebben aangepast aan de hierboven vermelde herziene bepalingen van de EVA-

overeenkomst en na de andere overeenkomstslultende partijen in kennis te

hebben gesteld van de getroffen maatregelen.

Vol 1651, 1-28387



United Nations - Treaty Series e Nations Unies - Recueil des Traitis

AGREED MINUTES

1. Er wordt overeengekomen dat de Europese Economische Gemeenschap op het

ogenblik van de ondertekening de volgende verklaring zal afleggen ;

"De Europese Economische Gemeenschap zal haar akte van aanvaarding eerst

nederleggen wanneer de depositaris de akten van aanvaarding van alle

Lid-Staten van de EVA heeft ontvangen."

2. Voorts wordt overeengekomen dat alle overeenkomstsluitende partijen de

nodige inspanningen zullen doen om hun akten van aanvaarding tegelijkertlijd

neder te leggen.
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[PORTUGUESE TEXT - TEXTE PORTUGAIS]

ANEXO

Nos termos do presente Acordo, sao necesshrias as seguintes comunica¢aes a

efectuar por meios electronicos:

1) Fichas de notificacio. Podem ser comunicadas antes da transmissio do texto

integral. ou juntamente com este.

2) Aviso de recepcio do projecto de texto, contendo nomeadamente a data exacta

do final da cliusula standstill, determinado de acordo com as normas de

cada sistema.

3) Mensagens solicitando informaC6es suplementares.

4) Respostas aos pedidos de informac6es suplementares.

5) Observac6es.

6) Pedidos de reuni6es ad hoc.

7) Respostas aos pedidos de reuni6es ad hoc.

8) Pedidos de textos definitivos.

9) Informacio de que foi invocada a cliusula standstill de seis meses.

As seguintes comunicac6es podem, de momento, ser transmitidas por correio

normal:

10) 0 texto integral do projecto notificado.

11) 0 texto legislativo de base das disposic6es regulamentares.

12) 0 texto definitivo.
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As comunicav6es 1-9 devem ser transmitidas numa das linguas da Comunidade

Econbmica Europeia.

As disposic6es administrativas relativas is comunicaQ6es, em especial o

estabelecimento exacto das fichas de notificavio. nimeros e c6digos de

notificaQ~o, bem como os pormenores respeitantes a outras comunicacaes. serao

aprovados conjuntamente pelas Partes Contratantes.
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DECLARACAO CONJUNTA

relativa ao acordo que previ um procedimento para o intercimbio de

informac6es no dominio das regulamentac6es ticnicas

1. Fica entendido, entre as Partes Contratantes no Acordo, que os

Estados-membros da AECL alterario a definiCio de "regulamentacio ticnica"

nas disposiC6es relevantes da Convencio da AELE,de modo a que sejam

conformes com o artigo 109 do Acordo.

2. Fica igualmente entendido que. para efeitos do artigo 19 do Acordo

"regulamentac6es ticnicas fixadas por uma autoridade local" sio as

adoptadas por um 6rgio administrativo com competincia equivalente i de um

municipio, i.e.. ao nivel mais baixo da estrutura decisional

administrativa, e cuja eficicia seja limitada ao territ6rio dessa

autoridade. Daqui resulta que. no caso de Estados com uma estrutura federal

as autoridades das entidades constitutivas da Federacao nio serio, para o

efeito. consideradas "autoridades locais".

3. Os Estados-membros da AECL apenas depositario os seus instrumentos de

aceita¢io junto do depositirio. ap6s terem harmonizado as respectivas

disposic¢es nacionais pertinentes com as disposiC¢es revistas da Convencao

da AECL, tal como acima referido, e ap6s terem notificado as outras Partes

Contratantes as medidas adoptadas.
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ACTA APROVADA

1. Fica entendido que, no momento da assinatura. a Comunidade Econ6mica

Europeia fari a seguinte declaracio:

"A Comunidade Econ6mica Europeia nio depositari os seus instrumentos de

aceitacio antes de os instrumentos de aceitacio de todos os Estados-membros

da AECL terem sido recebidos pelo depositirio."

2. Alim disso, acorda-se em que serio envidados por todas as Partes

Contratantes esforios em todos os sentidos, para que depositem

simultaneamente os respectivos instrumentos de aceitacio.
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[FINNISH TEXT - TEXTE FINNOIS]

LUTE

Sopimuksen nojalla katsotaan vllttmittOmiksi seuraavat slhk~viestimilllI
toimitettavat tiedonannot

1) Lomakkeella tehtdvlt ilmoitukset, jotka voidaan toimittaa joko
ennen koko tekstil tai yhdessl sen kanssa.

2) Ehdotustekstien vastaanottoilmoitukset, joissa on muun ohella
mainittava, milloin odotusaika kuUoistakin jWrjestelmfl koskevien
mUiysten mukaan pllttyy.

3) Lisltietopyynnot.

4) Lisitietopyyntojen vastaukset.

5) Huomaurukset.

6) Lisikokousta koskevat ehdotukset.

7) Lisikokousta koskeviin ehdotuksiin lihetettivit vastaukset.

8) Pyynn~t saada lopullinen teksti,

9) Ilmoitukset kuuden kuukauden odotusajan klynnistymisesti.

Seuraavat tiedonannot voidain toistaiseksi toimittaa tavallisena postina:

10) Ilmoitettu tekstiehdorus kokonaan.

11) Pohjana oleva sAld~s tai murlAys.

12) Lopullinen teksti.

Kohdissa 1-9 edellytetyt tiedot on toimitettava jollakin Euroopan Talousyh-
teis8n virallisella kieleill.

Sopimuspuolten on keskenian sovittava tiedonantojen hallinnollisista jarjeste-
lyistl, erityisesti niiden tarkoista numero- ja tunnusmerkinnoista ja muistakin
tiedottamisen yksityiskohdista.
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YHTEINEN ILMOITUS JOKA LIITTYY SOPIMUKSEEN TEKNISIA MA.RAYKSIA
K OSK EVASSA TI FTOJENVA IHDOSSA NOUDATETTAVASTA MENETTELYSTA

1. Sopimuspuolten kesken katsotaan sovituksi. ettl EFTAn jlsenvaltoidcn on muutett;iva
"teknisen mhtbrlyksen" milritelmA EFTA-konvention asianomaisissa sl1nnOksissil
sopimuksen artiklan I mukaiseksi.

2. Lisaksi katsotaan sovituksi, ettl sovellettaessa sopimuksen mrtikla, I tarkoitetaan
"pikallisen viranomaisen antamill teknisillA rnalrayksillV selluisen hallintoelimen
vahvistamia malralyksil, jonka toimivalta vastaa kunnallisen cli hallinnon alimmall3
pltOksentekotasolla toimivan viranomaisen toimivaltaa ja rajoittuu kyseisen
viranomaisen toimialueeseen. Liittomuotoisten valtioiden rakennoyksikkdjcn virunomnisia
ei 9iis kauota tal: kannalta "paikellisiksi viranomaisiksi'.

3. EFTAn jbenvaltiot tallettavat hyvilksymisasiskirjansa tallettajan huostan vIsta
sastettuasn asiaa koskevat kansalliset sl-nndksensl sopusointuun EFTA-konvention
edella tarkoitettujen uudistettujen siMnnOsten kanssa j. ilmoitettuaan rnuille
sopimuspuolillie toimenpteistl, joihin on ryhdytty.
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HYYAKSYTTY POYTAKIRJA

I. KaRotaan sovituksi, ettA Euroopan Talousyhteis8 ilmoit:aa allekirjoituksen yhteydessa
kantanaan seuravan:

"Euroopan Talousyhteisa ei tallota hyvaksymisasiakirjuansa ennen kuin tallettnja on
vastaanottanut kaikkien EFTAn jUenvaltioiden hyvIksymisasiakirjat."

2. Lisksi kasotan sovituksi. atti kaikilla tahoilla tullaan pyrkimddn siihen, etta kaikki
sopimuspuolet tallottavat hyvaksymisasiakirjanss samanaikaisesti.
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[ICELANDIC TEXT - TEXTE ISLANDAIS]

VIDAUKI

Vegna Pessa samnings eru eftirfarandi fjarskiptabo8leiair taldar

nau~synlegar:

1) Tilkynningarbla8. Pau m senda fyrir eba samtimis heildar-

texta draganna.

2) Kvittun fyrir m6tt6ku draga af textanum, sem felur me8al

annars i sdr viaeigandi frest um gildist6ku sem dkveainn er

samkvamt reglum hvors kerfis um sig.

3) Skilabob Par sem 6ska8 er vi~b6tarupplsinga.

4) Sv6r vi8 6skum um viab6tarupplysingar.

5) Athugasemdir.

6) Bei~nir um fund um einstaka mal.

7) Svor vib bei8num um ofangreinda fundi.

8) Bei~nir um lokatexta.

9) Upplysingar um a8 sex mAna~a frestur a gildist6ku hafi veri8

Akvebinn.

Eftirfarandi bob mA, i bili, senda i almennum p6sti:

10) Heildartexti af tilkynntum dr6gum.

11) L6ggj6f eba regluger8ar&kvm8i sem byggt er A.

12) Lokatextinn.
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Skilabo~in i li8um 1-9 skulu gefin A einu af opinberum tungu-

mAlum Efnahagsbandalags Evr6pu.

Stj6rnvaldsa~ger8ir var8andi skilabo8in, einkum nckvmm uppsetning

tilkynninganumera og skrAsetningarlykla, sem og einst6k atri8i

annarra skilabo~a skulu samningsa8ilar samInykkja sameiginlega.
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SAMEIGINLEG YFIRLISING VARDANDI SAMNINGINN UM

UPPLISINGASKIPTI VEGNA TKNILEGRA REGLUGERDA

1. Va8 er skilningur samningsabila samningsins a8 EFTA-rikin

skuli breyta skilgreiningunni A "tmknilegri reglugerb" i vi8-

eigandi Akv&8um EFTA-samningsins til samrmmis vi8 1. gr. samn-

ingsins.

2. Ennfremur er Pa8 skili8 a8 i merkingu 1. gr. samningsins eru

"taknilegar reglugerbir sem sveitarstj6rnir setja" pmr sem eru

fullgiltar af stj6rnvoldum sem hafa sama valdsvi8 og bajar- og

sveitarstj6rnir, P.e. A Imgsta stigi Akv6raunart6ku og sem hefur

eingngu umrA8 yfir Pessu Akve~na umdami. Af Pessu lei8ir a8 i

rikjum sem byggjast a sambandsstj6rn skulu yfirv6ld eininganna

er mynda sambandsstj6rnina ekki vera talin "sveitarstjornir" i

Pessu samhengi.

3. EFTA-rikin skulu leggja fram sta8festingarskj6l sin til

vorslua~ila einungis eftir a8 Pau hafa samrmt vi~eigandi reglur

rikis sins vi8 endursko8u8 Akvm8i EFTA-samningsins eins og lyst

er her a8 ofan, og eftir a8 hafa tilkynnt 68rum samningsa~ilum

um a~ger~ir sem gripi8 hefur veri8 til.
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SAMPYKKTIR FUNDAR

1. Pa8 er skiliB a8 vib undirritun muni Efnahagsbandalag Evr6pu

gefa eftirfarandi yfirlysingu:

"Efnahagsbandalag Evr6pu mun ekki afhenda staafestingarskjal

sitt fyrr en staafestingarskjal allra EFTA-rikja hafa veri8

m6ttekin af v6rsluaaila."

2. Ennfremur er Pab sampykkt ab leitast ver~i til af 611um aa
allir samningsaailar afhenda sta~festingarskj61 sin samtimis.
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[NORWEGIAN TEXT - TEXTE NORVAGIEN]

VEDLEGG

Det anses som nedvendig at felgende informasjon i henhold til
avtalen overfores ved hjelp av elektroniske midler.

1) Informasjonsslipper. De kan overfores for hele teksten
eller samtidig.

2) Bekreftelser pA at forslag til tekster er mottatt.
Bekreftelsene skal bl.a. gi opplysning om hvilken dato
fristen utloper for den utsettelse som er fastsatt i
samsvar med reglene for hvert system.

3) Anmodninger om tilleggsopplysninger.

4) Svar p& anmodninger om tilleggsopplysninger.

5) Kommentarer.

6) Anmodninger om ad hoc-meter.

7) Svar pA anmodninger om ad hoc-meter.

8) Anmodninger om endelige tekster.

9) Opplysning om at en seks mAneders utsettelse er gjort
gJeldende.

Felgende informasjon kan inntil videre sendes via vanlig post:

10) Hele forslagsteksten som det blir informert om.

11) Tekstene i de lover og forskrifter som ligger til grunn.

12) Den endelige teksten.

Informasjon under punktene 1-9 skal gis pA et av de offisielle
sprAkene i Det europeiske ekonomsiske fellesskap.

De kontraherende parter skal bli enige om de administrative
ordningene for informasjonsoverforingene, smrlig den noyaktige
fastsettelse av informasjonsnumre og -koder samt detaljer om
annen informasjon.
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FELLESERKLEING OM AVTALEN OM

FASTSETTELSE AV PROSEDYRE FOR UTVEKSLING AV

INFORMASJON OM TEKNISKE FORSKRIFTER

1. Avtalens kontraherende parter er enige om at EFTAs
medlemsstater skal endre definisjonen av "teknisk forskrift" i
de relevante bestemmelsene i EFTA-konvensjonen, slik at de
bringes i samsvar med artikkel 1 i avtalen.

2. Videre er det enighet om at "tekniske forskrifter
foreskrevet av lokal myndighet" for formAlene i artikkel 1 i
avtalen er forskrifter vedtatt av et administrativt organ med
kompetanse tilsvarende en kommunes, dvs. pA laveste nivA i den
administrative beslutningsprosessen, med rettskraft begrenset
til denne myndighets omrAde. I stater med federal struktur
skal myndighetene i de delstater som danner en forbundsstat,
derfor ikke anses som "lokale myndigheter" for dette formalet.

3. EFTAs medlemsstater skal deponere sine godkjennings-
dokumenter hos depositaren forst etter at deres relevante
nasjonale regler er brakt i samsvar med de endrede
bestemmelsene i EFTA-konvensjonen som angitt ovenfor, og etter
at de har underrettet de andre kontraherende partene om de
tiltak som er truffet.
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GOOKANT REFERAT

1. Parterna Sr inf6rstidda med att den Europeiska ekonomiska

gemenskapen vid undertecknandet g6r f6ljande uttalande:

"Den Europeiska ekonomiska gemenskapen kommer inte att

deponera sitt godk~nnandeinstrument fbrr~n depositarien

har mottagit godkinnandeinstrumenten fran samtliga

EFTA-19nder".

2. Vidare 6verenskommes att man p! alla hAill skall striva

efter att samtliga avtalsslutande parter deponerar sina

godk~nnandeinstrument samtidigt.
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[SWEDISH TEXT - TEXTE SUEDOIS]

BILAGA

Enligt detta avtal anses nddvgndigt att fbljande
meddelanden bverfdrs p! elektronisk v~g:

1. Notifikationsblankett. Dessa kan 6verf6ras f6re
eller tillsammans med den kompletta texten.

2. Bekrgftelse av mottagandet av textfbrslag med
angivande av bl a gllande tidsfrist, som
fastst~llts i enlighet med respektive systems
regler.

3. Beggran om kompletterande information.

4. Svar p! beggran om kompletterande information.

5. Kommentarer.

6. Beggran om ad hoc-mbten.

7. Svar p! beggran om ad hoc-m6ten.

8. Beggran om slutgiltig text.

9. Information om att ett uppskov om sex minader
har begdrts.

Fbljande meddelanden kan fbr n~rvarande s~ndas med
vanlig post:

10. Den fullst~ndiga texten till det notifierade

f6rslaget.

11. Bakomliggande lagar eller andra f6reskrifter.

12. Slutgiltig text.

Meddelandena 1-9 skall vara avfattade pi nigot av
den Europeiska ekonomiska gemenskapens officiella
sprik.
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De avtalsslutande parterna skall gemensamt komma
bverens om administrativa procedurer fbr
meddelandena, sgrskilt det exakta angivandet av
notifikationsnummer och -koder samt enskildheter
rbrande andra meddelanden.
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Gemensam f6rklaring r6rande avtalet om en procedur
f6r informationsutbyte inom omridet tekniska
f6reskrifter

1. De avtalsslutande parterna i detta avtal Sr ense
om att EFTA-lnderna skall Hndra definitionen av
"teknisk f6reskrift" i de tillgmpliga delarna av
EFTA-konventionen, si att den st~mmer 6verens
med artikel 1 i detta avtal.

2. Vidare rider det enighet om att med
formuleringen "tekniska f6reskrifter utf~rdade
av en lokal myndighet" i avtalets artikel 1
skall f6rstis sidana f6reskrifter som antagits
av ett administrativt organ med samma beh6righet
som en kommun, d v s pA den lgsta nivin i den
administrativa beslutsfattande strukturen, och
vilkas giltighet Sr begr~nsad till denna
myndighets territorium. Ddrav f6ljer att
delstatliga myndigheter i stater med federal
struktur inte i detta sammanhang skall betraktas
som "lokala myndigheter".

3. EFTA-lnderna skall deponera sina
godk~nnandeinstrument hos depositarien f6rst n~r

till~mpliga nationella f6reskrifter har
anpassats till de enligt ovan Sndrade reglerna i
EFTA-konvenventionen och de har notifierat de
andra avtalsslutande parterna om de Stg~rder som
har vidtagits.
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OMFORENT REFERAT

1. Partene er innforstAtt med at Det europeiske okonomiske
fellesskap skal komme med folgende uttalelse nAr avtalen
undertegnes:

"Det europeiske okonomiske fellesskap kommer ikke til A
deponere sitt godkjenningsdokument for depositaren har
mottatt godkjenningsdokumenter fra alle EFTAs
medlemsstater."

2. Videre er partene innforstAtt med at det fra alle sider
skal gjores bestrebelser for at alle kontraherende parter skal
deponere sine godkjenningsdokumenter samtidig.
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No. 28388

UNITED NATIONS
(ECONOMIC COMMISSION

FOR LATIN AMERICA AND THE CARIBBEAN)

and
TRINIDAD AND TOBAGO

Agreement of technical cooperation. Signed at Port-of-Spain
on 1 October 1991

Authentic text: English.

Registered ex officio on 1 October 1991.

ORGANISATION DES NATIONS UNIES
(COMMISSION ECONOMIQUE

POUR L'AMIERIQUE LATINE ET LES CARAIBES)
et

TRINITE-ET-TOBAGO

Accord relatif ' la cooperation technique. Signe a Port-of-
Spain le jer octobre 1991

Texte authentique : anglais.

Enregistrg d'office le Jer octobre 1991.
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AGREEMENT' OF TECHNICAL CO-OPERATION BETWEEN SSU
AND ECLAC

This Agreement is between the Social Sector Unit (SSU) of the
Ministry of Planning and Mobilisation of the Government of Trinidad
and Tobago and the Economic Commission for Latin America and the
Caribbean (ECLAC). SSU is represented by-its Director, Mrs. Diane
Chatoor; ECLAC is represented by the Director of its Office in
Port-of-Spain, Trinidad, Mr. Clyde Applewhite.

The Government of Trinidad and Tobago has received a World
Bank Technical Assistance Loan to undertake studies in its social
sector areas. Assistance is being sought from ECLAC in the
provision of expertise to conduct a Social Sector Expenditure
review.

The terms of reference for the expertise to be provided by
ECLAC are as follows:

I. Review all social sector expenditures by the Central
Government (including subventions to the non-governmental
sector (NGOs and the Private Sector]) for the preceding
ten year period with a view of making recommendations
with respect to improving the effectiveness of
expenditure.

II. Evaluate the effectiveness of those expenditures,
especially in reaching poor and vulnerable groups.

III. Establish a computerised information system to permit
continuous review of these expenditures and of their
effectiveness.

IV. Train relevant public sector personnel in the management
of the information system.

FINANCING

In order to carry out these activities, the SSU will
contribute to ECLAC, an amount of US$16,950.- representing costs
for three months consultancy, and including administrative costs
of 13 per cent.

Funds will be paid before issuance of the consultant's
contract.

I Came into force on I October 1991 by signature.
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SPECIAL CLAUSES

(a) ECLAC will administer the funds under the contribution in
agreement with the dispositions of the financial rules and
detailed financing regulations of the United Nations for the
case of funds in trust for technical co-operation.

(b) The Fund will be subject to the procedures of internal and
external audit and financial directives of the United Nations
only.

(c) ECLAC will submit to the SSU at the end of the project a
statement giving accountability of the Funds received and a
final report describing the results of the work undertaken.

Signed in Port-of-Spain, in three copies on 1 October 1991.

For ECLAC: For SSU:
[Signed] [Signed]

CLYDE C. APPLEWHITE DIANE CHATOOR
Director Director
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[TRADUCTION - TRANSLATION]

ACCORD' RELATIF A LA COOPItRATION TECHNIQUE ENTRE
L'ORGANISATION DES NATIONS UNIES (COMMISSION tCO-
NOMIQUE POUR L'AM1tRIQUE LATINE ET LES CARAIBES)
ET LA TRINITE-ET-TOBAGO

Le pr6sent Accord est conclu entre le Groupe Secteur social (SSU) du Minis-
tbre du plan et de la mobilisation du Gouvemement de la Trinitd-et-Tobago et la Com-
mission 6conomique pour l'Am6rique latine et les Caraibes (CEPALC) de l'Organi-
sation des Nations Unies. Le SSU est repr6sent6 par sa Directrice, Madame Diane
Chatoor, et la CEPALC par le Directeur de son bureau de Port-of-Spain, Monsieur
Clyde Applewhite.

Le Gouvernement de la Trinit6-et-Tobago a re;u un prt d'assistance technique
de la Banque mondiale afin d'entreprendre des 6tudes relatives A son secteur social.
L'aide de CEPALC est demand6e pour la foumiture d'expertise en vue de mener
une 6tude sur les d6penses dans le secteur social.

L'aide L foumir par la CEPALC doit rdpondre au mandat suivant:
I. Etudier toutes les ddpenses relatives au secteur social r6alis6es par l'admi-

nistration centrale (y compris les subventions au secteur non gouvememental [ONG
et secteur privdl) pendant les dix ann6es pr6cddentes, en vue de faire des recomman-
dations concernant l'am6lioration de l'efficacit6 de ces d6penses.

II. Evaluer l'efficacit6 desdites ddpenses, notamment en ce qui concerne la
faqon dont elles profitent aux groupes 6conomiquement faibles et vuln6rables.

III. Cr6er un syst~me informatique permettant d'6tudier en continu ces d6-
penses ainsi que leur efficacit6.

IV. Former le personnel comp6tent du secteur public A la gestion du syst~me
informatique.

Financement

Afin de r6aliser ces activitds, le SSU apportera A la CEPALC une contribution
de 16 950 dollars des Etats-Unis reprdsentant le coot de trois mois de consultance,
dont 13 p. 100 A titre de d6penses administratives.

Les fonds doivent etre verses avant que le contrat du consultant ne soit 6mis.

Clauses particuli~res

a) La CEPALC administre les fonds de la contribution conformdment aux dis-
positions des rbgles de gestion financibre et du rbglement financier de l'Organisation
des Nations Unies pour les fonds d'affectation sp6ciale destin6s A la coop6ration
technique.

b) Les fonds sont assujettis aux proc6dures relatives A la v6rification comp-
table interne et externe ainsi qu'aux directives financi~res de l'Organisation des
Nations Unies.

I Entrd en vigueur le ler octobre 1991 par ]a signature.

Vol. 1651, 1-28388



1991 United Nations - Treaty Series * Nations Unies - Recueil des Trait(s 147

c) La CEPALC prdsente au SSU, A la fin du projet, un dtat de I'emploi des
fonds requs ainsi qu'un rapport final ddcrivant les r6sultats des travaux accomplis.

SIGN, A Port-of-Spain, en trois exemplaires, le ier octobre 1991.

Pour la Commission 6conomique
pour l'Am6rique latine

et les Caraibes:

[Signe]

CLYDE C. APPLEWHITE
Directeur

Pour le Groupe Secteur social
du Minist~re du Plan
et de la mobilisation:

[Signj]

DIANE CHATOOR
Directrice
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No. 28389

UNITED NATIONS
and

ITALY

Exchange of letters constituting an agreement on the partici-
pation of the United Nations and other organizations of
the United Nations system in the International Special-
ized Exhibition Genoa 92. New York, 16 September and
2 October 1991

Authentic text: English.

Registered ex officio on 2 October 1991.

ORGANISATION DES NATIONS UNIES
et

ITALIE

tchange de lettres constituant un accord relatif 'a la partici-
pation de l'Organisation des Nations Unies et autres
organisations du systeme des Nations Unies 'a l'Expo-
sition specialisee internationale Genes 92. New York,
16 septembre et 2 octobre 1991

Texte authentique: anglais.

Enregistri d'office le 2 octobre 1991.
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EXCHANGE OF LETTERS CON-
STITUTING AN AGREEMENT]
BETWEEN THE UNITED NA-
TIONS AND ITALY ON THE
PARTICIPATION OF THE
UNITED NATIONS AND
OTHER ORGANIZATIONS OF
THE UNITED NATIONS SYS-
TEM IN THE INTERNA-
TIONAL SPECIALIZED EXHI-
BITION GENOA 92

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

I Came into force on 2 October 1991, upon receipt of
the letter in reply, in accordance with the provisions of
the said letters.
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[TRADUCTION - TRANSLATION]

tCHANGE DE NOTES CONSTI-
TUANT UN ACCORD' ENTRE
L'ORGANISATION DES NA-
TIONS UNIES ET L'ITALIE
RELATIF A LA PARTICIPA-
TION DE L'ORGANISATION
DES NATIONS UNIES ET AU-
TRES ORGANISATIONS DU
SYSTEME DES NATIONS
UNIES A L'EXPOSITION SPt-
CIALIStE INTERNATIONALE
GtNES 92

Publication effectue conformdment
au paragraphe 2 de l'article 12, du rgle-
ment de l'Assemblie genirale destin6
4 mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amend6 en dernier lieu par la rdso-
lution 33/141 A de l'Assemblie grng-
rale en date du 19 ddcembre 1978.

Entrd en vigueur le 2 octobre 1991, dis r6eception de
la lettre de rdponse, conformment aux dispositions des-
dites lettres.



No. 28390

UNITED NATIONS
(UNITED NATIONS HIGH COMMISSIONER

FOR REFUGEES)
and

SOUTH AFRICA

Agreement governing the legal status, privileges and immuni-
ties of the United Nations High Commissioner for Refu-
gees Office and its personnel in South Africa (with an-
nexes). Signed at Geneva on 2 October 1991

Authentic text: English.

Registered ex officio on 2 October 1991.

ORGANISATION DES NATIONS UNIES
(HAUT COMMISSARIAT DES NATIONS UNIES

POUR LES RIFUGIES)
et

AFRIQUE DU SUD

Accord rfgissant le statut juridique et les privileges et immu-
nites du Bureau du Haut Commissariat des Nations
Unies pour les refugi6s et de son personnel en Afrique du
Sud (avec annexes). Signe a Geneve le 2 octobre 1991

Texte authentique : anglais.

Enregistri d'office le 2 octobre 1991.
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AGREEMENT' BETWEEN THE UNITED NATIONS HIGH COMMIS-
SIONER FOR REFUGEES (UNHCR) AND THE GOVERNMENT
OF THE REPUBLIC OF SOUTH AFRICA GOVERNING THE
LEGAL STATUS, PRIVILEGES AND IMMUNITIES OF THE
UNHCR OFFICE AND ITS PERSONNEL IN SOUTH AFRICA

PREAMBLE

WHEREAS the Government of the Republic of South Africa

(hereinafter referred to as "the Government") has invited

the United Nations High Commissioner for Refugees

(hereinafter referred to as ."the UNHCR") to establish and

maintain an office in South Africa in order to assist in

facilitating the process of the voluntary repatriation and

reintegration of South African returnees who elect to return

home as civilians;

WHEREAS the UNHCR has accepted the invitation to establish

an office in South Africa for that purpose;

WHEREAS the parties hereto in a Memorandum of Understanding

dated 4 September 19912 agreed to conclude these presents to

govern the legal status, privileges and immunities of the

UNHCR office and its personnel in South Africa;

WHEREAS the Government has agreed to extend to the UNHCR and

its personnel in South Africa certain privileges and

immunities embodied in the 1946 Convention on the Privileges

and Immunities of the United Nations3 and such other

privileges and immunities as are generally extended to

diplomatic missions, their premises and personnel;

I Came into force on 2 October 1991 by signature, in accordance with article XVIII, section 55.
2 United Nations, Treaty Series, vol. 1649, No. 1-28360.
3 Ibid, vol. 1, p. 15 and vol. 90, p. 327 (corrigendum to vol. 1, p. 18).
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WHEREAS it is recognised by the parties hereto that nothing

contained in this Agreement or which may be done on the

basis thereof shall be construed as constituting recognition

in any way, on the part of the UNHCR, of any state of

affairs not recognised by the United Nations or as

constituting a derogation from any relevant United Nations'

resolutions.

Hereby agree as follows:

ARTICLE I. DEFINITIONS

Section 1. For the purpose of this Agreement, the following

definitions shall apply:

(a) UNHCR means the United Nations High Commissioner for

Refugees established pursuant to the United Nations

General Assembly Resolution 319 (IV) of 3 December

1949;1

(b) High Commissioner means the person for the time being

appointed by the United Nations General Assembly to

serve as the Chief Executive of the UNHCR or the

officials to whom the High Commissioner has delegated

authority to act on her behalf;

(c) Convention means the Convention on the Privileges and

Immunities of the United Nations adopted by the General

Assembly of the United Nations on 13 February 1946;

(d) South Africa means the Republic of South Africa;

I United Nations, Official Records of the General Assembly Fourth Session, A/1251, p. 36.
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(e) Government means the Government of the Republic of

South Africa as well as all competent local

authorities;

(f) Memorandum means the Memorandum of Understanding

entered into between the Government and the UNHCR on 4

September 1991;

(g) Returnee means any South African refugee and/or

political exile who return(s) voluntarily to South

Africa as an unarmed civilian under the terms and

arrangements of the Memorandum of Understanding;

(h) Implementing partner(s) means a governmental, inter-

governmental or non-governmental counterpart to which

implementation is delegated by the UNHCR through a

project agreement;

(i) UNHCR premises means all the offices, sub-offices,

field offices, installations and facilities made

available to or occupied, maintained or used by the

UNHCR in South Africa and notified as such to the

Government;

(j) Chief of Mission means the UNHCR official in charge of

the UNHCR office in South Africa;

(k) UNHCR officials means all members of the staff of the

UNHCR employed under the Staff Regulations of the

United Nations, with the exception of those who are

recruited locally and assigned to hourly rates;

(1) Persons performing services on behalf of the UNHCR

means natural and juridical persons and their

employees, other than nationals of the host country,
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retained by the UNHCR to execute or assist in the

carrying out of its programmes;

(m) Experts on mission means individuals, other than UNHCR

officials or persons performing services on behalf of

the UNHCR, undertaking missions for the UNHCR;

(n) UNHCR personnel means UNHCR officials, experts on

mission and persons performing services on behalf of

the UNHCR.

ARTICLE II. PURPOSE AND SCOPE OF THIS AGREEMENT

Section 2. This Agreement embodies the basic conditions

under which the UNHCR shall, within the terms of its

mandate, and in co-operation with the Government, open

office in South Africa, and carry out its mandated functions

in favour of returnees in accordance with the provisions of

the Memorandum.

ARTICLE III. APPLICATION OF THE CONVENTION

Section 3. Pursuant to this Agreement, the Convention

shall apply mutatis mutandis to the UNHCR premises and the

UNHCR personnel in South Africa.

Vol. 1651, 1-28390
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ARTICLE IV. STATUS OF UNHCR OFFICE

Presence

Section 4. The UNHCR shall establish and maintain an

office in South Africa for the purpose of discharging its

functions in terms of the Memorandum and of its mandate.

Section 5. UNHCR personnel, in keeping with the Statute

and mandate of the Office, shall perform their functions in

a strictly humanitarian, neutral and non-partisan manner.

Section 6. The Government undertakes to respect the

exclusively international nature and humanitarian character

of the UNHCR. The Government shall at all times grant UNHCR

personnel unimpeded access to returnees in order to monitor

their return to places of origin or choice, including their

safety and physical well-being, and to the sites of the

UNHCR-assisted projects in order to monitor all phases of

their implementation.

Section 7. The UNHCR shall exercise its mandated

functions, itself or through an implementing partner,

including liaising with concerned governmental,

inter-governmental and non-governmental organisations

functioning in South Africa.

United Nations flag, emblem and markings

Section 8. The UNHCR shall display the United Nations

flag, and/or emblem at or on its office premises, official

vehicles and otherwise as agreed to between the UNHCR and

the Government. Vehicles, vessels and aircraft of the UNHCR

Vol. 1651. 1-28390
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shall carry a distinctive United Nations emblem or marking,

which shall be timeously notified to the Government.

ARTICLE V. FACILITIES FOR UNHCR

Section 9. The Government, in agreement with the UNHCR,

shall take such measures as may be appropriate to enable the

UNHCR to discharge its functions in South Africa speedily
and effectively. Such measures shall include the

authorisation to operate UNHCR radio and other

telecommunications equipment which meets internationally

accepted standards; and in respect of state-owned airports,

the granting of air traffic rights and the exemption from
airport charges (landing, parking and passenger fees) and

royalties for all charter flights and cargo flights involved

in the transportation of returnees and their personal or
communal property, personnel of the UNHCR and its
implementing partners, and goods required for the
implementation of the repatriation operation.

Section 10. The UNHCR may use roads, bridges, canals and

other waterways and port facilities without the payment of

dues, tolls or charges other than charges for services

rendered.

Section 11. It is understood, however, that where it is
not feasible for the UNHCR to obtain direct exemptions from
payment of fees, tolls, royalties and other forms of

charges, arrangements may be made whereby the Government can

reimburse the UNHCR for payments made in that regard.

Section 12. The Government undertakes to assist the UNHCR,
as far as possible, in obtaining and making available where
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applicable, appropriate office premises, water, electricity

and other facilities required at rates, dues or charges not

less favourable than those charged to comparable consumers

or users, and in the case of interruption or threatened

interruption of service to give as far as is within its

power the same priority to the needs of the UNHCR as to

essential Government services. Any amounts due by the UNHCR

in this regard shall be settled on a basis to be agreed with

the Government. The UNHCR shall be responsible for the

maintenance and upkeep of facilities so provided.

Section 13. The Government shall take all the necessary

measures, as may be agreed, to ensure the security and

protection of the UNHCR premises, the inviolability of its

archives and the safety of UNHCR personnel.

Section 14. The Government shall facilitate the locating

and provision of suitable housing accommodation for UNHCR

personnel recruited internationally.

Section 15. The Government shall assist the UNHCR as far

as possible in obtaining equipment, provisions, supplies and

other goods and services from sources within South Africa,

required for its operations and for the subsistence of its

staff.

ARTICLE VI. FREEDOM OF MOVEMENT

Section 16. The UNHCR and its personnel shall enjoy,

together with its vehicles, vessels, aircraft and equipment,

freedom of movement within South Africa. The High

Commissioner shall consult in advance with the Government

with respect to large movements of personnel, stores or
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vehicles through airports or on railways or roads used for

general traffic within South Africa. The Government

undertakes to supply the UNHCR, where necessary, with maps

and other information that may be useful in facilitating its

movements.

ARTICLE VII. PRIVILEGES AND IMMUNITIES

Section 17. The Government shall extend to the UNHCR, its

premises, property, funds and assets, and to UNHCR

personnel, the relevant privileges and immunities of the

Convention, which are incorporated in Annexures A, B, C and

D and which shall constitute integral parts of this

Agreement. The Government also agrees to grant to the UNHCR

and its personnel such additional privileges and immunities

as may be necessary for the effective exercise of its

mandated functions.

ARTICLE VIII. UNHCR PROPERTY, FUNDS, AND ASSETS

Section 18. The UNHCR premises, property, funds and assets,

wherever located and by whomsoever held, shall be immune

from every form of legal process, except insofar as in any

particular case the United Nations has expressly waived its

immunity; it being understood, however, that this waiver

shall not extend to any measure of execution.

Section 19. The UNHCR premises shall be inviolable. The

property, funds and assets of the UNHCR, wherever situated

and by whomsoever held, shall be immune from search,

requisition, confiscation, expropriation and any other form

of interference, whether by executive, administrative,

judicial or legislative action.
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Section 20. The archives of the UNHCR, including all the

papers, documents, correspondence, books, films, tapes,

registers, databases and computerised documentation

belonging to or held by it, shall be inviolable.

Section 21. No restriction will be placed on the UNHCR

introducing foreign currency into South Africa to fund the

operations nor on the repatriation of any such funds to any

countries abroad. The same privileges in regard to movement

of funds related to their activities will be accorded to the

UNHCR as are made available to all foreign embassy bank

accounts in South Africa.

Section 22. The UNHCR shall buy and sell foreign exchange

at the commercial rand rate of exchange as quoted by the

authorized dealers in South Africa.

ARTICLE IX. EXEMPTION FROM TAXATION, CUSTOMS DUTIES,

PROHIBITIONS OR RESTRICTIONS ON IMPORTS

AND EXPORTS

UNHCR Office

Section 23. The UNHCR shall be exempted from all dues

and taxes, direct or indirect, personal or real, national,

regional or municipal, other than such as represent payment

for specific services rendered. Thus the Government shall

exempt the UNHCR from excise duties, sales tax and value

added tax, and from taxes on the sale or purchase by the

UNHCR of movable and immovable property in South Africa.

The UNHCR and the Government will agree on the appropriate

administrative arrangements for the disposal of movable and

immovable property and for the remission or refund of the

amount of duty, tax or levy where it is not feasible to make

direct exemption.
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Section 24. The UNHCR, its assets, income and other

property shall be exempt from:

a) All direct and indirect taxes, provided that the UNHCR

will not be entitled to exemptions for charges for

public utility services;

b) Customs duties, prohibitions or restrictions on

articles imported or exported by the UNHCR or its

inter-governmental implementing partner(s) for their

official use provided that the articles imported under

such exemption will not be sold in South Africa except

under conditions agreed upon with the Government.

c) Customs duties, prohibitions or restrictions in respect

of the import and export of its publications.

Section 25. Any materials, articles or goods imported or

purchased locally by the UNHCR, on its own behalf or on the

behalf of its implementing partner(s), in connection with

the discharge of its functions in terms of the Memorandum,

its mandate and of this Agreement, shall be exempt from all

customs and excise duties, prohibitions or restrictions.

To the end that importation, clearance and exportation may

be effected with the least possible delay, a mutually

satisfactory procedure, including documentation, shall be

agreed between the UNHCR and the Government.

UNHCR Officials

Section 26. UNHCR officials, excluding those who are South

African nationals and are recruited locally, shall be exempt

from taxations on the pay and emoluments paid to them by the

UNHCR, and, for the international staff, on any income

received from outside South Africa.
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Section 27. UNHCR officials, excluding those who are

recruited locally, shall be accorded the same privileges in

respect of exchange facilities as are accorded to diplomatic

envoys in South Africa.

Section 28. UNHCR officials, excluding those who are

recruited locally, shall be exempt from all other national,

regional or municipal dues and taxes, whether direct or

indirect, except:

a) dues and taxes on property that is privately owned and

situated in South Africa;

b) dues and taxes on private income having its source in

South Africa and capital taxes made on investments made

in commercial undertakings in South Africa;

c) charges levied for specific services rendered;

d) registration, court or record fees, mortgage dues and

stamp duty, with respect to immovable property which is

privately held;

e) estate, succession or inheritance duties levied in

respect of immovable property acquired in South Africa.

ARTICLE X. COMMUNICATION FACILITIES

Section 29. The UNHCR shall enjoy, in respect of its

official communications, treatment not less favourable than

that accorded by the Government to any other government

including its diplomatic missions or to other

inter-governmental/international organisations in matters of
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priorities, tariffs and charges on mail, cablegrams,

telephotos, telephone, telegraph, telex and other

communications, as well as rates for information to the

press and radio.

Section 30. The Government shall secure the inviolability

of the official communications and correspondence of the

UNHCR and shall not apply any censorship to its communi-

cations and correspondence. Such inviolability, without

limitation by reason of this enumeration, shall extend to

publications, photographs, slides, films and sound

recordings.

Section 31. The UNHCR shall have the right to use codes

and to dispatch and receive correspondence and other

materials by courier or in sealed bags which shall have the

same privileges and immunities as diplomatic couriers and

bags.

Section 32. The UNHCR shall have the right to erect and

operate radio and other telecommunications equipment, on UN

registered frequencies which have been co-ordinated with the

Government and on frequencies allocated by the Government,

between its offices, within and outside South Africa, and in

particular with the UNHCR Headquarters in Geneva; provided

that this right shall not, without the consent of the

Government, extend to point to point radio communication

between fixed points in South Africa where a suitable

terrestrial telephone infrastructure already exists.

ARTICLE XI. UNHCR PERSONNEL

Section 33. The UNHCR may assign to its offices

established in South Africa such officials, experts and

Vol. 1651, 1-28390
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other personnel as the UNHCR deems necessary for the

effective discharge of its mandated humanitarian functions.

Chief of Mission

Section 34. The Chief of Mission, the Deputy Chief of

Mission and other senior officials as may be agreed between

the UNHCR and the Government, shall enjoy, while in South

Africa, in respect of themselves, their spouses and

dependent relatives, the privileges and immunities,

exemptions and facilities as are normally accorded to

diplomatic envoys in terms of South African law, including,

but not limited to, the privileges and immunities enumerated

in Annexure A of this Agreement. For this purpose, the

Ministry of Foreign Affairs shall include their names in the

Diplomatic List.

Officials

Section 35. UNHCR officials, other than the Chief of

Mission, Deputy Chief of Mission and other senior officials,

assigned to South Africa and whose names are for that

purpose notified to the Government by the High Commissioner,

shall be considered as officials within the meaning of

section 17 of the Convention.

Section 36. UNHCR officials, other than the Chief of

Mission, Deputy Chief of Mission and other senior officials,

while in South Africa, shall enjoy such facilities,

privileges and immunities necessary for the independent

exercise of their functions, including, but not limited to,

the privileges and immunities enumerated in Annexure B of

this Agreement.
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Experts on mission

Section 37. Persons other than officials, assigned to

South Africa and whose names for that purpose are notified

to the Government by the High Commissioner, shall be

considered as experts on mission within the meaning of

section 22 of the Convention.

Section 38. All experts on mission, while in South Africa,

shall enjoy such facilities, privileges and immunities

necessary for the independent exercise of their functions,

including, but not limited to the privileges and immunities

enumerated in Annexure C of this Agreement.

Persons performing services on behalf of the UNHCR

Section 39. Except as the parties may otherwise agree, the

Government shall grant to all persons performing services on

behalf of the UNHCR, other than South African nationals

employed locally, such facilities, privileges and immunities

necessary for the independent exercise of their functions,

including, but not limited to, the privileges and immunities

enumerated in Annexure D of this Agreement.

Locally recruited personnel

Section 40. The UNHCR may recruit locally in South Africa

such personnel as it requires. The Government undertakes,

upon the request of the High Commissioner, to assist the

UNHCR in the recruitment of such personnel. The terms and

conditions of employment for locally recruited personnel

shall be prescribed by the UNHCR in accordance with UN Staff

Rules, Regulations and Administrative Instructions.
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Section 41. Persons recruited locally and assigned to

hourly rates to perform services for the UNHCR shall enjoy

immunity from legal process in respect of words spoken or

written and any act performed by them in their official

capacity.

ARTICLE XII. ENTRY, RESIDENCE, DEPARTURE AND TRAVEL

DOCUMENTS

Section 42. The Chief of Mission, Deputy Chief of Mission

and other international personnel shall, whenever so

required by the High Commissioner, have the right to enter

into, reside in and depart from South Africa from agreed

points of entry and exit. UN Laissez-Passers, held by the

UNHCR staff, shall be accepted as valid travel/identifi-

cation documents by the Government and holders of such

documents shall be granted facilities for speedy travel to,

through and from South Africa as promptly as possible free

of charge.

ARTICLE XIII. NOTIFICATION

Section 43. The High Commissioner shall notify the

Government of the names and categories of UNHCR officials,

experts on mission and persons performing services on behalf

of the UNHCR, and of any change in the status of such

personnel.

ARTICLE XIV. IDENTIFICATION

Section 44. The Government shall, at the request of the

High Commissioner, issue to each UNHCR official, as soon as
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possible after such official's assignment to South Africa,

as well as to all locally recruited personnel, other than

those who are locally recruited and are assigned to hourly

rates, the appropriate certificates of identity.

Section 45. UNHCR personnel, including locally recruited

personnel, shall be required to present, but not to

surrender, their certificates of identity upon demand of an

authorised official of the Government.

Section 46. The UNHCR shall, upon the termination of

employment or reassignment from South Africa of UNHCR

personnel, ensure that their certificates of identity are

returned promptly to the Government.

ARTICLE XV. DECEASED STAFF MEMBERS

Section 47. The High Commissioner shall have the right to

take charge of and to remove the body of a member of

international personnel of the UNHCR who dies in South

Africa, in accordance with the applicable United Nations

procedures; it is understood that in the exercise of this

right due consideration shall be taken of the relevant

judicial requirements in force in South Africa.

Section 48. The High Commissioner will also have the right

to remove from South Africa the personal property of the

deceased staff member. The Government shall not levy

national, regional or municipal estate, succession or

inheritance duties, and duties on transfers, on movable

property the presence of which was due solely to the

presence in South Africa of the deceased as a member of

UNHCR personnel.
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ARTICLE XVI. WAIVER OF IMMUNITY

Section 49. Privileges and immunities are granted to

UNHCR personnel in the interests of the United Nations and

not for the personal benefit of the individuals concerned.

Accordingly, the Secretary-General of the United Nations may

waive the immunity of any of the UNHCR personnel where, in

his opinion, the immunity would impede the course of justice

and it can be waived without prejudice to the interests of

the United Nations.

ARTICLE XVII. SETTLEMENT OF DISPUTES

Section 50. Any dispute between the UNHCR and the

Government arising out of or relating to this Agreement

shall be settled amicably by negotiation or other agreed

mode of settlement, failing which such dispute shall be

submitted to arbitration at the request of either Party.

Each Party shall appoint one arbitrator, and the two

arbitrators so appointed shall appoint a third, who shall be

the chairman. If within thirty days of the request for

arbitration either Party has not appointed an arbitrator or

if within fifteen days of the appointment of two arbitrators

the third arbitrator has not been appointed, either Party

may request the President of the International Court of

Justice to appoint the third arbitrator. All decisions of

the arbitrators shall require a vote of two of them. The

procedure of the arbitration shall be fixed by the

arbitrators, and the expenses of the arbitration shall be

borne by the Parties as assessed by the arbitrators. The

arbitral award shall contain a statement of the reasons on

which it is based and shall be accepted by the Parties as

the final adjudication of the dispute.
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Section 51. Disputes concerning the terms of employment

and conditions of service of locally recruited personnel

shall be settled through the relevant United Nations

administrative procedures.

ARTICLE XVIII. GENERAL PROVISIONS

Section 52. Any relevant matter for which no provision is

made in this Agreement shall be settled by the Parties

through consultations. Each Party shall give full and

sympathetic consideration to any proposal advanced by the

other Party under this paragraph.

Section 53. The UNHCR and the Government may conclude

supplementary agreement(s) which shall constitute an

integral part of this Agreement.

Section 54. Consultations with a view to amending this

Agreement may be held at the request of either Party.

Amendments shall be made by joint written agreement.

Section 55. This Agreement shall enter into force upon

signature by the duly authorised Representatives of the

Government and the UNHCR and shall remain in force for as

long as the Memorandum remains in effect, except as regards

the normal cessation of the activities of the UNHCR and the

disposal of its property in South Africa.
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IN WITNESS WHEREOF, the undersigned, being duly appointed

representatives of the United Nations High Commissioner for

Refugees and the Government of the Republic of South Africa,

respectively, have on behalf of the Parties signed this

Agreement, in the English language.

Done at .. 'd....... .. this....... 4 te. 9fl. day of

The United Nations High
Commissioner for Refugees:

[Signed - Signe] I

For the Government
of the Republic of South Africa:

[Signed - Signe 2

I Signed by Sadako Ogata - Sign6 par Sadako Ogata.

2 Signed by A. L. Manley - Signd par A. L. Manley.
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ANNEXURE A : PRIVILEGES AND IMMUNITIES FOR CHIEF OF MISSION,
DEPUTY CHIEF OF MISSION AND OTHER SENIOR OFFICIALS

The Chief of Mission, the Deputy Chief of Mission and other

senior officials of the UNHCR shall:

(a) Be immune from personal arrest or detention;

(b) Enjoy inviolability for all papers and documents,
including computerized documentation;

(c) Be permitted, for the purpose of their official
communications, to use codes and to receive papers and
correspondence by courier or sealed in bags;

(d) Be accorded the same facilities in respect of currency
or exchange restrictions as are accorded to
representatives of foreign governments on temporary
official missions;

(e) Be accorded the same immunities and facilities,
including immunity from inspection and seizure of their
official baggage, as are accorded to diplomatic envoys;

(f) Be immune from any military service obligations or any
other obligatory services;

(g) Be exempt, with respect to themselves, their spouses,
their dependent relatives and other members of their
households from immigration restrictions and alien
registration;

(h) Be exempt from taxation in respect of salaries and all
other remuneration paid to them by the UNHCR;

(i) Enjoy exemption from any form of taxation on income
derived by them from sources outside South Africa;

(j) Be accorded prompt clearance and issuances, without
cost, of visas, licenses or permits, if required;

(k) Be permitted free movement to, within or from South
Africa to the extent necessary for the carrying out of
UNHCR international protection and humanitarian
assistance programmes;

(1) Be permitted to hold or maintain within South Africa,
foreign exchange, foreign currency accounts and
moveable property and the right upon termination of
employment with the UNHCR to take out of the host
country their funds for the lawful possession of which
they can show good cause;
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(m) Be accorded the same protection and repatriation
facilities with respect to themselves, their spouses
and dependent relatives and other members of their
households as are accorded in time of international
crises or national emergencies to diplomatic envoys;

(n) Be permitted to import for personal use, free of duty
and other levies, prohibitions or restrictions on
imports:

(i) their furniture and personal effects in one or
more shipments and thereafter to import necessary
additions to the same, including automobiles,
according to the regulations applicable in South
Africa to diplomatic representatives accredited in
South Africa and/or resident members of
international organisations;

(ii) reasonable quantities of certain articles for
personal use or consumption and not for gift or
sale.
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ANNEXURE B : PRIVILEGES AND IMMUNITIES OF UNHCR OFFICIALS

OTHER THAN CHIEF OF MISSION, DEPUTY CHIEF OF MISSION AND
OTHER SENIOR OFFICIALS

Officials of the UNHCR, other than Chief of Mission, Deputy
Chief of Mission and other senior officials, shall:

(a) Be immune from legal process in respect of words spoken
or written and all acts performed by them in their
official capacity, such immunity to continue even after
termination of employment with the UNHCR;

(b) Be accorded the same immunities and facilities, in
respect of their official baggage, as are accorded to
diplomatic envoys;

(c) Be immune from any military service obligations or any
other obligatory services;

(d) Be exempt, with respect to themselves, their spouses,
their dependent relatives and other members of their
households, from immigration restrictions and alien
registration;

(e) Be exempt from taxation in respect of salaries and all
other remuneration paid to them by the UNHCR;

(f) Enjoy exemption from any form of taxation on income
derived by them from sources outside South Africa;

(g) Be accorded prompt clearance and issuances, without
cost, of visas, licenses or permits, if required;

(h) Be permitted free movement within, to or from the
country to the extent necessary for the carrying out of
UNHCR international protection and humanitarian
assistance programmes;

(i) Be permitted to hold or maintain within the country,
foreign exchange, foreign currency accounts and
moveable property and the right upon termination of
employment with the UNHCR to take out of South Africa
their funds for the lawful possession of which they can
show good cause;

(j) Be accorded the same protection and repatriation
facilities with respect to themselves, their spouses
and dependent relatives and other members of their
households as are accorded in time of international
crises or national emergencies to diplomatic envoys;
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(k) Be permitted to import for personal use, free of duty
and other levies, prohibitions or restrictions on
imports:

(i) their furniture and personal effects in one or
more shipments and thereafter to import necessary
additions to the same, including automobiles,
according to the regulations applicable in South
Africa to diplomatic representatives accredited in
South Africa and/or resident members of
international organisations;

(ii) reasonable quantities of certain articles for
personal use or consumption and not for gift or
sale.

Vol. 1651. 1-28390



United Nations - Treaty Series * Nations Unies - Recueil des Traitis

ANNEXURE C : PRIVILEGES AND IMMUNITIES FOR EXPERTS ON

MISSION

Experts on mission for the UNHCR shall:

(a) Be immune from personal arrest or detention;

(b) Be immune from legal process in respect of words spoken
or written and acts done by them in the course of the
performance of their mission for the UNHCR;

(c) Enjoy inviolability for all papers and documents,
including computerized documentation;

(d) Be permitted, for the purpose of their official
communications, to use codes and to receive papers and
correspondence by courier or sealed in bags;

(e) Be accorded the same facilities in respect of currency
or exchange restrictions as are accorded to
representatives of foreign governments on temporary
official missions;

(f) Be accorded the same immunities and facilities in
respect of their personal baggage as are accorded to
diplomatic envoys.
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ANNEXURE D : PRIVILEGES AND IMMUNITIES OF PERSONS PERFORMING
SERVICES ON BEHALF OF THE UNHCR.

Persons performing services on behalf of the UNHCR shall:

(a) Be immune from legal process in respect of words spoken
or written and all acts performed by them in their
official capacity, such immunity to continue even after
termination of employment with the UNHCR;

(b) Be immune from any military service obligations or any
other obligatory services;

(c) Be immune, with respect to themselves, their spouses,
dependent relatives and other members of their
households, from immigration restrictions and alien
registration requirements;

(d) Be exempt from taxation in respect of salaries and all
other remuneration paid to them by the UNHCR;

(e) Be accorded prompt clearance and issuance, without
cost, of visas, licenses or permits necessary for the
effective exercise of their functions;

(f) Be permitted free movement within, to or from the
country, to the extent necessary for the implementation
of the UNHCR humanitarian programmes;

(g) Be accorded the same privileges in respect of exchange
facilities as are accorded to the comparable persons of
diplomatic missions in South Africa;

(h) Be given the same protection and repatriation
facilities with respect to themselves, their spouses,
dependent relatives and other members of their
households as are accorded in time of international
crises or national emergencies to diplomatic envoys.
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE HAUT COMMISSARIAT DES NATIONS UNIES
POUR LES R1-FUGIE S (HCR) ET LE GOUVERNEMENT DE LA
RP-PUBLIQUE SUD-AFRICAINE R1-GISSANT LE STATUT JU-
RIDIQUE ET LES PRIVILftGES ET IMMUNITIS DU BUREAU
DU HCR ET DE SON PERSONNEL EN AFRIQUE DU SUD

PR9AMBULE

Attendu que le Gouvernement de la Rdpublique sud-africaine (ci-apr6s appeld
" le Gouvernement >) a invit6 le Haut Commissariat des Nations Unies pour les
r6fugi6s (ci-apr~s appel6 « le HCR ) A ouvrir et g6rer un bureau en Afrique du Sud,
afin de preter assistance dans les op6rations visant A faciliter le rapatriement libre-
ment consenti et la r6int6gration des Sud-africains qui auront librement choisi de
retourner en Afrique du Sud en qualit6 de civils,

Attendu que le HCR accepte l'invitation A ouvrir A cet effet un bureau en Afri-
que du Sud,

Attendu que dans un M6morandum d'accord dat6 du 4 septembre 19912, les
Parties concern6es sont convenues de conclure les pr6sentes, destin6es A r6gir le
statutjuridique et les privileges et immunit6s du bureau du HCR et de son personnel
en Afrique du Sud,

Attendu que le Gouvernement accepte d'accorder au HCR et A son personnel
en Afrique du Sud certains privileges et immunit6s contenus dans la Convention de
1946 sur les privileges et immunitds des Nations Unies 3, ainsi que les autres pri-
vileges et immunit6s habituellement accord6s aux missions diplomatiques, A leurs
locaux et A leur personnel,

Attendu que les Parties concern6es acceptent que rien de ce qui figure dans le
pr6sent Accord, ni aucun effet que son application pourra produire, ne saurait 8tre
interpr6t6 comme une reconnaissance quelconque, de la part du HCR, d'un 6tat de
fait non reconnu par l'Organisation des Nations Unies, ni comme une d6rogation A
aucune des r6solutions pertinentes de ladite Organisation,

Le HCR et le Gouvernement sud-africain sont convenus de ce qui suit:

Article premier

D9FINITIONS

Section 1. Les definitions ci-apr~s s'appliquent A toutes les dispositions du
pr6sent Accord :

a) Le sigle « HCR d6signe le Bureau du Haut Commissaire des Nations
Unies pour les r6fugi6s, cr66 par la r6solution 319 (IV) de l'Assembl6e g6n6rale des
Nations Unies du 3 d6cembre 19494.

'Entr6 en vigueur le 2 octobre 1991 par la signature, conformdment A la section 55 de ]'article XVIII.
2 Nations Unies, Recueji des Traitds, vol. 1649, n

0 
1-28360.

3 Ibid.,vol. l,p. 15.
4 Nations U nies, Documents officiels de lAssembife gdndrale, quatridme session, A/1251, p. 37.
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b) L'expression « Haut Commissaire d6signe la personne plac6e par l'As-
sembl6e g6n6rale des Nations Unies A ]a tte du HCR ou les hauts fonctionnaires
auxquels le Haut Commissaire a d616gu6 pouvoir d'agir en son nom.

c) Le terme « Convention d6signe la Convention sur les privileges et immu-
nit6s des Nations Unies, approuv6e par l'Assembl6e g6n6rale des Nations Unies le
13 f6vrier 1946.

d) L'expression < Afrique du Sud d6signe la R6publique sud-africaine.

e) Le terme « Gouvernement > d6signe le Gouvernement de la R6publique sud-
africaine, ainsi que toutes les autorit6s locales comp6tentes.

f) L'expression « Mdmorandum d'accord d6signe le mdmorandum d'accord
adopt6 par le Gouvernement et le HCR le 4 septembre 1991.

g) L'expression « personne en instance de retour d6signe tout r6fugi6 et/ou
exild politique sud-africain qui consent librement A rentrer en Afrique du Sud, en
qualit6 de civil non arm6, conform6ment aux conditions et dispositions pr6vues
dans le M6morandum d'accord.

h) Le terme « co-ex6cutant > d6signe tout partenaire gouvernemental, inter-
gouvememental ou non gouvernemental auquel le HCR d61lgue ses fonctions ex6-
cutives au moyen d'un accord de projet.

i) L'expression « locaux du HCR > d6signe la totalit6 des bureaux centraux,
secondaires et locaux, des installations et des 6quipements qui sont mis A la disposi-
tion du HCR, r6serv6s A son usage ou utilis6s par celui-ci en Afrique du Sud et dont
l'existence a 6t6 port6e A la connaissance du Gouvernement.

j) L'expression « Chef de mission > d6signe le fonctionnaire du HCR respon-
sable du Bureau du HCR en Afrique du Sud.

k) L'expression « fonctionnaires du HCR d6signe tous les membres du per-
sonnel du HCR employ6s conform6ment au Statut du personnel de l'Organisation
des Nations Unies, A l'exception des personnes qui sont recrut6es sur place et
paydes 4 l'heure.

/) L'expression « Personnes s'acquittant de fonctions pour le compte du
HCR d6signe les personnes physiques et morales et leurs employ6s autres que les
ressortissants du pays h6te, dont le HCR s'est assur6 les services pour ex6cuter ses
programmes ou aider A leur ex6cution.

m) L'expression « experts en mission d6signe les personnes autres que les
fonctionnaires du HCR ou que les personnes s'acquittant de fonctions pour le
compte du HCR, qui effectuent des missions pour le HCR.

n) L'expression « personnel du HCR d6signe les fonctionnaires du HCR, les
experts en mission et les personnes s'acquittant de fonctions pour le compte du
HCR.

Article II

OBJET ET PORTfE DU PRtSENT ACCORD

Section 2. Le prdsent Accord 6nonce les conditions sur la base desquelles le
HCR, dans les limites de son mandat et en coopdration avec le Gouvernement, ouvre
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un bureau en Afrique du Sud et s'acquitte de sa mission en faveur des personnes en
instance de retour, conform6ment aux dispositions du M6morandum d'accord.

Article III

CHAMP D'APPLICATION DE LA CONVENTION

Section 3. En vertu du pr6sent Accord, la Convention s'applique mutatis
mutandis aux locaux du HCR et A son personnel en Afrique du Sud.

Article IV

STATUT DU BUREAU DU HCR

Etablissement

Section 4. Le HCR ouvre et g~re un bureau en Afrique du Sud en vue de
s'acquitter de ses fonctions aux termes du M6morandum d'accord et de son mandat.

Section 5. Conform6ment au Statut et au mandat du HCR, son personnel
s'acquitte de ses fonctions dans un esprit strictement humanitaire, neutre et non
partisan.

Section 6. Le Gouvernement s'engage A respecter le caract~re exclusivemeni
international et le r6le humanitaire du HCR. Le Gouvernement accorde A tout mo-
ment au personnel du HCR libre accs aux personnes en instance de retour afin qu'il
puisse superviser leur rapatriement dans leur lieu d'origine ou dans celui de leur
choix et veiller en particulier A leur s6curit6 et A leur bon 6tat physique, et libre accs
aux sites des projets b6n6ficiant d'une assistance du HCR afin qu'il puisse en super-
viser toutes les phases d'ex6cution.

Section 7. Le HCR exerce les fonctions qui d6coulent de son mandat soit
directement, soit par l'entremise d'un co-ex6cutant, notamment dans le cadre des
contacts qu'il 6tablit avec les organisations gouvernementales, intergouvernemen-
tales et non gouvernementales concern6es op6rant en Afrique du Sud.

Pavilion, emblme et signes distinctifs

de l'Organisation des Nations Unies

Section 8. Le HCR arbore le pavillon et/ou l'embl~me de l'Organisation des
Nations Unies a l'ext6rieur ou A l'int6rieur de ses locaux administratifs, sur ses
v6hicules officiels et partout oti le HCR et le Gouvernement en sont convenus. Les
v6hicules, navires et a6ronefs du HCR portent un embl~me ou un signe distinctif de
l'Organisation des Nations Unies, dont l'apposition est communiqu6e en temps op-
portun au Gouvernement.

Article V

MESURES VISANT A FACILITER LA TACHE DU HCR

Section 9. Le Gouvernement prend, en accord avec le HCR, toute mesure
propre A permettre au HCR de s'acquitter avec promptitude et efficacit6 de ses
fonctions en Afrique du Sud. En particulier, il autorise le HCR A utiliser son propre
mat6riel radio et autre mat6riel de t616communications conforme aux normes inter-
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nationales couramment admises, lui octroie l'autorisation de vol sur les adroports
appartenant A l'Etat, et l'exempte des taxes d'adroport (atterrissage, stationnement
et passagers) et des redevances relatives A l'affr~tement d'a6ronefs et aux vols qui
servent A transporter les personnes en instance de retour, leurs biens meubles ou
biens de communautd, le personnel du HCR et ses co-ex6cutants et les biens n6ces-
saires A la mise en ceuvre de l'op~ration de rapatriement.

Section 10. Le HCR est autorisd A utiliser les routes, les ponts, les canaux et
autres voies d'eau et les installations portuaires sans acquitter de droits, de p6ages
ni de frais autres que la r6mundration des services rendus.

Section 11. II est toutefois entendu que dans les cas oii le HCR ne peut obtenir
d'&re directement exon6r6 du paiement de droits, p6ages, redevances et autres
types de pr~l~vement, des dispositions peuvent atre prises afin que le Gouvernement
rembourse au HCR les frais ainsi encourus.

Section 12. Le Gouvernement s'engage A aider dans toute la mesure possible
le HCR A obtenir et le cas dch6ant A habiliter des locaux A usage de bureau appro-
pri6s et A se procurer l'eau, l'61ectricit6 et d'autres services n6cessaires moyennant
des loyers, des tarifs ou des redevances qui ne soient pas moins avantageux que ceux
que devraient acquitter des consommateurs ou usagers comparables; en cas d'in-
terruption ou de menace d'interruption de l'approvisionnement, le Gouvernement
s'engage A accorder autant que faire se peut la meme priorit6 aux besoins du HCR
qu'A ses propres services essentiels. Tout montant dfQ par le HCR A ce titre est r6g16
selon les modalit6s convenues avec le Gouvernement. Le HCR est responsable de
l'entretien et de la bonne conservation de l'6quipement ainsi fourni.

Section 13. Quand il en a 6t ainsi convenu, le Gouvernement prend toutes les
mesures requises pour assurer la s6curitd et la protection des locaux du HCR, Fin-
violabilit6 de ses archives et la s6curit6 du personnel du HCR.

Section 14. Le Gouvernement facilite la recherche et l'obtention de loge-
ments ad~quats pour le personnel du HCR recrut6 A l'6chelle internationale.

Section 15. Dans toute la mesure possible, le Gouvernement aide le HCR A se
procurer aupr~s de fournisseurs 6tablis en Afrique du Sud le mat6riel, le ravitaille-
ment, les fournitures et les autres biens et services n6cessaires A ses op6rations et A
la subsistance de son personnel.

Article VI

LIBERTt DE MOUVEMENT

Section 16. Le HCR et son personnel, ainsi que ses v6hicules, ses embarca-
tions, ses a6ronefs et son 6quipement, circulent librement A l'int6rieur de l'Afrique
du Sud. En cas de mouvements importants de personnel, de biens ou de v6hicules
devant emprunter des a6roports, des voies ferrdes ou des routes destin6s au trafic
g6n6ral A l'int6rieur de l'Afrique du Sud, le Haut Commissaire consulte prdalable-
ment le Gouvernement. Le Gouvernement s'engage A fournir le cas chdant au HCR
les cartes routi~res et les autres renseignements propres A faciliter ses d6placements.
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Article VII

PRIVILtGES ET IMMUNITIS

Section 17. Le Gouvernement applique au HCR, A ses locaux, biens, fonds et
avoirs et au personnel du HCR, les privileges et immunit6s pertinents de la Conven-
tion, qui figurent aux annexes A, B, C et D et font partie int~grante du present
Accord. Le Gouvernement accepte aussi d'octroyer au HCR et A son personnel les
privileges et immunitds suppldmentaires qui peuvent etre n6cessaires A l'exercice
effectif des fonctions ddcoulant de son mandat.

Article VIII

BIENS, FONDS ET AVOIRS DU HCR

Section 18. Les locaux, biens, fonds et avoirs du HCR, oi qu'ils se trouvent
et quel qu'en soit l'occupant ou le d6tenteur, jouissent de l'immunit6 de juridiction,
sauf dans les cas particuliers oti l'Organisation des Nations Unies y renonce expres-
sdment; il est toutefois entendu que cette renonciation ne peut concerner aucune
mesure ex6-cutoire.

Section 19. Les locaux du HCR sont inviolables. Les biens, fonds et avoirs du
HCR, ofi qu'ils se trouvent et quel qu'en soit le d6tenteur, sont exempts de perquisi-
tion, r6quisition, confiscation, expropriation ou toute autre forme de contrainte ex6-
cutive, administrative, judiciaire ou ldgislative.

Section 20. Les archives du HCR, notamment tout dossier, document, corres-
pondance, ouvrage, film, bande magn~tique, registre, base de donn6es et documen-
tation informatis~e qui lui appartient ou qu'il ddtient, est inviolable.

Section 21. Le HCR peut sans nulle restriction introduire en Afrique du Sud
des devises destinies h financer ses operations et rapatrier ces fonds dans un pays
6tranger quel qu'il soit. II b6n~ficie en ce qui concerne les mouvements de capi-
taux lies A ses activitds de privileges identiques A ceux qui sont accordds A tous les
comptes bancaires des ambassades 6trang6res en Afrique du Sud.

Section 22. Le HCR ach~te et vend les devises au taux de change commercial
du rand 6tabli par les courtiers agr6s d'Afrique du Sud.

Article IX

EXEMPTION DES TAXES ET IMPOTS, DES DROITS DE DOUANE ET DES INTERDICTIONS
OU RESTRICTIONS EN MATIPRE D'IMPORTATION ET D'EXPORTATION

Bureau du HCR

Section 23. Le HCR est exondr6 de tout droit ou imp6t, qu'il soit direct ou
indirect, individuel ou effectif, national, regional ou municipal, qui ne corresponde
pas A la rdmun~ration de services sp6cifiques rendus. Le Gouvernement exempte
ainsi le HCR des imp6ts spdciaux, de la taxe sur les ventes et de la taxe sur la valeur
ajoutde et des taxes sur la cession ou l'acquisition par le HCR de biens meubles et
immeubles en Afrique du Sud. Le HCR et le Gouvernement conviennent des dispo-
sitions administratives A prendre en vue de la cession des biens meubles et im-
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meubles et de la remise ou restitution du montant des droits, des imp6ts ou des
pr61vements acquitt6s quand l'exon6ration directe n'a pu 8tre pratiqude.

Section 24. Le HCR et ses avoirs, revenus et autres biens sont exon6r6s:

a) De toute contribution directe et indirecte, 6tant entendu que le HCR ne peut
demander A Ptre exempt6 de la r6mun6ration des services d'utilitd publique;

b) Des droits de douane et des prohibitions ou restrictions A l'importation et A
l'exportation A l'6gard d'objets destin6s A l'usage officiel du HCR ou de ses co-
ex6cutants intergouvernementaux, A condition que les articles ainsi import6s en
franchise ne soient pas vendus en Afrique du Sud, sauf A des conditions agr6des par
le Gouvernement;

c) Des droits de douane et des prohibitions ou restrictions A l'importation et A
l'exportation A l'6gard de ses publications.

Section 25. Tout matdriel, article ou bien import6 ou achet6 sur place par le
HCR, en son nom ou au nom de ses co-ex6cutants, en vue de remplir ses fonctions
conform6ment au M6morandum d'accord, A son mandat et au pr6sent Accord, est
exempt6 de droit de douane, de toute taxe sp6ciale et de toute prohibition ou restric-
tion. Afin que l'importation, le d6douanement et l'exportation puissent tre effec-
tu6s dans des d6lais aussi brefs que possible, le HCR et le Gouvernement convien-
nent d'une proc6dure qui soit satisfaisante pour les deux parties, notamment en ce
qui concerne la documentation.

Fonctionnaires du HCR

Section 26. Hormis les ressortissants sud-africains recrut6s sur place, les
fonctionnaires du HCR sont exon6r6s de l'imp6t sur les r6mun6rations et 6mo-
luments qui leur sont vers6s par le HCR, et le personnel international est exon6r6 de
l'imp6t sur tout revenu qu'il regoit de l'6tranger.

Section 27. Tousles fonctionnaires du HCR, except6 ceux qui ont 6t6 recrut6s
sur place, b6n6ficient des memes privileges en mati~re de facilit6s de change que
ceux qui sont accord6s aux missions diplomatiques en Afrique du Sud.

Section 28. Tousles fonctionnaires du HCR, except6 ceux qui ont 6t6 recrut6s
sur place, sont exon6r6s de tout autre droit ou imp6t, qu'il soit direct ou indirect, A
l'exclusion :

a) Des droits et imp6ts sur les biens de propri&t6 priv6e situ6s en Afrique du
Sud;

b) Des droits et imp6ts sur les revenus prives provenant d'Afrique du Sud et
des taxes sur les capitaux investis dans des entreprises commerciales 6tablies en
Afrique du Sud;

c) De la r6mun6ration de services sp6cifiques rendus;

d) Des droits d'inscription, de procedure ou d'enregistrement, des redevances
hypoth6caires et des droits de timbre pr6lev6s sur les biens immeubles de propri6t6
priv6e;

e) De l'imp6t foncier et des droits de succession ou d'h6ritage prdlevds sur les
biens immeubles achet6s en Afrique du Sud.
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Article X

FACILITIS DE COMMUNICATIONS

Section 29. Pour ses communications officielles, le HCR b6n6ficie d'un traite-
ment au moins aussi favorable que celui que le Gouvernement accorde A tout autre
gouvernement, notamment aux missions diplomatiques, ou A d'autres organisations
intergouvernementales ou internationales en ce qui concerne les priorit6s, tarifs et
taxes applicables au courier et aux cablogrammes, t6ldphotos, communications
t616phoniques, t616grammes, t6lex et autres communications, et en ce qui concerne
les tarifs de presse pour les informations A la presse et A la radio.

Section 30. Le Gouvernement garantit l'inviolabilit6 des communications et
de la correspondance officielles du HCR, qui ne peuvent faire l'objet d'aucune cen-
sure de sa part. Cette inviolabilit6 concerne notamment les publications, les photo-
graphies, les diapositives, les films et les enregistrements sonores; cette liste ne revet
nullement un caractire limitatif.

Section 31. Le HCR ale droit d'utiliser des codes et d'exp~dier et de recevoir
sa correspondance et d'autres documents par des courtiers ou dans des valises
scell6es qui jouiront des memes privileges et immunit6s que les courriers et valises
diplomatiques.

Section 32. Le HCR a le droit d'installer et d'exploiter du mat6riel radio et
autre mat6riel de t6l6communications, en utilisant les frdquences enregistr6es de
I'ONU choisies de concert avec le Gouvernement et les fr6quences qui lui sont
allou6es par ce dernier, pour 6tablir des communications entre ses bureaux, qu'ils
soient situ6s en Afrique du Sud ou ailleurs, et notamment avec le siege du HCR A
Gen~ve, A condition que ce droit ne s'6tende pas sans le consentement du Gouverne-
ment A des communications radio entre deux points fixes d'Afrique du Sud d'ores
et d6jA reli6s par un 6quipement t6l6phonique terrestre ad6quat.

Article XI

PERSONNEL DU HCR

Section 33. Le HCR peut affecter A ses bureaux en Afrique du Sud tous les
fonctionnaires, experts et autres cat6gories de personnel qu'il juge n6cessaire A
l'exercice effectif des fonctions humanitaires dont il a 6t6 charg6.

Chef de mission

Section 34. Le Chef de mission et le Chef de mission adjoint et autres hauts
fonctionnaires du HCR jouissent pendant leur s6jour en Afrique du Sud, pour eux-
m~mes, leur conjoint et tout membre de leur famille vivant A leur charge, des pri-
vileges et immunit6s, exon6rations et facilit6s dont jouissent habituellement les
agents diplomatiques dans le cadre de la 16gislation sud-africaine, notamment des
privileges et immunit6s 6num6r6s A 'annexe A du pr6sent Accord, laquelle ne revat
nullement un caract~re limitatif. A cette fin, le Minist~re des affaires 6trang~res porte
leurs noms sur la liste diplomatique.

Fonctionnaires

Section 35. Hormis le Chef de mission et le Chef de mission adjoint et les
autres hauts fonctionnaires, les fonctionnaires du HCR qui sont affects i l'Afrique
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du Sud et dont le Haut Commissaire notifie A cet effet les noms au Gouvernement
sont r6put6s fonctionnaires au sens 6tabli par la section 17 de la Convention.

Section 36. Hormis le Chef de mission, le Chef de mission adjoint et les autres
hauts fonctionnaires, les fonctionnaires du HCR jouissent pendant leur s6jour en
Afrique du Sud des facilit6s, privileges et immunit6s ncessaires pour pouvoir exer-
cer leurs fonctions en toute ind6pendance, notamment des privileges et immunit6s
6num6r6s A l'annexe B du pr6sent Accord, dont la liste ne revt nullement un carac-
t~re limitatif.

Experts en mission

Section 37. Les personnes autres que les fonctionnaires affect6es A l'Afrique
du Sud et dont le Haut Commissaire notifie A cet effet les noms au Gouvernement
ont le statut d'expert en mission au sens 6tabli par la section 22 de la Convention.

Section 38. Tous les experts en mission jouissent pendant leur s6jour en Afri-
que du Sud des facilit6s, privileges et immunit6s n&essaires pour pouvoir exercer
leurs fonctions en toute ind6pendance, notamment des privileges et immunit6s 6nu-
m~r6s A l'annexe C du pr6sent Accord, dont la liste ne revet nullement un caract~re
limitatif.

Personnes s'acquittant de fonctions pour le compte du HCR

Section 39. Sauf si les Parties en conviennent autrement, le Gouvernement
accorde A toutes les personnes qui s'acquittent de fonctions pour le compte du HCR
et ne sont pas des ressortissants sud-africains recrutAs sur place toutes les facilit6s,
privileges et immunit6s ncessaires pour leur permettre d'exercer leurs fonctions en
toute ind6pendance, notamment les privileges et immunit6s 6num6r6s A l'annexe D
du pr6sent Accord, dont la liste ne rev&t nullement un caractire limitatif.

Personnel recrutg sur place

Section 40. Le HCR est autoris6 A recruter en Afrique du Sud tout le person-
nel dont il peut avoir besoin. Le Gouvernement s'engage A aider le HCR, A la de-
mande du Haut Commissaire, A recruter ledit personnel. Les conditions d'emploi du
personnel recrut6 sur place sont 6tablies par le HCR conform6ment au Statut et au
Reglement du personnel et aux Instructions administratives de I'ONU.

Section 41. Les personnes recrut6es sur place et r6mun6r6es A l'heure pour
des services rendus au HCR jouissent de l'immunit6 de juridiction pour les paroles
qu'elles prononcent, les 6cfits qu'elles r6digent et les actes qu'elles accomplissent A
titre officiel.

Article XII

ENTRPES, S9JOURS ET SORTIES ET DOCUMENTS DE VOYAGE

Section 42. Le Chef de mission, le Chef de mission adjoint et les autres mem-
bres du personnel international ont le droit, chaque fois que le Haut Commissaire le
leur demande, d'entrer en Afrique du Sud, d'y r6sider et d'en sortir, en empruntant
les acc~s et les sorties dont il a 6t6 convenu. Le Gouvernement reconnait la validit6
des laissez-passer de I'ONU d6tenus par les membres des services du HCR en tant
que documents de voyage et pi&ces d'identit6; des facilit6s sont octroy6es ds que
possible A titre gratuit aux d6tenteurs d'un tel laissez-passer pour qu'ils puissent se
rendre en Afrique du Sud, y circuler et en partir sans encombre.
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Article XIII

NOTIFICATION

Section 43. Le Haut Commissaire notifie au Gouvernement les noms des
fonctionnaires du HCR, des experts en mission et des personnes s'acquittant de
fonctions pour le compte du HCR, ainsi que la cat6gorie A laquelle ils appartiennent;
il lui notifie tout changement intervenu dans leur statut.

Article XIV

IDENTIFICATION

Section 44. A la demande du Haut Commissaire, le Gouvernement d6livre A
tout fonctionnaire du HCR, d~s que possible apr~s son affectation A l'Afrique du
Sud, et A tout membre du personnel engag6 sur place, hormis aux personnes re-
crut6es sur place et r6mun6rdes A l'heure, le certificat d'identit6 appropri6.

Section 45. Les membres du personnel du HCR, y compris ceux du personnel
recrut6 sur place, sont tenus de pr6senter leur certificat d'identit6 quand il leur est
demand6 par un fonctionnaire autorisd du Gouvernement, mais non de le lui re-
mettre.

Section 46. Le HCR veille A ce que les certificats d'identit6 des membres de
son personnel qui cessent leur service au HCR ou qui sont r~affects hors d'Afrique
du Sud soient restitu~s au Gouvernement dans les plus brefs d~lais.

Article XV

D#cPs D'UN MEMBRE DU PERSONNEL

Section 47. Le Haut Commissaire jouit du droit de prendre en charge et de
faire enlever le corps d'un membre du personnel international du HCR ddcd6 en
Afrique du Sud suivant les proc6dures de l'Organisation des Nations Unies pr6vues
A cet effet; il est entendu que ce droit est exerc6 dans le respect des rZgles judiciaires
que l'Afrique du Sud applique en la matiire.

Section 48. Le Haut Commissairejouit aussi du droit de faire sortir d'Afrique
du Sud les biens personnels du d6funt. Le Gouvernement ne pr6l ve ni taxe foncire
ou droits de succession ou d'h6ritage nationaux, r6gionaux ou municipaux, ni droits
de transfert, sur les biens meubles dont la pr6sence en Afrique du Sud se doit exclu-
sivement au fait que le d6funt y s6journait en qualit6 de membre du personnel du
HCR.

Article XVI

LEVIE DE L'IMMUNITt

Section 49. Les privileges et immunitds sont accord~s au personnel du HCR
dans l'int~r&t de l'Organisation des Nations Unies et non A l'avantage personnel des
personnes concerndes. Le Secr~taire g~n~ral de l'Organisation des Nations Unies
peut donc lever l'immunit6 accord6e A tout membre du personnel du HCR s'il estime
que cette immunit6 risque d'entraver le cours de la justice et qu'elle peut 6tre levee
sans porter prejudice aux int~r~ts de l'Organisation des Nations Unies.
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Article XVII

RiGLEMENT DES DIFF9RENDS

Section 50. Tout diff6rend entre le HCR et le Gouvernement auquel donnerait
lieu le present Accord ou qui y aurait trait est r6solu A l'amiable par voie de n6gocia-
tion ou par un autre mode convenu de rbglement, faute de quoi il est soumis A un
arbitrage A la demande de l'une ou l'autre Partie. Chacune des Parties d6signe un
arbitre et les deux arbitres ainsi ddsignds en nomment un troisi~me, qui preside. Si
dans les trente jours suivant la demande d'arbitrage, l'une des Parties n'a pas d6si-
gn6 d'arbitre, ou si dans les quinze jours suivant la nomination de deux arbitres, le
troisi~me n'a pas 6t6 d6signd, l'une ou l'autre Partie peut demander au President de
la Cour internationale de Justice de d6signer le troisi~me arbitre. Toutes les d6ci-
sions des arbitres doivent recueillir les voix d'au moins deux d'entre eux. La pro-
c&lure d'arbitrage est arrt6e par les arbitres et les frais de l'arbitrage sont A la
charge des Parties, A raison de la proportion fix6e par les arbitres. La sentence
arbitrale est motiv6e; elle est accept6e par les Parties comme r~glement d6finitif du
diffgrend.

Section 51. Les diff6rends relatifs aux conditions d'embauche et de travail du
personnel recrut6 sur place sont rggl6s selon les proc&iures administratives perti-
nentes de l'Organisation des Nations Unies.

Article XVIII

DISPOSITIONS GtNtRALES

Section 52. Toute affaire ou question pertinente qui ne ferait l'objet d'aucune
disposition du pr6sent Accord est r6gl6e par voie de consultation entre les Parties.
Chacune des Parties examine avec attention et bienveillance toute proposition for-
mul6e par l'autre Partie en application du present paragraphe.

Section 53. Le HCR et le Gouvernement peuvent conclure des accords com-
plimentaires, qui deviennent alors partie int~grante du present Accord.

Section 54. Des consultations visant A modifier le pr6sent Accord peuvent
6tre organis~es A la demande de l'une ou l'autre Partie. Les modifications prennent
effet avec le consentement &ait des deux Parties.

Section 55. Le present Accord prend effet des sa signature par les Repr6sen-
tants autoris6s du Gouvernement et du HCR; il restera en vigueur aussi longtemps
que le sera le M6morandum d'accord, sauf en ce qui concerne la cessation normale
des activit6s du HCR et la cession de ses biens en Afrique du Sud.

EN FOI DE QUOI les soussignAs, repr6sentants dflment autoris6s du Haut Com-
missaire des Nations Unies pour les r~fugi6s, d'une part, et du Gouvernement,
d'autre part, ont, au nom des Parties, sign6 le present Accord en anglais.

FAIT A Genive, le 2 octobre 1991.

Le Haut Commissaire Pour le Gouvernement
des Nations Unies pour les r6fugi~s: de la R6publique sud-africaine:

[SADAKO OGATA] [A. L. MANLEY]
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ANNEXE A

PRIVILhGES ET IMMUNITAS ACCORDIS AU CHEF DE MISSION
ET AU CHEF DE MISSION ADJOINT ET AUTRES HAUTS FONCTIONNAIRES

Le Chef de mission et le Chef de mission adjoint et autres hauts fonctionnaires du HCR
jouissent des privileges et immunitds suivants :

a) Immunit6 d'arrestation ou de detention personnelle;

b) Inviolabilit6 de tous leurs papiers et documents, notamment de la documentation
informatis6e;

c) Droit, pour leurs communications officielles, de faire usage de codes et de recevoir
documents et correspondance par courrier ou par valise scellde;

d) Facilitds identiques h celles qui sont accorddes aux reprdsentants de gouvernements
6trangers en mission officielle temporaire en mati~re de restrictions de monnaie ou de change;

e) Immunit6s et facilit~s identiques A celles qui sont accord(es aux missions diploma-
tiques, dont immunit6 d'inspection et de saisie de leurs bagages officiels;

f) Exemption de toute obligation relative au service militaire ou A tout autre service
obligatoire;

g) Exemption pour eux-m~mes, leur conjoint, les membres de leur famille A leur charge
et les autres personnes vivant A leur foyer, des dispositions limitant l'immigration et des
formalit.s d'enregistrement des 6trangers;

h) Exon6ration de tout imp6t sur le traitement et tous autres 6moluments qui leur sont
vers6s par le HCR;

i) Exon6ration de tout imp6t sur les revenus qu'ils obtiennent de sources situ6es hors
d'Afrique du Sud;

j) Procddure rapide d'examen des demandes et d'octroi, A titre gracieux, des visas, auto-
risations ou permis 6ventuellement n6cessaires;

k) Libert6 de mouvement pour entrer en Afrique du Sud, y circuler et en sortir, dans la
mesure requise par I'ex6cution des programmes de protection internationale et d'assistance
humanitaire du HCR;

1) Droit de d~tenir et de conserver en Afrique du Sud des monnaies dtrang~res, des
comptes en devises et des biens meubles, et droit d'exporter du pays h6te, A la cessation de
service pour le HCR, les fonds dont ils peuvent justifier la possession licite;

m) Protection et facilit6s de rapatriement en p6riode de crise intemationale ou d'urgence
nationale, pour eux-memes, leur conjoint, les membres de leur famille A leur charge et les
autres personnes vivant A leur foyer, identiques A celles qui sont accord6es aux missions
diplomatiques;

n) Droit d'importer, pour leur usage personnel, exempt6s des droits de douane et autres
pr61:vements et des prohibitions et restrictions d'importation :

i) Leurs meubles et effets personnels, qui peuvent &re exp6di6s en une ou plusieurs fois et
compl6t6s au besoin par la suite, notamment leurs v6hicules A moteur, conform6ment A la
r6glementation nationale applicable aux repr6sentants diplomatiques accr6dit6s et/ou aux
membres d'organisations internationales r6sidant en Afrique du Sud;

ii) Des quantit6s raisonnables de certains articles rdserv6s A leur usage ou A leur consomma-
tion personnels, qui ne peuvent en aucun cas etre destin6s A 8tre offerts en cadeau ni A atre
revendus.
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ANNEXE B

PRJVILGES ET IMMUNITES ACCORD9S AUX FONCTIONNAIRES DU HCR AUTRES QUE
LE CHEF DE MISSION ET LE CHEF DE MISSION ADJOINT ET AUTRES HAUTS FONCTIONNAIRES

Les fonctionnaires du HCR autres que le Chef de mission et le Chef de mission adjoint

et autres hauts fonctionnaires jouissent des privileges et immunitds suivants :

a) Immunit6 de juridiction pour les paroles qu'ils prononcent, les 6crits qu'ils r6digent
et tout acte qu'ils accomplissent en leur qualit6 officielle, m~me apr~s la cessation de leur
service au HCR;

b) Immunit6s et facilit6s identiques, pour leurs bagages officiels, A celles qui sont accor-
d6es aux missions diplomatiques;

c) Exemption de toute obligation relative au service militaire ou A tout autre service
obligatoire;

d) Exemption pour eux-m~mes, leur conjoint, les membres de leur famille A leur charge
et les autres personnes vivant A leur foyer, des dispositions limitant l'immigration et des
formalitds d'enregistrement des 6trangers;

e) Exon6ration de tout imp6t sur le traitement et tous autres 6moluments que leur verse
le HCR;

f) Exon6ration de tout imp6t sur les revenus qu'ils obtiennent de sources situ6es hors
d'Afrique du Sud;

g) Proc6dure rapide d'examen des demandes et d'octroi, t titre gracieux, des visas,
autorisations ou permis 6ventuellement n6cessaires;

h) Libert6 de mouvement pour entrer en Afrique du Sud, y circuler et en sortir, dans la
mesure requise par l'ex6cution des programmes de protection internationale et d'assistance
humanitaire du HCR;

i) Droit de ddtenir et de conserver en Afrique du Sud des monnaies dtrang6res, des
comptes en devises et des biens meubles, et droit d'exporter du pays h6te, A la cessation de
service pour le HCR, les fonds dont ils peuvent justifier la possession licite;

j) Protection et facilit6s de rapatriement en plriode de crise intemationale ou d'urgence
nationale, pour eux-m~mes, leur conjoint, les membres de leur famille A leur charge et les
autres personnes vivant h leur foyer, identiques a celles qui sont accord6es aux missions
diplomatiques;

k) Droit d'importer, pour leur usage personnel, exempt6s des droits de douane et autres
pr6lvements et des prohibitions et restrictions d'importation :

i) Leurs meubles et effets personnels, qui peuvent etre exp&ti6s en une ou plusieurs fois et
compldtds au besoin par la suite, notamment leurs v6hicules A moteur, conform6ment A la
r6glementation nationale applicable aux reprdsentants diplomatiques accr~dit6s et/ou aux
membres d'organisations internationales r6sidant en Afrique du Sud;

ii) Des quantit6s raisonnables de certains articles rdserv6s A leur usage ou A leur consomma-
tion personnels, qui ne peuvent en aucun cas 6tre destin6s A Atre offerts en cadeau ni A 8tre
revendus.
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ANNEXE C

PRIVILUGES ET IMMUNITIS ACCORDIS AUX EXPERTS EN MISSION

Les experts en mission pour le HCR jouissent des privil;iges et immunitds suivants:

a) Immunit6 d'arrestation ou de ddtention personnelle;
b) Immunit6 de juridiction pour les paroles qu'ils prononcent, les 6crits qu'ils r6ligent

et tout acte qu'ils accomplissent pendant l'exAcution de leur mission pour le HCR;
c) Inviolabilit6 de tous leurs papiers et documents, notamment de la documentation

informatis6e;
d) Droit, pour leurs communications officielles, de faire usage de codes et de recevoir

documents et correspondance par courrier ou par valise scell~e;
e) Facilit6s identiques A celles qui sont accord(es aux reprdsentants de gouvernements

6trangers en mission officielle temporaire en matire de restrictions de monnaie ou de change;
f) Immunit(s et facilit~s, pour leurs bagages personnels, A celles qui sont accord6es aux

missions diplomatiques.
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ANNEXE D

PRIVILGES ET IMMUNITIES ACCORDIES AUX PERSONNES S'ACQUITTANT
DE FONCTIONS POUR LE COMPTE DU HCR

Les personnes qui s'acquittent de fonctions pour le compte du HCR jouissent des pri-
vileges et immunitds suivants :

a) Immunit6 de juridiction pour les paroles qu'ils prononcent, les 6crits qu'ils rdigent
et tout acte qu'ils accomplissent en leur qualit6 officielle, meme apr~s la cessation de leur
service au HCR;

b) Exemption de toute obligation relative au service militaire ou A tout autre service
obligatoire;

c) Exemption pour eux-mPmes, leur conjoint, les membres de leur famille A leur charge
et les autres personnes vivant A leur foyer, des dispositions limitant l'immigration et des
formalit6s d'enregistrement des 6trangers;

d) Exondration de tout imp6t sur le traitement et tous autres 6moluments que leur verse
le HCR;

e) Procedure rapide d'examen des demandes et d'octroi, A titre gracieux, des visas,
autorisations ou permis ndcessaires A l'exercice effectif de leurs fonctions;

f) Libert6 de mouvement pour entrer en Afrique du Sud, y circuler et en sortir, dans la
mesure requise par l'ex6cution des programmes de protection internationale et d'assistance
humanitaire du HCR;

g) Privilfges identiques, en matilre de facilitds de change, A ceux qui sont accord6s aux
membres des missions diplomatiques en Afrique du Sud ayant un statut comparable;

h) Protection et facilitds de rapatriement en pdriode de crise internationale ou d'urgence
nationale, pour eux-memes, leur conjoint, les membres de leur famille A leur charge et les
autres personnes vivant A leur foyer, identiques A celles qui sont accord6es aux missions
diplomatiques.
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[HEBREW TEXT - TEXTE H19BREU]
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[POLISH TEXT - TEXTE POLONAIS]

UMOWA MIWDZY RZADEM PANSTWA IZRAEL A RZ4DEM RZE-
CZYPOSPOLITEJ POLSKEJ 0 KOMUNIKACJI LOTNICZEJ

it-,cId Piastla Izrnaol i nzi1 alzoczypospolntoj Polskio,1

zwaiio dailo, "Umawl~ajqcyml sig Stronoani",

Dtlqo s tronami ICozwonrcji o wiftdzynarodowym lotnlictilo

cyJ. llnym, olwartoJ do podpisu it Chicago dnzii s16duogo Grudnia

191ili rolcu, oraz

Prarvcl poI)iora, rozlf6j kounimocji lotniczeJ mincGdzy

Ir aolum i Polsk oiz'o, hontyiiuowa6 najpolbiojsao rozxe.orzonio

InJ.gdzynfrodo1iej wsp6lprncy w tym 7.nlcresio,

Uzgodiiily, co nategpujo:

Artykul I

DEFJ.1CJR

Dia co2.6u interproteji i stosokwanin niniejszoj Uuaaow o J.o

nio zastrzozoiio inoczej poni:oj:

n/ vyrn-oiiio "IooiincJul" oznacza KonwoncJ o uipdzynarodowynt

lotnitctwie cyiJlnym otwartq do podpisu it Chicago dnia si6dmogo

cruania 1911t rolcu oraz obojimujio kwkdy ZnrqcunL1c przyjgty zGodnio

7. Artykulot 90 toJ Konwaiocji i ka-dq ziniang Zaiqcznika ].ub Kon-

woncji przyjgtt zcodnio z jej Artykuilaai 90 I 911, jetoll to

Zalqcznilki I zianimy viejd i -:ycio 3ub zostanq ratyfikowano przoz

Olbo Unmaulnjqco sin Stroiny;

b/ myra:onio "wladze lot-iczo" oznacza w przypadku 'alistua

Izraol, Him:is tra Transportu, a u przypadku Ilzeczypospolitoj

Polzikl.oj, 11liiistra Tratisportu i Gospodnrki 1lorsklej, lub w. obu

Przypl(lIkOcl kat'dq osobg, lub organii wia~ciio upraciiiony do1 pol-

11onian fukcji wyonyiiwanych przo. iyierioni vladzo;

c/ uyrz.eiiJ.o "%iyznnczoio |,I -- fsipbliotrstuo" om0l'JlOca pr-od-

nJVbiorsLwo .otflcv.o, ltt6re ka-cd., Mlnwinjqca si. Strona wyz-

noczyla do okSploLaCji U7.GOdLtS, -h linl olrolonych i
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Z;l t;llil'.k, do i.iJI oJAzoj USioey , zoCdi.o z nrtykuloin III toj
lthillt y ;

d/ -yratcnia "torytoriuiii", iiii.d.zyiarodoo 1ni 'lotniLcze"

i l.tplowniio w caac h nielandloyclh" posiacucjar znoczenio olzrc;lo-

no it Artykulacli 2 i 96 Komteincji;

c/ wyrnz.eiiio "Uimowa" O7nnc7.a llmioj,.t- Uinowqp Jo,j Za cznki

ornz itdO l7'1lj)Ci1ltolio do noj;

I'/ wyrn.cnilo "okr-olono trosy" ozvacvn trasy ustolono lub

kL6i-o b~di us tn.lono At ZAlilcznjku do Ui;oiwy;

,/ wyrtasco ie "uzgoduiono limr'l.o ov, naea mJ.pdzynnrodouo

llilio Iotniiczo, ktiro bipd, oksplontowane, L(odnie z postnnowi.e-

ninltu Uniowy, no olkrolonych trasach;

b/ wyriezoiiie "taryfn" oznnczn cony placono zn prv-ow6--

pas-.or 6 w, bncau i tounr6w ora. mrurdkl, usi kt6rycli to cony

1,?d, stosoiuano, wlqczajqc cony i uarunli dl agont6w 1 iuinych

[)loxocicz'chI usu, i.ocz z Agylrczoniom opiat i wnrunk6u przoigozu
'Zt ly.

Ar Lykul II

PRAWA OPERACYJNB I IIANDLOWE

IKn-,(l Unaianjoqe sig Strona i)rzvyzin,le drugioj UnmawiaJqcoj

sJ.q' Strouiio praun t0yszczeC61J.ono i Umowio w colu znlo'conin

r'eilnr-iych migdzwyxarodowych Iinii lotniczych na trasoch okro:lo-

llycl it Zal;'.nliku (10 UlliOWy.

Jo2oli hic oltro~lono i.nczoj it niniiojszoj Uziiouie lub it Zn-

3.1czniku do nioj, przedsipbiorstwo wyzzunczonc przoz .dq "

Umauiauj.1cych sip Stron b1(hzie korv;ysta 6 podozns oksplontacji

wzgodiiioiio. lin:I.i no okre.ioniychi lrasclh z iinstvpujqcycb praw:

a/ prz.cloLu bez lqdovaiiinprmz.-torytoriuin druaioj Uniauliajz-

coj sig SLIrolly;

b/ lildowaioi no wymienbouyin torytorium v coloch niehnrdlo-

uwych;

ornz;
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c/ 1-.1c[ownnia no wymlloni~onyl i:f,,ytoj-lu3mj j colu zalndowniiia

.bib wyln(1lojlj"J..i pr.y eksploaLuc.i iIzGo(lnionych liiji okro4 lo-

nych w Zoljezn1]zu, nmiidzynorodowych przowoz6w pfisnl'or61e, townru

i pov. Ly, od(ioiolnio luili lqoznio.

tadnle posLnnowienio Uinowy nio ,noYIe by46 rozunirno jako 13r-.y':-

jinjrico przodIsi.biorstwu jodnoj Umawinjqcoj oig Strony pranwa

vabiornnini ,in poklnd z tory Lorium drugin.oj UIninin.qcoj sip Strony

Insator 6 i4, townru i poozty, przowokonyoh no vnrndch nnjnu lub

za wyngrod7zenionm i przomZnczonych (1o innogo punktu no terytorium

Loj d(ruioJ Uninwinj,]coj sip Strony.

Artykluc III

IIYZNACZEN1E PZBEDSI,11IO1ST1I JITHICZYCII

I. Nnttla Unawainjicn siy Stroan bc€ .i.o i nlnln prtwo wyzinnczo-

Ifl W di'odlzo pisomnoiGo zaindonicniti dlruGioJ UmQInla.jrqcoj 8ic.

;itony jocinogo przodsiQbiorstua lotiticzo,'o U colu eksploaacji

trzotdnionych linii no okroglonych trusnch.

2. Po Ot'vyslionilu Lta]iego wyznmc.orin, (trtit Umainid ca s': *1

,Ixouo ,icizicli boz "T-7loki, z znstrv.ctonicni postnnodioi istqp6w

J I I 1.InioJsZoGo nrtykulu, wyZflmc.onomlu przodsiQbiorstuu odpo-

wiedniogo zozlfolo~ifi d]¢splontncyJ1oro.

1. 1adzo lotniczo jodnoj UmnwidjqccJ si. Strony moGr ±11116

od przcsi9biors Lun uyznaozonoco przoz drtygq UJnauial1.jcq sig

stronqti dowodnlnenin, to Jost ono i stonie spolni6 uyaia oniQ przo-

v:Icl;ifi-no i usLawnch i przops3ch niorI-tilfio i roza.rlzile stosou n-

,ch irzoz to lodzo if odnicsienii do oksplontocji nli1v,2311rodo-

w:cli linli loLniczych, zgodnio z pos tano,,ienicuni Konwoncji.

1i. Katcdn Umawiq.aJrca sip Strona bgdzio minla pravwo odun61i6

il1' yznnnio zozuolenia eksp)loataoyJnoC0, o kt6rym ntovta if ustvpie

:! i1lnio.jszoco nrtykulu lub poddn6 takit iwarunkomi, jokie mIoto

,,:;h6 za koitioczne, wykonyifnnio przoz wyznczono przodsiVbiorutiwo

'row olRuosloiiych w nrtykule I nili.oJs.zoj Unmowy w Icnao.dyl pr:--'pd-

I, Gly wyumi.enionti Uiniwinjlcn si9 SLro .. nio utzyskn doiorl
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f.0 irzcwntnJqcn c.V 4 6 wda.txofci i rvoo.ywJ..to Iconrola too

pis'rjcIS L9bJ.or tutut 1in lotq do Umtnwia, nco sJ.V Strony ilyznocznjqcoj

to pr-.dsilb.orntito IAb do jej o86b fJ.i1ycv.ychi ]tb prmlnych.

5. Z chlui.lq grly przolsiibi.orstwo lotnxiczo zoostolilo i toni

spo;6b viyznczoo i upoifutrtiono) lOus "..e kotdyin czusie rozpoozE6

oksplontacJ9 .Jn:1 pod itaruinkio n to it otlhiesiolu do toJ lIDl.

Ist.o Jo obowIzuJqcn tnryfo, ustn).onn 7.godiio z pontutiouionlini

artyluillu V.U 3j.mojs-zoj Usnoy.

Ar tykul IV

COFiWICE ZIZW1OLEIA

. Ko1dcn UmnwinJ-.ca sig Strona bfl..io mtnilo proo cofniicin

7.' ,o.si.An okspjlontacyjnego ub ogrnni.czonin iylkonyw:anii praw.

oko.l.oiych w tnrtyklmle II ninioJrzoJ, Uiouy przyzuintiych przodOJ.p-

blorati'f wys 5nAcvotomu pr7zez drugri Umnavinjqcq s. Strotic lub

11a1o..e.,.ct talcich isnrunk6w, J]kio moto tivnuau z ko7ndoczno prv.s

uykoutywontu tych prou:

,/ io prt'yln(1Ic t C(Iy itfi uzykslcn oxiocitl, to pr7zo-wcnojqcn czv"6

uwtnsio .i i rzaczywi to kontroin togo prz.edtsibiorstiia nolo.y do

UmzmInJncoJ sJI. Strony %#yznncznjqce.I to przodsigbiorstwo lub do

joj o 461 frizycziychi lub pranych tcnJ Uninuinijqcej s1 Stronly;
ct l,o

b/ it przypndkcu efly to przodsi biorstwo nie przostrzen uotau

htib przopis6w obowiqvuJqcyohi no torytoriuum UmekiaJqoeJ 01-9 Stro-

iny przymJqcoJ to proua; alo

c/ i kn' dym lrzypadku gidy to przodsibi.orstwo ii iuiy spos6l)

wmruoimn ituruunki oksPloatuoJi uz odiionych lttiL okrod].ono it

ntifioJst&eJ U11o i:e.

2. Praoio to b.tdzio wykonn.ejodyit pa pr;,eprowadzoniu

kouu.ultnc,Ji z drugq U'nuuinJqcq sip Stronq, chyba to uieioiloczne

"'lrl. 7tt.o, .iiszouio zomisolonick ib tiolotoilio warun|¢6s pr.owi-

d.;nmyoh it us topio 1 ii.uLolszogo artykulu bdtzio niozbcdnO dloa

.znobtaooain dlalazych maruszoli us gtw ]iai) przopis 6 w.
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Artylcul V

ZWOLIIENIA

1. Kedd Uunwinjnca sik Stroiiu, no 1.C, Od.o wv:jotIruonoci,

;wolzid. wyi)nc.oif3 przedsipltiors two IruGl cj UlaIiw.njqcoj sip

Litrony w mo iv.liuo un,Iszorszyu z.alcresio, Uyniknrj,1cyi z *joj 1t3 Lou,

z ocx'rn1Iiczc importowych, optot Co].lych ,tosowanych podutk6w:

i:oszl6w inlspcccyjiiych oro- innych krnujowych op.lat i obcir. oi'

doLycv-,cych: statku powiotrzncGo, pnliwn, smnr6w, tocinic.;ych

-ilpnu6wt po(tJ.(ajqrcych zu'Jyclu, cz/.i;ci zamionnych lqcmlo z sl.-

itikaum , flormaloico wyposct3QoriO stn tkIt powiotrnoCo, 7.aps611

/wJrIc7.nj;Ic ulkohol, tytoll i minno lroducty pr:,e7m.nno?,ono do npIrto-

dflx.y pasn'Zoroll w oGrnniczonych ilo6uiocli it czasio loLu/ imulych

nrtLykl 6 w przoznoczonych do wkyclu wyqczuiLo przy oksplontoc]j.

]Mh) obsoljacho a t tLki poulotr::nogo uyvnaczonoCo przodsitbiors tima

te,] I,-iwia,j,co.j sip S-troiuy ekspIoatujq co;o uzgochii.ono lilnie,

,jak r', zic: dokumoitxi'6 przowozowycli, list6w przowozowych i in-

ii)ch ',,tovainl6w biurowych poanl.a d ,j,cychI -.no1k to;o przodsi.bior-

3 wn ornz typowych niterial6w roklamowych rozproudzanych bo z

opl(ot prvzc to wyzunoezono prx, odsibiorstwo.

2. Zwolxxotiin przyiuno w lit.oJszsym urtykulo btidtj stoo-

unn, do przodmio16w wyszcz oCa6 iosiycIL w usttpio I ninic,js-o~o

arLtykulu:

a/ wulozionych na torytorium jodnej UImawiJ.uco.i si9

S Lrony przoz, albo w imainiu uyznaczonogo pr-odsigbiorstia

druGia,i Umuwia,jccJ sig Strony;

b/ zatrzymcinychl 31a pokInd7.Io stat ku powie trm-nco myzni-

cvZonco przedsigbiorstwa Jednzo,J Umawirtioieo si9 Strony mllicdzy

puzybycicm a opuszczenien torytorwum drucioj UImnuin ,JIcoj S-.9
:3 trony ;

c/ wziLych n polclcd statlci powictrzncgo yzncuconoo

l,-.cdOiy.VIiorstxqa janoozcj TJjitajqccj siV Strony un torytorium

dx'LJ.O.I Uttl;Xin,jrjcoaj 511 SLrony 1 przoznoc-oxych do utycin w

czISiO oksploataoji uzaogdiionych liniii;
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Jcdnak,o przedinioty to zu±yano albo spoty1riano it calobci

lub w czV-ci na terytorium UmnawinjrcoJ siV. Strony prvyznajqcc.J

zuolnicnio, nic bgdlq odstgppowano na torytoriunn tej Uniainjcoj

:Sig Strony.

3. Normalne wyposatonio polciadowe, a takno matorialy i czgci

-,wyk1o pozostajqco na pokladzie statlcu powiotrznofo wyznaczonego

iprzedsigbiorstva kct6rejko3.wielc Umauinj1coj si9 Strony uiocpr by6

itylado-ano na terytorium drugtiej Umawiajqcoj siV Strony. tylko za

vrZod;h wladz celnych toGo torytorium. i tyri przypadku bgdq one

potos .nwia6 pod nadzoreni wymicnion'ych wlad. ak (to czasu aCdy vos-

Lnn-. uyvioziono lub zadysponujo siV. niii innzeoj, ..Godnio z pra.o-

pisinmi coInymi.

It. Pasaz:orowie w tranzybio prze7- torytorium Ict6rojko lwici:

U,;awidajqccj sip Strony bgd, podloga6 tylko bardzo uproszczono.1

kontroli. Ba~at i towar ii tranzycio bo'z-porodniin bgdq zwolniono

od olait colnych i innych podobnych opInt.

Artykul VI

TARYFY

I. Taryfy, kt6re ntaji by6 stosowane przez przedsigbiorstwo

lotniicze jodnej Uinawiajcej sip Strony do przewozu na lub

z tor'ytorium dru(ioj UmnwiaJqcoj siv Strony bpdq ustalone w

ro.;sqdnonej uysoko. ci z nalo*ytym uw-g1C.oc1nieniin iszysthich istot-

uiych czynnik6w, lqcznie z kosztcm oksploatacji, slusznym zyskiem

i taryfami innych przodsigbiorstu lotniczycli.

2. Tnryfy, o l:t6rych mowa i ustopie 1 niniajs,ego artykuluj

u miairg inot.iwoci, btedc uzgadniano przez wyznaczonc przodsig-

W1orstwo lotniczo obu Umowianj-cycli sip Stron po konsultacji

innynmi przodsigbiorstuami. lotniczynii eksploatu.iqcyii calo~6

l,,b c'rd-6 trasy, a porozumienio tazie, it iiarg nlozliuto.ci,

he .z io osiqfano przy zastosowaniu procodury itstaini-uniao taryf

Zrzcszcnia ,li 9 dzynarodowof;o Transportu I,otnic-zoGo.

3. UzCodnione w ten spos6b taryfy bydq, przoedstowiono do

-cituierdzenia uladz lotnicych obu Utuaioajqcych sip Stron co

rinjimnioj na /485/ dni prved proponowani clatc-1 woj~cia ich w -ycio.
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VI !zczc(461nych przypndlcuch, termin ton moto by6 skr6cony pod

,aruniijomn uzyskanin zogody w1ymienionych wvladz.

11. Zntwiordzenie, o kt6r)r mown ui ustopio 3 nlniejs7.oeo

-i'tylulu motko by6 wyra'no. Jotcll. tadna z ,ladz lotniczych nlo

icyrazi dozaprobaty it ciqgu /30/ dni. od daty ich przodsta.lwienia

z:;O(Iie v. us tVpom 3 niniejszego artykuti, taryfy to bgdq uiatano

za zatwiordzono. 11 przypadku sckr6conia teruninu przedstai.ionia

taryf, przowidzionogo it us tpio 3, itladze lotniczo mogq uzgodni6,

to okres, i ciquu Ict6rogo katcla doaprobata musi by6 notyfihoitana,

bgdzio kr6tszy nit /30/ dni.

5. Jotoli taryfa nie mote 'by6 uzgodniona stosounie do ut;Cpu

2 ninieJszeGo artykulu lub Jeteli u ciqgu o|cresu mnjqccro zasto-

sovanio zaodnio z ust.pem Ii niniojszoGo artykulu, *edna ltladza

lotnicza no tyfikujc druGioj uladzy lotniczoj hie zatwierdzonio

taryfy u7.GodLionoj stosownio do postanoitioilt ustppu 2, utladzo lot-

,iczo obti Uwawiajjcyc]t sig Stron, po konsultacjaci 7, uladIzalui

lotniczymi katcogo pailistia, lct6reGo rad9 mogq ono uzna6 za po'yto-

czan:, btidqj si4 stnraly ustali6 taryfv.. it di-odzo uiza,]emnoGo poro-

/tIiId o111.a

6. Jo to].i wuadlze lotniczo nio naoal uzgodni6 "adnej taryfy

pr-;odlotollc,j ill zgodnie z ustQpom 3 niniejszeGo arty]culu, lub

ustnoi6 zadnoj toryfy okro~lonej I' ustQpio 5 ninioJsvego artykulti,

spj6 r bQdzie rozstrzygniQty zGodnie 7. postanouioniami artykulu

XV.Ix ninioJsze.1 Umowy.

7. Tairyfa ustalona zgodnie z postanowieniami niniejszoco

artykulu po.ostaje it mocy do czasu ustalenia noxjoj taryfy. Jednklo

wa.hno6 6 taryfy nie mote by6 przodlu-Iona na mocy niniojszeo-o ustq-

pu na czas dlutszy nit dwana~cie /12/ miesipcy ad daty, kiody

Iilinab)' ona wyGasnq6.

Arty]kul VII

PERSONEL TECIINJ:CZNY I ILANDLOILY

I. Ilyznaczono przodsigbiorstuo jednoj Um--ajqcej sie. Strony

bcftie upoxiok2hiono e, na zasadzio x-7za,IoumLo6ci, do utrz),lmywatia na

Lo-yl.o-rti t1 d1-lGioj 1Jlonwin ijqcoj Sig Strlony suoichl przeds tawicioli
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o;vaz pcrsonolti linndlowgoo, oporacyJnoGo i techic-zlnego, zcodnio

z wymog-ami :,,wiqvanynti z elcsploatac.jq uzodiiionych linii.

Poi'soiiel. ton shlada6 si9 bdd.ki, w -a.lczno-ci od potr'o b, -, oby-

wat.cli jedbio.j lub obui Stron.

2. 1yumaoania dotycvtico paraoilu mogq by6, zaloznic od

'io'.]i.%uo , ci wy?.n czonogo pxr:cdsigbiorstuja, spoli.ono przoz porso-

uiol. ulusuy .ub poprzoz korzystnnio -z 11sbi1c innycli orLu nni-'.loji,

pr:fc, i.ibiorstw albo linii lotnic:ych clziala jqcych na torytorimnm

hru(ioj Umaviiojqco.j sic, Strony orn. xipowa:nionychi 0 do Alidclczens

Ltych usluC na terytorium toj Uruiaijqco.j si. Strony.

3. 1Pzodstaticiolo i personol bVxJq podlocn 6 ustaxot i pr-.o-

p .;Os omloinl:h1jqcy' na toV,.rtor5
: t .:'': .,J Th.E.VJ.,.jco GJ 019 Stroly,

Itdnio z kt6rymi knzda Unlmfiajoca sit Strona udzieli, na zasadzie

::n joio ci, nieziwlocznie odpowiodnicli zzwoloii na procv., u;iz

i.iI) i lycli podobnych dokuinezit6w d.rt przodstntnicioli i persono)u,

o kO6rynt monow w ustLpio I uiniejszoGo artykulu.

Artykul VIII

USTAUY I PMlEPISY

1. rstawy 1. przcplsy katdoj Umain-i.aJ.qcoj sig Strony rogulu.qco

-icjAcie i wy.j-4cio % joj torytorium ;tqtlctu powietrznoo u*Zpvolc-o

w -2cG]udze mizidzynarodowo.j nibo odnos.,co si2 do olhsploatnc.i.

tono s totku powiotrzncgo xE c.asio ,jo.o przobywnin na tyro tery-

Ltorim, bydk nialy zustosoanic do statlcu powiatrznioco xUy.-=ltcZo-

iciao przodsi biorstxia (druaioj Urnawin jqcej sic Strony.

2. Ustaouy i pr:,opisy reeulujqco ixoj:cie, prz ebywonio i ,iy.jgcio,

pusator6., walogi, baeatu, poczty i towaru, mn toryto'iun Indlcj

Unawiaji cuj sip Strony, a takto przepisy oclnos.%qce siv do wynmnc;ai

loat'yczcycu Alojficio opuso:czenia krnju, imigrocyjne, colno

i snito-no, bqduu mlaly zastosowanin no tym torytorium, do d4in-

1.,tluogcj vryziiac sonoGo przodsigbiorstua drugioj Umawijiqcej siQ

S .rony.
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Artylcul IX

IIIADECTIIA I LICENCJE

,wiatloctija zdatno~ci do lot6i, Awiadoctia kwalifiIcji i

liconcjo wydane lub potwierIzono przoz jodnq z Umaiajqcych sig

Stron w okrosio ich itatnoici bc(lq umnino za w-a±ne przez druaq

U(Ii.io.jqcq siQ Strong it colu oksploatacji uzgothlionych linji,

pod irunikiei, te wytnaGania zgodinio z kt6rynii to Aitiadoctva i li-

c(2ncjo zostaly iydano lub potwierdlLone, spelniajq bqdi przokrm-

czajll minjialno standardy, kt6re sq ustanouione zgodnio . Kon-

u cncjq o nigdzynarodovyin lotnic twie cywilnni.

Kntda Uniadajqca sig Strona zastr,.oga sobie Jodnakto prauo

nio tiznania .n ituno .1windoctii kwalifikncji i liconcj:i udvsc]o-

nych suoint ob)ywatolomn przoz drugq Uma.ijqcq siQ Strong dia

lot 6 w mad jej wlasnym terytorium.

Artykul X

OCIIMONA LOTNICTfA

I. Uax.iajqce sig Strony potwierdzajq' ich uzaJemne .oboW.q-

zaiiin odnoLnio ochrony lotnictim cywilncGo przed czynami bo-zpraw-

ncj inaorenc.ji. Umrniajqce sig Strony bdq it szczog6]no~ci (zia-

1ai1 zgodnie z postanouieniami Honvencji. U spraiwie przostips 1u
i niokt6rych innych czyn6w popelnionych na poll-adznia statk6,

powictrz.nycl, podpisuelj u Tokio tinia III wrzognia 1963 roku,
1onvonci o zwalczaniu bozpreatncoo zaladnigcia stat1Imi pouietrz-

nymi, podpisanej w Hadze dnia 16 Grudnin 1970.roku, oraz Kon-
11cnci o z ualczaniu bozprai-nych czyn6w skieroaanych przociwuko

bczpieczoi'stwu lotnictwa cywilnego, podpisanej u IMontroalu unia

23 urzosnia 1971 roku, oraz Protokolu o zualczaniu bezprawnych

akt6w przontocy it portach lotniczych slutqcych migdzynarodociuu

lotnictwu cywil-noinu, podpisanego i Ilon lrealiu dhia 24 lutogo

1988 r.

2. Na tqdanio , Umaviajqco sig Strony bQ,jq udzio.aly sobio

aaxizoijoul wszolkicj niezbqcnoj3 poi:ocy i zapobioganiu czyno! bez-

p1'urwrioo zavuiladnigcia cywiInymi nitatk-ani pouiietrznmymi i init'ly
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bo':'prau:ny c:ynom przeciwko bopjioczo'lstwti totichi statl¢6w

poictrzinych, ich pnsater6w i val6g, port6w lotnicych orav. lot-

nici.ych urz'zl.etx nawigacyjnych, a tUknc itiyi pa roonio:i bo,-

piccolirttwa lotnictwa cywilnoco.

3. "10 wc.ljelimnych stosunkmch mlawin.l'ce Sig Strony bgdq pontf,-

powz%6 '.:Codnic z przopisnmi bezpicczoilis twa lotnic.eao us tanouionymi

OrGanizac.j. M.iqdzynarodovogo Lo tnictva Cywi].nego 1. ozmac:-o-

tvmi. .juko Zalqczniki do lonwoncji o mipldynarodowym:i .otluictilio

c yuilnyli w akrosie, v jakim takio przepisy be.pieczoislstn m~taji

za:to:;ovzanio do Stron; bVdq one wy.,yualy, aby uv.ytkownicy stn t1:6w

oaii.rznych ich rojostracji lub uzytkovinicy rtatk6w powuioi:rvnyclh,

kt6rzy iini, swoje Gl6wno miojsce dvzialalno6ci lub nijojsco staloco

.m:aioszkonin na ich terytorium, a tck.zo utytkoxinicy port6i lotni-

c:.yc-h na ich terytorium dzinlali zGodinie a taltimi przopirami

o bczpicczo'is twio lotniczyn.

Ii. Ksi~dn Umawiajz~ca si Strona v.Gadza sig, aby od tnkich

u.yikownjck6u stntiz-6w powiotrznych motnm bylo :klda6 przortrOn-

nia n-vopiss6w bov.pioczoeiStwa lotziiczogo, o ]t6rycih mown if ust'.-

pic ) powJy.e.i, wymigainych prv.oz dtrui. Ustmwiajicq sig Strong pr:'y

ulociO, wylocio i przcbywaniu na terytorium toj drtii.oj UIawin.j1cj

si 5
r trony. 1,?a.da Unaowiajqca si Strona z, apCwzi slzutocv.ie o otIo-

uuanic odpolwicdnich 6rodlk6w na jcj tcry;orium dla ochrony stathz6w

po:1ictrvziiych orm kontroli pasnlor6o, znl6g, banazu rvcr noGo i. b1 a'.f%.

re.c:; i-owaimoco, towanr 6 u i. z-pas6w pokladowych, prv.cd i w c:o so

ucjdcin pasauz.rdu na poklud lub zaladunku statku powl.e trno(o.

haidAu Umawinjqco siq Strona b.cla..io yczi.iwie roapatrywala kan-*,:l

pro:l)bo dra[tio j Umawia.]qcoj sin Strouty o -.a stosowanio %mn'sndtnioiych1,

spc.ija nych .;rodk6w bozpieczolistwa v r-- ic sc .cG6].noZo vmroewdix.

5. il przypadlcu zaistnicni% aktu lb gro"by zaistnionoa

al;tu bc'/zprrneo zaulodnigcin cywiinyo s tntkiom powiatr.nyhli

alho iuno~o boaprninego aktu przocivilo bc.piecze uhs tw tnkicGo

stnLk, *JoGo pasnaor 6 w i znlo. , port6w lotniczych lub lotnic.czych

ur:nrqlzwii nawincyjiiychi, Utuawiajcico sig SLrony bQd ud.niel ly

sohio nawzijem pomnocy prv.oz ulatwienic llcznro6ci Oraz Imo odpo-

:iocdnio 6rodki, majriice nn colu naltycmiasi:owo i bo,pioczno "a1:ol.-

czoiijo tokiego zdax-7onin lub Grozby .jeo vmistnicnio. '
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Artylcul 'I

TIb\iJSFEIi JnTADI,,2I!3C tIPLYT I1I

I. Wyzzmc',ono pr7,cdsibiorntwo jodninj IJamainjiqcnj riy Sirony

bItd-c-ic moClo s1obodnio sprzeclawa6 uslugi trnnnportu .otnic-.go

tim torytorium drugioj Umnivin~jccog nil. Strony be-:pobrcdnuIo lub
prowz Ccint 6

w, w L-,alucio lokalnoij lub u kado I ala laicio 'yrnoaun]-

noj, it oparciu o o(dpowI-cInlo zo-zoi]onio oraz zgo(bi.o 7. odno'-ldi.o

sto:;ov-anymi ustaiami 1 przopisumii I:rnjowymi.

2. Ilyznac .oro przedsi Vbiorstita Utuawia jqcych -t.op Stron brc1lj

swobodniAo pl-roka zyiam6 z mio.|sca sprzoday cIo auooj sio.-.iby

in' dy?,1zi Aiplyw.6ii nad cuydatlcami pochod(Lqco z torytoriun sprzoka 'y.

Taki transfor notto obojutoua6 bidzJ.o auplymy zo sprnoany, wylzony-

:anci be',;po!rehiio lub przez aeonta, tis ug pr;:eaoiu lotui.ci:ego,

Ink r6a moi± dodoatkowych pomiocniczyc tusluC, a platno~ci. roct]oum-

ne bdrq zgoflio z postanoaionioutt tiuoity platnic-zoj oboA.qcu~jiccj

uiwicz'y obu lzrajami oraz zGodni.o z wuniciitymi. przopiscimi dovi.o-

3. Ifyznac;:onc przedsigbiorstvlj Uimiawi.j. cych sjV -Strorl b.,c';t

otr,.y.ywna6 ziodq na takio transfcry it ciqgu najtjytoj 30 clti oct

z lott.a auniosku. Tryb dokonyuaanin takich transfor6l btdvio .Cocl-

ny . )rzopisami udotyczvcymn. .alut obcych kra.ii, it kt6ryni liplyy
i.c pijusttly.

I. PrzodsiQbiorstua lotnicze Uijiviaj1cych si9 Stron b~cl;I

imtcg;y sajobodnic cIlkonyu, r*,*ocv:ywiitgo trniaraieru V. cll:.i3q

oLryimnra z.o;:wo].onn. It przypnlizt ,joo]. ii pr.yc;.yn tocluxie-:n.ch

t.raiv;'cr taki uio mo%%o by6 dokonntiy nzi.o, locy'riio, przods.'bI ov- 1a~s
]o(.Iij c:o UrI-aauiajr-cycl siq Stron l),cdi kory.tn6 , piora .. i.;ta:u

l-atisfort xia r6wnJ, . og63.om importit 1juiniti-ajqcych si9 Stron.

5. Kawkdn Umawianjicu si9 Strona pr;-y7.nn wyznfacotonu pr"'nuti-

hi or:i: L'u dru.ziej xJIInajic.jqcrj S iv S trony, nn .a:s.o 1 :aJoiito--.,

•.ol.ilic Ott d wszolkIch podcatk6ij i oplat od t"-.nkcu lub .ilp.yiJu6

oni qLan ych z oksp. oatacjl. linii .oL:l czyclh.
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Artylzul X.[I

ZD012O3 PltZFifOZOI;A

1. lyzinacvone przodsi(,biors Lio Iuazdoj U~mwiitjrcej sig SLrony

hv(;:,iu ialo r6mno i. jcdnahowc mol.wo~ci eksploatac,ji ut-o,lno-

nych 'A.ki' okretonych ui Zailcznihu do niiiojszej Umowy.

'rvy okspoa Iacji ttzgo(|nionych l.ni.L iwyznnc-,ono vzod-
si-.-biorstw~o Jcn,;co.j Uinav~injqco'i niv. .strony b.l._o ttliz'.arlfln~alo

ii teco3Y wy~llUCnzOllo-o p1-.ed5:Ly1Aov~stwu ([Lruiej Um~nuiJ.at.iroej s i

• tt'on. tak:, aby nic odd-.atyma6 llioxfln'ciui.o lna .Jnio 1,0 -(ro to

O-tnLanie prtodsIt.bi or.ntwo oe]sp].oa1.nje no cnalo:;Ci 3]t1 c:i:'- toj

snI.Icj trusy.

3. Zdolno66 przouaozoua okredlonci na Uz:rouon'ch .iniz.cli

pr.ov, wy:'l.-n.zone przodsiibi.or.tta bd?.di.o uCj.!,].e flo!stocow:fln do

.. acI:ahlycl1 potrzol) publ .cneco trnnr portu lo 1:nl.c 0o,_o nij.rcI:y

tcrytorimli Umx1'iajqcycl Sig Stlron. J 0 :o0 i Rio ustl ono innczoj

datoilo6 przollo:zola I3Qlzia sj. opiern6 nn vnncl-i o r6unago td::.o-

Ju ohl 11i"zrtic7,onyc1] przo (1it-l)iorstv.

It. CzT s'tot]1ioc:; i rodkI1no':. ].ot6u dotyczlce uza-o(nionycli

lii bd uj tnlotie xizajemnym porozuuctielian obu wyv,/n.cvoiycli

[uz ;(Isi blor'stw i przodkiladano (In s,,tider:nin wicadizo loluicz)'1

nnjip6tJni j no :0 dni przod iuh wo, ciclie w %ycio. It prv;-w3padktu

ly oIv 1yzuaczone przcdai(.bior-s0tia nie osiq~pin poro.. ilciia,

nJillio,jsznZ spraws bQ(l7'io prZodstamioxia wulad;-om lotnic-,ym Uumvuiaj q-
cych sig Stron.

5. OrOZilmaz JOtlio Ill.oitlO a mi !o."y (h1oduaml 1Y'.lo. inJ. Drcanii'-

hJorstuui-Li bgd'si.o .A ywymnacmio pi-y OkzIpontacji u o.oclllyA) rl nii.

'akin Poro.umicnionio l1ondlowc pr1oodI:2ad;1na byA a 1ilu'A.oi.,y1-1 W-
Ll.'Oltt J.0 tlliC7,yl;I (10 '/Et1tj.CrdV-ClliZ1"

Artyutl .:II

UIATUTIEUJA

I. Oplty nankadano n tar-torumn je(ho.j 1umia,joc.j 3ji-

Z trony rio s tatol pOwietrzlty iyznlac:ono(,o pr.cclsi.bio-axsmtwa drt -'.oj
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Imlhiji-nJrqcoj sit9 SLrony za ii'uanio por t6i, lo inic.ych i iinych

u.almii)oi loLticzych nic bV,(I-a wy'%o nii opInty nnlllndano nfl

,;LaLck powictrzxny fnrodovoGo przcdsi b.orsLva .otnic7oCo picr.:-

.. zcj Uuuwin,jrjccj sig Strony wykoumi.jjcy podobno ifl.jdzynarodow o
tutS c i Iotniicvo.

2. 1n da Umnain,jrlca sig Stronif b1dzie popiorn6 konsnittcjo

Illzicv Jel kompo Lontnymni orcnnizacj.ami pobioraJtcyii oplTty

I ulyliziczonytin przodsipbiorsiwami kor. ysta.jqcyii z usluG i ulat-

wici,, w minrg mownocl poprzo:, przodstauicioli ornnizac,i. przod.-

3jibiorsti: loLniczych. llla, ciwe vniiiadontionio, dotyczqco propo-

z.'c.ii v.,nian stosowinych oplot, powi.nto by6 przoknzano u yl. ovtii-

koat, nby tuozI.iwi6 im wyrai.enic sulo,joj opinii zahiiln z fiany zo:A-!

nq dokonano.

3. 'Zatlina ; Unnavia,iacych si9 Stron nio b.(Izie ntosoijn6

p''y-i.Loj6w woboc swojoco AlasnCo I.ub jankiogoo].iek innc(o

predn;io0biorstwa Uwitiks'ycli, nit woboc przodsipbiorstwa drurioj

1mJnma'ia tjqcoj s il S trony ivykofnujjcoro podobno ,ni dzynarocloveo

tsbli lotuiczo, pr.y stosownsiiu suoich pr-opin6w coli.yc], imi-

Cracy.Inych, (1otyclcych kwarantamUiy i tyil podobnych 11b pr::y

ivrI' .l :ovun m. t lotnisk, dr6g lotniczych, uslug ruchu lotniczcoo

"i ,:iqzaych z tyr ulat -io, pozos3taj,.cych pod jej kontro~q.

Artyktul XIV

IrYq.IIANA DPIJYCII I STATYSTYC

'i.adzo lotnicvzo jodnej 7 UmnwinOjrcych siq Stron byd11 dtostar-

c:':tc Ulotno0I 1oLniczym drugioj Ulllaiajqccj s-if Strony, na ich

,Jdnnio, takich daoxych statystyeznych, jnkio niloGq b,6 r'OvstIdnic

wy'uaIno v1 cc.lm olcrot-Icnia z(lolnol6ci przewo -ov-c.1 oforo.lono.

2'z:o?. u.:yzxac.olnc przo(lsibiorstivo, wiollko ci ruchu prvoxuio;io-

iicgo in tizgoditionych linach, jak r
6

wnict pociodkfonia i pr:c ,n-

c-c:xii l ovporcdniogo ruchu.

Artykitl NV

I(ONSULTACJ J

I. Ifdzo I.otniczo Unininj-,ych si. Stron, v (Iucliu ( oi.lucj

ai.),611I)incy, b1da konsultoilC6 siT. w1,.ajoonic o,1 CZOsu 410 czas1
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v: coIu .npo1jniCoic1 lykony-oiiyanin i .,.vdow ktaiqeeao 3to3 oWufnin

po.-Lanowiof niiiicjszoj Unlovy i Zalqcvnika do niiej.

2. Takie konsultocje rozpoc.n sit u okrosio szo.6dzi.esiQ-

cJiu /60/ di od taLy otrzymanin talzi.ej pro.by, chyba -ko UinaIiiq-

cc siq Strony postanottiq innczoj.

Artykul XVI

ZHIANY

i. ,icsoli kt6rakolmiok Umniia,.qca sii Stroiia t1i aa %a pozi'-
danc u pr'ownadzoiie vnminny przoliS6i uinie,js7.oj Uinowy, mo-1o -7-p3 --

pOllOlJ l#
5 lcoisultacjo z drigi Unawi .uj;c; siq Stroml. J'akio Izouli.0-

tau.jc 1uj dz.y wiizanti ] ot:i.vczymi I;Ioz;,r by6 proijndzono w dod-(7.o

rO-::Iilul lub ];orcspondoutcyjuiio i ro:p-oc.n, siV - i tormlnic SZic6-

- ie,1i9Ciu /60/ diLi o( diy ., apropozuo:ania. Mnhada ziniana talc

11,'Zocli o1n *IwcjIzif 1 .ycio po jo potwJierdzonti1u v drod'zn wymli.nry

no L ctyplomtycznych.

2. Zliauimy Za1.CZIIka (1o ninl.ojszo, Umowy io-t"q by6 t1oko1io

w2 drodzo bozcpotrcdnioao porozionia ntiQdzy wI.laciwymJ vlaclb-ami

SoLli( ymllli Ullmi.n. Ircycl sJq Stroil i. votwlordzono poprzov, wisi.lmici

n1o t (yp.onla tycznych.

:I. Nini.ojrza Tiiowa bdlzJ.o zrniomiioia i tLn1i spos6b, aby

,lo Losown 6 rin, do .johiojicoluiok xitowy wi.clostrontnoj, kt6ra I,)o.O

1:3:a sJ.U-wi, SIIlcQ dIn obu Umawin,iIcycli si .- Stroll.

Art ykul. 'VII

IMOSIZhZYGAII.[E SPOIl'I

I W1 prt:'ypndku pols tadn.n jnki.oCokolliCk 'poi11 iniqdzy TIunijn.ij-

cyldi. - iq StVrOnlalIii (10tyczqcOgo iIn tijprctnc ji .ub si:osou:anin ni-

III*J,isoC,i Ulimouy, U1a3in.j, Ce s3.9 .Strony b,.Il (1 -.yly do rozs l;r':y.;-

Idicea go 1 piorws:rSoj kolejno~ct w ch-ol.o noaoc~jacji.

2. Jczli. Umn'inajqco sI.C Strojiy ib osiI(np rozstrzyCn1 vcia

: (ro(1ze noCoCJOcji,' mori one LIjOkIfi6 prZOvknaiii sporu to dn-

cyzji trybunaloili zlotoncnlu z trtzoch %rbJ.tr6w , z lzt 6 rych po Jod-

jiyIm, tlnnu.je lcozda Umawia,jqca 3i,i Stron, tr-.'ociogo 7.aS liy7.n2c'q
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dw--.j arbitrzy it ton 3pos6b ,miaitowani. K1ci-la Umaivinjca s*.,, Stro-

tin tdL;1.cl:i mionowi6 arbitra v 61oroslo szo-6dz.osi'ciu /60/ uIni

oIl daty otr,yninnia prv.oz Jedlm Umawiajqcq sip Strouv o( uIruiio.1

Uitiniqcoj siV Stroll) zaniadomicnio, w drodlo dyp3.omatyczIl,.-j

o *-qdliniu nrbitrn:LowoGo rozstrvy Gni,Cla sporu przcz tnal trel,.li,

SL,'.ocni arbitor bt'€io iyv.nuaczony w citl;u dal.szyclb /0/ dij .

.Ic'sco i hL6ra:olioh 7 Umaxaia.jqcyo'h sJ., Stron nia mianu.Jc arbitrra

1: tir .;,lOn)y'o okr.niC .u, ,jooJi rv.oci arbitor nie -'osLzxnio wyz-

imlzony v ustalonyli: oresio ka da , UIul JnJqcych ic.! St:ron

mo'o v'r6ci6 si (1oPrzowocIic7.,IcoGo foady OrGnnizacJi 1icy':ynt-

rodowo(o Lotmidctwn Cywilnogo o uyvnnczenio nrbitra lub arbilr 6 i:

w v.aIoi.%no-4ci od potx'7'eby. 11o lsl-y3tkich przypadlknch trzoci nrIAi-

Lor bdzi obywatoloin trzocioCo pal .sta i b.?17.io pohiil ftidncj.

pr.oiuodniczcoZo trybunabi ornz ok-ro4Li m:icjsco Cdzio odbhvdTio

• ' ,rbi trna. Trybundl arbitraowy bg(12o rozstrzyGa un oli;

wInsnoj procodury orn,- o -1.3o b',dzio potrzolba zadocytlujC, kt6rc

prnwo bgd:.o stosouno.

3. K'ualo postnnouienic iydano przo " trybunal arbi. Lraolly

bi'i.lyjo ui.7 :,)co (13n obu Umnuiajc ycl" si i Stron, o i.o nic ::ndc-
e:ythij,0ono innc'z:oJ v, mOmlonv.o 141no-7;onia s[poru PI,7odl tryhitttn.1

arbi tra.owy.

It. ].os'Ity trybunn.lu b.uthl lo]kryumnlo w1 r
6ifliyCll c'.t.Lcinch

I)v.02. UIi taiajq1co siiQ Stronty.

5. Jo..J i Jal; diugo l-t6rako].iiiek z IUmawiajrioychi Si'? Stron

n.c tpost puio zL.Odni z postanolioniout IVy(lanyi stosownie do ul.3p,111

3 ,inicjszoao artyloilil, droa 1Jnnwia.Ijcy si': Strona mo, oC;ronCtic-y6

wsL-,'.yLa6 Dib cofn,-1
6 

praita bq¢l% przywilcjo, ktore pr-yinla na mo(y

ninJ.Jszoj Uiaowy 1Jmawji +,qcoj si Stroni+ lub wy-mnnczonimuOpr!'o.'-
-

biortlru, nio wywJ..ulqcym sip9 z zobowiq~zale.

Artylcul .V1II

IP .TjESTflACJA

IUiiejsza Um~oia , Iqczrnie 7.j~i zinin do ntioI, Jnok r .;I O~k

y'yminna not dyploznatycznych, bqdzie zarejostrowana w Organ'L-nc.,ii

':l;yzinrodoUogo J.o iurtwa C'riiilneco.
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Artykul Xi-':

NinLojr7.a Uinowa wijilzio i Iycio i dniu, w Izt6vy obio Uwcuiaj~ce

si.- :3troily dokoziajq pibclhnoj iiotyfikaeji dru-ioj Stronie it (Irodyc

uym:iaity ixot dvpi;loma tycz.nycis twiord:-.ajqcyci sljpononjo iojwnr:tr--iych
uyam,oal odrno.-Iic "v.ojgc'im it ycie.

kaz-d - hJmawldni,jiicycll si. Stron mo-lo iV lazdyvn cvasio notyfi-

Lot:a6 c uqIioj Urnail.ajq'to, si. , Strouin swo.jiq (docyv,|Q :.lypoWic1,:c-

nin nini ojs-'.oj Umovy. T'ala notyfiJknc.jn b.:cio r6winoczc6nio pr;:.ca.a-

na Oi'u'oniac,ji liqdzynarodowuco ,otnictLa C)yi1.nego. lI tnW1ai

',zyliadku nJ.niojs".a Uinowa uyCa:1.o po uplylnic dwunastu /12/ micurl.V-

cy o dalty oItrzyimani.a notyfikac.ji przoz drucq Umaui:ijqc,% siQ

StronIv , chyba "zo notyfiikacja itypowietozonia bqd?.ie wycofaiin u drotizo

e;iza~illincto liorotuuinio prmed uplywoi toGo okrosti. It przypadlli

buaziti potwierlizonia otrzymnu:ta notyfil:acji pr:.oz dru.-q Uizawiz .jqc.

sio S tron, bgdzio sig doninilonywa6 jej otr~tynlnio po uplyuic

ezLcI-ln v Lu /[It/ dni po otrzyuaniu tcJ no Lyfikncji pr7.cz Or1"1ianL[ac.jq

::j 'I:;'.Irt"Od[OucGO otnictua Cy'i#inoGo.

NA D011I6D CI'GO, zliz2oJ podpisai*i, nnloycio it tyrn coili

upolfw'niZ.exi p-7;oz icli odnlono Rzcry, podpisaili ninie.jsz, Uaou..

Sporzrjd'.ono it Varsznvio, tilta :L7 lutoGo 1990 i-olzU,

CO oOCl10il(lo...... .... .... ........ ,o..... ......... .. ...... ., ... ...........................

1 oacoiplarzooli w ,Jit j2ykc] iobru.jn]kin, polskim i an1 n olakliml,

ctyn iiszystcio toksty .st jodnalzoo autentyczne. I1 przypncldu

,ozI1)oOno.4ci co do interpretcoji, tokst uniolsd.i bqdzio ro-.-
:, tr::y- .jrqcy.

Z upowainienia Rz~du Z upowaznienia Rzdu
Pa6stwa Izrael: Rzeczypospolitej Polskiej:

[Signed - Signe]' [Signed - Signe]2

I Signed by Moshe Arens - Signd par Moshe Arens.
2 Signed by Krzysztof Skubiszewski - Sign6 par Krzysztof Skubiszewski.

Vol. 1651, 1-28391



1991 United Nations - Treaty Series e Nations Unies - Recueil des Traitis 219

do dw:ustronnoj Utnouy Lotnicoj I niQIy 17z1don Pnit sta Izraoi r l a -:IeI

tzocvypospolito.j Polskioj J otycv./coij rogl.nrriej lromuiilcnc.ji. litni azo J

siqdy icla odnoAnymi terytoriami

I. Trsy, na kt>6rych linie lotnicze utogq by6 okscploatownioo

przcz iyznaiieone przod.sigbiorstwo Polskie:

Punkty 14 Poisco,

Funkty pogrednio ,
?unilty ws Izrnelu,

lunlCty poza.

2. Trasy, na kt6rych linie lotnleze mo(p. by6 oksploatouano

pryo. wyznaczone przedsi%liors tio Izraolskio:

hwkty I Izraolu,

?unlty porodni,

?unkty w PoIsce

Futikty poza.

3. Prala 5 obionoici, do i z kraj6w trzoeich, bgd 0 dosttpno

%a wmaodtiioliycli liniach, pod warunicieni, to bqdq o1o slcoordynotmne

i nprzediiio i*ngodniono miidzy dwoma iyznczonwyui przodsiqbior!tuo;mi

oraz zatisiordzone przo. otpoiciodnio liodzo lotniczo.

I. Poszczeg6Jno lub xvszystlcie ptinkty po5rednie lub poza,

iedluG uznwnin wyzliczoneo przedsigbiorstwav, mogq by6 ozijano

voszczo;611nyci lub ie Iszystkich lotach, pod 1arunkieni,-o oporncn

zaczyna sil lub koi',czy na torytorun Strony xly7aiocznJqcoj prz.odsiv-

biorstpo lotnlc7..

Vol. 1651. 1-28391



220 United Nations - Treaty Series * Nations Unies - Recueil des Traitks 191

AIR TRANSPORT AGREEMENT' BETWEEN THE GOVERNMENT
OF THE STATE OF ISRAEL AND THE GOVERNMENT OF THE
REPUBLIC OF POLAND

The Government of the State of Israel and the
Government of the Republic of Poland (hereinafter
referred to as the "Contracting Parties");

Being parties to the Convention on International
Civil Aviation opened for signature at Chicago on the
seventh day of December, 1944;2 and

Desiring to promote the development of air transport
between Poland and Israel and to continue to the
fullest extent the international cooperation in this
field;

Have agreed as follows:

Article I

DEFINITIONS

For the purpose of the interpretation and application
of the Agreement, except as otherwise provided
herein:

a) the term "Convention" means the
Convention on International Civil Aviation
opened for signature at Chicago on the
seventh day of December 1944, and includes
any Annex adopted under Article 90 of that
Convention, any amendment of the Annexes or
Convention under Articles 90 and 94 thereof
so far as those Annexes and amendments have
become effective for or have been ratified by
both Contracting Parties;

Came into force on2l August 1991, the date of the last of the notifications (of 9 April and 21 August 1991)by which
the Contracting Parties informed each other of the completion of their respective internal requirements, in accordance
with article XIX.

2 United Nations, Treaty Series, vol. 15, p. 295. For the texts of the Protocols amending this Convention, see
vol. 320, pp. 209 and 217; vol. 418, p. 161; vol. 514, p. 209; vol. 740, p 21; vol. 893, p. 117; vol. 958, p. 217; vol. 1008, p. 213,
and vol. 1175, p. 297.
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b) the term "aeronautical authorities" means
in the case of the State of Israel, The
Minister of Transport, and in the case of the
Republic of Poland, The Minister of Transport
and Maritime Economy or in both cases any
person or body duly authorised to perform any
functions exercised by the said authorities;

c) the term "designated airline" means the
airline that each Contracting Party has
designated to operate the agreed services as
specified in the Annex of this Agreement and
in accordance with Article III of this
Agreement;

d) the terms "territory", "international air
services" and "stop for non-traffic purposes"
have the meaning specified in Articles 2 and
96 of the Convention;

e) the term "Agreement" means this
Agreement, Its Annexes and any amendments
thereto;

f) the term "specified routes" means the
routes established or to be established In
the Annex to the Agreement;

g) the term "agreed services" means the
international air services which can be
operated, according to the provisions of the
Agreement, on the specified routes;

hi) the term "tariff" means the prices to be

paid for the carriage of passengers, baggage
and cargo and the conditions under which
those prices apply, including prices and
conditions for agency and other auxiliary
services, but excluding remuneration or
conditions for the carriage of mail.
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Article II

OPERATING AND TRAFFIC RIGHTS

Each Contracting Party grants to the other
Contracting Party the rights specified in the
Agreement, for the purpose of establishing scheduled
international air services on the routes specified in
the Annex hereto.

Unless otherwise specified in this Agreement or In
Its Annex, the airline designated by each Contracting
Party shall enjoy, while operating an agreed service
on a specified route, the following privileges:

a. to fly without landing across the
territory of the other Contracting
Party;

b. to make stops In the said territory for
non-traffic purposes; and

c. to make stops In the said territory for
the purpose of taking on or putting
down, while operating the agreed
services as specified In the Annex,
international traffic of passengers,
cargo and mail, separately or In
combination.

Nothing In this Agreement shall be deemed to confer
on the designated airline of one Contracting Party
the privilege of taking on board in the territory of
the other Contracting Party passengers, cargo and
mail, carried for hire or reward and destined for
another point In the territory of the other
Contracting Party.

Article III

DESIGNATION OF AIRLINES

1. Each Contracting party shall have the right to
designate in writing to the other Contracting
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Party one airline for the purpose of operating
the agreed services on the specified routes.

2. On receipt of such designation, the other
Contracting Party shall grant without delay,
subject to the provisions of paragraphs 3 and 4
of this Article, to the designated airline the
appropriate authorization.

3. The aeronautical authorities of one Contracting
Party may require the airline designated by the
other Contracting Party to satisfy them that It
is qualified to fulfill the conditions prescribed
under the laws and regulations normally and
reasonably applied to the operation of
international air services by such authorities in
conformity with the provisions of the Convention.

4. Each Contracting Party shall have the right to
refuse to grant the operating authorization
referred to in paragraph 2 of this Article or to
impose such conditions, as it may deem necessary,
on the exercise by the designated airline of the
rights specified in Article II of this Agreement
in any case when the said Contracting Party is
not satisfied that substantial ownership and
effective control of that airline are vested in
the Contracting Party designating the airline or
its nationals.

5. When an airline has been so designated and
authorized, it may begin at any time to operate
the agreed services, provided that a tariff
established in accordance with the provisions of
Article VI of this Agreement is in force in
respect of those services.

Article IV

REVOCATION

1. Each Contracting Party shall have the right to
revoke an operating authorization or to impose
the exercise of the rights specified in Article
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II of this Agreement given to the airline
designated by the other Contracting Party, or to
impose such conditions as it may deem necessary
for the exercise of these rights:

a. in case where it is not satisfied that
substantial ownership and effective control
of the airline are vested in the Contracting
Party designating the airline or in nationals
of such Contracting Party; or

b. in case of failure by that airline to comply
with the laws and regulations of the
Contracting Party granting these rights; or

c. in any case in which the airline otherwise
falls to operate the agreed services in
accordance with the conditions prescribed
under the Agreement.

2. Unless immediate revocation, suspension or
imposition of the conditions mentioned in
paragraph 1 of this Article are essential to
prevent futher. infringement of laws or
regulations, such right shall be exercised only
after consultation with the other Contracting
Party.

Article V

EXEMPTIONS

1. Each Contracting Party shall on a basis of
reciprocity exempt the designated airline of the
other Contracting Party to the fullest extent
possible under its national law from import
restrictions, customs duties, excise taxes,
inspection fees and other national duties and
charges on aircraft, fuel, lubrication oils,
consumable technical supplies, spare parts
including engines, regular aircraft equipment,
aircraft stores (including liquor, tobacco and
other products destined for sale to passengers In
limited quantities during the flight) and other
items intended for use solely In connection with
the operation or servicing of aircraft of the
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designated airline of such Contracting Party
operating the agreed services, as well as printed
ticket stock, airway bills, any printed material
which bears the insignia of the company. printed
thereon and usual publicity material distributed
without charge by that designated airline.

2. The exemption granted by this Article shall apply
to the items referred to In paragraph 1 of this
Article:

a. introduced in the territory of one
Contracting Party by or on behalf of the
designated airline of the other Contracting
Party;

b. retained on board the aircraft of the
designated airline of one Contracting Party
upon arriving to or departing from the
territory of the other Contracting Party;

c. taken on board the aircraft of the designated
airline of one Contracting Party in the
territory of the other Contracting Party and
intended for use In operating the agreed
services;

whether or not such items are used or
consumed wholly or partly within the
territory of the Contracting Party granting
the exemption, provided such items are not
alienated in the territory of the said
Contracting Party.

3. The regular airborne equipment, as well as the
materials and supplies normally retained on board
the aircraft of the designated airline of either
Contracting Party may be unloaded in the
territory of the other Contracting Party only
with the approval of the customs authorities of
that territory. In such case, they may be placed
under the supervision of the said authorities up
to such time as they are re-exported or otherwise
disposed of In accordance with Customs
regulations.
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4. Passengers In transit across the territory of
either Contracting Party shall be subject to no
more than a very simplified control. Baggage and
cargo in direct transit shall be exempt from
customs duties and other similar taxes.

Article VI

TARIFFS

1. The tariffs to be charged by the designated
airline of one Contracting Party for carriage to
or from the territory of the other Contracting
Party shall be established at reasonable levels,
due regard being paid to all relevant factors,
including cost of operation, reasonable profit
and tariffs of other airlines.

2. The tariffs referred to In paragraph I of this
Article, shall if possible be agreed between the
designated airlines of both Contracting Parties,

after consultation with other airlines operating
over the whole or part of the route, and such
agreement shall, whenever possible, be reached by
the use of the procedures of the International
Air Transport Association for the working out of
tariffs.

3. The tariffs so agreed shall be submitted for the
approval of the aeronautical authorities of both
Contracting Parties at least (45) days before the
proposed date of their introduction. In special

cases, this period may be reduced, subject to the
agreement of the said authorities.

4. This approval may be given expressly. If neither

of the aeronautical authorities has expressed
disapproval within (30) days from the date of
submission, in accordance with paragraph 3 of

this Article, these tariffs shall be considered

approved. In the event of the period for

submission being reduced, as provided for in

paragraph 3, the abronautical authorities may

agree that the period within which any

disapproval must be notified shall be less than
(30) days.
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5. If a tariff cannot be agreed in accordance with
the provisions of paragraph 2 of this Article, or
If during the period applicable in accordance
with paragraph 4 of this Article, one
aeronautical authority gives the other
aeronautical authority notice of Its disapproval
of any tariff agreed upon in accordance with the
provision of paragraph 2, the aeronautical
authorities of the two Contracting Parties shall,
after consultation with aeronautical authorities
of any State whose advice they may consider
useful, endeavor to determine the tariff by
mutual agreement.

6. If the aeronautical authorities cannot agree on
any tariff submitted to them in accordance with
paragraph 3 of this Article, or on the
determination of any tariff as specified in
paragraph 5 of this Article, the dispute shall be
settled in accordance with the provisions of
Article XVII of this Agreement.

7. A tariff established in accordance with the
provisions of this Article shall remain in force
until a new tariff has been
established.Nevertheless, a tariff shall not be
prolonged by virtue of this paragraph for more
than twelve (12) months after the date on which
It otherwise would have expired.

Article VII

TECHNICAL AND COMMERCIAL PERSONNEL

1. The designated airline of one Contracting Party
shall be allowed on the basis of reciprocity, to
maintain in the territory of the other
Contracting Party their representatives and
commercial, operational and technical staff as
required In connection with the operation of the
agreed services. This staff shall be chosen
among nationals of either or both Contracting
Parties as may be necessary.

2. These staff requirements may, at the opinion of
the designated airline, be satisfied by Its own
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personnel or by using the services of another
organization, company or airline operating In the
territory of the other Contracting Party, and
authorized to perform such services In the
territory of that Contracting Party.

3. The representatives and staff shall be subject to
the laws and regulations in force of the other
Contracting Party, and, consistent with such laws
and regulations, each Contracting Party shall, on
the basis of reciprocity and with the minimum of
delay, grant the necessary work permits,
employment visas or other similar documents to
the representatives and staff referred to in
paragraph I of this Article.

Article VIII

LAWS AND REGULATIONS

I. The laws and regulations of each Contracting
Party controlling the admission to or departure
from its own territory of aircraft engaged In
International navigation, or relative to the
operation of such aircraft while within its
territory, will be applied to the aircraft of the
designated airline of the other Contracting
Party.

2. The laws and regulations controlling the entry,
stay and departure of passengers, crew, baggage,
mail and cargo, over the territory of each
Contracting Party, and also the regulations
relative to the requirements of entry and
departure from the country, immigration, customs
and sanitary rules, will be applied, In such
territory, to the operations of the designated
airline of the other Contracting Party.

Article IX

CERTIFICATES AND LICENCES

Certificates of airworthiness, certificates of
competency and licences issued or rendered valid by
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one Contracting Party and still in force shall be
recognized as valid by the other Contracting Party
for the purpose of operating the agreed services
provided that the requirements under which such
certificates and licences were issued or rendered
valid are equal to or above the minimum standards
which may be established pursuant to the
International Civil Aviation Convention.

Each Contracting Party reserves the right, hovever,
of refusing to recognize the validity of the
certificates of competency and the licences granted
to its own nationals by the other Contracting Party
for the purpose of overflying its own territory.

Article X

SECURITY

I. The Contracting Parties reaffirm their obligation
to each other to protect the security of civil
aviation against acts of unlawful interference.
The Contracting Parties shall in particular act
in conformity with the provisions of the
Convention on Offences and Certain Other Acts
Committed on Board Aircraft, signed in Tokyo on
14 September 1963,1 the Convention for the
Suppression of Unlawful Seizure of Aircraft,
signed at the Hague on 16 December 1970,2 the
Convention for the Suppression of Unlawful Acts
against the Safety of Civil Aviation, signed at
Montreal on 23 September 19713 and the Protocol
for the Suppression of Unlawful Acts of Violence
at Airports Serving International Civil Aviation,
signed at Montreal on 24 February 1988.'

2. The Contracting Parties shall provide upon
request all necessary assistance to each other to
prevent acts of unlawful seizure of civil
aircraft and other unlawful acts against the
safety of such aircraft, their passengers and

I United Nations, Treaty Series, vol. 704, p. 219.
2 Ibid., vol. 860, p. 105.
3 Ibid., vol. 974, p. 177 and vol. 1217, p. 404 (corrigendum to vol. 974).4

Ibid., vol. 1589, No. A-14118.
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crew, airports and air navigation facilities, and
any other threat to the security of civil
aviation.

3. The Contracting Parties shall, in their mutual
relations, act in conformity with the aviation
security provisions established by the
International Civil Aviation Organization and
designated as Annexes to the Convention on
International Civil Aviation to the extent that
such security provisions are applicable to the
Parties; they shall require that operators of
aircraft of their registry or operators of
aircraft who have their principal place of
business or permanent residence in their
territory and the operators of airports in their
territory act In conformity with such aviation
security provisions.

4. Each Contracting Party agrees that such operators
of aircraft may be required to observe the
aviation security provisions referred to in
paragraph 3 above required by the other
Contracting Party for entry into, departure from,
or while within, the territory of that other
Contracting Party. Each Contracting Party shall
ensure that adequate measures are effectively
applied within its territory to protect the
aircraft and to inspect passengers, crew,
carry-on items, baggage, cargo and aircraft
stores prior to and during boarding or loading.
Each Contracting Party shall also give
sympathetic consideration to any request from the
other Contracting Party for reasonable special
security measures to meet a particular threat.

5. When an Incident or threat of an incident of
unlawful seizure of civil aircraft or other
unlawful acts against the safety of such
aircraft, their passengers and crew, airports or
air navigation facilities occurs, the Contracting
Parties shall assist each other by facilitating
communications and other appropriate measures
intended to terminate rapidly and safely such
incident or threat thereof.
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Article XI

TRANSFER OF EXCESS RECEIPTS

1. The designated airline of one Contracting Party
shall be free to sell air transport services in
the territory of the other Contracting Party
either directly or through an agent, In the local
currency or In any freely convertible currency
subject to appropriate authorization and in
accordance with the respective applicable
National Laws and Regulations.

2. The designated airlines of the Contracting
Parties shall be free to transfer from the
territory of sale to their home territory the
excess, In the territory of sale, of receipts
over expenditure. Included In such net transfer
shall be revenues from sales, made directly or
through an agent of air transport services, and
ancillary supplementary services, and the
payments shall be settled In conformity with the
provisions of the payment agreement being In
force between the two countries and with the
applicable currency regulations.

3. The designated airlines of the Contracting
Parties shall receive approval for such transfers
within at most 30 days of application. The
procedure for such transfers shall be In
accordance with the foreign exchange regulations
of the country in which the revenue accrues.

4. The airlines of the Contracting Parties shall be
free to effect the actual transfer on receipt of
approval. In the event that, for technical
reasons, such transfer cannot be effected
immediately, the airlines of the Contracging
Parties shall receive priority of transfer equal
to that of the generality of Contracting Parties
imports.

5. Each Contracting Party shall grant to the
designated airline of the other Contracting Party
on a reciprocal basis, the exemption of all taxes
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and duties on the profit or incomes derived from

and duties on the profit or incomes derived from
the operation of the air services.

Article XII

CAPACITY

1. There shall be fair and equal opportunity for the
designated airline of each Contracting Party to
operate the agreed services as specified in the
Annex to this Agreement.

2. In operating the agreed services, the designated
airline of each Contracting Party shall take into
account the interest of the designated airline of
the other Contracting party so as not to affect
unduly the services which the latter provides on
the whole or part of the same route.

3. The capacity to be provided on the agreed
services by the designated airlines shall bear a
close relationship to the estimated air transport
requirements of the travelling public between the
territories of the Contracting Parties. This
capacity shall be In principle equally shared
between the two designated airlines, unless
otherwise agreed.

4. The frequencies and the schedules for the
operation of the agreed services shall be
established by mutual agreement between the two
designated airlined and submitted to the
aeronautical authorities for approval at least 30
days prior to their entry into force. In case
such an agreement cannot be reached between the
two designated airlines the matter shall be
deferred to the aeronautical authorities of the
Contracting Parties.

5. A Commercial Agreement between the two designated
airlines shall be required while operating the
agreed services. This Commercial Agreement shall
be submitted to the respective aeronautical
authorities for approval.
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Article XIII

FACILITATION

1. The charges imposed in the territory of one
Contracting Party on the aircraft of the
designated airline of the other Contracting Party
for the use of airports and other aviation
facilities shall not be higher than those imposed
on aircraft of a national airline of the first
Contracting Party engaged in similar
international air services.

2. Each Contracting Party shall encourage
consultations between its competent charging
authorities and the designated airlines using the
services and facilities and, where practicable,
through the airlines respresentative
organizations. Reasonable notice should be given
to users of any proposals for changes in user
charges to enable them to express their views
before changes are made.

3. Neither of the Contracting Parties shall give
preference to its own or any other airline over
an airline engaged In similar international air
services of the other Contracting Party in the
application of Its customs, immigration,
guarantine and similar regulations or in the use
of airports, airways, air traffic services and
associated facilities under its control.

Article XIV

EXCHANGE OF INFORMATION AND STATISTICS

The aeronautical authorities of either Contracting
Party shall supply to the aeronautical authorities of
the other Contracting Party, at their request, such
statistical information as may be reasonably required
for the purpose of determining the capacity provided
by the designated airline, the amount of traffic
carried on the agreed services as well as the origin
and destination of non-stopover traffic.
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Article XV

CONSULTATIONS

1. In a spirit of close cooperation, the
aeronautical authorities of the Contracting
Parties shall consult each other from time to
time with a view to ensuring the implemenation
of, and satisfactory compliance with, the
provisions of this Agreement and of its Annex.

2. Such consultations shall begin within a period of
sixty (60) days of the date of receipt of such a
request, unless otherwise agreed by the
Contracging Parties.

Article XVI

MODIFICATIONS

1. If either Contracting Party considers it
desirable to modify any provision of the
Agreement, it may request consulations with the
other Contracting Party. Such consultations
between aeronautical authorities may be through
discussion or by correspondence, and shall begin
within a period of sixty (60) days from the date
of request. Any modifications so agreed shall
come into force when they have been confirmed by
an exchange of diplomatic notes.

2. Modifications of the Annex to this Agreement may
be made by direct agreement between the competent
aeronautical authorities of the Contracting
Parties and confirmed by exchange of diplomatic
notes.

3. The Agreement will be amended so as to conform
with any multilateral Convention which may become
binding on both Contracting Parties.
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Article XVII

SETTLEMENT OF DISPUTES

I. If any dispute arises between the Contracting
Parties relating to the interpretation or
application of this Agreement, the Contracting
Parties shall in the first place endeavor to
settle it by negotiations.

2. If the Contracting Parties fall to reach a
settlement by negotiations, they may agree to
refer the dispute to a Tribunal of three
arbitrators, one to be nominated by each
Contracting Party and the third to be appointed
by the two arbitrators. Each of the Contracting
Parties shall nominate an arbitrator within a
period of sixty (60) days from the date of
receipt by either Contracting Party of a notice
through diplomatic channels requesting
arbitration of the dispute and the third
arbitrator shall be appointed within a further
period of sixty (60) days. If either of the
Contracting Parties fails to nominate an
arbitrator within the period specified,or if the
third arbitrator is not appointed within the
period specified, the President of the Council of
the International Civil Aviation Organization may
be requested by either Contracting Party to
appoint an arbitrator or arbitrators as the case
requires. In all cases the third arbitrator shall
be a national of a third State, shall act as
chairman of the Tribunal and shall determine the
place where arbitration will be held. The
arbitral Tribunal shall settle its own procedure
and If necessary shall decide on the law to
be applicable.

3. Any decision given by the arbitral Tribunal shall
be binding on both Contracting Parties, unless
they decide otherwise at the time of referring
the dispute to an arbitral Tribunal.

4. The expenses of the Tribunal shall be shared
equally between the Contracting Parties.
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5. If and so long as either Contracting Party falls
to comply with any decision given under paragraph
3 of this Article, the other, Contracting Party
may limit, withold or revoke any rights or
privileges which it has granted by virtue of this
Agreement to the Contracting Party in default or
to the designated airline in default.

Article XVIII

REGISTRATION

The Agreement, including any amendments thereto, as
well as any exchange of Diplomatic Notes, shall be
registered with the International Civil Aviation
Organization.

Article XIX

ENTRY INTO FORCE

This Agreement shall enter into force at the date on
which both Contracting Parties give written
notifications to each other by exchange of Diplomatic
Notes that their respective internal requirements for
entry into force have been fulfilled.

Either Contracting Party may at any time give notice
to the other Contracting Party of its decision to
terminate the Agreement. Such notice shall be
simultaneously communicated to the International
Civil Aviation Organization. In such case the
Agreement shall terminate tuelve (12) months after
the date of receipt of the notice by the other
Contracting Party, unless the notice of termination
is withdrawn by mutual agreement before the expiry of
this period. In the absence of ackowledgement of
receipt by the other Contracting Party, the notice
shall be deemed to have been received fourteen (14)
days after the receipt of the notice by the
International Civil Aviation Organization.
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In witness whereof, the undersigned,
authorized thereto by their respective
have signed the present Agreement.

Done at .W5W. .. , this Aj
vhich corresponds to the 9.

being duly
Governments

day of re t-q 1990
day of Fclct- 5750

In two originals in the English, Polish and Hebrew
languages, all the texts being equally authentic. In
case of divergency of interpretation, the English
text shall prevail.

For the Government
of the State of Israel:

[Signed - Signel' I

For the Government
of the Republic of Poland:

[Signed - SigneJ2

I Signed by Moshe Arens - Signd par Moshe Arens.
2 Signed by Krzysztof Skubiszewski - Signd par Krzysztof Skubiszewski.
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ANNEX

to the Bilateral Air Transport Agreement between the
Government of the Republic of Poland and the

Government of the State of Israel on scheduled air
transport between their respective territories.

1. Routes on which air services may be operated
by the designated airline of Poland:

Points in Poland,
Intermediate Points,
Points in Israel,
Points beyond.

2. Routes on which air services may be operated
by the designated airline of Israel:

Points in Israel,
Intermediate Points,
Points in Poland,
Points beyond.

3. 5th freedom rights, to and from third
countries, shall be available on the agreed

services provided they have been coordinated
and agreed upon In advance between' the two
designated airlines and approved, by the
relevant aeronautical authorities.

4. Any or all of the Intermediate or beyond

points may, at the opinion of the designated
airline, be omitted on any or all flights
provided that the service begins or
terminates in the territory of the Party
designating the airline,
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE L'tTAT D'ISRAEL ET
LE GOUVERNEMENT DE LA RItPUBLIQUE DE POLOGNE,
RELATIF AUX TRANSPORTS AtRIENS

Le Gouvernement de l'Etat d'Isral et le Gouvernement de la R6publique de
Pologne (ci-apr s d6nommds les « Parties contractantes ),

Etant parties A la Convention relative A l'aviation civile intemationale, ouverte
A la signature A Chicago le 7 d6cembre 19442;

D6sireux de favoriser le d6veloppement des transports a6riens entre la Pologne
et Israel et de poursuivre A tous 6gards la coop6ration intemationale dans ce do-
maine;

Sont convenus de ce qui suit:

Article premier

D9FINITIONS

Aux fins de l'interpr6tation et de l'application du pr6sent Accord, et sauf indi-
cation contraire du contexte :

a) Le terme << Convention s'entend de la Convention relative A r'aviation ci-
vile internationale, ouverte A la signature A Chicago le 7 d6cembre 1944, ainsi que de
toute annexe adopt6e conformment A l'article 90 de ladite Convention et de toute
modification apport6e aux annexes ou A la Convention conform6ment A ses arti-
cles 90 et 94, A condition que ces annexes et modifications aient 6t ratifi6es par les
deux Parties contractantes ou leur soient devenues applicables.

b) L'expression « autorit6s a6ronautiques s'entend, dans le cas de l'Etat
d'Isradl, du Ministre des Transports et, dans le cas de la R6publique de Pologne, du
Ministire des Transports et de la Mer, ou, dans les deux cas, de toute personne ou
de tout organisme dfiment habilit6 A exercer les fonctions attribu6es auxdites auto-
rites.

c) L'expression < entreprise ddsign6e s'entend de l'entreprise de transport
a6rien que chacune des Parties contractantes aura choisie pour exploiter les services
sp6cifi6s dans l'Annexe au pr6sent Accord et conform6ment A 'article III de cet
Accord.

d) Le terme « territoire , comme les expressions <« services a6riens interna-
tionaux et <« escale non commerciale >, ont le sens que leur donnent les articles 2
et 96 de la Convention.

I Entrd en vigueur le 21 ao0t 1991, date dela derniire des notifications (des 9 avril et 21 aoft 1991) par lesquelles les
Parties contractantes se sont informtes de I'accomplissement de leurs proc~lures internes respectives, conform~ment t
l'article XIX.

2 Nations Unies, Recueil des Traitds, vol. 15, p. 295. Pour les textes des Protocoles amendant cette Convention, voir
vol. 320, p. 209 et 217; vol. 418, p. 161; vol. 514, p. 209; vol. 740, p. 21; vol. 893, p. 117; vol. 958, p. 217; vol. 1008, p. 213,
et vol. 1175, p. 

29 7
.
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e) Le terme << Accord s'entend du present Accord, de ses Annexes et de tout
amendement qui pourrait y etre apport6.

f) Les expressions «< routes spdcifides > s'entend des routes sp6cifi6es ou qui le
seront dans l'Annexe au pr6sent Accord.

g) L'expression «< services convenus s'entend des services ariens interna-
tionaux qui peuvent etre exploit~s sur les routes sp6cifi6es conformment aux dis-
positions de l'Accord.

h) Le terme << tarifs s'entend des prix A acquitter pour le transport de passa-
gers, de bagages ou de marchandises et des conditions d'application de ces prix, y
compris les prix et les conditions des prestations d'agence et autres prestations
auxiliaires et leurs conditions d'application, mais non compris le tarif ni les condi-
tions du transport du courrier.

Article H

DROIT D'EXPLOITATION ET DE TRAFIC COMMERCIAL

Chacune des Parties contractantes accorde l'autre Partie les droits 6nonc6s
dans le pr6sent Accord en vue d'assurer des services adriens internationaux regu-
liers sur les routes sp6cifi6es dans l'Annexe au pr6sent Accord.

Sauf disposition contraire au pr6sent Accord ou de son Annexe, l'entreprise
d6signde par chaque Partie contractantejouira, dans l'exploitation d'un service con-
venu sur une route sp6cifi6e, des privileges suivants :

a) Survoler le territoire de I'autre Partie contractante sans y faire escale;

b) Faire des escales non commerciales sur ledit territoire; et

c) Faire des escales sur ledit territoire aux fins d'embarquer ou de d6barquer
s6pardment ou conjointement, dans l'exploitation des services convenus specifi6s
dans l'Annexe, des passagers, des marchandises ou du courrier en trafic interna-
tional.
Aucune disposition du prdsent Accord ne sera cens6e conf6rer A une entreprise
d6sign6e par une Partie contractante le privilege d'embarquer, sur le territoire de
l'autre Partie, des passagers, des marchandises ou du courrier pour les transporter,
moyennant r6mun6ration ou en ex6cution d'un contrat de location, A un autre point
du territoire de cette autre Partie contractante.

Article III

DtSIGNATION DES ENTREPRISES

1. Chacune des Parties contractantes aura le droit de designer, par notification
6crite A l'autre Partie contractante, une entreprise de transport a6rien habilit6e A
exploiter les services convenus sur les routes sp6cifi6es.

2. Au reu de la d6signation, chacune des Parties contractantes accordera
sans retard, sous r6serve des dispositions des paragraphes 3 et 4 du pr6sent article,
le permis d'exploitation voulu A l'entreprise d6sign6e.

3. Les autorit6s a6ronautiques d'une Partie contractante pourront exiger de
l'entreprise d6sign6e par l'autre Partie contractante la preuve qu'elle est en mesure
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de remplir les conditions prescrites par la 16gislation et ia r6glementation normale-
ment et raisonnablement appliqu6es par lesdites autorit6s A 'exploitation de ser-
vices a6riens internationaux conform6ment aux dispositions de la Convention.

4. Chacune des Parties contractantes aura le droit de refuser le permis
d'exploitation vis6 au paragraphe 2 du pr6sent article, ou de soumettre aux condi-
tions qu'elle jugera n6cessaires l'exercice, par l'entreprise d6sign6e, des droits pr6-
cis6s A l'article II du pr6sent Accord, lorsqu'elle n'aura pas la certitude qu'une part
importante de la propri6td et que le contr6le effectif de ladite entreprise sont entre
les mains de la Partie contractante qui l'a d6sign6e ou de ressortissants de cette
Partie.

5. Lorsqu'une entreprise aura 6t6 dfment d6sign6e et aura requ le permis
d'exploitation, elle pourra commencer, n'importe quand, A assurer les services con-
venus, A condition qu'un tarif 6tabli selon les dispositions de l'article VI du pr6sent
Accord soit en vigueur pour lesdits services.

Article IV

ANNULATION OU SUSPENSION

1. Chacune des Parties contractantes aura le droit d'annuler le permis
d'exploitation ou de suspendre l'exercice des droits pr6cis6s A l'article II du pr6sent
Accord et accord6s A r'entreprise d6sign6e par l'autre Partie contractante, ou encore
de soumettre l'exercice de ces droits aux conditions qu'ellejugera n6cessaires :

a) Si elle a des raisons de douter qu'une part importante de la propri6t6 et le
contr6le effectif de rentreprise soient entre les mains de la Partie contractante qui
l'a d6sign6e ou de ressortissants de cette Partie;

b) Si cette entreprise ne respecte pas la 16gislation ou la r6glementation en
vigueur sur le territoire de la Partie contractante qui a accord6 ces droits; ou encore

c) Si 'entreprise manque de toute autre mani~re A conformer son exploitation
aux conditions prescrites dans le pr6sent Accord.

2. Sauf n6cessit6 imm&iiate d'annuler le permis, de suspendre 'exercice des
droits ou d'imposer des conditions comme prevu au paragraphe 1 du pr6sent article
afin d'emp&cher la poursuite de l'infraction A la l6gislation ou A la r6glementation en
question, il ne sera fait usage de ce droit qu'aprZs consultation de l'autre Partie
contractante.

Article V

EXONtRATIONS

1. Chacune des Parties contractantes exondrera, sur la base de la r6ciprocit6,
l'entreprise d6sign6e par l'autre Partie contractante, et cela dans toute la mesure oti
sa Idgislation nationale le permet, des restrictions A l'importation, droits de douane,
taxes d'accise, frais d'inspection et autres droits ou impositions nationaux sur les
adronefs, les carburants, les huiles lubrifiantes, les fournitures techniques consom-
mables, les pices de rechange y compris les moteurs, l'6quipement normal des
a6ronefs, les provisions (y compris les boissons, le tabac et les autres articles des-
tin6s A la vente en quantitd limit6e aux passagers durant le vol), et les autres articles
destin6s A etre utilis6s uniquement pour l'exploitation ou l'entretien des adronefs de
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l'entreprise d6sign6e par 'autre Partie contractante et assurant les services con-
venus, de m~me que les billets imprim6s, les lettres de transport a6rien, les imprim6s
portant le label de l'entreprise et la documentation publicitaire habituelle distribu6e
gratuitement par elle.

2. Les exonerations accord6es en vertu du pr6sent article s'appliqueront aux
objets vis6s au paragraphe 1 dudit article lorsqu'ils seront :

a) Introduits sur le territoire de l'une des Parties contractantes par l'entreprise
ddsignde par l'autre Partie contractante ou pour son compte;

b) Conservds A bord d'adronefs de l'entreprise ddsignde par l'une des Parties
contractantes au moment de l'arrivde sur le territoire de l'autre Partie contractante
ou au depart dudit territoire;

c) Embarquds A bord d'adronefs de l'entreprise ddsignde par l'une des Parties
contractantes sur le territoire de l'autre Partie contractante et destinds A tre utilisds
dans l'exploitation des services convenus;

que ces objets soient ou non utilisds ou consommds intdgralement ou en partie A
l'intdrieur du territoire de la Partie contractante qui accorde l'exondration, A condi-
tion qu'ils ne soient pas cddds A des tiers dans le territoire de ladite Partie contrac-
tante.

3. Les 6quipements de bord normaux ainsi que les mat6riels et fournitures
normalement conserv6s A bord des a6ronefs de l'entreprise d6sign6e par l'une des
Parties contractantes ne pourront 8tre d6barqu6s sur le territoire de l'autre Partie
contractante qu'avec l'accord des services de douane de ce territoire; s'ils le sont,
ils pourront etre plac6s sous la surveillance de ces services jusqu'A leur r6exporta-
tion ou jusqu'A ce qu'il en soit dispos6 autrement conform6ment A la r6glementation
douaniire.

4. Les passagers en transit sur le territoire de l'une ou l'autre Partie contrac-
tante ne seront soumis qu'A un contr6le tr~s simplifi6. Les bagages et les marchan-
dises en transit direct seront exon6r6s des droits de douane et autres taxes similaires.

Article VI

TARIFS

1. Les tarifs pratiqu6s par l'entreprise ddsignee par l'une des Parties contrac-
tantes pour le transport A destination ou en provenance du territoire de l'autre Partie
contractante seront 6tablis A un niveau raisonnable qui tiendra doment compte de
tous les facteurs 4 prendre en consideration, notamment les frais d'exploitation, un
b6n~fice raisonnable et les tarifs des autres compagnies a~riennes.

2. Les tarifs vis6s au paragraphe 1 du prdsent article seront, si possible, 6tablis
d'un commun accord par les entreprises d6sign~es par les deux Parties contractan-
tes, apris consultation avec d'autres compagnies qui desservent tout ou partie de la
m~me route et, lorsque cela sera possible, ledit accord sera conclu en ayant recours
au m6canisme d'6tablissement des tarifs de l'Association internationale du trans-
port adrien.

3. Les tarifs ainsi convenus seront propos6s A l'approbation des autorit~s
adronautiques des deux Parties contractantes au moins quarante-cinq (45) jours
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avant la date projetde de leur entrde en vigueur. Dans des cas particuliers, lesdites
autoritds pourront consentir en concertation un ddlai plus court.

4. Les autoritds adronautiques pourront donner tacitement cette approbation.
Si aucune d'elles ne fait opposition dans les trente (30) jours suivant la date de la
proposition d6posde conformdment au paragraphe 3 du pr6sent article, les tarifs
seront r6put6s approuvds. Si le ddlai de proposition est r6duit comme le pr6voit le
paragraphe 3 du prdsent article, les autorit6s a6ronautiques pourront d6cider de
ramener A moins de trente (30) jours le d6lai d'opposition.

5. Si un tarif ne peut 6tre 6tabli conformdment au paragraphe 2 du prdsent
article, ou si, durant le ddlai applicable conform6ment au paragraphe 4, l'une des
autoritds a6ronautiques signifie son opposition A l'application d'un tarif convenu
conformment aux dispositions du paragraphe 2, les autorit6s a6ronautiques des
deux Parties contractantes s'efforceront d'6tablir le tarif d'un commun accord apris
avoir consult6 les autorit6s a6ronautiques de tout Etat dont elles pourront estimer
utile de recueillir l'avis.

6. Si les autorit6s a6ronautiques ne peuvent s'entendre sur un tarif qui leur est
propos6 conformdment au paragraphe 3 du pr6sent article, ou sur un tarif envisag6
conformment au paragraphe 5, le diff6rend sera r6gl6 conformdment aux disposi-
tions de l'article XVII du pr6sent Accord.

7. Le tarif 6tabli conform6ment aux dispositions du prdsent article restera en
vigueurjusqu'A l'6tablissement d'un nouveau tarif. N6anmoins, la validit6 d'un tarif
ne sera pas prolong6e en vertu du pr6sent paragraphe au-delA de 12 (douze) mois
apris la date normale de son expiration.

Article VII

PERSONNEL TECHNIQUE ET COMMERCIAL

1. L'entreprise d6sign6e par l'une des Parties contractantes sera autoris6e,
sous r6serve de r6ciprocit6, A maintenir sur le territoire de l'autre Partie contractante
ses repr6sentants et ses personnels d'exploitation, commercial et technique n6ces-
saires pour l'exploitation des services convenus. Ces personnels seront choisis selon
les besoins parmi les ressortissants de l'une des Parties contractantes ou des deux.

2. Au choix de l'entreprise d6sign6e, ses besoins en personnel pourront &re
satisfaits par ses propres employds ou en faisant appel aux services d'une autre
organisation, entreprise ou compagnie a6rienne qui exerce son activit6 sur le terri-
toire de l'autre Partie contractante et qui est habilit6e A offrir de tels services sur ce
territoire.

3. Les repr6sentants et les personnels en question seront assujettis A la ldgis-
lation et a la r6glementation en vigueur de I'autre Partie contractante et, confor-
m6ment A cette 16gislation et A cette r6glementation, chacune des Parties contractan-
tes accordera, sur la base de la rdciprocit6 et dans les meilleurs ddlais, les permis ou
visas de travail n6cessaires et les autres documents similaires aux repr6sentants et
aux membres du personnel vis6s au paragraphe 1 du prdsent article.
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Article VIII

Lois ET REGLEMENTS

1. Les lois et riglements de chacune des Parties contractantes qui r6gissent,
sur son territoire, l'entr6e ou la sortie des a~ronefs affect~s A la navigation interna-
tionale ou bien l'exploitation de ces a~ronefs sur son territoire, seront applicables A
'entreprise dAsign6e par I'autre Partie contractante.

2. Les lois et r~glements applicables A l'entr6e, au sjour et au d6part des
passagers, des &quipages, des bagages, des marchandises et du courrier sur le terri-
toire de chacune des Parties contractantes, comme les formalitds d'entr6e et de
d6part, d'immigration, de douane et de contr6le sanitaire, s'appliqueront sur son
territoire aux op6rations de l'entreprise ddsign6e par l'autre Partie.

Article IX

CERTIFICATS ET PERMIS

Les certificats de navigabilit6, les brevets d'aptitude et les permis d6livr6s ou
valid6s par l'une des Parties contractantes et non p6drims seront reconnus valides
par l'autre Partie aux fins de l'exploitation des services convenus, sous r6serve que
les conditions auxquelles ces certificats ou permis ont 6t6 d6livr6s ou valid6s soient
6gales ou sup6rieures aux minimums 6ventuellement fix6s conform6ment A la Con-
vention relative A l'aviation civile internationale.

Cependant, chacune des Parties contractantes se r6serve le droit de ne pas
reconnaitre, pour le survol de son territoire, les brevets d'aptitude et les permis
d6livr6s A ses propres ressortissants par l'autre Partie.

Article X

SfCURITI9

1. Les Parties contractantes r6affirment que l'obligation qu'elles ont A l'6gard
l'une de l'autre d'assurer la s~curit6 de l'aviation civile contre tous actes de pira-
terie. Les Parties contractantes se conformeront notamment aux dispositions de la
Convention relative aux infractions et A certains autres actes survenant A bord des
a6ronefs, sign6e A Tokyo le 14 septembre 1963 1, de la Convention pour la r6pression
de la capture illicite d'a6ronefs, sign6e A La Haye le 16 d6cembre 19702, de la Con-
vention pour la r6pression d'actes illicites dirig6s contre la s6curit6 de l'aviation
civile, sign6e A Montr6al le 23 septembre 19713 et du Protocole pour la r6pression
d'actes illicites de violence dans les a6roports servant b l'aviation civile internatio-
nale, sign6 A Montr6al le 24 f6vrier 19884.

2. Les Parties contractantes se pr~teront mutuellement, sur demande, toute
l'aide n6cessaire pour prdvenir la capture illicite d'a6ronefs civils et tout autre acte
illicite portant atteinte A la s6curit6 desdits a6ronefs, de leurs passagers et dquipages,

I Nations Unies. Recuei des Traitis, vol. 704, p. 219.
2 Ibid., vol. 860, p. 105.
3 Ibid., vol. 974, p. 177.4

1bid., vol. 1589, n' A-14118.
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des a6roports et des installations de navigation a6rienne, ainsi que toute autre me-
nace contre la securit6 de l'aviation civile.

3. Dans le cadre de leurs relations mutuelles, les Parties contractantes agiront
conform6ment aux dispositions relatives A ]a s6curit6 du transport a6rien arrtees
par l'Organisation de l'aviation civile internationale et contenues dans les Annexes
A la Convention relative A l'aviation civile internationale, dans ]a mesure o6i lesdites
dispositions sont applicables aux Parties; elles exigeront des exploitants d'a6ronefs
de leur nationalit6 et de ceux dont '6tablissement principal ou la r6sidence per-
manente sont sis sur leur territoire, de meme que des exploitants d'a6roports sis sur
leur territoire, qu'ils agissent conform6ment aux dispositions relatives b la s6curit6
aerienne.

4. Chacune des Parties contractantes s'engage A obliger lesdits exploitants
d'a6ronefs A respecter les dispositions relatives ]a s6curit6 a6rienne vis6es au para-
graphe 3 ci-dessus dont l'autre Partie exige l'application en ce qui concerne l'entr6e
ou le s6jour sur son territoire ou le d6part de ce territoire. Chacune des Parties
contractantes veillera A ce que les mesures adequates soient effectivement prises sur
son territoire afin de prot6ger les a6ronefs et de contr6ler les passagers, les dqui-
pages, les bagages A main, les bagages de soute, les marchandises et les provisions de
bord avant et pendant 'embarquement ou le chargement. Chacune des Parties con-
tractantes consid6rera aussi avec bienveillance toute demande de l'autre Partie con-
tractante visant A la prise de mesures de s6curit6 sp6ciales et raisonnables pour faire
face A une menace particuli~re.

5. Lorsque se produira un incident ou que planera la menace d'un incident ou
d'une capture illicite d'un a6ronef civil ou de tout autre acte illicite A l'encontre de
la s6curit6 d'un de ces a6ronefs, de ses passagers et de son equipage, d'un a6roport
ou d'installations de navigation a6rienne, les Parties contractantes se preteront mu-
tuellement assistance en facilitant les communications et en prenant les autres me-
sures appropri6es pour mettre rapidement et sOrement fin audit incident ou A ladite
menace.

Article XI

TRANSFERT DES EXCtDENTS DE RECETTES

1. L'entreprise ddsign&e par une Partie contractante aura toute latitude pour
vendre des prestations de transport a6rien sur le territoire de 'autre Partie contrac-
tante, soit directement, soit par l'intermediaire d'un agent, en monnaie locale ou
dans une monnaie librement convertible, sous r6serve d'autorisation et conforme-
ment aux lois et r~glements applicables des Parties.

2. Les entreprises d6signdes par les Parties contractantes auront toute latitude
pour transf6rer du territoire ob sont vendues ces prestations vers le territoire de leur
pays d'origine l'exc6dent, sur le premier de ces territoires, de leurs recettes sur leurs
d6penses. Ces transferts nets comprendront le produit des ventes effectu6es, direc-
tement ou par l'interm6diaire d'un agent, de prestations de transport a6rien et de
prestations connexes suppl6mentaires, et ils seront effectu6s conform6ment A l'ac-
cord de paiements en vigueur entre les deux pays et aux r~glements de change
applicable.

3. Les entreprises d6sign6es par les Parties contractantes se verront accorder
les autorisations de transfert dans un delai de 30 jours suivant le d6p6t de leur

Vol. 1651, 1-28391



246 United Nations - Treaty Series e Nations Unies - Recueil des Traitks 1991

demande. Les formalit6s du transfert seront conformes A la r6glementation des
changes du pays oib les recettes auront 6t r6alis6es.

4. Les entreprises d6sign6es par les Parties contractantes auront toute latitude
pour proc6der aux transferts dis r6ception des autorisations. Si des problmes tech-
niques les emp~chent d'y procdder imm&liatement, elles b6n6ficieront des m~mes
priorit6s en mati~re de transfert que celles accord6es en g6ndral pour les importa-
tions des Parties contractantes.

5. Sur la base de la r6ciprocit6, chacune des Parties contractantes exon6rera
la compagnie d6sign6e par l'autre Partie contractante de tous imp6ts et droits sur les
b6n6fices tir6s de l'exploitation du service a6rien.

Article XII

CAPACIT9 DE TRANSPORT

1. Les entreprises d6sign6es par les deux Parties contractantes auront la fa-
cult6 d'exploiter, dans des conditions 6quitables et 6gales, les services convenus
sp6cifi6s dans l'Annexe au pr6sent Accord.

2. L'entreprise d6sign6e par chaque Partie contractante devra, en exploitant
les services convenus, prendre en considdration les int6r~ts de l'entreprise de l'autre
Partie contractante, de fagon A ne pas pr6judicier indfiment les prestations que cette
derni~re assure sur toute ou partie des m~mes routes.

3. La capacit6 de transport accord6e aux entreprises d6sign6es pour les ser-
vices convenus d6pendra 6troitement de la demande estim6e de transport a6rien de
passagers entre les territoires des Parties contractantes. Cette capacit6 sera en prin-
cipe 6galement partag6e entre les deux entreprises, sauf convention contraire.

4. La fr6quence et les horaires des vols dans l'exploitation des services con-
venus seront arrt6s d'un commun accord entre les deux entreprises d6sign6es et
soumis A l'approbation des autorit6s a6ronautiques au moins 30 jours avant leur
entr6e en vigueur. Si les entreprises d6sign6es ne peuvent parvenir A un accord, la
question sera soumis aux autoritds a6ronautiques des Parties contractantes.

5. L'exploitation des services convenus devra faire l'objet d'un accord com-
mercial entre les deux entreprises d6signdes. Cet accord sera soumis A l'approbation
des autorit6s a6ronautiques des deux Parties contractantes.

Article XIII

FACILITATION

1. Les charges impos6es sur le territoire de chaque Partie contractante A l'en-
treprise d6sign6e par I'autre Partie en contrepartie de l'utilisation des a6roports ou
autres 6quipements de navigation a6rienne ne seront pas plus 6lev6es que celles
impos6es aux compagnies adriennes nationales assurant des services a6riens inter-
nationaux similaires.

2. Chacune des Parties contractantes encouragera les consultations entre ses
autorit6s responsables de l'imposition de redevances d'usage et les entreprises d6si-
gn6es qui utilisent les services ou equipements consid6r6s, et ce, si possible, par
l'interm6diaire des organisations repr6sentatives des compagnies a6riennes. Toute
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proposition visant A modifier le montant des redevances d'usage devrait 8tre notifide
aux utilisateurs avec un pr6avis raisonnable, de mani~re A leur permettre d'exprimer
leur point de vue avant que les modifications n'entrent en vigueur.

3. Aucune des Parties contractantes n'accordera A une entreprise de transport
a6rien, qu'elle soit nationale ou ftrangre, la pr6f6rence sur une entreprise de l'autre
Partie contractante qui assurerait des services internationaux similaires pour l'ap-
plication de ses r~glements de douane, d'immigration, de quarantaine ou autres re-
glements similaires, ni pour l'utilisation des a6roports, des services de contr6le de la
circulation adrienne ou des autres 6quipements apparent6s sous son contr6le.

Article XIV

ECHANGE D'INFORMATIONS ET DE STATISTIQUES

Les autorit6s a6ronautiques de chacune des Parties contractantes fourniront A
celles de l'autre Partie, sur leur demande, les informations statistiques dont celles-ci
auront raisonnablement besoin pour d6terminer la capacit6 de transport assur6e par
l'entreprise d6sign6e, le volume du trafic transport6 sur les services convenus ainsi
que l'origine et la destination du trafic sans escale.

Article XV

CONSULTATIONS

1. Dans un esprit d'6troite coop6ration, les autorit~s adronautiques des Par-
ties contractantes se consulteront priodiquement en vue d'assurer l'application et
le respect fiddles des dispositions du present Accord et de son Annexe.

2. Ces consultations ddbuteront dans un d6lai de soixante (60)jours Acompter
de la date de r6ception d'une demande A cet effet, sauf d6cision contraire des Parties
contractantes.

Article XVI

MODIFICATIONS

1. Si l'une des Parties contractantes estime souhaitable de modifier telle ou
telle disposition de l'Accord, elle pourra demander des consultations i l'autre partie
contractante. Ces consultations, qui se d6rouleront entre les autorit6s a6ronauti-
ques, pourront s'effectuer oralement ou par correspondance et d6buteront dans un
d61ai de soixante (60) jours suivant la date de la demande. Les modifications ainsi
convenues entreront en vigueur des qu'elles auront W confirm6es par 6change de
notes diplomatiques.

2. Des modifications pourront 8tre apport6es A l'Annexe au pr6sent Accord
par entente directe entre les autorit6s adronautiques comp6tentes des deux Parties
contractantes, confirmes par 6change de notes diplomatiques.

3. Le pr6sent Accord sera modifi6 pour Ptre rendu conforme aux dispositions
de toute convention multilat6rale qui pourrait prendre force obligatoire pour les
deux Parties contractantes.

Vol. 1651. 1-28391

1991



248 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 1991

Article XVII

RtGLEMENT DES DIFF9RENDS

1. Si un diff6rend s'616ve entre les Parties contractantes au sujet de l'inter-
pr6tation ou de l'application du pr6sent Accord, elles s'efforceront en premier lieu
de le r6gler par voie de n6gociations.

2. Si les Parties contractantes ne parviennent pas A un r~glement par voie de
n6gociations, elles pourront convenir de soumettre le diff6rend A un tribunal de trois
arbitres, dont un nomm6 par chacune des Parties contractantes, le troisime arbitre
6tant ddsign6 par les deux premiers choisis. Chacune des Parties contractantes ddsi-
gnera son arbitre dans les soixante (60) jours qui suivront la date oi) l'une d'elles
aura reu de l'autre par la voie diplomatique une demande d'arbitrage du diff6rend
et le tiers arbitre devra 8tre d6signd dans les soixante (60) jours qui suivront. Si l'une
ou I'autre Partie contractante ne d6signe pas d'arbitre dans le d4lai prescrit, ou si le
tiers arbitre n'est pas d6sign6 dans le d6lai prescrit, le Pr6sident du Conseil de l'Or-
ganisation de l'aviation civile internationale pourra, A la demande de l'une ou l'autre
Partie, d6signer, selon le cas, un ou des arbitres. Dans tous les cas, le tiers arbitre qui
devra 8tre ressortissant d'un Etat tiers, pr6sidera le tribunal et d6cidera du lieu de
I'arbitrage. Le tribunal arbitral arratera lui-m~me son r~glement int6rieur et, si n6-
cessaire, d6cidera de la loi applicable.

3. Toute sentence du tribunal arbitral aura force obligatoire pour les deux
Parties contractantes A moins qu'elles n'en aient d6cid6 autrement en lui soumettant
le diff6rend.

4. Les d6penses du tribunal seront partag6es en parts 6gales entre les Parties
contractantes.

5. Si l'une ou l'autre des Parties contractantes ne se conforme pas A une
sentence rendue en application du paragraphe 3 du pr6sent article, l'autre Partie
contractante pourra, pour la dur6e du manquement, limiter, suspendre ou annuler
tout droit ou privilege accord6 par elle en application du pr6sent Accord A ]a Partie
contractante d6faillante.

Article XVIII

ENREGISTREMENT

Le pr6sent Accord, toute modification qui y serait apport6e, ainsi que tout
6change de notes diplomatiques, seront enregistr6s aupr~s de 'Organisation de
l'aviation civile internationale.

Article XIX

ENTRIE EN VIGUEUR

Le pr6sent Accord entrera en vigueur A la date A laquelle les deux Parties con-
tractantes se seront notifi6 par 6crit, moyennant 6change de notes diplomatiques,
I'accomplissement de leurs formalit6s internes n6cessaires A cette entr6e en vigueur.

Chacune des Parties contractantes pourra signifier A I'autre son intention de
d6noncer le pr6sent Accord. Sa notification devra 8tre communiqu6e en m~me
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temps A I'Organisation de I'aviation civile internationale. Dans ce cas, l'Accord
prendra fin 12 (douze) mois apr~s la date de r6ception de la notification par l'autre
Partie contractante, A moins que cette notification ne soit retir6e d'un commun
accord avant I'expiration de ce d61ai. En 'absence d'accus6 de r6ception de I'autre
Partie contractante, la notification sera r6put6e lui 8tre parvenue 14 (quatorze) jours
apr~s la date de sa r6ception par I'Organisation de l'aviation civile intemationale.

EN FOI DE QUOI, les soussign6s, A ce dfiment habilit6s par leurs Gouvernements
respectifs, ont sign6 le pr6sent Accord.

FAIT A Varsovie, le 27 f6vrier 1990, correspondant au 2 Adar 5750, en deux
exemplaires originaux en anglais, polonais et h6breu, tous les textes faisant 6gale-
ment foi. En cas de divergence d'interpr6tation, le texte anglais pr6vaudra.

Pour le Gouvernement Pour le Gouvernement
de I'Etat d'Isradl: de la RApublique de Pologne:

[MOSHE ARENS] [KRZYSZTOF SKUBISZEWSKI]
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ANNEXE A L'ACCORD BILATtRAL RELATIF AUX TRANSPORTS APERIENS
ENTRE LE GOUVERNEMENT DE LA RPPUBLIQUE DE POLOGNE ET LE
GOUVERNEMENT DE L'ITAT D'ISRAEL, RELATIF AUX TRANSPORTS
AIRIENS RIfGULIERS ENTRE LEURS TERRITOIRES RESPECTIFS

I. Routes sur lesquelles I'entreprise d6sign6e par la Pologne pourra assurer des ser-
vices a6riens : Points en Pologne, points interm6diaires, points en Isradl et au-delk.

2. Routes sur lesquelles l'entreprise d6sign6e par IsraEl pourra assurer des services
a6riens : Points en Israel, points intermdiaires, points en Pologne et au-del&.

3. Les Parties contractantes pourront se pr6valoir des droits de trafic de cinqui~me
libertd i destination et en provenance de pays tiers, sur les services convenus, A condition
qu'ils aient 6t6 coordonn6s et mutuellement convenus A l'avance par les deux entreprises
ddsign6es et approuv6s par les autorit6s a6ronautiques comp6tentes.

4. Les entreprises d6sign6es pourront omettre un ou plusieurs points interm6diaires ou
un ou plusieurs points au-delk de leurs territoires sur un ou la totalit6 de leurs vols A condition
que le point de d6part et le point d'arriv6e se trouvent sur le territoire de la Partie contractante
qui aura d6signd l'entreprise.
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[HEBREW TEXT - TEXTE HEBREU]
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[CZECH TEXT - TEXTE TCHE-QUE]

DOHODA MEZI VLADOU STATU IZRAEL A VLADOU CESKE A
SLOVENSKE FEDERATIVNi REPUBLIKY 0 LETECKt DO-
PRAVE

V16da St~tu Izrael a vldda Ceskd a S1ovenskl Federativnf

Republiky, ddle uv~dnd jako "smluvni strany",

jsouce stranami Umluvy o mezin~rodnim civilnim letectvi,

otevfend k podpisu v Chicagu sedmdho prosince 1944;

vedeny pf[nfm zavdst leteckou dopravu mezi Ceskoslovenskem a

Izraelem a pokra~ovat v p1n~m rozsahu v mezin~rodni spolupr~ci v

tomto odv~tvf;

se dohodly takto

CLANEK I

Vymczenf pojmG

Pro Oiely v~kladu a pou~itf t6to Oohody pokud neni d6le uvo-

deno jinak :

a) vfraz "Umluva" znamen6 Umluvu o mezin~rodnim civilnin letectvi

otevfenou k podpisu v Chicagu dne sedmdho prosince 1944 a

zahrnuje jakoukoli pfflohu ptijatou podle 616nku 90 t~to Umlu-

vy a jakoukoli zm~nu ptiloh nebo Umluvy podle jejich ilnkO 90

a 94, pokud tyto pfilohy a zmCny byly pfijaty ob6ma sinluvnimi

stranami;

b) vfraz "leteckd Ofady" znamen.5 v pfipad6 Stfitu Izraol ministra

dopravy a v pfipad6 teskd a S1ovensks Federativni Republiky

feder Inf ministerstvo dopravy, nebo v obou pffpadech jakou-
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koli jinou osobu nebo organ fdnd pov~tenV PTov6dnin funkci

v sou~asnd dob6 vykondvan~ch uveden~mi leteck~mi tOfady;

c) vfraz "ur~en leteck podnik" znamen6 leteckl podnik, kter9

kaidd smluvni strana ur~ila k provozu dohodnutch slu~cb

uveden~ch v Pffloze k teto Dohod6 a to v souladu s 616nlkem III

teto Oohody;

d) vfrazy "6zemi", "leteckl. slulba", "mezindrodni leteck6 slu2-

ba", "leteck podnik" a "pfistdni pro potfeby nikoliv obchod-

ni" maji v znam stanoVen v Elncich 2 a 96 Umluvy;

e) vfraz "Dohoda" znamen6 tuto Dohodu, jeji Pfilohy a jakdkoli

jejich zm~ny;

f) vfraz "stanovend linky" znamen6 linky ustanovend nebo kterd

budou ustanoveny v Pffloze k tdto Dohod6;

g) vgraz "dohodnutd slu~by" znamen mezin~rodnf leteckS slu2by,

kterd mohou bqt podle ustanoveni tdto Dohody provozov6ny no

stanoven~ch linkdch;

h) vfraz "tarif" znamen6 ceny, kterd se plat! za pfepravu ccstu--

jicich, zavazadel a zbo~i a podminky, za kter~ch se tyto ceny

pouiivajf, v~etnC cen a podminek za agentskC a jind pomocn6

slulby, ale nezahrnuje poplatky a podminky pro dopravu potty;

i) vgraz "kapacita" ve vztahu k vprazu "dohodnutd slu~by" znameni

kapacitu letadla pou~ivandho pfi t6chto slutb~ch, nsobenou

po~tem frekvencf provozovangch tfmto letadlem na lince nebo na

Oseku linky za dand obdobi.

CLANEK II

Poskytovdnf ptepravnich priv

1. Kad6 smluvnf strana poskytuje druh smluvni rLranC pr;lva

stanovend v tdto Dohod6, aby umoinila zffdit a provozovat
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pravidelnd mezindrodnf leteckd slulby na link~ch stanovon~ch v

Pfiloze.

2. Pokud neni v t~to Oohod6 nebo jejf Pfiloze stanoveno jinak,

kaidd smluvnf strana bude pfi provozu dohodnutd s1u2by na

stanovend lince u~fvat ndsledujicf v~sadnf prdva :

a) ldtat pfes dzemi druh6 smluvnf strany bez pfistdni;

b) ptistdvat na uvedendm Ozemi pro potfeby nikoli obchodni;

c) nakldat a vyklddat na uvedendm Ozemf v mfstech stanoven~ch

v Pffloze k t~to Oohod6 cestujfci, zavazadla, zboti a

pogtu urtend pro nebo pochdzejfc! z mist na 6zemi druhd

smluvnfi strany;

d) nakldat a vyklddat na dzemi ttetich zemf v mistech

stanoven~ch v Pffloze k t~to Dohods cestujfci, zavazadla,

zbo2fi a pogtu ur~end pro nebo poch~zejlci z mist na 6zemi

druhd smluvni strany, stanovenych v Pfiloze k t~to Oohod6.

3. Nic v t~to Dohodd nebude pova~ov~no za poskytnuti pr~va ur~e-

ndmu leteckdmu podniku jednd smluvni strany nak1ddat cestujf-

ci, zavazadla, zbo~f a po~tu na Ozemi druhd smluvni strany za

Oplatu nebo n~jemnd k doprav6 do jindho mista na dzemf druhd

smluvnf strany.

CLANEK III

UrCeni leteckfch podnikO a provozni opr~vn~nf

1. Ka2dd smluvnf strana bude mit privo pfsemn6 urtit druhd smluv-

ni stran6 jeden leteck podnik k provozovdni dohodnut~ch slu-

2eb na stanoven~ch linkdch.
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2. Po obdr~enf takovdho oznjmeni druh smluvni strana, s vhradnu

ustanoverii odstavcO 3 a 4 tohoto Clnku, bez prodLcni udJ1l

letecksmu podniku pfislu~n provozni opr~vndni.

3. Leteck Hiad jednd smluvni strany m62e po~adovat, aby letcck

podnik ur~enj druhou smluvnf stranou prokdzal, 2e je zpOsobil1

dodr~ovat podminky stanov le z~korny a piedlljiuy, k I.# j.- .,:l,

uHad obvykle a pimfen uplatiojo pri provozu mozinlroInfrh

leteck~ch slu~eb v souladu s ustanovenimi Umluvy.

4. Ka~d6 smluvnf strana bude mit prdvo odmitnout udelcni provoz-

niho oprdvndnf, zmfndnd v odstavci 2 tohoto Cl6nku, ncbo ulo-

2it urdendmu leteckimu podniku takovd podmnky, Iler(; povaujc

za nezbytn6 pro v~kon priv stanoven~ch v C1dnku 1I t~to Oohody

v kterdmkoli ptipadd, kdy sinluvni strana neni pfesvdCena, 2.

podstatnd 6st vlastnictvi a skutend kontrola tohoto

leteck~ho podniku n~le~i druid smluvni stran6 nebo jejim st~t-

nfm pffslutnfk~m.

5. Kdy2 byl leteck podnik takto urten a opr~vn~n, mn2c kdyko]i

zah6jit provoz dohodnutfch slu~eb za ptedpokladu, e jsou pro

tyto slu~by v platnosti tarify stanovend v souladu s ustanove-

nimi Cldnku VI tdto Dohody.

CLANEK IV

Odvolini a pozastavenf pr-v

1. Kadj smluvni strana bude mit pr~vo zru~it provozni oprdvnCsni

nebo pozastavit vikon pr~v stanovenych v 16nlku II tcto Oohody

leteckdmu podniku druh6 sinluvni strany, nebo ulo2it pro vyu21-

v~ni t~chto pr6v podminky, kterd pova2uje za nczbytn6 :

a) v pfpad6, 2e neni pfesv~d~ena, 2e pfcvUn6 6sl.

vlastnictvf a skute6n6 kontrola leteckdho podniku ndle f
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smluvnf stran6, kterd urtila leleck podnik, nebo jit.f,,i

stitnim p/fslugnik~m; nebo

b) v pffpad6, 2e uvedcn leteck podnik neplnf zkony nebo

pfedpisy smluvni strany poskytujici tato priva; nebo

c) v jakdmkoli pfipad6, kdy 1eteck podnik neprovozuje dohod-

nutd slu~by v souladu s podmfnkami stanovon~mi v t6to Doho-

dt.

2. Toto prdvo bude uplatndno pouze po konzultaci s dvuhou smluvni

stranou, ledate okam~it6 zru~eni, pozastaveni Ci ulo~eni pod-

mfnek podle odstavce 1 tohoto (l16nku je nezbytn6 k zabrinCni

da1~Iho poru~ovdni zdikonG a pfedpisO.

CLANEK V

Osvobozeni od celnich poplatkCi a dani

1. Ka~d6 smluvnf strana na zdklad6 reciprocity osvobodi pod.

sv~ch vnitrostftnfch zgkonO urden leteck podnil, druh6 smluv-

ni strany v nejvy~fm mo~ndm rozsahu od dovozrifch omezen ,

celnich poplatkO, spotfebnich danf, inspekCniclh poplatlk6 a

jinych n~rodnich danf a d~vek letadla, palivo, mozaci ole#e,

spotfebni technick materifl, nihradnf dily vietnCs motorCi,

obvyklou vybavu letadla, z~soby letadla a potraviny (v~etnC?

destitS1O, tab~ku, ndpojO a jin~ch vfrobkO urdcrich k prod:ji

cestujicfm v omezendm mno~stvf bahcm letu) a jin polo.iky

ur~en6 vVlutn6 pro pou~iti v souvislosti s provozem neho

obsluhou letadla urten~ho leteckdho podniku ptis]u~n6 sin]uvni

strany, kterd vykonfv6 dohodnutd slu~by, stejn6 tak, jako ti -

tdn zfsoby letenek, r kladnich listO, jin6 tiskoviny majici

na sob6 vytitnd oznaeni leteckdho podniku a obyCejn propa-

ga~ni materi~l rozgifovan9 zdarma urCen m leleckyfn podnikem.

2. Vqjimky poskytovand timto 616rkem se budou vztahovat na polo2-

ky uvedend v odstavci I tohoto E16nku
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a) pfivezend na Ozemi jednd smluvnf strany urcn~m ]etvckc m

podnikem druh smluvni strany nebo jeho jmr.nem;

b) ponechan6 na palub6 letadla ur en6ho leteck ho podniku jcd-

n6 smluvni strany po dobu pfiletu a nebo odletu z 6zcmi

druhb smluvni strany;

c) dodand na palubu letadla ur~endho leteckdho podniku jednd

smluvni strany na Ozemi druh6 smluvni strany za Oelnm

poulitf pfi provozu dohodnut~ch slu~eb.

3. B6nd letovL vybaveni, stejn6 tak jako materi~l, pottcby a z6-

soby obvykle ponech~vand na palub6 letadla ur~endho Ie pcktho

podniku kterdkoli smluvni strany, mohou b~t vylo~eny na 6zemf

druh6 smluvni strany pouze se souhlasem celnice tohoto Cizemi.

V takovdmto ptipadd mohou b~t uloleny pod dohledem celnice do

td doby, ne2 budou vyvezeny nebo s nimi bude naloicno jinak v

souladu s celnfmi pfedpisy.

4. Osvobozenf poskytovand v odstavci 1 tohoto MlTnku'buduu takud

pou~itelnj v pftpad, kdy ur~en leteck podnik jedn6 smluvni

strany se dohodl s jin m leteck~m podnikem na 6zemf druh6

smluvni strany, kter podobnd po~ivS tato osvobozonf od druhe

sniluvnf strany a zapOj~eni nebo ptevedeni polo~ek uveden~ch v

odstavci 1 tohoto CI~nku.

CLANEK VI

Tarify

1. Tarify poulIvand urtenm letecklm podnikem jednd snluvnif stra-

ny pro dopravu na nebo z 6zemi druhl snluvnf strany budou sta-

noveny v pfimfen6 v §i, pfitem2 bude ptihlifeno ke v~em v

6vahu pfipadajcifm dinitclOm jako jsou n6klady na provoz, pi'i-

m6sfen zisk a tarify jin~ch letebk~ch podnikj. Srnluvni strany

budou pova~ovat za neptijate1nd tarify podbfzejici nebo
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diskriminujfcl, nepfimFern6 vysok6 nebo oinezujlcf pi-cpravu na

z~klad6 zneu2iti dominantniho postavenf, nebo um Ie nizkd

vzhledem k pfin nebo nepflmd stdtni dotaci Ci podpofe.

2. Tarify uvedend v odstavci I tohoto dldnku budou die mo2nosti

sjedndny ur~en~mi leteckmi podniky obou smluvnich stran po

pfedchozf porad6, ptipadd-li to v Ovahu, s jingmi leteck~mi

podniky provozujicimi dopravu na td'e lince nebo jeji dSsti a

takovd dohody bude dosa2eno, kde je to mo~nd, vyu2itim

procedurlnfch postupo Mezindrodniho sdru2eni leteckch

dopravcG nebo jindho pfislutndho mezinirodniho mechanizmu pro

stanoveni tarifO.

3. Tarify takto sjednand budou pfedloieny ke schvd1eni leteckgm

OfadOm obou smluvnfch stran nejmCn6 45 dnO p-ed navuhovangm

datem jejich zavedenf. Ve zv1Sttnich pflpadech m62e Ijqt talo

doba zkrdcena na zdklad6 dohody leteckych OfadO.

4. Souhlas s tarify mUe bt din v~slovn6. V ptipadd, 2e 2idrig z

leteckgch 6fadO smluvnich stran nevyjdff svOj nosouhlas s

navr2en mi tarify do 30 dnG od data pfed1o~eni v souladu s

odstavcem 3 tohoto dlinku, budou pova~ov~ny za schv6len6. V

pfipad6, 2e doba pro pfedlo2eni byla zkrdcena v souladu s

odstavcem 3 tohoto CI~nku, letecckd dHady mohou dohodnout, .e

doba v nf2 musi bqt oznimen jakfkoli nesouhlas bude krat~i ne2

30 dnO.

5. Nebude-li mo~no tarif dohodnout podle oostavce 2 tohoto

Cldnku, nebo pokud v dobd stanovend v odstavci 4 tohoto lUinku

jeden leteck 6fad pfedd druhnmu leteck~mu Ofiadu ozn~menf o

nesouhlasu s jakgmkoli tarifem dohodnut~m podle ustanoveni

odstavce 2, leteckd 6fady obou smluvnich stran, po konzultaci

s leteckgin 6fadem jakdhokoli stdtu, jeho2 nizor mohou pova2o-

vat za u~itetn', se vynasna~i stanovit tarif vzdjemnou doho-

dou.

6. Nebudou-ii se moci leteckd Gfady dohodnout na jaklmkoli tari-

fu, pfedlo~endm jim podle odstavce 3 tohoto 6l6nku, nobo na
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stanovenf jakdhokoli tarifu podle odstavce 5 tohoto 616nku,

spor bude fe~en v souladu s ustanovenimi Ml~nku XVIII tdto

Dohody.

7. Tarif sjednany podle ustanoveni tohoto 616nku bude v platnosti

a2 do sjedn6nf novdho tarifu. Platnost tarifu v~ak nebude na

z~k1ad tohoto odstavce prodlouena a vice nei 12 mesicO po

datu, k nemu2 by jinak platnost tarifu skon6i1a.

CLANEK VII

IReprezentace

1. Ur~en leteck podnik jedrid srnluvnl strany bude mit povoleno,

na zdklad6 reciprocity, udrlovat na Oizemf druh sinluvrii strany

sv5 zdstupce a obchodni, provozni a technick personil potfeb-

n9 v souvislosti s provozem doiodnutych sluleb. Person~l mOie

bt vybr~n ze st~tnich pffslu~nikO I<ter6koli z obou stran pod-

le potteby.

2. Poladavky na persondl mohou bt, podle min~ni ur~endho letec-

kdho podniku, uspokojeny jeho vlastnim persondlem nebo pou1i-

tim slu2eb jind organizace, spoletnosti nebo leteckdho

podniku, psobfcich na 6zemi druhd smluvnf strany a oprivnO-

nfch k poskytov~nf takovfch sluleb na 6zemi smluvni strany.

3. Zdstupci a persondl budou podlhat z~konOm a pfedpis~m platn~m

na 6zemf druhd smluvni strany a budou dodrlovaL takovd z~kony

a pfedpisy; kald smluvrnl strana na zjkladC reciprocity a s

minimlnlm prodlenim poskytne nezbytnd pracovnl povoleni,

pracovnl visa nebo jind nezbytnd doklady zdstupctm a persondlu

uveden~m v odstavci 1 tohoto lnku.

CLANEK VIII

Pou2iti zdkonO a pfedpisO

1. Z~kony a pfedpisy ka2dd smluvnf strany, kter6 upravuji vstup

letadel provozujicich rezindrodnl 1L6lnf na 3jcjf zem a
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v~stup z ndho, nebo kterd se vztahuji na provoz a 1dt~ni

t~chto letadel na jejfm Ozemi, jsou zdvaznd i pro letadlo

leteck~ho podniku urden6ho druhou smluvnf stranou.

2. Z~kony a pfedpisy ka~dd smluvni strany, kter6 upravujf vstup

na jejf dzemi, pobyt na n6m, tranzit a vystup z n~ho pro

cestujicf, posddky, zavazadla, zboHf a pogtu dopravovanch le-

tadly, v~etn6 pfedpisO t~kajfcich se vstupu, v stupu,

pfist~hovalectvI a vyst~hovalectvi, past, cel, m~novfch a

zdravotnfch opattenf budou dodr~eny letecklm podikein druIihe

smluvnf strany pfi vstupu nebo v~stupu a pobytu na 6zem prvnf

smluvnf strany.

CLANEK IX

Uzndni osv~d~eni a prOkazO

1. Osv~d~eni o letovd zpsobilosti, diplomy a prOkazy vydand nebo

potvrzend jako platn jednou ze smiuvnich stran budou uzngny

za platnd druhou smluvni stranou pro provoz dohodnutfch sluteb

za pfedpokladu, 2e po~adavky, podle kterfch tato osv6d~enf

nebo prikazy byly vyd~ny nebo potvrzeny jako platnd, se

rovnaji nebo ptekra~ujf minimilni normy, kterd mohou b~t sta-

noveny podle OmIuvy.

2. Ka~d smluvnf strana si v~ak vyhrazuje prSvo odmitnout uznat

za platnd pro 6dely letOi nad svym vlastnim Ozemfm diplomy a

prOkazy vydand nebo potvrzend jako platnd jejfm pfsiunil<Cm

druhou smluvnf stranou.

CLANEK X

Ochrana civilniho letectvi

1. Smluvni strany si potvrzujf navzjjcm svij zdvazek chrdnit bez-

pe~nost civilnfho letectvf proti ainim nezdkonndho vmEovinI.

Smluvnf strany budou zejmna jednat v souladu s ustanovenlmi
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mIluvy o trestn~ch a n~kter~ch jin ch Cinech spdchan~ch na pa-

lub6 letadla, podepsand v Tokiu dne 14. zdff 1963, Umluvy o

potlatenf protipr6vnfho zmocn~ni se letadel, podepsand v Iiaagu

16. prosice 197D, Omluvy o potla~eni protipr6vnich EinO ohro-

kujfcfch bezpe6nost civilniho letectvi, podepsand v Montrealu

23. zdff 1971 a Protokolu o boji s protiprdvninmi Ciny n~sili

na letigtich s1oulcfcih mezinirodnimu civilnimu letectvi,

podepsandm v Montrealu 24. 6nora 1988.

2. Smluvni strany si na po1dnf vz~jemn6 poskytnou ve9kerou po-

tfebnou pomac k zabr6nni iinOm nez~konndho zmocn~ni se civil-

nich letadel a jin~m nez~konn~m tinOm proti bezpe~nosti tako-

vfch letadel, jejich cestujicich a posAdek, letiSC a leteck~ch

navigatnich zatzeni, jako2 i vtem jin m hrozbgm vOii bezper-

nosti civilnfho letectvi.

3. Smluvni strany budou ve vz~jemn~ch vztazfch postupovat v sou-

ladu s ustanovenimi o ochrand civilnfho letectvf stanovenrmi

Mezindrodnf organizacf pro civilni letectvi a oznaoanrngi ja-

ko p~flohy k Omluvf v rozsahu, v n~m2 jsou tato ustanovenf pro

smluvnI strany platn6, budou vy~adovat, aby provozovatel

letadel registrovangch na jejich dzemf nebo provozovateld

letadel majici hlavni sfdlo obchodnf Cinnosti, nebo stild sid-

lo na jejich 6zemi a provozovatel6 leti i na jejich 6zemi,

jednali v souladu s t~mito ustanovenimi o ochranC civilniho

letectvi.

4. Smluvni strany vzdjemn6 souhlasi s tim, 2e mce b~t po~adov6-

no, aby tito provozovateld letadel dodr~ovali ustanoveni o

ochranC civilnfho letectvi zmin~n6 vge v odstavci 3 a

vy~adovand druhou smluvnf stranou pro vstup, vystup a pobyt na

jejim zemi. Kaidj smluvni strana zajisti, te na jejim Lzemi

budou pfijata a 66innt uplatfiovdna odpovidajic! opatfeni k

ochran6 letadel a ke kontrole cestujicich, posidek, p ru(nich

zavazadel, zbo2i a palubnfch z~sob pfed a v prOb~ihu nastupovd-

ni nebo nakl~dni. Ka~dd smluvni strana bude s porozumCniin

posuzovat jakgkoli po~adavek dr@6 smluvnI strany na pfimfen6

zvlttni bezpeenostni opattenf, aby se Celilo ur~itd hrozb6.
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5. V p~fpadt spdchnf Cinu nebo hrozby sp~chjnf nezkonndho

zmocn~nf se civilniho letadla nebo jindho nez~konndho inu

proti bezpe~nosti takovsho letadla, jeho cestujicfch a pos~d-

ky, letigt nebo navigatnich zatfzenf si smluvnf strany vz6jem-

n6 pomohou usnadhovdnfm pfed~v~nf zprdv a jin mi pfisluin~mi

opatfenfmi smefujicfmi k urychleninu a bezpe~ndmu ukon~eni

takov~ch CinO nebo hrozeb.

6. M-1i smluvni strana opr~vn~n6 dOvody domnivat se, 2e druhS

strana se odchlila od ustanovenf o ochranC civilniho letectvf

tohoto M1~nku, leteck dad teto sinluvri strany i2c Io6dat

leteckV dad druid smluvni strany o neodkladnd uskuteln6nf

konzultacf.

CLANEK XI

Pfevod pfebytkO pffjmri

1. Ureen leteck podnik jednd smluvni strany smi prodAvat letec-

k6 dopravni sluiby na tizemi druh sinluvni strany podle

pfislugn~ch oprgvn6ni a v souladu s pffslugn~mi platn~mi

vnitrostdtnImi z~kony a pfedpisy bud ptimo neba prostfe-

dnictvim zprostfedkovatelO v mistni mn6 nobo v jakdkoli volnO
sm~nitelnd m~n(!.

2. Ur~end leteckd podniky smluvnich stran smi pfev~d6t z Ozomi

prodeje na svd vlastni Ozemi pfebytky, dosa~end na Ozemf

prodeje, pfjmG nad v~daji. Do t6chto 6istfch pfevodCi budot.

zahrnuty pffjmy z prodej3 leteck~ch dopravnfch slu~eb, dosa~e-

nd pfimo nebo prostfednictvfm zprost~edkovatelO a z pomocngch

doplfikov~ch sluieb; platby budou uskute6neny v souladu s usta-

novenfm platebnf dohody platnd mezi ob(ma zememi, bylo-li ta-

kovd dohody dosa~eno, a podle platnrch menov~ch pfedpisO.

3. Ur~end leteckd podniky smLuvnich stran obdr~f souhlas k tako-

vqm pfevodm nejddle do 30 dnO od po2d~nf.
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4. Leteckd podniky sinluvnfch rLrarn smf uskutcni t skutecn pfe-

vod po obdr~enf souhlasu. V pfipadt, 2e z technickfch dvodO

takov pfevod nebude mo~no uskuLenit okami'td, leteckl podni-

ky smluvnfch stran obdrI stejnou prioritu k pfevodu jakou ma-

ji dovozy druhd smluvnf strany.

5. Kad6 smluvni strana poskytne ureendmu leteck~mu podniku druhd

smluvni strany na z~k1ad6 reciprocity osvobozeni od vtech dani

a ddvek ze zisku nebo z ptjmO plynoucich z provozov~ni letec-

k~ch sluleb.

CLANEK XII

Kapacita

1. Ur~en leteck9 podnik ka~dd smluvnf strany bude mit slu~n6 a

stejn6 mo~nosti k provozu dohodnut~ch slu~eb stanoven~ch v

Pffloze k t~to 0ohod6.

2. Pi provozu dohodnutfch slueb urCen leteck podnik jedn6

smluvnI strany bude brat v 6vahu z@jmy ur(en6ho leteck6ho pod-

niku druhd smluvni strany, aby nedo~lo k nevhodndmu ovlivfovd-

ni slu~eb, kter6 tento podnik zaji Cuje na zcela nebo Cjstecn6

shodngch link~ch.

3. Kapacita dohodnut~ch slu~eb, poskytovan6 urCen mi leteck<mi

podniky, bude v 6zkdm vztahu k odhadovan~m leteck In dopravnim

po~adavkjm cestujici vefejnosti mezi Ozemimi sinluvnich stran.

Tato kapacita bude v z~sadf stejni rozd61ena mezi oba ur~end

leteckd podniky, pokud nebude dohodnuto jinak.

4. Po~et letO a letovd f dy dohodnut~ch slu~eb, budou stanoveny

vz~jemnou dohodou mezi obema urCen mi leteckgmi podniky a bu-

dou pfedlo~eny leteck~m 6tadCm ke schv61eni nejmdnC 30 dno

pfed jejich vstupem v platnost. V pHpad6, 2e mezi ob~ma

urdengmi leteckmi podniky nebudc mo~no doshnout dohody,

z~le~itost bude postoupena leteckgm Ofadim sluvnich slran.
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5. Po dobu provozu dohodnutych sluleb bude poladov~no uzavfeni

obchodnf dohody mezi obdma urtengmi leteck~mi podniky. Tato

obchodni dohoda bude pfedlo2ena pfslugnrm leteck~m 6Ead~in ke

schvdlenf. V pffpad6, 2e takovd dohody mezi obdma ur~en~mni

leteck<mi podniky nebude mo~no dos~hnout, zle~itost bude

postoupena leteck~m OfadOm sinluvnich stran.

CLANEK XIII

Usnadfiovin! provozu

1. Kaddd smluvnf strana m0le uklddat nebo dovolit uklddat opriv-

n~nd a pfimefen6 poplatky za pou~iti letiB a jinlcih leteck<ch

za~fzenf, pfiCem2 tyto poplatky nebudou vyg1 ne2 ty placen6

jin~mi leteckgmi podniky, konajicimi podobnd mezinrrodnf le-

teck6 slulby.

2. Kaddd smluvnf strana bude podporovat prov~ddni konzultaci mezi

svymi organizacemi oprjvnenmi ke stanoven! poplatkO a ur~enV-

mi leteckymi podniky pou~ivajfcimi slu~by a za£izeni o, kde je

to provediteln6, prostfednictvim organizace z~stupcO leteckych

podnikO. UMivatelOm bude pfedino pfimefeni ozndmeni 0

jakemkoli n~vrhu na zmenu u~ivatelsk~ch poplatk0i, aby se jim

umo~nilo vyj~dfit jejich min~ni pfed provedenim zmnn.

3. .2dnd ze smluvnich stran nebude zv hodriovat svcj vlastnf nebo

jin leteck podnik pfed leteckm podnikem druh smluvni slra-

ny, prov~dCjfcim podobnd mezin~rodni leteck6 sluiby, pti

uplathov~nf sv~ch celnich, pasovfch, zdravotnich a podobn~ch

pfedpisO nebo ve vyu fv~ni leti f, letovfch cest, slucb

ffzenf letovdho provozu a s nimi souvisejicich zafizeni pod

jejl kontrolou.

CLANEK XIV

Vjm~na informacf a statistik

Leteck 6ifad kterdkoli srnluvni strany poskytne leteck6mu

dfadu druhd smluvnf strany, na jeho vydnf, takovd statistick6

Vol. 1651. 1-28392



1991 United Nations - Treaty Series e Nations Unies - Recueil des Traitis 277

6daje, kterd lze ptimfen6 pofadovat za Otelem urdeni kapacity

poskytovand urien~m leteckim podnikem, objemu ptepravy dosalendho

na dohodnut~ch slulb~ch a rovn62 Gdaje a mlstC poCtku a ur~erif

pteprav, u nich2 nedochdzf k pferutenf cesty.

ELANEK XV

Pffm9 tranzit

Cestujfcf v p~fm~m tranzitu pfes 6zemi smluvnf strany,

neopou~tCjfcf edst letigt6 ureenou pro takov 6(el, budou podro-

beni zjednodu~end kontrole. Zavazadla a zbof v pffmdm tranzitu

budou osvobozeny ad celnich a jinfch poplatkO.

ULANEK XVI

Konzultace

1. V duchu dzkd spoluprice budou leteckd Ofady smluvnich stran

6as ad 6asu uskuteUiovat konzultace, majfce na zfeteli

zabezpe~enf prov~d~ni a dostate~nd pln~nf ustanovenf ldl, o

Oohody a jejf Pfflohy.

2. Tyto konzultace budou zah6jeny do 60 dnO ad data obdrienf

takovd2 dosti, pokud se smluvni strany nedohodnou jinak.

CLANEK XVII

Zmrny

1. Jestli2e kter~koli smluvnf strana povaluje za 26doucf zm~nit

jakdkoli ustanovenf Dohody, m0le po2ddat a konzultace druhou

smluvnf stranu. Takovd konzultace mezi leteck~mi 6fady mohou

b~t provedeny jednSnfm nebo fsemnt a zahdji se v dobf do 60
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dnO od data t dosti. Jakdkoli zm~ny takto dohodnutd vstoupi v

platnost al pO potvrzenf v~m6nou diplomatickfch n6t.

2. Zm~ny Pfflohy k tsto aohod6 mohou byt ueinCny p~fmou dolodou

mezi kompetentnimi leteckmi Ofady smluvnfch stran a potvrzujf

se v~m~nou diplomatickcth not.

3. Dohoda bude upravovdna tak, aby odpovfdala jakdkoli mnoho-

strannd tmluv6, kter6 se stala z~vazn6 pro obd smluvni strany.

CLANEK XVIII

Urovndnf sporCi

Jakykoli spor tfkajfcI se vjkladu nebo provdd~ni t~to Dohody

nebo jeji Pfllohy bude urovnin p mqm jedninfin mezi lctcckmi

6fady smluvnich stran. Jestli~e leteckd Ofady nedosdhnou dohody,

spor bude urovn~n diplomatickou cestou.

CLANEK XIX

Registrace

Tato Dohoda a jakdkoli jeji zm~na, stejn6 tak jako jakdkoli

v~m6na diplomatickych not, budou registrov~ny u Mezindrodni orga-

nizace pro civilni letectvf.

CLANEK XX

Ukon~eni platnosti

Ka~d smluvni strana mOje kdykolJ pisemn6 ozn~mit druhd

smluvni stran6 svd rozhodnutf ukon~it platnost t~to Dohody. Kopie

ozn~meni bude z~roveh zaslna Mezin~rodni organizaci pro civilni

letectvi. V takovdm pffpadC platnost Dohody skonti 12 m6sicCi po
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dni, kdy ozndmeni obdriela druh smluvnf strana, nebude-li zmf-

n~nd ozruimenf vzdjemnop dohodou mezi smluvnfmi stranami odvoldno

pfed uplynutim tohoto obdobf. Nebude-li ptijetf ozndmenf potvrze-

no druhou smluvnf stranou, ozndmeni bude povalovdno za dorudend

14 dnO potd, kdy ozndmenf obdriela Mezindrodni organizace pro

civilni letectvl.

CLANEK XXI

Vstup v platnost

Tato Dohoda vstoupf v platnost dnem, k n6mu2 si vzdjemn obL

smluvnf strany ptedajf pfsemnd ozndment vym~n~nfm diplomatickich

n6t o tom, 2e )ejich pffslutnd vnitrostitnf potadavky pro vstup v

platnost byly spln~ny.

Na dikaz toho, nfle podepsani, jsouce fddn6 k tomu zplnomoc-

n~ni sv~mi pffslu~n~mi vldami, podepsali tuto Dohodu.

Dano v . ...... , tento f'. den v d Z61,4 dqq,
kter odpovf dd .. ,... .. .. ...... / . . .... / ...................

.................................. ve dvou vyhiotovenich, kald6 v

jazyce hebrejskLm, Ceskdm a anglickdm, piemt v~echna zn~nf maf

stejnou platnost. V prfpadC rozdflnosti ve vqk1adu bude rozhodu-

jicf anglick text.

Za vlddu Za vl~du
Stitu Izrael: tesk a Slovensk6 Federativnf

Republiky:
[Signed - Signel [Signed - Signe12

Signed by David Levy - Sign6 par David Levy.

2 Signed by Jiri Nezval - Signd par Jiri Nezval.
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r~iloha

k Uohodf mezi vlidou Stdtu Izrael a vlddou Feskd a Slovenskd

Federativnf Republiky o leteck6 doprav6,

uzavfend pro pravidelnou leteckou dopravU

mezi jejich pffslu~njmi dzemfmi

1. Linky na kter~ch mohou b~t provozovdny leteckd slulby ur~en~m

leteck~m podnikem teskoslovenska

Praha,

mezilehld body,

Tel Aviv,

body za.

2. Linky na kterfch mohou bt provozovdny leteckd slulby urden~m

leteck<m podnikem lzraele

Tel Aviv,

mezilehld body,

Praha,

body za.

3. Ur~en leteck9 podnik kaidd smluvni strany nebude vykondvat

ptepravnf prdva 5. svobody, pokud toto omezenf nebude uvoln~no

bud :

a) kdyl se leteckd Ofady obou smluvnfch stran, prostfednictvfm

vzdjemn~ch konzultacf, dohodnou zru§it toto omezenf vjmdnou

ptepravnfch prdv 5. svobody, nebo

b) kdyl zainteresovan6 leteckd podniky obou smluvnlch stran

uzavfou obchodnf dohodu, kterd bude schvdlena leteckgmi

dfady obou smluvnlci stran.

4. MezilehlL body a body za buqou dohodnuty mezi ur~en~mi

leteck~mi podniky a budou schv6leny ob~ma leteck~mi urady.
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5. Kterikoli nebo v.echny mezilehilt body a body za mohou bit,

podle uvgenf urtendho leteckldho podniku, vynechny pfi Ikte-

rdmkoli nebo na vgech letech za ptedpokladu, le slu~ba zadfnd

nebo konCt na Ozemf smluvnf strany, kterd leteck podnik

ur~ila.

Vol. 1651, 1-28392



282 United Nations - Treaty Series * Nations Unies - Recuell des Traltis 199i

AIR TRANSPORT AGREEMENT' BETWEEN THE GOVERNMENT
OF THE STATE OF ISRAEL AND THE GOVERNMENT OF THE
CZECH AND SLOVAK FEDERAL REPUBLIC

The Government of the State of Israel and the
Government of the Czech and Slovak Federal Republic
(hereinafter referred to as the "Contracting
Parties");

Being parties to the Convention on International
-Civil Aviation opened for signature at Chicago on the
seventh day of December, 1944;2 and

Desiring to promote the development of air transport
between Czechoslovakia and Israel and to continue to
the fullest extent the international cooperation in
this field;

Have agreed as follows:

Article I

DEFINITIONS

For the purpose of the interpretation and application
of the Agreement, except as otherwise provided
herein:

a) the term "Convention" means the
Convention on International Civil Aviation
opened for signature at Chicago on the
seventh day of December 1944, and includes
any Annex adopted under Article 90 of that
Convention, any amendment of the Annexes or
Convention under Articles 90 and 94 thereof
so far as those Annexes and amendments have
become effective for or have been ratified by
both Contracting Parties;

I Came into force on 21 August 1991, the date of the last of the notifications (of 7 May and 21 August 1991) by which
the Contracting Parties informed each other of the completion of their respective internal requirements, in accordance
with article XXI.

2 United Nations, Treaty Series, vol. 15, p. 295. For the texts of the Protocols amending this Convention, see
vol. 320, pp. 209and 217; vol. 418, p. 161; vol. 514, p. 209; vol. 740, p. 21; vol. 893, p. 117; vol. 958, p. 217; vol. 1008, p. 213,
and vol. 1175, p. 297.
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b) the term "aeronautical authorities" means
in the case of the State of Israel, The
Minister of Transport, and in the case of the
Czech and Slovak Federal Republic , The
Federal Ministry of Transport or in both
cases any person or body duly authorised to
perform any functions exercised by the said
authorities;

c) the term "designated airline" means the
airline that each Contracting Party has
designated to operate the agreed services as
specified in the Annex of this Agreement and
In accordance 'with Article III of this
Agreement;

d) the terms "territory","air service",
"international air services", "airline", and
"stop for non-traffic purposes" have the
meaning specified in Articles 2 and 96 of the
Convention;

e) the term "Agreement" means this
Agreement, its Annexes and any amendments
thereto;

f) the term "specified routes" means the
routes established or to be established In
the Annex to the Agreement;

g) the term "agreed services" means the
international air services which can be
operated, according to the provisions of the
Agreement, on the specified routes;

h) the term "tariff" means the prices to be
paid for the carriage of passengers, baggage
and cargo and the conditions under which
those prices apply, including prices and
conditions for agency and other auxiliary
services, but excluding remuneration or
conditions for the carriage of mail.

I) the term "capacity" in relation to
"agreed services" means the capacity of the
aircraft used on such services, multiplied by
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the frequency operated by such aircraft over
a given period and route or section of a
route.

Article II

GRANT OF RIGHTS

1. Each Contracting Party grants to the other
Contracting Party the rights specified in the
Agreement, for the purpose of establishing and
operating scheduled international air services
on the routes specified in the Annex hereto.

2. Unless otherwise specified in this Agreement or
in its Annex, the airline designated by each
Contracting Party shall enjoy, while operating
an agreed service on a specified route, the
following privileges:

a. to fly without landing across the
territory of the other Contracting
Party;

b. to make stops in the said territory for
non-traffic purposes; and

c. the right to embark and disembark in the
said territory at the points specified in
the Annex of this Agreement passengers,
baggage, cargo and mail destined for or
coming from points in the territory of the
other Contracting Party.

d. the right to embark and disembark in the
territory of third countries at the agreed
points in accordance with the Annex of this
Agreement passengers, baggage, cargo and
mail destined for or coming frompoints in
the territory of the other Contracting
Party.

3. Nothing In this Agreement shall be deemed to
confer on the designated airline of one
Contracting Party the privilege of taking on
board in the territory of the other Contracting
Party passengers, cargo and mail, carried for
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hire or reward and destined for another point in
the territory of the other Contracting Party.

Article III

DESIGNATION OF AIRLINES
AND OPERATING AUTHORIZATION

1. Each Contracting party shall have the right to
designate in writing to the other Contracting
Party one airline for the purpose of operating
the agreed services on the specified routes.

2. On receipt of such designation, the other
Contracting Party shall grant without delay,
subject to the provisions of paragraphs 3 and 4
of this Article, to the designated airline the
appropriate operating authorization.

3. The aeronautical authorities of one Contracting
Party may require the airline designated by the
other Contracting Party to satisfy them that It
Is qualified to fulfill the conditions prescribed
under the laws and regulations normally and
reasonably applied to the operation of
international air services by such authorities In
conformity with the provisions of the Convention.

4. Each Contracting Party shall have the right to
refuse to grant the operating authorization
referred to in paragraph 2 of this Article or to
impose such conditions, as it may deem necessary,
on the exercise by the designated airline of the
rights specified In Article II of this Agreement
in any case when the said Contracting Party Is
not satisfied that substantial ownership and
effective control of that airline are vested In
the Contracting Party designating the;airline or
Its nationals.

5. When an airline has been so designated and
authorized, it may begin at any time to operate
the agreed services, provided that a tariff
established In accordance with the provisions of
Article VI of this Agreement is In force in
respect of those services.
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Article IV

REVOCATION OR SUSPENSION OF RIGHTS

1. Each Contracting Party shall have the right to
revoke an operating authorization or to suspend
the exercise of the rights specified In Article
II of this Agreement given to the airline
designated by the other Contracting Party, or to
impose such conditions as It may deem necessary
for the exercise of these rights:

a. in case where it Is not satisfied that
substantial ownership and effective control
of the airline are vested in the Contracting
Party designating the airline or in nationals
of such Contracting Party; or

b. In case of failure by that airline to comply
with the laws and regulations of the
Contracting Party granting these rights; or

c. in any case in which the airline otherwise
fails to operate the agreed services In
accordance with the conditions prescribed
under the Agreement.

2. Unless immediate revocation, suspension or
imposition of the conditions mentioned in
paragraph 1 of this Article are essential to
prevent futher infringement of laws or
regulations, such right shall be exercised only
after consultation with the other Contracting
Party.

Article V

EXEMPTIONS FROM DUTIES AND TAXES

1. Each Contracting Party shall on a basis of
reciprocity exempt the designated airline of the
other Contracting Party to the fullest extent
possible under Its national law from import
restrictions, customs duties, excise taxes,
inspection fees and other national duties and
charges on aircraft, fuel, lubrication oils,
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consumable technical supplies, spare parts
including engines, regular aircraft equipment,
aircraft stores and food (including liquor,
tobacco, beverages and other products destined
for sale to passengers, In limited quantities
during the flight) and other items intended for
use solely in connection with the operation or
servicing of aircraft of the designated airline
of such Contracting Party operating the agreed
services, as well as printed ticket stock, airway
bills, any printed material which bears the
insignia of the company printed thereon and usual
publicity material distributed without charge by
that designated airline.

2. The exemption granted by this Article shall apply
to the items referred to in paragraph 1 of this
Article:

a. introduced in the territory of one
Contracting Party by or on behalf of the
designated airline of the other Contracting
Party;

b. retained on board aircraft of the designated
airline of one Contracting Party upon
arriving to or departing from the territory
of the other Contracting Party;

c. taken on board the aircraft of the designated
airline of one Contracting Party in the
territory of the other Contracting Party and
intended for use in operating the agreed
services;

whether or not such items are used or
consumed wholly or partly within the
territory of the Contracting Party granting
the exemption, provided such items are not
alienated in the territory of the said
Contracting Party.

3. The regular airborne equipment, as well as the
materials, supplies and stores normally retained
on board the aircraft of the designated airline
of either Contracting Party may be unloaded in
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the territory of the other Contracting Party only
with the approval of the customs authorities of
that territory. In such case, they may be placed
under the supervision of the said authorities up
to such time as they are re-exported or otherwise

disposed of in accordance with Customs
regulations.

4. The exemptions provided by paragraph 1 of this
Article shall also be available where the airline
of one Contracting Party has contracted with
another airline, which similarly enjoys such
exemptions from the other Contracting Party, for
loan or transfer in the territory of the other
Contracting Party of the items specified in
paragraph I of this Article.

Article VI

TARIFFS

I. The tariffs to be charged by the designated
airline of one Contracting Party for carriage to

or from the territory of the other Contracting
Party shall be established at reasonable levels,
due regard being paid to all relevant factors,

including cost of operation, reasonable profit
and tariffs of other airlines.

The Contracting Parties shall consider
unacceptable tariffs that are predatory or
discriminatory, unduly high or restrictive
because of the abuse of a dominant position, or
artificially low because of direct or indirect
government subsidy or support.

2. The tariffs referred to in paragraph 1 of this
Article, shall if possible be agreed between the
designated airlines of both Contracting Parties,

after consultation with other airlines operating
over the whole or part of the route, and such
agreement shall, whenever possible, be reached by
the use of the procedures of the International
Air Transport Association or any other
appropriate international rate fixing mechanism
for the working out of tariffs.
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3. The tariffs so agreed shall be submitted for the
approval of the aeronautical authorities of both
Contracting Parties at least (45) days before the
proposed date of their introduction. In special
cases, this period may be reduced, subject to the
agreement of the said authorities.

4. This approval may be given expressly. If neither
of the- aeronautical authorities has expressed
disapproval within (30) days from the date of
submission, in accordance with paragraph 3 of
this Article, these tariffs shall be considered
approved. In the event of the period for
submission being reduced, as provided for in
paragraph 3, the aeronautical authorities may
agree that the period within which any
disapproval must be notified shall be less than
(30) days.

5. If a tariff cannot be agreed in accordance with
the provisions of paragraph 2 of this Article, or
if during the period applicable in accordance
with paragraph 4 of this Article, one
aeronautical authority gives the other
aeronautical authority notice of its disapproval
of any tariff agreed upon in accordance with the

provision of paragraph 2. the aeronautical
authorities of the two Contracting Parties shall,
after consultation with aeronautical authorities
of any State whose advice they may consider
useful, endeavor to determine the tariff by
mutual agreement.

6. If the aeronautical authorities cannot agree on
any tariff submitted to them in accordance with
paragraph 3 of this Article, or on the
determination of any tariff as specified in
paragraph 5 of this Article, the dispute shall be
settled in accordance with the provisions of
Article XVII of this Agreement.

7. A tariff established in accordance with the
provisions of this Article shall remain in force
until a new tariff has been
established.Nevertheless, a tariff shall not be
prolonged by virtue of this paragraph for more
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than twelve (12) months after the date on which
it otherwise would have expired.

Article VII

REPRESENTATION

1. The designated airline of one Contracting Party
shall be allowed on the basis of reciprocity, to
maintain in the territory of the other
Contracting Party their representatives and
commercial, operational and technical staff as
required in connection with the operation of the
agreed services. This staff shall be chosen among
nationals of either or both Contracting Parties
as may be necessary.

2. These staff requirements may, at the opinion of
the designated airline, be satisfied by its own
personnel or by using the services of another
organization, company or airline operating in the
territory of the other Contracting Party, and
authorized to perform such services in the
territory of that Contracting Party.

3. The representatives and staff shall be subject to
the laws and regulations in force in the other
Contracting Party, and, consistent with such laws
and regulations, each Contracting Party shall, on
the basis of reciprocity and with the minimum of
delay, grant the necessary work permits,
employment visas or other similar documents to
the representatives and staff referred to in
paragraph I of this Article.

Article VIII

APPLICATION OF LAWS AND REGULATIONS

1. The laws and regulations of each Contracting
Party controlling the admission to or departure
from its own territory of aircraft engaged in
international navigation, or relative. to the
operation of such aircraft while within its
territory, will be applied to the aircraft of the
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designated airline of the other Contracting
Party.

2. The laws and regulations of each Contracting
Party relating to the admission to, stay in,
transit through and departure from its territory
of passengers, crew, baggage, cargo and mail on
aircraft, including regulations relating to entry
and departure, immigration and emigration,
passports, customs, currency and sanitary
measures, shall be complied with by the airline
of each Contracting Party upon entrance into or
departure from and while within the territory of
the other Contracting Party.

Article IX

RECOGNITION OF CERTIFICATES AND LICENCES

1. Certificates of airworthiness, certificates of
competency and licences issued or rendered valid
by one Contracting Party and still in force
shall be recognized as valid by the other
Contracting Party for the purpose of operating
the agreed services provided that the
requirements under which such certificates and
licences were issued or rendered valid are equal
to or above the minimum standards which may be
established pursuant to the Convention.

2. Each Contracting Party reserves the right,
however, of refusing to recognize the validity
of the certificates of competency and the
licences granted to its own nationals by the
other Contracting Party for the purpose of
overflying its own territory.

Article X

SECURITY

1. The Contracting Parties reaffirm their obligation
to each other to protect the security of civil
aviation against acts of unlawful interference.
The Contracting Parties shall in particular act
in conformity with the provisions of the
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Convention on Offences and Certain Other Acts
Committed on Board Aircraft, signed in Tokyo on
14 September 1963," the Convention for the
Suppression of Unlawful Seizure of Aircraft,
signed at the Hague on 16 December 1970,2 the
Convention for the Suppression of Unlawful Acts
against the Safety of Civil Aviation, signed at
Montreal on 23 September 1971 and the Protocol
for the Suppression of Unlawful Acts of Violence
at Airports Serving International Civil Aviation,
signed at Montreal on 24 February 1988.'

2. The Contracting Parties shall provide upon
request all necessary assistance to each other to
prevent acts of unlawful seizure of civil
aircraft and other unlawful acts against the
safety of such aircraft, their passengers and
crew, airports and air navigation facilities, and
any other threat to the security of civil
aviation.

3. The Contracting Parties shall, in thbir mutual
relations, act in conformity with the aviation
security provisions established by the
International Civil Aviation Organization and
designated as Annexes to the Convention to the
extent that such security provisions are
applicable to the Parties; they shall require
that operators of aircraft of their registry or
operators of aircraft who have their principal
place of business or permanent residence in their
territory and the operators of airports in their
territory act in conformity with such aviation
security provisions.

4. Each Contracting Party agrees that such operators
of aircraft may be required to observe the
aviation security provisions referred to in
paragraph 3 above required by the other
Contracting Party for entry into, departure from,
or while within, the territory of that other

I United Nations, Treaty Series, vol. 704, p. 219.
2 bid, vol. 860, p. 105.
3 Ibid, vol. 974, p. 177 and vol. 1217, p. 404 (corrigendum to vol. 974).4
Iid., vol. 1589, No. A-14118.
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Contracting Party. Each Contracting Party shall
ensure that adequate measures are effectively
applied within its territory to protect the
aircraft and to inspect passengers, crew,
carry-on items, baggage, cargo and aircraft
stores prior to and during boarding or loading.
Each Contracting Party shall also give
sympathetic consideration to any request from the
other Contracting Party for reasonable special
security measures to meet a particular threat.

5. When an incident or threat of an incident of
unlawful seizure of civil aircraft or othor
unlawful acts against the safety of such
aircraft, their passengers and crew, airports or
air navigation facilities occurs, the Contracting
Parties shall assist each other by facilitating
communications and other appropriate measures
intended to terminate rapidly and safely such
incident or threat thereof.

6. When a Contracting Party has reasonable grounds
to believe that the other Contracting Party has
departed from the aviation security provisions of
this Article, the aeronautical authorities of
that Contracting Party may request immediate
consultations with the aeronautical authorities
of the other Contracting Party.

Article XI

TRANSFER OF EXCESS RECEIPTS

1. The designated airline of one Contracting Party
shall be free to sell air transport services in
the territory of the other Contracting Party,
subject to appropriate authorizations and in
accordance with the respective applicable
National Laws and Regulations, either directly or
through an agent, in the local currency or in any
freely convertible currency.

2. The designated airlines of the Contracting
Parties shall be free to transfer from the
territory of sale to their home territory the
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excess, in the territory of sale, of receipts
over expenditure. Included in such net transfer
shall be revenues from sales, made directly or
through an agent of air transport services, and
ancillary supplementary services, and the
payments shall be settled in conformity with the
provisions of the payment agreement in force
between the two countries, if such an agreement
has been reached, and with the applicable
currency regulations.

3. The designated airlines of the Contracting
Parties shall receive approval for such transfers
within at most 30 days of application.

4. The airlines of the Contracting Parties shall be
free to effect the actual transfer on receipt of
approval. In the event that, for technical
reasons, such transfer cannot be effected
immediately, the airlines of the Contracting
Parties shall receive priority of transfer equal
to that of the other Contracting Parties
imports,

5. Each Contracting Party shall grant to the
designated airline of the other Contracting Party
on a reciprocal basis, the exemption of all taxes
and duties on the profit or incomes derived from
the operation of the air services.

Article XII

CAPACITY

I. There shall be fair and equal opportunity for the
designated airline of each Contracting Party to
operate the agreed services as specified in the
Annex to this Agreement.

2. In operating the agreed services, the designated
airline of each Contracting Party shall take into
account the interest of the designated airline of
the other Contracting party so as not to affect
unduly the services which the latter provides on
the whole or part of the same route.
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3. The capacity to be provided on the agreed
services by the designated airlines shall bear a
close relationship to the estimated air transport
requirements of the travelling public between the
territories of the Contracting Parties. This
capacity shall be in principle equally shared
between the two designated airlines, unless
otherwise agreed.

4. The frequencies and the schedules for the
operation of the agreed services shall be
established by mutual agreement between the two
designated airlined and submitted to the
aeronautical authorities for approval at least 30
days prior to their entry into force. In case
such an agreement cannot be reached between the
two designated airlines the matter shall be
deferred to the aeronautical authorities of the
Contracting Parties.

5. A Commercial Agreement between the two designated
airlines shall be required while operating the
agreed services. This Commercial Agreement shall
be submitted to the respective aeronautical
authorities for approval. In case such an
agreement cannot be reached between the two
designated airlines the matter shall be referred
to the aeronautical adthorities of the
Contracting Parties.

Article XIII

FACILITATION

1. Each Contracting Party may impose or permit to be
imposed Just and reasonable charges for the use
of airports and other aviation facilities,
provided that these charges shall not be higher
than thos paid by other airlines engaged in
similar international air services.

2. Each Contracting Party shall encourage
consultations between its competent charging
organizations and the designated airlines using
the services and facilities and, where
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practicable, through the airlines respresentative
organizations. Reasonable notice should be given
to users of any proposals for changes in user
charges to enable them to express their views
before changes are made.

3. Neither of the Contracting Parties shall give
preference to its own or any other airline over
an airline engaged in similar international air
services of the other Contracting Party in the
application of its customs, immigration,
guarantine and similar regulations or in the use
of airports, airways, air traffic services and
associated facilities under its control.

Article XIV

EXCHANGE OF INFORMATION AND STATISTICS

The aeronautical authorities of either Contracting
Party shall supply to the aeronautical authorities of
the other Contracting Party, at their request, such
statistical information as may be reasonably required
for the purpose of determining the capacity provided
by the designated airline, the amount of traffic
carried on the agreed services as well as the origin
and destination of non-stopover traffic.

Article XV

DIRECT TRANSIT

Passengers in direct transit across the territory of
a Contracting Party, not leaving the area of the
airport reserved for such purpose, shall be subject
to a simplified control. Baggage and freight in
direct transit shall be exempt from customs duties
and other charges.

Article XVI

CONSULTATIONS

1. In a spirit of close cooperation, the
aeronautical authorities of the Contracting
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Parties shall consult each other from time to
time with a view to ensuring the Implemenation
of, and satisfactory compliance with, the
provisions of this Agreement and of its Annex.

2. Such consultations shall begin within a period of
60 days of the date of receipt of such a request,
unless otherwise agreed by the Contracging
Parties.

Article XVII

MODIFICATIONS

1. If either Contracting Party considers it
desirable to modify any provision of the
Agreement, it may request consulations with the
other Contracting Party. Such consultations
between aeronautical authorities may be through
discussion or by correspondence, and shall begin
within a period of 60 days from the date of
request. Any modifications so agreed shall come
into force when they have been confirmed by an
exchange of diplomatic notes.

2. Modifications of the Annex to this Agreement may
be made by direct agreement between the competent
aeronautical authorities of the Contracting
Parties and confirmed by exchange of diplomatic
notes.

3. The Agreement will be amended so as to conform
with any multilateral Convention which may become
binding on both Contracting Parties.

Article XVIII

SETTLEMENT OF DISPUTES

Any dispute relating to the interpretation or
application of this Agreement or of its Annex shall
be settled by direct negotiations between the
aeronautical authorities of the Contracting Parties.
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If the aeronautical authorities fall to reach an
agreement, the dispute shall be settled through
diplomatic channels.

Article XIX

REGISTRATION

The Agreement, including any amendments thereto, as
well as any exchange of Diplomatic Notes, shall be

registered with the International Civil Aviation

Organization.

Article XX

TERMINATION

Either Contracting Party may at any time give notice
to the other Contracting Party of its decision to
terminate the Agreement. Such notice shall be
simultaneously communicated to the International

Civil Aviation Organization. In such case the
Agreement shall terminate 12 months after the date of

receipt of the notice by the other Contracting Party,
unless the notice of termination is withdrawn by
mutual agreement before the expiry of this period. In
the absence of ackowledgement of receipt by the other

Contracting Party, the notice shall be deemed to have
been received 14 days after the receipt of the notice
by the International Civil Aviation Organization.

Article XXI

ENTRY INTO FORCE

This Agreement shall enter into force at the date on
which both Contracting Parties give written
notifications to each other by exchange of Diplomatic
Notes that their respective internal requirements for
entry into force have been fulfilled.

Vol. 1651, 1-28392



United Nations - Treaty Series * Nations Unies - Recueil des Traitks

In witness whereof, the undersigned, being duly
authorized thereto by their respective Governments
have signed the present Agreement.

Done in jti-(14.4 , this IYf day of _

which corresponds to the 7"4- day of Cyo,-"
1991
5751

in two originals in the lHebrew, Czech and English
languages, all the texts being equally authentic. In
case of divergency of interpretation, the English
text shall prevail.

For the Government
of the State of Israel:

[Signed - Signel'

For the Government
of the Czech and Slovak

Federal Republic:

[Signed - Signe]2

I Signed by David Levy - Signd par David Levy.
2 Signed by Jiri Nezval - Signd par Jiri Nezval.
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ANNEX

to the Air Transport Agreement between the Government
of the Czech and Slovak Federal Republic and the
Government of the State of Israel on scheduled air
transport between their respective territories.

I. Routes on which air services maybe operated
by the designated airline of Czechoslovakia:

Prague,
Intermediate Points,
Tel-Aviv,
Points Beyond.

2. Routes on which air services may be operated
by the designated airline of Israel:

Tel-Aviv,
Intermediate Points,
Prague,
Points Beyond.

3. The designated airline of each Contracting
Party shall not exercise 5th freedom traffic
rights unless this restriction is lifted
either:

a) when the aeronautical authorities of both
Contracting Parties, through their
consultations, agree to lift such
restrictions by means of exchanging 5th
freedom traffic rights, or

b) when the airlines concerned of both
Contracting Parties conclude a commercial
agreement which is to be approved by the
aeronautical authorities of both
Contracting Parties.

4. The intermediate and beyond points shall be
agreed between the designated airlines and be
approved by both aeronautical authorities.
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5. Any or all of the intermediate o beyond
points may, at the opinion of the designated
airline, be omitted o4 any or all flights
provided that the service begins or
terminates in the territory or the Party
designating the airline.
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE L'tTAT D'ISRAEL ET
LE GOUVERNEMENT DE LA RtPUBLIQUE FtDtRALE
TCHfEQUE ET SLOVAQUE, RELATIF AUX TRANSPORTS
AERIENS

Le Gouvernement de 'Etat d'Israel et le Gouvemement de la Rdpublique f6&
rale tch.que et slovaque (ci-apr~s d6nomms les << Parties contractantes >),

Etant parties A la Convention relative l'aviation civile internationale, ouverte
A la signature A Chicago le 7 dcembre 19442 et

D6sireux de favoriser le d6veloppement des transports a6riens entre la Tch&
coslovaquie et Israel et de poursuivre A tous 6gards la coop6ration internationale
dans ce domaine,

Sont convenus de ce qui suit:

Article premier

DtFINITIONS

Aux fins de l'interpr~tation et de l'application du present Accord, et sauf indi-
cation contraire du contexte :

a) Le terme << Convention > s'entend de la Convention relative A l'aviation ci-
vile internationale, ouverte A la signature A Chicago le 7 d~cembre 1944, ainsi que de
toute annexe adopt6e conform~ment A l'article 90 de ladite Convention et de toute
modification apport6e aux annexes ou A la Convention conform6ment A ses arti-
cles 90 et 94, A condition que ces annexes et modifications soient devenues applica-
bles aux deux parties contractantes ou aient 6W ratifi~es par elles.

b) L'expression « autorit6s a6ronautiques >> s'entend, dans le cas de l'Etat
d'Isradl, du Ministre des Transports et, dans le cas de la R6publique f~d~rale tch que
et slovaque, du Ministire f6d~ral des transports, ou, dans les deux cas, de toute
personne ou de tout organisme dfment habilit6 A exercer les fonctions attributes
auxdites autorit~s.

c) L'expression << entreprise d~signde 55 s'entend de l'entreprise de transport
a6rien que chacune des Parties contractantes aura choisie pour exploiter les servi-
ces sp6cifi6s dans l'Annexe au present Accord conform6ment A l'article III de cet
Accord.

d) Les termes ou expressions < territoire 55, « service a6rien 55, « services
a6riens internationaux > , « entreprise de transport a6rien et «< escale non commer-
ciale >, ont le sens que leur donnent les articles 2 et 96 de la Convention.

IEntrd en vigueur le 21 aofit 199 1, date de la derni:re des notifications (des 7 mai et 21 aoft 1991) par lesquelles les
Parties contractantes se sont inform6es de I'accomplissement de leurs procedures internes respectives, conformdment h
I'article XXI.

2 Nations Unies, Recueil des Traitds, vol. 15, p. 295. Pour les textes des Protocoles amendant cette Convention, voir
vol. 320, p. 209 et 217; vol. 418, p. 161; vol. 514, p. 209; vol. 740, p. 21; vol. 893, p. 117; vol. 958, p. 217; vol. 1008, p. 

2 13
,

et vol. 1175, p. 
2 97

.
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e) Le terme « Accord s'entend du pr6sent Accord, de ses annexes et de tout
amendement qui pourrait y 8tre apport6.

f) L'expression « routes sp6cifi6es > s'entend des routes qui sont ou qui seront
fix6es dans 'Annexe au pr6sent Accord.

g) L'expression «services convenus s'entend des services adriens interna-
tionaux qui peuvent 8tre exploit6s sur les routes sp6cifi6es conform6ment aux dis-
positions de ]'Accord.

h) Le terme « tarifs s'entend des prix A acquitter pour le transport de passa-
gers, de bagages ou de marchandises et des conditions d'application de ces prix, y
compris les prix et les conditions des prestations d'agence et autres prestations
auxiliaires et leurs conditions d'application, mais non compris le tarif ni les condi-
tions du transport du courrier.

i) Le terme «capacit6 , s'agissant des - services convenus >, s'entend de la
capacitd de transport des a6ronefs utilisds sur ces services, multipli6e par la fr6-
quence des vols effectu6s par ces a6ronefs durant une p6riode donn6e sur une route
ou un tronion de route.

Article II

OCTROI DE DROITS

1. Chacune des Parties contractantes accorde A l'autre Partie les droits 6non-
c6s dans le pr6sent Accord en vue d'assurer des services a6riens internationaux
r6guliers sur les routes spcifi6es dans l'Annexe au pr6sent Accord.

2. Sauf disposition contraire au pr6sent Accord ou de son Annexe, l'entreprise
d6sign6e par chaque Partie contractantejouira, dans 1'exploitation d'un service con-
venu sur une route sp&ifi6e, des privileges suivants :

a) Survoler le territoire de l'autre Partie contractante sans y faire escale;

b) Faire des escales non commerciales sur ledit territoire;

c) Embarquer ou d6barquer sur ledit territoire, aux points sp6cifi6s dans l'An-
nexe au pr6sent Accord, des passagers, des bagages, des marchandises ou du cour-
rier A destination ou en provenance de points sis sur le territoire de l'autre Partie
contractante;

d) Embarquer ou d6barquer sur le territoire des 6tats tiers, aux points sp6cifi6s
conform6ment A l'annexe du pr6sent Accord, des passagers, des bagages, des mar-
chandises ou du courrier b destination ou en provenance de points sis sur le territoire
de 'autre Partie contractante.

3. Aucune disposition du pr6sent Accord ne sera cens6e conf6rer A une entre-
prise d6sign6e par une Partie contractante le privilege d'embarquer, sur le territoire
de l'autre Partie, des passagers, des marchandises ou du courrier pour les trans-
porter, moyennant r6mundration ou en ex6cution d'un contrat de location, A un autre
point du territoire de cette autre Partie contractante.
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Article III

DCSIGNATION DES ENTREPRISES ET PERMIS D'EXPLOITATION

1. Chacune des Parties contractantes aura le droit de designer, par notification
6crite A l'autre Partie contractante, une entreprise de transport adrien habilitee A
exploiter les services convenus sur les routes specifies.

2. Au requ de la designation, chacune des Parties contractantes accordera
sans retard, sous reserve des dispositions des paragraphes 3 et 4 du present article,
le permis d'exploitation voulu A l'entreprise designee.

3. Les autorites aeronautiques d'une Partie contractante pourront exiger de
l'entreprise designee par l'autre Partie contractante la preuve qu'elle est en mesure
de remplir les conditions prescrites par la legislation et la reglementation normale-
ment et raisonnablement appliquees par lesdites autorites A l'exploitation de ser-
vices aeriens internationaux conformement aux dispositions de la Convention.

4. Chacune des Parties contractantes aura le droit de refuser le permis
d'exploitation vise au paragraphe 2 du present article, ou de soumettre aux condi-
tions qu'elle jugera necessaires l'exercice, par l'entreprise designee, des droits pre-
cises A l'article II du present Accord, lorsqu'elle n'aura pas la certitude qu'une part
importante de la propriete et que le contr6le effectif de ladite entreprise sont entre
les mains de la Partie contractante qui l'a designee ou de ressortissants de cette
Partie.

5. Lorsqu'une entreprise aura ete d~ment designee et aura requ le permis
d'exploitation, elle pourra commencer, n'importe quand, A assurer les services con-
venus, A condition qu'un tarif 6tabli selon les dispositions de l'article VI du present
Accord soit en vigueur pour lesdits services.

Article IV

ANNULATION OU SUSPENSION DES DROITS

1. Chacune des Parties contractantes aura le droit d'annuler le permis
d'exploitation ou de suspendre l'exercice des droits precises A l'article II du present
Accord et accordes bt l'entreprise designee par l'autre Partie contractante, ou encore
de soumettre l'exercice de ces droits aux conditions qu'elle jugera necessaires :

a) Si elle a des raisons de douter qu'une part importante de la propriete et le
contrtle effectif de l'entreprise soient entre les mains de la Partie contractante qui
l'a designee ou de ressortissants de cette Partie;

b) Si cette entreprise ne respecte pas la legislation ou la reglementation en
vigueur sur le territoire de la Partie contractante qui a accord6 ces droits; ou encore

c) Si l'entreprise manque de toute autre maniire A conformer son exploitation
aux conditions prescrites dans le present Accord.

2. Sauf necessit6 immediate d'annuler le pernis, de suspendre l'exercice des
droits ou d'imposer des conditions comme prevu au paragraphe 1 du present article
afin d'empecher la poursuite de l'infraction A la legislation ou A la reglementation en
question, il ne sera fait usage de ce droit qu'apres consultation de l'autre Partie
contractante.
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Article V

EXEMPTIONS DE DROITS DE DOUANE ET AUTRES TAXES

1. Chacune des Parties contractantes exondrera, sur la base de la r6ciprocitA,
l'entreprise ddsign~e par l'autre Partie contractante, et cela dans toute la mesure oi)
sa legislation nationale le permet, des restrictions A limportation, droits de douane,
taxes d'accise, frais d'inspection et autres droits ou impositions nationaux sur les
a6ronefs, les carburants, les huiles lubrifiantes, les fournitures techniques consom-
mables, les pi ces de rechange y compris les moteurs, l'dquipement normal des
adronefs, les provisions (y compris les boissons, le tabac et les autres articles des-
tin6s A la vente en quantit6 limitde aux passagers durant le vol), et les autres articles
destin6s A &re utilis6s uniquement pour 'exploitation ou 'entretien des a6ronefs de
l'entreprise d~sign~e par l'autre Partie contractante et assurant les services con-
venus, de mame que les billets imprim6s, les lettres de transport adrien, les imprim6s
portant le label de l'entreprise et la documentation publicitaire habituelle distribute
gratuitement par ell.

2. Les exondrations accord6es en vertu du present article s'appliqueront aux
objets vis6s au paragraphe 1 dudit article lorsqu'ils seront :

a) Introduits sur le territoire de l'une des Parties contractantes par l'entreprise
d6signde par l'autre Partie contractante ou pour son compte;

b) Conserv6s A bord d'a6ronefs de 'entreprise ddsign6e par l'une des Parties
contractantes au moment de l'arriv6e sur le territoire de 'autre Partie contractante
ou au d6part dudit territoire;

c) Embarqu6s A bord d'a6ronefs de l'entreprise d6sign6e par l'une des Parties
contractantes sur le territoire de l'autre Partie contractante et destin6s A etre utilis6s
dans l'exploitation des services convenus;

que ces objets soient ou non utilis6s ou consomm6s int6gralement ou en partie A
rint6rieur du territoire de la Partie contractante qui accorde l'exon6ration, A con-
dition qu'ils ne soient pas c6d6s A des tiers dans le territoire de ladite Partie con-
tractante.

3. Les 6quipements de bord normaux ainsi que les mat6riels et foumitures
normalement conserv6s A bord des a6ronefs de l'entreprise d6sign6e par l'une des
Parties contractantes ne pourront 8tre drbarqu6s sur le territoire de l'autre Partie
contractante qu'avec l'accord des services de douane de ce territoire; s'ils le sont,
ils pourront 8tre plac6s sous la surveillance de ces services jusqu'A leur r6exporta-
tion ou jusqu'A ce qu'il en soit dispos6 autrement conform6ment A la r~glementation
douani~re.

4. Les exon6rations vis6es au paragraphe 1 du present article seront 6gale-
ment accessibles A 'entreprise d6sign6e par l'une des Parties contractantes qui aura
conclu des arrangements avec une autre entreprise b6n6ficiaire des memes exonera-
tions accord6es par l'autre Partie contractante, pour le prat ou le transfert sur le
territoire de l'autre Partie contractante des objets vis6s au paragraphe 1 du present
article.
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Article VI

TARIFS

1. Les tarifs pratiquds par l'entreprise d6signde par l'une des Parties contrac-
tantes pour le transport A destination ou en provenance du territoire de l'autre Partie
contractante seront dtablis A un niveau raisonnable qui tiendra delment compte de
tous les facteurs A prendre en consid&ration, notamment les frais d'exploitation, un
bdn6fice raisonnable et les tarifs des autres compagnies adriennes.

Les Parties contractantes consid6reront comme inacceptables les tarifs abusifs
ou discriminatoires, indfiment dlev6s ou restrictifs en raison de l'abus d'une position
dominante, ou artificiellement bas du fait de l'octroi direct ou indirect d'une subven-
tion ou d'un soutien de l'Etat.

2. Les tarifs visds au paragraphe 1 du pr6sent article seront, si possible, 6tablis
d'un commun accord par les entreprises ddsigndes par les deux Parties contractan-
tes, apris consultation avec d'autres compagnies adriennes qui desservent tout ou
partie de la mPme route et, lorsque cela sera possible, ledit accord sera conclu en
ayant recours au m6canisme d'dtablissement des tarifs de l'Association internatio-
nale du transport a6rien (ou A tout autre m6canisme appropri6 de fixation des tarifs
internationaux).

3. Les tarifs ainsi convenus seront proposas A l'approbation des autoritds
adronautiques des deux Parties contractantes au moins 45 jours avant la date pro-
jet6e de leur entr6e en vigueur. Toutefois, ce ddlai pourra atre r6duit sous rdserve de
l'accord desdites autoritds.

4. Les autoritds adronautiques pourront donner tacitement cette approbation.
Si aucune d'elles ne fait opposition dans les 30 jours suivant la date de la proposition
ddposde conformdment au paragraphe 3 du pr6sent article, les tarifs seront r6putds
approuvds. Si le d6lai de proposition est r6duit comme le prvoit le paragraphe 3 du
prdsent article, les autoritds adronautiques pourront decider de ramener A moins de
30 jours le ddlai d'opposition.

5. Si un tarif ne peut 8tre 6tabli conformdment au paragraphe 2 du pr6sent
article, ou si, durant le ddlai applicable conformdment au paragraphe 4, l'une des
autoritds a6ronautiques signifie son opposition A l'application d'un tarif convenu
conform6ment aux dispositions du paragraphe 2, les autorit6s adronautiques des
deux Parties contractantes s'efforceront d'6tablir le tarif d'un commun accord apris
avoir consult6 les autoritds a6ronautiques de tout Etat dont elles pourront estimer
utile de recueillir l'avis.

6. Si les autorit6s adronautiques ne peuvent s'entendre sur un tarif qui leur est
propos6 conformrment au paragraphe 3 du pr6sent article, ou sur un tarif envisag6
conform6ment au paragraphe 5, le diffdrend sera r6gl6 conformdment aux disposi-
tions de l'article XVII du present Accord.

7. Un tarif 6tabli conformdment aux dispositions du pr6sent article restera en
vigueur jusqu'A '6tablissement d'un nouveau tarif. N6anmoins, la validitd d'un tarif
ne sera pas prolong6e en vertu du pr6sent paragraphe au-delA de douze (12) mois
aprbs la date normale de son expiration.
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Article VII

REPRESENTATION

1. L'entreprise d6sign6e par l'une des Parties contractantes sera autoris6e,
sous rdserve de r6ciprocit6, A maintenir sur le territoire de l'autre Partie contractante
ses repr6sentants et ses personnels d'exploitation, commercial et technique n6ces-
saires pour 'exploitation des services convenus. Ces personnels seront choisis selon
les besoins parmi les ressortissants de l'une des Parties contractantes ou des deux.

2. Au choix de 'entreprise d6sign6e, ses besoins en personnel pourront P-tre
satisfaits par ses propres employ6s ou en faisant appel aux services d'une autre
organisation, entreprise ou compagnie a6rienne qui exerce son activit6 sur le terri-
toire de l'autre Partie contractante et qui est habilitde A offrir de tels services sur ce
territoire.

3. Les repr6sentants et les personnels en question seront assujettis A la 16gis-
lation et A la r6glementation en vigueur de l'autre Partie contractante et, confor-
m6ment A cette 16gislation et h cette r6glementation, chacune des Parties contractan-
tes accordera, sur la base de la r6ciprocit6 et dans les meilleurs d6lais, les permis ou
visas de travail n6cessaires et les autres documents similaires aux repr6sentants et
aux membres du personnel vis6s au paragraphe 1 du pr6sent article.

Article VIII

APPLICATION DES LOIS ET RkGLEMENTS

1. Les lois et r~glements de chacune des Parties contractantes qui r6gissent,
sur son territoire, 'entr6e ou la sortie des a6ronefs affect6s A la navigation interna-
tionale ou bien 1'exploitation de ces a6ronefs sur son territoire, seront applicables A
'entreprise ddsign6e par l'autre Partie contractante.

2. Les lois et r~glements de chacune des Parties contractantes, applicables sur
son territoire A 'entr6e, au s6jour, au transit et au d6part des passagers, des 6qui-
pages, des bagages, des marchandises et du courrier embarqu6s sur des a6ronefs, y
compris les r~glements en mati~re d'entr6e et de d6part, d'immigration et d'6migra-
tion, de passeports, de douane, de devises et de contr6les sanitaires devront 6tre
respect6s par l'entreprise d6sign6e par chacune des Parties contractantes A 'entr6e
sur le territoire de l'autre Partie contractante, durant le s6jour sur ce territoire et au
d6part de ce territoire.

Article IX

ACCEPTATIONS DES CERTIFICATS ET PERMIS

1. Les certificats de navigabilit6, les brevets d'aptitude et les permis d6livr6s
ou valid6s par l'une des Parties contractantes et non p6rim6s seront reconnus vali-
des par I'autre Partie aux fins de 'exploitation des services convenus, sous r6serve
que les conditions auxquelles ces certificats ou permis ont 6t6 d6livr6s ou valid6s
soient 6gales ou sup6rieures aux minimums 6ventuellement fix6s conform6ment A la
Convention.
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2. Cependant, chacune des Parties contractantes se r6serve le droit de ne pas
reconnaitre, pour le survol de son territoire, la validitd des brevets d'aptitude et des
permis ddlivr6s A ses propres ressortissants par l'autre Partie.

Article X

SlCURITt

1. Les Parties contractantes rdaffirment que l'obligation qu'elles ont A 1'6gard
l'une de l'autre d'assurer la sdcuritd de 'aviation civile contre tous actes de pira-
terie. Les Parties contractantes se conformeront notanment aux dispositions de la
Convention relative aux infractions et A certains autres actes survenant A bord des
adronefs, signde A Tokyo le 14 septembre 19631, de la Convention pour la rdpression
de la capture illicite d'adronefs, signde A La Haye le 16 d&cembre 19702, de la Con-
vention pour la rdpression d'actes illicites dirigds contre la sdcurit6 de 'aviation
civile, signde 4 Montrdal le 23 septembre 19713 et du Protocole pour la rdpression
d'actes illicites de violence dans les adroports servant A l'aviation civile internatio-
nale, signd A Montrdal le 24 fdvrier 19884.

2. Les Parties contractantes se prteront mutuellement, sur demande, toute
'aide n6cessaire pour prdvenir la capture illicite d'adronefs civils et tout autre acte

illicite portant atteinte A la sdcurit6 desdits adronefs, de leurs passagers et 6quipages,
des adroports et des installations de navigation adrienne, ainsi que toute autre me-
nace contre ]a s6curit6 de 'aviation civile.

3. Dans le cadre de leurs relations mutuelles, les Parties contractantes agiront
conformdment aux dispositions relatives A la sdcurit6 du transport adrien arr&des
par l'Organisation de 'aviation civile internationale et contenues dans les Annexes
A la Convention, dans ]a mesure oii lesdites dispositions sont applicables aux Par-
ties; elles exigeront des exploitants d'adronefs de leur nationalit6 et de ceux dont
'6tablissement principal ou la rdsidence permanente sont sis sur leur territoire, de

m~me que des exploitants d'adroports sis sur leur territoire, qu'ils agissent confor-
mdment aux dispositions relatives A la sdcurit6 adrienne.

4. Chacune des Parties contractantes s'engage A obliger lesdits exploitants
d'adronefs b respecter les dispositions relatives A la sdcurit6 adrienne visdes au para-
graphe 3 ci-dessus dont 'autre Partie exige I'application en ce qui concerne 1'entr6e
ou le s6jour sur son territoire ou le ddpart de ce territoire. Chacune des Parties
contractantes veillera A ce que les mesures addquates soient effectivement prises sur
son territoire afin de protdger les adronefs et de contr6ler les passagers, les 6qui-
pages, les bagages A main, les bagages de soute, les marchandises et les provisions de
bord avant et pendant l'embarquement ou le chargement. Chacune des Parties con-
tractantes consid6rera aussi avec bienveillance toute demande de l'autre Partie con-
tractante visant A la prise de mesures de sdcurit6 spdciales et raisonnables pour faire
face A une menace particuli~re.

5. Lorsque se produira un incident ou que planera la menace d'un incident ou
d'une capture illicite d'un adronef civil ou de tout autre acte illicite A l'encontre de
la sdcurit6 d'un de ces adronefs, de ses passagers et de son 6quipage, d'un adroport

I Nations Unies, Recueides Trairs, vol. 704, p. 2 19
.

2 Ibid., vol. 860, p. 105.
3 lbid., vol. 974, p. 177.
4 Ibid., vol. 1589, nO A-14118.
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ou d'installations de navigation adrienne, les Parties contractantes se prateront mu-
tuellement assistance en facilitant les communications et en prenant les autres me-
sures appropri6es pour mettre rapidement et sfrement fin audit incident ou A ladite
menace.

6. Lorsqu'une Partie contractante aura des raisons 16gitimes de croire que
l'autre Partie a d6rog6 aux dispositions relatives A ]a s6curit6 a6rienne vis6es au
pr6sent article, les autorit6s a6ronautiques de cette Partie contractante pourront
demander des consultations imm6diates avec les autorit6s a6ronautiques de l'autre
Partie contractante.

Article XI

TRANSFERT DES EXCIDENTS DE RECETTES

1. L'entreprise d6sign6e par une Partie contractante aura toute latitude pour
vendre des prestations de transport adrien sur le territoire de l'autre Partie contrac-
tante, soit directement, soit par l'interm&iiaire d'un agent, en monnaie locale ou
dans une monnaie librement convertible, sous r6serve d'autorisation et conform6-
ment aux lois et riglements nationaux applicables sur le territoire de cette derniire.

2. Les entreprises d6signdes par les Parties contractantes auront toute latitude
pour transf6rer du territoire oil sont vendues ces prestations vers le territoire de leur
pays d'origine l'exc~dent, sur le premier de ces territoires, de leurs recettes sur leurs
d6penses. Ces transferts nets comprendront le produit des ventes effectu6es, direc-
tement ou par l'interm6diaire d'un agent, de prestations de transport a6rien et celle
des ventes de services connexes suppl~mentaires, et ils seront effectu6s confor-
m6ment A l'accord de paiements en vigueur entre les deux pays et aux riglements de
change applicable.

3. Les entreprises dAsigndes par les Parties contractantes se verront accorder
les autorisations de transfert dans un dA1ai de 30 jours suivant le d6p6t de leur
demande.

4. Les entreprises d6sign6es par les Parties contractantes auront toute latitude
pour proc6der aux transferts dils r6ception des autorisations. Si des probl~mes tech-
niques les empechent d'y procdder imm6diatement, elles b6ndficieront des memes
priorit6s en matiire de transfert que celles accord6es en g6n6ral pour les importa-
tions des Parties contractantes.

5. Sur la base de la r6ciprocitd, chacune des Parties contractantes exondrera
l'entreprise d6sign6e par l'autre Partie contractante de tous imp6ts et taxes sur les
b6n6fices tir6s de l'exploitation des services a6riens.

Article XII

CAPACITI DE TRANSPORT

1. Les entreprises d6sign6es par les deux Parties contractantes auront la fa-
cult6 d'exploiter, dans des conditions 6quitables et 6gales, les services convenus
sp6cifi6s dans l'Annexe au pr6sent Accord.

2. L'entreprise d6sign6e par chaque Partie contractante devra, en exploitant
les services convenus, prendre en consid6ration les int6r&s de l'entreprise de l'autre
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Partie contractante, de fagon A ne pas pr6judicier inddment les prestations que cette
derniire assure sur toute ou partie des m6mes routes.

3. La capacit6 de transport accord6e aux entreprises d6sign6es pour les ser-
vices convenus d6pendra 6troitement de la demande estim6e de transport adrien de
passagers entre les territoires des Parties contractantes. Cette capacitd sera en prin-
cipe 6galement partag6e entre les deux entreprises, sauf convention contraire.

4. La fr6quence et les horaires des vols dans l'exploitation des services con-
venus seront arret6s d'un commun accord entre les deux entreprises d6sign6es et
soumis A l'approbation des autorit6s a6ronautiques au moins 30 jours avant leur
entr6e en vigueur. Si les entreprises d6signdes ne peuvent parvenir A un accord, la
question sera soumis aux autorit6s a6ronautiques des Parties contractantes.

5. L'exploitation des services convenus devra faire l'objet d'un accord com-
mercial entre les deux entreprises d6sign6es. Cet accord sera soumis A l'approbation
des autorit6s a6ronautiques des deux Parties contractantes. Si les deux entreprises
d6sign6es ne peuvent parvenir A un accord, la question sera soumise aux autorit6s
a6ronautiques des Parties contractantes.

Article XIII

FACILITATION

1. Chacune des Parties contractantes pourra imposer ou autoriser l'imposi-
tion de charges justes et raisonnables A l'utilisation des a6roports ou autres 6quipe-
ments de navigation a6rienne, A condition que ces charges ne soient pas sup6rieures
A celles acquitt6es par d'autres compagnies a6riennes assurant des services a6riens
internationaux similaires.

2. Chacune des Parties contractantes encouragera les consultations entre ses
autorit6s responsables de l'imposition de redevances d'usage et les entreprises d6si-
gn6es qui utilisent les services ou 6quipements consid6r6s, et ce, si possible, par
l'interm6diaire des organisations repr6sentatives des compagnies a6riennes. Toute
proposition visant A modifier le montant des redevances d'usage devrait 6tre notifide
aux utilisateurs avec un pr6avis raisonnable, de maniire A leur permettre d'exprimer
leur point de vue avant que les modifications n'entrent en vigueur.

3. Aucune des Parties contractantes n'accordera A une entreprise de transport
a6rien, qu'elle soit nationale ou 6trang~re, la pr6f6rence sur une entreprise de l'autre
Partie contractante qui assurerait des services internationaux similaires pour l'ap-
plication de ses r~glements de douane, d'immigration, de quarantaine ou autres r6-
glements similaires, ni pour l'utilisation des adroports, des voies adriennes et des
services de contr6le de la circulation a6drienne ou des autres 6quipements apparentds
sous son contr6le.

Article XIV

ECHANGE D'INFORMATIONS ET DE STATISTIQUES

Les autorit6s a6ronautiques de chacune des Parties contractantes fourniront A
celles de l'autre Partie, sur leur demande, les informations statistiques dont celles-ci
auront raisonnablement besoin pour d6terminer la capacit6 de transport assur6e par
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l'entreprise ddsign6e, le volume du trafic transport6 sur les services convenus ainsi

que l'origine et la destination du trafic sans escale.

Article XV

TRAFIC EN TRANSIT DIRECT

Les passagers en transit direct sur le territoire de l'une des Parties contractan-
tes qui ne quitteront pas la zone de l'adroport qui leur est r~serv~e ne feront l'objet
que d'un contr6le simplifi6. Les bagages et les marchandises en transit direct seront
exondrds des droits de douane et des taxes similaires.

Article XVI

CONSULTATIONS

1. Dans un esprit d'6troite cooperation, les autorit~s a~ronautiques des Par-
ties contractantes se consulteront p~riodiquement en vue d'assurer l'application et
le respect fideles des dispositions du prdsent Accord et de son Annexe.

2. Ces consultations d~buteront dans un ddlai de 60jours A compter de la date
de rdception d'une demande A cet effet, sauf ddcision contraire des Parties contrac-
tantes.

Article XVII

MODIFICATIONS

1. Si l'une des Parties contractantes estime souhaitable de modifier telle ou
telle disposition de l'Accord, elle pourra demander des consultations l'autre Partie
contractante. Ces consultations, qui se d~rouleront entre les autoritds a~ronauti-
ques, pourront s'effectuer oralement ou par correspondance et d~buteront dans un
d~lai de 60 jours suivant la date de la demande. Les modifications ainsi convenues
entreront en vigueur d~s qu'elles auront 6t6 confirmdes par 6change de notes diplo-
matiques.

2. Des modifications pourront 8tre apport~es A l'Annexe au pr6sent Accord
par entente directe entre les autorit~s adronautiques comp~tentes des deux Parties
contractantes, et confirm6es par 6change de notes diplomatiques.

3. Le present Accord sera modifi6 pour 8tre rendu conforme aux dispositions
de toute convention multilatdrale qui pourrait prendre force obligatoire pour les
deux Parties contractantes.

Article XVIII

REGLEMENT DES DIFFIRENDS

Tout diffrend concernant l'interpr~tation ou l'application du prdsent Accord
ou de son Annexe sera r~gl6 par voie de n6gociation directe entre les autorit~s a~ro-
nautiques des Parties contractantes. Si les autorit6s adronautiques ne peuvent par-
venir A un accord, le diffdrend sera rdgl6 par la voie diplomatique.
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Article XIX

ENREGISTREMENT

Le pr6sent Accord, y compris toute modification qui y serait apport6e, ainsi que
tout 6change de notes diplomatiques, seront enregistrds aupr;s de l'Organisation de
l'aviation civile internationale.

Article XX

D]INONCIATION

Chacune des Parties contractantes pourra A tout moment signifier A l'autre son
intention de mettre fin au pr6sent Accord. Sa notification devra 6tre communiqu6e
en meme temps A l'Organisation de I'aviation civile intemationale. Dans ce cas, le
prdsent Accord prendra fin 12 mois apris la date de r6ception de la notification par
l'autre Partie, A moins que cette notification ne soit retir6e d'un commun accord
avant 'expiration de ce dMlai. En 'absence d'accus6 de r6ception de ]a part de
l'autre Partie contractante, la notification sera r6put6e lui 8tre parvenue 14 jours
apr~s la date de sa r6ception par l'Organisation de l'aviation civile internationale.

Article XXI

ENTR9E EN VIGUEUR

Le pr6sent Accord entrera en vigueur A la date A laquelle les deux Parties con-
tractantes se seront notifi6 par dcrit, moyennant 6change de notes diplomatiques,
l'accomplissement de leurs formalit6s internes n6cessaires A cette entr6e en vigueur.

EN FOI DE QUOI, les soussignds, A ce dfiment habilit~s par leurs Gouvemements
respectifs, ont sign6 le prdsent Accord.

FAIT A J6rusalem le 24 avril 1991, correspondant au 10 Iyar 5751.

En deux exemplaires originaux, en h~breu, tchque et anglais, tous les textes
faisant 6galement foi. En cas de divergence d'interpr6tation, le texte anglais pr6-
vaudra.

Pour le Gouvemement Pour le Gouvernement
de I'Etat d'Isradl: de la R~publique fdddrale tch6que

et slovaque:

[DAVID LEVY] [JIRI NEZVAL]
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ANNEXE A L'ACCORD RELATIF AUX TRANSPORTS AIRIENS ENTRE LE GOU-
VERNEMENT DE LA RIPUBLIQUE FtDtRALE TCHIQUE ET SLOVAQUE
ET LE GOUVERNEMENT DE L'ETAT D'ISRAEL, CONCERNANT LES TRANS-
PORTS AIRIENS RIGULIERS ENTRE LEURS TERRITOIRES RESPECTIFS

1. Routes sur lesquelles I'entreprise d6sign e par la Tch6coslovaquie pourra assurer
des services a6riens:

Prague
Points interm6diaires
Tel-Aviv
Points au-delI

2. Routes sur lesquelles l'entreprise d6sign6e par Israel pourra exploiter des services
adriens :

Tel-Aviv
Points interm6diaires
Prague
Points au-delA

3. L'entreprise d6sign6e par chacune des Parties contractantes n'exercera pas de droits
de trafic de cinqui;Ime libert6 A moins que cette restriction ne soit lev6e :

a) Soit Iorsque les autorit6s a6ronautiques des deux Parties contractantes seront con-
venues, en concertation, de lever ces restrictions par l'6change de droits de trafic de cin-
qui~me libert6,

b) Soit lorsque les entreprises concern6es des deux Parties contractantes auront conclu
un accord commercial qui devra 8tre approuvd par les autorit6s a6ronautiques des deux
Parties contractantes.

4. Les points interm6diaires et au-delA seront d6termin6s d'un commun accord entre
les entreprises d6signdes et devront etre approuv6s par les autorit6s a6ronautiques des deux
Parties.

5. Les entreprises d6sign6es pourront omettre un ou plusieurs points interm6diaires ou
un ou plusieurs points au-del de leurs territoires sur un ou la totalit6 de leurs vols A condition
que le point de d6part et le point d'arriv6e se trouvent sur le territoire de la Partie contractante
qui aura d6sign6 I'entreprise.
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No. 28393

ISRAEL
and

ROMANIA

Agreement concerning cooperation in the field of plant quar-
antine and plant protection (with appendix). Signed at
Jerusalem on 2 September 1991

Authentic text: English.

Registered by Israel on 3 October 1991.

ISRAEL
et

ROUMANIE

Accord relatif i la cooperation en matiere de quarantaine et
de protection phytosanitaire (avec annexe). Signe a Jeru-
salem le 2 septembre 1991

Texte authentique: anglais.

Enregistr,6 par Isradl le 3 octobre 1991.
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE STATE
OF ISRAEL AND THE GOVERNMENT OF ROMANIA CON-
CERNING CO-OPERATION IN THE FIELD OF PLANT QUAR-
ANTINE AND PLANT PROTECTION

The Government of the State of Israel and the Government of

Romania (hereafter "the Contracting Parties") in order to

protect the agricultural and forestry economy against

injuries caused by diseases, plant pests and dangerous

weeds (henceforth called "plant pests"), commit themselves

to observe the following clauses:

-Article I

The Contracting Parties agree to supervise and inspect

arable crops, forest cultures and untilled areas in order

to detect the infestation centre of plant pests, dangerous

to agriculture and forestry.

Article 2

The Contracting Parties commit themselves to mutually

inform each other in writing about the appearance on their

territory of plant pests that constitute a particular

danger for arable crops and forestry cultures, as detailed

in the appendix.

ICame into force on 2 September 1991 by signature, in accordance with article 14.
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Article 3

In order to prevent the introduction and spreading of plant

pests by trade exchanges, the Contracting Parties will take

the following measures:

a) They shall prohibit export, import or forwarding in

transit of plants or plant products by which plant

pests may be introduced or spread throughout the

territory of the other Contracting Party.

b) Any shipment of plants or products of vegetable origin

shall be accompanied by a "phytosanitary certificate",

drawn up after the model annexed to the present

convention, issued for this purpose by a proper

official of the exporting country.

c) These certificates shall certify that:

- the transport is considered consistent with the

phytosanitary rules In force in the importing country;

- the exported plants and plant products are free of

plant pests mentioned in the list annexed to the

present convention, or of other dangerous pathogens,

pests or weeds, specified in additional clauses;

- the place of origin of these plants and plant

products;

Vol. 1651, 1-28393
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- the treatments or any other phytosanitary additional

clauses required by the importer, to which the

shipment has been submitted.

Article 4

This "phytosanitary certificate" does not exclude the right

to perform a new test in the importing country and to apply

measures considered necessary (refusal of entrance,

disinfection, Insect control, etc.).

Article 5

If the presence of plant pests is ascertained, the

Importing country shall inform in due time the proper

central official for quarantine and plant protection of the

exporting country.

If the proper central official for quarantine and plant

protection of the Importing country decides that these

agricultural and forest plants and plant products may be

imported provided their submission to certain special

measures (disinfection, insect control, immediate

Industrial processing etc.),the proper central official for

quarantine and plant protection of the exporting country

shall be notified in due time.

Article 6

Utilization of plant material such as straw, hay, dry

leaves and other plant products should be avoided as far as

Vol. 1651, 1-28393
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possible for wrapping material. However, if the said

material is utilized In packaging the plants and arable

crops and forest cultures, they shall meet the

phytosanitary conditions of the present Agreement.

Article 7

Plant product exchanges occurring between the diplomatic

representatives of the two countries shall meet the

phytosanitary requirements of this Agreement.

Article 8

Import of seeds and other propagation material (bulbs,

grafts, rootstocks, cuttings, fruit-trees, ornamental

trees, forest trees etc.), as well as any product of plant

origin, shall be permitted only when based on a written

approval delivered by the proper official of the quarantine

and plant protection department commissioned to this effect

by the importing country, at the request of the importing

agency; the said approval shall stipulate all the

phytosanitary conditions to be guaranteed by the

phytosanitary certificate issued by the commissioned

official of the exporting country.

Article 9

Exchange of plants and plant products shall be in

accordance not only uith the provisions of the present

Vol. 1651. 1-28393
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Agreement but also with the conditions stipulated in the

trade agreements concluded between the two Contracting

Partiesland with the phytosanitary rules in force in every

country importing these products.

Article 10

The Contracting Parties shall ensure an official state

phytosanitary control at frontier points (highways,

railways, sea - and airways) established for the import,

export or forwarding of plants and plant products.

Article 1i

The Contracting Parties. recognizing the utility of

cooperation in the scientific realm and the opportunity of

unification of plant protection methods and means as far as

possible, pledge themselves:

- to exchange information on the phytosanitary state

of crops and forests, on the measures employed in

controlling diseases and pests, as well as on the

results obtained.

- to exchange literature about plant protection, thus

providing for both countries a better knowledge of

progress in this realm.

I See 1Trade Agreement of 30 January 1971 between the Socialist Republic of Romania and the State of Israel" in

United Nations, Treaty Series, vol. 820, p. 107.
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Article 14

This Agreement shall come into force upon signature for an

unlimited period of time. Amendments of certain provisions

or replacement of the Agreement may be done at the request

of one of the Contracting Parties.
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Done at Jerusalem on .;. .. September 1991 which corresponds

to .F(........... 5751 In two original copies, in the

English language.

On behalf of the Government On behalf of the Government
of the State of Israel: of Romania:

[Signed - Signe'I [Signed - Signe]2

I Signed by David Levy - Signd par David Levy.
2

Signed by Petru Marculescu - Signd par Petru Marculescu.
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TIST

of plant ani plant product psts, s phyLopaLhogenic agantZ

and s:ceed subj:'ct to phytc.nlitary quarar.Linm mearurcz ill

1. Anarzla lincOtello Zcll

:_I An:;~Lrn!hra ludzns ,w:

2. XAphoncrcioidcs frageria: (;,i'ana } ChroiA:c

.1 . iBruchlidius ircarnatu'n ;ch

5. Ca 1 obruchu s pp.

6. Cautlopihilu:s latina!,us Sa,.

7. C.ratltiz capitata ";icd

8. P'Ltylcnchus angustus (ut1.lo') FllipjCv

.r13oma 1rigcrum !Iauzui

10. Gillcticella cooleyl Gill

11. Gnor.oz cbcm.a operculzlia Zell

12. Graphollitha ,o]eosta Bust|:

13. Hctl.ro:lora rozLochianzis :oli

Id .itotrodera schachtli SclIdt

15. '!yphentrla cunea Drury

16. No1i.dog,"no spp

17. Popillia inponica Tew:i
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1a. Prodacnia. (Spodoptcra) litura E,

19. Quadraspidlotus pern!ciosus Comst

2]. T 'o. oie:'n ,r 'inavium Fv ,t

22. .oLa, subfazciatl;n Boh

23. X;o nd- gcrm, anu3 B1a,i::

Lh,: t ! LL ip m 1c Ac'nnt

1. Agroba.tcrium rhizogencs ('!il:.:r at a].)

2. Agro!actoriun tumolcacten3 (Smith ot Tow..ns)

3. Annu]. s pruni Christcf

4. Czlara quorcina lInry

5. Cor'ncbactcriuu michigmncn:;o (Er'. Smith)

6. Cor'ynvbzacteriun sepcdonIcu', (S.i'c'.r .ar:n ot otLhufflI

(Ska'tason at !ur:2older')

7. Cl'olartil~m ri.blcola {Fsh}[incher (to Waldh

0. Djiiodia nca (Schu) Lov

9. Hndo nl a parasitica (jujir ) P.J. -,t 11.11. Andorson

I0. Er::inl arcylovora (PIur'i ].1) linsl at al

11. E;slcoccu. amvgdi;I Del

12. ;ypoxilon prulnatuca (KI) C1kc

13. if)ycorphacrella lairicinia l.-nrt

I.I . P1hytophitbora fragar'ive lic:;;c

15. -L**o, a lingum (Tod ) D"i.

16. Pasmopara heliCai.Lhi 1..vot
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I Z;. c e :. . az :S. rg I1. ,L Z ( ;; Cu! l (. , )h ) ; A p

20. !b-Iseill a xxcatri, ( (Il-: } 3rel

21.. Scpttol'in iinlcola (,r",q) Car

2.2. S-ptatt. populipcrda '.!at. ct Cchsh

"35. ,juz'c: '. G ndb..o icU.:1 ( ch il1I) I'-,rc

2'. "p'or;la crr d ;'kl

TS L (: tI :'-, p101u1, I a (a'.'tal.' ) [;.I

26. J.r : il3 1 :

2r3. Xanthomon.ar jug1andIs (1.'l1-ce) Vo'son

29. o r, t i r rona,:, oryzoo UIJy-:t.Az, o: :;Iti lmi) Doun:1o

30. 2ant:onoas ztox::artil (Erv. ;mi.fth) Doson,

31. Rii::oirania (T3eet nacroLIc y-eilow virus)

1. Acroptilon pl.crIs (Pall) FlJz:clh licy

2. .\brosia arteuisiac.3].J. L

3. .inli'o3ia p.;ilortachl :

5. C~'u.' t a l. l u 10i.

7. 11Iclia'tthus spp uncultivated "Spi)

,3. Grobancrie spp

9. .)1j)lanm rems-ratuma Dunni~
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE L'ETAT D'ISRAEL ET
LE GOUVERNEMENT DE LA ROUMANIE RELATIF A LA CO-
OP1tRATION EN MATIERE DE QUARANTAINE ET DE PROTEC-
TION PHYTOSANITAIRE

Le Gouvernement de l'Etat d'Israel et le Gouvernement de la Roumanie (ci-
apr~s d6nomm6s les << Parties contractantes >>), afin de prot6ger l'6conomie agricole
et foresti~re contre les atteintes caus6es par les maladies, les insectes ravageurs des
plantes et les plantes adventices (ci-apr~s d6nomm6s les << ravageurs >>) s'engagent A
se conformer aux dispositions suivantes :

Article premier

Les Parties contractantes s'engagent A superviser et A inspecter les cultures, les
exploitations foresti~res et les zones non cultiv6es afin d'y d6celer les foyers de
ravageurs n6fastes A l'agriculture et A la sylviculture.

Article 2

Les Parties contractantes s'engagent A s'informer r6ciproquement par 6crit de
l'apparition sur leurs territoires de ravageurs qui constituent un danger particulier
pour les cultures et les exploitations foresti~res et dont la liste figure A l'annexe.

Article 3

Afin de pr6venir l'apparition et la propagation des ravageurs A l'occasion
d'6changes commerciaux, les Parties contractantes adoptent les mesures suivantes :

a) Elles interdisent l'exportation, l'importation et le transit de plantes ou de
produits v6g6taux susceptibles de faciliter l'introduction ou la prolif6ration de rava-
geurs sur le territoire de l'autre Partie contractante;

b) Toute exp6dition de plantes ou de produits d'origine v6g6tale est accom-
pagn6e d'un << certificat phytosanitaire >> dress6 sur la base du modile annex6 A la
pr6sente Convention, 6mis par un fonctionnaire du pays exportateur habilit6 A cette
fin;

c) Lesdits certificats confirment que:

- L'exp6dition estjug6e conforme aux r~glements phytosanitaires en vigueur dans
le pays d'importation;

- Les plantes et les produits v6g6taux sont libres des ravageurs vis6s A la liste
annex6e A la pr6sente Convention ou d'autres pathog~nes, ravageurs ou plantes
adventices dangereux sp6cifi6s dans des dispositions distinctes;

ils indiquent 6galement :

- Le lieu d'origine des plantes et produits v6g6taux exp6di6s; et

I Entrd en vigueur le 2 septembre 1991 par la signature, conform6ment A I'article 14.
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- Les traitements ou toutes autres dispositions phytosanitaires additionnelles exi-
g6s par l'importateur auxquels les plantes et produits ont td soumis.

Article 4

Le « certificat phytosanitaire > n'interdit pas le droit de proc6der A de nou-
veaux tests dans le pays importateur et d'appliquer des mesures jug6es n6cessaires
(refus d'entr6e, d~sinfection, contr6le phytosanitaire, etc.).

Article 5

Si la pr6sence de ravageurs est dtablie, le pays importateur en informe en temps
opportun le fonctionnaire central responsable de ]a quarantaine et de la protection
phytosanitaire du pays exportateur.

Si le fonctionnaire central responsable de la quarantaine et de la protection
phytosanitaire du pays importateur que les plantes agricoles et forestires et les
produits vdg6taux peuvent &re importds A condition d'8tre soumis A certaines me-
sures (d6sinfection, contr6le phytosanitaire, traitement industriel imm6diat, etc.), le
fonctionnaire central responsable de la quarantaine et de la protection phytosani-
taire du pays exportateur en est inform6 en temps opportun.

Article 6

L'utilisation A des fins d'emballage d'616ments v6g6taux tels que la paille, le
foin, les feuilles s6chdes et d'autres produits v6g6taux doit 8tre 6vit6e dans toute la
mesure du possible. Toutefois, si lesdits 616ments v6g6taux sont ainsi utilis6s, ils
devront eux-m~mes satisfaire aux conditions phytosanitaires visees au present
Accord.

Article 7

Les 6changes de produits v6g6taux entre repr6sentants diplomatiques des deux
pays doivent satisfaire aux exigences phytosanitaires du pr6sent Accord.

Article 8

L'importation de graines et d'autres 616ments multiplicateurs par voie de g6n6-
ration (bulbes, greffes, rhizomes, boutures, arbres fruitiers, arbres d'agr6ment, ar-
bres forestiers, etc.) ainsi que de tout produit d'origine v6g6tale, n'est permise que
sur d6livrance, A la demande de l'organisme importateur, d'une autorisation 6crite
du fonctionnaire comp6tent du service de la quarantaine et de la protection phy-
tosanitaire habilit6 A cette fin par le pays d'importation; ladite autorisation stipule
que toutes les exigences phytosanitaires garanties ont 6td remplies conform6ment au
certificat phytosanitaire 6mis par le fonctionnaire habilit6 du pays exportateur.

Article 9

L'6change de plantes et de produits v6g6taux doit etre conforme non seulement
aux dispositions du pr6sent Accord mais 6galement aux conditions stipul6es dans
les accords commerciaux conclus entre les deux Parties contractantes I et aux r~gle-
ments phytosanitaires en vigueur dans chaque pays importateur desdits produits.

I Voir , Accord commercial du 30janvier 1971 entrela R-publique socialiste de Roumanieet l'Etatd'Isral > dans
le Recued des Trait&s des Nations Unies, vol. 820, p. 107.
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Article 10

Les Parties contractantes veillent A assurer un contr6le phytosanitaire officiel
aux postes frontieres (voies publiques, chemins de fer, ports et a6roports) aux fins
de l'importation, de l'exportation ou du transit des plantes et des produits v6g6taux.

Article 11

Reconnaissant l'utilit6 de la cooperation en mati~re scientifique et les avantages
d'une normalisation des mthodes et des moyens de protection phytosanitaires dans
toute la mesure possible, les Parties contractantes s'engagent A :

- Proc6der A des 6changes d'informations sur l'6tat phytosanitaire des cultures et
des for~ts, sur les mesures prises pour contrOler les maladies et les ravageurs,
de m~me que sur les r6sultats obtenus;

- Procdder A des 6changes de documentation sur la protection phytosanitaire de
mani~re A offrir aux deux pays une comprehension des progr~s r6alis6s dans ce
domaine.

Article 12

Reconnaissant l'utilit6 et la n6cessit6 de maintenir des contacts aussi fr6quents
que possible entre les phytopathologistes et les entomologistes des deux pays et afin
d'6changer des informations A ]a fois scientifiques et concr~tes en mati~re de protec-
tion phytosanitaire, les Parties contractantes admettent le principe de visites entre
experts sur une base de r6ciprocitd.

Article 13
L'annexe au pr6sent Accord contient ]a liste des ravageurs qui font l'objet de

mesures de quarantaine en Israel.

II est loisible aux fonctionnaires habilit6s aux fins de quarantaine et de protec-
tion phytosanitaire de proc6der Z des ajouts A cette liste ou de la remplacer. L'autre
Partie contractante est inform6e des ajouts ou des substitutions qui deviennent
applicables dans un d6lai de soixante jours suivant la r6ception de la notification.

Article 14

Le present Accord entrera en vigueur ds sa signature et le restera pendant une
p6riode ind6termin6e. A la demande de l'une ou de l'autre Partie contractante, des
modifications ou des substitutions peuvent etre apport6es A l'Accord.

FAIT b J6rusalem le 2 septembre 1991 qui correspond au 23 Elul 5751, en double
exemplaire en langue anglaise.

Pour le Gouvernement Pour le Gouvernement
de l'Etat d'Israel: de la Roumanie:

[DAVID LEVY] [PETRU MARCULESCU]
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ANNEXE

LISTE DES RAVAGEURS DES PLANTES ET DES PRODUITS VAG9TAUX, DES AGENTS PHYTOPA-
THOGNIQUES ET DES PLANTES ADVENTICES SOUMISES A DES MESURES DE QUARAN-
TAINES PHYTOSANITAIRES EN ROUMANIE

Ravageurs
I. Anarsia lineatelle Zell
2. Anastrepha ludens Sw
3. Aphelenchoides fragariae (Ritzema

Bos) Christie
4. Bruchidius incarnatus Boh
5. Callsobruchus spp.
6. Caulophilus latinasus Say
7. Ceratitis capitata Wied
8. Ditylenchus angustus (Butler)

Filipjev
9. Erisoma lanigerum Hausum

10. Gilletteella cooleyi Gill
11. Gnorimoschema operculella Zell
12. Grapholitha molesta Busck
13. Heterodera rostochiensis Woll
14. Heterodera schachtii Schmidt
15. Hyphantria cunea Drury
16. Meloidogyne spp
17. Popillia japonica Newm
18. Prodenia (Spodoptera) litura F
19. Quadraspidiotus perniciosus Comst
20. Rhagoletis pomonella Walsh
21. Trogoderma granarium Everts
22. Zabrotes subfasciatus Boh
23. Xylosandrus germanus Bland

Agents phytopathoggniques
1. Agrobacterium rhizogenes (Riker et

al.)
2. Agrobacterium tumefaciens (Smith

et Towns)
3. Annulus pruni Christoff
4. Calara quercina Henry
5. Corynebacterium michiganense

(Erw. Smith)
6. Corynebacterium sepedonicum

(Spieckermann et Kotthoff) (Skapta-
son et Burkholder)

7. Cronartium ribicola (Lasch) Fischer
de Waldh

8. Diplodia zeae (Schw) Lev

9. Endothia parasitica (Murr) P. J. et
H. W. Anderson

10. Erwinia amylovora (Burrill) Winsl et
al.

11. Fusicoccum amygdali Del
12. Hypoxilon pruinatum (KI) Cke
13. Mycosphaerella laricina Hart
14. Phytophthora fragariae Hickmann
15. Phoma lingam (Tode) Desm
16. Plasmopara helianthi Novot
17. Pseudomonas caryophylli (Burk-

holder) Starr et Burkholder
18. Pseudomonas marginata (Mc Cul-

loch) Stapp
19. Rhabdocline pseudotsugae Syd
20. Rosellinia necatrix (Hart) Ber
21. Septoria linicola (Speg) Gar
22. Septotus populiperda Wat. et Cash
23. Synchytrium endobioticum (Schilb)

Perc
24. Tilletia horrida Takah
25. Venturia populina (Vuill) Fabr
26. Virus simillis
27. Xanthomonas hyacinthi (Wakker)

Dowson
28. Xanthomonas juglandis (Pierce)

Dowson
29. Xanthomonas oryzae (Uyeda et

Ishiama) Dowson
30. Xanthomonas stewartii (Erw. Smith)

Dowson
31. Rizomania

Plantes adventices
1. Acroptilon picris (Pall) Fisch Mey
2. Ambrosia artemisiaefolia L
3. Ambrosia psilostachia DC
4. Ambrosia trifida L
5. Cenchrus tribuloides
6. Cuscuta spp
7. Helianthus spp non cultiv6 spp
8. Orobanche spp
9. Solanum rostratum Dunn

Vol. 1651. 1-28393





No. 28394

UNITED NATIONS
and

FRANCE

Agreement concerning the United Nations ministerial
meeting for crime prevention and criminal justice, to be
held in Paris from 21 to 23 November 1991 (with annexes
and related letters of 11 September and 3 October 1991).
Signed at Vienna on 3 October 1991

Authentic text: French.

Registered ex officio on 3 October 1991.

ORGANISATION DES NATIONS UNIES
et

FRANCE

Accord concernant la reunion ministerielle des Nations Unies
pour la prevention du crime et la justice p~nale, devant
avoir lieu 'a Paris du 21 au 23 novembre 1991 (avec
annexes et lettres connexes des 11 septembre et 3 octobre
1991). Signe k Vienne le 3 octobre 1991

Texte authentique : frangais.

Enregistrg d'office le 3 octobre 1991.
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE
UNITED NATIONS AND THE
GOVERNMENT OF THE
FRENCH REPUBLIC CON-
CERNING THE UNITED
NATIONS MINISTERIAL
MEETING FOR CRIME PRE-
VENTION AND CRIMINAL
JUSTICE, TO BE HELD IN
PARIS FROM 21 TO 23 NOVEM-
BER 1991

Publication effected in accordance
with article 12 (2) of the General As-
sembly regulations to give effect to
Article 102 of the Charter of the United
Nations as amended in the last in-
stance by General Assembly resolu-
tion 33/141 A of 19 December 1978.

1 Came into force on 3 October 1991 by signature, in

accordance with article XVI (2).
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ACCORD' ENTRE L'ORGANISA-
TION DES NATIONS UNIES
ET LE GOUVERNEMENT DE
LA RtPUBLIQUE FRAN-
;AISE CONCERNANT LA
REUNION MINISTERIELLE
DES NATIONS UNIES POUR
LA PRIVENTION DU CRIME
ET LA JUSTICE PENALE,
DEVANT AVOIR LIEU A PARIS
DU 21 AU 23 NOVEMBRE 1991

Publication effectuge conformment
auparagraphe 2 de l'article 12, du r~gle-
ment de I'AssembMe gdn~rale destin,
a mettre en application l'Article 102
de la Charte des Nations Unies tel
qu'amendi en dernier lieu par la r6so-
lution 33/141 A de l'AssembMe gdnd-
rale en date du 19 ddcembre 1978.

1 Entrd en vigueur le 3 octobre 1991 par la signature,
confonn6ment au paragraphe 2 de I'article XVI.



No. 28395

MULTILATERAL

Convention on the conservation of migratory species of wild
animals (with appendices). Concluded at Bonn on
23 June 1979

Amendments to Appendices I and II of 26 October 1985

Amendments to Appendices I and II of 14 October 1988

Authentic texts of the Convention: German, English, French, Spanish and
Russian.

Authentic text of the Amendments: English.

Registered by Germany on 8 October 1991.

MULTILATERAL

Convention sur la conservation des especes migratrices
appartenant it la faune sauvage (avec annexes). Conclue
it Bonn le 23 juin 1979

Modifications des annexes I et II du 26 octobre 1985

Modifications des annexes I et II du 14 octobre 1988

Textes authentiques de la Convention: allemand, anglais, franvais, espa-
gnol et russe.

Texte authentique des Amendements : anglais.

Enregistres par l'Allemagne le 8 octobre 1991.
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[GERMAN TEXT - TEXTE ALLEMAND]

OBEREINKOMMEN ZUR ERHALTUNG DER WANDERNDEN
WLLDLEBENDEN TIERARTEN

DIE VERTRAGSCHLIESSENDEN PARTEIEN -

IN DER ERKENNTNIS, daB wildlebende Tiere in ihren zahireichen

Erscheinungsformen einen unersetzlichen Teil des natdrlichen Systems

der Erde darstellen und zum Wohle der Menschheit erhalten werden

missen;

IN DEM BEWUSSTSEIN, daB jede Menschengeneration die NaturgUter

der Erde fijr die kommenden Generationen verwaltet und verpflichtet

ist sicherzustellen, daB dieses Vermchtnis bewahrt und dort, wo es

genutzt wird, die Nutzung auf eine umsichtige Weise erfolgt;

EINGEDENK des immer gr6Ber werdenden Wertes der wildlebenden Tiere

aus umweltbezogener, bkologischer, genetischer, wissenschaftlicher,

2sthetischer, freizeitbezogener, kultureller, erzieherischer, sozialer

und wirtschaftlicher Sicht;

IN BESONDERER SORGE um diejenigen Arten wildlebender Tiere, die

Wanderungen fiber die nationalen Zustlndigkeitsgrenzen hinweg oder

auBerhalb derselben unternehmen;

IN DER ERKENNTNIS, daB die Staaten die BeschUtzer der wandernden

Tierarten sind und sein muissen, die in ihrem nationalen Zust~indigkeits-

bereich leben oder diesen durchqueren;

IN DER OBERZEUGUNG, daB Erhaltung sowie wirksame Hege und Nut-

zung wandernder Tierarten gemeinsame MaBnahmen aller Staaten erfor-

dern, in deren nationalem Zustindigkeitsbereich diese Arten einen Teil

ihres Lebenszyklus verbringen;
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EINGEDENK der Empfehlung 32 des von der Konferenz der Vereinten

Nationen Ciber die Umwelt des Menschen (Stockholm 1972) angenommenen

und auf der siebenundzwanzigsten Tagung der Generalversammlung der

Vereinten Nationen mit Befriedigung zur Kenntnis genommenen Aktions-

programms -

SIND WIE FOLGT UBEREINGEKOMMEN:

ARTIKEL I

Begriffsbestimmungen

1. Im Sinne dieses Ubereinkommens

a) bedeutet "wandernde Art" die Gesamtpopulation oder eine geogra-

phisch abgegrenzte Teilpopulation jeder Art oder jedes niedrigeren

Taxon wildlebender Tiere,-von denen ein bedeutender Anteil zy-

klisch und vorhersehbar eine oder mehrere nationale Zustaindig-

keitsgrenzen Oberquert;

b) bedeutet "Erhaltungssituation einer wandernden Art" die Gesamt-

heit der auf diese wandernde Art einwirkenden Einflusse, die

ihre langfristige Verbreitung und PopulationsgrdBe beeinflussen

k6nnen;

c) gilt die "Erhaltungssituation" als "g~instig", wenn

(1) Angaben zur Populationsdynamik darauf hinweisen, daB die

wandernde Art sich langfristig als lebensfihiger Bestandteil

ihrer Okosysteme behauptet;

(2) das Verbreitungsgebiet der wandernden Art weder derzeitig

reduziert wird noch, langfristig gesehen, kinftig einge-

schrinkt zu werden droht;

(3) sowohl gegenwirtig als auch in absehbarer Zukunft genigend

Lebensraum vorhanden ist, um die Population der wandernden

Art langfristig zu erhalten, und
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(4) die Verbreitung und PopulationsgrdBe der wandernden Art

den historischen Verh§ltnissen nach Ausdehnung und Umfang

in einem MaBe nahekommen, in dem potentiell geeignete bko-

systeme vorhanden sind und dies mit einer sinnvollen Hege

und Nutzung zu vereinbaren ist;

d) gilt die "Erhaltungssituation" als "ungLnstig", wenn irgendeine

der im vorhergehenden Unterabsatz angeflhrten Bedingungen

nicht erfillt ist;

e) bedeutet "gef~hrdet" in bezug auf eine bestimmte wandernde Art,

da8 diese in ihrem gesamten Verbreitungsgebiet oder in einem

bedeutenden Teil desselben vom Aussterben bedroht ist;

f) bedeutet "Verbreitungsgebiet" (Areal) das gesamte Land- oder

Wassergebiet, in dem eine wandernde Art zu irgendeiner Zeit auf

ihrem normalen Wanderweg lebt, sich vorubergehend aufhilt, es

durchquert oder Uberfliegt;

g) bedeutet "Lebensstitte" jede r~umliche Einheit im Verbreitungsge-

biet einer wandernden Art, die geeignete Lebensbedingungen fLr

diese Art aufweist;

h) bedeutet "Arealstaat" hinsichtlich einer bestimmten wandernden

Art jeden Staat (und gegebenenfalls jede andere unter Buch-

stabe k) genannte Vertragspartei), der Ober einen Teil des Ver-

breitungsgebietes dieser wandernden Art Hoheitsrechte ausubt,

oder einen Staat, unter dessen Flagge Schiffe fahren, deren

T~tigkeit darin besteht, auBerhalb nationaler Zustindigkeitsgren-

zen diese wandernde Art der Natur zu entnehmen;

i) bedeutet "der Natur entnehmen" entnehmen, jagen, fischen, fan-

gen, absichtlich beunruhigen, vors~tzlich t~ten oder jeden derar-

tigen Versuch;
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j) bedeutet "ABKOMMEN" eine internationale Ubereinkunft zur Erhal-

tung einer oder mehrerer wandernder Arten gemaB Artikel IV

und V und

k) bedeutet "Vertragspartei" einen Staat oder jede aus souverainen

Staaten bestehende regionale Organisation fOr wirtschaftliche Inte-

gration, die aber Befugnisse fir die Aushandlung, den Abschlu8

und die Durchf~hrung internationaler Abkommen in Angelegenhei-

ten, die diesem Obereinkommen unterliegen, verf~gt.

2. In den unter ihre Zustandigkeit fallenden Angelegenheiten nehmen die

regionalen Organisationen fir wirtschaftliche Integration, die Vertrags-

parteien dieses Ubereinkommens sind, im eigenen Namen alle Rechte

und Pflichten wahr, die dieses ibereinkommen ihren Mitgliedstaaten

3. Wo dieses Lbereinkommen Abstimmungen mit Zweidrittelmehrheit
oder Einstimmigkeit der

"anwesenden und abstimmenden Vertragsparteien" vorsieht, bedeutet

dies die "Vertragsparteien, die anwesend sind und eine Ja-Stimme oder

Nein-Stimme abgeben". Die Vertragsparteien, die sich der Stimme ent-

halten, werden be! der Bestimmung der Mehrheit nicht zu den "anwe-

senden und abstimmenden" Vertragsparteien geziihit.

ARTIKEL II

Wesentliche Grundsitze

1. Die Vertragsparteien anerkennen die Wichtigkeit der Erhaltung wan-

dernder Arten und der zu diesem Zweck von den Arealstaaten, wenn

immer m6glich und angebracht, zu vereinbarenden MaSnahmen, wobei

den wandernden Arten mit ung~nstigem Erhaltungszustand besondere

Aufmerksamkeit zu schenken ist; dies gilt auch fAr die von ihnen ein-

zeln oder zusammenwirkend ergriffenen, angebrachten und n6tigen

Schritte zur Erhaltung solcher Arten und ihrer Lebensstltten.

2. Die Vertragsparteien erkennen die Notwendigkeit an, MaBnahmen zu

ergreifen, die verhindern, daB eine wandernde Art gefihrdet wird.
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3. Insbesondere gilt, daB die Vertragsparteien

a) Forschungen Ober wandernde Arten f~rdern, unterstftzen oder

dabei zusammenarbeiten sollten;

b) sich urn einen unverzuglichen Schutz der in Anhang I aufgefUhr-

ten Arten bemiuhen und

c) sich bemuihen sollen, ABKOMMEN Ober die Erhaltung, Hege und

Nutzung von in Anhang II angefUhrten Arten abzuschlieSen.

ARTIKEL III

Gef~hrdete wandernde Arten: Anhang I

1. Anhang I enthilt wandernde Arten, die gefihrdet sind.

2. Eine wandernde Art kann in Anhang I aufgenommen werden, wenn

zuverlassige Nachweise, einschlie~lich der besten verfLgbaren wissen-

schaftlichen Erkenntnisse, ergeben, daB die Art gef~hrdet ist.

3. Eine wandernde Art kann aus dem Anhang I gestrichen werden, wenn

die Konferenz der Vertragsparteien bestimmt, daB

a) zuverlassige Nachweise, einschlieBlich der besten verfigbaren

wissenschaftlichen Erkenntnisse, ergeben, daB die Art nicht mehr

gefihrdet ist, und

b) die Art wahrscheinlich nicht neuerlich gefihrdet wird, wenn der

Schutz infolge der Streichung aus Anhang I entflillt.

4. Vertragsparteien, die Arealstaaten einer wandernden, in Anhang I

enthaltenen Art sind, bem~ihen sich:

a) jene Lebensstatten zu erhalten und, wo durchfdhrbar und zweck-

mSBig, wiederherzustellen, die von Bedeutung sind, um die Art

vor der Gefahr des Aussterbens zu bewahren;
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b) nachteilige Auswirkungen von Aktivit~ten oder Hindernissen, die
die Wanderung der Arten ernstlich erschweren oder verhindern,

auszuschalten, zu beseitigen, auszugleichen oder - soweit ange-

bracht - auf ein MindestmaB zu beschrgnken;

c) Einfl(ssen, welche die Art zur Zeit gef~hrden oder weiter zu ge-

f~hrden drohen, soweit durchfihrbar und zweckmbBig, vorzubeu-

gen, sie zu verringern oder sie zu uiberwachen und zu begrenzen,

einschlieBlich einer strengen Uberwachung und Begrenzung der

Einbfirgerung nichtheimischer Arten oder der Oberwachung, Be-

grenzung oder Ausmerzung, sofern sie bereits eingebdrgert sind.

5. Vertragsparteien, die Arealstaaten einer wandernden, in Anhang I

enthaltenen Art sind, verbieten es, Tiere aus der Natur zu entnehmen,

die einer soichen Art angehdren. Ausnahmen von diesem Verbot sind

lediglich dann zulassig, wenn

a) die Entnahme aus der Natur wissenschaftlichen Zwecken dient,

b) die Entnahme aus der Natur erfolgt, um die Vermehrungsrate
oder die Uberlebenschancen der betreffenden Art zu erhahen,

c) die Entnahme aus der Natur dazu dient, den Lebensunterhalt tra-
ditioneller Nutzer einer solchen Art zu befriedigen, oder

d) auBerordentliche Umstinde es erfordern,

vorausgesetzt daB derartige Ausnahmen inhaitlich genau bestimmt sowie

r~umlich und zeitlich begrenzt sind. Eine solche Entnahme aus der Natur

solte sich nicht nachteilig f(jr diese Art auswirken.

6. Die Konferenz der Vertragsparteien kann den Vertragsparteien, die

Arealstaaten einer wandernden, in Anhang I enthaltenen Art sind,
empfehlen, weitere ihrer Ansicht nach dem Wohl der Art dienende

MaSnahmen zu ergreifen.
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7. Die Vertragsparteien unterrichten das Sekretariat so bald wie mbglich

Ober alle Ausnahmen gemaB Absatz 5.

ARTIKEL IV

Wandernde Arten, fCr die ABKOMMEN zu schlieBen sind: Anhang II

1. Anhang II enthailt wandernde Arten, die sich in einer ung~nstigen

Erhaltungssituation befinden und far deren Erhaltung, Hege und Nut-

zung internationale Ubereinkunfte erforderlich sind oder die sich in

einer Erhaltungssituation befinden, flr die eine internationale Zusam-

menarbeit, die sich dutch eine internationale Ubereinkunft verwi'rk-

lichen lieBe, von erheblichem Nutzen wire.

2. Falls die Umstande es erfordern, kann eine wandernde Art sowohl in

Anhang I als auch in Anhang II aufgefUhrt werden.

3. Vertragsparteien, die Arealstaaten von in Anhang II aufgefuhrten Arten

sind, bem~ihen sich, ABKOMMEN zum Wohle dieser Arten zu schliel3en;

dabei soliten sie den Arten, die sich in einer ungUnstigen Erhaltungs-

situation befinden, Vorrang einriumen.

4. Die Vertragsparteien werden aufgefordert, MaBnahmen im Hinblick auf

den AbschluB von Abkommen Ober eine Population oder eine geogra-

phisch abgegrenzte Teilpopulation jeder Art oder jedes niedrigeren

Taxon wildlebender Tiere zu ergreifen, sofern Individuen hiervon

periodisch eine oder mehrere nationale Zustandigkeitsgrenzen (ber-

queren.

S. Das Sekretariat erhdlt eine Kopie von jedem gemaB den Bestimmungen

dieses Artikels geschlossenen ABKOMMEN.

ARTIKEL V

Leitlinien der ABKOMMEN

1. Jedes ABKOMMEN verfolgt das Ziel, die betreffende wandernde Art

wieder in eine ginstige Erhaltungssituation zu bringen oder sie in
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einer solchen zu erhalten. Jedes ABKOMMEN behandelt alle Gesichts-

punkte der Erhaltung, Hege und Nutzung der betreffenden wandern-

den Art, die dazu dienen, dieses Ziel zu erreichen.

2. Jedes ABKOMMEN sollte das gesamte Verbreitungsgebiet der betreffen-

den wandernden Art umfassen und dem Beitritt aller Arealstaaten

dieser Art offenstehen, mdgen sie Vertragsparteien dieses iberein-

kommens sein oder nicht.

3. Ein ABKOMMEN behandelt nach Mdglichkeit mehr als eine wandernde

Art.

4. Jedes ABKOMMEN sollte

a) die wandernde Art benennen, die es betrifft;

b) das Verbreitungsgebiet und den Wanderweg der wandernden Art

beschreiben;

c) vorsehen, daB jede Vertragspartei die fur die DurchfUhrung des

ABKOMMENS zustlndigen einzelstaatlichen Beh6rden benennt;

d) falls erforderlich, eine geeignete Verwaltungseinrichtung einset-

zen, urn die Ziele des ABKOMMENS zu unterst~itzen, seine Wirksam-

keit zu Uiberwachen und Berichte f(r die Konferenz der Vertrags-

parteien zu erarbeiten;

e) Verfahren zur Beilegung von Streitigkeiten zwischen den Vertrags-

parteien des ABKOMMENS vorsehen und

f) fGr jede wandernde Art aus der Ordnung Cetacea zumindest jede

Entnahme aus der Natur verbieten, sofern diese nicht durch

irgendeine andere multilaterale Obereinkunft ffir die betreffende

wandernde Art zugelassen ist, und dafijr Sorge tragen, da3

Staaten, die nicht Arealstaaten dieser wandernden Art sind,

diesem ABKOMMEN beitreten konnen.
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5. Jedes ABKOMMEN sollte, soweit angebracht und durchfihrbar, ohne

jedoch hierauf beschrinkt zu sein, folgendes vorsehen:

a) eine regelm~iBig wiederholte Oberpr(]fung der Erhaltungssituation

der betreffenden wandernden Art sowie die Feststellung der flir

diese Situation m6glicherweise sch~dlichen Einfl sse;

b) koordinierte Erhaltungs-, Hege- und Nutzungspigne;

c) Forschungsarbeiten auf dem Gebiet der Okologie und Populations-

dynamik der betreffenden wandernden Art unter besonderer

Ber~icksichtigung ihrer Wanderungen;

d) den Austausch von Informationen Uber die betreffende wandernde

Art, wobei dem Austausch von Forschungsergebnissen und ent-

sprechenden Statistiken besondere Beachtung geschenkt wird;

e) die Erhaltung und, soweit erforderlich und durchf~ihrbar, Wieder-
herstellung der Lebensstitten, die fLjr eine ginstige Erhaltungs-

situation von Bedeutung sind, und den Schutz dieser StStten vor

Stdrungen, einschlieBlich einer strengen Uberwachung und Be-
grenzung der Einbdirgerung nichtheimischer Arten, die sich fir

die wandernde Art nachteilig auswirken, oder die Oberwachung

und Begrenzung solcher bereits eingebUrgerter Arten;

f) die Erhaltung eines Netzes geeigneter Lebensstitten, die im Ver-

hiltnis zu den Wanderwegen angemessen verteilt sind;

g) soweit dies w~inschenswert erscheint, die Schaffung neuer gun-

stiger Lebensstitten fUr die wandernde Art oder die Wiederein-

bUrgerung der wandernden Art in gUnstigen Lebensstgtten;

h) die mdglichst weitgehende Ausschaltung von Aktivititen und Hin-

dernissen, die die Wanderung beeintrichtigen oder erschweren,

oder den Ausgleich solcher Aktivititen und Hindernisse;
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i) die Verh~itung, Beschrgnkung oder Oberwachung und Begrenzung

der Freisetzung von Stoffen, die fir die wandernde Art schbdlich

sind, in deren Lebensstitten;

j) auf vernUnftigen dkologischen Grundsatzen beruhende MaBnahmen

zur Oberwachung und Regelung der Entnahme der wandernden

Art aus der Natur;

k) Verfahren fOr koordinierte MaBnahmen zur UnterdrUckung ge-

setzwidriger Entnahmen aus der Natur;

I) Austausch von Informationen Ober erhebliche Bedrohungen der

wandernden Arten;

m) Dringlichkeitsverfahren, durch die die Erhaltungsma~nahmen er-

heblich und rasch verstarkt werden k~nnen, sobald die Erhal-

tungssituation der wandernden Art ernstlich beeintrachtigt ist,

und

n) Aufklairung der breiten Offentlichkeit Ober Inhalt und Ziele des

ABKOMMENS.

ARTIKEL VI

Arealstaaten

1. Das Sekretariat hilt ein Verzeichnis der Arealstaaten der wandernden

Arten, die in den Anhangen I und II angefihrt sind, auf dem neue-

sten Stand; zu diesem Zweck benutzt es die ihm von den Vertrags-

parteien zugeleiteten Informationen.

2. Die Vertragsparteien unterrichten das Sekretariat daruber, fir welche

der in den Anhingen I und II angefujhrten wandernden Arten sie sich

als Arealstaaten betrachten; dazu gehdren Angaben Ober Schiffe, die

ihre Flagge fUhren und deren Tgtigkeit darin besteht, die betreffen-

den wandernden Arten auSerhalb der nationalen Zustindigkeitsgrenzen
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der Natur zu entnehmen, und, wenn mglich, Uber kflnftige Plane hin-

sichtlich einer solchen Entnahme.

3. Die Parteien, die Arealstaaten von wandernden Arten sind, die in den

Anhangen I und II aufgefuhrt sind, sollen die Konferenz der Vertrags-

parteien Ober das Sekretariat wenigstens sechs Monate vor jeder

ordentlichen Tagung der Konferenz Ober MaBnahmen zur DurchfOhrung

des Ubereinkommens unterrichten.

ARTIKEL VII

Konferenz der Vertragsparteien

1. Die Konferenz der Vertragsparteien ist das Beschlu~organ dieses Ober-

einkommens.

2. Das Sekretariat beruft sp;testens zwei Jahre nach Inkrafttreten dieses

ibereinkommens eine Tagung der Konferenz der Vertragsparteien ein.

3. In der Folge beruft das Sekretariat, sofern die Konferenz der Ver-

tragsparteien nichts anderes beschlieBt, in Abst~nden von h~chstens

drei Jahren ordentliche Tagungen der Konferenz der Vertragsparteien

und auf schriftliches Ersuchen von mindestens einem Drittel der Ver-

tragsparteien jederzeit auBerordentliche Tagungen der Konferenz der

Vertragsparteien ein.

4. Die Konferenz der Vertragsparteien legt Finanzbestimmungen fOr dieses

Obereinkommen fest und OberprOft sie laufend. Auf jeder ihrer ordent-

lichen Tagungen verabschiedet die Konferenz der Vertragsparteien das

Budget fUr die folgende Haushaltsperiode. Jede Vertragspartei zahlt

einen Beitrag zu diesem Budget gemaS einem von der Konferenz ver-

einbarten Beitragsschlflssel. Die Finanzbestimmungen, wozu die Haus-

haltsbestimmungen sowie deren Inderung gehdren, werden durch ein-

stimmigen BeschluB der anwesenden und abstimmenden Vertragsparteien

angenommen.
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5. Auf jeder Tagung iberprift die Konferenz der Vertragsparteien die

Durchf~ihrung dieses Obereinkommens; sie kann insbesondere

a) die Erhaltungssituation wandernder Arten Oberprifen und fest-

stellen;

b) die Fortschritte im Hinblick auf die Erhaltung der wandernden

Arten, insbesondere der in den Anhingen I und II angefLhrten,

i]berpr~ifen;

c) soweit erforderlich, Vorkehrungen treffen und Richtlinien geben,

die dem Wissenschaftlichen Rat und dem Sekretariat die Durchfih-

rung ihrer Aufgaben ermdglichen;

d) vom Wissenschaftlichen Rat, vom Sekretariat, von einer der Ver-

tragsparteien oder von einem aufgrund eines ABKOMMENS geschaf-

fenen stindigen Gremium vorgelegte Berichte entgegennehmen

und prufen;

e) den Vertragsparteien Empfehlungen zur Verbesserung der Er-

haltungssituation wandernder Arten geben und die Fortschritte

uiberprOfen, die im Rahmen von ABKOMMEN gemacht wurden;

f) in FSilen, in denen kein ABKOMMEN geschlossen worden ist,

Empfehlungen fur die Einberufung von Tagungen derjenigen Ver-

tragsparteien geben, die Arealstaaten einer wandernden Art oder

Gruppe von wandernden Arten sind, um dort Malnahmen zur Ver-

besserung der Erhaltungssituation dieser Arten zu erdrtern;

g) den Vertragsparteien Empfehlungen zur Verbesserung der Wirk-

samkeit dieses Ubereinkommens geben und

h) jede weitere Malnahme beschlieBen, die zur Erreichung der Ziele

dieses fibereinkommens ergriffen werden solte.

6. Auf jeder Tagung sollte die Konferenz der Vertragsparteien Zeit und

Ort der nichsten Tagung bestimmen.
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7. Auf jeder Tagung bestimmt und verabschiedet die Konferenz der Ver-

tragsparteien die Geschgftsordnung fuir diese Tagung. BeschI(sse auf

einer Tagung der Konferenz der Vertragsparteien bedairfen einer Zwei-

drittelmehrheit der anwesenden und abstimmenden Vertragsparteien,

soweit in diesem Ubereinkommen nichts anderes festgelegt ist.

8. Die Vereinten Nationen, ihre Sonderorganisationen, die Internationale

Atomenergiebehdrde sowie alle Staaten, die nicht Vertragsparteien sind,

und fAir jedes ABKOMMEN das Gremium, das von den Parteien dieses

ABKOMMENS bestimmt worden ist, konnen durch Beobachter an den

Tagungen der Vertragsparteien teilnehmen.

9. Alle Organisationen oder Gremien der nachstehenden Kategorien, die

f~r den Schutz, die Erhaltung sowie die Hege und Nutzung wandernder

Arten fachlich qualifiziert sind und die dem Sekretariat ihren Wunsch

mitgeteilt haben, auf den Tagungen der Konferenz der Vertragspartei-

en durch Beobachter vertreten zu sein, werden zugelassen, sofern

sich nicht mindestens ein Drittel der anwesenden Vertragsparteien da-

gegen ausspricht:

a) internationale staatliche oder nichtstaatliche Organisationen oder

Gremien und nationale staatliche Organisationen und Gremien

sowie

b) nationale nichtstaatliche Organisationen oder Gremien, denen der

Staat, in dem sie ihren Sitz haben, dazu seine Zustimmung gege-

ben hat.

Nach ihrer Zulassung sind diese Beobachter teilnahme-, aber nicht stimm-

berechtigt.

ARTIKEL VIII

Der Wissenschaftliche Rat

1. Auf ihrer ersten Tagung setzt die Konferenz der Vertragsparteien

einen Wissenschaftlichen Rat zur Beratung in wissenschaftlichen Fragen

ein.
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2. Jede Vertragspartei kann einen qualifizierten Sachverstandigen als

Mitglied des Wissenschaftlichen Rates benennen. Dardber hinaus geh6-

ren dem Wissenschaftlichen Rat qualifizierte Sachverstgndige als Mit-

glieder an, die von der Konferenz der Vertragsparteien ausgewahit

und ernannt werden. Die Konferenz der Vertragsparteien bestimmt die

Anzahl dieser Sachverstindigen, die Kriterien fOr ihre Auswahl sowie

die Dauer ihrer Berufung.

3. Der Wissenschaftliche Rat tagt auf Anforderung des Sekretariats, wenn

die Konferenz der Vertragsparteien dies verlangt.

4. Der Wissenschaftliche Rat gibt sich vorbehaltlich der Zustimmung der

Konferenz der Vertragsparteien seine eigene Gesch~iftsordnung.

5. Die Konferenz der Vertragsparteien bestimmt die Aufgaben des Wissen-

schaftlichen Rates. Dazu konnen geh~ren:

a) wissenschaftliche Beratung der Konferenz der Vertragsparteien,

des Sekretariats und, falls die Konferenz der Vertragsparteien

dem zustimmt, jedes Gremiums, das unter diesem ibereinkommen

oder einem ABKOMMEN eingesetzt worden ist, oder jeder Vertrags-

partei;

b) Empfehlungen fOr Forschungsarbeiten Ober wandernde Arten und

ihre Koordinierung,Auswertung der Ergebnisse dieser Forschungs-

arbeiten, um die Erhaltungssituation wandernder Arten festzustel-

len, und Berichte an die Konferenz der Vertragsparteien Ober

diese Situation und Ober MaBnahmen zu ihrer Verbesserung;

c) Empfehlungen an die Konferenz der Vertragsparteien darOber,

welche wandernden Arten in die Anhange I und II aufgenommen

werden sollten, zusammen mit Angaben Ober das Verbreitungsge-

biet dieser Arten;

d) Empfehlungen an die Konferenz der Vertragsparteien darOber,

welche bestimmten Erhaltungs- sowie Hege- und NutzungsmaSnah-

men in ABKOMMEN Ober wandernde Arten aufzunehmen sind, und
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e) Empfehlungen an die Konferenz der Vertragsparteien f~r die Ld-

sung von Problemen hinsichtlich der wissenschaftlichen Gesichts-

punkte bei der DurchfUhrung dieses Ubereinkommens, insbesonde-

re in bezug auf die LebensstAtten der wandernden Arten.

ARTIKEL IX

Das Sekretariat

1. FUr die Zwecke dieses Obereinkommens wird ein Sekretariat eingerich-

tet.

2. Nach Inkrafttreten dieses Ubereinkommens stellt der Exekutivdirektor

des Umweltprogramms der Vereinten Nationen das Sekretariat. Soweit

er es fOr angebracht halt, kann er durch geeignete zwischenstaatliche

oder nichtstaatliche, internationale oder nationale Organisationen und

Gremien, die auf dem Gebiet des Schutzes und der Erhaltung sowie

der Hege und Nutzung wildlebender Tiere fachlich qualifiziert sind,

unterstutzt werden.

3. Falls das Umweltprogramm der Vereinten Nationen nicht mehr in der

Lage ist, das Sekretariat zu stellen, trifft die Konferenz der Vertrags-

parteien Vorkehrungen, um in anderer Weise f(jr das Sekretariat zu

sorgen.

4. Das Sekretariat hat folgende Aufgaben:

a) es organisiert und betreut Tagungen

i) der Konferenz der Vertragsparteien und

ii) des Wissenschaftlichen Rates;

b) es hilt Verbindung mit und fdrdert die Verbindung zwischen den

Vertragsparteien, den im Rahmen von ABKOMMEN eingesetzten

st indigen Gremien und anderen internationalen Organisationen,

die mit wandernden Arten befaat sind;
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c) es holt von jeder geeigneten Quelle Berichte und andere Informa-

tionen ein, die den Zielen und der Durchfihrung des Obereinkom-

mens f6rderlich sind, und sorgt fur eine angemessene Verarbeitung

dieser Informationen;

d) es macht die Konferenz der Vertragsparteien auf alle Angelegen-

heiten aufmerksam, die mit den Zielen dieses Obereinkommens im

Zusammenhang stehen;

e) es arbeitet fOr die Konferenz der Vertragsparteien Berichte Ober

die Arbeit des Sekretariats und die Durchf~hrung dieses Uberein-

kommens aus;

f) es fijhrt und verdffentlicht ein Verzeichnis der Arealstaaten aller

wandernden Arten, die in den Anhgngen I und II aufgef~hrt sind;

g) es f~rdert unter Leitung der Konferenz der Vertragsparteien den

AbschluB von ABKOMMEN;

h) es f~hrt ein Verzeichnis der ABKOMMEN, das es alien Vertrags-

parteien zur VerfOgung stellt, und liefert auf Verlangen der Kon-

ferenz der Vertragsparteien Informationen Ober diese ABKOMMEN;

i) es fihrt und verdffentlicht ein Verzeichnis der Empfehlungen,

die von der Konferenz der Vertragsparteien nach Artikel VII Ab-

satz 5 Buchstaben e), f) und g) abgegeben oder der BeschlOsse,

die gemiB Buchstabe h) desselben Absatzes gefaBt wurden;

j) es unterrichtet die 6ffentlichkeit Ober dieses Obereinkommen und

seine Ziele und

k) es nimmt alle sonstigen Aufgaben wahr, die ihm im Rahmen dieses

Ubereinkommens oder von der Konferenz der Vertragsparteien

ubertragen werden.
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ARTIKEL X

Anderung des Ubereinkommens

1. Dieses Ubereinkommen kann auf jeder ordentlichen oder auBerordent-

lichen Tagung der Konferenz der Vertragsparteien geandert werden.

2. Anderungen kdnnen von jeder Vertragspartei vorgeschlagen werden.

3. Der Wortlaut jeder vorgeschlagenen Anderung sowie deren Begrcndung

wird dem Sekretariat mindestens einhundertf 3nfzig Tage vor der Ta-

gung, auf der sie behandelt werden soll, zugeleitet und vom Sekretari-

at alien Vertragsparteien umgehend mitgeteilt. Stellungnahmen der Ver-

tragsparteien hierzu mussen dem Sekretariat mindestens sechzig Tage

vor Beginn der Tagung vorliegen. Das Sekretariat ibermittelt bis zu

diesem Termin eingegangene Stellungnahmen danach unverzuiglich den

Vertragsparteien.

4. Anderungen werden mit einer Zweidrittelmehrheit der anwesenden und

abstimmenden Vertragsparteien beschlossen.

5. Eine Anderung tritt fur alle Vertragsparteien, die sie angenommen

haben, am ersten Tag des dritten Monats nach dem Zeitpunkt, zu dem

zwei Drittel der Vertragsparteien eine Annahmeurkunde beim Verwahrer

hinterlegt haben, in Kraft. Fir jede Vertragspartei, die eine Annahme-

urkunde nach dem Zeitpunkt hinterlegt, zu dem zwei Drittel der Ver-

tragsparteien eine Annahmeurkunde hinterlegt haben, tritt die Ande-

rung in bezug auf diese Partei am ersten Tag des dritten Monats nach

der Hinterlegung ihrer Annahmeurkunde in Kraft.

ARTIKEL XI

Anderung der Anhiinge

1. Die Anhgnge I und II k~nnen auf jeder ordentlichen oder auBerordent-

lichen Tagung der Konferenz der Vertragsparteien geindert werden.
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2. Anderungen k6nnen von jeder Vertragspartei vorgeschlagen werden.

3. Der Wortlaut jeder vorgeschlagenen Anderung sowie deren Begr(ndung,

die sich auf die besten verfugbaren wissenschaftlichen Erkenntnisse

stUtzt, wird dem Sekretariat mindestens einhundertfUnfzig Tage vor

der Tagung zugeleitet und von diesern allen Vertragsparteien umgehend

mitgeteilt. Stellungnahmen der Vertragsparteien hierzu mussen dem

Sekretariat mindestens sechzig Tage vor Beginn der Tagung vorliegen.

Das Sekretariat (bermittelt bis zu diesem Termin eingegangene Stellung-

nahmen danach unverz~iglich den Vertragsparteien.

4. Anderungen werden mit einer Zweidrittelmehrheit der anwesenden und

abstimmenden Vertragsparteien beschlossen.

5. Eine Anderung der Anhange tritt fOr alle Vertragsparteien neunzig

Tage nach der Tagung der Konferenz der Vertragsparteien in Kraft,

auf der sie angenommen wurde; ausgenommen sind dabei solche Ver-

tragsparteien, die einen Vorbehalt im Sinne des Absatzes 6 einlegen.

6. Wahrend des in Absatz 5 vorgesehenen Zeitraums von neunzig'Tagen

kann jede Partei durch schriftliche Notifizierung an den Verwahrer

hinsichtlich der Anderung einen Vorbehalt einlegen. Ein gegenuber

einer Anderung gemachter Vorbehalt kann durch schriftliche Notifi-

zierung an den Verwahrer zurdckgezogen werden. Die Anderung tritt

dann neunzig Tage nach Ricknahme des Vorbehalts fOr die betreffen-

de Vertragspartei in Kraft.

ARTIKEL Xil

Auswirkung auf internationale Ubereinkommen

und sonstige gesetzliche Vorschriften

1. Dieses Ubereinkommen ber0hrt nicht die Kodifizierung und die Weiter-

entwicklung des Seerechts durch die Seerechtskonferenz der Vereinten

Nationen nach Entschlieung 2750 C (XXV) der GeneralversammIung

der Vereinten Nationen sowie die derzeitigen oder zukinftigen Ansprti-
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che und Rechtsstandpunkte eines Staates in bezug auf das Seerecht

und die Art und den Umfang der Hoheitsrechte von Ksten- und Flag-

genstaaten.

2. Die Bestimmungen dieses Ubereinkommens beruhren in keiner Weise

die Rechte oder Verpflichtungen einer Vertragspartei aufgrund eines
derzeit geltenden Vertrages, Ubereinkommens oder Abkommens.

3. Die Bestimmungen dieses Obereinkommens berLihren in keiner Weise das

Recht der Vertragsparteien, strengere innerstaatliche MaBnahmen zur

Erhaltung der in den Anhbngen I und II angef~hrten wandernden Ar-

ten oder innerstaatliche Ma~nahmen zur Erhaltung von nicht in den
Anhbngen I und II angef(jhrten Arten zu ergreifen.

ARTIKEL XIII

Beilegung von Streitigkeiten

1. Jede Streitigkeit zwischen zwei oder mehr Vertragsparteien iber die
Auslegung oder Anwendung des Obereinkommens ist durch Verhand-

lungen zwischen den streitenden Vertragsparteien beizulegen.

2. Kann die Streitigkeit nicht nach Absatz 1 dieses Artikels beigelegt

werden, so konnen die Vertragsparteien sie im gegenseitigen Einver-

nehmen einem Schiedsgericht, insbesondere dem Haager Schiedshof,

vorlegen; die Vertragsparteien, welche die Streitigkeit dem Schiedsge-
richt vorlegen, sind an den Schiedsspruch gebunden.

ARTIKEL XIV

Vorbehalte

1. Gegen die Bestimmungen dieses ibereinkommens sind allgemeine Vorbe-
halte nicht mdglich. Besondere Vorbehalte kbnnen gemiB den Bestim-

mungen dieses Artikels und des Artikels XI geltend gemacht werden.
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2. Jeder Staat oder jede regionale Organisation fUr wirtschaftliche Inte-

gration kann bei Hinterlegung der Ratifikations-, Annahme-, Geneh-

migungs- oder Beitrittsurkunde beziglich der Anf~jhrung einer wan-

dernden Art in Anhang I oder II oder gegebenenfalls in beiden Anhan-

gen einen besonderen Vorbehalt geltend machen und wird sodann in

bezug auf den Gegenstand dieses Vorbehaltes nicht als Vertragspartei

betrachtet, ehe nicht neunzig Tage seit der Mitteilung des Verwahrers

an die Vertragsparteien Liber die Rfcknahme des Vorbehaltes verstri-

chen sind.

ARTIKEL XV

Unterzeichnung

Dieses Ubereinkommen liegt foir alle Staaten und jede regionale Organisation

fir wirtschaftliche Integration in Bonn bis zum zweiundzwanzigsten Juni

1980 zur Unterzeichnung auf.

ARTIKEL XVI

Ratifikation, Annahme, GenehmigunQ

Dieses Oibereinkommen bedarf der Ratifikation, Annahme oder Genehmigung.

Die Ratifikations-, Annahme- oder Genehmigungsurkunden werden bei der

Regierung der Bundesrepublik Deutschland als dem Verwahrer hinterlegt.

ARTIKEL XVII

Beitritt

Dieses Ubereinkommen liegt nach dem zweiundzwanzigsten Juni 1980 fir alle

nicht unterzeichnenden Staaten und jede regionale Organisation f~jr wirt-

schaftliche Integration zum Beitritt auf. Beitrittsurkunden sind beim Ver-

wahrer zu hinterlegen.
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ARTIKEL XVIII

In krafttreten

1. Dieses Ubereinkommen tritt am ersten Tag des dritten Monats nach

Hinterlegung der f~infzehnten Ratifikations-, Annahme-, Genehmigungs-

oder Beitrittsurkunde beim Verwahrer in Kraft.

2. Fir jeden Staat oder jede regionale Organisation fOr wirtschaftliche

Integration, die dieses .bereinkommen nach der Hinterlegung der f.nf-

zehnten Ratifikations-, Annahme-, Genehmigungs- oder Beitrittsurkun-

de ratifizieren, annehmen, genehmigen oder ihm beitreten, tritt dieses

Obereinkommen am ersten Tag des dritten Monats nach Hinterlegung

der Ratifikations-, Annahme-, Genehmigungs- oder Beitrittsurkunde

durch den Staat oder die Organisation in Kraft.

ARTIKEL XIX

KOndioung

Eine Vertragspartei kann das Ubereinkommen jederzeit beim Verwahrer

schriftlich kiundigen. Die K~indigung tritt zwlf Monate nach Eingang der

K ndigungsmitteilung beim Verwahrer in Kraft.

ARTIKEL XX

Verwahrer

1. Die Urschrift dieses Lbereinkommens, die in deutscher, englischer,

franzdsischer, russischer und spanischer Sprache abgefaBt ist, wobei

jeder Wortlaut gleichermaBen verbindlich ist, wird beim Verwahrer hin-

terlegt, der beglaubigte Abschriften an alle Staaten und alle regio-

nalen Organisationen fOr wirtschaftliche Integration Obermittelt, die

das Ubereinkommen unterzeichnet oder Beitrittsurkunden hinterlegt

haben.

Vol. 1651. 1-28395



United Nations - Treaty Series 9 Nations Unies - Recueil des Traitis

2. Der Verwahrer wird nach Beratung mit den beteiligten Regierungen

amtliche Texte in arabischer und chinesischer Sprache herstellen.

3. Der Verwahrer unterrichtet alle Unterzeichner- und beitretenden Staa-

ten und regionalen Organisationen f~ir wirtschaftliche Integration sowie

das Sekretariat Ciber die Unterzeichnung, die Hinterlegung von Ratifi-

kations-, Annahme-, Genehmigungs- und Beitrittsurkunden, das In-

krafttreten dieses Ubereinkommens, tAnderungen des Ubereinkommens,

besondere Vorbehalte und die Notifikation von KUndigungen.

4. Sogleich nach Inkrafttreten des Ubereinkommens Gibermittelt der Ver-

wahrer eine beglaubigte Abschrift an das Sekretariat der Vereinten

Nationen zur Registrierung und Verdffentlichung gemMB Artikel 102

der Charta der Vereinten Nationen.

ZU URKUND DESSEN haben die hierzu geharig bevollmdchtigten Vertreter

dieses Obereinkommen unterzeichnet.

GESCHEHEN zu Bonn am 23. Juni 1979

Namens

[For the signatures, seep. 443 of this volume - Pour les signatures, voir p. 443
du prisent volume.]
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CONVENTION' ON THE CONSERVATION OF MIGRATORY SPE-
CIES OF WILD ANIMALS

THE CONTRACTING PARTIES,

RECOGNIZING that wild animals in their innumerable forms are an irreplace-

able part of the earth's natural system which must be conserved for the

good of mankind;

AWARE that each generation of man holds the resources of the earth for

future generations and has an obligation to ensure that this legacy is con-

served and, where utilized, is used wisely;

CONSCIOUS of the ever-growing value of wild animals from environmental,

ecological, genetic, scientific, aesthetic, recreational, cultural, educational,

social and economic points of view;

CONCERNED particularly with those species of wild animals that migrate

across or outside national jurisdictional boundaries;

RECOGNIZING that the States are and must be the protectors of the migra-

tory species of wild animals that live within or pass through their national

jurisdictional boundaries;

I Came into force on I November 1983, i.e., the first day of the third month following the date of deposit of the
fifteenth instrument of ratification, acceptance, approval or accession with the Government of the Federal Republic of
Germany, in accordance with article XVIII (1):

Date of deposit Date of deposit
of the instrument of the instrument
of ratification. of ratification,
accession (a) accession (a)

Participant oracceptance (A) Participant oracceptance (A)
Cameroon ... ............. ............. 7 September 1981 India ................................................. 4M ay 1982
Chile ................................................ 15 Septem ber 1981 a Ireland ............................................. 5 August 1983
Denm ark ......................................... 5August 1982 Israel ................................................ 17M ay 1983a

(W ith a declaration of non- Italy ................................................. 26August 1983
application to Greenland Luxembourg ................................... 30 November 1982
and theFaeroe Islands.) Netherlands* .................................. 5 June . 1981 A

Egypt .............................................. II February 1982 (For the Kingdom in Europe
European Economic Community.. 1 August 1983 a and the Netherlands Antilles.)

(W ith a declaration of non- Niger ................................................ 3 July 1980
application to Greenland.) Portugal ........................................... 21 January 1981

H ungary .......................................... 12July 1983 a Sweden ............................................ 9June 1983
* See p. 470 of this volume for the texts of the declarations made upon acceptance or accession.

(Continued on page 357)
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CONVINCED that conservation and effective management of migratory species

of wild animals require the concerted action of all States within the national

jurisdictional boundaries of which such species spend any part of their life

cycle;

RECALLING Recommendation 32 of the Action Plan adopted by the United

Nations Conference on the Human Environment (Stockholm, 1972)2 and noted

with satisfaction at the Twenty-seventh Session of the General Assembly of

the United Nations,

HAVE AGREED as follows:

(Footnote I continuedfrom page 356)

Subsequently, the Convention came into force for the following States on the first day of the third month following
the deposit of their instrument of ratification, acceptance, approval or accession with the Government of the Federal
Republic of Germany, in accordance with article XVIII (2):

Date of deposit
of the instrument
of rtification,
accession (a)

Date of deposit
of the instrument

ofratification,
accession (a)

Participant orapproval(AA) Participant orapproval (AA)

Federal Republic of Germany . 31 July 1984 Finland ............................................ 3 October 1988 a
(With effect from I October (With effect from I January
1984.) 1989.)

Spain ................................................ 12February 1985 Panama ............................................ 20February 1989a
(With effect from I May 1985.) (With effect from I May 1989.)

Norway ........................................... 30May 1985 AA BurkinaFaso .................................. 9 October 1989 a
(With effect from I August 1985.) (With effect from 1 January

United Kingdom of Great Britain 1990.)
and Northern Ireland ................. 23 July 1985 Uruguay .......................................... I February 1990 a
(With effect from I October (With effect from 1 May 1990.)
1985.) France ............................................. 23 April 1990 A

Somalia ........................................... I I November 1985 (With effect from 1 July 1990.
(With effect from I February With a reservation in respect
1986.) of Appendix I concerning

Benin ............................................... 14 January 1986 a "Chelonia mydas.")
(Witheffect from I April 1986.) SriLanka .................... 6June 1990

Nigeria ............................................. 15 October 1986a (With effectfrom September

(With effect from I January
1987.) 1990.)

Tunisia ............................................. 27M ay 1987 a Zaire ................................................ 22June 1990a
(With effect from I August (With effect from I September
1987.) 1990.)

M ali .................................................. 28 July 1987a Belgium ........................................... I I July 1990 a
(With effect from I October (With effect from I October
1987.) 1990.)

Pakistan ........................................... 22 September 1987 a Saudi Arabia* .................
. . . .. . . .. . . . .. . . 17 December 1990 a

(With effect from I December (With effect from I March
1987.) 1991.)

Ghana .............................................. 19January 1988 a Australia ......................................... 26June 1991 a
(With effect from I April 1988.) (With effect from I September

Senegal ............................................ 18 M arch 1988a 1991.)
(With effect from 1 June 1988.)

* See p. 470 of this volume for the texts of the declarations made upon acceptance or accession.
2 United Nations, Official Records of the General Assembly, Forty-eighth Session (A/CONF.48/14/Rev. 1).

Vol. 1651, 1-28395

4



358 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 1991

ARTICLE I

Interpretation

1. For the purpose of this Convention:

a) "Migratory species" means the entire population or any geographi-

cally separate part of the population of any species or lower taxon

of wild animals, a significant proportion of whose members cycli-

cally and predictably cross one or more national jurisdictional

boundaries;

b) "Conservation status of a migratory species" means the sum of

the influences acting on the migratory species that may affect its

long-term distribution and abundance;

c) "Conservation status" will be taken as "favourable" when:

(1) population- dynamics data indicate that the migratory species

is maintaining itself on a long-term basis as a viable compo-

nent of its ecosystems;

(2) the range of the migratory species is neither currently being

reduced, nor is likely to be reduced, on a long-term basis;

(3) there is, and will be in the foreseeable future, sufficient

habitat to maintain the population of the migratory species

on a long-term basis; and

(4) the distribution and abundance of the migratory species ap-

proach historic coverage and levels to the extent that poten-

tially suitable ecosystems exist and to the extent consistent

with wise wildlife management;

d) "Conservation status" will be taken as "unfavourable" if any of

the conditions set out in sub-paragraph (c) of this paragraph is

not met;
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e) "Endangered" in relation to a particular migratory species* means

that the migratory species is in danger of extinction throughout

all or a significant portion of its range;

f) "Range" means all the areas of land or water that a migratory

species inhabits, stays in temporarily, crosses or overflies at any

time on its normal migration route;

g) "Habitat" means any area in the range of a migratory species

which contains suitable living conditions for that species;

h) "Range State" in relation to a particular migratory species means

any State (and where appropriate any other Party referred to

under sub-paragraph (k) of this paragraph) that exercises juris-

diction over any part of the range of that migratory species, or

a State, flag vessels of which are engaged outside national juris-

dictional limits in taking that migratory species;

I) "Taking" means taking, hunting, fishing, capturing, harassing,

deliberate killing, or attempting to engage in any such conduct;

j) "AGREEMENT" means an international agreement relating to the

conservation of one or more migratory species as provided for in

Articles IV and V of this Convention; and

k) "Party" means a State or any regional economic integration organ-

ization constituted by sovereign States which has competence in

respect of the negotiation, conclusion and application of interna-

tional agreements in matters covered by this Convention for which

this Convention is in force.

2. In matters within their competence, the regional economic integration

organizations which are Parties to this Convention shall in their own

name exercise the rights and fulfil the responsibilities which this Con-

vention attributes to their member States. In such cases the member

States of these organizations shall not be entitled to exercise such

rights individually.
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3. Where this Convention provides for a decision to be taken by either a

two-thirds majority or a unanimous decision of "the Parties present

and voting" this shall mean "the Parties present and casting an affirm-

ative or negative vote". Those abstaining from voting shall not be

counted amongst "the Parties present and voting" in determining the

majority.

ARTICLE II

Fundamental Principles

1. The Parties acknowledge the importance of migratory species being

conserved and of Range States agreeing to take action to this end

whenever possible and appropriate, paying special attention to migra-

tory species the conservation status of which is unfavourable, and

taking individually or in co-operation appropriate and necessary steps

to conserve such species and their habitat.

2. The Parties acknowledge the need to take action to avoid any migratory

species becoming endangered.

3. In particular, the Parties:

a) should promote, co-operate in and support research relating to

migratory species;

b) shall endeavour to provide immediate protection for migratory

species included in Appendix I; and

c) shall endeavour to conclude AGREEMENTS covering the conserva-

tion and management of migratory species included in Appendix II.

ARTICLE III

Endangered Migratory Species: Appendix I

1. Appendix I shall list migratory species which are endangered.
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2. A migratory species may be listed in Appendix I provided that reliable

evidence, including the best scientific evidence available, indicates

that the species is endangered.

3. A migratory species may be removed from Appendix I when the Confer-

ence of the Parties determines that:

a) reliable evidence, including the best scientific evidence available,

indicates that the species is no longer endangered, and

b) the species is not likely to become endangered again because of

loss of protection due to its removal from Appendix I.

4. Parties that are Range States of a migratory species listed in Appen-

dix I shall endeavour:

a) to conserve and, where feasible and appropriate, restore those

habitats of the species which are of importance in removing the

species from danger of extinction;

b) to prevent, remove, compensate for or minimize, as appropriate,

the adverse effects of activities or obstacles that seriously impede

or prevent the migration of the species; and

c) to the extent feasible and appropriate, to prevent, reduce or

control factors that are endangering or are likely to further en-

danger the species, including strictly controlling the introduction

of, or controlling or eliminating, already introduced exotic species.

5. Parties that are Range States of a migratory species listed in Appen-

dix I shall prohibit the taking of animals belonging to such species.

Exceptions may be made to this prohibition only if:

a) the taking is for scientific purposes;

b) the taking is for the purpose of enhancing the propagation or

survival of the affected species;
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c) the taking is to accommodate the needs of traditional subsistence
users of such species; or

d) extraordinary circumstances so require;

provided that such exceptions are precise as to content and limited in
space and time. Such taking should not operate to the disadvantage of
the species.

6. The Conference of the Parties may recommend to the Parties that are
Range States of a migratory species listed in Appendix I that they
take further measures considered appropriate to benefit the species.

7. The Parties shall as soon as possible inform the Secretariat of any
exceptions made pursuant to paragraph 5 of this Article.

ARTICLE IV

Migratory Species to Be the Subject of AGREEMENTS:
Appendix II

1. Appendix II shall list migratory species which have an unfavourable
conservation status and which require international agreements for
their conservation and management, as well as those which have a con-
servation status which would significantly benefit from the international
co-operation that could be achieved by an international agreement.

2. If the circumstances so warrant, a migratory species may be listed
both in Appendix I and Appendix II.

3. Parties that are Range States of migratory species listed in Appendix iI
shall endeavour to conclude AGREEMENTS where these would benefit

the species and should give priority to those species in an unfavourable

conservation status.
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4. Parties are encouraged to take action with a view to concluding agree-

ments for any population or any geographically separate part of the

population of any species or lower taxon of wild animals, members of

which periodically cross one or more national jurisdictional boundaries.

5. The Secretariat shall be provided with a copy of each AGREEMENT

concluded pursuant to the provisions of this Article.

ARTICLE V

Guidelines for AGREEMENTS

1. The object of each AGREEMENT shall be to restore the migratory spe-

cies concerned to a favourable conservation status or to maintain it in

such a status. Each AGREEMENT should deal with those aspects of the

conservation and management of the migratory species concerned which

serve to achieve that object.

2. Each AGREEMENT should cover the whole of the range of the migratory

species concerned and should be open to accession by all Range States

of that species, whether or not they are Parties to this Convention.

3. An AGREEMENT should, wherever possible, deal with more than one

migratory species.

4. Each AGREEMENT should:

a) identify the migratory species covered;

b) describe the range and migration route of the migratory species;

c) provide for each Party to designate its national authority con-

cerned with the implementation of the AGREEMENT;

d) establish, if necessary, appropriate machinery to assist in carrying

out the aims of the AGREEMENT, to monitor its effectiveness,

and to prepare reports for the Conference of the Parties;
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e) provide for procedures for the settlement of disputes between

Parties to the AGREEMENT; and

f) at a minimum, prohibit, in relation to a migratory species of the

Order Cetacea, any taking that is not permitted for that migratory

species under any other multilateral agreement and provide for

accession to the AGREEMENT by States that are not Range States

of that migratory species.

5. Where appropriate and feasible, each AGREEMENT should provide for,

but not be limited to:

a) periodic review of the conservation status of the migratory species

concerned and the identification of the factors which may be harm-

ful to that status;

b) co-ordinated conservation and management plans;

c) research into the ecology and population dynamics of the migratory

species concerned, with special regard to migration;

d) the exchange of information on the migratory species concerned,

special regard being paid to the exchange of the results of re-

search and of relevant statistics;

e) conservation and, where required and feasible, restoration of the

habitats of importance in maintaining a favourable conservation

status, and protection of such habitats from disturbances, in-

cluding strict control of the introduction of, or control of already

introduced, exotic species detrimental to the migratory species;

f) maintenance of a network of suitable habitats appropriately dis-

posed in relation to the migration routes;

g) where it appears desirable, the provision of new habitats favour-

able to the migratory species or reintroduction of the migratory

species into favourable habitats;
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h) elimination of, to the maximum extent possible, or compensation
for activities and obstacles which hinder or impede migration;

i) prevention, reduction or control of the release into the habitat

of the migratory species of substances harmful to that migratory

species;

j) measures based on sound ecological principles to control and man-

age the taking of the migratory species;

k) procedures for co-ordinating action to suppress illegal taking;

I) exchange of information on substantial threats to the migratory

species;

m) emergency procedures whereby conservation action would be con-

siderably and rapidly strengthened when the conservation status

of the migratory species is seriously affected; and

n) making the general public aware of the contents and aims of the

AGREEMENT.

ARTICLE VI

Range States

1. A list of the Range States of migratory species listed in Appendices I

and II shall be kept up to date by the Secretariat using information it

has received from the Parties.

2. The Parties shall keep the Secretariat informed in regard to which of

the migratory species listed in Appendices I and II they consider them-

selves to be Range States, including provision of information on their

flag vessels engaged outside national jurisdictional limits in taking the

migratory species concerned and, where possible, future plans in re-

spect of such taking.

Vol. 1651. 1-28395

365



366 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 1991

3. The Parties which are Range States for migratory species listed in

Appendix I or Appendix II should inform the Conference of the Parties

through the Secretariat, at least six months prior to each ordinary

meeting of the Conference, on measures that they are taking to imple-

ment the provisions of this Convention for these species.

ARTICLE VII

The Conference of the Parties

1. The Conference of the Parties shall be the decision-making organ of

this Convention.

2. The Secretariat shall call a meeting of the Conference of the Parties

not later than two years after the entry into force of this Convention.

3. Thereafter the Secretariat shall convene ordinary meetings of the Con-

ference of the Parties at intervals of not more than three years, unless

the Conference decides otherwise, and extraordinary meetings at any

time on the written request of at least one-third of the Parties.

4. The Conference of the Parties shall establish and keep under review

the financial regulations of this Convention. The Conference of the

Parties shall, at each of its ordinary meetings, adopt the budget for

the next financial period. Each Party shall contribute to this budget

according to a scale to be agreed upon by the Conference. Financial

regulations, including the provisions on the budget and the scale of

contributions as well as their modifications, shall be adopted by unani-

mous vote of the Parties present and voting.

5. At each of its meetings the Conference of the Parties shall review the

implementation of this Convention and may in particular:

a) review and assess the conservation status of migratory species;

b) review the progress made towards the conservation of migratory

species, especially those listed in Appendices I and II;
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c) make such provision and provide such guidance as may be necess-

ary to enable the Scientific Council and the Secretariat to carry

out their duties;

d) receive and consider any reports presented by the Scientific

Council, the Secretariat, any Party or any standing body estab-

lished pursuant to an AGREEMENT;

e) make recommendations to the Parties for improving the conserva-

tion status of migratory species and review the progress being

made under AGREEMENTS;

f) in those cases where an AGREEMENT has not been concluded,

make recommendations for the convening of meetings of the Parties

that are Range States of a migratory species or group of migra-

tory species to discuss measures to improve the conservation

status of the species;

g) make recommendations to the Parties for improving the effective-

ness of this Convention; and

h) decide on any additional measure that should be taken to implement

the objectives of this Convention.

6. Each meeting of the Conference of the Parties should determine the

time and venue of the next meeting.

7. Any meeting of the Conference of the Parties shall determine and adopt

rules of procedure for that meeting. Decisions at a meeting of the Con-

ference of the Parties shall require a two-thirds majority of the Parties

present and voting, except where otherwise provided for by this Con-

vention.

8. The United Nations, its Specialized Agencies, the International Atomic

Energy Agency, as well as any State not a party to this Convention

and, for each AGREEMENT, the body designated by the parties to

that AGREEMENT, may be represented by observers at meetings of the

Conference of the Parties.
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9. Any agency or body technically qualified in protection, conservation

and management of migratory species, in the following categories, which

has informed the Secretariat of its desire to be represented at meetings

of the Conference of the Parties by observers, shall be admitted unless

at least one-third of the Parties present object:

a) international agencies or bodies, either governmental or non-gov-

ernmental, and national governmental agencies and bodies; and

b) national non-governmental agencies or bodies which have been

approved for this purpose by the State in which they are located.

Once admitted, these observers shall have the right to participate but

not to vote.

ARTICLE VIII

The Scientific Council

1. At its first meeting, the Conference of the Parties shall establish a

Scientific Council to provide advice on scientific matters.

2. Any Party may appoint a qualified expert as a member of the Scientific

Council. In addition, the Scientific Council shall include as members

qualified experts selected and appointed by the Conference of the

Parties; the number of these experts, the criteria for their selection

and the terms of their appointments shall be as determined by the

Conference of the Parties.

3. The Scientific Council shall meet at the request of the Secretariat as

required by the Conference of the Parties.

4. Subject to the approval of the Conference of the Parties, the Scientific

Council shall establish its own rules of procedure.
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5. The Conference of the Parties shall determine the functions of the

Scientific Council, which may include:

a) providing scientific advice to the Conference of the Parties, to

the Secretariat, and, if approved by the Conference of the

Parties, to any body set up under this Convention or an AGREE-

MENT or to any Party;

b) recommending research and the co-ordination of research on migra-

tory species, evaluating the results of such research in order to

ascertain the conservation status of migratory species and re-

porting to the Conference of the Parties on such status and

measures for its improvement;

c) making recommendations to the Conference of the Parties as to

the migratory species to be included in Appendices I and 1I, to-

gether with an indication of the range of such migratory speciesl

d) making recommendations to the Conference of the Parties as to

specific conservation and management measures to be included in

AGREEMENTS on migratory species; and

e) recommending to the Conference of the Parties solutions to prob-

lems relating to the scientific aspects of the implementation of

this Convention, in particular with regard to the habitats of mi-

gratory species.

ARTICLE IX

The Secretariat

1. For the purposes of this Convention a Secretariat shall be established.

2. Upon entry into force of this Convention, the Secretariat is provided

by the Executive Director of the United Nations Environment Pro-

gramme. To the extent and in the manner he considers appropriate,

he may be assisted by suitable intergovernmental or non-governmental,
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international or national agencies and bodies technically qualified in

protection, conservation and management of wild animals.

3. If the United Nations Environment Programme is no longer able to pro-
vide the Secretariat, the Conference of the Parties shall make alterna-

tive arrangements for the Secretariat.

4. The functions of the Secretariat shall be:

a) to arrange for and service meetings:

i) of the Conference of the Parties, and

ii) of the Scientific Council;

b) to maintain liaison with and promote liaison between the Parties,

the standing bodies set up under AGREEMENTS and other inter-
national organizations concerned with migratory species;

c) to obtain from any appropriate source reports and other informa-

tion which will further the objectives and implementation of this

Convention and to arrange for the appropriate dissemination of

such information;

d) to invite the attention of the Conference of the Parties to any

matter pertaining to the objectives of this Convention;

e) to prepare for the Conference of the Parties reports on the work

of the Secretariat and on the implementation of this Convention;

f) to maintain and publish a list of Range States of all migratory
species included in Appendices I and II;

g) to promote, under the direction of the Conference of the Parties,

the conclusion of AGREEMENTS;

h) to maintain and make available to the Parties a list of AGREE-
MENTS and, if so required by the Conference of the Parties, to
provide any information on such AGREEMENTS;
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i) to maintain and publish a Ilist of the recommendations made by

the Conference of the Parties pursuant to sub-paragraphs (e),

(f) and (g) of paragraph 5 of Article VII or of decisions made

pursuant to sub-paragraph (h) of that paragraph;

j) to provide for the general public information concerning this

Convention and its objectives; and

k) to perform any other function entrusted to it under this Conven-

tion or by the Conference of the Parties.

ARTICLE X

Amendment of the Convention

1. This Convention may be amended at any ordinary or extraordinary

meeting of the Conference of the Parties.

2. Proposals for -amendment may be made by any Party.

3. The text of any proposed amendment and the reasons for it shall be

communicated to the Secretariat at least one hundred and fifty days

before the meeting at which it is to be considered and shall promptly be

communicated by the Secretariat to all Parties. Any comments on the

text by the Parties shall be communicated to the Secretariat not less

than sixty days before the meeting begins. The Secretariat shall, im-

mediately after the last day for submission of comments, communicate

to the Parties all comments submitted by that day.

4. Amendments shall be adopted by a two-thirds majority of Parties pres-

ent and voting.

5. An amendment adopted shall enter into force for all Parties which have

accepted it on the first day of the third month following the date on

which two-thirds of the Parties have deposited an instrument of ac-

ceptance with the Depositary. For each Party which deposits an instru-

ment of acceptance after the date on which two-thirds of the Parties

have deposited an instrument of acceptance, the amendment shall enter
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into force for that Party on the first day of the third month following

the deposit of its instrument of acceptance.

ARTICLE XI

Amendment of the Appendices

1. Appendices I and II may be amended at any ordinary or extraordinary

meeting of the Conference of the Parties.

2. Proposals for amendment may be made by any Party.

3. The text of any proposed amendment and the reasons for it, based on

the best scientific evidence available, shall be communicated to the

Secretariat at least one hundred and fifty days before the meeting and

shall promptly be communicated by the Secretariat to all Parties. Any

comments on the text by the Parties shall be communicated to the Sec-

retariat not less than sixty days before the meeting begins. The Sec-

retariat shall, immediately after the last day for submission of com-

ments, communicate to the Parties all comments submitted by that day.

4. Amendments shall be adopted by a two-thirds majority of Parties pres-

ent and voting.

5. An amendment to the .Appendices shall enter into force for all Parties

ninety days after the meeting of the Conference of the Parties at which

it was adopted, except for those Parties which make a reservation in

accordance with paragraph 6 of this Article.

6. During the period of ninety days provided for in paragraph 5 of this

Article, any Party may by notification in writing to the Depositary

make a reservation with respect to the amendment. A reservation to an
amendment may be withdrawn by written notification to the Depositary

and thereupon the amendment shall enter into force for that Party
ninety days after the reservation is withdrawn.
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ARTICLE XII

Effect on International Conventions and

Other Legislation

1. Nothing in this Convention shall prejudice the codification and develop-

ment of the law of the sea by the United Nations Conference on the

Law of the Sea convened pursuant to Resolution 2750 C (XXV) of the

General Assembly of the United Nations I nor the present or future

claims and legal views of any State concerning the law of the sea and

the nature and extent of coastal and flag State jurisdiction.

2. The provisions of this Convention shall in no way affect the rights or

obligations of any Party deriving from any existing treaty, convention

or agreement.

3. The provisions of this Convention shall in no way affect the right of

Parties to adopt stricter domestic measures concerning the conservation

of migratory species listed in Appendices I and II or to adopt domestic

measures concerning the conservation of species not listed in Appen-

dices I and II.

ARTICLE X1II

Settlement of Disputes

1. Any dispute which may arise between two or more Parties with respect

to the interpretation or application of the provisions of this Convention

shall be subject to negotiation between the Parties involved in the dis-

pute.

2. If the dispute cannot be resolved in accordance with paragraph 1 of

this Article, the Parties may, by mutual consent, submit the dispute

to arbitration, in particular that of the Permanent Court of Arbitration

at The Hague, and the Parties submitting the dispute shall be bound

by the arbitral decision.

I United Nations, Official Records of the General Assembly, Twenty-fifth Session, Supplement No. 28 (A/8028),
p. 25.
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ARTICLE XIV

Reservations

1. The provisions of this Convention shall not be subject to general res-

ervations. Specific reservations may be entered in accordance with

the provisions of this Article and Article XI.

2. Any State or any regional economic integration organization may, on

depositing its instrument of ratification, acceptance, approval or ac-

cession, enter a specific reservation with regard to the presence on

either Appendix I or Appendix II or both, of any migratory species

and shall then not be regarded as a Party in regard to the subject of

that reservation until ninety days after the Depositary has transmitted

to the Parties notification that such reservation has been withdrawn.

ARTICLE XV

Signature

This Convention shall be open for signature at Bonn for all States and any

regional economic integration organization until the twenty-second day of

June 1980.

ARTICLE XVI

Ratification, Acceptance, Approval

This Convention shall be subject to ratification, acceptance or approval.

Instruments of ratification, acceptance or approval shall be deposited with

the Government of the Federal Republic of Germany, which shall be the

Depositary.
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ARTICLE XVII

Accession

After the twenty-second day of June 1980 this Convention shall be open for

accession by all non-signatory States and any regional economic integration

organization. Instruments of accession shall be deposited with the 'Deposi-

tary.

ARTICLE XVIII

Entry into Force

1. This Convention shall enter into force on the first day of the third

month following the date of deposit of the fifteenth instrument of ratifi-

cation, acceptance, approval or accession with the Depositary.

2. For each State or each regional economic integration organization which

ratifies, accepts or approves this Convention or accedes thereto after

the deposit of the fifteenth instrument of ratification, acceptance, ap-

proval or accession, this Convention shall enter into force on the first

day of the third month following the deposit by such State or such

organization of its instrument of ratification, acceptance, approval or

accession.

ARTICLE XIX

Denunciation

Any Party may denounce this Convention by written notification to the De-

positary at any time. The denunciation shall take effect twelve months after

the Depositary has received the notification.

ARTICLE XX

Depositary

1. The original of this Convention, in the English, French, German,

Russian and Spanish languages, each version being equally authentic,
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shall be deposited with the Depositary. The Depositary shall transmit

certified copies of each of these versions to all States and all regional

economic integration organizations that have signed the Convention or

deposited instruments of accession to it.

2. The Depositary shall, after consultation with the Governments con-

cerned, prepare official versions of the text of this Convention in the

Arabic and Chinese languages.

3. The Depositary shall inform all signatory and acceding States and all
signatory and acceding regional economic integration organizations and

the Secretariat of signatures, deposit of instruments of ratification,

acceptance, approval or accession, entry into force of this Convention,

amendments thereto, specific reservations and notifications of denuncia-

tion.

4. As soon as this Convention enters into force, a certified copy thereof

shall be transmitted by the Depositary to the Secretariat of the United

Nations for registration and publication in accordance with Article 102

of the Charter of the United Nations.

IN WITNESS WHEREOF the undersigned, being duly authorized to that ef-

fect, have signed this Convention.

DONE at Bonn on 23 June 1979

In the name of:

[For the signatures, seep. 443 of this volume.]
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CONVENTION 1, 2 SUR LA CONSERVATION DES ESPICES MIGRA-
TRICES APPARTENANT A LA FAUNE SAUVAGE

LES PARTIES CONTRACTANTES,
RECONNAISSANT que [a faune sauvage, dans ses formes

innombrables, constitue un 6l6ment irremplagable des systdmes
naturels de la terre, qui doit Otre conserv6 pour le bien de
I'humanit6;

CONSCIENTES de ce que chaque g~ndration humaine
d~tient les ressources de la terre pour les g~ndrations futures et a
la mission de faire en sorte que ce legs soit pr~servd et que,
lorsqu'il en est fait usage, cet usage soit fait avec prudence;

CONSCIENTES de la valeur toujours plus grande que prend
la faune sauvage du point de vue m~sologique, dcologique,
g~ndtique, scientifique, esthdtique, rdcrdatif, culturel, dducatif,
social et fconomique;

SOUCIEUSES, en particulier, des esp~ces animales
sauvages qui effectuent des migrations qui leur font franchir des
limites de juridiction nationale ou dont les migrations se d~roulent
A IextLrieur de ces limites;

RECONNAISSANT que les Etats sont et se doivent d'dtre les
protecteurs des esp~ces migratrices sauvages qui vivent i
I'int~rieur des limites de leur juridiction nationale ou qui
franchissent ces limites;

CONVAINCUES qu'une conservation et une gestion
efficaces des especes migratrices appartenant 6 la faune sauvage
requi~rent une action concert~e de tous les Etats A r'int~rieur des
limites de juridiction nationale dans lesquelles ces espces
sLjournent A un moment quelconque de leur cycle biologique;

I Entre en vigueur le I a novembre 1983, soit le premier jour du troisi~me mois ayant suivi ]a date du dfp6t du
quinzime instrument de ratification, d'acceptation, d'approbation ou d'adhdsion aupr6s du Gouvernement de la
R6publique f6ddrale d'Allemagne, conformdment au paragraphe I de I'article XVIII:

Date du d'p6t Date du ddpat
del'instrument de'instrument
de ratification, de ratification.
d'adhision (a) d'adhision (a)

Participant ou d'acceptation (A) Participant ou d'acceptation (A)
Cam eroun ....................................... 7 septem bre 1981 Inde .................................................. 4 mai 1982
Chili .............................. 15 septembre 1981 a Irlande ............................................. 5 aoflt 1983
Communautd 6conomique euro- lsradl ................................................ 17 mai 1983 a

p6enne ......................................... leraoft 1983 a Italie ................................................. 26 aoflt 1983
(Avec d6claration de non-appli- Luxembourg ................. 30 novembre 1982
cation au Groenland.)

D anem ark ....................................... 5 aoflt 1982 N iger ................................................ 3juillet 1980
(Avec d(claration de non-appli- Pays-Bas* ....................................... 5juin 1981 A
cation au Groenland et aux ties (Pour le Royaume en Europe et
F6rod.) les Antilles n6erlandaises.)

Egypte ............................................. II fdvrier 1982 Portugal ........................................... 21janvier 1981
H ongrie ........................................... 12juillet 1983 a Su~de ............................................... 9juin 1983

• Voir p. 470 du prdsent volume pour les textes des d6clarations faites lors de I'acceptation ou de I'adh6sion.

(Suite a la page 378)
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RAPPELANT la Recommandation 32 du Plan d'Action adoptd
par la Conference des Nations Unies sur renvironnement
(Stockholm, 1 972)f. dont la vingt-septi~me session de rAssembl~e
gdndrale des Nations Unies a pris note avec satisfaction,

SONT CONVENUES DE CE QUI SUIT:

Article premier
Interpr6tation

1. Aux fins de la prdsente Convention:
a) (cEsp~ce migratricea signifie rensemble de la population

ou toute partie sdparde g~ographiquement de la
population de toute esp~ce ou de tout taxon infdrieur
d'animaux sauvages, dont une fraction importante franchit
cycliquement et de fagon prdvisible une ou plusieurs des
limites de juridiction nationale;

b) aEtat de conservation d'une esptce migratrice)) signifie
I'ensemble des influences qui, agissant sur cette esp~ce
migratrice, peuvent affecter A long terme sa repartition et
rimportance de sa population:

(Suite de la note I de la page 377)

Par la suite, la Convention est entr6e en vigueur pour les Etats suivants le premier jour du troisi~me mois suivant
le d~p6t de leur instrument de ratification, d'acceptation, d'approbation ou d'adhdsion aupr~s du Gouvernement de la
Rdpublique f&lrale d'Allemagne, conform~ment au paragraphe 2 de I'article XVIII:

Date dudipot Date du ddp6t
de I'instrument de linstrument
de ratification. de ratification,
d'adhsion (a) d'adhision (a)

Participant ou d'approbation (AA) Participant ou d'approbation (AA)
Rdpublique f&dErale d'Allemagne 31 juillet 1984 Finlande .......................................... 3 octobre 1988 a

(Aveceffet au Ieroctobre 1984.) (Aveceffet au lerjanvier 1989.)
Espagne ........................................... 12 f vrier 1985 Panama ............................................ 20 fdvrier 1989 a

(Aveceffet au le mai 1985.) (Avec effet au ler mai 1989.)
Norv ge .......................................... 30 mai 1985 AA Burkina Faso .................................. 9 octobre 1989 a

(Avec effet au ler aoft 1985.) (Avec effet au leijanvier 1990.)
Royaume-Uni de Grande- Uruguay .......................................... Ifdvrier 1990 a

Bretagneetd'Irlandedu Nord.. 23juillet 1985 (Aveceffetau le mai 1990.)
(Avec effet au Ie octobre 1985.) France ............................................. 23 avril 1990 AA

Somalie ........................................... II novembre 1985 (Aveceffetau l
t

juillet 1990.
(Avec effet au Ier f6vrier 1986.) Avec r6serve A l'6gard de

Bdnin ............................................... 14janvier 1986 a I'Annexe I en ce qui concerne
(Avec effet au I er avril 1986.) Chelonia mydas.)

Nigeria ............................................. 15 octobre 1986 a Sri Lanka ........................................ 6juin 1990
(Avec effet au I erjanvier 1987.) (Avec effet au Ier septembre

Tunisie ............................................. 27 mai 1987 a 1990.)
(Aveceffet au I -aoft 1987.) Zaire ................................................ 22juin 1990 a

Mali .................................................. 28juillet 1987 a (Avec effet au I -septembre
(Avec effet au Icr octobre 1987.) 1990.)

Pakistan ........................................... 22 septembre 1987 a Belgique .......................................... II juillet 1990 a
(Avec effet au 1e- d~cembre (Avec effet au 1I octobre 1990.)
1987.) Arabie saoudite* ............ 17 dcembre 1990 a

Ghana .............................................. 19janvier 1988 a (Aveceffetau lermars 1991.)
(Avec effet au Ier avril 1988.) Australie ......................................... 26juin 1991 a

Sdndgal ............................................ 18 mars 1988 a (Avec effet au I - septembre
(Aveceffet au lerjuin 1988.) 1991.)

* Voir p. 470 du present volume pour les textes des d6clarations faites lors de ]'acceptation ou de 'adhdsion.
2 Le texte publi ici comprend les rectifications effectu6es par le D6positaire de la Convention le 15 fdvrier 1994.
3 Nations Unies, Documents officiels de l'Assemblde getndrale, quarante-huiti~me session (A/CONF.48/14/Rev. 1).
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c) aL'tat de conservationD sera considdrd comme
e favorablen lorsque:

1) les donndes relatives 6 la dynamique des populations
de resp~ce migratrice en question indiquent que
cette esptce continue et continuera N long terme A
constituer un 616ment viable des dcosyst~mes
auxquels elle appartient;

2) rLtendue de laire de repartition de cette espce
migratrice ne diminue ni ne risque de diminuer A long
terme;

3) il existe, et il continuera d'exister dans un avenir
pr~visible, un habitat suffisant pour que la population
de cette esp~ce migratrice se maintienne 6 long
terme; et

4) Ia repartition et les effectifs de la population de cette
espLce migratrice sont proches de leur dtendue et de
leurs niveaux historiques dans la mesure oCi il existe
des Lcosyst&mes susceptibles de convenir A ladite
esp6ce et dans la mesure ofi cela est compatible
avec une gestion sage de la faune sauvage;

d) aLtat de conservationD sera considdrd comme
addfavorableD Iorsqu'une quelconque des conditions
dnoncdes au sous-paragraphe c) ci-dessus n'est pas
remplie;

e) aEn dangerb signifie, pour une espLce migratrice
donnde, que celle-ci est en danger d'extinction sur
rensemble ou sur une partie importante de son aire de
rdpartition;

f) cAire de rdpartitionD signifie rensemble des surfaces
terrestres ou aquatiques qu'une espbce migratrice habite,
frdquente temporairement, traverse ou survole A un
moment quelconque le long de son itin~raire habituel de
migration;

g) cHabitatD signifie toute zone A rintdrieur de raire de
repartition d'une espLce migratrice qui offre les conditions
de vie ndcessaires A 1'esp~ce en question;

h) aEtat de I'aire de rspartitionD signifie, pour une esp~ce
migratrice donnde, tout Etat (et, le cas Lchdant, toute
autre Partie visde au sous-paragraphe k) ci-dessous) qui
exerce sa juridiction sur une partie quelconque de raire
de rdpartition de cette espLce migratrice, ou encore, un
Etat dont les navires battant son pavilion proc~dent A des
prdl&vements sur cette espbce en dehors des limites de
juridiction nationale;

i) aEffectuer un prdlLvementD signifie prdlever, chasser,
p~cher, capturer. harceler, tuer dtlibdrdment ou tenter
d'entreprendre rune quelconque des actions prdcitdes;

j) aACCORDD signifie un accord international portant sur la
conservation d'une ou de plusieurs especes migratrices
au sens des Articles IV et V de la prdsente Convention; et
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k) u(Partie)) signifie un Etat ou toute organisation
d'intdgration dconomique rdgionale constitude par des
Etats souverains et ayant competence pour ndgocier,
conclure et appliquer des accords internationaux dans les
mati~res couvertes par la prdsente Convention, A I'dgard
desquels la prdsente Convention est en vigueur.

2 S'agissant de questions qui rel&vent de leur competence, les
organisations d'int~gration dconomique rdgionale, Parties A la
prdsente Convention, en leur nom propre, exercent les droits
et sacquittent des responsabilitds que la prdsente Convention
conf~re A leurs Etats membres. En pareil cas, ces Etats
membres ne sont pas habilitds A exercer ces droits
s~pardment.

3. Lcrsque la prdsente Convention pr~voit qu'une decision est
p. se A la majorit6 des deux tiers ou A l'unanimitd des ((Parties
pr~sentes et votantesa, cela signifie (des Parties prdsentes et
qui se sont exprimdes par un vote affirmatif ou ndgatif)). Pour
determiner la majorit6, il nest pas tenu compte des
abstentions dans le d compte des suffrages exprimds par les
aParties pr~sentes et votantesD.

Article II
Principes fondamentaux

1. Les Parties reconnaissent qu'il est important que les espbces
migratrices soient conservLes et que les Etats de raire de
rdpartition conviennent, chaque fois que possible et approprid,
de raction A entreprendre & cette fin; elles accordent une
attention particulire aux esp~ces migratrices dont Idtat de
conservation est ddfavorable et prennent individuellement ou
en coopdration les mesures approprides et ndcessaires pour
conserver ces esp ces et leur habitat.

2. Les Parties reconnaissent le besoin de prendre des mesures
en vue d'Oviter qu'une esplce migratrice ne devienne une
esp~ce en danger.

3. En particulier, les Parties:
a) devraient promouvoir des travaux de recherche relatifs

aux esp6ces migratrices, coop4rer A ces travaux et les
faire bendficier de leur soutien;

b) s'efforcent d'accorder une protection immediate aux
esp~ces migratrices figurant A rAnnexe I; et

c) s'efforcent de conclure des ACCORDS portant sur la
conservation et la gestion des esp~ces migratrices
figurant A rAnnexe II.
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Article III
Especes migratrices en danger: Annexe I

1. L'Annexe I dnum~re des especes migratrices en danger.
2. Une esp~ce migratrice peut figurer A 'Annexe I A condition

qu'il soit dtabli sur la base de donndes probantes, notamment
des meilleures donndes scientifiques disponibles, que cette
esp~ce est en danger.

3. Une esp~ce migratrice peut 6tre supprimde de I°Annexe I
lorsque la Confdrence des Parties constate:
a) que des donndes probantes, notamment des meilleures

donndes scientifiques disponibles, indiquent que ladite
esp~ce n'est plus en danger; et

b) que ladite esp~ce ne risque pas d'dtre A nouveau mise en
danger en raison du ddfaut de protection rdsultant de sa
suppression de rAnnexe I.

4. Les Parties qui sont des Etats de I'aire de repartition d'une
espece migratrice figurant A rAnnexe I s'efforcent:
a) de conserver et, Iorsque cela est possible et appropri6, de

restaurer ceux des habitats de ladite espbce qui sont
importants pour dcarter de cette esp~ce le danger
d'extinction;

b) de pr~venir, d'6liminer, de compenser ou de minimiser,
lorsque cela est appropri6, les effets ndgatifs des
activitts ou des obstacles qui constituent une gene
sdrieuse A la migration de ladite esp~ce ou qui rendent
cette migration impossible; et

c) Iorsque cela est possible et approprid, de prdvenir, de
r~duire ou de contr6ler les facteurs qui mettent en danger
ou risquent de mettre en danger davantage ladite esp~ce,
notamment en contr6lant strictement rintroduction
d'espLces exotiques ou en surveillant ou dliminant celles
qui ont ddjA OW introduites.

5. Les Parties qui sont des Etats de raire de repartition d'une
esp~ce migratrice figurant A rAnnexe I interdisent le
prdlbvement d'animaux appartenant A cette esp~ce. Des
ddrogations A cette interdiction ne peuvent Otre accorddes
que lorsque:
a) le pr~lvement est effectud ; des fins scientifiques;
b) le prdl~vement est effectud en vue d'ameliorer la

propagation ou la survie de resp~ce en question;
c) le pr~l~vement est effectua afin de satisfaire aux besoins

de ceux qui utilisent ladite esp~ce dans le cadre d'une
dconomie traditionnelle de subsistance; ou

d) des circonstances exceptionnelles les rendent
indispensables;

ces ddrogations doivent Otre prdcises quant A leur contenu et
limitdes dans respace et dans le temps. Ces prdlvements
ne devraient pas porter prdjudice A ladite esp~ce.
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6'. La Conference des Parties peut recommander aux Parties qui
sont des Etats de raire de repartition d'une esp~ce migratrice
figurant A rAnnexe I de prendre toute autre mesure jugde
propre A favoriser ladite esp6ce.

7. Les Parties informent aussit6t que possible le Secretariat de
toute ddrogation accord e aux termes du paragraphe 5 du
present Article.

Article IV
Especes migratrices devant faire robjet

d'ACCORDS: Annexe II
1. L'Annexe II 6num~re des esp~ces migratrices dont I tat de

conservation est d~favorable et qui n~cessitent la conclusion
d'accords internationaux pour leur conservation et leur
gestion, ainsi que celles dont rstat de conservation
b~ndficierait d'une manibre significative de la cooperation
internationale qui rdsulterait d'un accord international.

2. Lorsque les circonstances le justifient, une esp~ce migratrice
peut figurer A la fois A 'Annexe I et;& rAnnexe II.

3. Les Parties qui sont des Etats de raire de repartition des
esp~ces migratrices figurant A IAnnexe II s'efforcent de
conclure des ACCORDS Iorsque ceux-ci sont susceptibles
de b~n~ficier A ces esp6ces: elles devraient donner priorit6
aux esp~ces dont I'Ltat de conservation est d~favorable.

4. Les Parties sont invit~es A prendre des mesures en vue de
conclure des accords portant sur toute population ou toute
partie s~par~e gographiquement de la population de toute
esp ce ou de tout taxon inf~rieur d'animaux sauvages dont
une fraction franchit p~riodiquement une ou plusieurs des
limites de juridiction nationale.

5. Une copie de chaque ACCORD conclu conform~ment aux
dispositions du pr6sent Article sera transmise au Secretariat.

Article V
Lignes directrices relatives A la conclusion

d'ACCORDS
1. Lobjet de chaque ACCORD sera d'assurer le r~t3blissement

ou le maintien de 'esp-ce migratrice concerne dans un dtat
de conservation favorable. Chaque ACCORD devrait traiter
de ceux des aspects de la conservation et de la gestion de
ladite esp&ce migratrice qui permettent cratteindre cet objectif.

2. Chaque ACCORD devrait couvrir I'ensemble de raire de
repartition de I'espbce migratrice concerne et devrait etre
ouvert A I'adh~sion de tous les Etats de Iaire de repartition de
ladite espbce qu'ils soient Parties A la pr6sente Convention ou
non.
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3. Un ACCORD devrait, chaque tois que cela est possible,
porter sur plus d'une esp~ce migratrice.

4. Chaque ACCORD devrait:
a) identifier resp~ce migratrice qui en fait lobjet;
b) d~crire I'aire de repartition et litinLraire de migration de

ladite esp~ce migratrice;
c) prdvoir que chaque Partie d~signera rautoritd nationale

qui sera chargde de la mise en oeuvre de IACCORD:
d) dtablir, si n~cessaire, les mdcanismes approprids pour

aider A la mise en oeuvre des objectifs de I'ACCORD, en
surveiller refficacitd, et prdparer des rapports pour la
Confdrence des Parties;

e) prdvoir des procedures pour le r~glement des diffdrends
susceptibles de survenir entre les Parties audit
ACCORD; et

f) interdire, au minimum, A, regard de toute esp~ce
migratrice appartenant A rordre des cdtacds, tout
prdldvement qui ne serait pas autorisd A I'Agard de ladite
esp~ce migratrice aux termes de tout autre accord
multilatdral et prdvoir que les Etats qui ne sont pas Etats
de raire de repartition de ladite espice migratrice
pourront adhdrer audit ACCORD.

5. Tout ACCORD, lorsque cela s'avLre approprid et possible,
devrait aussi et notamment prdvoir:
a) des examens pdriodiques de 'dtat de conservation de

resp~ce migratrice concern6e ainsi que lidentification
des facteurs susceptibles de nuire A cet dtat de
conservation;

b) des plans de conservation et de gestion coordonnds;
c) des travaux de recherche sur 'Lcologie et la dynamique

des populations de resp~ce migratrice en question, en
accordant une attention particulibre aux migrations de
cette espdce;

d) I'change d'informations sur Iresp~ce migratrice
concernde, et en particulier rchange d'informations
relatives aux rdsultats de la recherche scientifique ainsi
que de statistiques pertinentes relatives A cette esp6ce;

e) la conservation et, lorsque cela est n6cessaire et
possible, la restauration des habitats qui sont importants
pour le maintien d'un tat de conservation favorable et la
protection desdits habitats contre les divers facteurs qui
pourraient leur porter atteinte, y compris le contrdle strict
de r'introduction d'esp~ces exotiques nuisibles A I'esp~ce
migratrice concerne ou le contr6le de celles qui auront
ddj& dtd introduites;

f) le maintien d'un rdseau d'habitats approprids A 'esp~ce
migratrice concern~e et r~partis d'une mani~re adequate
le long des itin~raires de migration;
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g) lorsque cela paralt souhaitable, la mise A [a disposition de
I'esp-ce migratrice concerne de nouveaux habitats qui
lui soient favorables ou encore la rdintroduction de cette
esp~ce dans de tels habitats;

h) dans toute la mesure du possible, I'limination des
activit~s et des obstacles g~nant ou empdchant la
migration ou la prise de mesures compensant 'effet de
ces activitts et de ces obstacles;

i) la pr6vention, la reduction ou le contr6le des
d~versements dans rhabitat de I'espbce migratrice
concemde de substances nuisibles 6 cette espce
migratrice;

j) des mesures s'appuyant sur des principes 6cologiques
bien fondds visant A exercer un contr6le et une gestion
des prdlvements effectuds sur respce migratrice
concernde;

k) la mise en place de procddures pour coordonner les
actions en vue de la suppression des prdl~vements
Illicites;

I) r6change d'informations sur des menaces sdrieuses
pesant sur resplce migratrice en question;

m) des proc6dures d'urgence permettant de renforcer
considdrablement et rapidement les mesures de
conservation au cas oCi I'dtat de conservation de I'espce
migratrice concem~e viendrait A ltre sdrieusement
affectS; et

n) des mesures visant A faire connaTtre au public le contenu
et les objectifs de I'ACCORD.

Article VI
Etats de I'aire de repartition

1. Le Secretariat, utilisant les informations qu'il regoit des
Parties, tient A jour une liste des Etats de I'aire de repartition
des esp~ces migratrices figurant aux Annexes I et I1.

2. Les Parties tiennent le Secrdtariat informd des esp:ces
migratrices figurant aux Annexes I et II A I'dgard desquelles
elles se consid~rent Etats de raire de rdpartition; A ces fins,
elles fournissent, entre autres, des informations sur les
navires battant leur pavilion qui, en dehors des limites de
juridiction nationale, se livrent AI des prdlvements sur les
espces migratrices concemres et, dans la mesure du
possible, sur leurs projets relatifs A ces prdldvements.

3. Les Parties qui sont Etats de raire de repartition d'espkces
migratrices figurant A I'Annexe I ou A I'Annexe II devraient
informer la Confdrence des Parties, par rintermrdiaire du
Secrdtariat et six mois au moins avant chaque session
ordinaire de la Conference, des mesures qu'elles prennent
pour appliquer les dispositions de la prdsente Convention A
rdgard desdites espLces.
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Article VII
La Conference des Parties

1. La Confdrence des Parties constitue rorgane de d6cision de
la prdsente Convention.

2 Le Secrdtariat convoque une session de la Conf6rence des
Parties deux ans au plus tard apr~s 'entrde en vigueur de la
prdsente Convention.

3. Par la suite, le Secrdtariat convoque A trois ans d'intervalle au
plus, une session ordinaire de la Conference des Parties, A
moins que la Confdrence nen ddcide autrement, et A tout,
moment, des sessions extraordinaires de la Confdrence
lorsqu'un tiers au moins des Parties en fait la demande dcrite.

4. La Conference des Parties tablit le r~glement financier de la
prdsente Convention, et le soumet A un examen rdgulier. La
Conference des Parties, A chacune de ses sessions
ordinaires, adopte le budget pour rexercice suivant. Chacune
des Parties contribue A ce budget selon un bar~me qui sera
convenu par la Conf6rence. Le r~glement financier, y compris
les dispositions relatives au budget et au bart-me des
contributions, ainsi que ses modifications, sont adoptds A
runanimit6 des Parties prdsentes et votantes.

5. A chacune de ses sessions, la Confdrence des Parties
procLde A un examen de I'application de la prdsente
Convention et peut, en particulier:
a) passer en revue et 6valuer rdtat de conservation des

espces migratrices;
b) passer en revue les progr~s accomplis en mati~re de

conservation des espices migratrices et, en particulier,
de celles qui sont inscrites aux Annexes I et II;

c) prendre toute disposition et fournir toutes directives
6ventuellement ndcessaires pour permettre au Conseil
scientifique et au Secretariat de s'acquitter de leurs
fonctions;

d) recevoir et examiner tout rapport pr6sentd par le Conseil
scientifique, le Secretariat, toute Partie ou tout organisme
permanent constitu6 aux termes d'un ACCORD;

e) faire des recommandations aux Parties en vue
dramdliorer r6tat de conservation des espces
migratrices, et procdder A un examen des progr~s
accomplis en application des ACCORDS;

f) dans les cas o0 un ACCORD n'aura pas 616 conclu,
recommander la convocation de reunions des Parties qui
sont des Etats de raire de r6partition d'une esp~ce
migratrice ou d'un groupe d'espbces migratrices pour
discuter de mesures destinies A amdliorer 1'tat de
conservation de ces esplces;

g) faire des recommandations aux Parties en vue
d'am61iorer refficacit6 de la pr6sente Convention; et
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h) decider de toute mesure suppldmentaire ncessaire A la
rdalisation des objectifs de la prdsente Convention.

6. La Confdrence des Parties, & chacune de ses sessions,
devrait fixer la date et le lieu de sa prochaine session.

7. Toute session de la Confdrence des Parties dtablit et adopte
un rglement intdrieur pour cette m~me session. Les
ddcisions de la Confdrence des Parties doivent Otre prises b
la majoritd des deux tiers des Parties prdsentes et votantes A
moins qu'il n'en soit disposd autrement par la prdsente
Convention.

8. L'Organisation des Nations Unies, ses institutions
spcialisdes, 'Agence internationale de rMnergie atomique
ainsi que tout Etat non partie A la prdsente Convention et,
pour chaque ACCORD, 'organe ddsignd par les Parties audit
ACCORD, peuvent Otre repr~sent~s aux sessions de la
Confdrence des Parties par des observateurs.

9. Toute organisation ou toute institution techniquement qualifide
dans le domaine de la protection, de la conservation et de la
gestion des espces migratrices et appartenant aux
catogories mentionn~es ci-dessous, qui a informA le
Secrdtariat de son d~sir de se faire reprdsenter aux sessions
de la Conference des Parties par des observateurs, est
admise A le faire A moins qu'un tiers au moins des Parties
prdsentes ne s'y oppose:
a) les organisations ou institutions intemationales

gouvemementales ou non gouvemementales, les
organisations et institutions nationales gouverne-
mentales; et

b) les organisations ou institutions nationales non
gouvemementales qui ont t6 agrddes A cette fin par
rEtat dans lequel elles sont dtablies.

Une fois admis, ces observateurs ont le droit de participer A la
session sans droit de vote.

Article VIII
Le Conseil scientifique

1. La Confdrence des Parties, lors de sa premiere session,
institue un Conseil scientifique chargd de fournir des avis sur
des questions scientifiques.

2. Toute Partie peut nommer un expert qualifid comme membre
du Conseil scientifique. Le Conseil scientifique comprend, en
outre, des experts qualifis, choisis et nomm~s en tant que
membres par la Conference des Parties; le nombre de ces
experts, les crit~res applicables A leur choix, et la durde de
leur mandat sont ddterminds par la Conference des Parties.

3. Le Conseil scientifique se rdunit A rinvitation du Secrdtariat et
A la demande de la Confdrence des Parties.

4. Sous rdserve de rapprobation de la Conference des Parties,
le Conseil scientifique dtablit son propre reglement intdrieur.

Vol. 1651, 1-28395



United Nations - Treaty Series * Nations Unies - Recueil des Traitis

5. La Conference des Parties dfcide des fonctions du Conseil
scientifique, qui peuvent Otre notamment:
a) donner des avis scientifiques A la Conference des

Parties, au Secretariat, et, sur approbation de la
Conf6rence des Parties, A tout organe 6tabli aux termes
de la prdsente Convention ou aux termes d'un ACCORD,
ou encore A toute Partie;

b) recommander des travaux de recherche ainsi que la
coordination de travaux de recherche sur les esp~ces
migratrices; 6valuer les r~sultats desdits travaux de
recherche afin de s'assurer de I'tat de conservation des
espbces migratrices et faire rapport A la Conference des
Parties sur cet tat de conservation ainsi que sur les
mesures qui permettront de I'am6liorer;

c) faire des recommandations A la Conf6rence des Parties
sur les espLces migratrices A inscrire aux Annexes I et II
et informer la Conference de raire de repartition de ces
espLces;

d) faire des recommandations A la Conference des Parties
portant sur des mesures particulires de conservation et
de gestion N inclure dans des ACCORDS relatifs aux
esp~ces migratrices; et

e) recommander A la Conference des Parties les mesures
susceptibles de rdsoudre les probl~mes lis aux aspects
scientifiques de la mise en application de la prdsente
Convention, et notamment ceux qui concernent les
habitats des espfces migratrices.

Article IX
Le Secretariat

1. Pour les besoins de la pr6sente Convention, il est 6tabli un
Secretariat.

2. Ds I'entr~e en vigueur de la prsente Convention, le
Directeur exdcutif du Programme des Nations Unies pour
renvironnement fournit le Secrdtariat. Dans les limites et
d'une mani~re qu'il jugera ad~quates, il pourra bnLficier du
concours d'organisations et d'institutions internationales ou
nationales approprides, intergouvernementales ou non
gouvernementales, techniquement comptentes dans le
domaine de la protection, de la conservation et de la gestion
de la faune sauvage.

3. Dans le cas o6i le Programme des Nations Unies pour
renvironnement ne se trouverait plus a mdme de pourvoir au
Secrdtariat, la Conference des Parties prendra les
dispositions ncessaires pour y pourvoir autrement.
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4. Les fonctions du Secrdtariat sont les suivantes:
a) i) prendre les dispositions ncessaires A la tenue des

sessions de la Confdrence des Parties et fournir les
services ndcessaires b la tenue de ces sessions;

ii) prendre les dispositions ndcessaires A la tenue des
sessions du Conseil scientifique et fournir les
services ndcessaires A la tenue de ces sessions;

b) maintenir et favoriser les relations entre les Parties, les
organismes permanents qui auront 6t: instituds aux
termes d'ACCORDS et les autres organisations
internationales s'intdressant aux espces migratrices, et
favoriser les relations entre les Parties, entre celles-ci et
les organismes et organisations eux-m~mes;

c) obtenir de toute source approprife des rapports et autres
informations qui favoriseront les objectifs et I'application
de la prdsente Convention et prendre les dispositions
ndcessaires pour en assurer la diffusion addquate;

d) attirer I'attention de la Conference des Parties sur toute
question portant sur les objectifs de la prdsente
Convention;

e) prdparer, A lintention de la Confdrence des Parties, des
rapports sur le travail du Secrdta"iat et sur la mise en
application de la prdsente Convention;

f) tenir et publier la liste des Etats de Iaire de repartition de
toutes les esp~ces migratrices inscrites aux Annexes I et
II;

g) promouvoir la conclusion d'ACCORDS sous la conduite
de la Confdrence des Parties;

h) tenir et mettre A la disposition des Parties une liste des
ACCORDS et, si la Confirence des Parties le demande,
fournir toute information concernant ces ACCORDS;

i) tenir et publier une liste des recommandations faites par
la Conference des Parties en application des sous-
paragraphes e), f) et g) du paragraphe 5 de rArticle VII
ainsi que des decisions prises en application du sous-
paragraphe h) du meme paragraphe;

j) fournir au public des informations relatives A la pr~sente
Convention et A ses objectifs; et

k) remplir toutes autres fonctions qui lui sont attribudes aux
termes de la prdsente Convention ou par la Conference
des Parties.

Article X
Amendements a [a Convention

1. La prdsente Convention peut dtre amendde A toute session,
ordinaire ou extraordinaire, de la Confdrence des Parties.
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2. Toute Partie peut prdsenter une proposition d'amendement.
3. Le texte de toute proposition. d'amendement accompagnd de

son expos6 des motifs est communiqu6 au Secretariat cent
cinquante jours au moins avant la session A laquelle il est
examine et fait robjet, dans les d*lais les plus brefs, d'une
communication du Secrdtariat A toutes les Parties. Toute
observation portant sur le texte de la proposition
d'amendement 6manant des Parties est communiqu*e au
Secrdtariat soixante jours au moins avant rouverture de la
session. Le Secrdtariat, immddiatement apr*s lexpiration de
ce d*lai, communique aux Parties toutes les observations
reques A ce jour.

4. Les amendements sont adoptds I la majorit6 des deux tiers
des Parties pr*sentes et votantes.

5. Tout amendement adopt6 entrera en vigueur pour toutes les
Parties qui ront accept6 le premier jour du troisi*me mois
suivant la date A laquelle deux tiers des Parties auront d*pos6
aupr~s du Ddpositaire un instrument d'acceptation. Pour toute
Partie qui aura d~pos6 un instrument d'acceptation aprLs [a
date b laquelle deux tiers des Parties auront d*pos6 un
instrument d'acceptation, ramendement entrera en vigueur A
1'gard de ladite Partie le premier jour du troisi6me mois apr~s
le ddp~t de son instrument d'acceptation.

Article XI
Amendements aux Annexes

1. Les Annexes I et II peuvent 6tre amend*es A toute session,
ordinaire ou extraordinaire, de la Conference des Parties.

2. Toute Partie peut prdsenter une proposition d'amendement.
3. Le texte de toute proposition d'amendement accompagn6 de

son expos6 des motifs, fond6 sur les -meilleures donn*es
scientifiques disponibles, est communiqu6 au Secr*tariat cent
cinquante jours au moins avant la session et fait lobjet, dans
les plus brefs ddlais, d'une communication du Secrdtariat A&
toutes les Parties. Toute observation portant sur le texte de la
proposition d'amendement dmanant des Parties est
communiqu*e au Secr*tariat soixante jours au moins avant
l'ouverture de la session. Le Secretariat, immddiatement
aprLs rexpiration de ce d*lai, communique aux Parties toutes
les observations reques A ce jour.

4. Les amendements sont adopt~s A la majoritd des deux tiers
des Parties pr*sentes et votantes.

5. Un amendement aux Annexes entrera en vigueur A r,gard de
toutes les Parties, A rexception de celles qui auront fait une
rdserve conform*ment au paragraphe 6 ci-dessous, quatre-
vingt-dix jours apr~s la session de la Confdrence des Parties
A laquelle il aura 6t adopt6.
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6. Au cours du ddlai de quatre-vingt-dix jours prdvu au
paragraphe 5 ci-dessus, toute Partie peut, par notification
dcrite au Ddpositaire, faire une reserve audit amendement.
Une r~serve A un amendement peut dtre retiree par
notification dcrite au Ddpositaire; ramendement entrera blors
en vigueur pour ladite Partie quatre-vingt-dix jours apr~s le
retrait de ladite r~serve.

Article XII
Incidences de la Convention sur les

conventions internationales et les legislations
1. Aucune disposition de la prsente Convention ne peut porter

atteinte i la codification et A rMlaboration du droit de la mer
par la Confdrence des Nations Unies sur le droit de la mer
convoqude en application de la Rdsolution 2750 C (XXV) de
I'Assemble g~n~rale des Nations UniesI . non plus que des
revendications et positions juridiques, prdsentes ou futures,
de tout Etat, relatives au droit de la mer ainsi qu'A la nature et
A I'6tendue de la juridiction de rEtat c6tier et de rEtat du
pavilion.

2. Les dispositions de la pr~sente Convention naffectent
nullement les droits et obligations des Parties d~coulant de
tout traitd, convention ou accord existants.

3. Les dispositions de la pr~sente Convention naffectent
nullement le droit des Parties d'adopter des mesures internes
plus strictes A I'dgard de la conservation d'esp~ces
migratrices figurant aux Annexes I et I1, ainsi que des
mesures internes A I'dgard de la conservation d'esp~ces ne
figurant pas aux Annexes I et II.

Article XIII
Rdglement des diff6rends

1. Tout diffdrend survenant entre deux ou plusieurs Parties A la
prdsente Convention relativement A I'interpr~tation ou
rapplication des dispositions de [a prdsente Convention fera
robjet de n~gociations entre les Parties concern~es.

2. Si ce difftrend ne peut Otre rdgl de la facon pr~vue au
paragraphe 1 ci-dessus, les Parties peuvent, d'un commun
accord, soumettre le diffdrend A I'arbitrage, notamment A celui
de la Cour permanente d'Arbitrage de la Haye, et les Parties
ayant soumis le diffdrend seront lies par [a decision arbitrale.

I Nations Unies, Documents officiels de I Assemblie gdnirale, vingt-cinquime session, Supplement n" 28
(A/8028), par. 28.
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Article XIV
Riserves

1. Les dispositions de la prdsente Convention ne peuvent faire
r'objet de rdserves gdndrales. Des reserves sp~ciales peuvent
6tre faites conformsment aux dispositions du present Article
et de celles de I'Article X1.

2. Tout Etat ou toute organisation d'intdgration dconomique
r~gionale peut, en ddposant son instrument de ratification,
d'acceptation, d'approbation ou d'adhdsion, faire une reserve
spdciale A I'gard de la mention soit dans rAnnexe I, soit dans
IAnnexe II, soit encore dans les Annexes I et II, de toute
esp~ce migratrice et ne sera donc pas considr6 comme
Partie a I'fgard de l'objet de ladite rdserve jusqu'A rexpiration
d'un dIai de quatre-vingt-dix jours A partir de la date A
laquelle le DUpositaire aura notifid aux Parties le retrait de
cette reserve.

Article XV
Signature

La prdsente Convention est ouverte A Bonn 6 la signature de
tous les Etats ou de toute organisation d'intdgration dconomique
rdgionale jusqu'au vingt-deux juin 1980.

Article XVI
Ratification, acceptation, approbation

La pr~sente Convention est soumise A ratification, acceptation
ou approbation. Les instruments de ratification, d'acceptation ou
d'approbation seront ddposts aupr~s du Gouvemement de Ia
Rdpublique fddsrale d'Allemagne qui en sera le Ddpositaire.

Article XVII
Adhesion

La pr~sente Convention sera ouverte A I'adhdsion de tous les
Etats ou de toute organisation d'intsgration dconomique r6gionale
non signataires A compter du vingt-deux juin 1980. Les
instruments d'adh~sion seront d~pos~s aupr~s du Ddpositaire.

Article XVIII
Entree en vigueur

1. La pr~sente Convention entrera en vigueur le premier jour du
troisi~me mois suivant la date du ddp6t du quinzidme
instrument de ratification, d'acceptation, d'approbation ou
dadhdsion aupr~s du Ddpositaire.

2. Pour tout Etat ou toute organisation d'intdgration dconomique
r6gionale qui ratifiera, acceptera ou approuvera la prdsente
Convention ou qui y adhdrera aprfs le dlp6t du quinziLme
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instrument de ratification, d'acceptation, d'approbation ou
d'adhLsion, la prdsente Convention entrera en vigueur le
premier jour du troisi~me mois suivant le d~p6t par ledit Etat
ou par ladite organisation de son instrument de ratification,
d'acceptation, d'approbation ou d'adhdsion.

Article XIX
Ddnonciation

Toute Partie peut d~noncer, A tout moment, la prdsente
Convention par notification dcrite adressde au Ddpositaire. Cette
dsnonciation prendra effet douze mois aprLs la r6ception de ladite
notification par le Dpositaire.

Article XX
Ddpositaire

1. Le texte original de la prdsente Convention en langues
allemande, anglaise, espagnole, franiaise et russe, chacune
de ces versions dtant dgalement authentique, sera ddpos6
aupr~s du Dipositaire. Le Ddpositaire transmettra des copies
certifides conformes de chacune de ces versions A tous les
Etats et 6 toutes les organisations d'intdgration dconomique
rdgionale qui auront signd la prdsente Convention ou qui
auront ddposd un instrument d'adhdsion.

2. Le Ddpositaire, apr6s s'dtre consultd avec les Gouvernements
int6ress~s, prdparera des versions officielles du texte de la
pr6sente Convention en langues arabe et chinoise.

3. Le DUpositaire informera tous les Etats et toutes les
organisations d'int6gration 6conomique rdgionale signataires
de [a prdsente Convention, tous ceux qui y ont adh6rd, ainsi
que le Secretariat, de toute signature, de tout d6p6t
d'instrument de ratification, d'acceptation, d'approbation ou
d'adh6sion, de I'entree en vigueur de la prdsente Convention,
de tout amendement qui y aura dt6 apport6, de toute rdserve
spdciale et de toute notification de ddnonciation.

4. D6s r'entrde en vigueur de la prdsente Convention, une copie
certifide conforme en sera transmise par le D6positaire au
Secretariat de I'Organisation des Nations Unies aux fins
d'enregistrement et de publication conformdment A I'Article
102 de la Charte des Nations Unies.

EN FOI DE QUOI, les soussignds, dOment autoris6s A cet
effet, ont signd la pr6sente Convention.

FAIT A Bonn, le 23 juin 1979
Au nom

[Pour les signatures, voir p. 443 du present volume.]
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[SPANISH TEXT - TEXTE ESPAGNOL]

CONVENCI6N' SOBRE LA CONSERVACION DE LAS ESPECIES
MIGRATORIAS DE ANIMALES SILVESTRES

Las Partes Contratantes

RECONOCIENDO que la fauna silvestre en sus
numerosas formas constituye un elemento irreemplazable de
los sistemas naturales de la Tierra, que tiene que ser con-
servado para el bien de la humanidad;

CONSCIENTES de que cada generaci6n humana
administra los recursos de la Tierra para las generaciones
futuras y tiene el deber de que dicho legado se conserve y
de que cuando est6 sujeto a uso se haga con prudencia;

CONSCIENTES del creciente valor que adquiere [a

fauna silvestre desde los puntos de vista medio-ambiental,
ecol6gico, gendtico, cientifico, estdtico, recreativo, cultural,
educativo, social y econ6mico;

PREOCUPADAS en particular por las especies de

animales silvestres que en sus migraciones franquean los

Ilmites de jurisdicciones nacionales o cuyas migraciones se
desarrollan fuera de dichos Umites;

RECONOCIENDO que los Estados son y deben ser
los protectores de las especies migratorias de animales
silvestres que viven dentro de los Ilmites de su jurisdicci6n
nacional o que los franquean;

I The text published herein incorporates the rectifications effected by the Depositary of the Convention on I May

1994 - Le texte publid ici comprend les rectifications effectu6es par le Ddpositaire de la Convention le Ier mai 1994.
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CONVENCIDAS de que la conservaci6n y el eficaz
cuidado y aprovechamiento de las especies migratorias de
animales silvestres requieren una acci6n concertada de
todos los Estados dentro de cuyos Ilmites de jurisdicci6n
nacional pasan dichas especies alguna parte de su ciclo
bioldgico;

RECORDANDO la Recomendaci6n 32 del Plan de
acci6n adoptado por la Conferencia de las Naciones Unidas
sobre el medio ambiente humano (Estocolmo, 1972), del que
la Asamblea General de las Naciones Unidas tom6 nota con
satisfacci6n en su vig~sima s~ptima sesi6n;

HAN ACORDADO LO SIGUIENTE:

Articulo I

Definiciones

1. Para los fines de la presente Convenci6n:

a) "especie migratoria" significa el conjunto de la
poblac6n, o toda parte de ella geogrnficamente
aislada, de cualquier especie o grupo taxon6mi-
co inferior de animales silvestres, de los que
una parte importante franquea clclicamente y de
manera previsible, uno o varios Ilmites de juris-
dicci6n nacional:

b) "estado de conservaci6n de una especie migra-
toria" significa el conjunto de las influencias que
actuando sobre dicha especie migratoria pue-
den afectar a la larga a su distribuci6n y a su
cifra de poblaci6n;
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c) el "estado de conservacidn" serS considerado

como "favorable" cuando:

(1) los datos relativos a la dinmica de las

poblaciones de la especie migratoria en

cuesti6n indiquen que esta especie conti-

nuard constituyendo por largo tiempo un

elemento viable de los ecosistemas a que

pertenece;

(2) la extensi6n del Area de distribucion de

esta especie migratoria no disminuya ni

corra el peligro de disminuir a largo plazo;

(3) exista y seguirA existiendo en un futuro

previsible, un hibitat suficiente para que

la poblaci6n de esta especie migratoria se

mantenga a largo plazo; y

(4) la distribuci6n y la poblaci6n de esta

especie migratoria se acerquen por su

extensi6n y su numero a los niveles hist6-

ricos en la medida en que existan eco-

sistemas potencialmente adecuados a

dicha especie. y eilo sea compatible con

su prudente cuidado y aprovechamiento;

d) el "estado de conservaci6n" ser, considerado

como "desfavorable" cuando no se cumpla

cualquiera de las condiciones enunciadas en el

subpdrrafo c);

e) "en peligro" significa, para una determinada

especie migratoria, que dsta esth amenazada de
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extinci6n en toda su Area de distribuci6n o en
una parte importante de la misma;

f) "Area de distribuci6n" significa el conjunto de
superficies terrestres o acuAticas que una
especie migratoria habita, frecuenta temporal-
mente, atraviesa o sobrevuela en un momento
cualquiera a to largo de su itinerario habitual de
migraci6n;

g) "hAbitat" significa toda zona en el interior del
Area de distribuci6n de una especie migratoria
que ofrece las condiciones de vida necesaras a
la especie en cuestion;

h) "Estado del Area de distribuci6n" significa, para
una determinada especie migratoria, todo Esta-
do (y, dado el caso, toda otra Parte mencionada
en el subp~rrafo k) que ejerza su jurisdicci6n
sobre una parte cualquiera del Area de distribu-
ci6n de dicha especie migratoria, o un Estado
bajo cuyo pabell6n naveguen buques cuya acti-
vidad consista en sacar de su ambiente natural,
fuera de los Ilmites de jurisdicci6n nacional,
ejemplares de la especie migratoria en cuesti6n;

i) 1"sacar de su ambiente natural" significa tomar,
cazar, pescar, capturar, hostigar, matar con
premeditaci6n o intentar cualquiera de dichas
acciones;

j) "ACUERDO" significa un convenio internacional
para [a conservaci6n de una o varias especies
migratonas conforme a los Articulos IV y V de la
presente Convenci6n; y
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k) "Parte" significa un Estado o cualquier organi-
zaci6n regional de integraci6n econdmica
constituida por Estados soberanos, para el cual
estd vigente la presente Convenci6n y que tenga
competencia para negociar, concluir y aplicar
acuerdos intemacionales en materias cubiertas
pot la presente Convenci6n.

2. Tratandose de cuestiones que caen bajo su compe-
tencia, las organizaciones regionales de integraci6n
econ6mica, Partes de la presente Convenci6n, son en
su propio nombre sujetos de los derechos y deberes
que la presente Convenci6n confiere a sus Estados
miembros; en estos casos, los Estados miembros no
pueden ejercer separadamente dichos derechos.

3. Cuando la presente Convenci6n prev6 que una deci-
si6n debe tomarse por mayorla de dos tercios o por
unanimidad de las "Partes presentes y votantes", ello
significa "las Partes presentes y que se han manifes-
tado por un voto afirmativo o negativo". Para determi-
nar la mayorla, las Partes que se han abstenido no se
cuentan entre las "presentes y votantes".

Articulo II
Principios fundamentales

1 . Las Partes reconocen la importancia de la conserva-
ci6n de las especies migratorias y de que los Estados
del Area de distribuci6n convengan, siempre que sea
posible y apropiado, en tomar medidas para este fin,
concediendo particular atenci6n a las especies migra-
tonas cuyo estado de conservacion sea desfavorable,
el mismo reconocimiento se extiende tambien a las
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medidas apropiadas y necesanas, por ellas adoptadas

separada o conjuntamente, para la conservacton de
tales especies y de su hlbitat.

2. Las Partes reconocen la necesidad de adoptar medi-
das a fin de evitar que una especte migratoria pase a

ser una especie amenazada.

3. En particular, las Partes:

a) deberlan promover, apoyar y cooperar a

investigaciones sobre especies migratorias;

b) se esforzar-n por conceder una protecci6n

inmediata a las especies migratorias enumera-

das en el Apdndice I; y

c) deberhn procurar la conclusi6n de ACUERDOS
sobre la conservaci6n, cuidado y aprovecha-

miento de las especies migratorias enumeradas

en el Apdndice II.

Articulo III
Especies migratorias en peligro: Apdn-

dice I

1 . El Ap~ndice I enumera las especies migratorias en

peligro.

2. Una especie migratoria puede ser incluida en el

Ap~ndice I si pruebas fidedignas, que incluyan los

mejores datos cientificos disponibles, demuestran que

dicha especie estM en peligro.
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3. Una especie migratoria puede ser suprimida del
Ap~ndice I si la Conferencia de las Partes constata

a) que pruebas fidedignas, que incluyan los mejo-

res datos cientificos disponibles, demuestran

que dicha especie ya no estd en peligro; y

b) que dicha especie no corre el riesgo de verse de
nuevo en peligro si ya no existe la protecci6n

que le daba la inclusi6n en el Apndice I.

4. Las Partes que sean Estados del Area de distribuci6n
de una especie migratoria enumerada en el Apndice I

se esforzarAn por:

a) conservar y, cuando sea posible y apropiado,

restaurar los habitats que sean importantes para
preservar dicha especie del peligro de extinci6n;

b) prevenir, eliminar, compensar o minimizar en

forma apropiada los efectos negativos de activi-
dades o de obstdculos que dificultan seramente
o impiden la migraci6n de dicha especie: y

c) prevenir, reducir o controlar, cuando sea posible
y apropiado, los factores que actualmente ponen
en peligro o implican el riesgo de poner en peli-
gro en adelante a dicha especie, inclusive con-

trolando estrictamente la introducci6n de espe-

cies ex6ticas, o vigilando o eliminando las que
ya hayan sido introducidas.

5. Las Partes que sean Estados del Area de distribuci6n
de una especie migratoria enumerada en el Apdndice I
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prohibirAn sacar de su ambiente natural animales de

esa especie. Las excepciones a esta prohibici6n s61o

estaran permitidas:

a) cuando la saca sirva a finalidades cientificas;

b) cuando la saca estd destinada a mejorar la

propagaci6n o la supervivencia de la especie en

cuesti6n;

c) cuando la saca se efectue para satisfacer las

necesidades de quienes utilizan dicha especie

en el marco de una economla tradicional de

subsistencia; o

d) cuando circunstancias excepcionales las hagan

indispensables;

estas excepciones deber~n ser exactamente determi-

nadas en cuanto a su contenido, y limitadas en el

espacio y en el tiempo. La saca no deberd actuar en

detrimento de dicha especie.

6. La Conferencia de las Partes podrd recomendar a las

Partes que sean Estados del Area de distribuci6n de

una especie migratoria enumerada en el Apdndice I

que adopten cualquier otra medida que se juzgue

apropiada para favorecer a dicha especie.

7. Las Partes informar&n lo antes posible a la Secretarla

de toda excepci6n concedida conforme al pirrafo 5 del

presente Artlculo.
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Articulo IV
Especies migratorias que deben ser objeto

de ACUERDOS: Apendice II

1. El Apdndice II enumera las especies migratorias cuyo
estado de conservaci6n es desfavorable y que necesi-
tan que se concluyan acuerdos internacionales para
su conservaci6n, cuidado y aprovechamiento, as(
como aquellas cuyo estado de conservaci6n se bene-
ficiarla considerablemente de la cooperac16n interna-
cional resultante de un acuerdo internacional

2. Si las circunstancias Io exigen, una especie migratoria
puede figurar a la vez en los Apdndices I y I1.

3. Las Partes que son Estados del drea de distrnbuci6n
de las especies migratorias que figuran en el Apdn-
dice II se esforzar~n por concluir ACUERDOS en
beneficio de dichas especies, concediendo prioridad a
las especies que se encuentran en un estado desfavo-
rable de conservaci6n.

4. Se invita a las Partes a adoptar medidas en orden a
concluir acuerdos sobre toda poblaci6n o toda parte
de ella geogr~ficamente aislada, de toda especie o de
todo grupo taxon6mico inferior de animales silvestres,
si individuos de esos grupos franquean peri6dica-
mente uno o varios Ilmites de jurisdicci6n nacionai.

5. Se enviard a la Secretarla una copia de cada
ACUERDO concluido conforrne a las dispo-;iciones

del presente Articulo.
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Articulo V
Directrices sobre la conclusion de

ACUERDOS

1. Sera objeto de cada ACUERDO volver a poner o
mantener en estado de conservaci6n favorable a la
especie migratoria en cuesti6n. Cada ACUERDO tra-

tard todos los aspectos de la conservaci6n, cuidado y
aprovechamiento de la respectiva especie migratoria

que permitan alcanzar dicho objetivo.

2. Cada ACUERDO debera cubrir el conjunto del area
de distribuci6n de la especie migratoria a que se

refiere, y estar abierto a la adhesi6n de todos los

Estados del drea de distribuci6n de dicha especie,
sean o no Partes en la presente Convenci6n.

3. Un ACUERDO debera, siempre que sea posible,

abarcar mAs de una especie migratoria.

4. Cada ACUERDO debert

a) designar la especie migratoria a que se refiere;

b) describir el area de distribuci6n y el itinerario de

migraci6n de dicha especies;

c) prever que cada Parte designe las autoridades

nacionales encargadas del cumplimiento del

ACUERDO;

d) estabiecer, en caso necesar, mecanismos

apropiados para ayudar al cumplimiento del
ACUERDO, velar por su eficacia y preparar

informes para la Conferencia de las Partes;
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e) prever procedimientos para el arreglo de las

controversias que puedan presentarse entre las

Partes del ACUERDO; y

1) como mlnimo, prohibir para toda especie

migratoria del orden de los cetaceos cualquier

acto que implique sacarla de su ambiente natu-
ral que no est6 permitido por algt~n acuerdo

multilateral sobre la especie migratoria en cues-

ti6n, y cuidar de que los Estados que no son

Estados del Area de distribuci6n de dicha espe-
cie migratoria puedan adherirse a dicho

ACUERDO.

5. Todo ACUERDO. en la medida en que sea adecuado

y posible, deberla prever, sin caricter exclusivo, Io

siguiente:

a) ex~menes pen6dicos del estado de conserva-

ci6n de la especie migratoria en cuesti6n, asl

como la identificaci6n de factores eventualroente

nocivos para dicho estado de conservaci6n;

b) planes coordinados de conservaci6n, cuidado y

aprovechamiento;

c) investigaciones sobre la ecologla y Ia din~mica

de poblaci6n de la especie migratoria en cues-

ti6n, concediendo particular atenci6n a las

migraciones de esta especie;

d) intercambio de informaciones sobre la especie

migratoria en cuesti6n, concediendo particular

importancia al intercambio de los resultados de
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las investigaciones y de las correspondientes
estadisticas;

e) la conservaci6n y, cuando sea necesario y
posible, la restauraci6n de los habitats que sean
importantes para el mantenimiento de un estado

de conservaci6n favorable, y la protecci6n de
dichos hAbitats contra perturbaciones, incluido

el estricto control de la introducci6n de especies
ex6ticas nocivas para la especie migratoria en

cuesti6n, o el control de tales especies ya intro-
ducidas;

f) el mantenimiento de una red de hdbitats apro-

piados a la especie migratoria en cuesti6n,
repartidos adecuadamente a lo largo de los itine-

rarios de migraci6n;

g) cuando ello parezca deseable, la puesta a
disposici6n de la especie migratora en cuest16n
de nuevos habitats que le sean favorables. o la

reintroducci6n de dicha especie en hAbitats

favorables;

h) hasta el m~ximo nivel posible, la eliminaci6n de

actividades y obsticulos que dificulten o impi-
dan la migraci6n, o la adopc16n de medidas que

compensen el efecto de estas actividades y
obstdculos;

i) la prevenci6n, reducci6n o control de las inmi-

siones de sustancias nocivas para la especie
migratoria en cuesti6n en el h6bitat de dicha
especie;
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j) medidas que estriben en principios ecol6gicos
fundados y que tiendan a ejercer un control y
una regulaci6n de actos que impliquen sacar de

su ambiente natural ejemplares de la especie
migratoria en cuesti6n;

k) procedimientos para coordinar las acciones en

orden a la represi6n de sacas ilicitas;

1) intercambio de informaciones sobre las amena-

zas serias que se ciernan sobre la especie
migratoria en cuesti6n;

m) procedimientos de urgencia que permitan
reforzar considerable y r~pidamente las medidas
de conservaci6n en el caso de que el estado de
conservaci6n de la especie migratoria en cues-
ti6n se vea seriamente afectado; y

n) informaci6n a la opini6n publica sobre el conte-
ndo y los objetivos del ACUERDO.

Articulo VI
Estados del area de distribucion

1. La Secretarla, utilizando las informaciones que reciba
de las Partes, mantendrA al dla una lista de los Esta-
dos del drea de distribuci6n de las especies migrato-
rias enumeradas en los Ap6ndices I y I1.

2. Las Partes mantendrdn inforrnada a la Secretarla
sobre las especies migratoras enumeradas en los
Ap~ndices I y II respecto a las cuales se consideren
como Estados del drea de distribuci6n; a estos fines,
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suministrarSn, entre otras cosas, informaciones sobre

los buques que naveguen bajo su pabell6n y que fuera

de los Ilmites de la jurisdicci6n nacional Ileven a cabo

actos que impliquen sacar de su ambiente natural

ejemplares de las especies migratorias en cuesti6n y,

en la medida de Io posible, sobre sus proyectos futu-

ros relativos a dichos actos.

3. Las Partes que sean Estados del Area de distribuci6n

de especies migratorias enumeradas en los Ap~n-

dices I y II deben informar a la Conferencia de las Par-

tes, por conducto de la Secretarla, y por lo menos seis

meses antes de cada reuni6n ordinaria de la Confe-

rencia, sobre las medidas que adopten para aplicar las

disposiciones de la presente Convenci6n con respecto

a dichas especies.

Articulo VII
La Conferencia de las Partes

I . La Conferencia de las Partes constituye el 6rgano de

decisi6n de la presente Convenci6n.

2. La Secretarla convocarS una reuni6n de la Conferen-

cia de las Partes a m~s tardar dos afos despuds de la

entrada en vigor de la presente Convenci6n.

3. Posteriormente, la Secretarla convocart, con inter-

valos de tres aflos como mJximo, reuniones ordinarias

de la Conferencia de las Partes, a menos que la Con-

ferencia decida otra cosa, y reuniones extraordinarias

en cualquier momento, a solicitud por escrito de por lo

menos un tercio de las Partes.
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4. La Conferencia de las Partes establecerA el regla-

mento financiero de la presente Convenci6n y lo
someterd a un examen regular. La Conferencia de las

Partes, en cada una de sus reuniones ordinarias,

aprobarA el presupuesto para el ejercicio siguiente.

Cada una de las Partes contribuird a ese presupuesto

conforme a una escala de ponderaciones que serA

convenida por la Conferencia. El reglamento finan-

ciero, comprendidas las disposiciones relativas al pre-

supuesto y a la escala de contribuciones, asi como

sus modificaciones, serAn adoptados por unanimidad
de las Partes presentes y votantes.

5. En cada una de sus reuniones, la Conferencia de las

Partes procederA a un examen de la aplicaci6n de la

presente Convenci6n y podrd en particular:

a) controlar y constatar el estado de conservaci6n

de las especies migratorias;

b) pasar revista a los progresos realizados en
materia de conservaci6n de las especies migra-

torias y en particular de las enumeradas en los

Ap6ndices I y II;

c) en la medida en que sea necesano, adoptar las

disposiciones y dar las directnces necesanas

para que el Consejo Cientifico y la Secretarla

puedan cumplir sus funciones;

d) recibir y examinar los informes presentados por

el Consejo Cientlfico, la Secretarla, una de las

Partes o un organismo permanente constituido

en virtud de un ACUERDO;
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e) formular recomendaciones a las Partes en
orden a mejorar el estado de conservaci6n de

las especies migratorias, y comprobar los pro-

gresos logrados en aplicaci6n de los ACUER-

DOS;

I') en el caso de que no se haya concertado ningun

ACUERDO, recomendar la convocaci6n de

reuniones de las Partes que sean Estados del
Area de distribuci6n de una especie migratoria, o

de un grupo de especies migratorias, para dis-

cutir medidas destinadas a mejorar el estado de
conservaci6n de estas especies;

g) formular recomendaciones a las Partes en
orden a mejorar la eficacia de la presente Con-

venci6n; y

h) decidir toda medida suplementaria que debiera
adoptarse para la realizaci6n de los objetivos de
la presente Convenci6n.

6. La Conferencia de las Partes, en cada una de sus

reuniones, deberla determinar la fecha y el lugar de su

pr6xima reuni6n.

7 En toda reuni6n que celebre, la Conferencia de las
Partes establecerd y adoptarA el reglamento corres-

pondiente para la misma. Las decisiones de la Confe-
rencia de las Partes serdn tomadas por mayorla de
dos tercios de las Partes presentes y votantes, a no
ser que en la presente Convenci6n se haya dispuesto

otra cosa.
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8. Las Naciones Unidas, sus Organismos Especializa-

dos, el Organismo Intemacional de Energla At6mica,

as[ como cualquier Estado que no sea Parte en la

presente Convenci6n y, para cada ACUERDO, el

6rgano designado por las Partes del mismo, podr&n

ser representados por observadores en las reuniones

de la Conferencia de las Partes.

9. Cualquier organismo o entidad de las categorlas abajo

mencionadas, tfcnicamente calificado en el campo de

la protecci6n y conservaci6n, asl como del cuidado y

aprovechamiento de especies migratorias, y que haya

informado a la Secretarla de su deseo de estar repre-

sentado por observadores en las reuniones de la Con-

ferencia de las Partes, ser6 admitido. salvo que oble-

ten por Io menos un tercia de las Partes presentes.

a) organismos o entidades internacionales, tanto

guber-namentales como no gubernamentales,

asi como organismos o entidades gubernamen-

tales nacionales; y

b) organismos o entidades nacionales no guber-

namentales que hayan sido autorizados para

ese efecto por el Estado en que se encuentran

ubicados.

Una vez admitidos. estos observadores tendran el

derecho de participar sin voto en las reuniones.

Articulo VIII
El Consejo Cientifico

1. La Conferencia de las Partes, en su primera reuni6n,

instituirt un Consejo Cientifico encargado de asesorar

en cuestiones cientificas.
Vol. 1651, 1-28395
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2. Cualquier Parte podrA nombrar un experto calificado
como miembro del Consejo Cientifico. El Consejo
Cientifico comprendert adems expertos calificados
escogidos y nombrados como miembros por la Confe-
rencia de las Partes. El numero de estos expertos, los
criterios para su selecci6n y la duraci6n de su man-
dato serAn determinados por la Conferencia de las
Partes.

3. El Consejo Cientlfico se reunira a invitaci6n de la
Secretarla cada vez que la Conferencia de las Partes
Io demande.

4. A reserva de la aprobaci6n de la Conferencia de las
Partes, el Consejo Cientifico establecerd su propio
reglamento intemo.

5. La Conferencia de las Partes decidird las funciones
del Consejo Cientifico. Entre las mismas pueden figu-
rar:

a) el asesoramiento cientlfico a la Conferencia de
las Partes, a la Secretarfa y, si la Conferencia Io
aprueba, a toda instituci6n establecida en virtud
de la presente Convenci6n o de un ACUERDO,
o a cualquier Parte;

b) recomendaciones para trabajos de investigaci6n
y coordinaci6n de los mismos sobre las espe-
cies migratorias, evaluaci6n de los resultados de
dichos trabajos de investigaci6n, a fin de com-
probar el estadc de conservacibn de las espe-
cies migratorlas. e informes a la Conferencia de
las Partes sobre tal estado de conservac16n. asi

Vol. 1651, 1-28395



1991 United Nations - Treaty Series e Nations Unies - Recueil des Traitis 411

como sobre las medidas que permitan mejo-

rarlo,

c) recomendaciones a la Conferencia de las Partes

sobre las especies migratorias que deben ser

incluidas en los Ap6ndices I y II, inclusive infor-

maci6n sobre el drea de distribuci6n de estas

especies;

d) recomendaciones a la Conferencia de las Partes

sobre medidas especificas de conservaci6n, asi

como de cuidado y aprovechamiento que deban

incluirse en los ACUERDOS relativos a las

especies migratorias; y

e) recomendaciones a la Conferencia de las Partes

para la soluci6n de problemas relativos a aspec-

tos cientlficos en la aplicaci6n de la presente

Convenci6n, especialmente los referentes a los

hAbitats de las especies migratorias.

Articulo IX
La Secretaria

I1. Para los efectos de la presente Convenci6n se esta-

blecerA una Secretarla.

2. Al entrar en vigor la presente Convenci6n, el Director
Ejecutivo del Programa de las Naciones Unidas para
el Medio Ambiente proveerd Io necesario para la
Secretarla. En la medida y forma en que Io considere

apropiado, podrd ser asistido por organismos y enti-

dades internacionales o nacionales, intergubemamen-
tales o no gubernamentales, con competencia tcnica
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en la protecci6n, conservaci6n, cuidado y aprovecha-

miento de la fauna silvestre.

3. En el caso de que el Programa de las Naciones Uni-

das para el Medio Ambiente no se encontrase ya en

condiciones de organizar la Secretarla, la Conferencia

de las Partes tomard las disposiciones necesarias

para proveer de otra manera.

4. Las funciones de la Secretarla ser~n:

a) organizar y prestar su asistencia para las

reuniones

i) de la Conferencia de las Partes, y

ii) del Consejo Cientifico;

b) mantener y fomentar las relaciones con y entre

las Partes, las instituciones permanentes crea-

das en el marco de los ACUERDOS, y otras

organizaciones internacionales que se ocupan

de las especies migratorias;

c) obtener de todas las fuentes apropiadas

informes y otras informaciones utiles para los

objetivos y la aplicac16n de la presente Conven-

ci6n, y cuidar de la adecuada difusi6n de dichas

informaciones;

d) Ilamar la atenci6n de la Conferencia de las

Partes sobre todos los asuntos relacionados

con los objetivos de la presente Convenci6n;
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e) elaborar para la Conferencia de las Partes
informes sobre la labor de la Secretarla y la

aplicaci6n de la presente Convenci6n;

Ilevar y publicar la lista de los Estados del Area

de distribuci6n de todas las especies migrato-
rias enumeradas en los Apdndices I y II;

g) fomentar, bajo la direcci6n de la Conferencia de

las Partes, la conclusi6n de ACUERDOS;

h) Ilevar y poner a disposici6n de las Partes una

lista de los ACUERDOS y, si la Conferencia de

las Partes lo demanda, suministrar toda la

informaci6n referente a los mismos;

i) Ilevar y publicar una relaci6n de las recc menda-
ciones dadas por la Conferencia de las Partes

conforme al Articulo VII, pArrafo 5, subphrrafos

e), f) y g), o de las decisiones adoptadas con-
forme al subphrrafo h) del mismo pArrafo;

j) informar a la opini6n ptiblica sobre la presente

Convenci6n y sus objetivos; y

k) asumir todas las demAs funciones que se le

conflen en virtud de la presente Convenci6n o
por la Conferencia de las Partes.

Articulo X
Enmiendas a la Convenci6n

1. La presente Convenci6n podrd ser enmendada en

cualquier reuni6n ordinaria o extraordinaria de la Con-
ferencia de las Partes.
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2. Cualquier Parte podra proponer enmiendas.

3. El texto de la enmienda propuesta, acompaflado de su

motivaci6n, sera comunicado a la Secretarfa con una

antelaci6n no menor de ciento cincuenta dias a la

fecha de la reuni6n en [a que haya de tratarse, y sera

comunicado sin dilaci6n por la Secretarla a todas las
Partes. Cualquier observac16n de las Partes referente

al texto de la propuesta de enmienda sera comunicada

a la Secretarla por Io menos sesenta dias antes de la
apertura de la reuni6n. La Secretarla, inmediatamente

despu~s de expirado este plazo, comunicard a las

Partes todas las observaciones recibidas dentro del

mismo.

4. Las enmiendas sercn adoptadas por una mayoria de
dos tercios de las Partes presentes y votantes.

5. Toda enmienda adoptada entrard en vigor para todas

las Partes que la hayan aceptado el dia primero del
tercer mes siguiente a .la fecha en la que dos tercios

de las Partes hayan depositado ante el Depositario un

instrumento de aceptaci6n. Para toda Parte que haya

depositado un instrumento de aceptaci6n despu6s de

la fecha en que Io hayan hecho dos tercios de las Par-
tes, la enmienda entrarS en vigor con respecto a dicha
Parte el dia pnmero del tercer mes siguiente a la fecha

de dep6sito de su instrumento de aceptaci6n.

Articulo Xl
Enmiendas a los Apendices

1. Los Apdndices I y II podr~n ser enmendados en

cualquier reunibn ordinaria o extraordinaria de la Con-
ferencia de las Partes.
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2. Cualquier Parte podra proponer enmiendas.

3. El texto de cada enmienda propuesta, acompaflado de

su motivaci6n, fundada en los mejores conocimientos

cientificos disponibles, serd comunicado a la Secreta-

rna con una antelaci6n no menor de ciento cincuenta

dlas a la fecha de la reun16n, y serd comunicado sin

dilaci6n por [a Secretarla a todas las Partes. Cualquier

observaci6n de las Partes referente al texto de la pro-

puesta de enmienda sera comunicada a la Secretarla

por Io menos sesenta dlas antes de la apertura de la

reuni6n. La Secretarla, inmediatamente despu6s de

expirado este plazo, comunicard a las Partes todas las

observaciones recibidas dentro del mismo.

4. Las enmiendas seran adoptadas por una mayorla de

dos tercios de las Partes presentes y votantes.

5. Las enmiendas a los Ap~ndices entrarcn en vigor para

todas las Partes, a excepci6n de aquellas que hayan

formulado una reserva conforme al siguiente p~rrafo 6,

noventa dlas despu6s de la reuni6n de la Conferencia

de las Partes en que hayan sido aprobadas.

6. Durante el plazo de noventa dlas previsto en el

precedente p~rrafo 5, toda Parte podrA. mediante noti-

ficaci6n escrita al Depositario, formular reservas a las

enmiendas. Una reserva a una enmienda podr- ser
retirada mediante notificaci6n escnta al Deposiario; en

tal caso la enmienda entrara en vigor para la Parte

respectiva noventa dlas despu~s de retirada dicha

reserva.
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Articulo Xll
Efectos de la Convencion sobre las con-

venciones intemacionales y las legis-
laciones

1. La presente Convenci6n no afectarl a la codificaci6n y

desarrollo del derecho del mar por la Conferencia del

Derecho del Mar de las Naciones Unidas convocada

en aplicaci6n de la Resoluci6n 2.750 C (XXV) de la

Asamblea General de las Naciones Unidas, ni a las

actuales o futuras reivindicaciones y posiciones juridi-

cas de cualquier Estado relativas al derecho del mar ni

a la naturaleza y extensi6n de su competencia riberefla

y de la competencia que ejerza sobre los buques que

naveguen bajo su pabell6n.

2. Las disposiciones de la presente Convenci6n no

afectarin en modo alguno a los derechos y obligacio-

nes de las Partes que se deriven de cualquier tratado,

convenci6n o acuerdo actualmente vigente.

3. Las disposiciones de la presente Convenci6n no

afectardn en modo alguno al derecho de las Partes a

adoptar medidas intemas m~s estrictas en orden a la

conservaci6n de las especies migratorias enumeradas

en los Ap~ndices I y II o medidas intemas en orden a

la conservaci6n de las especies no enumeradas en los

Aplndices I y I1.

Articulo XIII
Arreglo de controversias

I1. Cualquier controversia que pudiera surgir entre dos o

m~s Partes con respecto a la interpretaci6n o aplica-
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ci6n de las disposiciones de la presente Convenci6n

serd objeto de negociaciones entre las Partes en la

controversia.

2. Si la controversia no pudiere resotverse de acuerdo

con el pdrrafo 1 del presente Articulo, las Partes

podr~n, por consentimiento mutuo,' someter la contro-

versia a arbitraje, en especial a la Corte Permanente

de Arbitraje de La Haya, y las Partes que asi procedan

quedardn obligadas por la decisi6n arbitral.

Articulo XIV
Reservas

1. Las disposiciones de la presente Convenc16n no

estardn sujetas a reservas generales. Se podrcn hacer

reservas especificas de conformidad con Io dispuesto

en el presente Articulo y el Artlculo X1.

2. Cualquier Estado u organizaci6n de integraci6n

econ6mica regional podrS, al depositar su instrumento

de ratificaci6n, aceptaci6n, aprobaci6n o adhesi6n,

formular una reserva especifica con relaci6n a la

inclusi6n ya sea en el Apdndice I, o en el Apndice II,

o en ambos, de cualquier especte migratoria, y no serd

considerado como Parte con respecto al objeto de

dicha reserva hasta que hayan pasado noventa dlas

desde la notificaci6n del Deposdario a las Partes de la

retirada de la reserva.

Articulo XV
Firma

La presente Convenci6n estard abierta en Bonn a la

firma de todos los Estados y de toda organizaci6n de

integraci6n econ6mica regional hasta el 22 de junio de 1980.
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Articulo XVI
Ratificaci6n, aceptaci6n, aprobaci6n

La presente Convenci6n estard sujeta a ratificaci6n,
aceptaci6n o aprobaci6n. Los instrumentos de ratificaci6n,

aceptaci6n o aprobaci6n ser~n depositados en poder del

Gobiemo de la Republica Federal de Alemania, el cual ser

el Depositario.

Articulo XVII
Adhesi6n

La presente Convenci6n, a partir del 22 de junio de
1980, estart abierta a la adhesi6n de todos los Estados y
organizaciones de integraci6n econ6mica regional no

signatarios. Los instrumentos de adhesi6n serdn deposita-

dos en poder del Depositario.

Articulo XVIII
Entrada en vigor

1. La presente Convenci6n entrarS en vigor el primer dia
del tercer mes siguiente a la fecha en que se haya

depositado en poder del Depositario el decimoquinto
instrumento de ratificaci6n, aceptaci6n, aprobaci6n o

adhesi6n.

2. Para cada Estado u organizaci6n de integraci6n

econ6mica regional que ratifique, acepte, o apruebe la

presente Convenci6n, o se adhiera a la misma des-

puts del dep6sito de decimoquinto instrumento de
ratificaci6n, aceptaci6n, aprobaci6n o adhesi6n, la
presente Convenci6n entrarA en vigor el primer dia del
tercer mes siguiente a la fecha en que dicho Estado o

Vol. 1651. 1-28395



United Nations - Treaty Series * Nations Unies - Recueil des Traitks

dicha organazaci6n haya depositado su instrumento de

ratificaci6n, aceptaci6n, aprobaci6n o adhesi6n.

Articulo XIX
Denuncia

Toda Parte podrei denunciar la presente Convenci6n

mediante notificaci6n por escrito al Depositario en cualquier

raomento. La denuncia surtirA efecto doce meses despu~s

de que el Depositario haya recibido la notificaci6n.

Articulo XX
Depositario

1. El original de la presente Convenci6n, cuyos textos
alernn, espaflol, francks, inglds y ruso son igual-

mente autdnticos, serA depositado en poder de Depo-

sitario. Este enviarA copias certificadas de cada una

de estas versiones a todos los Estados y a todas las

organizaciones de integraci6n econ6rnica regional que

la hayan firmado o depositado instrumentos de adhe-

si6n.

2. El Depositario, despuds de haber consultado con los
Gobiemos interesados, preparard versiones oficiales

del texto de la presente Convenci6n en las lenguas

drabe y china.

3. El Depositario informard a todos los Estados y a todas

las organizaciones de integraci6n econ6mica regional,

signatarios y adherentes, asl como a la Secretarla, de

las firmas, los dep6sitos de instrumentos de ratifica-
ci6n, aceptaci6n, aprobaci6n o adhesion, y de [a

entrada en vigor de la presente Convenci6n, as[ como

Vol. 1651, 1-28395

1991



420 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 1991

de las enmiendas, reservas especificas y notificacio-

nes de denuncia.

4. Tan pronto como la presente Convenci6n entre en
vigor, el Depositario trasmitird una copia certificada a
la Secretarla de las Naciones Unidas, para su registro

y publicaci6n, de conformidad con el Artlculo 102 de la
Carta de las Naciones Unidas.

EN TESTIMONIO DE LO CUAL, los infrascritos,

debidamente autorizados al efecto, han firmado la presente

Convenci6n.

HECHO en Bonn, el 23 de junio de 1979.

En nombre de:

[For the signatures, seep. 443 of this volume - Pour les signatures, voirp. 443
du prisent volume.]
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[RUSSIAN TEXT - TEXTE RUSSE]

KOHBEHU1A rIO COXPAHEHHIO MHFPHPYlOII14X BH1rOB
VEHKI4X )KIHBOTHbIX

lJoroBapHmaiouHecn CTOpOHbl,

I-IPH3HABAA1, qTo lHKmIe )KHBOTHbie BO BCeM tiX
MHoroo6pa3WH RBJI1OTC1 He3aMeHHMOA tiaCTbiO npt-
p0H314A CHCTeMbi 3eMIIH H ,IOJr)KHbI coxpaHRTbC5I 11"15!

6nara. qenoBeqecTra;

C03HABAI, MTO xamiciioe nOKoneHHe iozoneA
RBhIALCTCR xpamiTeneM npHponRbIx pecypcoB nnsi
6yxIjrmx nKoneHHl H o653aHo o6ecneIKTb coxpaH-
HOCT2 3TOO HacJnea.msl HJIH - TaM, rne OHO HCHOflb-
3yeT(:5I - ero pa3YMHOe HcnoIb3OBaHtie;

CO3HABAA1 Bce pacrywee 3HateHHe AHKHX
)KHBOTHLIX C TOqKH 3peHH1 oKpy)KaoLuefi cpenbI, 3KOflO-
rHH, reHeTHKH, HayKH, 3CTeTHKH, OTabIXa, KYJrhTypbI H

BocnHTaHHR, a TaKwie C comariHbHOfi H 3KOHOMHIeCKOH

TOqeK 3peHHA;

i4CHbIThIBAI BECHOKOfICTBO, oco6eHHO B
OTHOLweHHh TqX.. BHAOB IHKHX )KHBOTHblX, KOTOpbJe

MHrPHPYlOT 3a npeiienii, HJIH 3a npe.aenlaMH rpaHHU
HaLuiHa0HabHOA Iop4CH)KLHUH;

rlPH3HABAAI, TO rocyaapCTBa SIBYIAIOTCRI H
noiHbi 6brmb 3aI.HTHHKaMM MH iptipyloI.ULX BH-rlOB
flHKHX )K MBOTHbIX, o6HTaiOLUHX B npenenax rpaHHU
HaLMOHtLIbHOA IOpiCLIHKUHH ii nepeceKaIoHX 3TH rpa-
I-HUbl;

YBE)KZ3EHHbIE, TO 34IeICT14BHoe ynpaBjie~me H

coxpaHeHHe MHrPHPYIOUXHX BHIOB aIHKHX )KHBOTH-IX
Tpe6yOT COBMeCTHbTX aeficTBI64 Bcex rocyziapcTB, B
npeaeJIaX HaLOMHa.hHOAi IopHlJfLWL H IOTOPbIX 3TH
BH1ibi lpOBOART KaKyo-Yn6o qacmh caoero )H3HeHHoro
uma;

HArIIOMHHAA o peKoMeHaauKH 32 r'InaHa

eficTwMi, nPI.HSITOrO KoH4,epemunef4 OpraHI43a-na
O6-bennHeHitbx Hauidl no npo6neMaM oKpy)KaioL0eA
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qejiOBeKa cpeabi (CTOKrOJrhM, 1972 r.) m C yIOBjieTBOpe-
HHeM npIrHHTOrO K cBeaeHgno Rm amam cearbMofi cec-
cHefi FeHeparmHOA AccaM6neH OpraIFM3auim 06ezm-
Hembix HaWM;

cornactncb o H1AecnenyoLeM:

CmamM I
OnpedveeuA

1. arw uenefi HaCTOmIeWC KoHwenuHir:

') .,M&rp;P.VoLUfI BWe_" o3HaiqaeT BC!tO orTY yYJ LO
Him mce reorpacb'1ecm o6oco6netmyo qacTL
noiynmuHH mo6bx BmoB nm m rno6bix 6onee HH3-
KHX TaKCOHOB MKIIX XIMOTHnb1X, 3HatB4TenLHa

qaCT KOTOpb1X UHXrIHMHO H rpewonpeneieH-mo
nepeceKaeT omIY Hm 6onee rpaHmR HaLmo-
Har bHOiA JOpHCAIHKWI;

b) ,,CTaTyC coxpaHHOCTH MwrpHpyolero Btiaa"
o3HaIaeT COBOKYnHOCTh B1HRHHi, KOTOPble

MOrYT B TeqeHme nm1eJTbHoro cpoua OKa3bIBaTb

BO32IHefCTBHe Ha pacmpocupale-iie H tHCJeH-
HOCTb aaHHOrO MK-pHpyioLuero Bfna;

c) ,CTaTyc coxpaHHOCTH" CHTaeTCI ,6naro-
rIpPHSTHblM", ecrIH:

1) aabHHie o nIH-aMHKe nonynH nOKa3bIBalOT,
14TO MHrptpyowU.Wr Blin Ha afJ'IHTe.lbHblHi cpoK
OCTaeTCR )KH3Hecnoco6HOA '4aCTbIO CBOHX 3KO-
CHCTeM;

2) B HaCTOsLuee BpeMR He npoucxO2HT COKpaute-
HH apeana MHrpHpyouero BHital HUIH TaKOe
COKpa~LeHHe MaJ1OBePORITHO Ha noJIrocpoqHOll
OCHOBe;

3) B HaCToRinee BpeMs i4MeeTC5 14 B O603pHMOM
6ynylueM 6yneT HMeTbCs1 nOCTaTO'IHO MeCTO-

o6HTaHHfi n1S coxpaHeHiHs norIyxiUHH

!laHHorO MHrpHpypoLumo BHLia Ha LioJro-
CPO4HOA OCHOBe; H

4) pacnpOCTpaHeHHe H qmHCieHHOCTh flaHHoro
MirpipyiouLero BHj:ia fpH6nHKaHOTCH K HCTO-
pwqeCKH CJIO)Ki4BUIHMC.9 c~bepe 14 YpOBHSIM B TOI
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Mepe, B KaKOh cyWueCTBYIOT nOTeHIImanbHO
npHeMneMbie 3KOCHCTeMbi, m B TOH Mepe, B
KaKOl4 3TO COOTBeTCTByeT pa3yMHOMY ynpa-
BjeHHIO xCmBo1 npHpOnOA;

d) ,CTaTyc coxpaHHOCTI" CtIHTaeTCR ,,He6naro-
npRTHibIM", ecnu KaKoe-mH6o M3 yCnOBH, yKa-
3amHImX B nOJ1-YHKTe ,c" HaCTOSIiuero rIyHKTa, He
co6mozteHo;

e) ,,HaxonAWmcR noil yrpo3OA4 1c'4e3HoneHmj"
o3HaqaeT B OTHOUJeHHH onpeaeneH-oro MtrpH-
pyomero BHna, MTO 3TOT BHA HaXOJa.HTCI flOfl
yrpO3O4 HCt4e3HOBeHHMl BO BCeM CBOeM apeane H41
B ero 3Ha'lHTeJhHOH 'aCTH;

f) ,apean" o3HaqaeT BCO TePPHTOPHMO CYWJH 1nH
aKBaTOpHIO, Ha KOTOPOA O6HTaeT 11nH BpeMeHHO
OCTaHa~BJHBaeTC MKrpHPYOUKfI BHni, a TaKiKe
KOTOpyIO OH nepeceicaeT n Ha I KOTOPOAI OH npo-
neTaeT B xoae O6bNHOA MHrpawim;

g) ,meCTOO6&TaHme" o3HaiaeT .rno6yio TeppHTopmo
B npenenax apeana MHrpHpyiouiero BHfa c npH-
FO./HbIMH =nL 3TOrO BHIAa yCJrOBHSIMM O6TaHI.R;

!. ,,rocy-p-cno ape..a" o3HaqaeT B onmomemH
orpeAenemoro MHpHpytoWuerO BHla mo6oe
rocy~aapcTeo (H, rile 3TO uenecoo6pa3Ho, m 6yo
.npyryo CTOpoHy, yOMyHyTym B noBoX -ry e ,k"
HacTo uilero nyHcra), ocywecmnsimee iopHc-

HJOHCIJflO Han KaKoH-IH6o macmio apeana 3TOFO
M~rp~pyiowero BHja, Himn rocynapcTBo, noa
4inaroM KOTOporo cyaa 3aHHMaIOTCI nO6bBaHmeM
oco6ek latinrO MHrpHpyoLlero BHa 3a ripe-
LleJIaMH InawIOHa.nbHOA tOpHCJHKUHH;

i) zno6biBaHHe" o3HaqaeT 106bm'y, OxoTy, pbI6o-
JIOBCTBO, OTOB, scnyrHBaHHe, npeilHaMepeHHoe
HCTpe6JieHHe H31H nonbrTKy oCylLjeCTBJneHHA
TaKHX aefiCTBHfi;

j) ,Cornaweme" 03HaqaeT MeWiuiHapomioe cor-
JnaweHHe nO CoxpaHeHHO O lOrO Him mecKo.rb-
KHX MHrPHPYIOMUAX BH11OB cornacHo CTaTbSIM IV
H V HaCTO lU.I KOHBeHu1m; H
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k) ,CTopoHa" o3HaiaeT rocyflapCTBO Hnm .rto6yio
o6pa3oBaHHytO CyBepeHHbIMH rocyaapCTBaMm
opraaH3aLwjo perItOHajibHOH 3KOHOMHqeCKOi
lHTerpauHH, KOTOpble o6naaaoT KOMneTeHLUiefi
B OTHOiUjeHMI BeneHHAl neperoBopon, 3aKnilole-
HHR H BbiTrOJHeHHR MeKLWCHapOaHbiX cor-
nalUeHA r1o BonpocaM, OXBaTbIBaeMbiM

HacTo51weH KOHBeHuiie1, H DnA KOTOPbIX
HaCToSLWasa KoHeUHA HaxoaHTC B ctine.

2. B Bonpocax, HaxouuIHxc% B 3X KOMneTeHuHLi, opra-
H113auHH perHoHanlbHOCI 3OHOMwiecKofi HHTerpa-
U11H, 1nBitoLuotec CTOpOHaMM HaCTOLUefi KOHBeH-
UM1t, OT caoero HMeCH nO.Tlb3ytOTCg npaBaMH HecyT
OTBeTCTBeHHOCTb, KOTOpble BbITexaIOT H3
HaCTORLueIA KOHBeHLUr aing rocyaapCTB-LneHOB
3THX opraHl-3auHI. B TaKHX cy'la$1x rocyzapCTBa-
L. eHbI 3THX OpraHH33UHI He MO-yr Ka)woe B

OTDeCjIbHOCT|.fljDflb3OBaTbCSl 3TMH IpaBaMH.

3. B cnyxasix, Korna HaCTOsmuan KOHBeHuHt rlpencMa-
TpHBaeT nplHHRTHe peweH14$ nH6o 6onbLLIHHCTBOM B

J1Be TpeTH ,lpHCYTCTBYIOU1HX H ymaCTByIOLLHX B

rOJiOCOBaHHH CTOpOH", n116o ea j4ornaCHO,

HMeIOTCR B BHDy ,,rlpHcyTCTBylouIHe CTOpOHbi, rouio-
cyiOLwHe .H60 ,3a', 46o ,npOTRB'". CTOpOHbl, BO-
3naep)KaBWHecI OT ronOCOBaHHA, He OTHOCSITCAI K
,,nIpHCYTCTBYIOWLHM H ymaCTBylOUII4M B OrOCOBaHHH

CTOpOHaM" rlpH orlpealen1eHIM 6onbLuHHCTBa.

CmambR II
OcHoeue npuHyulbnb

1. CTOpOHbi r!pH3HaIOT Ba)KHOCTh coxpaHeHHS MrpFH-
pyIOLLIHX BHA4OB H coracoBaHHA roCyaPCTBaMm
apeana npHHHMaeMbX B 3THX uLsIx Mep TaM, raie 3TO
BO3MOWIHO H uenecoo6pa3HO, yaenss oco6oe BH4Ma-
HHC MHrPHPY1LOIHM BH.1aM, CTaTyc coxpaHHOCTH
KOTOPbIX He6narorrpHqTeH, a TaKKe rrplHHMaA B
HHnIHBMUyaJI]bHOM nopsuiKe Ht11 B COTpyHmHieCTBe
uenecoo6pa3Hble Mepbl, Heo6xoHMble mRi coxpaHe-
HI4S TaKHX BHAOB H KX MeCTOO6HTaHHI4.
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2. CTOPOHbj r1pH3HalOT Heo6xoHocT'b ripHH ST A Mep,
HanpaBJIeHHbIX Ha npe/OTBpauieHme yrpo3b Hcxie3-
HOBeHHAS MHrPJ4PYIOLHX BIM.,.OB.

3. B qaCTHOCTm, CTOpO, f lQOR)KHbi:

a) cnoco6cToBaT ocywecTneHmo Hayqbx
HccjleAOBanHHA, OTHOCsiUMtXCs K MmrpHpyiouHM
BHLIaM, H COTPYMI-HHaTb B tix Oc)Y1eCTBJneHHH;

b) npImaram ycHJmR K o6ecne'eHno He3aMeWIm-
TenJbHOfi oxpaHbi MHrpHpyomux BHAOB,
BKOqeHHbmX B lpMnoxceHie 1;

c) nptnaraTb YCHJIlHRi K 3aKntoteHHIO CornaweHHA o
coxpaHeHH BKxnomeHHbX B fplHJoKeHHe II
MHTPHPYJIOUXK BHAOB H ynpaBneHHH HMH.

Cmamm III
Muzpupyouiue eudbi, Haxot.uq/uecA nod yZpo3oU

UCote3HO6eHUR :

17puAo.3ceHue I

1. flpHnoxKeme I coaepKHT crmCOK MHrp~HpyIOUHX
BHI4OB, HaxonRiLumXCmi nO/1 yrp03Of4 mC4e3HOBeHm$.

2. MmrpHpyIowLR BHA MO)KeT 6brb BKJiIOxieH B CIlhCOK

rlpIO)KeHHR I npH YCIOBHH HaJIHa1H5l /1OCTOBepHbIX
JloKa3aTerlbCTB, B TOM qiCJe HaH.rnyqwHX H3
HMeIOLUHXCR HaytlHbJX cBH/eTeJnbCTB, KOTOpbie

yKa3bBalOT Ha TO, ITO naHHblfi BH HaxoaHTCI non

yrpo3OlA Hcie3HOBeHHR.

3. MmrpHpyloUiioT l BHA MO)KeT 6brrb mCrmtoeH 143 flpm-
noxcermn1 , ecmn KOH4epeHuHA CTOpOH yCTaHOBH4T:

a) RTO cytUeCTByOT AOCTOBepHbe ezoKa3aTenbCTBa, B
TOM HCne HaHJy'qIwHe H3 I4Me)OLIHXCSI Hay4HbIX

CBHeTeJbCTB, yKa3blBaiOmume Ha TO, 4TO DaHHbKli

BDmA 60.rlbwe He HaxoAmfcT5 nO yrp03OA4 Hcqe3HO-
BeHlA; H

b) 'ITo aHHbiA BHA, no BCeK BepORTHOCTH, He
OKa)KeTCR BHOBb noD yrpo3Ofl Hcme3HOBeHHA B
CBR3H C npeKpaLueHHeM ero oxpaHbl B pe3yJIbTaTe
ero HCKI1OmeHHR H3 'lpHnO)KeHHK I.
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4. CTOPOHbI, RBJIIOU.LHeCsi rocycapCTBaMK apeana
MHrpMpyIOLU.HX BHKLOB, nepeiHcneHHbIX B cniicKe
FIp'noweHi I, 6yxnrr npnaraTb yCKJIl4.., ITo6bI:

a) coxpaHHTb H, ecnH :)TO BO3MONKHO H ue.-iecoo-
6pa3HO, BOCCTaHOBHTb Te MeCToo6tiTaHHA,
KOTOpbie Ba;)Hbl .nR npeaoxpaHeRHu ,aHHbIX
BHL1OB OT yrpO3bI HCie3HoBeHH;

b) nIpenOTBpaTHTb, yCTpaHHTb, KOMnIeHCHpOBaTb
,JIH, HaCKoflbKO 3TO Iuenecoo6pa3HO, cBeCTH rO

NIIIHHMyMa OTPHuaTenbHbie nocneaCTBHH
IefiCTBIM HJth noMex, cepbe3HO 3aTpyRJHIOtuHX

HJIH HCKjIotaiouIHx MH'pauHiO JLaHHbIX BH.IOB; H

C) rio Mepe BO3MO)KHOCTH H TaM, rne 3TO Liejecoo-
6pa3Ho, npeaOTBpaLuaTb, yMeHb.IaTb HJiH pery-
JIHpoBaTb BJIMSHHe caKTopoB, KOTOpbie
yrpoKaOT HunH, nO BcefI BePORTHOCTH, Moryr eLie
6onee yrpoiKaTb naHHbIM BHiaM, BKJIIo'4as ciona
cTporoe perynHposaRHe HHTpozYKuHH HjA ie pe-
rynimpoBaHme HrH yHH'rTOKeHHe y)e HHTpo.fyH-
POBaHHbIX 3K3OTHmeCKHX BHAOB.

5. CTOPOH]6I, RBJrlOu.Wec rocyaPCTBaMN apeana
MHrpHpyIOLUHX BHAOB, nepe~MccneHHbIX B CInHCKe
rflpwixoxeHms 1, 3anpewaIT n1o6bBaHHe *1HBOTHbIX
TaKorO BHaQa. Hc4nliOteHHR aonyccKaloTCSI YUJIUb B
TOM cniyqae, ecIH:

a) ao6bmavie cnyx,,rr HaylHL1M uenmM;

b) no6bwamte ocywecTrjerercsT c ueimio coaefiCT-
BHA BOCrPOH3BOflCTBY HAH BbDK4HBaHHIO BHna,
HaxoglJuerocR noan yrp03OA Hcqe3HOBeHHSE;

c) ao6biBaH4e ocyeCTBnReTCR C uenIblO yaOBJneTBO-
peHMS! Hacy1luuIx IIOTpe6HOCTe TpaD.HIIOHHbIX
nornO3OBaTeJefi Taxoro siaa; HrtH

d) 3TOrO rpe6y)oT qpe3BbiiafIibie o6cTonenbc''a;

r1pm yCJIOBHH, q'To TaKHC HCe mcxm'ieHm TOxHbI n1o
CBoeMy coaepcamo H orpauemi TeppHTO-
pHaJiaHO H 1o BpeMeHH. TaKoe rio6brBaHHe He
.aOnKicHO Me'n He6naronpHTHbix nocneacTBHM ang
iaaHHorO BHfla.
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6. KoHKepeiHuA CTOpOH MOxKCT pexoMeHaOBaTh CTO-
poHaM, qmjiqiouwiCa rocyaapcTBaMH apeana MHrpH-
pyowero BHaa, BKrnoqeHmorO B rp~vnoceHme I, npH-
HTHe .aarrbHeftimHx Mep, CqHfalIoiuHxCR 6naro-

pHiKTHsbIMH n.Im namoro BDna.

7. CTopoI'36 B icpaTmaftute CPOKH yBCnOMnJLIOT CeKpe-
TapHaT o mIO6bIX HcKmOIqeHmIx, cnenambmX B COOT-
BeTCTBHH C TyHJToM 5 HaCTOI~lefi CTaTbH.

Cmamb IV
Muzpupyouiue 6uO&J, Komopue moym cmamb

npeedmemom CozaaweNufi:

]7puAo-*ceHue Ii

1. f'IpHno)KeHHe II BKJIoqaeT MHrpHpyIoM He BHfbl,
CTaTyc coxpaRHOCTH KOTOPbIX SIBnSeTCR He6Jlaro-
fpHATHbIM, znA coxpaHeHH H ynpaBJJeHH1
KOTOPbIMH HeO6XOJlHMbI MeXacnyaponmsie cornauIe-
HHR, a TaKwKe Te BHn1bl, CTaTyc coxpaHHOCTH KOTOPbIX
6 bi1n 6bl 3HaqHTeJrlHO yJIynylUeH B pe3YJ]lTaTe
Me)KZyHapoaHoro COrpyMiHqecTBa, icOTOpoe Morno
6bi 6bxT ,OCTmrHyTo Ha OCHOBe Me)KiyHapoxLHoro
corJlawIIeHHR.

2. Ecnm 3TOFO Tpe6yJOT o6CTORTencTBa, OnfHH H TOT )ice
MH'pHpy]OUL.Hf BHJI MOxceT 6brM BKrI1OqeH H B rlpK-
JowKeHHe I, H B npHnoKeHme H.

3. CTopOI-1, mBnimocHC rocyaapcTBaMH apeana
MHrpHpyIOLLIHX BHaOB, BKJIioqeHHbIX B nIpHno)KeHHe
II, 6yx.T npHnaram ycHnim K 3aunoqetmio 6naro-
rPHKTHbIX BIJIR aHH]1X BHAIOB CorlaUeHHfi H
.ZIOnJKHN OT~naBaTb rIpHopHTCT TaKHM BHIaM, CTaTyc
coxpaHHOCTH KOTOPbIX soBnmeCTC51 He6naronpHsTHIM.

4. CTopoIbi TrPH3BaHmb npHHHMaTh Mepbi C uemio
3aKmoqeHm CornaweHmH o m6o nonymILtH wm
mce mo6ohi reorpa4mmecKH o6oco6neioA ,iacTH
nonynsumm mo6oro BHj1a Him 6onee HH3KorO TaK-
COHa .mimx mamOTHmix, npenaCTaBHTeH KOTOPbIX
nepmonHecrm nepeceKaioT oM4Y um HeCKOJEbKO
rpaHHiu HaLuioHanbHO IOPHCAMHUM.
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5. KonHi Kawacoro CornanemHA, 3axmoqenHoro
corxacHo noio)emA4M HacTomuefi CTaThH, Hanpa-
B.JqeTCR B CeKpeTaptaT.

CmambA V
OpueHmupooimue paku Cozi1aweuzu

I. LejmIo Kawnoro Cornawelm qBn1eTCH BOCCTaHO-
Bneime HUI o6ecneqeHme 6naronpHs-moro cTaTyca
coxpaHHocTTH .aHHoro MuHppoLp y oero BHfa.
Kainoe CornameHoe aom)Ko oxBaTmraT Te
acnex i coxpaHeHHs H ynpasiieHHs nam-n, M MHIpH-
PYIOUXHM BHflOM, KOTOpbIe cnyIaT zOCTnw(eH11O
3TOA ueJIM.

2. KaxKnoe CornawejHme aonwlIHO OxBaTbIBaTb BeCb
apean nHmmoro MHrpHpyiouzero BH.a H AODHO
6bm OTKpbITO XISI npmcoeIHeHm Bcex rocyaapcTB
apeaJia IaHHoro BHXIa, He3aBHCHMO OT TOrO,
gB j1IOTCR Iu OHM CTOpOHamH HaCTOWIueA KoHieH-
U1HH.

3. Cornawernte Lion)KHO, no BO3MO)KHOCTh, oxBami-
BaTh 6onee meM olXHN MHrpHpyioHfi BHtl.

4. Kawznoe Cornawemie aonj*o:

a) onpenenwm MHTPHPyomUIH BIM, RBJnRioLLiH c
npeneTOM Cornawem;

b) conepxcaTb onmcaime apeana i ny-reA Nirpaumm
namicro MHrPHPYIOLerO Ena;

c) npezycMaTpHmam Ha3HalqeHe Ka)KIofi CTOPOHOfA
CBOHX HaluiOHalrIHbIX opraHOB, oTBeTCTBeHHbIX
3a ocyumecTmneHme CornawemA;

d) ympei tana, B cnymae Heo6xonRmOCTH, COOTBeTCT-
ByIiM'U MexaHH3M DJiS coaeficrHr aoCTH)Ke-
Hiuio uLenef CornawneHHi, KOHTPO.'1A 3a ero
34XeKTHBHOCm'IO H nO'OTOBKH aIOKranOB 11515
KoHj)epeiHnuni CTOpOH;

e) npeDcMcaTpmaTh npoueIzypbi 11515 yperyimpo-
BaHmS cnopoa MewaLy CTOpOHaMH CornaweHmi;
H,
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0 no MeHbweH Mepe, 3anpeiuaTb B OTHOwUeHmh
MHrpnpyiolero BHJa oTpna xrToo6pa3HblX
no6oe no6bxBaHe oco6efi naHHoro MHrpm-
pyoulero BHnxa, KOTOpOe He aorycxaeTcR KaKHM-
JIH6o HHbIM MHOFOCTOPOHHHM cornlawel-I-eM, i
npenycMaTpHBaTh BO3MO)KHOCTh npmcoeaMHeHm
K 3TOMY Cornaiueimo rocyaapcTB, KOTOpbie He
RBfInJOTCR rocynapcTBaMm apeara naHHoro
MH-pHpyioLiero BHna.

5. B cooTBeTCTsB)IOULHX H BO3MO)KHb!X cirjyasix Ka)Kaoe
Cornaweiwe mn112HO, He orpaHHqiBancb 3THM, npe-

ycMa'rpmHa, c.neny'moee:

a) nepmoaU'ecxoe paccMoTpeHme cTaTyca cox-
paHHocTH naHHoro MHrpHpyiomero Balna, a Taiowe
onpeaenemHe c)arropoB, KOTOpbie Moryr OTpH-
ULaTeI6HO r1OBTIHqTh Ha 3TOT CTaTyC;

b) KoopxHauH) nnlaHOB coxpaHeHHA MHrpH-
pyoLero BHa H ynpaBneHHA Hm;

c) mccneaoBaTenbcme pa6oTm B o6nacTm 3Konor~m
H m mmmH nonyxIAILm aaHHoro MHIrpH-
pyiomuero B Ha c oco6bnm yxeTOM ero MrpauiH;

d) o6MeH HHbopMameH 0 aHHOM MHrpHpyiomuM
Bane, yaenm oco6oe Bmmamie o6MeHy pe3yJlb-
TaTaSIH Hccne,11Lonam H cooTBeTCTBYIOLUMH
CTaTHCTHeCKHMH aaHHmiMH;

e) coxpaHeHHe H, icorla 3TO Heo6XOMIMO H B03-
MO)KCHO, BOCCTaHOB.ieHme MeCTOo6wraHfi,
Bama m--q o6ene.e.- 6--r--c.r-.Tioro
cTaTyca coxpaHHocTH, a TaKe 3aU.UTy 3THX
MeCTOO6HramH OT HapymueHHH, BKmo,aA
cTpor H KoHTponi 3a HHTpozwyLiefi 3K30T -
MeCKHX BHLIOB, OTPHLaTeni HO B03zeACTBYIOLIHX

Ha na-mmh M rpHpyIoU.Ik BHM, HIM KOHTPOn 3a
HMMH nocne HHrpoyKLm;

O noanep)KaHme CeTH nonxongmuix MeCToO611-
TaHHH, COOTBeTCTByIOWUHM o6pa3oM pacno-
JroTiceHHbiX no OTHO.LeHKHO K nyT-rM MHipaUHH;
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g) B cnry'asix, Korna 3TO npencTaBlfeTcR Keria-
TehnbHbIM, CO3aHHe HOBbIX MeCTOO6HTaHHA,
6.naronpHiTHbIX nw1q naHHoro MHirpHpyoLuIero
BHna, HJIH peHHTPOnYKUNIO mtirpHpyouiLero BHJIa
B 6naronpHSITxble MeCToo6HTaHHs;

h) npeicpawie B MaKCHMJbHO BO3MO)KHOH CTe-
neHH AleHaCTBHII m yClpamemie npenlTCTBHfi,
mewao X MHrpauLI HH 3aTpy1H~lOuiHX ee,
Hrm KoMnewHCaLhIO 3a H4X;

i) npeJlOTBpaueHHe, coKpaueHi4e m1I KOHTPOrIb
c6poca B MeCToo6HTaHHSI aiaHHoro MHrpH-
pyioaiero BHna BeL.IeCTB, BpeaHbIX XIR 3TOO
MHrpHpyoLUIerO BH1aa;

j) Mepbf KOHTPO1SI m pery.'IHpOBaHHS fl06bliaHHl
MHrpHpyjlouiero BHna, OCHOBaHHbie Ha pa3YMHbIX
3KoJIorqeCKHx nipHHUHrIax;

k) npoue,.13'pbl KOOpnIHHpOBaHH$l Mep no npe-
ceqeHHKO He3aKOHHoro iO6bl 3aHI4A;

1) o6MeH HH4)OpMauHei o cepibe3HbIX onaCHOCT1X
fzlA MmrpmpyIouiHx BHJIOB;

m) ipe3Bbl'IaHHbie npouenlypbl, HO3BOflSlOlL.IHe
6bICTpO m CyUweCTBeHHO yCWuIRTb Mepbi no coxpa-
HeHHIO MHrptpytoLuero Bina, B cjiyqae, ecnH CTa-
TYc ero coxpaHHOCTH nowepraemcg cepbe3HOMY
OTpHlaTejibHOMy BJ]HlSHHIO; H

n) O3HaKoMne-IHe LIIPOKOA O6LueCTBeHHOCTH C
conepwalleM H ueniMH Cor.rlaweHHMS.

Cmambs'i VI
Focydapcna apea.ta

1. CeKpeTapHaT nOCTOSHHO BejieT y'LeT rocynapcTB
apearia MHpHpyiowHX BHAIOB, BK.ItOqeHHbIX B lIpH-
ro)KeHHR I m I, itcnoJnb3Ys nonyeHHyto OT CTOPOH

HlH4opMaLuHiO.

2. CTOpOHbI HH4)OpMHpyIoT CeKpeTapHaT 0 MHrpH-
PYIOLUHX BHLaX, BKmIoeHHbIX B FlpmoKeHsl I H II,
B OTHOLueHmH KOTOPbIX OHH CqHTaIOT ce6si rocy-
!napCTBaMH apea.ia, BKu1oqai HH4OpMau4IO o cyaax,
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rlmaBalOwlmX non lHX c naroM 14 3aHMaiOUIHXCs
OJblBaHHeM aaHHbIX MHIrplpylOUIHX BHKOB 3a

npezeorlaMH HauLHoHarIbHOA IOPHCHKULIHH, a TaKKe,
no BO3MO)KHOCTI4, o niraHax Taxoro i106blBaH4q B
6yzymueM.

3. CTOpOHbI, SlBJIIOwtieCs rocy1aPCTBaMm apeaua
MIIrpHpyoIoWX BHI1OB, Bl 11O'eHHbIX B rlvpO)celmsl
114 , AOJ1HbI mepe3 CeIpeTapmaT yBaOMJq5Tb KOH-
4)epeHumO CTOpOH o npeafnpIHHMaeMbiX HMIm Mepax
no ocyLuIeCTBieHilo nonoKeIDH HaCTOsLUiuefl KOH-
BeHLI1H B OTHOwIeHHH 3THX BILLIOB He n03njHee, lieM
3a wleCTb Mec iUeB no Kawnoro o'epenioro 3aceaa-
HmHq KoH4epeHtu4H.

Cmambs VII
Kongepernuw CmopoH

1 KoH4epeHuHR CTOpOH gBjiSeTCR opraHoM KOH-
BeHUHH no nPHHITHIO peUemc.

2. CeKpeTapmaT C03blmaeT 3acenaHme KoHbepeHuHH
CTopoH He no3nHee, meM 4epe3 nBa roa nocne BCTY-
lLrieHHSIl B CHJrY HaCTOSILueIi KOHBeHum4.

3. flocile 3TOrO CeKpeTapHaT CO3bliBaeT pery-pisHbie
3acenaaHmu KOHibepeHUHH CTOPOH He pewe, 4eM
OaWH pa3 B Trp rona, ecniH KOH( epeHUwi CTOpOH He
npHMeT nHoro peweHH, H ipe3BbIK4aAHbie 3ace-
aHM B ,no6oe BpeMS no nonyqmeHi nMCbMeHHOrO

3anpoca o6 3TOM He MeHee qeM OT O2HOfI TperTi
qHcna CTOpOH.

4. KoabepeHUHsI CTopoH yCTaHaBnHBaeT 4IIHaHCOBbie
nonoweHIR HaCTOSILuefi KOHBeHLIHH m perynsipHo
nepecMaTpliBaeT ix. Ha K aKoI perynpHOM 3ace-
n1aHHiH KOH4epeHUHSl CTOpOH npltHtiMaeT 6Koxaer
Ha cneytuowHHfi 4bfHaHCOBbIfi neption. Kaxnawi
CTOpOHa BHOCHT CBOA B3HOC B 3TOT 6tonaKeT cor-

nacHo yCTaHOBneHHOfI KOH41CpeHuHeA wKa1e
'.qeHCKHX B3HOCOB. 0I14HaHCOBbie no.'onoeHI45l,
BKniouas 6toaiKeTHbie no~ioKeH1i., nOnOweHIV 0
WKalne B3HOCOB Ii H3MeHeHi B mHiX, npI4HHN1aOTCSI
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eniHHor.iaCHbIM pelUeHeM nPICYTCTB3'YOLLIX lI
y'iaCTByI0oLJ14x B ronocoBaHim CTOPOH.

5. Ha Ka)KoOM 3acenaHmm KOHqbepeHusI CTOPOH pac-
CMaTPMBaeT BblnorIHeHme HacTolwefi KOHBeHU11i H,
B 4.aCTHOCTH, MO)KeT:

a) paccMaTPHBaTb 4 OUeHHBaTb CTaTyC coxpaHHOCTH
Mi4rp~ipyioLumx BHflOB;

b) pacCMaTphBaTb pe3YJbTaTbl ZCSTC.IbHOCTH no
coxpaHeHHiO MHrppyloLuI4x BHflOB, Oco6eHHO
BHflOB, BKJniOqeHHbIX B I-ptnowleHH I H II;

c) rlpmHHMaTb TaKl(e nonoeH451 ti yKa3aHHsI,
KOTOpbie MOrYT OKa3aTbC51 Heo6xoai~iMblMH Hay4-
HOMy COBeTY i CeKpeTap;;aTy. 251 BbIrIO!nHeHHI
CBOHX o6l3aHHOCTei;

d) nOjiliaTb H pacCMaTPHBaTb -iio6bie aoulanbl,
npenCTaeneHHbie HaytfHbM COBeTONI, CeKpe-
TapmaTOM, mo6oI H3 CIOPOH itrlm nio6biM
rIOCTORHHbIM opraHOM, CO3DaaHHblM B COOTBeTCT-
BHH C CornaweHHem;

e) anaBaTb CTOPOHaM peKoMeHlnaUmH no y.yLtleHKio
CTaTyca coxpaHHOCTH MHrpHpyl)oLIHX BInOB H
paccMaTPHBaTb pe3YnbTaTb fleSTenJbHOCTM,
OCYlWeCTBnSieMOA Ha OCHOBe CornawenHH1;

B B cJnytiasx, Korna CornawteHte He 3amtol-eHo,
flaBaTb peKOMeHL/aUHH no CO3bIBY 3ace.aaHH Tex
CTOpOH, KOTOpbie ABnI1IIOTCsI rocyaapCTBaMH
apearia KaKoro-nm60 MHrpmpyiouiero BH11a urlH
KaKof4-n6o rpyrmbi MHrppytoUIHX BHIOB, C
uenblo o6cy)ceH-si Mep no y.Ty'iweHHio cTaTyca
coxpaHHOCTH 3THX BIIIOB;

g) laaBaTb CTOpOHaM peKOMeHhaUHH no nOBblwe-
HIO 3Cf4JeKTHBHOCTH HacToq1LeH KoHBenvHI; t

h) npHHIMaTb pewuem 0m mo blx IO1OJrIHwTeflbHbIX
Mepax, Heo6xonHMbiX ,isin OCTH)KeHH5 uenehi
HaCTOItueh KOHBCHUHH.
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6. Ha xaxnaoM 3aceaaHH; KoH4,epeHuHq CTOPOH
AornKHa onpeaenUrTb BpeMml m4 MeCTO npOBeeHHA
cneyiowero 3aceaaHmsi.

7. Ha Ka*KnoM 3acenaaHHM KolepeHMlS CTopoH onpe-
,aenseT H npKHHMaeT npaswia npoueLypbi nni 3Toro
3ace1aHHM. [LWx rlpHHATHR peweHfI Ha TaKOM 3ace-
aHHM KoHcepeHumm CTOPOH 6yneT Heo6xonjmo

6oniLUnHCTBO B JBe TpeTH npHcyTCTByioLiLX 4
yqaCTBYIOWIHX B rOJ1OCOBaHHK CTOPOH, 3a HcKnioltie-
HmeM Tex cny'iaeB, Koraa KOHBeHUIISi npezUycMaTpH-
BaeT HHoe.

8. Opra*HH3auHA O6ealHeHlx Hauy, ee cneumanH-
34poBa;HmHie yqpe)KLeHHHi, MewnyHapoaloe
areHTCTBo no aTOMHOf 3HeprHm, a TaJOKe rno6oe
rocyjiapcTBO, He JBnmmoeecs CTopoHoA HaCTOS1UIefi
KOHBeHLIHK, wuur - m Ka)Kaoro OTleJfbHoro Cor-
.nawenRi - opraH, Ha3HaqeHHblfi CTOPOHaMH 3TOrO
Cor.nawlIeHI, MoryI 6brTb npeaCTaBJeHM Ha6nlona-
TenIlMI Ha 3acejiaHmsx KOHbepeHltUM CTopoH.

9. JYo6bie opralM~atm; Him yqpewfeHMA, TeXHHqecKm
KOMneTeHTH;4me B o6nacT 3aULLHTbI, coxpaHeHHA H
perymipoaaHMA M1{P14PYIoLuLHX BHXIOB m flpHHa1-
ne)Kal4e K HH)KeCneXy)iouL.UM KaTeropHsiM, KOTOpble

yBeIIOMHnH CeKpeTapmaT 0 CBOeM )KeInaH;4H 6bTb,
npeLcTaBnleHHbIMH Ha6moXgaTeJnlMi Ha 3acealaH4X
KOHiDepeHUI4H CTOPOH, noflymaT 3Ty BO3MOAKHOCTb,
3a mCKmrlOIeHHeM Tex cJnymaeB, Korna, no KpafiHeA
Mepe, olIHa TpeT lpHCYTCTBYFOLUHX CTOPOH
BblcKa)KeTCH npOTHB:

a) Me)KIWHaPOlHbie opra;H43aLIHH 1114 y'lpe)KAeHHAi,
KaK npaBHTeTIhCTBeHHble, TaK H HenpaBHTeJIbCT-
BeHHble, a TaK(Ace HaUHOHaJnHbie npaBHTenbcT-
BeHHble opra;H443aLuHH mi yqpe)KneHHSR; H

b) HaLTHOHaJ hHbie He4paBI4TenbcTaeHHbie ytpe)Kzie-
HIi! 14i4 opraH113autm, KOTOpb1e 6bulH Ha3a'iembi
£Ln.l 3TOA uen rocyTapcTaoM, B KOTOPOM OHM
HaXOZ31TCl.

lIo lOJ1yieHHH flonyCKa 3TH Ha6nIoaaTeniei 6yjayT
tMieTb npaBo ymaCTHA, HO He npaBo ronoca.
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CmambA VIII

Hay-mbnf coeem

1. Ha CBOeM nepBOM 3acenaaHm KoHmbepemm CTOpOH
ytpewwaeT Haymrnfl COBeT ZU KOHCYnLTaumh no
HaymHBIM BonpocaM.

2. KaKnam CTOpOHa Mo)KeT Ha3HaITb, KBam4mmpo-
BaHHOFO 3xClnePTa lmeHoM HayqHoro coBeTa.
lIoM Mo Toro, qneHaMH Haym*oro coBeTa 6y."r

COCTOMIrb KBaI3nq)HLM[poBaHHbe 3xcnepTbl, Bbl-
6paHHbie H Haaqem-ie KoHqbepetmuef CTOpOH;
'4HCJIO 3THX 3KCrlepTOB, IcpHTepHH HX OT6opa H CPOKH
HX Ha3Ha'feHmi onpeaenoTc% no peweHmio KoHqbe-
peminnm CTOPOH.

3. CeKpeTapHaT CO3blBaeT 3acenaHH HayMHoro CoBeTa
no Tpe6oBaIt-o KOH4epeHuhm CTOpOH.

4. Hay ' ni COBeT npInHHMaeT co6cmemumie npamtna
rnpoue~rpbi, noue)icraumxe yTrep*,aeHiio KoHde-
pemmuiek CTOPOH.

5. KoHcbepeHUNS CTOPOH onpenenseT 4byHcmi Hayq-
Horo cOBeTa, KOTOpbie MoryT BKjnoqaT:

a) npenocTannerme HaytiHbIx CoHCyInTTauH KotH4e-
pemw.: C3 upoH, CelcpeTapHa-y H, c cornacm
KoH4)epeHUHM CTOPOH, nto6oMy yipexfleHO,
C03.naHHoMy B CooTUeTCTBHH C HaCTOlqJIeA KOH-
BeHtmei ivnm CornaweHHeM, HnH rno6of CTO-
poHe;

b) npencTaBneHHe peKoMelinaLtmA ar npoBeneHHi
HayqHO-HCCJeAOBaTenbCKHX pa60T no H3YLeHHIO
MHrpHpylOLIUHX BHiOB H KOOPnHHauHm 3THX

pa6oT; OUeHKY pe3y, TaTOB 3THX Hay4HO-HCCnIe-
n.OBaTeJbCKHx pa6oT c ueiio onpeaneems
CTaTyca coxpaHHOCTH MHrPHPYJOL.HX BHI4OB, a

Tamoe npenLCTaBJeiHHe aOKJanoB KOH4epeHLwll
CTOpOH o6 3TOM CTaTyce m Mepax no ero yiyqLwe-
HHIO;

C) npencTaBneHme pelcoMeHaauH Koti-uepeHUHH
CTopoH B OTHOwLeHHH MHI'pHpyIOLUHX BHIOB,
KOTOpbie cJieayeT BKnIO4Tb BnpwioweHm.s I HJiH
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U C yKa3aHeM apeana 3THX MHrpHpytoLtiHX
BH14OB;

d) npeaCTaBcrenHe peKoMennauih KOH( epel-Iwur
CTOPOH B OTHOweHHI KOHKpeTHbIX Mep no coxpa-
HeHmiO 1 peryinIpoBaHHto, KOTOPble c.lefyeT
BKMIIOM4Th B Cornaweln1 0 MomHrp4pyoWumX
allnax; 14

e) npencTaBieHme peKoMem~aat41i KoHd)epeHUl111
CTOpOH LfM peweHmg npo6neM, CBsl3aHHbIX C
HayxfHbIMH acneKTaMt4 OCyLLeCTBneH4S Hac-
TORLuehi KoHBeHU1HH, B maCTHOCTH, OTHOCRLWHXCSI
ic MeCTOo6MTaHJ4siM MiirptipytoLuX B142OB.

Cmamb.9 IX
CeKpemapuam

1. B uenAx BbHiojiHeHHI HacToSmueA KOHBeHUIHH 6yneT
o6pa3oBaH CeicpeTapmaT.

2. flocne Bc1yrjUeHH B CHJIy HaCTORILiIek KolBeHL41
McnonHmTenBHbf ApeKTOP flporpaMMb OpraH-
3aiwti O6lenHeHHIbx HaumR no ogpywatoweft
cpeae Cq4OpM1pyeT CeKpeTapHaT. B TOR Mepe m
TaKHM o6pa3oM, KaK OH COMTeT Heo6xonlIMbIM, eMy B
3TOM MOI'yT oxa3aTb JiOMOLLIb COOTBeTCTByjOLI.He

Me)lrlpaBHTeJibCTBeHHme rInH HenpaB-rejicTBeH-
Hile, Me)KHAaapoue um axuoHaibHlie opraHH-
3MumH m ytpexIcneHHsi, TeXHH,4eCKH KOMneTeHTHine B
3auuw-re, coxpaHeH414 H peryrM4POBamHH iHKHX
)KHBOTHbIX.

3. Ecnm rlporpaMMa OpranM3aumi O6beauHeHm~ix
HauHA no oKpy)KaoeLuA cpeae oKa)KeTcsi 6onee He B
COCTORHJH o6ecrietTh pa6oTy CeKpeTapmaTa, KoH-
4)epeHum. i CTOpOH np;4MeT HHbIe Mepbi zumL o6e-
cnetteHm ero pa6o-ml.

4. B (byHKLHgI CepeTap aTa 6yaeT BXOWb:

a) opraH3aumsi H o6cnywcmamnie 3aceaaHmR:

i) KoH4epe.wm CTOpOH; H

ii) Hayqnioro coBeTa;
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b) noLepIaHm4e CB93H CO CTOpOHaMH, nOCTOSIH-
HbIMH yqpewzeHmRMH, C03AaHHbIMH Ha OCHOBe

Corrawe~mfl, H apyrH Me l yHapoD.HbIMH
opraHH3au4RMH, 3aHMaOLL1MHcsi MHrp4-

pylousimH sHaaMH, a Tamoie coleACTBHe CBSI3RM
MexKrLy HwMH;

c) nonyIeHHe H3 Dcex COOTBeTCTBYIOUMX HCT04HH-

KOB oKnaIOB w apyroH O14opMaLmi4, cnyKaLutix
uenJiM HaCToRltueA KOHBeHUH m ee BbmifOniHe-
HHIO, H o6ecnemeHme COOTBeTCTBYtoWuero
pacnpocTpaHeH4R TaKO 1 HHOpMauHm;

d) nptiBne'eHme BHHMaHHsI KoHi4epeHUjH CTOPOH K
mno6oMy Bonpocy, mMCIOLLIMy OTHOWCHHe K
ueJIM HaCTOSiLueA KOHBeHLMHH;

e) noarOTOBKa nWrm KOH4)CpeHUHH CTOpOH aloKna-
AUOB 0 pa6oTe CeKpeTapHaTa H 0 BbIlOJIHeHHH
HaCTORLeH KOHBeHJHH;

) BeaeHHe H ny6nHixaums crMcKa rocynapcTB
apeana Bcex MHrPHPYIOIIXHX B4I OB, BKJ1IO4eHHbIX
B IlpmnieHHW 1 14 II;

g) CoaefiCTnme 3aKJioeH1to CornaweHMfi no
PYKOBOACTBOM KoH4PepeHwMH CTOpOH;

h) BeI1eHHe H npeCIcTaBneHHe CTOpOHaM CrHMCKa
CorniaweHHA 14 o6ecne.mleH1He rio6ol0 IiHOpMa-
umeA o6 3THX CornaiJeHiRX rno Tpe6oBaHHfO
KoHj4epeHLUM4 CTOpOH ;

i) BeieH1e m ny6nKau145 CIHCKa peKOMeHlaU1HA,
cDJenaHHbIX KoH4)epeHuieA CTOpOH B COOTBeTCT-
BHM C nfloh1YHKTaMi4 e", ,,f', g" rlyHKTa 5
CTaTbH VII, Hn cnHc.ca peuieHHA, npHHqiTbX B
COOTBeTCTBHH c flOflflyHKTOM .h" Toro wce nyHKTa;

j) HH4)OPMHPOBaHHe O6LueCTBeHHOCTH 0 HaCTO-
smefi KOHBeHUH14 m ee ueJIX; H

k) BbifloncHe no6bix lpyrHx tIYyHKUHA,
HopymeHHbiX eMy B COOTBeTCTBHH C HaCTOSILue
KOHBeHumeI 1nm KoH4epeHuHef CTOpOH.
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Cmam& X
l]onpaeKu K meKcmy KoHeeHYUU

1. Ha nio6oM perynApHOM lUi, qpe3BblqallHOM 3aceaa-
HHH KoHcpepenuHH CTOpOH B TeKCT HaCTOILLeki KOH-
BeHUH11 MOryT 6biTb BHeCeHbl nonpaBKH.

2. 'peuioKeHHe o noripaBKe MO)KeT BHeCTH rno6ai
CTOpOHa.

3. TeKCT miO6ofi npewlraraeMokf nonpaBKH H ee O6 0CHO-
BaHHe nepeaalaOTCR CeKpeTapHa'ry He no3zmee, lieM
3a 150 jaHei aO 3aceaHm, Ha KOTOPOM OHI 6yrnyr
paccMaTpHBaTbcx, H He3aMemJiJwTeJ1bH0 Hanpas-
JIAIOTCR CeKpeTapHaTOM BCeM CTOpOHaM. Jlto6bie
KOMMeHTapHH CTOPOH K 3TOMY TeKCTy nepeiiatoTcS
CexpeTapHary He n03jHee, ,eM 3a 60 UHeh .O Ha,4a.a
3acelaHs. HeMeaineHHo no HCTexeHHK nocnenjHero
nix- nfaR npeacraBsneHyA KOMMeHTapHeB CeKpeTa-
pHaT HanpaBmeT CTOpOHaM Bce KoMMeHTapHm,
npeAcTannembie Ha 3Ty aaTy.

4. flonpaBKH npaOHHHm TCR 6onIbWIICTBOM B AIBe
rpeTH nPHCYrCTBY]OUIHKX H yaCTByIOLIlX B ronoco-
BaHmm CTOpOH.

5. lflpHHwrai nonpaBica BCTynaeT B CHJRY =JIr Bcex CTo-
pOH, npHMHuBLx ee, nepaoro RJcna "pemrero
mecsiua nocne Toro AHR, KaK ;xBe TpeTH CTOpOH
cnaJm Ha xpaHeHHe a:eno3HTapKo aOlcyMeHT o

plHH5mTKH nonpaBKH. XJ Kaxmno n pyroh CTopOHbl,
KOTOPaR CflaCT Ha xpaHeme CBOf iaOYMyeHT 0 flpHHR-
i (H nonpaBxH nocne Toro CpOKa, K KOTOPOMY ime
TpeTH CTOPOH c=MlaJ Ha xpaHeHHe OKyMceHTbi o ee

RpHHSITHH, 3Ta nonpaBKa BcTynaeT B CKJIY MIA
.aaHHO4 CTOpOHbi nepBoro lHcna TpeTbero Mecua
nocne cnatm eto Ha xpaleHle caoero nOKyMeHTa o
npHHITKH.

Cmambeq XI
flonpaeKu K 17pu.lo-ceHu.q

1. Ha mno6oM perynJipHOM HnH mpe3Bbl~IaAIHOM

3aceaHHH KoxdepeHUrHH CTOpOH B TeKCT FlpH-
nio)eHHfi I H II Moryr 6brrb BHeceHbi noripaBKH.
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2. HpennoKeHHe o nofpaBKe MO)KeT BHeCTH no6aR
CTOpOHa.

3. TeKCT no6oA npeiuiaraeMoAi nonpaBK1 i ee o6oCHO-
BaHle, ontipammoeecR Ha HaH6oflee TO'IHble
RmeioLLuec5I HayMHbie aaHHbie. nepeaatoTcSI CeKpe-
TapHaTy He no3uJHee, meM 3a 150 Lme- = o 3aceaa-rv m
He3aMe21IHTelbHO HanpaBnSIOTCSI CeKpeTaptaTOM
BCeM CTOPOHaM. .ho6bie KOMMeHTapiH CTOpOH K
3TOMY TeKCTy nepenaoTc51 CeKpeTapHaTy He no3fL-
Hee, qeM 3a 60 aLHeAt .O Ha'anla 3acezaHHsl. HeMea-
JIeHHO no lcTemeHnli noc.ICaHeroaHq RSl1 npeAcTaB-

eHMn KOMMeHapmeB CeKpeTapnaT HanpaBiieT
CTOpOHaM Bce WOMMeHTapHi, npe.UCTaBJneHHbie Ha
3Ty naTy.

4. nlonpaBKH npHHHMaJOTCsi 6OJIbWlHCTBOM B aBe
TpeTm rnpHCYTCTBYIOLLuX 14 y4acTBYtol0Hx B ronoco-

BaHK4 CTOPOH.

5. flonpaaKH K flpw!oKeHNIlM BCTynafOT B C.TTy LMR
Bcex CTOpOH 'epe3 90 nHeA nocne 3acc-LaHai KOH-
4)epeHnHH CTOPOH, Ha KOTOPOM OHH 6buLr npHKITbI,
3a mCKloeHHeM Tex CTOpOH, KOTOpbJe c2ena r oro-
BOPKY B COOTBeTCTBMH C rtyHKTOM 6 HaCTOqLLefi
CTaTbH.

6. B TemenHe npeaycMOTpeHHoro B nJyHKTe 5
HaCTOIueAI CTaTbH cpoKa 90 aHc4 mro6aq CTopoHa
nocpe2CTBOM nHCbMeHHoro yBeiomJ1HlS 1en0314-
TapHA MOX(eT cflenaTb orOBOPKY B OTHOweJHH
nonpaBKI. OroBopKa B OTHOweHH nonpaBKH Mo)KeT
6brrb CHS1Ta nocpeUCTBOM nlHCbMeHHorO yBenOMile-
HHA Qeno3HTapiA m ncnei 3a 3TM nonpaBKa
BCTyr1HT B CHJy MM aaHHOA CTopoHb mepe3 90 iefi

nocne CHRTHR oroBopKH.

Cmamq XII

BAUAHue Ha MeacOyHqapOdHbte KOHeeHuu
u Opyzue 3aKoHodamebHbie aKrmb

1. HH4TO B HaCTOLUefi KOHBeHUHH He 3aTparNBaeT HH
Ko!a0mdHcajLio H pa3pa6OTry HOPM MOpCIoro npa~a
KoH4)epeluwefi Opram aUM1 06"beaHHeiHb[X
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Hauvih no mopcKoMy npaBy, C03BaHHOfi B COOTBeTCT-
BIl C pe3oniloLJwei 2750 C (XXV) reHepaJnbHOA

AccaM6rleH OpraHH3aUHH O6"beDHeHHblx Hauwh,
ml cywecTsytouwe Hmr 6ynume rpe6oBaHHs H
iopHJHmqecKHe B3rbl rnm6oro rocyaapcTBa B
OTHOUJCHHH MopcKoro npaBa, xapaKTepa H npenenon
onmc..HKUI.HH npH6pe(Horo rocyflapCTBa H rocy-

naapc-ra 4jnara.

2. IonoxceH]H! HaCTOxiI.UeH KOHBeHlIHH HHKOHM

o6pa3oM He 3aTparHBaOT npaB HJ1H o6sI3aTe~MCTB
KaKoI-JIm6o CTOpOibI, BbreKaiOLUHX H3 .rno6blx

aefiCTBy1ouLmx jflOBOpOB, KOHeHUHAI HJIH cor-

.naweHHA.

3. fnono KeHmA HaCTOALueh KOHBeHuHH HHKOHM o6pa-
30M He 3aTparHBaOT npasa CTOpOH nlPHHHMaTb

6oiiee CTporHe BHyTpeHHHe Mepbi no coxpaHeHHIO
MHrPHPY0ULIHX BLIIOB, BKJUOmeHHbIX B flpunno)leHMA
I H I, HJIH BHyTpeHHHe Mepbl io coxpaHeHHIO BHfLOB,

He BKJIIOqeHHbIX B 'IpHnoxceHHR I H IL

Cmam&q XIII
YpeyAupoeaHue cnopoe

1. JIo6oi cnop, KOTOpbrH MO(eT BO3HHKHYTh Me)Kl~y
aByMA H.rH 6onee CTOpOHaMH o TOnIKOBaHHH 4IHl

flpHMemeHHH nono~eHHH HacToSmueH KOHBeHUMH,
flOnJKeH 6bITb nIpeaIMeTOM neperoBopOB Me)KIy CTO-

POHaMH, yqaCTByIoLIHMH B cnope.

2. EcnH cnOp He MONKeT 6blTb pa3peueH B COOTBeTCT-
BHH C I'YHKTOM I HaCTOqLuefI CTaTbH, CTOpOH I

MoryT, no B3aHMHOMY corlacHo, riepeaaTb paccMOT-

pCHHe cnOpHoro Bonpoca B ap6H-pa)K, B qaCTHOCTH, B
IlOCTOqlHHylo lanary TpeTeficKoro cyna B raare;
ap6wr-pa*Hoe peueHHe 6yjneT o6S13aTeJibHbIM =hr9

C ropoH, o6paTHBLUHXCl B ap6HTpa .

Cmam&q XIV
OzoopKu

1. K rloJIo)KeHHIAM HaCToLmefi KOHBeHUHH He MOIy'
6brr6 cCJ'laHbl o6uwe oroBopKH. CneutwanbHbie oro-
BOpKH MOIyT 6bITb BHeCeHbI B COOTBeTCTBHH C
no.qo)KeHHRMH HaCToSIIJefi CTaTbI H CTaTbH XI.
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2. Jhio6oe roqyiapCTBO i nio6aq opraHH3aum pertio-
HaJnbHOA 3KOHOMHqeCKOA HH-TerpauwH npH cnaie
Ha xpaHeHHe cBoeA paTHJ4HKaUHOHHOH rpaMOTbI,
nOKyMeHTa 0 npHH-LTHH, yBrep)KI1eHHH KIIM npHCO-
emIHHeHHH MOryT BHeCTH c1euHa-ibHylO oroBoPKy B

OTHOweHHH BKrI1oqeHHR B lIpHJoKeHHA I HuM II im
B o6a HpHno>eHH rmo6oro Mirptpyiomero Bma H
He 6yznyT cqHTaTbCI CTOPOHOAi B OTHOwJeHHH npen-
MeTa 3TOH OroBOPKH 410 MCTemeHH CpoKa 90 iHeii
nocne Toro, KaK Aeno3WrapHfi yBeziOMT Bce CTO-
POHbI 0 CHATHH oroBopKH.

Cmanlmq XV
flodnucaHue

HacTogLaA KoHBewmm OTpbrra xm noxviMcaHMA B
BOHHe MAI Bcex rocyaapCTB H wsi im6oAi opraHH3aum
perHOHarbHOA 3KOHOMm4eCKOH HHTerpauH 110 aBanm-
UaTb BToporo mo-m 1980 roza.

Cmamm XVI
Pamu&Kuuaymu, npum..mue u ymeep,NcOeHue

HacToia Kowemims noueicwr paTH4)HxauHH,
flPHH5TMO HJIm yTBep*KJeHHIo. PaTMHPKauHoHbie rpa-
MOTbI, 1oKyMeHThi 0 rlpHHTHH HJIH y-TBepKteHH4
cJIaIOTCR Ha xpaHeHHe -paBHTeJMCTBy tIeaepaTMBHOA
Pecny6jmKH FepMam4H, KOTOpOe qBJiSeITCq jleno3H-

TapHeM.

Cmambs XVII
flpucoeOuHeHue

HacTogwaR KoHmemm r TKab1Ta C ilmanmaTh BToporo
HIOHR 1980 roaa Im npHcoemmeHHR BceX He 11o1-
rmcaaumx ee rocyaapcT m njo6ofi.opramizaumi perHo-
HainbHO 3KOHOMHqeCKOi mrerpaum. JIOKyMeHTbi o
rrpHcoemumevwH CaalIOTCSR Ha xpaHeHHe ,leno3HTapmo.

Cmam XVIII
BcmynAeHue e cuAy

I. HacToqiuaa KOHBeHUH BCTyimTh B cHJIy nepaoro
1mcnla Tpemero MecRua nocne RlaTbI CalaH Ha xpa-
HeHHe Jeno3M'apHmo rlsTHaw aToIA paTh4mHa-
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UHOKHOA rpaMOTbl, DOKyMeHTa 0 npmHHT, yTBep)K-

neHHM Hmi npHcoenHHeHHH.

2. [Lq Kawaoro rocynapcTaa H XW Kaxno opraHH3a-
UHH perHOHanbHO4 3KOHoMHtleCKO HHTerpaLHH,
KOTOpble paTHC 4wH1pyIOT, npHHHMaOT KHTH yTBep)K-
ziaiOT HaCTOSIuJyiO KOHBeHUHIO HJIH rrpHcoeai4-
H51I0TCH K HeA nocne cflaqH Ha xpa1eHHe nTHag-
uaTO paTHqJHKauL4OHHO rpaMOTbI, aOicyMeHTa o
np1HH1THH, yTBep)KjiOH Hlm npHcoeDJ4HeHHH,
HaCTOSILua.q KOHBeHIIH BcTyrnaeT B CHJy nepBoro
,q1cnra TpeTbero Mecsiua nocne JEaTbI clia[H Ha xpaHe-
HHe 3THM rocyaapCTBOM HnJH 3TOR opraHH13auHek
CBOe paT(I4KauHOHHO4 rpaMOTbi, alOKyMeHTa o
rPH14HTHH, YTBep)iKaleHHH Himh rpHCOeIH1eHHH.

Cmambi XIX
IleHoncaluA

Jlo6as CTOpoHa MO)KeT jieHOHCHpOBaTb HaCTORIy1O
KOHBeHLIMIO n1yTeM rnmCbMeHHOrO yBeIOMJneHHSl Jeno-
3HTapt5I Bn mo6oe BpeMs. JIeHOHCaLum BcTynaeT B CHJIY
mepe3 12 MecueB nocne nony, e4HMR Jaeno3MTapmeM
yBeloMJreHH1 o ieHOHCHpOBaKHH.

Cmamm XX
fleno3umapufi

1. IrlUIHHHHK HaCTOSulefi KOHBeHUHH Ha aHrfm1-
CKOM, mcnaHCKOM, HeMeuxOM, PYCCKOM H 4IpaHt/Y3-
CKOM %3bIKax, Bce TeKCTbI KOTOpOO HMeIOT OHHaKo-
ByIO c uny, cniaeTcH Ha xpaHeHHe JlenO3HTapm~o.
Jeno3rapII4 HanpaBjiSeT 3aBepe4Hbie KOIHio
KawKoro H3 3THX TeKCTOB BCeM rocyaIapCTBaM H opra-
H143auHSIM perHOHaJlbHOfi 3KoHoMHIteCKof HHTe-
rpauHm, noalHCaBUIHM KOHBeHIHIO HmJH cnaBUHKM
Ha xpaeH]e maOKyMeHTbl o flpHcoeAH14eHHH K HeAt.

2. nocie KOHCyhIbTaLut C 3aiHHTepeCoaHHbiMH npaB14-
TenbCTaMH Xieno3HTapfhM norOTOBHT O4 H-
WaJlbHbie TeKCTbJ HaCTOfUuiefi KOHBeHMH1 Ha apa6-
CKOM H KHTafCKoM R3biKax.

3. Jleno3HTapHAi HH(bOpMHpyeT Bce noJrnmcaBtme KOH-
BeHITO H npHcoeaHHHBUIHmec X HeA rocy~apcTaa H
opraHH3alU H perHOHanbHOA 3KOHOMqeCKOI HHTe-

rpauHH, a TaKNKe CeicpeTapHaT o nonimcamsix, cuate
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paTH4biKaLXHOHHI6X rpaMoT, aOICYeHTOB o npHHI-
THH, YTBepwaCeHHM H.IH ripHCOemJ4HeHHH, o BCTyR-
neHHM B c14.1y HaCToIugef KotwesiHui, o nonpaEKax
K Hek, o cneuHajibHix oronOpicax H yBeoMJneHMlX 0
JjeHOHCawL4M

4. Cpa3y nocne BCTyrf eMAS HaCTOnIUeH KoiweHwH B
CHy, 3aBepeHHaSl KOlH1A ee nepeaaeTcSI 4eno3Ta-
pHeM CeKipeTapHaTy OpraHu3aum 6be1nMHeHHblX
Hawu zu penicTpawim ii ony6rnIKOBaHHs B COOT-
BeTCTBO4 CO CTaTbe i 102 YcTaBa OpraHH3auHH
O6emiwHeimix Hatudi.

B Y)IOCTOBEPEHHE qEro Hu~enommcaa-
wHecR, aLOJDrmbim o6pa3om Ha TO yroJiHOMOieHHbe,
noxImcamJ HaCTOsiuIO KoHmemumo.

COBEPIIIEHO n Bome jmaaTb TpeTbero HIOHA
Tmxcuia aeBRTbCOT ceMbaecsr an"eBarroro roia.

Or imseiw:

[For the signatures, seep. 443 of this volume - Pour les signatures, voir p. 443
du prdsent volume.]
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Agyptens:
Egypt:
De 'Egypte:
Egipto:
ErnTa:

[Signed - Signe]

OMAR SIRRY

Argentiniens:
Argentina:
De l'Argentine:
La Argentina:
ApreHTHHm.:

Australiens:
Australia:
De l'Australie:
Australia:
ABcTpamH:

Belgiens:
Belgium:
De la Belgique:
B61gica:
beimrnH:

Benins:
Benin:
Du B~nin:
Benin:
EeHHHa:

Botsuanas:
Botswana:
Du Botswana:
Botswana:
BOTCBaHbI:
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Brasiliens:
Brazil:
Du BrOsil:
El Brasil:
Epa3HJmH:

Chiles:
Chile:
Du Chili:
Chile:
4qHjI:

Costa Ricas:
Costa Rica:
Du Costa Rica:
Costa Rica:
KoCTa-PKH:

Dainemarks:
Denmark:
Du Danemark:
Dinamarca:
J]aHHH:

[Signed - Signel
VEIT KOESTER

Der Bundesrepublik Deutschland:
The Federal Republic of Germany:
De la R6publique f~drale d'Allemagne:
La Reptiblica Federal de Alemania:
FepMaHaH, Oe)IepaTHBHOA Pecny6mKH:

[Signed - Signel

PETER HERMES

[Illegible - Illisible]
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Ecuadors:
Ecuador:
De I'Equateur:
El Ecuador:
3I(Baflopa:

Der Elfenbeinkuiste:
The Ivory Coast:
De la C6te d'Ivoire:
La Costa de Marfil:
Bepera CROHOBOrl KOCTH:

[Signed - Signel

THEODOR DE MEL

Finniands:
Finland:
De la Finlande:
Finlandia:
cIHHA n HH:

Frankreichs:
France:
De ]a France:
Francia:
(DpaHuHH:

[Signed - Signel

JEAN SERVAT

Griechenlands:
Greece:
De la Gr~ce:
Grecia:
FpeUHH:

[Signed - Signe']

CHRISTOS MACHAIRITSAS
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Guatemalas:
Guatemala:
Du Guatemala:
Guatemala:
TBaTeMarIml:

Indiens:
India:
De l'Inde:
La India:
I4H)aHH:

[Signed - Signe]

SHRI N. D. JAYAL

Irlands:
Ireland:
De l'Irlande:
Irlanda:
HpnaHAiH:

[Signed - Signe]

CHRISTOPHER P. FOGARTY

Italiens:
Italy:
De l'Italie:
Italia:
HTaiH:

[Signed - Signeq

ORLANDI CORTUCCI

Jamaikas:
Jamaica:
De la Jamaique:
Jamaica:
5IMaiKH:

[Signed - Signs]

KEITH JOHNSON
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Japans:
Japan:
Du Japon:
El Jap6n:
n oHHH:

Kanadas:
Canada:
Du Canada:
El Canadd:
KaHagiu:

Kenias:
Kenya:
Du Kenya:
Kenya:
KeHHH:

Kolumbiens:
Colombia:
De la Colombie:
Colombia:
KoUyM6HH:

Der Republik Korea:
The Republic of Korea:
De la R~publique de Cor~e:
La Repdblica de Corea:
Pecny6miKH Kope:

Lesothos:
Lesotho:
Du Lesotho:
Lesotho:
JlecoTo:

Vol. 1651, 1-28395



448 United Nations - Treaty Series * Nations Unies - Recueil des Traitks 1991

Luxemburgs:
Luxembourg:
Du Luxembourg:
Luxemburgo:
JlioKceM6ypra:

[Signed - Signe

GEORGES HEISBOURG

Madagaskars:
Madagascar:
De Madagascar:
Madagascar:
Mazaracrapa:

[Signed - Signe]

SALOMON RAHATOKA

Marokkos:
Morocco:
Du Maroc:
Marruecos:
MapoKKo:

[Signed - Signe]

ABDELHAKIM IRAQUI

Mauretaniens:
Mauritania:
De la Mauritanie:
Mauritania:
MaBPHTaHHH:

Mexikos:
Mexico:
Du Mexique:
M6xico:
MeKCrnH:
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Neuseelands:
New Zealand:
De la Nouvelle-Z1ande:
Nueva Zelandia:
HOBOAi 3ejiaHRHH:

Nicaraguas:
Nicaragua:
Du Nicaragua:
Nicaragua:
HHKaparya:

Der Niederlande:
The Netherlands:
Des Pays-Bas :
Los Paises Bajos:
HHnlepjiaHAoB:

[Signed - Signel

D. W. BARON VAN LYNDEN

Nigers:
The Niger:
Du Niger:
El Niger:
HHrepa:

[Signed - Signg]

SOULEY HABI

Norwegens:
Norway:
De la Norv~ge:
Noruega:
HopaerHn:

[Signed - Signe]

MAGNAR NORDERHAUG
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Osterreichs:
Austria:
De l'Autriche:
Austria:
ABCTpHH:

Paraguays:
Paraguay:
Du Paraguay:
El Paraguay:
nlaparBa

[Signed - Signel

ROQUE J. YODICE CODAS

Der Philippinen:
The Philippines:
Des Philippines:
Filipinas:

wHJImnrm:

[Signed - Signel

GREGo1Uo G. ABAD

Polens:
Poland:
De la Pologne:
Polonia:
HomnUH:

Portugals:
Portugal:
Du Portugal:
Portugal:
HopTyramH:

[Signed - Signel

MANUEL LOPES DA COSTA
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Ruandas:
Rwanda:
Du Rwanda:
Rwanda:
PyaHAEbi:

Sambias:
Zambia:
De la Zambie:
Zambia:
3aM6HH:

Schwedens:
Sweden:
De la Sude:
Suecia:
1BeUIHH:

[Signed - Signel

LEIF H. SJ6STR6M

Der Schweiz:
Switzerland:
De la Suisse:
Suiza:
IIlBeaapHH:

Senegals:
Senegal:
Du Sn6gal:
El Senegal:
CeHerarla:

Sierra Leones:
Sierra Leone:
De la Sierra Leone:
Sierra Leona:
Cbeppa-JleoHe:
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Somalias:
Somalia:
De la Somalie:
Somalia:
CoMaJIH:

[Signed - Signe

YUSUF MOHAMED AHMED

Spaniens:
Spain:
De l'Espagne:
Espafia:
IIcnaHHH:

[Signed - Signel

J. A. SAN GIL

Sri Lankas:
Sri Lanka:
De Sri Lanka:
Sri Lanka:
lffpn JlaHKH:

[Signed - Signi]

W. L. E. DE ALWiS

Siidafrikas:
South Africa:
De l'Afrique du Sud:
Suddfrica:
IOWIHOa ApHIKH:

Thailands:
Thailand:
De la Thailande:
Tailandia:
TaHnaaia:
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Togos:
Togo:
Du Togo:
El Togo:
Toro:

[Signed - Signe']

N.N.

Tschads:
Chad:
Du Tchad:
El Chad:
T4aaa:

[Signed - Signe]

BABA DIGUERA

Tunesiens:
Tunisia:
De la Tunisie:
Tdnez:
TyHHca:

Ugandas:
Uganda:
De l'Ougande:
Uganda:
YraHnmI:

[Signed - Signe]

Mr. MOLI

Der Union der Sozialistischen Sowjetrepubliken:
The Union of Soviet Socialist Republics:
De la Union des R6publiques socialistes sovidtiques:
La Uni6n de Reptiblicas Socialistas Sovi6ticas:
Coo3a COBeTCKHX CoIHaJimcTHqecKHx Pecny6jm:
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Uruguays:
Uruguay:
De l'Uruguay:
El Uruguay:
YpyrBal:

Der Vereinigten Staaten von Amerika:
The United States of America:
Des Etats-Unis d'Amdrique:
Los Estados Unidos de Amdrica:
CoeIHHeHHbIX ].mTaTOB AMepHKH:

Des Vereinigten Konigreichs Grossbritannien und Nordirland:
The United Kingdom of Great Britain and Northern Ireland:
Du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord:
El Reino Unido de Gran Bretafia e Irlanda del Norte:
CoegHHeHHoro KopojIeBCTBa BeJIKo6pHTaHH H CeBepHoi MpJIaHXArn:

[Signed - Signeq

JOHN CEDRIC GOLDSMITH

Zaires:
Zaire:
Du Zaire:
El Zaire:
3aHpa:

Des Zentralafrikanischen Kaiserreichs:
The Central African Empire:
De l'Empire centrafricain :
El Imperio Centroafricano:
LjeHTpabHoa4)pHKaHCKOH HMIepHn:

[Signed - Signe]

SIOP MANCAI
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Kameruns:
Cameroon:
Du Cameroun:
El Camerin:
KaMepyHa:

[Signed - Signe]

JEAN BAPTISTE BELEOKEN

Der Europaischen Gemeinschaften:
Of the European Communities:
Des Communaut6s europ6ennes:
De las Comunidades Europeas:
EBponeACKHX Coo611eCTB:
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[GERMAN TEXT - TEXTE ALLEMAND]

ANHANG I

ErlIuterungen

1. Die im vorliegenden Anhang aufgefihrten wandernden Arten werden auf

folgende Weise gekennzeichnet:

(a) mit dem Namen der Art oder Unterart oder

(b) als Gesamtheit der wandernden Arten eines h~heren Taxon oder

eines bestimmten Teils dieses Taxon.

2. Sonstige Bezugnahmen auf h6here Taxa als Arten dienen nur der In-

formation oder Klassifikation.

3. Die Abkurzung "(s.l.)" bedeutet, daB die wissenschaftliche Bezeich-

nung in ihrer erweiterten Bedeutung verwendet wird.

4. Das Zeichen (-) mit einer darauffolgenden Zahl nach der Bezeichnung

eines Taxon bedeutet, daB bestimmte geographisch abgegrenzte Popu-

lationen von diesem Taxon ausgeschlossen werden:

- 101 peruanische Populationen.

5. Das Zeichen (+) mit einer darauffolgenden Zahl nach dem Namen einer

Art bedeutet, daB lediglich bestimmte geographisch abgegrenzte Po-

pulationen dieser Art im Anhang erfaSt werden:
+ 201 nordwestafrikaniscbe Populationen

* 202 afrikanische Populationen

+ 203 Populationen im oberen Amazonasgebiet.

6. Ein Sternchen (*) neben dem Namen einer Art bedeutet, daB die Art

oder eine abgegrenzte Population dieser Art oder ein h6heres Taxon,

welches diese Art einschlieBt, in Anhang II aufgenommen ist.
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MAMMALIA

Chiroptera

Molossidae

Primates

Pongidae

Cetacea

Balaenopteridae

Balaenidae

Pinnipedia

Phocidae

Perissodactyla

Equidae

Artiodactyla

Camelidae

Cervidae

Bovidae

Tadarida brasiliensis

Gorilla gorilla beringei

Balaenoptera musculus

Megaptera novaeangliae

Balaena mysticetus

Eubalaena glacialis (s.I.)

Monachus monachus*

Equus grevyi

Lama vicugna* - 101
Cervus elaphus barbarus

Bos sauveli

Addax nasomaculatus

Gazella cuvieri

Gazella dama

Gazella dorcas + 201

AVES

Procellariiformes

Diomedeidae

Procellariidae

Ciconiiformes

Ardeidae

Ciconiidae

Threskiornithidae

Diomedea albatrus
Pterodroma cahow

Pterodroma phaeopygia

Egretta eulophotes

Ciconia boyciana

Geronticus eremita
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Anseriformes

Anatidae

Falconiformes

Accipitridae

Gruiformes

Gruidae

Otididae

Charadriiformes

Scolopacidae

Laridae

Alcidae

Passeriformes

Parulidae

Fringillidae

Testudines

Cheloniidae

Dermochelidae

Pelomedusidae

Crocodylia

Gavialidae

Siluriformes

Schilbeidae

Chloephaga rubidiceps*

Haliaeetus pelagicus=

Grus japonensis*

Grus leucogeranus*

Grus nigricollis*

ChIamydotis undulata* + 201

Numenius borealis*

Numenius tenuirostris*

Larus audouinii

Larus relictus

Larus saundersi

Synthliboramphus wumizusume

Dendroica kirtlandii

Serinus syriacus

REPTILIA

Lepidochelys kempii t

Dermochelys coriacea*

Podocnemis expansa* + 203

Gavialis gangeticus

PISCES

Pangasianodon gigas
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ANHANG II

ErlIuterungen

1. Die im vorliegenden Anhang aufgefuhrten wandernden Arten werden

auf folgende Weise gekennzeichnet:

(a) mit dem Namen der Art oder Unterart oder

(b) als Gesamtheit der wandernden Arten eines h~heren Taxon oder

eines bestimmten Teils dieses Taxon.

Wo auf ein h6heres Taxon als das der Art Bezug genommen wird, be-

deutet dies, wenn nichts anderes gesagt ist, daB der AbschluB von

ABKOMMEN alien wandernden Arten zu erheblichem Vorteil gereichen

kfnnte.

2. Die Abk(Jrzung "spp." nach der Bezeichnung einer Familie oder Gat-

tung wird zur Bezeichnung aller wandernden Arten innerhalb dieser

Familie oder Gattung verwendet.

3. Sonstige Bezugnahmen auf h6here Taxa als Arten dienen nur der In-

formation oder Klassifikation.

4. Die Abk~irzung "(s.l.)" bedeutet, daB die wissenschaftliche Bezeich-

nung in ihrer erweiterten Bedeutung verwendet wird.

5. Das Zeichen (+) mit einer darauffolgenden Zahl nach dem Namen einer

Art oder eines h6heren Taxon bedeutet, daB lediglich bestimmte geogra-

phisch abgegrenzte Populationen dieses Taxon in diesem Anhang erfaBt

werden:

+ 201 asiatische Populationen.

6. Ein Sternchen (*) neben dem Namen einer Art oder neben einem haheren

Taxon bedeutet, daB die Art oder eine abgegrenzte Population dieser

Art oder aber eine oder mehrere in dem hiheren Taxon eingeschlossene

Arten in Anhang I aufgenommen sind.
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MAMMALIA

Cetacea
Monodontidae

Proboscidae

Elephantidae

Sirenia

Dugongidae

Pinnipedia

Phocidae

Artiodactyla

Camelidae

Bovidae

Delphinapterus teucas

Loxodonta africana

Dugong dugon

Monachus monachus*

Lama vicugna*

Oryx dammah

Gazella gazella + 201

AVES

Pelecaniformes

Pelecanidae

Ciconiiformes

Ciconiidae

Threskiornithidae

Phoenicopteridae

Anseriformes

Anatidae

Falconiformes

Cathartidae

Pandionidae

Accipitridae

Falconidae

Pelecanus crispus

Ciconia ciconia

Ciconia nigra

Platalea leucorodia

spp.

spp *

spp.

Pandion haliaetus

spp.*

spp.
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Galliformes

Phasianidae

Gruiformes

Gruidae

Otididae

Charadriiformes

Charadriidae

Scolopacidae

Recurvirostridae

Phalaropodidae

Passeriformes

Muscicapidae (s.I.)

Testudines

Cheloniidae

Dermochelidae

Pelomedusidae

Crocodylia

Crocodylidae

Coturnix coturnix coturnix

Grus spp.*

Anthropoides virgo

Chlamydotis undulatas + 201

spp.

spp.*
spp.

spp.

spp.

REPTILIA

spp.*
spp.*

Podocnemis expansa*

Crocodilus porosus

PISCES

Acipenseriformes

Acipenseridae Acipenser fulvescens

I NSECTA

Lepidoptera

Danaidae Danaus plexippus
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APPENDIX I

Interpretation

1. Migratory species included in this Appendix are referred to:

a) by the name of the species or subspecies; or

b) as being all of the migratory species included in a higher taxon

or designated part thereof.

2. Other references to taxa higher than species are for the purposes of

information or classification only.

3. The abbreviation (s.l.)" is used to denote that the scientific name is

used in its extended meaning.

4. The symbol (-) followed by a number placed against the name of a

taxon indicates the exclusion from that taxon of designated geographi-

cally separate populations as follows:

-101 Peruvian populations.

5. The symbol (+) followed by a number placed against the name of a

species denotes that only designated geographically separate popula-

tions of that species are included in this Appendix, as follows:

+201 Northwest African populations

+202 African populations

+203 Upper Amazon populations.

6. An asterisk (*) placed against the name of a species indicates that the

species or a separate population of that species or a higher taxon which

includes that species, is included in Appendix II.

[For the list of migratory species, see p. 457 of this volume.]
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APPENDIX II

Interpretation

1. Migratory species included in this Appendix are referred to:

a) by the name of the species or subspecies; or

b) as being all of the migratory species included in a higher taxon

or designated part thereof.

Unless otherwise indicated, where reference is made to a taxon higher

than species, it is understood that all the migratory species within

that taxon could significantly benefit from the conclusion of AGREE-

MENTS.

2. The abbreviation "spp." following the name of a Family or Genus is

used to denote all migratory species within that Family or Genus.

3. Other references to taxa higher than species are for purposes of infor-

mation or classification only.

4. The abbreviation "1(s. I.)" is used to denote that the scientific name is

used in its extended meaning.

5. The symbol ( ) followed by a number placed against the name of a

species or higher taxon denotes that only designated geographically

separate populations of that taxon are included in this Appendix as

follows:

+ 201 Asian populations.

6. An asterisk (*) placed against the name of a species or higher taxon

indicates that the species or a separate population of that species or

one or more species included in that higher taxon, are included in

Appendix I.

[For the list of migratory species, seep. 460 of this volume.]
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ANNEXE I

I nterprdtation

1. Les esp~ces migratrices figurant la presente Annexe sont indiqudes:

a) par le nom de Iespice ou de la sous-espice; ou

b) par I'ensemble des espices migratrices appartenant b un taxon

supdrieur ou a une partie disign~e dudit taxon.

2. Les autres r6f~rences b des taxons supdrieurs llespce sont donndes

uniquement b titre d'information ou b des fins de classification.

3. L'abrdviation "(s.l.)" sert b indiquer que le nom scientifique est utilisg

dans son sens large.

4. Le signe (-) suivi d'un nombre placd apr~s le nom d'un taxon indique

l1exclusion dudit taxon des populations ggographiquement isoles, comme

suit:

- 101 Populations pdruviennes.

5. Le signe (+) suivi d'un nombre plac6 aprbs le nom d'une espice signifie

que seules des populations gdographiquement isoles de ladite espece

sont inscrites a la prdsente Annexe, comme suit:

+ 201 Populations d'Afrique du nord-ouest

+ 202 Populations africaines

+ 203 Populations du cours sup~rieur de l'Amazone.

6. Un astdrisque (*) plac6 apres le nom daune esp~ce indique que ladite

espece ou une population gdographiquement isolde de ladite espece ou

un taxon supdrieur comprenant ladite espece est inscrit a l'Annexe II.

[Pour la liste des espces migratrices, voir p. 457 du present volume.]
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ANNEXE II

Interpr6tation

1. Les espbces migratrices figurant h la pr~sente Annexe sont indiqu6es:

a) par le nom de l'espice ou de la sous-esp~ce; ou

b) par l'ensemble des espbces migratrices appartenant un taxon

superieur ou a une partie d6signee dudit taxon.

Sauf indication contraire, lorsqu'il est fait rdf~rence b un taxon sup~rieur

i l'espice, if est entendu que toutes les espices migratrices appartenant

audit taxon sont susceptibles de bin6ficier de maniire significative de

la conclusion dACCORDS.

2. L'abr6viation "spp." suivant le nom d'une famille ou daun genre sert b

d~signer toutes les especes migratrices appartenant a cette famille ou b

ce genre.

3. Les autres rdf~rences a des taxons sup~rieurs i llespbce sont donn~es

uniquement b titre d'information ou a des fins de classification.

4. L'abrdviation "(s.l.)" sert i indiquer que le nom scientifique est utilisi

dans son sens large.

5. Le signe (+) suivi d'un nombre plac6 apr6s le nom d'une espece ou

d'un taxon sup~rieur signifie que seules des populations giographique-

ment isoles dudit taxon sont inscrites h la prdsente Annexe, comme

suit:

+ 201 Populations asiatiques.

6. Un asterisque (*) plac6 apris le nom d'une espbce ou d'un taxon supdrieur

inclique que ladite esp6ce ou une population g6ographiquement isolde

de ladite esp&ce ou une ou plusieurs esp~ces comprises dans ledit taxon

supdrieur sont inscrites b I'Annexe I.

[Pour la liste des especes migratrices, voir p. 460 du prisent volume.]
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[SPANISH TEXT - TEXTE ESPAGNOL]

Apndice I

Interpret acion. a
1. En of presents Ap6ndice se hace referencia a las especies migratorias del siguiente modo:

(a) conforme af nombre do las especies o subespecies, o
(b) corn totalidad de las especles migratorias de un taxOn superior o de una parte determinada de dicho taxon.

2. Otras referencias a taxones superiores a las especies tienen el fin unlco de servr de informacibn o clasificaciOn.

3. La abreviatura "(s.l.)" significa quo Ia denominaci6n cientifica se utiliza en su sentdo fato.
4. El simbolo (-. seguido de un numero. colocado despubs del nombre de un taxon mndica 1a exclusi6n de ese taxOn de determi-

nades poblaciones geograficamente aisladas:

- 101 poblaciones peruanas.
5 El slmbolo (+), seguido de un numero, colocado despues del nomnbre de una especie denota que solamente dleterrninadas

poblaclones. geogr9ficamente aisladas de esa especie se incluyen en este Apendice.
+ 201 poblaciones del Noroeste de Africa

+ 202 poblaciones africanas

+ 203 poblaclones en Ia regi6n amazonica superior.
6. Un asterisco r), colocado despues del nombre de una especie. indica que Ia esDecie o una poblaci6n, geograficamente ais-

[ada. de diche especle o un tax6n superior que incluye dicha especte figure en of Apendice II.

[For the list of migratory species, see p. 457 of this volume - Pour la liste des
espces migratrices, voir p. 457 du prisent volume.]
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ApdndirA II

Interpretacl ones
1. En of presente Apendice se hace referencia a las especies migratonas del siguiente modo:

(a) conforme at nonbre de las especie 0 subespecie, o
(b) como conjunto de las especies migratonas de un taon superior o de una determinada parte de dicho taxon.
Cuando se hace referencia a un taxon supenor ala especie, esto significa. si nose dice olra cosa. que Ia conclusion de ACUER-
DOS podrla ser una considerable ventaja pars lodas las especies migratorias pertenecientes a dicho taxon.

2. La abreviatura "spp." colocada despues del nombre de una familia o un genero se utilize para denotar todas las especies
migratonas dentro de esa familia o genero

3. Otras referencias a taxones supenores a las especies lienen el fin 0nico de servir de informacidn a clasificacidn.
4. La abreviatura "(s 1.) significa que [a denominaci6n cientifica se emplea en su sentido laro.
5. El simbolo (+), seguido de un numero, colocado despuds del nonbre de una especie o de un taxn superior denota Que sole-

mente determinadas poblaciones. geograficamente aisladas. de ese tax6n se incluyen en este Apendice:
+ 201 poblaciones asialicas.

6. Un astensco (*). colocado junto al nombre de una especie o de un taxon superior. indica que Is especie o una poblacion.
geograficamente alslada. de dicha especie, o tambien una o vanas especies incluidas en el taxon superior figuran inscritas en
el Apondice I.

[For the list of migratory species, see p. 460 of this volume - Pour la liste des
espces migratrices, voir p. 460 du prisent volume.]
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[RuSSIAN TEXT - TEXTE RUSSE]

17PHJIONEHHE I
Ilo.cHeuul

1. Mrpipyowue BH-lb, flne~pHCflHHbie B HaCTOBLueM lpHJOCeHHm, O6o3HaqaOTCl C.1eA1yOLUHM o6pa3oM:

(a) HaMeHOBaHHeM BHna KIH nonBHna; HJH

(b) COBOKYlHOCTbO MHrIptPyIOLHX BH6OB 6Ouee BbicoKOro TaKCoHa , HrlH o!1peneCHHOA qacTH 3TOrO TaXCoHa.

2. lpo4fe CCbL1KH|| Ha TaKCOlibi. 6onsee BbICOKIC, LieM BHlbi, cyeWaT 1IH~Ub ueniRM HHbOpMaUHH HIH KunacCH HxawiH.

3. CoKpaweoie ($.A.) O3Ha'aT. 4TO Hay4HOe HaaHHe ynoTpe6laeTCa B 6onee WHPOKOM CMblcJne.

4. 3HaK (-) H 'HCJno panOM C Ha)BaHHCM TaKCOHa o3HaqaloT, 'TO onpeneeieHHbie, reorpa)t qecH O60c0O,eHHbie
nonyna:UnH HCVIo'eHbI H3 3TorO TaiCOHa:

- 101 nepyawiciCe nonysiuHH.

5. 3Hag (+) H '(HC.1O PRZOM C Ha3aHHCeM 8H.wa oHaqalOT. 4TO B npHflOWCHHC BXORT IHLUb onpeale.rCHHblC, reorpa-
c4H'eCKH O6oCO6nelHHbie nonynsRusH 3oro Bwa:

+ 201 nonyniuaH Ceaepo-3anaIHOA AfpHKH:

+ 202 a4pHgaHciHe nonynmRuHH

+ 203 nonyasiuHH 6accePHa aepxoabR AMa3OHKH.

6. 311aK (*) pswoM C Ha3maHHeM aHna OmHa'aeT, 'TO flaHHblH BHn wHu o6oco6reHHaR narrns.qiuHR ,aHHOrO Bsata HJtH
6o.-iee BbICOX.H TaKCOH. BLK.'aio,wH nai.Hih 811. BXOnDT a np.moxieHie H.

[For the list of migratory species, see p. 457 of this volume - Pour la liste des
espaces migratrices, voir p. 457 du present volume.]
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TIPHJIOiKEHHE I/
oAcHeHuA

i. MirpupyoIuie eKI.bi, nepewiHcreHHbIC B HaCTORUCM I'lpmLOeHHH, O60]HaqalOTCl cJlenyiluHl o6pa30M:

(a) HaHMeHOBamCM NBwa HIuH nOnBHa; lJni

(b) COBOKyITHOCThIO mHrpHpyoLunx BHflOB 6)11CC BbiCOiOrO TaKCOHa Hill onpCaeI.CHHOA MaCTH )TOrO TaKCOHa.

1pM OTCYfCTB|IH HmbiX yKa3aHMlI. CCbLrIKH Ha TaKCOH. 601ee BbICOKA, MeM BHfL O3HaaMMOT, 4TO 3K.1iIOq4HHC
CornaweHHA npHrnecno 6bi 3Ha4HTCe1bHylO flOnlb3y BCCM MHrpHpypouIHM BmflaM flaHHOrO TaKcoHa.

2. COKpawcHHe (spp.) nocne Ha3BaHHI CeMeCTBa miH pona ynoTpe6.eTCR anq o6oMaqeiwli Bcex MmrpHpywLuHx
BHnOB naHHOrO CCMCACTBa HJIH DLmHO'O pona.

3. r"pO'wC CCbLKH Ha TaKCOHbl, 6onec BbicomHe, 4CM BHlbl, cnly.aT iUb UenlaM HH(IOpMaUIIH 1i Kmaccfc)Hlau11H.

4. CoKpalIe HHC (S. I.) o3HaqaeT, 4TO iaY'4Hoe Ha3BaHHe ynoTpe6.lseTCSl B 60nee LupoIoIC, CMbICilC.

5. 3HaK (+) H 'IHC11O pl.2OM C HaiBaH1CM BHXLa KH~l 6Oalee BbICOKOlrO TaKcoHa O3Ha4alOT. 4TO B p0loweHmHe
BKriIO'eHbl 11lM[b OflpenelC1eHHble, reorpacbHW4cKn o6oco6neiHHbie lOIny1nIIUH STOrO TaKCOHU:

+ 201 a3HaTCKHe nolrrisiUHH.

6. 3HaKc (*) pslwOM C Ha3BaHHCM BHfla HtiH 6onee BbICOKOrO TaKCoHa O3Ha4aCT. TO ZaHHbllf BIu wi:ti reorpa4hll'IcicH
o6oco6.'neHHasz nony.'isiuis flaHOrO BH a J1H60 OlHH W.114 HCCKOIbKO aXOIUIX B 6a.cee BbICOKIIA TaKCOH BIm,1OB
BKIO'CeHbl B IIpWIOeHHC 1.

[For the list of migratory species, see p. 460 of this volume - Pour la liste des
espoces migratrices, voir p. 460 du present volume.]
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DIfCLARATION FAITE LORS DE
L'ACCEPTATION (A) OU DE
L'ADHtSION (a)

PAYS-BAS (A)

DECLARATION MADE UPON AC-
CEPTANCE (A) OR ACCESSION (a)

NETHERLANDS (A)

[GERMAN TEXT - TEXTE ALLEMAND]

dass die niederlindische Regierung und die Regierung der niederlandischen
Antillen das Sekretariat zu einem spdteren Zeitpunkt dardber unterrichten werden,
for welche der in den Anhangen angefihrten wandernden Tierarten sie sich als
Arealstaaten im Sinne des Artikels VI des Ubereinkommens betrachten."

[TRANSLATION' - TRADUCTION
2 ]

... The Governments of the Nether-
lands and of the Netherlands Antilles will
inform the Secretariat at a later date in
regard to which of the migratory species
listed in the Appendices they consider
themselves to be Range States for the
purpose of Article VI of the Convention.

SAUDIARABIA (a)

[TRADUCTION - TRANSLATION]

... que le Gouvernement des Pays-
Bas et le Gouvernement des Antilles
n6erlandaises informeront ult6rieure-
ment le Secr6tariat des esp~ces migra-
trices figurant aux annexes b l'6gard
desquelles ils se considrent Etats de
l'aire de r6partition aux fins de l'arti-
cle VI de la Convention.

ARABIE SAOUDITE (a)

[ARABIC TEXT - TEXTE ARABE]

.31 , ...%

451Ak oAL.L. ,a .LaLA 4S j~.J

[TRANSLATION' - TRADUCTION
2]

... the accession of the Kingdom of
Saudi Arabia to this Convention pro-
vided that such accession does not in any
way imply the recognition of Israel and
will not lead to the establishment of rela-
tions with Israel under this Convention.

[TRADUCTION - TRANSLATION]

... en adh6rant A cette Convention, le
Royaume d'Arabie saoudite a stipul6
que cette adh6sion n'impliquait en
aucune fagon la reconnaissance d'Isradl
et ne conduisait pas A l'6tablissement de
relations avec Isradl aux fins de la Con-
vention.

I Translation supplied by the Government of Germany.
2 

Traduction fournie par le Gouvemement allemand.
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AMENDMENTS TO APPENDICES I AND II TO THE CONVENTION
OF 23 JUNE 1979 ON THE CONSERVATION OF MIGRATORY
SPECIES OF WILD ANIMALS'

The amendments were adopted by the Conference of the Parties at their first
meeting held at Bonn on 26 October 1985. They came into force for all Parties on
24 January 1986, i.e., ninety days after the meeting of the Conference of the Parties
at which they were adopted, in accordance with article XI (5) of the Convention.

Authentic text of the amendments: English

The amended version of the Appendices reads as follows:

APPENDIX I

Interpretation

1. Migratory species included in this Appendix are referred to:

a) by the name of the species or subspecies; or
b) as being all of the migratory species included in a higher

taxon or designated part thereof.

2. Other references to taxa higher than species are for the purpose
of information or classification only.

3. The abbreviation "(sl.)" is used to denote that the scientific
name is used in its extended meaning.

4. The symbol (-) followed by a number placed against the name of a
taxon indicates the exclusion from that taxon of designated
geographically separate populations as follows:

- 101 Peruvian populations.

5. The symbol (+) followed by a number placed against the name of a
species denotes that only designated geographically separate
populations of that species are included in this Appendix, as
follows:

+ 201 Northwest African populations
+ 202 African populaticns
+ 203 Upper Amazon populations
+ 204 Palaearctic populations.

'See pp. 462 and 463 of this volume.
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6. An asterisk (*) placed against the name of a species indicates

that the species or a separate population of that species or a

higher taxon which includes that species is included in

Appendix II.

RAMMALIA

CHIROPTERA
Molossidae

PRIMATES
Pongidae

CETACEA

Balaenopteridae

Balaenidae

CARNIVORA
Felidae

PINNIPEDIA
Phocidae

PERISSODACTYLA
Equidae

ARTIODACTYLA
Camelidae
Cervidae
Bovidae

PROCELLARIIFORMES
Diomedeidae

Procellariidae

PELECANIFORMES
Pelecanidae

Tadarida brasiliensis

Gorilla gorilla beringei

Balaenoptera musculus

Megaptera novaeangliae
Balaena mvsticecus

Eubalaena glacialis (s.l.)

Panthera uncia

Monachus monachus*

Equus grevyi

Lama vicugna* - 101
Cervus elaphus barbarus
Bos sauveli
Bos grunniens
Addax nasomaculatus

Gazella cuvieri
Gazella dama
Gazella dorcas + 201
Gazella leptocerosa

AVES

Diomedea albatrus
Pterodroma cahow

Pterodroma phaeopygia

Pelecanus crispus*
Pelecanus onocrotalus + 204
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CICONIIFORMES
Ardeidae

Ciconiidae
Threskiornithidae

ANSERIFORMES
Anatidae

FALCONIFORMES
Accipitridae

GRUIFORMES

Gruidae

Otididae

CHARADRIIFORMES
Scolopacidae

Laridae

Alcidae

PASSERIFORMES
Parulidae
Fringillidae

Egretta eulophotes
Ciconia boyciana
Geronticus eramita

Chloephaga rubidiceps*

Haliaeetus albiculla*
Haliaeetus pelagicus*

Grus japonensis*
Grus leucogeranus*
Grus nigricollis*
Chlamydotis undulata* + 201

Numenius borealis*
Numenius tenuirostris*
Larus audouinii
Larus leucophthalmus
Larus relictus
Larus saundersi
Synthliboramphus wumizusume

Dendroica kirtlandii
Serinus syriacus

REPTILIA

TESTUDINATA

Cheloniidae

Dermochelyidae

Pelomedusidae

CROCODYLIA
Gavialidae

SILURIFORMES
Schilbeidae

Chelonia mydas*
Caretta caretta*
Eretmochelys imbricata
Lepidochelys kempii*
Lepidochelys olivacea*
Dermochelys coriacea*
Podocnemis expansa* + 203

Gavialis gangeticus

PISCES

Pangasianodon gigas
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APPENDIX II

Interpretation

1. Migratory species included in this Appendix are referred to:

a) by the name of the species or subspecies; or
b) as being all of the migratory species included in a higher

taxon or designated part thereof.

Unless otherwise indicated, where reference is made to a taxon
higher than species, it is understood that all the migratory
species within that taxon could significantly benefit from the
conclusion of AGREEMENTS.

2. The abbreviation "spp" following the name of a Family or Genus
is used to denote all migratory species within that Family or
Genus.

3. Other references to taxa higher than species are for the purpose
of information or classification only.

4. The abbreviation "(s.l.)" is used to denote that the scientific
name is used in its extended meaning.

5. The symbol (+) followed by a number placed against the name of a
species or higher taxon denotes that only designated geo-
graphically separate populations of that taxon are included in
this Appendix, as follows:

+ 201 Asian populations
+ 202 European populations
+ 203 Baltic populations
+ 204 Wadden Sea populations.

6. An asterisk (*) placed against the name of a species or higher
taxon indicates that the species or a separate population of
that species or one or more species included in that higher
taxon, are included in Appendix 1.

MA.,% ALIA

CHIROPTERA
Rhinolophidae R.spp.
Vespertilionidae V.spp.

CETACEA
Monodontidae Delphinapterus leucas
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PINNIPEDIA
Phocidae Phoca vitulina + 203, + 204

Halichoerus grypus + 203
Monachus monachus*

PROBOSCIDAE

Elephantidae

SIRENIA
Dugongidae

ARTIODACTYLA

Camel idae
Bovidae

Loxodonta africana

Dugong dugon

Lama vicugna*
Oryx damnah
Gazella gazella + 201

AVES

PELECANIFORMES
Pelecanidae

COCONIIFORMES
Ciconiidae

Threskiomithidae

Phoenicopteridae

ANSERIFORMES
Anat idae

FALCONIFORMES
Cathartidae
Pandionidae
A~cipitridae
Falconidae

GALLIFORMES
Phasianidae

GRUIFO'4ES
Gruidae

Otidiae

Pelecanus crispus*

Ciconia ciconia
Ciconia nigra
Platalea leucorodia
Plegadis falcinellus
Ph.spp.

A.spp.*

C.spp.
Pandion haliaetus
A.spp.*
F.spp.

Coturnix coturnix coturnix

Grus spp.*
Anthropoides virgo
Chlamydotis undulata*
Otis tarda

+ 201

Vol. 1651, 1-28395
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CHARADRIIFORMES
Charadriidae

Scolopacidae
Recurvirostridae

Phalaropodidae
Burhinidae
Glareolidae

CORACIIFORIiES

Meropidae
Caraciidae

PASSE RIFORNtES

Muscicapidae

C.spp.
S.spp.*
R.spp.

P.spp.
Burhinus oedicnemus
Glareola partincolla

Glareola nordmanni

Merops apiaster

Coracias garrulus

M.(s.1.)spp.

REPTILIA

TESTUDINATA
Cheloniidae
Dermochelidae
Pelomedusidae

CROCODYLIA
Crocodylidae

ACIPENSERIFORMES
Acipenseriformes

C.spp.*
D.spp.*
Podocnemis expansa*

Crocodilus porosus

PISCES

Acipenser fulvescens

INSECTA

LEPIDOPTERA
Danaidae Danaus plexippus
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MODIFICATIONS DES ANNEXES I ET II A LA CONVENTION DU
23 JUIN 1979 SUR LA CONSERVATION DES ESPP-CES MIGRA-
TRICES APPARTENANT A LA FAUNE SAUVAGEI

Les modifications ont t6 adopt6es par la Conf6rence des Parties lors de sa
premiere session tenue A Bonn le 26 octobre 1985. Elles sont entr6es en vigueur A
l'dgard de toutes les Parties le 24 janvier 1986, soit quatre-vingt-dix jours apr~s la
session de la Conf6rence des Parties A laquelles elles ont W adopt6es, conform6-
ment au paragraphe 5 de l'article XI de la Convention.

Texte authentique des amendements : anglais

La version modifide des annexes se lit comme suit:

[TRADUCTION
2 - TRANSLATION

3]

Annexe I

Interpretation

1. Les especes migratrices figurant h la presente Annexe sont indiquees:

a) par le nom de I'espbce ou de la sous-espece; ou

b) par ['ensemble des especes migratrices appartenant A un taxon

sup6rieur ou i une partie ddsign6e dudit taxon.

2. Les autres r6f6rences A des taxons superieurs a l'espece sont donn6es

uniquement A titre d'information ou A des fins de classification.

3. L'abr6viation "(s.l.)" sert A indiquer que le nom scientifique est

utilis6 dans son sens large.

4. Le signe (-) suivi d'un nombre plac6 apres le nom d'un taxon indique

I'exclusion dudit taxon des populations geographiquement isolees,

comme suit:

- 101 Populations peruviennes.

I Voir p. 464 et 465 du present volume.
2 Traduction fournie par le Gouvemement allemand.
3 Translation supplied by the Government of Germany.
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5. Le signe (N suivi d'un nombre place apres le nom d'une espece

signifie que seules des populations geographiquement isolees de ladite

espece sont inscrites a la presente Annexe, comme suit:

* 201 Populations d'Afrique du nord-ouest

* 202 Populations africaines

* 203 Populations du cours superieur de I'Amazone

* 204 Populations palearctiques.

6. Un asterisque (*) place aprbs le nom d'une espbce indique que ladite

espbce ou une population g6ographiquement isolee de ladite espece ou

un taxon sup~rieur comprenant ladite espece est inscrit a I'Annexe II.

Mammalia

Chiroptera
Molossidae

Primates
Pongidae

Cetacea
Balaenopteridae

Balaenidae

Carnivora
Felidae

Pinnipedia
Phocidae

Perissodactyla
Equidae

A rtiodactyla
Camelidae

Cervidae

Bovidae

Tadarida brasiliensis

Gorilla gorilla beringei

Bolaenoptera musculus
Megaptera novaeangliae
Balaena mysticetus
Eubalaena glocialis (s.l.)

Panthera uncia

Monachus monachus*

Equus grevyl

Lama vicugna* - 101

Cervus elophus barbarus

Bos sauveli
Bos grunniens
Addox nasomoculatus
Gazella cuvieri
Cazella dama
Gazella dorcas * 201
Gazella leptoceroso

Vol. 1651, 1-28395



1991 United Nations - Treaty Series 9 Nations Unies - Recueli des Traitis 479

Aves

Procellariiformes
Diomedeidae

Procellariidae

Pelecaniformes
Pelecanidae

Ciconiiformes
Ardeidae

Ciconiidae

Diomedea albatrus

Pterodroma cahow
Pterodroma phaeopygia

Peleconus crispus*
Pelecanus onocrotalus + 204

Egretta eulophotes

Ciconia boyciana

Th res kiornithidae

Anseriformes
Anatidae

Falconiformes
Accipitridae

G ruiformes
Gruidae

Otitidae

Charadriiformes
Scolopacidae

Geronticus eremita

Chloephaga rubidiceps*

Holiaeetus olbicilla*
Holioeetus pelogicus*

Crus japonensis*
Grus leucogeranus*
Crus nigricollis*

Chlamydotis undulata* * 201

Numenius borealis*
Numenius tenuirostris*

Larus audouinii
Larus leucophthalmus
Larus relictus
Larus saundersi

Synthliboramphus wumizusume

Passeriformes
Parulidae

Fringillidae

Dendroica kirtlandil

Serinus syriacus

Laridae

Alcidae
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Reptilia

Testudinata
Cheloniidae

Dermochelydae

Pelomedusidae

Crocodylia
Gavialidae

Siluriformes
Schilbeidae

Chelonia mydas*
Caretta caretta*
Eretmochelys imbricata
Lepidochelys kempii*
Lepidochelys olivacea*

Dermochelys corioceo*

Podocnemis expansa* + 203

Gaviolis gangeticus

Pisces

Pangasianodon gigas
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Annexe II

Interpretation

1. Les especes migratrices figurant a la presente Annexe sont indiquees:

a) par le nom de I'espece ou de la sous-espece; ou

b) par l'ensemble des especes migratrices appartenant A un taxon

superieur ou A une partie designee dudit taxon.

Sauf indication contraire, lorsqu'il est fait reference a un taxon

sup6rieur i I'espece, il est entendu que toutes les especes migratrices

appartenant audit taxon sont susceptibles de beneficier de maniere

significative de la conclusion dACCORDS.

2. L'abrdviation "spp." suivant le nom d'une famille ou d'un genre sert A

designer toutes les especes migratrices appartenant a cette famille ou

ce genre.

3. Les autres references b des taxons superieurs A I'espece sont donnees

uniquement h titre d'information ou a des fins de classification.

4. "L'abreviation "(s.I.)" sert i indiquer que le nom scientifique est

utilis;6 dans son sens large.

5. Le signe (*) suivi d'un nombre place apres le nom d'une espece ou

d'un taxon superieur signifie que seules des populations geogra-

phiquement isolees dudit taxon sont inscrites a la presente Annexe,

comme suit:

* 201 Populations asiatiques
* 202 Populations europeennes

* 203 Populations baltiques

* 204 Population de la Mer des Wadden.
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6. Un asterisque (*) place apres le nom d'une espece ou d'un taxon

superieur indique que ladite espece ou une population geographique-

ment isol6e de ladite espece ou une ou plusieurs espbces comprises

dans ledit taxon supdrieur sont inscrites A I'Annexe I.

Mammalia

Chiroptera
Rhinolophidae

Vespertilionidae

Cetacea
Monodonticlae

Pinnipedia
Phocidae

Proboscidae
Elephanticlae

Sirenia
Dugongidae

A rtiodactyla
Camelidae

Bovidae

Pelecan iformes
Pelecanidae

Ciconiiformes
Ciconiidae

Th reskiornithidae

Phoenicopteridae

Anseriformes
Anatidae

R.spp.

V. spp.

Delphinapterus leucas

Phoco vitulina + 203, + 204
Halichoerus grypus * 203
Monochus monochus*

Loxodonta africana

Dugong dugon

Lama vicugna*

Oryx dammoh

Gazello gazello + 201

Ayes

Pelecanus crispus*

Ciconia ciconia
Ciconia nigra

Platolea leucorodia
Plegadis folcinellus

Ph.spp.

A. spp.*
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Falconiformes
Cathartidae

Pandionidae

Accipitridae

Falconidae

Galliformes
Phasianidae

G ruiformes
Gruidae

Otitidae

Charadriiformes
Charadriidae

Scolopacidae

Recu rvi rostridae

Phalaropodidae

Burhinidae

Glareolidae

Coraciiformes

Meropidae

Coraciidae

Passeriformes
Muscicapidae

Testudines

Cheloniidae

Dermochelidae

Pelomedusidae

Crocodylia
Crocodylidae

C.spp.

Pandlon haliaetus

A. spp.*

F.spp.

Coturnix coturnix coturnix

Crus spp.*
Anthropoides virgo

Chlamydotis undulata* + 201
Otis tarda

C.spp.

S. spp.*

R.spp.

P.spp.

Burhinus oedicnemus

Clareola pratincola

Clareola nordmonnl

Merops apiaster

Coracias garrulus

M. (s.I.)spp.

Reptilia

C.spp.*

D.spp.*

Podocnemis expansa*

Crocodilus porosus
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Pisces

Acipenseriformes
Acipenseridae Acipenser fulvescens

I nsecta

Lepidoptera
Danaidae Danaus plexippus
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AMENDMENTS TO APPENDICES I AND II TO THE CONVENTION
OF 23 JUNE 1979 ON THE CONSERVATION OF MIGRATORY
SPECIES OF WILD ANIMALS'

The amendments were adopted by the Conference of the Parties at their second
meeting held at Geneva on 14 October 1988. They came into force for all Parties
except for those Parties which made a reservation on 12 January 1989, i.e., ninety
days after the meeting of the Conference of the Parties at which they were adopted,
in accordance with article XI (5) of the Convention.

Authentic text of the amendments: English

The amended version of the Appendices reads as follows:

APPENDIX I

1. Migratory species included in this Apper.dix are referred
Lo:

a) by the namne of the species or subspecies; or
b) as being all of the migratory species included in a

higher taxon or designated part thereof.

2. Other references to taxa higher thar. species are for the
purpose of information or classification orly.

3. The abbreviation "(s.l.)" is used to denote that the
scientific name is used in its exterded meanirg.

4. An asterisk (*) placed against the name of a species
indicates that the species or a separate populatior. of
that species or a higher taxon which includes that
species is included in Appendix II.

MAMMALIA

CHI ROPTERA
Molossidae Tadarida brasilter.si.

PRIMATES
Porigidae

CETACEA
Balaenopteridae

Balaer.idae

CARNIVORA
Felidae

Gorilla gorilla berir.ei

Balaer.optera musculus
Megaptera novaear.gli e
Balaea MysticeLus
Eubalaer:a glacialis (5.a.)

Par,thera uncia

I See pp. 462 and 463 of this volume.
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PINNIPEDIA
Phocidae Mor.achus monachus*

PERISSODACTYLA
Equidae

ARTIODACTYLA
Camelidae

Cervidae
Bovidae

Equus grevyi

Lama vicugna*(except Peruvian
populations)

Cervus elaphus barbarus
Bos sauveli
Bos grunniens
Addax rasomaculatus
Gazella cuvieri
Gazella dama
Gazella dorcas(only Northwest

African populations)
Gazella leptoceros

AVES

PROCELLARIIFORMES
Dioinedeidae
Procellariidae

Diomedea albatrus
Pterodromna cahow
Pterodroma phaeopygia

PELECANIFORMES
Pelecanidae Pelecanus crispus*

Pelecanus onocrotalus(only
Palearctic populations)

CICONIIFORMES
Ardeidae
Ciconiidae
Threskiorrithidae

ANSERIFORMES"
Anatidae

FALCONIFORMES
Accipitridae

GRUIFORMES
Gruidae

Otididae

Egretta eulophotes
Cicornia boyciana
Geronticus eremita

Chloephaga rubidiceps*

Haliaeetus albicilla*
Haliaeetus pelagicus*

Grus japonensis*
Grus leucogeranus*
Grus nigricollis*
Chlamydotis undulata*(only
Northwest African populations)
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CHARADRIIFORMES
Charadriidae
Scolopacidae
Recurvirostridae
Phalaropodidae
Burhinidae
Glareolidae

CORACIIFORMES
Meropidae
Coraciidae

PASSERIFORMES
Muscicapidae

TESTUDINATA
Cheloniidae
Derinochelyldae
Pelomedusidae

CROCODYLIA
Crocodylidae

ACIPENSERIFORMES
Aciperiseridae

LEPIDOPTERA
Dariaidae

C.spp.
S.spp.*
R.spp.
P .spp.
Burhirius oedicnemus
Glareola pratincola
Glareola riordinanni

Merops apiaster

Coracias garrulus

M.(s.lI.)spp.

REPTILIA

C.spp.*
D.spp.*

Podocriemis exparnsa*

Crocodylus porosus

PISCES

Acipenser fulvescens

INSECTA

Danaus plexippus

Vol. 1651, 1-28395
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Appendix II

Interpretation

1. Migratory species included in this Appendix are referred to:

a) by the mame of the species or subspecies: or
b) as being all of the migratory species included in a higher

taxon or designated part thereof.

Unless otherwise indicated, where reference is made to a taxon
higher than species, it is understood that all the migratory
species within that taxon could significantly benefit from
the conclusion of AGREEMENTS.

2. The abbreviation "spp" followir.g the name of a Family or
Genus is used to denote all migratory species within that
Family or Genus.

3. Other references to taxa higher than species are for the
purpose of information or classification only.

4. The abbreviation "(s.l.)" is used to denote that the scientific
name is used in its extended meaning.

5. An asterisk (*) placed against the name of a species or higher
taxon indicates that the species or a separate population
of that species or one or more species included in that
higher taxon, are included in Appendix I.

MAMMALIA

CHIROPTERA
Rhinolophidae
Vespertilionidae

CETACEA
Monodontidae

Phocoenidae

Delphinidae

R.spp.(only European populations)
V.spp.(only European populations)

Delphinapterus leucas

Phocoena phocoena(only North arid Baltic
Sea populations)

Lagenorhynichus albirostris(only North
and Baltic Sea populations)

Lagenorhynchus acutus(only North and
Baltic Sea populations)

Grampus griseus(only North and Baltic
Sea populations)

Tursiops trunicatus(only North and
Baltic Sea populations)

Delohinus delphis(only North arid
Baltic Sea populations)

Globiceohala malaenia(only North and
Baltic Sea populations)
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PINNIPEDIA
Phocidae Phoca vitulina(only Baltic and

Waddern Sea populations)
Halichoerus grypus(orily Baltic

Sea populations)

Monachus monachus*

PROBOSCIDEA
Elephantidae

SIRENIA
Dugongidae

ARTIODACTYLA
Camelidae
Bovidae

PELECANIFORMES
Pelecar.idae

CICONrIFORMES
Ciconiiidae

Threskiornithidae

Phoericopteridae

ANSERIFORMES
Anatidae

FALCONIFORMES
Cathartidae
Pandion idae
Accipitridae
Falconidae

GALLIFORMES
Phasiarnidae

GRUIFORMES
Gruidae

Otididae

CHARADRIIFORMES
Scolopacidae

Laridae

Alcidae

Loxodonta africana

Dugong dugon

Lama vicunia*
Oryx dammah
Gazella gazella(only Asian populations)

AVES

Pelecanus crispus*

Ciconia ciconia
Ciconia nigra
Platalea leucorodia
Plegadis falcLnellus
Ph.spp.

A.spp.*

C.s pp.
Pandion haliaetus
A.spp.*
F.spp.

Coturnix coturnix coturriix

Grus spp.*
oides vir a

Chlamydotis undulata*(only Asian populations)
Otis tarda

Numenius borealis*
Numenius LeniuirosLris*
Larus audouinii
Larus leucophthalmus
Larus relictus
Larus saunidersi
Syrithliboramphus wumizusume
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PASSERIFORMES
Parulidae
Fringillidae

TESTUDINATA
Cheloriiidae

Dermochelyidae
Pelomedusidae

CROCODYLIA
Gavialidae

SILURIFORMES
Schilbeidae

Dendroica kirtlandii
Seri.us syriacus

REPTILIA

Chelonia mydas*
Caretta caretta*
Eretmochelys imbricata
Lepidochelys kempii*
Lepidochelys olivacea*
Dermochelys coriacea*
Podocm:emis expar.sa*(only

Upper Amazon populations)

Gavialis gangeLicus

PISCES

Pangasianodon gigas
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MODIFICATIONS DES ANNEXES I ET II A LA CONVENTION DU
23 JUIN 1979 SUR LA CONSERVATION DES ESPPtCES MIGRA-
TRICES APPARTENANT A LA FAUNE SAUVAGE'

Les modifications ont W adopt6es par la Conf6rence des Parties lors de sa
deuxi~me session tenue A Genive le 14 octobre 1988. Elles sont entr6es en vigueur A
l'6gard de toutes les Parties A 1'exception de celles qui ont fait une r6serve le 12 jan-
vier 1989, soit quatre-vingt-dix jours apr~s la session de la Conf6rence des Parties A
laquelle elles ont 6t6 adopt6es, conform6ment au paragraphe 5 de l'article XI de la
Convention.

Texte authentique des amendements : anglais

La version modifi6e des annexes se lit comme suit:

[TRADUCTION
2 - TRANSLATION

3]

Annexe I

1. Les especes migratrices figurant A la pr6sente Annexe sont indiqudes:

a) par le noma de 'espece ou de la sous-espece; ou

b) par l'ensemble des especes migratrices appartenant A un taxon

sup6rieur ou a une partie design6e dudit taxon.

2. Les autres rdferences a des taxons sup6rieurs a l'espece sont donnees

uniquement a titre d'information ou a des fins de classification.

3. L'abreviation "(s.l.)" sert A indiquer que le nom scientifique est

utilis6 clans son sens large.

4. Un asterisque (*) placi apres le nom d'une espece indique que ladite

espece ou une population geographiquement isolee de ladite esp~ce ou

un taxon sup6rieur comprenant ladite espbce est inscrit a I'Annexe II.

Mammalia

Chiroptera
Molossidae Tadarido brasiliensis

I Voir p. 464 et 465 du pr6sent volume.
2 Traduction foumie par le Gouvernement allemand.
3 Translation supplied by the Government of Germany.
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Primates
Pongidae Gorilla gorilla beringei

Cetacea
Balaenopteridae

Balaenidae

Carnivora
Felidae

Pinnipedia
Phocidae

Perissodactyla
Equidae

A rtiodactyla
Camelidae

Cervidae

Bovidae

Procellariiformes
Diomedeidae

Procellariidae

Pelecaniformes
Pelecanidae

Ciconiiformes

Ardeidae

Ciconiidae

Threskiornithidae

Anseriformes
Anatidae

Balaenoptera musculus
Megaptera novaeangliae
Balaeno mysticetus
Euboloena glacialis (s. I.)

Panthera uncia

Monachus monachus*

Equus grevyi

Lama vicugna* (except6 Populations
peruviennes)

Cervus elaphus barbarus

Bos sauveli
Bos grunniens
Addax nosomaculatus
Gazella cuvieri
Gazella dama
Gazella dorcas (except6 Populations

d'Afrique du nord-ouest)
Gazella Leptocerosa

Aves

Diomedea albatrus

Pterodroma cahow
Pterodroma phaeopygia

Pelecanus crispus*
Pelecanus onocrotalus (uniquement

Populations palearctiques)

Egretto eulophotes

Ciconia boyciana

Geronticus eremita

Chloephaga rubidiceps*

Vol. 1651. 1-28395



1991 United Nations - Treaty Series * Nations Unies - Recuell des Traitis 493

Falconiformes
Accipitridae Hallaeetus albicilla*

Haliaeetus pelaglcus*

Gruiformes
Gruidae Crus japonensls*

Crus leucogeranus*
Crus nlgricollls*

Chlomydotis unduloto* (uniquement
Populations d'Afrique du nord-ouest)

Otitidae

Charadriiformes
Charadriidae

Scolopacidae

Recurvirostridae

Phalaropodidae

Burhinidae

Glareolidae

Coraciiformes

Meropidae

Coraciidae

Passeriformes
Muscicapidae

Testudines

Cheloniidae

Dermochelidae

Pelomedusidae

Crocodylia
Crocodylidae

Acipenseriformes
Acipenseridae

C.spp.

S.spp.*

R.spp.

P.spp.

Burhinus oedicnemus

Glareolo pratincola

Gloreola nordmonni

Merops apioster

Coracios gorrulus

M. (s.I. )spp.

Reptilia

C. spp.*

D.spp.*

Podocnemis expansa*

Crocodilus porosus

Pisces

Acipenser fulvescens

I nsecta

Lepidoptera
Danaidae Danaus plexippus
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Annexe II

Interpretation

1. Les especes migratrices figurant A la presente Annexe sont indiquees:

a) par le nom de lespece ou de la sous-espece; ou

b) par Iensemble des especes migratrices appartenant A un taxon

sup6rieur ou A une partie d6signde dudit taxon.

Sauf indication contraire, lorsqu'il est fait r~f~rence A un taxon

sup~rieur A l.'espbce, iH est entendu que toutes les esp&ces migratrices

appartenant audit taxon sont susceptibles de ben~ficier de maniere

significative de la conclusion dACCORDS.

2. L'abr~viation "spp." suivant le nom d'une famille ou d'un genre sert a

designer toutes les especes migratrices appartenant A cette famille ou 5

ce genre.

3. Les autres references A des taxons sup~rieurs A I'espbce sont donndes

uniquement h titre d'information ou A des fins de classification.

4. L'abr6viation "(s.l.)" sert A indiquer que le nom scientifique est

utilis6 dans son sens large.

5. Un asterisque (*) place apres le nom d'une espece ou d'un taxon

sup~rieur indique que ladite espece ou une population geographique-

ment isolee de tadite espece ou une ou plusieurs especes comprises

dans ledit taxon superieur sont inscrites a I'Annexe I.

Mammalia

Chiroptera
Rhinolophidae

Vespertilionidae

R.spp. (uniquement Populations
europeennes)

V.spp. (uniquement Populations
eu rop~en nes)
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Cetacea
Monodontidae Delphinapterus leucas

Phocaenidae

Delphinidae

Proboscidae
Elephantidae

Sirenia
Dugongidae

Artiodactyla
Camelidae

Loxodonta africana

Dugong dugon

Lama vicugno*

Oryx dammohBovidae

Gazello gazella (uniquement Populations
asiatiques)

Ayes

Pelecaniformes
Pelecanidae Peleconus crispus*

Phocaena phocaena (uniquement Popula-
tions de la Mer du Nord et de la
Baltique)

Logenorhynchus albirostris (uniquement
Populations de la Mer du Nord et
de la Baltique)

Lagenorhynchus acutus (uniquement
Populations de la Mer du Nord et
de la Baltique)

Grampus griseus (uniquement Populations
de la Mer du Nord et de la Baltique)

Tursiops truncotus (uniquement Popula-
tions de la Mer du Nord et de la
Baltique)

Delphinus delphis (uniquement Popula-
tions de la Mer du Nord et de [a
Baltique)

Clobicephala meloena (uniquement Popula-
tions de la Mer du Nord et de la
Baltique)

Phoco vitulina (uniquement Populations
de la Mer du Nord et de la Mer
des Wadden)

Halichoerus grypus (uniquement Popula-
tions baltiques)

Monachus monachus*

Pinnipedia
Phocidae
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Ciconiiformes
Ciconiidae Ciconla ciconia

Ciconia nigra

Th reskiornithidae

Phoenicopteridae

Anseriformes
Anatidae

Falconiformes
Cathartidae

Pandionidae

Accipitridae

Falcon idae

Galliformes
Phasianidae

Platoleo leucorodia
Plegadis falcinellus

Ph.spp.

A.spp.*

C.spp.

Pondlon haliaetus

A.spp.*

F.spp.

Coturnix coturnix coturnix

Gruiformes
Gruidae Grus spp.*

Anthropoides virgo

Otitidae

Charadrii.ormes
Scolopacidae

Laridae

Alcidae

Numenius boreolis*
Numenius tenuirostris*

Lotus oudouinii
Larus leucophthalmus
Lotus relictus
Lotus soundersi

Synthliboramphus wumizusume

Passeriformes
Parulidae

Fringillidae

Dendroico kirtlondii

Serinus syrlacus

Reptilia

Testudinata
Cheloniidae Chelonio mydos*

Coretta coretta*
Eretmochelys imbricata
Lepidochelys kempii*
Lepidochelys olivacea*
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Dermochelydae

Pelomedusidae

Crocodylia
Gavialidae

Siluriformes
Schilbeidae

Dermochelys corioceo*

Podocnemis expansa* (uniquement Popu-
lations du cours superieur de
I'Amazone)

Govialis gangeticus

Pisces

Pangasianodon gigas
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[GERMAN TEXT - TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDESREPU-
BLIK DEUTSCHLAND UND DER REGIERUNG DER REPU-
BLIK SIERRA LEONE UBER FINANZIELLE ZUSAMMEN-
ARBEIT

Die Regierung der Bundesrepublik Deutschland

und

die Regierung der Republik Sierra Leone -

im Geiste der bestehenden freundschaftlichen Beziehungen
zwischen der Bundesrepublik Deutschland und der Republik
Sierra Leone,

in dem Wunsche, diese freundschaftlichen Beziehungen durch
partnerschaftliche Finanzielle Zusammenarbeit zu festigen und zu
vertiefen,

im Bewul~tsein, daB die Aufrechterhaltung dieser Beziehungen
die Grundlage dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in
der Republik Sierra Leone beizutragen -

sind wie folgt ubereingekommen:

Artikel 1

Die Regierung der Bundesrepublik Deutschland ermoglicht es
der Regierung der Republik Sierra Leone, von der Kreditanstalt
fOr Wiederaufbau, Frankfurt (Main), fOr das Vorhaben ,,StraBe
Freetown-Monrovia, Teilstuck Bo-Bandajuma" einen Finanzie-
rungsbeitrag bis zu 14,0 Mio. DM (in Worten: vierzehn Millionen
Deutsche Mark) zu erhalten.

Artikel 2

Die Verwendung des in Artikel 1 genannten Betrags, die Bedin-
gungen, zu denen er zur Verfugung gestellt wird, sowie das
Verfahren der Auftragsvergabe bestimmt der zwischen der Repu-
blik Sierra Leone und der Kreditanstalt fOr Wiederaufbau zu
schlie3ende Finanzierungsvertrag, der den in der Bundesrepublik
Deutschland geltenden Rechtsvorschriften unterliegt.

Vol. 1651, 1-28396



United Nations - Treaty Series e Nations Unies - Recuelt des Traitis

Artikel 3

Die Regierung der Republik Sierra Leone stellt die Kreditanstalt
fOr Wiederaufbau von sAmtlichen Steuern und sonstigen oftent-
lichen Abgaben, die im Zusammenhang mit AbschluB und Durch-
fuhrung des in Artikel 2 erwahnten Vertrags in Sierra Leone
erhoben werden, frei.

Artikel 4

Die Regierung der Republik Sierra Leone uberlIA3t bei den sich
aus der GewAhrung des Finanzierungsbeitrags ergebenden
Transporten von Personen und Gutern im See- und Luftverkehr
den Passagieren und Lieferanten die freie Wahl der Verkehrs-
unternehmen, trifft keine Maf3nahmen, welche die gleichberech-
tigte Beteiligung der Verkehrsunternehmen mit Sitz im deutschen
Geltungsbereich dieses Abkommens ausschliel3en oder erschwe-
ren, und erteilt gegebenenfalls die fOr eine Beteiligung dieser
Verkehrsunternehmen erforderlichen Genehmigungen.

Artikel 5

Die Regierung der Bundesrepublik Deutschland legt besonde-
ren Wert darauf, da3 bei den sich aus der GewAhrung des
Finanzierungsbeitrags ergebenden Lieferungen und Leistungen
die wirtschaftlichen M6glichkeiten des Landes Berlin bevorzugt
genutzt werden.

Artikel 6

Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich
des Luftverkehrs gilt dieses Abkommen auch fjr das Land Berlin.
sofern nicht die Regierung der Bundesrepublik Deutschland
gegen0ber der Regierung der Republik Sierra Leone innerhalb
von drei Monaten nach Inkrafttreten des Abkommens eine gegen-
teilige Erklarung abgibt.

Artikel 7

Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.

Geschehen zu Freetown arn 5. September 1986 in zwei
Urschriften, jede in deutscher und englischer Sprache, wobei
jeder Wortlaut gleichermaen verbindlich ist.

Fur die Regierung der Bundesrepublik Deutschland:
Dr. FRANZ EICHINGER

FOr die Regierung der Republik Sierra Leone:

Dr. SHEKA KANU
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF SIERRA LEONE AND THE GOVERNMENT OF THE FED-
ERAL REPUBLIC OF GERMANY CONCERNING FINANCIAL
CO-OPERATION

The Government of the Republic of Sierra Leone and

The Government of the Federal Republic of Germany,
In the spirit of the friendly relations existing between the Republic of Sierra

Leone and the Federal Republic of Germany,
Desiring to strengthen and intensify those friendly relations through financial

co-operation in a spirit of partnership,
Aware that the maintenance of those relations constitutes the basis of this

Agreement,
Intending to contribute to social and economic development in the Republic of

Sierra Leone,
Have agreed as follows:

Article 1
The Government of the Federal Republic of Germany shall enable the Govern-

ment of the Republic of Sierra Leone to obtain from the Kreditanstalt fur Wie-
deraufbau (Development Loan Corporation), Frankfurt/Main, a financial contri-
bution of up to DM 14,000,000 (fourteen million Deutsche Mark) for the project
Freetown-Monrovia Road, Bo-Bandajuma Section.

Article 2
The utilisation of the amount referred to in Article 1 of this Agreement and the

terms and conditions on which it is made available, as well as the procedure for
awarding contracts, shall be governed by the provisions of the financing agreement
to be concluded between the Republic of Sierra Leone and the Kreditanstalt fur
Wiederaufbau, which agreement shall be subject to the laws and regulations applica-
ble in the Federal Republic of Germany.

Article 3
The Government of the Republic of Sierra Leone shall exempt the Kreditan-

stalt fir Wiederaufbau from all taxes and other public charges levied in Sierra Leone
in connection with the conclusion and implementation of the agreement referred to
in Article 2 of the present Agreement.

Article 4

The Government of the Republic of Sierra Leone shall allow passengers and
suppliers free choice of transport enterprises for such transportation by sea or air of
persons and goods as results from the granting of the financial contribution, abstain
from taking any measures that might exclude or impair the participation on equal

I Came into force on 5 September 1986 by signature, in accordance with article 7.
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terms of transport enterprises having their place of business in the German area of
application of this Agreement, and grant any permits necessary for the participation
of such enterprises.

Article 5

With regard to supplies and services resulting from the granting of the financial
contribution, the Government of the Federal Republic of Germany attaches particu-
lar importance to preferential use being made of the economic potential of Land
Berlin.

Article 6

With the exception of those provisions of Article 4 which refer to air transport,
this Agreement shall also apply to Land Berlin, provided that the Government of the
Federal Republic of Germany does not make a contrary declaration to the Govern-
ment of the Republic of Sierra Leone within three months of the date of entry into
force of this Agreement.

Article 7

This Agreement shall enter into force on the date of signature thereof.

DONE at Freetown on 5th Sept. 1986 in duplicate in the English and German
languages, both texts being equally authentic.

For the Government For the Government
of the Republic of Sierra Leone: of the Federal Republic of Germany:

[Signed] [Signed]

Dr. SHEKA H. KANU H.E. Dr. FRANS EICHINGER
Minister of Finance Ambassador Extraordinary

and Plenipotentiary
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOPtRATION FINANCI RE ENTRE LE GOUVER-
NEMENT DE LA R1tPUBLIQUE FEDtRALE D'ALLEMAGNE
ET LE GOUVERNEMENT DE LA RtPUBLIQUE DE SIERRA
LEONE

Le Gouvernement de la R~publique f&ldrale d'Allemagne et

Le Gouvernement de la R~publique de Sierra Leone,

Dans l'esprit des relations amicales qui existent entre la R~publique f~d~rale
d'Allemagne et la R~publique de Sierra Leone,

Dsireux de consolider et d'approfondir ces relations amicales par une coopo-
ration financi~re dans un esprit d'association,

Conscients que le maintien de ces relations constitue le fondement du present
Accord,

Entendant contribuer au d6veloppement 6conomique et social en R~publique
de Sierra Leone,

Sont convenus de ce qui suit:

Article premier

Le Gouvernement de la R6publique fd6rale d'Allemagne accorde au Gou-
vernement de la R6publique de Sierra Leone la possibilit6 d'obtenir de la Kre-
ditanstalt fur Wiederaufbau (Institut de cr&lit pour la reconstruction), A Francfort-
sur-le-Main, une contribution financi~re A concurrence de DM 14 000 000 (quatorze
millions de deutsche marks) pour le projet intitul << Route Freetown-Monrovia,
section Bo-Bandajuma >>.

Article 2

L'utilisation du montant vis6 A l'article premier, les conditions auxquelles il est
disponible et la proc6dure de passation des march6s sont d~terminbes par le contrat
de financement qui sera conclu entre la R6publique de Sierra Leone et la Kreditan-
stalt fir Wiederaufbau, et qui sera r~gi par les lois et riglements en vigueur en
R6publique f&ldrale d'Allemagne.

Article 3

Le Gouvernement de la R6publique de Sierra Leone exon~rera la Kreditanstalt
fiir Wiederaufbau de tous les imp6ts, taxes et autres droits perqus en R6publique de
Sierra Leone, tant lors de la conclusion que durant l'exdcution du contrat vis6 A
l'article 2.

Article 4

Pour le transport par mer ou air de personnes et de biens resultant de l'octroi de
la contribution financi~re, le Gouvernement de la RApublique de Sierra Leone lais-

I Entrd en vigueur le 5 septembre 1986 par la signature, conform6ment & Particle 7.
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sera aux passagers et aux foumisseurs le libre choix des transporteurs; il ne prendra
aucune mesure ayant pour effet d'exclure ou de restreindre la participation A 6galitd
de droits des transporteurs ayant leur sifge sur le territoire allemand auquel le pr&
sent Accord s'applique, et ddlivrera le cas 6chdant les autorisations n6cessaires A
leur participation.

Article 5
Le Gouvemement de la R6publique f&t6rale d'Allemagne attache une impor-

tance particulire A ce que, pour les fournitures et les services r6sultant de l'octroi
de la contribution financi~re, pr6f6rence soit donn6e aux ressources 6conomiques
offertes par le Land Berlin.

Article 6
A l'exception des dispositions de l'article 4 relatives au transport a6rien, le

pr6sent Accord s'applique 6galement au Land Berlin, sauf notification contraire
adress6e par le Gouvernement de la R6publique f6ddrale d'Allemagne au Gouverne-
ment de la R6publique de Sierra Leone dans les trois mois suivant son entr6e en
vigueur.

Article 7
Le pr6sent Accord entrera en vigueur A la date de sa signature.
FAIT A Freetown le 5 septembre 1986 en deux exemplaires originaux, chacun en

langues allemande et anglaise, les deux textes faisant 6galement foi.

Pour le Gouvernement de ]a R6publique f&t6rale d'Allemagne:

L'ambassadeur extraordinaire et pl6nipotentiaire,

FRANZ EICHINGER

Pour le Gouvernement de la Rdpublique de Sierra Leone:

Le Ministre des finances,

SHEKA KANU
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[GERMAN TEXT - TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDESRE-
PUBLIK DEUTSCHLAND UND DER REGIERUNG DER ARAB-
ISCHEN REPUBLIK SYRIEN UBER FINANZIELLE ZUSAM-
MENARBEIT

Die Regierung der Bundesrepublik Deutschland

und

die Regierung der Arabischen Republik Syrien -

im Geiste der bestehenden freundschaftlichen Beziehungen
zwischen der Bundesrepublik Deutschland und der Arabischen
Republik Syrien,

in dem Wunsch, diese freundschaftlichen Beziehungen durch
partnerschaftliche Finanzielle Zusammenarbeit zu festigen "und zu
vertiefen,

in dem Bewul3tsein, dar3 die Aufrechterhaltung dieser Beziehun-
gen die Grundlage dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in
der Arabischen Republik Syrien beizutragen -

sind wie folgt 0bereingekommen:

Artikel 1

Die Regierung der Bundesrepublik Deutschland erm6glicht es
der Regierung der Arabischen Republik Syrien oder einem ande-
ren von beiden Regierungen gemeinsam auszuwahlenden Emp-
fAnger, von der Kreditanstalt fOr Wiederaufbau, Frankfurt am
Main, zur Finanzierung der Devisenkosten fOr den Bezug von
Waren und Leistungen zur Deckung des laufenden notwendigen
zivilen Bedarfs und der im Zusammenhang mit der finanzierten
Wareneinfuhr anfallenden Devisen- und Inlandskosten fIr Trans-
port, Versicherung und Montage ein Darlehen bis zu 55 900 000
DM (in Worten: funfundfUnfzig Millionen neunhunderttausend
Deutsche Mark) zu erhalten. Es mull sich hierbei urn Lieferungen
und Leistungen gemcB der diesem Abkommen als Anlage beige-
f0gten Liste handeln, fkr die die Akkreditive nach der Unterzeich-
nung der nach Artikel 2 zu schliel3enden Vertrage er6ffnet worden
sind.
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Artikel 2

(1) Die Verwendung des in Artikel 1 genannten Betrages, die
Bedingungen, zu denen er zur Verfugung gestellt wird, sowie das
Verfahren der Auftragsvergabe bestimmen die zwischen der Kre-
ditanstalt fOr Wiederaufbau und dem EmpfAnger des Darlehens
zu schliePlenden Vertrage. die den in der Bundesrepublik gelten-
den Rechtsvorschriften unterliegen.

(2) Die Regierung der Arabischen Republik Syrien, soweit sie
nicht selbst Darlehensnehmerin ist, wird gegenuber der Kreditan-
stal fur Wiederaufbau alle Zahlungen in Deutscher Mark in Erf l-
lung von Verbindlichkeiten des Darlehensnehmers aufgrund der
nach Absatz 1 zu schlieflenden Vertrage garantieren.

Artikel 3

Die Regierung der Arabischen Republik Syrien stellt die Kredit-
anstalt fOr Wiederaufbau von sAmtlichen Steuern und sonstigen
offentlichen Abgaben frei, die im Zusammenhang mit Abschlur3
und Durchfthrung der in Artikel 2 erwAhnten Vertrage in der
Arabischen Republik Syrien erhoben werden.

Artikel 4

Die Regierung der Arabischen Republik Syrien uberIA3t bei den
sich aus der DarlehensgewAhrung ergebenden Transporten von
Personen und Gutern im See-, Land- und Luftverkehr den Passa-
gieren und Lieferanten die freie Wahl der Verkehrsunternehmen,
trifft keine Mal3nahmen, welche die gleichberechtigte Beteiligung
der Verkehrsunternehmen mit Sitz im deutschen Geltungsbereich
dieses Abkommens ausschlielen oder erschweren, und erteilt
gegebenenfalls die fOr eine Beteiligung dieser Verkehrsunterneh-
men erforderlichen Genehmigungen.

Artikel 5

Die Regierung der Bundesrepublik Deutschland legt besonde-
ren Wert darauf, daB bei den sich aus der Darlehensgewahrung
ergebenden Lieferungen und Leistungen die wirtschaftlichen
Moglichkeiten des Landes Berlin bevorzugt genutzt werden.

Artikel 6

Mit Ausnahme der Bestimmungen des Artikels 4 hinsichtlich
des Luftverkehrs gilt dieses Abkommen auch fOr das Land Berlin,
sofern nicht die Regierung der Bundesrepublik Deutschland
gegenuber der Regierung der Arabischen Republik Syrien inner-
halb von drei Monaten nach Inkrafttreten des Abkommens eine
gegenteilige ErklArung abgibt.
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Artikel 7

Dieses Abkommen tritt ruckwirkend mit dem Tage der Unter-
zeichnung in Kraft, sobald die Regierung der Arabischen Republik
Syrien der Regierung der Bundesrepublik Deutschland mitgeteilt
hat. da3 die fur das Inkrafttreten des Abkommens erforderlichen
innerstaatlichen Voraussetzungen auf Seiten der Arabischen
Republik Syrien erfOllt sind.

Geschehen zu Damaskus, am 21. Oktober 1986 in zwei
Uischriften, jede in deutscher, arabischer und englischer Spra-
che, wobei jeder Wortlaut verbindlich ist. Bei unterschiedlicher
Auslegung des deutschen und arabischen Wortlauts ist der engli-
sche Wortlaut malgebend.

Fur die Regierung der Bundesrepublik Deutschland:

WOCKEL

Fr die Regierung der Arabischen Republik Syrien:

BAKJAJI
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Anlage
zum Abkommen zwischen der Regierung der Bundesrepublik Deutschland

und der Regierung der Arabischen Republik Syrien
Ober Finanzlelle Zusammenarbeit

1. Liste der Waren und Leistungen, die gemAB Artikel 1 des
Regierungsabkommens vom 21. Oktober 1986 aus dem Dar-
lehen finanziert werden k6nnen:

a) Industrielle Roh- und Klfsstoffe sowie Halbfabrikate,

b) industrielle Ausrustungen sowie landwirtschaftliche
Maschinen und Gerate,

c) Erzeugnisse der chernischen Industrie, insbesondere Dun-
gernittel, Pflanzenschutz- und SchadlingsbekAmpfungs-
mittel, Arzneimittel,

d) sonstige gewerbliche Erzeugnisse des zivilen Bedarfs,

e) Beratungsleistungen, Patente und Lizenzgebuhren.

2. Einfuhrguter, die in dieser Liste nicht enthalten sind, k6nnen
nur finanziert werden, wenn die vorherige Zustimmung der
Regierung der Bundesrepublik Deutschland datur vorliegt.

3. Die Einfuhr von Luxusgutern und von Verbrauchsgutern fur
den privaten Bedarf sowie von Gutern und Anlagen, die milita-
rischen Zwecken dienen, ist von der Finanzierung aus dem
Darlehen ausgeschlossen.
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[ARABIC TEXT - TEXTE ARABE]

L- -11-a~ I- s, Le L 1s jj.L'

,.*& L.4th11 ..sa ,.-- jt, .I 4J J  Is 1 L...,_.a,.:..

.. I_..' I j__ . ,J I _., ... .I, J I:IL I I, I _ i - I_ I.I

. -11 . i . , _ L .....1 1 ,I . I ... .- i ) .. , i . is L i 1 I .L , _IJ

-~ 'L~z . 1 L_ , L ,._. I L_...t I I L ., .... J 1 " - .A , ,'

Vol. 1651, 1-28397



1991 United Nations - Treaty Series e Nations Unies - Recueil des Traitks 517

AGREEMENT' BETWEEN THE GOVERNMENT OF THE FEDERAL
REPUBLIC OF GERMANY AND THE GOVERNMENT OF
THE SYRIAN ARAB REPUBLIC CONCERNING FINANCIAL
CO-OPERATION

The Government of the Federal Republic of Germany

and

the Government of the Syrian Arab Republic,

in the spirit of the friendly relations existing between the Federal
Republic of Germany and the Syrian Arab Republic,

desiring to strengthen and intensify those friendly relations
through financial co-operation in a spirit of partnership,

aware that the maintenance of those relations constitutes the
basis of this Agreement,

intending to contribute to social and economic development in
the Syrian Arab Republic,

have agreed as follows:

Article 1

The Government of the Federal Republic of Germany shall
enable the Government of the Syrian Arab Republic or another
recipient to be determined jointly by the two Governments to
obtain from the Kreditanstalt fur Wiederaufbau (Development
Loan Corporation), Frankfurt/Main, a loan of up to DM 55,900,000
(fifty-five million nine hundred thousand Deutsche Mark) to meet
foreign exchange costs resulting from the purchase of goods and
services to cover current civilian requirements, and to meet for-
eign exchange and local currency costs of transport, insurance
and assembly arising in connection with the importation of goods
financed under this Agreement. The supplies and services must
be such as are covered by the list annexed to this Agreement and
for which credits have been opened after the signing of the
agreements to be concluded pursuant to Article 2 of the present
Agreement.

I Came into force retroactively on 21 October 1986, the date of signature, after the Government of the Syrian Arab
Republic had informed the Government of the Federal Republic of Germany (on 8 November 1986) of the completion
of the national requirements, in accordance with article 7.
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Article 2

(1) The utilization of the amount referred to in Article 1 of this
Agreement and the terms and conditions on which it is made
available, as well as the procedure for awarding contracts. shall
be governed by the provisions of the agreements to be concluded
between the Kreditanstalt fOr Wiederaufbau and the recipient of
the loan, which agreements shall be subject to the laws and
regulations applicable in the Federal Republic of Germany.

(2) The Government of the Syrian Arab Republic, in so far as it
is not itself the borrower, shall guarantee to the Kreditanstalt fur
Wiederaufbau all payments in Deutsche Mark to be made in
fulfilment of the borrower's liabilities under the agreements to be
concluded pursuant to paragraph 1 above.

Article 3

The Government of the Syrian Arab Republic shall exempt the
Kreditanstalt fOr Wiederaufbau from all taxes and other public
charges levied in the Syrian Arab Republic in connection with the
conclusion and implementation of the agreements referred to in
Article 2 of the present Agreement.

Article 4

The Government of the Syrian Arab Republic shall allow
passengers and suppliers free choice of transport enterprises for
such transportation by sea, land or air of persons and goods as
results from the granting of the loan, abstain from taking any
measures that might exclude or impair the participation on equal
terms of transport enterprises having their place of business in the
German area of application of this Agreement, and grant any
necessary permits for the participation of such enterprises.

Article 5

With regard to supplies and services resulting from the granting
of the loan, the Government of the Federal Republic of Germany
attaches particular importance to preferential use being made of
the economic potential of Land Berlin.

Article 6

With the exception of those provisions of Article 4 which refer to
air transport, this Agreement shall also apply to Land Berlin,
provided that the Government of the Federal Republic of Germany
does not make a contrary declaration to the Government of the
Syrian Arab Republic within three months of the date of entry into
force of this Agreement.
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Article 7

This Agreement shall enter into force retroactively on the date of
signature thereof as soon as the Government of the Syrian Arab
Republic has informed the Government of the Federal Republic of
Germany that the national requirements on the side of the Syrian
Arab Republic for the entry into force of this Agreement have been
fulfilled.

Done at Damascus on October 21" 1986 in duplicate in the
German, Arabic and English languages, all three texts being
authentic. In case of divergent interpretations of the German and
Arabic texts, the English text shall prevail.

For the Government of the Federal Republic of Germany:

WOCKEL

For the Government of the Syrian Arab Republic:

BAKJAJI
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Annex
to the Agreement between the Government of the Federal Republic of Germany

and the Government of the Syrian Arab Republic
concerning Financial Co-operation

1. List of goods and services eligible for financing from the loan
under Article 1 of the Agreement of October 21s 1986:

(a) Industrial raw and auxiliary materials as well as semi-
manufactures,

(b) industrial equipment as well as agricultural machinery and
implements,

(c) chemical products, in particular fertilizers, plant protection
agents, pesticides, medicaments,

(d) other industrial products for civilian requirements,

(e) advisory services, patents and licence fees.

2. Imports not included in the above list may only be financed
with the prior approval of the Government of the Federal
Republic of Germany.

3. The importation of luxury and consumer goods for personal
needs as well as any goods and facilities serving military
purposes may not be financed from the loan.
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOPItRATION FINANCItERE ENTRE LE GOUVER-
NEMENT DE LA R]PUBLIQUE FtD1tRALE D'ALLEMA-
GNE ET LE GOUVERNEMENT DE LA RIPUBLIQUE ARABE
SYRIENNE

Le Gouvernement de ]a R6publique fdd6rale d'Allemagne et

Le Gouvernement de la R6publique arabe syrienne,

Dans l'esprit des relations amicales qui existent entre la R6publique ft6drale
d'Allemagne et la R6publique arabe syrienne,

D6sireux de consolider et d'approfondir ces relations amicales par une coop6-
ration financi~re dans un esprit d'association,

Conscients que le maintien de ces relations constitue le fondement du pr6sent
Accord,

Entendant contribuer au d6veloppement 6conomique et social en R6publique
arabe syrienne,

Sont convenus de ce qui suit:

Article premier

Le Gouvernement de la R6publique fd6drale d'Allemagne accorde au Gou-
vernement de la R6publique arabe syrienne ou A un autre b6n6ficiaire A choisir
conjointement par les deux gouvernements la possibilit6 d'obtenir de la Kreditan-
stalt fur Wiederaufbau (Institut de cr&lit pour la reconstruction), A Francfort-sur-le-
Main, un prt A concurrence de DM 55 900 000 (cinquante-cinq millions neuf cent
mille deutsche marks) pour financer le coot en devises de l'acquisition de biens et de
services destin6s A r6pondre aux besoins civils courants et le coot en devises et en
monnaie locale des op6rations de transport, d'assurance et de montage aff6rentes A
l'importation financ6e de biens. Ces livraisons et services doivent correspondre A
ceux qui figurent sur la liste annex6e au pr6sent Accord, pour lesquels les accr6ditifs
auront 6t6 ouverts apr~s la signature des contrats A conclure conform6ment A 'ar-
ticle 2.

Article 2

1) L'utilisation du montant vis6 A l'article premier, les conditions auxquelles
il est accord6 et la proc6dure de passation des march6s sont d6termin6es par les
contrats qui seront conclus entre la Kreditanstalt fur Wiederaufbau et le b6n6ficiaire
du prPt, et qui seront r6gis par les lois et riglements en vigueur en R6publique
f6d6rale d'Allemagne.

2) Le Gouvernement de la R6publique arabe syrienne, dans la mesure oi il
n'est pas lui-m~me emprunteur, se portera garant envers la Kreditanstalt fir Wie-
deraufbau de tous les paiements en deutsche marks qui devront 8tre effectuds en

I Entr6 en vigueur b titre r6troactif le 21 octobre 1986, date de ]a signature, apr~s que le Gouvemement de la
R6publique arabe syrienne eut inform6 le Gouvernement de la R6publique f&d6rale d'Allemagne (le 8 novembre 1986)
de I'accomplissement des proc6dures internes requises, conformiment A I'article 7.
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ex6cution des obligations A remplir par 1'emprunteur en vertu des contrats A con-
clure conform6ment au paragraphe 1.

Article 3

Le Gouvernement de la R6publique arabe syrienne exon6rera la Kreditanstalt
fur Wiederaufbau de tous les imp6ts, taxes et autres droits pergus en R6publique
arabe syrienne, tant lors de la conclusion que durant l'ex6cution des contrats vis6s
A I'article 2.

Article 4

Pour le transport par terre, mer ou air de personnes et de biens r6sultant de
l'octroi du pr~t, le Gouvernement de la R6publique arabe syrienne laissera aux
passagers et aux fournisseurs le libre choix des transporteurs; il ne prendra aucune
mesure ayant pour effet d'exclure ou de restreindre la participation A 6galit6 de
droits des transporteurs ayant leur siege sur le territoire allemand auquel le pr6sent
Accord s'applique, et d61ivrera le cas 6chdant les autorisations n6cessaires A leur
participation.

Article 5

Le Gouvernement de la R6publique f&6rale d'Allemagne attache une impor-
tance particuli~re A ce que, pour les fournitures et les services financ6s par le prAt,
pr6f6rence soit donn6e aux ressources 6conomiques offertes par le Land Berlin.

Article 6

A 'exception des dispositions de I'article 4 relatives au transport a6rien, le
pr6sent Accord s'applique 6galement au Land Berlin, sauf notification contraire
adress6e par le Gouvernement de la R6publique f&i6rale d'Allemagne au Gouverne-
ment de la R6publique arabe syrienne dans les trois mois suivant l'entr6e en vigueur
de l'Accord.

Article 7

Le pr6sent Accord entrera r6troactivement en vigueur A la date de sa signature,
des que le Gouvernement de la R6publique arabe syrienne aura notifi6 le Gouver-
nement de la R6publique f6ddrale d'Allemagne que les conditions internes n6ces-
saires A son entr6e en vigueur sont remplies en ce qui concerne la RApublique arabe
syrienne.

FAIT A Damas le 21 octobre 1986 en deux exemplaires originaux, chacun en
langues allemande, arabe et anglaise, les trois textes faisant 6galement foi. En cas
d'interpr6tation divergente des textes allemand et arabe, le texte anglais pr6vaudra.

Pour le Gouvernement de la R6publique f6drale d'Allemagne:

WOCKEL

Pour le Gouvernement de la R6publique arabe syrienne:

BAKJAJI
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ANNEXE A L'ACCORD DE COOPI9RATION FINANCIP-RE ENTRE LE GOUVERNE-
MENT DE LA RLtPUBLIQUE FIDtRALE D'ALLEMAGNE ET LE GOUVERNE-
MENT DE LA RtPUBLIQUE ARABE SYRIENNE

1. Liste des biens et services qui peuvent 6tre financ6s au moyen du pr&t, confor-
m6ment A I'article premier de l'Accord intergouvernemental du 21 octobre 1986:

a) Mati~res premieres et mati~res consommables industrielles et produits semi-finis;

b) Equipement industriel et machines et outillage agricoles;
c) Produits chimiques, notamment engrais, agents phytosanitaires, pesticides, m6di-

caments;
d) Autres produits industriels destin6s A des besoins civils;

e) Services consultatifs, brevets et redevances d'exploitation.
2. L'importation des produits ne figurant pas sur la pr6sente liste ne peut tre financ~e

qu'avec I'accord prdalable du Gouvernement de la Rdpublique f6d&6rale d'Allemagne.
3. L'importation d'articles de luxe et de biens de consommation A usage personnel ainsi

que celle de biens et d'installations servant A des fins militaires ne peuvent Ptre financ6es par
le pret.
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EXCHANGE OF NOTES CONSTITUTING AN AGREEMENT' BE-
TWEEN THE GOVERNMENT OF THE FEDERAL REPUBLIC
OF GERMANY AND THE GOVERNMENT OF THE SOCIALIST
REPUBLIC OF THE UNION OF BURMA CONCERNING FINAN-
CIAL CO-OPERATION

CHARGt D'AFFAIRES A.I.
OF THE FEDERAL REPUBLIC

OF GERMANY

Rangoon, July 17, 1987

Excellency,
I have the honour to refer to

- The Agreement of 24 August 1982 be-
tween our two Governments con-
cerning Financial Co-operation, 2

- The intergovernmental negotiations
held in Bonn from 26 to 28 No-
vember 1986 and the Minutes signed
there on 28 November 1986
(items 2.5 and 2.6 (c)), and

- The consultations on development
policy held in Rangoon from
30 March to 10 April 1987,

and to propose on behalf of the Govern-
ment of the Federal Republic of Ger-
many that the following Arrangement be
concluded.

1. The Government of the Federal
Republic of Germany shall enable the
Myanma Foreign Trade Bank to obtain
from the Kreditanstalt fur Wiederauf-
bau (Development Loan Corporation),

I Came into force on 17 July 1987, the date of the note
in reply, in accordance with the provisions of the said
notes.

2 United Nations, Treaty Series, vol. 1345, p. 135.
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[GERMAN TEXT - TEXTE ALLEMAND]

GESCHAFTSTRAGER A.I.
DER BUNDESREPUBLIK

DEUTSCHLAND

Rangun, den 17. Juli 1987

Herr Minister,
ich beehre mich, Ihnen im Namen der

Regierung der Bundesrepublik Deutsch-
land unter Bezugnahme auf
- das Abkommen vom 24. August 1982

zwischen unseren beiden Regierun-
gen iber Finanzielle Zusammen-
arbeit;

- die Regierungsverhandlungen 1986
vom 26.11. bis 28.11.1986 in Bonn
und das dort unterzeichnete Proto-
koll vom 28.11.1986 (Ziffern 2.5 und
2.6 (c));

- und die entwicklungspolitischen
Konsultationen vom 30.03. bis
10.04.1987 in Rangun

die folgende Vereinbarung vorzusch-
lagen:

1. Die Regierung der Bundesrepu-
blik Deutschland ermoglicht es der
Myanma Foreign Trade Bank, bei der
Kreditanstalt fur Wiederaufbau, Frank-
furt am Main, zur Finanzierung der De-
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Frankfurt/Main, a new loan of up to DM
15,000,000 (fifteen million Deutsche
Mark) to meet foreign exchange costs re-
sulting from the purchase in the German
area of application of the aforemen-
tioned Agreement of goods and services
to cover current civilian requirements
and to meet the cost of transport and in-
surance in connection with the importa-
tion of goods financed under this Ar-
rangement, as well as to utilize for the
same purpose, following the conclusion
of a reduction agreement, residual funds
of up to DM 12,300,000 (twelve million
three hundred thousand Deutsche Mark)
from the loan provided for the power
plant section of the Kinda multi-purpose
fill dam.

2. The supplies and services must be
such as are covered by the list annexed
to this Arrangement and for which sup-
ply or service contracts have been con-
cluded after 1 August 1987, priority to be
given to covering the needs of the Syriam
hollow-glass factory in terms of spare
parts, mould and repair material.

3. In all other respects the provisions
of the Agreement of 24 August 1982, in-
cluding the Berlin clause (Article 7), shall
apply to the present Arrangement.

If the Government of the Socialist Re-
public of the Union of Burma agrees to
the proposals contained in paragraphs 1
to 3 above, this Note and Your Excel-
lency's Note in reply thereto expressing
your Government's agreement shall con-
stitute an Arrangement between our two
Governments, to enter into force on the
date of your Note in reply.

visenkosten ffir den Bezug von Lieferun-
gen und Leistungen aus dem deutschen
Geltungsbereich des genannten Abkom-
mens zur Deckung des laufenden not-
wendigen zivilen Bedarfs und der im
Zusammenhang mit der finanzierten
Wareneinfuhr anfallenden Transport-
und Versicherungskosten ein Darlehen
bis zu 15 Millionen DM (in Worten: ffinf-
zehn Millionen Deutsche Mark) neu
aufzunehmen sowie nach AbschluB des
Kuirzungsvertrags bis zu 12,3 Millionen
DM (in Worten: zw6lf Millionen drei-
hunderttausend Deutsche Mark) aus den
Restmitteln des Darlehens fir das Was-
serkraftwerk Kinda-Damm zu diesem
Zwecke zu verwenden.

2. Es muB sich hierbei um Lieferun-
gen und Leistungen gemaB der dieser
Vereinbarung als Anlage beigefuigten
Liste handeln, fur die die Liefer- bzw.
Leistungsvertrdige nach dem 01. August
1987 abgeschlossen worden sind, wobei
der Bedarf der Hohlglasfabrik Syriam an
Ersatzteilen, Formen und Reparaturma-
terial mit Prioritdit abgedeckt werden
soll.

3. Im ubrigen gelten die Bestimmun-
gen des Abkommens vom 24. August
1982 einschlieBlich der Berlin-Klausel
(Artikel 7) auch fir diese Vereinbarung.

Falls sich die Regierung der Sozialis-
tischen Republik Birmanische Union mit
den unter den Nummern 1 bis 3 enthal-
tenen Vorschlagen einverstanden erklrt,
werden diese Note und die das Einver-
stndnis Ihrer Regierung zum Ausdruck
bringende Antwortnote Eurer Exzellenz
eine Vereinbarung zwischen unseren
beiden Regierungen bilden, die mit dem
Datum Ihrer Antwortnote in Kraft tritt.
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Accept, Excellency, the assurance of
my highest consideration.

[Signed]
FRANZ RING

17/7/87

His Excellency U Nyunt Maung
Deputy Minister for Planning and Fi-

nance of the Socialist Republic of the
Union of Burma in Rangoon

Genehmigen Sie, Exzellenz, die Ver-
sicherung meiner ausgezeichnetsten
Hochachtung.

[Signed - Signe]

FRANZ RING

17/7/87

Seiner Exzellenz Stellvertretender Mi-
nister fur Planung und Finanzen der
Sozialistischen Republik Birmanische
Union U Nyunt Maung

Rangoon
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ANNEX TO THE ARRANGEMENT BE-
TWEEN THE GOVERNMENT OF THE
FEDERAL REPUBLIC OF GERMANY
AND THE GOVERNMENT OF THE
SOCIALIST REPUBLIC OF THE
UNION OF BURMA CONCERNING
FINANCIAL CO-OPERATION

1. List of goods and services eligible for
financing from the loan under paragraph I of
the Arrangement of July 17, 1987.

(a) Industrial raw and auxiliary materials
a well as semi-manufactures,

(b) Industrial equipment as well as agri-
cultural machinery and implements,

(c) Spare parts and accessories of all
kinds,

(d) Chemical products, in particular fertil-
izers, plant protection agents, pesticides, me-
dicaments,

(e) Other industrial products of impor-
tance for the development of the Socialist
Republic of the Union of Burma,

(f) Advisory services, patents and licence
fees.

2. Imports not included in the above list
may only be financed with the prior approval
of the Government of the Federal Republic
of Germany.

3. The importation of luxury and con-
sumer goods for personal needs as well as
any goods and facilities serving military pur-
poses may not be financed from the loan.

ANLAGE ZUR VEREINBARUNG ZWI-
SCHEN DER REGIERUNG DER BUN-
DESREPUBLIK DEUTSCHLAND
UND DER REGIERUNG DER SO-
ZIALISTISCHEN REPUBLIK BIRMA-
NISCHE UNION UBER FINAN-
ZIELLE ZUSAMMENARBEIT

1. Liste der Waren und Leistungen, die
gemal3 Nummer 1 der Regierungsverein-
barung vom 17. Juli 1987 aus dem Darlehen
finanziert werden konnen:

a) Industrielle Roh- und Hilfsstoffe sowie
Halbfabrikate,

b) Industrielle Ausristungen sowie land-
wirtschaftliche Maschinen und Gerate,

c) Ersatz- und Zubehorteile aller Art,

d) Erzeugnisse der chemischen Industrie,
insbesondere Diingemittel, Pflanzenschutz-
und Schadlingsbekampfungsmittel, Arznei-
mittel,

e) sonstige gewerbliche Erzeugnisse, die
fir die Entwicklung der Sozialistischen Re-
publik Birmanischer Union von Bedeutung
sind,

f) Beratungsleistungen, Patente und Li-
zenzgebuhren.

2. Einfuhrgiiter, die in dieser Liste nicht
enthalten sind, k6nnen nur finanziert wer-
den, wenn die vorherige Zustimmung der
Regierung der Bundesrepublik Deutschland
dafuir vorliegt.

3. Die Einfuhr von Luxusgitern und von
Verbrauchsgfitem ffir den privaten Bedarf
sowie von Gitern und Anlagen, die militdri-
schen Zwecken dienen, ist von der Finan-
zierung aus dem Darlehen ausgeschlossen.
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II

THE SOCIALIST REPUBLIC OF THE UNION OF BURMA
MINISTRY OF PLANNING AND FINANCE

17 July 1987

Sir,
I have the honour to acknowledge the receipt of your Note of 17 July 1987

which reads as follows:

[See note I]

I have further the honour to confirm on behalf of the Government of the Social-
ist Republic of the Union of Burma the foregoing arrangement and to agree that your
Note and this Note shall be regarded as constituting an agreement between the two
Governments, which will enter into force on the date of this reply.

I avail myself of this opportunity to extend to you the assurances of my high
consideration.

[Signed]
NYUNT MAUNG
Deputy Minister

Ministry of Planning and Finance

Mr. Franz Erwin Ring
Charg6 d'affaires a.i.
Embassy of the Federal Republic of Germany
Rangoon

[Annex as under note I]
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[TRADUCTION - TRANSLATION]

ICHANGE DE NOTES CONSTITUANT UN ACCORD' DE COOPItRA-
TION FINANCIkRE ENTRE LE GOUVERNEMENT DE LA RI-
PUBLIQUE FItD1tRALE D'ALLEMAGNE ET LE GOUVER-
NEMENT DE LA RIfPUBLIQUE SOCIALISTE DE L'UNION
BIRMANE

I

LE CHARGE DAFFAIRES PAR INT9RIM
DE LA RAPUBLIQUE FIDIRALE D'ALLEMAGNE

Rangoon, le 17 juillet 1987

Monsieur le Ministre,

Suite

- A 'Accord de coop6ration financi~re du 24 aoft 19822 entre nos deux gouver-
nements;

- Aux n6gociations intergouvernementales qui ont eu lieu du 26 au 28 novembre
1986 A Bonn et au proc~s-verbal qui y a 6t6 sign6 le 28 novembre 1986 (para-
graphes 2.5 et 2.6 c);

- Aux consultations sur la politique de d6veloppement qui se sont d6roul6es du
30 mars au 10 avril 1987 A Rangoon,

j'ai l'honneur de vous proposer l'accord ci-apr~s au nom du Gouvernement de la
R6publique f6d6rale d'Allemagne :

1. Le Gouvernement de la R6publique f6drale d'Allemagne accorde A la
Myanmar Foreign Trade Bank la possibilit6 de contracter aupris de la Kreditan-
stalt fur Wiederaufbau (Institut de crdlit pour la reconstruction), A Francfort-sur-le-
Main, un nouveau pr~t A concurrence de DM 15 000 000 (quinze millions de deut-
sche marks) pour financer le coot en devises de l'acquisition, dans la zone allemande
d'application de l'Accord susmentionn6, de biens et de services destin6s A r6pondre
aux besoins civils courants et le coot des op6rations de transport et d'assurance
aff6rentes h l'importation de biens financ6e dans le cadre de cet Accord, ainsi que
d'employer A la m~me fin, apris la conclusion du contrat de reduction, un montant
A concurrence de DM 12,3 millions (douze millions trois cent mille deutsche marks)
sur le reste du pret destin6 A la centrale 61ectrique du barrage de Kinda.

2. Ces livraisons et services doivent correspondre A ceux qui figurent sur la
liste annex6e au pr6sent Accord, pour lesquels les contrats de livraison ou de service
ont 6t6 conclus apr~s le ier aodt 1987, 6tant entendu que la priorit6 sera donn6e aux

I Entrd en vigueur le 17 juillet 1987, date de la note de rdponse, conformtment aux dispositions desdites notes.
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besoins de l'usine de gobeleterie Syriam pour ses pi ces d6tach6es, moules et ma-
t6riel de rdparation.

3. Pour le reste, les dispositions de 'Accord du 24 aofit 1982, y compris la
clause de Berlin (article 7) s'appliquent dgalement au prdsent Accord.

Si les propositions 6nonc6es aux paragraphes 1 A 3 rencontrent l'agr6ment du
Gouvemement de la R6publique socialiste de l'Union birmane, la pr6sente note et
votre note exprimant l'accord de votre Gouvernement constitueront entre nos deux
Gouvernements un accord qui entrera en vigueur A la date de votre r6ponse.

Veuillez agr6er, etc.

[Signel
FRANZ RING

17/7/87

Son Excellence le Ministre adjoint du Plan et des finances
de la R6publique socialiste de l'Union birmane
U Nyunt Maung

Rangoon
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ANNEXE A L'ACCORD DE COOPIfRATION FINANCItRE ENTRE LE GOUVERNE-
MENT DE LA RtPUBLIQUE FtDIRALE D'ALLEMAGNE ET LE GOUVERNE-
MENT DE LA RtPUBLIQUE SOCIALISTE DE L'UNION BIRMANE

1. Liste des biens et services qui peuvent etre financ6s au moyen du prP.t, confor-
m6ment au paragraphe I de l'Accord intergouvernemental du 17 juillet 1987 :

a) Mati~res premiires et mati~res consommables industrielles et produits semi-finis;
b) Equipement industriel et machines et outillage agricoles;
c) Pi6ces de rechange et pieces d6tach6es de toute nature;
d) Produits chimiques, notamment engrais, agents phytosanitaires, pesticides, mAdi-

caments;
e) Autres produits industriels importants pour le ddveloppement de la R~publique so-

cialiste de l'Union birmane;
f) Services consultatifs, brevets et redevances d'exploitation.
2. L'importation de produits ne figurant pas sur la prdsente liste ne peut 8tre financce

qu'avec l'accord prdalable du Gouvernement de la R~publique f~ddrale d'Allemagne.
3. L'importation d'articles de luxe et de biens de consommation A usage personnel ainsi

que celle de biens et d'installations servant A des fins militaires ne peuvent 8tre financdes au
moyen du prt.
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11

RtPUBLIQUE SOCIALISTE DE L'UNION BIRMANE
MINISTERE DU PLAN ET DES FINANCES

Le 17 juillet 1987

Monsieur,

J'ai l'honneur d'accuser r&ception de votre note du 17 juillet 1987 libelle
comme suit:

[Voir note I]

Je vous confirme au nom du Gouvemement de la R6publique socialiste de
l'Union birmane l'accord susmentionn6 et vous donne mon accord pour que votre
note et ]a pr6sente note constitue entre les deux Gouvemements un accord qui
entrera en vigueur A la date de ]a pr6sente r6ponse.

Veuillez agr6er, etc.

Ministre adjoint
Minist~re du Plan et des finances

[Signe]

U NYUNT MAUNG

M. Franz Erwin Ring
Charg6 d'affaires par int6rim
Ambassade de la Rdpublique f&I6rale d'Allemagne
Rangoon

[Annexe comme sous la note I]
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[GERMAN TEXT - TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDESREPU-
BLIK DEUTSCHLAND UND DER REGIERUNG DER REPU-
BLIK TURKEI UBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland

und

die Regierung der Republik Turkei,

im Geiste der bestehenden freundschaftlichen Beziehungen
zwischen der Bundesrepublik Deutschland und der Republik
TUrkei,

in dem Wunsch, diese freundschaftlichen Beziehungen durch
partnerschaftliche Finanzielle Zusammenarbeit zu festigen und zu
vertiefen,

im Bewul3tsein, daB die Aufrechterhaltung dieser Beziehungen
die Grundlage dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in
der Republik Turkei beizutragen,

sind wie folgt ubereingekommen:

Artikel 1

(1) Die Regierung der Bundesrepublik Deutschland erm6glicht
es der Regierung der Republik Turkei, zur Verwirklichung der
Ziele ihres Entwicklungsplanes im Rahmen des Turkei-Konsor-
tiums der Organisation fOr wirtschattliche Zusammenarbeit und
Entwicklung (OECD) im Wege bilateraler Finanzhilfe fOr das Jahr
1987 bei der Kreditanstalt fur Wiederaufbau, Frankfurt am Main,
Darlehen bis zur Hohe von insgesamt 130 000 000,- DM (in Wor-
ten: einhundertdrei3ig Millionen Deutsche Mark) zur Finanzierung
von Vorhaben aufzunehmen, wenn nach Prufung die Forderungs-
wurdigkeit festgestellt worden ist.

(2) Der Betrag nach Absatz 1 ist wie folgt zu verwenden:

(a) Darlehen bis zu 10 200 000,- DM (in Worten: zehn Millionen
zweihunderttausend Deutsche Mark) zur Finanzierung von
Eisenbahnmaterial fOr die Turkiye Cumhuriyeti Devlet
Demiryollari (TCDD);
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(b) Darlehen bis zu 75 000 000,- DM (in Worten: funfundsiebzig
Millionen Deutsche Mark) zur Finanzierung von Rohren und
Rohrleitungsmaterial fOr die Wasserversorgung Istanbul;

(c) ein Darlehen von bis zu 23 000 000,- DM (in Worten: drei-
undzwanzig Millionen Deutsche Mark) zur Finanzierung einer
Kreditlinie der Turkiye Halk Bankasi;

(d) ein Darlehen von bis zu 21 800 000 DM (in Worten: einund-
zwanzig Millionen achthunderttausend Deutsche Mark) zur
Finanzierung einer Kreditlinie der Turkiye Cumhuriyeti Ziraat
Bankasi.

(3) Die in Absatz 2 Buchstaben (a) bis (d) bezeichneten Vor-
haben k6nnen im Einvernehmen zwischen der Regierung der
Bundesrepublik Deutschland und der Regierung der Republik
Turkei durch andere Vorhaben ersetzt werden.

Artikel 2

Die Verwendung der in Artikel 1 genannten BetrAge, die Bedin-
gungen, zu denen sie zur Verfugung gestellt werden, sowie das
Verfahren der Auftragsvergabe bestimmen die zwischen der Kre-
ditanstalt fOr Wiederaufbau und der Republik Turkei zu schliel3en-
den Vertrge, die den in der Bundesrepublik Deutschland gelten-
den Rechtsvorschriften unterliegen.

Artikel 3

Die Regierung der Republik Turkei stellt die Kreditanstalt for
Wiederaufbau von sAmtlichen Steuern und sonstigen 6ffentlichen
Abgaben frei, die im Zusammenhang mit Abschlu3 und DurchfOh-
rung der in Artikel 2 erwAhnten Vertrge in der Republik Turkei
erhoben werden.

Artikel 4

Die Regierung der Republik Turkei uberlf3t bei den sich aus
der DarlehensgewAhrung ergebenden Transporten von GOtern im
Land-, See- und Luftverkehr den Passagieren und Lieferanten die
freie Wahl der Verkehrsunternehmen, trifft keine Mallnahmen,
welche die gleichberechtigte Beteiligung der Verkehrsunterneh-
men mit Sitz im deutschen Geltungsbereich dieses Abkommens
ausschlief3en oder erschweren, und erteilt gegebenenfalls die fOr
eine Beteiligung dieser Verkehrsunternehmen erforderlichen
Genehmigungen.

Artikel 5

Die Regierung der Bundesrepublik Deutschland legt besonde-
ren Wert darauf, daB bei den sich aus der DarlehensgewAhrung
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ergebenden Lieferungen und Leistungen die wirtschaftlichen
Moglichkeilen des Landes Berlin bevorzugt genutzt werden.

Artikel 6

Dieses Abkommen gilt auch fur das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegenuber der
Regierung der Republik TUrkei innerhalb von drei Monaten nach
Inkrafttreten des Abkommens eine gegenteilige Erklarung abgibt.

Artikel 7

Dieses Abkommen tritt ruckwirkend mit dem Tage der Unter-
zeichnung in Kraft, sobald die Regierung der Republik Turkei der
Regierung der Bundesrepublik Deutschland mitgeteilt hat, daf3 die
innerstaatlichen Voraussetzungen fur das Inkrafttreten des
Abkommens auf seiten der Republik Turkei erfult sind.

Geschehen zu Bonn am 25. November 1987 in zwei Urschrif-
ten, jede in deutscher, englischer und turkischer Sprache, wobei
jeder Wortlaut verbindlich ist. Bei unterschiedlicher Auslegung
des deutschen und des tOrkischen Wortlauts ist der englische
Wortlaut maflgebend.

FOr die Regierung der Bundesrepublik Deutschland:

Dr. HANS WERNER LAUTENSCHLAGER

ANTON ZAHN

Fiir die Regierung der Republik Tuirkei:

YENCER DINCMEN
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[TURKISH TEXT - TEXTE TURC]

TURKIYE CUMHURiYETI HUKOMETi WLE ALMANYA FEDERAL
CUMHURIYETi HIKOMETI ARASINDA MAL iBIRLiOi'NE
DAIR ANLA*MA

TUrkiye Cumhuriyeti HUkumeti

ile

Almanya Federal Cumhuriyeti HUkumeti,

TUrkiye Cumhuriyeti ile Almanya Federal Cumhuriyeti arasinda

mevcut dostane iliskiler anlayisi icinde,

bu dostane iliskileri taraflar arasindaki malT isbirligi ile

gUclendirmek ve yogunlastirmak arzusu ile,

bu iliskilerin devaminin iSbu Anlasmanin esasini teskil ettigini

mUdrik olarak,

TUrkiye Cumhuriyeti'ndeki sosyal ve iktisadi kalkinmaya katkida

bulunmaK amaci ile,

asag1daki hususlarda mutabik kalmislardir:

Madde 1

(1) Almanya Federal Cumhuriyeti HUkGmeti TUrkiye Cumhuriyeti

H~kumetine, Kalkinma plan hedeflerinin gerceklestirilesi

amaci ile, inceleme sonunda projeler gelistirmeye layk

bulundugu takdirde, bu projelerin finansmanini karsilarnak

Uzere, tktisadi Isbirlii ve Kalkanmi Teskiliti (OECD)

TUrkiye Konsorsiyomu cercevesi icinde ikili alanda rafi

yardim olarak 1987 yli icin Frankfurt am Main'deki
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Kreditanstalt fUr Wiederaufbau'dan toplam 130.000.CCO,- OM.

(YUzotuz milyon Alman Marki) na kadar ikrazda bulunra imkini

saglayacaktir.

(2) 1. paragrafta sozU edilen meblig asagidaki sekilde iullaniia-

caktir.

a) Trkiye Cumhuriyeti Devlet Demiryollarinin (TCDD) demiryolu

Techizatinin finansmani icin 10.200.000,- DM (on -ilyon

ikiyUzbin Alman Marki) na kadar ikraz;

b) Istanbul'a Su Temini amaciyla boru ve boru hatti tochizatinin

finansmani icin 75.000.000,- DM (Yetmisbes milyon Alman

Marki) na kadar ikraz;

c) TUrkiye Halk Bankasi Kredi imkinlarinin finansmani icin

23.C0.000,- DM (YirmiUc milyon Alman Marki) na kadar ikraz;

d) TUrkiye Cumhuriyeti Ziraat Bankasi Kredi iinkanlarinin

finansmani icin 21.800.000,- OM (Yirmibir milyon sekizyUzbin

Alman Marki) na kadar ikraz;

(3) 2. paragraf (a) ili (d) alt paragraflarinda belirtilen projeler,

TUrkiye Cumhuriyeti HUkumeti ile Almanya Federal Cjmhuriyeti

HUkmeti arasinda nutabakat saglanmasi halinde baska projeler

ile degistirilebilir.

Madde 2

1. maddede sozU edilen meblaglarin kullanilmasi ve diger kullanma

ve sparis verme usul ve $artlari, TUrkiye Cumhuriyeti ile

Kreditnstalt fUr Wiederaufbau arasinda, Almanya Federal Cumhuriyeti

kanun ve mevzuatina uygun olarak aktolunacak mukavelelerle tespit

edilecektir.
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Madde 3

Trrkiye Cumhuriyeti Hkurmeti, 2'nci maddede zikredilen MuKavelelerin

akdi ve uygulanmasi sirasinda, TUrkiye'de alinan bUtin vergi ve diger

kamu resimlerinden Kreditanstalt fUr Wiederaufbau'yu muaf tutacaktir.

Madde 4

Tdrkiye Cumhuriyeti Htkuimeti. ikrazdan karsilanmak suretiyle kara,

deniz ve hava yoluyla nakledilecek sahis ve mallarla ilgili olarak

yolcu ve ihracatcilara nakliyat tesebbUslerinin serbest secimi icin

musaade edecek ve isbu Anlasmanin Alman uygulama alanlnda rrukim

olan bu tesebbUslerin adil ve esit istiriklerinin deqprini azaltabi-

lecek her tirlU tedbiri almaktan imtina edecek ve taleo eoil resinde

gerekli misaadevi verecektir.

Madae

Almanya Federal Cumhuriveti H,.iureti, verilen ikrazdan :emin edilecek

mal ve hizmetler nususunda Berlin Land'inin ekonomik potansilyelinin

kullanilmasinin Gnceiikle 96z 6nUnde bulundurulmasinda -zei Di, sn-m

atfetmektedir.

Madde 6

tsbu Anlasma, yUrUrl6ge girisinden itibaren 6c ay icinde Almanya

Federal Cumhuriyeti HUkumeti TUrkiye Cumhuriyeti HUkumetire aksine

bir beyanaa bulunmadigi takdirde, Berlin Land'i icin de muteber

olacaktir.
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Madde 7

tsbu Anlasma, yUrUrlUge konulras i cin mii1T vecibelerin yerine

getirilmis oldugunun Trkiye Cumhuriyeti HUkumeti tarafindan Almanya

Federal Cumhuriyeti HUkumetine bildirilmesi Ozerine, imzalandigi

tarihten itibaren, makabline samil olmak Uzere yiriUr1lge Sirer.

Bonn'da 25 Kasim 1987 tarihinde

Trkce, Ingilizce ve Almanca olarak ikiser niisha halinde

tanzim edilmi$ olup, her biri baglayicidir.

Tijrkce ve Almanca metinlerinin 'Krk1i yorumu halinde

:ngilizce nUsha Psas ilinacakti'.

Ttirkiye Cumhuriyeti
Hukfimeti adina:

[Signed - Signel

Almanya Federal Cumhuriyeti
Hfikflmeti adina:

[Signed - Signe]2

[Signed - Signe]3

I Signed by Yener Dincmen - Signd par Yener Dincmen.2 Signed by Dr. Hans Werner Lautenschlager - Sign6 par Dr. Hans Werner Lautenschlager.
3 Signed by Anton Zahn - Signd par Anton Zahn.
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF TURKEY AND THE GOVERNMENT OF THE FEDERAL
REPUBLIC OF GERMANY CONCERNING FINANCIAL CO-OP-
ERATION

The Government of the Republic of Turkey

and

the Government of the Federal Republic of Germany.

in the spirit of the friendly relations existing between the Repu-
blic of Turkey and the Federal Republic of Germany,

desiring to strengthen and intensiliy those friendly relations
through financial co-operation in a spirit of partnership.

aware that the maintenance of those relations constitutes the
basis of this Agreement.

intending to contribute to social and economic development in
the Republic of Turkey.

have agreed as follows:

Article 1

(1) The Government of the Federal Republic of Germany shall
enable the Government of the Republic of Turkey. with a view to
realizing the objectives of its development plan within the scope of
the Turkey Consortium of the Organization for Economic Co-
operation and Development (OECD). to raise with the Kredit-
anstalt fOr Wiederaufbau (Development Loan Corporation), Frank-
furt/Main. loans up to a total of DM 130.000,000 (one hundred and
thirty million Deutsche Mark) as bilateral financial assistance for
1987 to meet the costs of the projects, if, after examination, the
projects have been found eligible for promotion.

(2) The amount pursuant to paragraph 1 above shall be used as
follows:

(a) a loan of up to DM 10,200.000 (ten million two hundred
thousand Deutsche Mark) to finance railway material for
TUrkiye Cumhuriyeti Devlet Demiryollari (TCDD);

Came into force retroactively on 25 November 1987, the date of signature, after the Government of the Republic
of Turkey had notified the Government of the Federal Republic of Germany (on 7 June 1990) of the completion of the
national requirements in accordance with article 7.
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(b) a loan of up to DM 75.000,000 (seventy-five million Deutsche
Mark) to finance pipes and pipeline material for the water-
supply system of Istanbul;

(c) a loan of up to DM 23,000,000 (twenty-three million Deutsche
Mark) to finance a creditline of Turkiye Halk Bankasi;

(d) a loan of up to OM 21,800,000 (twenty-one million eight
hundred thousand Deutsche Mark) to finance a creditline of
TOrkiye Cumhuriyeti Ziraat Bankasi.

(3) The projects referred to in paragraph 2 (a) to (d) above may
be replaced by other projects if the Government of the Republic of
Furkey and the Government of the Federal Republic of Germany
so agree.

Article 2

The utilization of the amounts referred to in Article I of this
Agreement and the terms and conditions on which they are made
available, as well as the procedure for awarding contracts, shall
be governed by the provisions of the agreements to be concluded
between the Kreditanstalt fOr Wiederaufbau and the Republic of
Turkey, which agreements shall be subject to the laws and
regulations applicable in the Federal Republic of Germany.

Article 3

The Government of the Republic of Turkey shall exempt the
Kreditanstalt fur Wiederaufbau from all taxes and other public
charges levied in the Republic of Turkey in connection with the
conclusion and implementation of the agreements referred to in
Article 2 of the present Agreement.

Article 4

The Government of the Republic of Turkey shall allow passen-
gers and suppliers free choice of transport enterprises for such
transportation by land, sea or air of goods as results from the
granting of the loans, abstain from taking any measures that might
exclude or impair the participation on equal terms of transport
enterprises having their place of business in the German area of
application of this Agreement, and grant any necessary permits
for the participation of such enterprises.

Article 5

With regard to supplies and services resulting from the granting
of the loans, the Government of the Federal Republic of Germany
attaches particular importance to preferential use being made of
the economic potential of Land Berlin.
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Article 6

This Agreement shall also apply to Land Berlin, provided that
the Government of the Federal Republic of Germany does not
make a contrary declaration to the Government of the Republic of
Turkey within three months of the date of entry into force of this
Agreement.

Article 7

This Agreement shall enter into force retroactively on the date of
signature as soon as the Government of the Republic of Turkey
has informed the Government of the Federal Republic of Germany
that the national requirements for the entry into force of this
Agreement on the side of the Republic of Turkey have been
fulfilled.

For the Government of the Federal Republic of Germany:

Dr. HANS WERNER LAUTENSCHLAGER
ANTON ZAHN

For the Government of the Republic [of] Turkey:

YENER DINCMEN
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOPItRATION FINANCLI-RE ENTRE LE GOUVER-
NEMENT DE LA RI-PUBLIQUE FItDIRALE D'ALLEMAGNE
ET LE GOUVERNEMENT DE LA RtPUBLIQUE TURQUE

Le Gouvernement de la R6publique f6d~rale d'Allemagne et

Le Gouvernement de la R~publique turque,

Dans l'esprit des relations amicales qui existent entre ]a R4publique f6ddrale
d'Allemagne et ]a R~publique turque,

D6sireux de consolider et d'approfondir ces relations amicales par une coop6-
ration financiire dans un esprit d'association,

Conscients que le maintien de ces relations constitue le fondement du pr6sent
Accord,

Entendant contribuer au d6veloppement dconomique et social en R6publique
turque,

Sont convenus de ce qui suit:

Article premier

1) Le Gouvernement de la R6publique f&16rale d'Allemagne accorde au Gou-
vernement de la R6publique turque, pour la r6alisation des objectifs de son plan de
d6veloppement dans le cadre du Consortium Turquie de l'Organisation de coop6ra-
tion et de d6veloppement 6conomiques (OCDE), la possibilit6 d'obtenir de la Kre-
ditanstalt fUr Wiederaufbau (Institut de cr&lit pour la reconstruction), A Francfort-
sur-le-Main, des prets A concurrence d'un montant total de DM 130 000 000 (cent
trente millions de deutsche marks) au titre de l'aide financi~re bilat6rale pour l'an-
n6e 1987, afin de financer des projets A entreprendre si, apr~s examen, ces projets
sont reconnus dignes d'etre encourag6s.

2) Le montant vis6 au paragraphe 1 est A utiliser comme suit:

a) Un pr~t A concurrence de DM 10 200 000 (dix millions deux cent mille
deutsche marks) pour financer du mat6riel ferroviaire destin6 A la Turkiye Cumhuri-
yeti Devlet Demiryollari (TCDD);

b) Un prt A concurrence de DM 75 000 000 (soixante-quinze millions de
deutsche marks) pour financer des conduites et du mat~iel pour conduites destin6s
A l'alimentation en eau d'Istanbul;

c) Un prt A concurrence de DM 23 000 000 (vingt-trois millions de deutsche
marks) pour financer une ligne de cr&lit de la TUrkiye Halk Bankasi;

d) Un pr~t i concurrence de DM 21 800 000 (vingt et un millions huit cent mille
deutsche marks) pour financer une ligne de cr6dit de la Thrkiye Cumhuriyeti Ziraat
Bankasi.

I Entrd en vigueur avec effet r6troactif au 25 novembre 1987, date de la signature, apr~s que le Gouvemement de la
R6publique turque a inforn le Gouvernement de la Rpublique fd rale d'Allemagne (le 7 juin 1990) de I'accomplisse-
ment des procdures internes requises, conformnment A I'article 7.
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3) Le Gouvernement de ia Republique f&l6rale d'Allemagne et le Gouverne-
ment de la R6publique turque peuvent d6cider d'un commun accord de remplacer
les projets visds aux alin6as a A d du paragraphe 2 par d'autres projets.

Article 2

L'utilisation des montants vis6s A l'article premier, les conditions auxquelles ils
sont accord6s et la proc6dure de passation des march6s sont d6termin6es par les
contrats qui seront conclus entre la Kreditanstalt fur Wiederaufbau et la R6publique
turque, et qui seront r6gis par les lois et r~glements en vigueur en R6publique f&t6-
rale d'Allemagne.

Article 3

Le Gouvernement de la Rdpublique turque exon6rera la Kreditanstalt fur Wie-
deraufbau de tous les imp6ts, taxes et autres droits pergus en Rdpublique turque,
tant lors de la conclusion que durant 1'exdcution des contrats vis6s A ]'article 2.

Article 4

Pour le transport par terre, mer ou air de personnes et de biens r6sultant de
l'octroi des pr&s, le Gouvernement de la R6publique turque laissera aux passagers
et aux fournisseurs le libre choix des transporteurs; il ne prendra aucune mesure
ayant pour effet d'exclure ou de restreindre ]a participation A 6galit6 de droits des
transporteurs ayant leur siege sur le territoire allemand auquel le pr6sent Accord
s'applique, et d61ivrera le cas 6ch6ant les autorisations n6cessaires A leur partici-
pation.

Article 5
Le Gouvernement de la R6publique f6d6rale d'Allemagne attache une impor-

tance particuli~re A ce que, pour les fournitures et les services financ6s par les prts,
pr6f6rence soit donn6e aux ressources 6conomiques offertes par le Land Berlin.

Article 6
Le pr6sent Accord s'applique 6galement au Land Berlin, sauf notification con-

traire adress6e par le Gouvernement de la R6publique f6d6rale d'Allemagne au Gou-
vernement de la R6publique turque dans les trois mois qui suivront son entr6e en
vigueur.

Article 7

Le pr6sent Accord entrera r6troactivement en vigueur A la date de sa signature,
ds que le Gouvernement de la R6publique turque aura notifi6 le Gouvernement de
]a Rlpublique fMd6rale d'Allemagne que les conditions internes n6cessaires A son
entr6e en vigueur sont remplies en ce qui concerne la Rlpublique turque.
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FAIT A Bonn le 25 novembre 1987 en deux exemplaires originaux, chacun en
langues allemande, anglaise et turque, les trois textes faisant Agalement foi. En cas
d'interpr6tation divergente des textes allemand et turc, le texte anglais pr6vaudra.

Pour le Gouvemement de la R6publique f&i6rale
d'Allemagne:

HANS WERNER LAUTENSCHLAGER

ANTON ZAHN

Pour le Gouvernement de la R6publique turque:
YENER DINCMEN
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AGREEMENT' BETWEEN THE UNITED NATIONS AND THE
LATIN AMERICAN ECONOMIC SYSTEM

The United Nations and the Latin American Economic System:

Whereas both organizations share principles and objectives aimed at the
co-operation, development and well-being of nations;

Whereas the Latin American Economic System has maintained relations of
co-operation with the United Nations;

Whereas the Economic Commission for Latin America and the Caribbean has
developed close links of co-operation with the Latin American Economic System;

Bearing in mind that the Permanent Secretariat of the Latin American
Economic System has carried out several different progra mes with the support
of the United Nations Development Programme, in areas of priority to the
region's economic and social development;

Recalling the effectiveness of the Agreement between the Latin American
Economic System and the United Nations Development Programme, dated 23 March
1977;

Recalling that in its Resolution 45/52 the General Assembly of the United
Nations requested both the Secretary-General of the United Nations and the
Permanent Secretary of the Latin American Economic System to continue
consultations with a view to signing, as soon as possible, an agreement of co-
operation between the United Nations and the Latin American Economic System;

Recalling Decision No. 318 by the Latin American Council on co-
operation between the Latin American Economic System and the United Nations;

Expressing the willingness to broaden and intensify the co-operation
between the United Nations and the Latin American Economic System;

Have agreed to the following:

Articl1. The United Nations and the Latin American Economic System
agree to strengthen and expand their co-operation in matters which are of
common concern in the field of their respective competence pursuant to their
constitutional instruments.

Article2. The United Nations through its Economic Commission for Latin
America and the Caribbean, and the Latin American Economic System shall-
periodically consult on questions of concern to both organizations
particularly for the purpose of achieving their respective objectives and co-
ordinating activities relating to the economic and social development of Latin
America, without prejudice to the relations already existing between the Latin
American Economic System and other units of the United Nations Secretariat.

I Came into force on 27 September 1991 by signature, in accordance with article 4.
2 Umted Nations, Official Records of the General Assembly, Forty-fifth Session, vol. 1 Supplement No. 49

(A/4549), p. 14
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Article 3. The United Nations and the Latin American Economic System
shall endeavor to exchange information and documentation relating to economic
and social matters which are of coon interest to both organizations.

Information and documentation which are of a confidential or restrictive
nature shall not be exchanged unless special arrangements have been made to
meet the conditions required. Subject to their policies and regulations, the
Secretariat of the two organizations shall also endeavor to co-ordinate their
efforts in the collection, analysis, publication and dissemination of
information and documentation concerning economic and social matters which are
of common interest to both organizations.

Ar&ie1m.A. The present Agreement shall enter into force on the date on
which it is signed by the authorized representatives of the United Nations and
the Latin American Economic System.

The Agreement may be amended by common consent of the two parties.
The Agreement may be terminated through notification by one of the

parties and shall lapse three months after the date of such notification.

IN WITNESS WHEREOF, the undersigned representatives of the United
Nations and of the Latin American Economic System have signed the present
Agreement in duplicate in English and Spanish, both texts being equally
authentic.

Done this 27th day of September 1991 at the United Nations Headquarters
in New York.

For the United Nations: For the Latin American

Economic System:

[Signed] [Signed]

JAVIER PREZ DE CUELLAR CARLOS P9REZ DEL CASTILLO

Secretary-General Permanent Secretary
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[SPANISH TEXT - TEXTE ESPAGNOL]

ACUERDO ENTRE LAS NACIONES UNIDAS Y EL SISTEMA ECO-
NOMICO LATINOAMERICANO

Las Maciones Unidas y el Sistema Econ6mico Latinoamericano;

Considerando quo ambas organizaciones comparten principios y objetivos
orientados a 10 cooperaci6n, el desarrollo y el bienetar de las naciones;

Considerando quo el Sistema Econ6mico Latinoamericano ha mantenido
relaciones de cooperaci6n con las Naclones Unidas;

Considerando qua la Comisi6n Econ6mica par& Amirica Latina y el Caribe ha
desarrollado vinculos estrechos de cooperaci6n con el Sistema Econ6mico
Latinoamericano;

Teniendo en cuenta que la Secretaria Permanente del Sistema Econ6mico
Latinoamericano ha ojecutado diversos programas con el apoyo del Programa de
las Maciones Unidas para el Desarrollo en ireas prioritarias pare el
desarrollo econ6mico y social de la reqi6n;

Recordando la vigencia del Acuerdo entre el Sistema Econ6mico
Latinoamericano y el Programa de las Maciones Unidas para el Desarrollo, de
fecha 23 do marzo de 1977;

Recordando quo an su resoluci6n 45/5 la Asamblea General de las Maciones
Unidas pidi6 al Secretario General de las Maciones Unidas y al Secretario
Permanente del Sistema Econ6mico Latinoamericano quo continuaran colebrando
consultas a fin do concertar, lo antes posible, un acuerdo de cooperaci6n
entre las Naciones Unidas y el Sistema Econ6mico Latinosmericano;

Recordando la decisi6n No. 318 del Consejo Latinoamericano sobre
Cooperaci6n entre el Sistema Econ6mico Latinoamericano y las Naciones Unidas;

Manifestando su voluntad de ampliar o intensificar la cooperaci6n entre
las Maciones Unidas y el Sistema Econ6mico Latinoamericano;

Han convenido 1o siguiente:

Articulo 1. Las Naciones Unidas y el Slstema Ecdn6mico Latinoamericano
convienen en fortalecer y ampliar la cooperaci6n entre ellos on materias de
interis comin en el campo de sus respectivas competencias de conformidad con
sus instrumentos constitucionales.

irticulo 2. Las Nacjones Unidas, por intermedio de la Comisi6n Econ6mica
pare Amirica Latina y el Caribe, y el Sistema Econ6mico Latinoamericano
consultarin peri6dicamente sobre temas de interis pare ambas organizaciones,
en particular con el fin de alcanzar sus objetivos respectivos y coordinar
las actividades relatives al desarrollo econ6mico y social de Amnrica Latina
sin desmedro de las relaciones existentes entre el Sistema Econ6mico
Latinoamericano y otras dependencies de 18 Secretaria de las Maciones Unidas.
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Articulo 3. Las Naciones Unidas y el Sstema Econ6mico Latinoamericano
tratarin de intercambiar informaci6n y documentaci6n do ordon ocon6mico y
social de interis comin para ambas organizaciones. La informaci6n y
documentaci6n de indolo confidencial o restringida quadari excluida de tal
intercambio a monoa quo so hayan f irmado acuerdos especiales para cumplir
con los requisitos ezigidos. Dentro del marco do sus politicas y reglamentos,
las Secretaries do ambas organizaciones tambiin intentarin coordinar esfuerzos
para recopilar, analisar, publicar y divulgar informaci6n y documentaci6n
sobre tomas econ6micos y socialos quo sean do interis comin para ambas
organizacionos.

Articulo 4. El present. Acuordo entrari en vigor en la fecha on que sea
suscrito por los reprosontantoa autorizados do las Naciones Unidas y el
Sistoma Econ6mico Latinoamericano.

E1 Acuordo podri sor enmendado par consentimiento mutuo de ambas partes.
El Acuerdo podri ser revocado provia notificaci6n par una do las partes,

en cuyo caso so dari per concluido tres moses despuis de la focha de tal
notificaci6n.

EN TESTIMORIO DE LO CUAL, los representantes infrascritos de las Maciones
Unidas y del Sistema Econ6mico Latinoamericano han firmado el present. Acuerdo
par duplicado en eapaiol y en inglis, siendo ambos textos igualmente
autinticos.

Hecho en la Sod. de las Naciones Unidas en Nueva York el dia 27 de
septiembre do 1991.

Por las Naciones Unidas: Por el Sistema Econ6mico

Latinoamericano:
[Signed - Signe] [Signed - Signel

JAVIER PREZ DE CUtLLAR CARLOS P9REZ DEL CASTILLO
Secretario General Secretario Permanente
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE L'ORGANISATION DES NATIONS UNIES ET LE
SYSTPME ICONOMIQUE LATINO-AMtRICAIN

L'Organisation des Nations Unies et le Syst~me 6conomique latino-am6ricain:
Consid6rant que les deux organisations souscrivent aux principes et objectifs

qui ont pour but la cooperation, le d6veloppement et la sant6 des nations;
Consid~rant que le Syst~me 6conomique latino-am6ricain entretient des rela-

tions de coop6ration avec l'Organisation des Nations Unies;
Consid6rant que la Commission 6conomique pour l'Amdrique latine et les Ca-

raibes a dtabli des liens 6troits de cooperation avec le Syst~me 6conomique latino-
am6ricain;

Ayant A l'esprit que le Secr6tariat permanent du Syst~me 6conomique latino-
am6ricain a mend A bien divers programmes avec l'appui du Programme des Nations
Unies pour le d6veloppement dans des domaines prioritaires pour le d6veloppement
dconomique et social de la r6gion;

Rappelant que I'Accord entre le Syst6me dconomique latino-am6ricain et le
Programme des Nations Unies pour le d6veloppement, en date du 23 mars 1977 reste
en vigueur;

Rappelant que, par sa R6solution 45/52, l'Assemblde g6n6rale des Nations
Unies a demand6 au Secr~taire g6n6ral de l'Organisation des Nations Unies et au
secr6taire permanent du Syst~me 6conomique latino-amdricain de poursuivre leurs
consultations en vue de signer, dans les meilleurs d6lais possible, un accord de
coopdration entre l'Organisation des Nations Unies et le Systime 6conomique
latino-am~ricain;

Rappelant la Ddcision n° 318 du Conseil latino-am6ricain, relative h la coop6ra-
tion entre le Syst~me 6conomique latino-am6ricain et l'Organisation des Nations
Unies;

D6sireux d'6largir et d'intensifier la coopdration entre l'Organisation des
Nations Unies et le Syst~me 6conomique latino-am6ricain;

Sont convenus de ce qui suit:

Article premier

L'organisation des Nations Unies et le Syst~me 6conomique latino-am6ricain
sont convenus de renforcer et d'61argir leur cooperation dans les domaines d'in-
t6r~t commun relevant de leur competence respective, et cela conform6ment A leur
charte.

IEntrd en vigueur le 27 septembre 1991 par la signature, conform~ment A I'article 4.
2 Nations Unies, Documents officiels de I'Assemblle gdndrale, quarante-cinquiame session, voL 1, Supplmment

no 49 (A/4549), p. 14.
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Article 2

L'Organisation des Nations Unies, agissant par l'entremise de sa Commission
dconomique pour l'Am6rique latine et les Carabes, et le Syst~me 6conomique latino-
am6ricain se concerteront pdriodiquement au sujet des questions qui pr6sentent de
l'int6ret pour les deux organisations, aux fins en particulier d'atteindre leurs objec-
tifs respectifs et de coordonner leurs activit6s touchant au d6veloppement 6cono-
mique et social de l'Am6rique latine, sans pr6judice des relations qui existent d6jt
entre le Syst~me 6conomique latino-am6ricain et d'autres services du Secr6tariat de
l'Organisation des Nations Unies.

Article 3

L'Organisation des Nations Unies et le Systime 6conomique latino-am6ricain
s'efforceront d'6changer des informations et des documents concernant les ques-
tions 6conomiques et sociales pr6sentant un int6r& commun pour les deux organi-
sations. Ils n'6changeront pas d'information ni de document de caract~re confi-
dentiel ou restrictif sans avoir pris des dispositions particuli~res pour satisfaire aux
conditions requises. Sous r6serve de leurs politiques et de leurs r~glements, les
Secrdtariats des deux organisations s'efforceront 6galement de coordonner leurs
efforts pour r6unir, analyser, publier et diffuser des informations et documents con-
cernant les questions 6conomiques et sociales pr6sentant un int6rpt commun pour
les deux organisations.

Article 4

Le pr6sent Accord entrera en vigueur A la date de sa signature par les repr6-
sentants habilit6s de l'Organisation des Nations Unies et du Syst~me 6conomique
latino-am6ricain.

L'Accord pourra 8tre modifi6 par consentement mutuel entre les deux Parties.

L'Accord pourra 8tre d6nonc6 sur notification de l'une ou l'autre des Parties et
cessera de prendre effet trois mois apris la date de cette notification.

EN FOI DE QUOi, les repr6sentants soussign6s de l'Organisation des Nations
Unies et du Systime 6conomique latino-am6ricain ont sign6 le pr6sent Accord en
double exemplaire en langues anglaise et espagnole, les deux textes faisant 6gale-
ment foi.

FAIT le 27 septembre 1991 au Siege de l'Organisation des Nations Unies A New
York.

Pour l'Organisation Pour le Systime 6conomique
des Nations Unies: latino-am6ricain:

[Signel [Sign.]

JAVIER PIAREZ DE CU9LLAR CARLOS P9REZ DEL CASTILLO
Secr6taire g6nAral Secr6taire permanent
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ANNEXA ANNEXEA

No. 2545. CONVENTION RELATING
TO THE STATUS OF REFUGEES.
SIGNED AT GENEVA ON 28 JULY
19511

ACCESSION

Instrument deposited on:

27 September 1991

POLAND

(With effect from 26 December 1991.
Adopting alternative (b) under section B (1)
of article 1.)

With the following reservation:

No 2545. CONVENTION RELATIVE AU
STATUT DES RFUGIP-S. SIGNtE k
GENAVE LE 28 JUILLET 19511

ADHtSION

Instrument ddpost le:

27 septembre 1991

POLOGNE

(Avec effet au 26 d6cembre 1991. Avec
adoption de la formule b) pr6vue par le para-
graphe 1 de la section B de l'article 1.)

Avec la r6serve suivante :

[POLISH TEXT - TEXTE POLONAIS]

"Rzeczpospolita Polska postanawia przystpid do tej Konwencji, z zastrzezeniem, ze
nie bcdzie sip uwazala za zwiazanq postanowieniami jej artykulu 24 ustpp 2,

z uwzgldnieniem powytszego zastrzezenia postanowienia powytszej Konwencji bpd,
niezmiennie zachowywane."

[TRANSLATION]

The Republic of Poland decides to accede
to the said Convention, with the reservation
that it does not consider itself bound by the
provisions of article 24, paragraph 2, of the
Convention;

Subject to the aforementioned reservation,
the provisions of the said Convention shall be
scrupulously observed.

Registered ex officio on 27 September 1991.

I United Nations, Treay Series, vol. 189, p. 137; for
subsequent actions, see references in Cumulative Indexes
Nos. 2 to 18, as well as annex A in volumes 1102, 1108,
1119,1122, 1155, 1165, 1172, 1182, 1207, 1225, 1236, 1241,
1247, 1248, 1249, 1252, 1261, 1289, 1299, 1312, 1332, 1333,
1343, 1369, 1379, 1380, 1381, 1386, 1390, 1418, 1421, 1425,
1430, 1462, 1487, 1513, 1526, 1558, 1560, 1567, 1577, 1590
and 1646.

Vol. 1651. A-2545

[TRADUCTION]

La Rdpublique de Pologne d6cide d'adh6-
rer A ladite Convention, en formulant la r6-
serve qu'elle ne se consid6rera pas lie par
les dispositions du paragraphe 2 de son arti-
cle 24;

En tenant compte de la r6serve ci-dessus
mentionn6e, les dispositions de ladite Con-
vention seront inviolablement observ6es.

Enregistri d'office le 27 septembre 1991.

1 Nations Unies, Recueil des Traitis, vol. 189, p. 137;
pour les faits ult6rieurs, voir les r6fdrences dondes dans
les Index cumulatifs n-' 2 A 18, ainsi que I'annexe A des
volumes 1102, 1108, 1119, 1122, 1155, 1165, 1172, 1182,
1207, 1225, 1236, 1241, 1247, 1248, 1249, 1252, 1261, 1289,
1299, 1312, 1332, 1333, 1343, 1369, 1379, 1380, 1381, 1386,
1390, 1418, 1421, 1425, 1430, 1462, 1487, 1513, 1526, 1558,
1560, 1567, 1577, 1590 et 1646.
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No. 8638. VIENNA CONVENTION ON
CONSULAR RELATIONS. DONE AT
VIENNA, ON 24 APRIL 19631

ACCESSIONS

Instruments deposited on:

1 October 1991

MALAYSIA

(With effect from 31 October 1991.)

Registered ex officio on 1 October 1991.

4 October 1991

ALBANIA

(With effect from 3 November 1991.)

Registered ex officio on 4 October 1991.

I United Nations, Treaty Series, vol. 596, p. 261; for
subsequent actions, see references in Cumulative Indexes
Nos. 9 to 18, as well as annex A in volumes 1108, 1110,
1136, 1137, 1139, 1141, 1155, 1157, 1172, 1194, 1198, 1242,
1252, 1279, 1288, 1310, 1314, 1332 1333, 1365, 1366, 1413,
1423, 1434, 1444, 1463, 1464, 1479, 1480, 1481, 1484, 1486,
1509, 1516, 1526, 1529, 1540, 1543, 1549, 1583, 1591, 1606,
1607 and 1647.

No 8638. CONVENTION DE VIENNE
SUR LES RELATIONS CONSULAI-
RES. FAITE A VIENNE, LE 24 AVRIL
19631

ADHtSIONS

Instruments doposis les:

1er octobre 1991

MALAISIE

(Avec effet au 31 octobre 1991.)

Enregistrd d'office le Jer octobre 1991.

4 octobre 1991

ALBANIE

(Avec effet au 3 novembre 1991.)

Enregistrg d'office le 4 octobre 1991.

I Nations Unies, Recueil des Traitds, vol. 596, p. 261;
pour les faits ult6rieurs, voir les r6f~rences donnes dans
les Index cumulaifs nos 

9 A 18, ainsi que t'annexe A des
volumes 1108, 1110, 1136, 1137, 1139, 1141, 1155, 1157,
1172, 1194, 1198, 1242, 1252, 1279, 1288, 1310, 1314, 1332,
1333, 1365, 1366, 1413, 1423, 1434, 1444, 1463, 1464, 1479,
1480, 1481, 1484, 1486, 1509, 1516, 1526, 1529, 1540, 1543,
1549, 1583, 1591, 1606, 1607 et 1647.
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No. 8791. PROTOCOL RELATING TO
THE STATUS OF REFUGEES. DONE
AT NEW YORK ON 31 JANUARY 19671

ACCESSION

Instrument deposited on:

27 September 1991

POLAND

(With effect from 27 September 1991.)

Registered ex officio on 27 September 1991.

I United Nations, Treaty Series, vol. 606, p. 267; for
subsequent actions, see references in Cumulative Indexes
Nos. 9 to 18, as well as annex A in volumes 1102, 1108,
1119, 1122, 1155, 1160, 1161, 1165, 1172, 1182, 1202, 1225,
1236, 1241, 1247, 1248, 1249, 1256, 1259, 1261, 1289, 1312,
1331, 1332, 1369, 1379, 1380, 1381, 1386, 1413, 1418, 1421,
1430, 1436, 1462, 1466, 1487, 1526, 1530. 1567, 1577 and
1646.

Vol. 1651. A-8791

No 8791. PROTOCOLE RELATIF AU
STATUT DES RItFUGIMS. FAIT A, NEW
YORK LE 31 JANVIER 1967'

ADHI SION

Instrument ddposi le:

27 septembre 1991

POLOGNE

(Avec effet au 27 septembre 1991.)

Enregistrd d'office le 27 septembre 1991.

I Nations Unies, Recuei des Traitis, vol. 606, p. 267;
pour les faits ultdrieurs, voir les rdfdrences donn6es dans
les Index cumulatifs n-

s 
9 ht 18, ainsi que I'annexe A des

volumes 1102, 1108, 1119, 1122, 1155, 1160, 1161, 1165,
1172, 1182, 1202, 1225, 1236, 1241, 1247, 1248, 1249, 1256,
1259, 1261, 1289, 1312, 1331, 1332, 1369, 1379, 1380, 1381,
1386, 1413, 1418, 1421, 1430, 1436, 1462, 1466, 1487, 1526,
1530, 1567, 1577 et 1646.
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No. 9464. INTERNATIONAL CONVEN-
TION ON THE ELIMINATION OF ALL
FORMS OF RACIAL DISCRIMINA-
TION. OPENED FOR SIGNATURE AT
NEW YORK ON 7 MARCH 19661

DECLARATION under article 14 recogniz-
ing the competence of the Committee on
the elimination of racial discrimination

Received on:

1 October 1991

UNION OF SOVIET SOCIALIST REPUB-
LICS

(With effect from 1 October 1991.)

No 9464. CONVENTION INTERNATIO-
NALE SUR L'tLIMINATION DE
TOUTES LES FORMES DE DISCRI-
MINATION RACIALE. OUVERTE A
LA SIGNATURE A NEW YORK LE
7 MARS 1966'

DICLARATION en vertu de l'article 14 re-
connaissant la competence du Comit6 pour
l'61imination de la discrimination raciale

ReVue le :

ler octobre 1991

UNION DES RPUBLIQUES SOCIALISTES
SOVIITIQUES

(Avec effet au Ier octobre 1991.)

[RUSSIAN TEXT - TEXTE RUSSE]

OCoo3 COBeTCKHX COUHaJIHCTHiCcKHX Pecny6j HK 3a1BJIeT, 'ITO B COOTBeTCTBHH CO
CTaTberl 14 MexLynapoxtHofi KOHBeHIIHH 0 JIHKBHAaUHH Bcex t OpM pacoBoH EHCKpHMHHaULHH
OH flpH3HaeT B OTHOmeHHH CHTyaIlHi H 4)aKTOB, BO3HHKIIHX nocnIe HIpHHATHA HacTostuero
3aABJIeHHRl, KOMneTeHIIHIO KOMHTeTa no JIHKBH~aUIHH pacoBoil ,IUCKpHMHHauHH IpHHHMaTb H

pacCMaTpHBaTb cOo6ueHHA OT OT~eJIJLHbIX JIHU HJIH rpynn JIHII, noUaInaIaioLiHX rioa
IopHCALHKIIHIO CCCP H yTBep)KigaIO1HX, 4ITO OHH ABJlIOTCA )iKepTBaMH HapyieHHAl CCCP
KaKHX-IH6O npaB, HaIOKceHHbIX B KOHBeH1IHH >.

[TRANSLATION]

The Union of Soviet Socialist Republics
declares that, pursuant to article 14 of the In-
ternational Convention on the Elimination of
All Forms of Racial Discrimination,2 it recog-
nizes the competence of the Committee on
the Elimination of Racial Discrimination to
receive and consider communications, in re-
spect of situations and events occurring after
the adoption of the present declaration, from
individuals or groups of individuals within
the jurisdiction of the USSR claiming to be
victims of a violation by the USSR of any of
the rights set forth in the Convention.

Registered ex officio on I October 1991.

I United Nations, Treaty Series, vol. 660, p. 195; for
subsequent actions, see references in Cumulative Indexes
Nos. 10 to 18, as well as annex A in volumes 1119, 1120,
1136, 1138, 1146, 1151, 1155, 1161, 1205, 1247, 1249,1256,
1260, 1263, 1271, 1272, 1279, 1286, 1293, 1295, 1297, 1310,
1314, 1321, 1329, 1338, 1341, 1344, 1347, 1349, 1350, 1351,
1355, 1356, 1358, 1380, 1408, 1509, 1516, 1520, 1525, 1527,
1540, 1541, 1542, 1543, 1545, 1558, 1563, 1564, 1567, 1569
and 1606.

2 Ibid, vol. 660, p. 195.

[TRADUCTION]

L'Union des Rdpubliques socialistes so-
vidtiques d6clare, conformtment A l'article 14
de la Convention internationale sur l'6limina-
tion de toutes les formes de discrimination
raciale 2, qu'elle reconnait la competence du
Comit6 pour l'6limination de la discrimina-
tion raciale, concernant des situations ou des
faits survenus apris l'adoption de la prtsente
d6claration, pour recevoir et examiner des
communications 6manant de personnes ou de
groupes de personnes relevant de la juridic-
tion de I'URSS qui se plaignent d'8tre vic-
times d'une violation par I'URSS de l'un
quelconque des droits 6noncts dans la Con-
vention.

Enregistrg d'office le Jer octobre 1991.

1 Nations Unies, Recued des Traitis, vol. 660, p. 195;
pour les faits ultdrieuig, voir les r6fdrences donnbes dans
les Index cumulatifs n os 10 &t 18, ainsi que l'annexe A des
volumes 1119, 1120, 1136, 1138, 1146, 1151, 1155, 1161,
1205, 1247, 1249, 1256, 1260, 1263, 1271, 1272, 1279 1286,
1293, 1295, 1297, 1310, 1314, 1321, 1329, 1338, 1341, 1344,
1347, 1349, 1350, 1351, 1355, 1356, 1358, 1380, 1408,1509,
1516, 1520, 1525, 1527, 1540, 1541, 1542, 1543, 1545, 1558,
1563, 1564, 1567, 1569 et 1606.

2 bid., vol. 660, p. 195.

Vol. 1651, A-9464
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No. 14531. INTERNATIONAL COVE-
NANT ON ECONOMIC, SOCIAL AND
CULTURAL RIGHTS. ADOPTED BY
THE GENERAL ASSEMBLY OF THE
UNITED NATIONS ON 16 DECEMBER
19661

RATIFICATION and ACCESSION (a)

Instruments deposited on:

3 October 1991

ISRAEL

(With effect from 3 January 1992.)

Registered ex officio on 3 October 1991.

4 October 1991 a

ALBANIA

(With effect from 4 January 1992.)

Registered ex officio on 4 October 1991.

I United Nations, Treaty Series, vol. 993, p. 3; for sub-
sequent actions, see references in Cumulative Indexes
Nos. 16 to 18, as well as annex A in volumes 1103, 1106,
1120, 1132, 1136, 1138, 1144, 1151, 1161,1181, 1197, 1202,
1203, 1207, 1211, 1213, 1214, 1216, 1218, 1225, 1249, 1256,
1259, 1271, 1286, 1289, 1299, 1312, 1329, 1333, 1334, 1354,
1357, 1360, 1390, 1397, 1409, 1421, 1422, 1434, 1455, 1482,
1490, 1505, 1545, 1551, 1556, 1563, 1564, 1578, 1580, 1598,
1607 and 1649.

Vol. 1651. A-14531

No 14531. PACTE INTERNATIONAL RE-
LATIF AUX DROITS fCONOMIQUES,
SOCIAUX ET CULTURELS. ADOPTt
PAR L'ASSEMBLtE GtNtRALE DES
NATIONS UNIES LE 16 DtCEMBRE
19661

RATIFICATION et ADHESION (a)

Instruments d6posjs les:

3 octobre 1991

ISRAEL

(Avec effet au 3 janvier 1992.)

Enregistri d'office le 3 octobre 1991.

4 octobre 1991 a

ALBANIE

(Avec effet au 4 janvier 1992.)
Enregistre d'office le 4 octobre 1991.

I Nations Unies, Recueides Traitds, vol. 993, p. 3; pour
les faits ultdneurs, voir les rdfdrences donndes dans les
Index cumulatifs n-s 

16 A 18, ainsi que I'annexe A des
volumes 1103, 1106, 1120, 1132, 1136, 1138, 1144, 1151,
1161, 1181, 1197, 1202, 1203, 1207, 1211, 1213, 1214,1216,
1218, 1225, 1249, 1256, 1259, 1271, 1286, 1289, 1299, 1312,
1329, 1333, 1334, 1354, 1357, 1360, 1390, 1397, 1409, 1421,
1422, 1434, 1455, 1482, 1490, 1505, 1545, 1551, 1556, 1563,
1564, 1578, 1580, 1598, 1607 et 1649.
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No. 14668. INTERNATIONAL COVE-
NANT ON CIVIL AND POLITICAL
RIGHTS. ADOPTED BY THE GEN-
ERAL ASSEMBLY OF THE UNITED
NATIONS ON 16 DECEMBER 1966'

DECLARATION under article 41 recogniz-
ing the competence of the Human Rights
Committee

Received on:

1 October 1991

UNION OF SOVIET SOCIALIST REPUB-
LICS

(With effect from 1 October 1991.)

No 14668. PACTE INTERNATIONAL RE-
LATIF AUX DROITS CIVILS ET PO-
LITIQUES. ADOPTt PAR L'ASSEM-
BLtE GtNIRALE DES NATIONS
UNIES LE 16 D1tCEMBRE 1966'

DtCLARATION en vertu de l'article 41 re-
connaissant la comp6tence du Comitd des
droits de l'homme

ReVue le:
Ie

r octobre 1991

UNION DES RtPUBLIQUES SOCIALISTES
SOVIETIQUES

(Avec effet au Ier octobre 1991.)

[RUSSIAN TEXT - TEXTE RUSSE]

OCoIo3 COBeTCKHX CouHamlcTqeCKHX Pecny6nHK 3aaBerjeT, TITO B COOTBeTCTBHH CO
CTaTefi 41 MewaxyHapogHoro naKTa o rpa)xtanctux H noJIHTHqecKHx npaBax OH npH3HaeT B
OTHOmieHHH cHTyauIHfi H tIaKTOB, BO3HHKIlIHX Hocjie npHHTHI HacToAuIero 3aIBjieHHl, KoMne-
TeHIIHIO KOMHTeTa no npaBaM wteJIoBeKa nony'aT H pacCMaTpHBaTb coo6feHII, npeatcTa-
BJimeMbie ApyrrHM rocyatapcTBoM-yqaCTHHKOM, npH yCJIOBHH, 'TO 3TO rocyatapCTBO-yIaCTHHK He
MeHee qeM 3a 12 Mecit.eBa ,o npegcTaBjieHHA HM TaKoro coo6meHHA npH3HajiO B OTHOIIIeHHH
ce6A KOMHeTeHu.HIO KOMHTeTa, npegycMo-peHHysO B CTaTbe 41, B TOM o6teMe, B KaKOM o6A3a-
TenlbCTBa Ho HlaKTy npH3HaHbI CCCP H 3THM rocyaapCTBOM >.

[TRANSLATION]

The Union of Soviet Socialist Republics
declares that, pursuant to article 41 of the In-
ternational Covenant on Civil and Political

I United Nations, Treaty Series, vol. 999, p. 171;
vol.1057, p. 407 (rectification of authentic Spanish text);
vol. 1059, p. 451 (corrigendum to vol. 999); for subsequent
actions, see references in Cumulative Indexes Nos. 17
and 18, and annex A in volumes 1103, 1106, 1120, 1130,
1131, 1132, 1136, 1138, 1141,1144,1147,1150,1151,1161,
1181, 1195, 1197, 1199, 1202,1203,1205,1207, 1211, 1213,
1214, 1216, 1218, 1222, 1225, 1249, 1256, 1259, 1261, 1272,
1275, 1276, 1279, 1286, 1289, 1291, 1295, 1296, 1299, 1305,
1308, 1312, 1314, 1316, 1324, 1328, 1329, 1333, 1334, 1338,
1339, 1344, 1347, 1348, 1349, 1351, 1352, 1354, 1356, 1357,
1358, 1360, 1365, 1379, 1387, 1389, 1390, 1392, 1393, 1399,
1403, 1404, 1408, 1409, 1410, 1413, 1417, 1419, 1421, 1422,
1424, 1427, 1429, 1434, 1435, 1436, 1437, 1438, 1439, 1441,
1443, 1444, 1455, 1457, 1458, 1462, 1463, 1464, 1465, 1475,
1477, 1478, 1480, 1482, 1484, 1485, 1487, 1488, 1490, 1491,
1492, 1495, 1498, 1499, 1501, 1502, 1505, 1506, 1508, 1510,
1512, 1513, 1515, 1520, 1522, 1525, 1527, 1530, 1533, 1534,
1535, 1540, 1543, 1545, 1548, 1551, 1555, 1556, 1557, 1562,
1563, 1564, 1567, 1570, 1577, 1578, 1579, 1580, 1582, 1593,
1598, 1607, 1637, 1639, 1642, 1643, 1647, 1649 and 1650.

[TRADUCTION]

L'Union des Rdpubliques socialistes so-
vi~tiques dclare que, en vertu de l'article 41
du Pacte international relatif aux droits civils

I Nations Unies, Recueil des Traitds, vol. 999, p. 171;
vol. 1057, p. 407 (rectification du texte authentique espa-
gnol); vol. 1059, p. 451 (rectificatif au vol. 999); pour les
faits ultdrieurs, voir les r6f6rences donn6es dans les Index
cumulatifs n-s 

17 et 18, et annexe A des volumes 1103,
1106, 1120, 1130, 1131, 1132, 1136, 1138, 1141, 1144, 1147,
1150, 1151, 1161, 1181, 1195,1197, 1199, 1202, 1203, 1205,
1207, 1211, 1213, 1214,1216, 1218, 1222, 1225, 1249,1256,
1259, 1261, 1272, 1275, 1276, 1279, 1286, 1289, 1291, 1295,
1296, 1299, 1305, 1308, 1312, 1314, 1316, 1324, 1328, 1329,
1333, 1334, 1338, 1339, 1344, 1347, 1348, 1349, 1351, 1352,
1354, 1356, 1357, 1358, 1360, 1365, 1379, 1387, 1389, 1390,
1392, 1393, 1399, 1403, 1404, 1408, 1409, 1410, 1413, 1417,
1419, 1421, 1422, 1424, 1427, 1429, 1434, 1435, 1436, 1437,
1438, 1439, 1441, 1443, 1444, 1455, 1457, 1458, 1462, 1463,
1464, 1465, 1475, 1477, 1478, 1480, 1482, 1484, 1485, 1487,
1488, 1490, 1491, 1492, 1495, 1498, 1499, 1501, 1502, 1505,
1506, 1508, 1510, 1512, 1513, 1515, 1520, 1522, 1525, 1527,
1530, 1533, 1534, 1535, 1540, 1543, 1545, 1548, 1551, 1555,
1556, 1557, 1562, 1563, 1564, 1567, 1570, 1577, 1578, 1579,
1580, 1582, 1593, 1598, 1607, 1637, 1639, 1642, 1643, 1647,
1649 et 1650.

Vol. 1651. A-14668
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Rights,' it recognizes the competence of the
Human Rights Committee to receive and con-
sider communications submitted by another
State Party, in respect of situations and
events occurring after the adoption of the pre-
sent declaration, provided that the State
Party in question has, not less than 12 months
prior to the submission by it of such a com-
munication, recognized in regard to itself the
competence of the Committee, established in
article 41, in so far as obligations have been
assumed under the Covenant by the USSR
and by the State concerned.

Registered ex officio on 1 October 1991.

RATIFICATION

Instrument deposited on:

3 October 1991

ISRAEL

(With effect from 3 January 1992.)

With the following declaration under arti-
cle 4 (1):

"Since its establishment, the State of Israel
has been the victim of continuous threats and
attacks on its very existence as well as on the
life and property of its citizens.

These have taken the form of threats of
war, of actual armed attacks, and campaigns
of terrorism resulting in the murder of and
injury to human beings.

In view of the above, the State of Emer-
gency which was proclaimed in May 1948 has
remained in force ever since. This situation
constitutes a public emergency within the
meaning of Article 4(1) of the Covenant.

The Government of Israel has therefore
found it necessary, in accordance with the
said Article 4, to take measures to the extent
strictly required by the exigencies of the situ-
ation, for the defence of the State and for the
protection of life and property, including the
exercise of powers of arrest and detention.

I United Nations, Treaty Series, vol. 999, p. 171.

Vol. 1651, A-14668

et politiques', elle reconnait la competence du
Comitd des droits de l'homme pour recevoir
et examiner des communications pr~sent6es
par un autre Etat partie concernant des situa-
tions ou des faits survenus apr~s l'adoption
de la pr~sente d6eclaration, pour autant que
cet Etat partie ait fait plus de 12 mois avant la
presentation de la communication une d~cla-
ration reconnaissant, en ce qui le concerne, la
comp6tence du Comit6 stipul6e A I'article 41,
pour les obligations auxquelles I'URSS et
l'autre Etat partie ont souscrit en vertu du
Pacte.

Enregistri d'office le 1e
r octobre 1991.

RATIFICATION

Instrument ddposi le:

3 octobre 1991

ISRAEL

(Avec effet au 3 janvier 1992.)
Avec la dclaration suivante en vertu du

paragraphe 1 de l'article 4 :

[TRADUCTION - TRANSLATION]

Depuis sa crdation, l'Etat d'Israel a 6t6 vic-
time de menaces et d'attaques qui n'ont cess6
d'tre port6es contre son existence m~me
ainsi que contre la vie et les biens de ses ci-
toyens.

Ces actes ont pris la forme de menaces de
guerre, d'attaques arm6es rdelles et de cam-
pagnes de terrorisme A la suite desquelles des
6tres humains ont tA tugs et bless6s.

Etant donnd ce qui pr6cede, l'Atat d'ur-
gence qui a dtd proclam6 en mai 1948 est rest6
en vigueur depuis lors. Cette situation consti-
tue un danger public exceptionnel au sens du
paragraphe 1 de l'article 4 du Pacte.

Le Gouvernement isra6lien a done jug6 n6-
cessaire, conform6ment 4 ce m~me article 4,
de prendre, dans ]a stricte mesure oyi la situa-
tion l'exige, des mesures visant A assurer la
d6fense de l'Etat et la protection de la vie et
des biens de ses citoyens, y compris l'exer-
cice de pouvoirs d'arrestation et de d~tention.

I Nations U nies, Recueji des Traids, vol. 999, p. 171.



1991 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 567

In so far as any of these measures are in-
consistent with Article 9 of the Covenant, Is-
rael thereby derogates from its obligations
under that provision."

With the following reservation:

"With reference to Article 23 of the Cove-
nant, and any other provision thereof to
which the present reservation may be rele-
vant, matters of personal status are governed
in Israel by the religious law of the parties
concerned.

"To the extent that such law is inconsistent
with its obligations under the Covenant,
Israel reserves the right to apply that law."

Registered ex officio on 3 October 1991.

ACCESSION

Instrument deposited on:

4 October 1991

ALBANIA

(With effect from 4 January 1992.)

Registered ex officio on 4 October 1991.

ACCESSION to the Optional Protocol of
16 December 1966' to the International
Covenant on Civil and Political Rights

Instrument deposited on:

1 October 1991

UNION OF SOVIET SOCIALIST REPUB-
LICS

(With effect from 1 January 1992.)

With the following declaration:

I United Nations, Treaty Series, vol. 999, p. 171,
vol. 1059, p. 451 (corrigendum to vol. 999); for subsequent
actions, see references in Cumulative Indexes Nos. 17
and 18, as well as annex A in volumes 1106, 1120, 1144,
1161, 1205, 1225, 1256, 1286, 1314, 1329, 1334, 1349, 1354,
1360, 1389, 1409, 1421, 1434, 1482, 1487, 1490, 1499, 1506,
1512, 1530, 1533, 1543. 1545, 1551, 1557, 1563, 1578, 1598,
1649 and 1650.

Pour autant que l'une quelconque de ces
mesures soit incompatible avec l'article 9 du
Pacte, Israel d6roge ainsi A ses obligations au
titre de cette disposition.

Avec la r6serve suivante:

[TRADUCTION - TRANSLATION]

En ce qui concerne l'article 23 du Pacte
ainsi que toute autre disposition de celui-ci A
laquelle peuvent s'appliquer les prdsentes
reserves, les questions relatives A l'6tat des
personnes sont r6gies en Israel par les lois
religieuses des parties en cause.

Dans la mesure oia ces lois sont incompa-
tibles avec ses obligations au titre du Pacte,
Israel se rdserve le droit d'appliquer lesdites
lois.

Enregistri d'office le 3 octobre 1991.

ADH1SION

Instrument dposd le:

4 octobre 1991

ALBANIE

(Avec effet au 4 janvier 1992.)

Enregistrg d'office le 4 octobre 1991.

ADHISION au Protocole facultatif du 16 d6-
cembre 1966' se rapportant au Pacte inter-
national relatif aux droits civils et poli-
tiques

Instrument deposd le:
ler octobre 1991

UNION DES RIPUBLIQUES SOCIALISTES
SOVIITIQUES

(Avec effet au ler janvier 1992.)
Avec la d6eclaration suivante:

I Nations Unies, Recueji des Traies, vol. 999, p. 171,
vol. 1059, p. 451 (rectificatif au vol. 999); pour les faits
ult~rieurs, voir les r6fdrences donn(es dans les Index
cumulatifs n-' 17 et 18, ainsi que l'annexe A des volu-
mes 1106. 1120, 1144, 1161, 1205, 1225, 1256, 1286, 1314,
1329, 1334, 1349, 1354, 1360, 1389, 1409, 1421, 1434, 1482,
1487, 1490, 1499, 1506, 1512, 1530, 1533, 1543, 1545, 1551,
1557, 1563, 1578, 1598, 1649 et 1650.

Vol. 1651, A-14668
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[RUSSIAN TEXT - TEXTE RUSSE]

((CoIO3 COBCTCKHX COUHaJIHCTHqeCKHX Pecny6nHK B COOTBeTCTBHH Co CTaTbeii I1 aKy-
JbTaTHBHoro npoToKQjia HpH3HaeT KOMneTeHUHIO KOMHTeTa Ho npaBaM qeJIOBeKa XIpHHHMaTb
H paccMaTpHBaTb coo6.weHHJs OT JIHII, HaxopIu.LIHXCi nog OpHC HKUIHefi CoIo3a COBeTCKHX
COUHaiHCTHneCKHX Pecny6rIHK, KacaioUtHeci CHTyaUHrH HJIH 4aKTOB, BO3HHKnIIHX nocsle BcTy-
rUreHHA B CHJIY HaCTOsuero 1-poTOKOrla anA CCCP.

COBeTCKHAI CO003 HCXOLHT TaK)Ke H3 TOrO, 'ITO KOMHTeT He 6yxteT pacCMaTpHBaTb KaKHe
6bl TO HH 6bInO cOO6L.eHHA AO Tex nop, nOKa He ygocToBepHTCHI, qTO flaHHbIHl BOHpOC He
pacCMaTpHBaeTCA B COOTBeTCTBHH C Apyrofl npoLe ypoii Me)KIyHapOxIHOro pa36HpaTemCTBa
Hirm yperyjipoBaHHA H 'TO AaHHOe JIHO HciepnaJIo ace AOCTynHbie BHyTpeHHHe cpeACTBa
npaBOBOA 3aILHTbI>.

[TRANSLATION]

The Union of Soviet Socialist Republics,
pursuant to article 1 of the Optional Protocol,
recognizes the competence of the Human
Rights Committee to receive and consider
communications from individuals subject to
the jurisdiction of the Union of Soviet Social-
ist Republics, in respect of situations or
events occurring after the date on which the
Protocol entered into force for the USSR.

The Soviet Union also proceeds from the
understanding that the Committee shall not
consider any communications unless it has
been ascertained that the same matter is not
being examined under another procedure of
international investigation or settlement and
that the individual in question has exhausted
all available domestic remedies.

Registered ex officio on I October 1991.

[TRADUCTION]

Conform6ment A l'article premier du Pro-
tocole facultatif, l'Union des R6publiques so-
cialistes sovidtiques reconnait que le Comitd
des droits de l'homme a compdtence pour re-
cevoir et examiner des communications dma-
nant de particuliers relevant de la juridiction
de l'Union des R6publiques socialistes so-
vi6tiques, concernant des situations ou des
faits survenus apr~s que le Protocole faculta-
tif sera entr6 en vigueur pour I'URSS.

L'Union sovi6tique consid~re par ailleurs
que le Comit6 n'examinera aucune communi-
cation tant qu'il ne se sera pas av6r6 que la
question faisant l'objet de la communication
n'est pas ddjt examinde dans le cadre d'une
autre procdure d'arbitrage ou de rdglement
international et que le particulier concern6 a
6puis tous les recours internes disponibles.

Enregistrd d'office le Jer octobre 1991.

Vol. 1651, A-14668
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No. 15511. CONVENTION FOR THE
PROTECTION OF THE WORLD CUL-
TURAL AND NATURAL HERITAGE.
ADOPTED BY THE GENERAL CON-
FERENCE OF THE UNITED NATIONS
EDUCATIONAL, SCIENTIFIC AND
CULTURAL ORGANIZATION AT ITS
SEVENTEENTH SESSION, PARIS,
16 NOVEMBER 19721

RATIFICATION

Instrument deposited with the Director-
General of the United Nations Educational,
Scientific and Cultural Organization on:

16 September 1991

IRELAND

(With effect from 16 December 1991.)

Certified statement was registered by the
United Nations Educational, Scientific and
Cultural Organization on 26 September 1991.

I United Nations, Treaty Series, vol. 1037, p. 151; for
subsequent actions, see references in Cumulative Indexes
Nos. 17 and 18, as well as annex A in volumes 1102, 1119,
1128, 1135, 1136, 1141, 1143, 1156,1157,1162, 1172, 1183,
1205, 1212, 1214, 1222, 1224, 1248, 1256, 1262, 1272, 1276,
1282, 1289, 1294, 1296, 1305, 1312, 1318, 1321, 1330, 1336,
1342, 1348, 1351, 1360, 1387, 1390, 1392, 1405, 1408, 1417,
1428, 1436, 1455, 1457, 1460, 1463, 1480, 1484, 1487, 1491,
1507, 1518, 1523, 1526, 1540, 1562, 1568, 1583, 1589 and
1641.

No 15511. CONVENTION POUR LA
PROTECTION DU PATRIMOINE MON-
DIAL, CULTUREL ET NATUREL.
ADOPTIE PAR LA CONFtRENCE
GgN1tRALE DE L'ORGANISATION
DES NATIONS UNIES POUR L'IDU-
CATION, LA SCIENCE ET LA CUL-
TURE A SA DIX-SEPTIPEME SESSION,
PARIS, 16 NOVEMBRE 1972'

RATIFICATION

Instrument dgpos6 aupr~s du Directeur
gendral de l'Organisation des Nations Unies
pour l'iducation, la science et la culture le:

16 septembre 1991

IRLANDE

(Avec effet au 16 d6cembre 1991.)

La ddclaration certifiie a &6 enregistrde
par l'Organisation des Nations Unies pour
l'iducation, la science et la culture le 26 sep-
tembre 1991.

I Nations Unies, Recueji des Traitds, vol. 1037, p. 151;
pour les faits ultdrieurs, voir les r6f6rences donn6es dans
les Index cumulatifs nos 17 et 18, ainsi que I'annexe A des
volumes 1102, 1119, 1128, 1135, 1136, 1141, 1143, 1156,
1157, 1162, 1172, 1183, 1205, 1212, 1214, 1222, 1224, 1248,
1256, 1262, 1272, 1276, 1282, 1289, 1294, 1296, 1305, 1312,
1318, 1321, 1330, 1336, 1342, 1348, 1351, 1360, 1387, 1390,
1392, 1405, 1408, 1417, 1428, 1436, 1455, 1457, 1460, 1463,
1480, 1484, 1487, 1491, 1507, 1518, 1523, 1526, 1540, 1562,
1568, 1583, 1589 et 1641.

Vol. 1651, A-15511
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No. 20378. CONVENTION ON THE
ELIMINATION OF ALL FORMS OF
DISCRIMINATION AGAINST WOM-
EN. ADOPTED BY THE GENERAL AS-
SEMBLY OF THE UNITED NATIONS
ON 18 DECEMBER 1979'

RATIFICATION

Instrument deposited on:

3 October 1991

ISRAEL

(With effect from 2 November 1991.)

With the following reservations and decla-
ration:

Reservations

"1. The State of Israel hereby expresses
its reservation with regard to Article 7(b) of
the Convention concerning the appointment
of women to serve as judges of religious
courts where it is prohibited by the laws of
any of the religious communities in Israel.
Otherwise, the said Article is fully imple-
mented in Israel, in view of the fact that
women take a prominent part in all aspects of
public life.

"2. The State of Israel hereby expresses
its reservation with regard to Article 16 of the
Convention, insofar as the laws of personal
status binding on the several religious com-
munities in Israel do not conform with the
provisions of that Article.

I United Nations. Treaty Series, vol. 1249, p. 13, and
annex A in volumes 1249, 1252, 1253, 1254, 1256, 1257,
1259, 1261, 1262, 1265, 1272, 1284, 1286, 1287, 1288, 1291,
1299, 1302, 1312, 1314, 1316, 1325, 1332, 1343, 1346, 1348,
1350, 1351, 1357, 1361, 1363, 1368, 1374, 1379, 1387, 1389,
1390, 1394, 1398, 1399, 1400, 1401, 1402, 1403, 1404, 1405,
1406, 1408, 1413, 1416, 1417, 1422, 1423, 1426, 1430, 1433,
1434, 1436, 1437, 1443, 1444, 1457, 1458, 1459, 1460, 1477,
1484, 1501, 1518, 1522, 1523, 1525, 1526, 1527, 1530, 1542,
1549, 1551, 1555, 1566, 1567, 1568, 1569, 1577. 1591, 1598,
1606, 1607, 1639 and 1642.

Vol. 1651, A-20378

No 20378. CONVENTION SUR L'ILI-
MINATION DE TOUTES LES FORMES
DE DISCRIMINATION A L'GARD
DES FEMMES. ADOPTIE PAR L'AS-
SEMBLtE GtNtRALE DES NA-
TIONS UNIES LE 18 D1tCEMBRE 19791

RATIFICATION

Instrument ddposd le:

3 octobre 1991

ISRAEL

(Avec effet au 2 novembre 1991.)

Avec les r6serves et la d6claration sui-
vantes :

[TRADUCTION - TRANSLATION]

Roserves

1. L'Etat d'Isradl exprime par les pr6sen-
tes ses r6serves A l'6gard de l'article 7 b de la
Convention en ce qui concerne la nomination
de femmes en qualit6 de juges de tribunaux
religieux lorsque l'interdisent les lois de l'une
quelconque des communaut6s religieuses
d'Isradl. Par ailleurs, ledit article est pleine-
ment appliqud en Israel 6tant donn6 que les
femmes jouent un r6le trZs important dans
tous les aspects de la vie publique.

2. L'Etat d'Isradl exprime par les pr6sen-
tes ses reserves A '6gard de l'article 16 de la
Convention dans la mesure oii les lois rela-
tives A l'6tat des personnes qui ont force obli-
gatoire pour les diverses communautds reli-
gieuses d'Isradl ne se conforment pas aux
dispositions dudit article.

I Nations Unies, Recueil des Traitis, vol. 1249, p. 13, et
annexe A des volumes 1249, 1252, 1253, 1254, 1256, 1257,
1259, 1261, 1262, 1265, 1272, 1284, 1286, 1287, 1288, 1291,
1299, 1302, 1312, 1314, 1316, 1325, 1332, 1343, 1346, 1348,
1350, 1351, 1357, 1361, 1363, 1368, 1374, 1379, 1387, 1389,
1390, 1394, 1398, 1399, 1400, 1401, 1402, 1403, 1404, 1405,
1406, 1408, 1413, 1416, 1417, 1422, 1423, 1426, 1430, 1433,
1434, 1436, 1437, 1443, 1444, 1457, 1458, 1459, 1460, 1477,
1484, 1501, 1518, 1522, 1523, 1525, 1526, 1527, 1530, 1542,
1549, 1551, 1555, 1566, 1567, 1568, 1569, 1577, 1591, 1598,
1606, 1607, 1639 et 1642.
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Declaration Declaration

"3. In accordance with paragraph 2 of Ar-
ticle 29 of the Convention, the State of Israel
hereby declares thatitdoes not consider itself
bound by paragraph I of that Article."

Registered ex officio on 3 October 1991.

3. Conform6ment au paragraphe 2 de
I'article 29 de la Convention, l'Etat d'Israel
d6clare par les pr6sentes qu'il ne se consid~re
pas lid par les dispositions du paragraphe I
dudit article.

Enregistr4 d'office le 3 octobre 1991.
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No. 22376. INTERNATIONAL COFFEE AGREEMENT, 1983. ADOPTED BY THE IN-
TERNATIONAL COFFEE COUNCIL ON 16 SEPTEMBER 19821

EXTENSION 2 of the above-mentioned Agreement, as modified and extended3 (with effect

from 1 October 1991)

By resolution No. 352, adopted on 28 September 1990, the International Coffee Council,
at its 56th session held in London, decided, as contemplated in article 68 (2) of the Interna-
tional Coffee Agreement, 1983, to further extend the Agreement, (which was to expire on
30 September 1991), until 30 September 1992, subject to the provisions of paragraphs 2 and 3
of resolution No. 347. 4

RESOLUTION NUMBER 352
(APPROVED AT THE SEVENTH PLENARY MEETING, 28 SEPTEMBER 1990)

Further extension of the International Coffee Agreement

Whereas:

By Resolution number 347 the International Coffee Agreement 1983 was extended for
a period of two years to 30 September 1991; and

I United Nations, Treaty Series, vol. 1333, p. 119, and annex A in volumes 1334, 1338, 1342, 1344, 1345, 1346, 1347,
1348, 1349, 1350, 1351, 1352, 1356, 1358, 1359, 1363, 1367, 1372, 1379, 1380, 1388, 1390, 1393, 1406, 1410, 1423, 1436,
1466, 1482, 1522, 1546, 1547, 1548, 1549, 1550, 1560, 1562, 1567, 1569, 1571, 1573, 1579, 1589, 1590 and 1601.

2 In accordance with paragraphs 4 and 5 of Resolution No. 352, the International Coffee Agreement, 1983, as
further extended, remained in force between the following Participants, which by 30 September 1991 had deposited
with the Secretary-General notifications of acceptance of the extension of the Agreement or had undertaken to apply
provisionally the Agreement, as further extended, and represented at least 20 exporting Members holding a majority
of the votes of the exporting Members and at least ten importing Members holding a majority of the votes of the
importing Members:

Acceptance of the Provisional Application
extension of the of the Agreement

Agreement as further as further extended
extended (paragraph 4 (paragraph 5

Participant of resolution No 352) of resolution No. 352)

,- A ngola ............................................................................ 20 September 1991
B elgium ................................................................................................................ 19 Septem ber 1991
Bolivia .................................................................................................................. 26 Septem ber 1991
B razil .............................................................................. 2 Jan uary 1991

-..B urundi .......................................................................... 19 A ugust 1991
.Central African Republic ................... 6 August 1991
Colombia ............................. 27 September 1991

1 C osta Rica ..................................................................... 20 June 1991
-COte d'Ivoire ................................................................. 30 September 1991
-euba ............................................................................... 30 M ay 1991
-C yprus ............................................................................ 30 Septem ber 1991
-Denm ark ........................................................................ 19 September 1991

(With a declaration of non-application to the
Faeroe Islands and Greenland.)

-Dominican Republic ..................................................... 27 September 1991
rEcuador .......................................................................... 30 September 1991
r- El Salvador .................................................................... 16 A ugust 1991
*.Ethiopia .......................................................................... 27 September 1991

European Economic Community ............................... 19 September 1991
Finland ........................................................................... 17 Septem ber 1991

' France ............................................................................. 21 M ay 1991
-_Germ any ........................................................................ 19 Septem ber 1991

G reece ............................................................................ 19 Septem ber 1991
-. G uatem ala ........................................................................................................... 24 Septem ber 1991
6-H onduras ...................................................................... 14 August 1991

(Continued on page 573)
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In order to allow additional time for consultations to continue under the provisions
of Resolution number 349, it is necessary that the International Coffee Agreement 1983 be
further extended. To that effect,

The International Coffee Council

Resolves:

1. That the International Coffee Agreement 1983 shall be further extended for one
additional year from 1 October 1991 to 30 September 1992.

2. That this further extension shall be subject to the provisions of paragraphs 2 and 3
of Resolution number 347.

3. That Members shall undertake to expedite consultations under the provisions of
Resolution number 349, with special reference to its paragraphs 3 and 4, during the re-
maining year of the first extension under the provisions of Resolution number 347.

4. That the International Coffee Agreement 1983, as extended by Resolution number
347, shall continue in force in accordance with the provisions of paragraph 1 of this Resolu-
tion among those Contracting Parties which have notified their acceptance of such further
extension to the Secretary-General of the United Nations by 30 September 1991, if on that

Acceptance of the
extension of the

Agreement as further
extended (paragraoh 4

Participant of resolution No. 352) of resolutoa

India ...................................................................................................................... 27 Septet
-Indonesia ........................................................................ 30 Septem ber 1991
Ireland ........................................................................... 19 Septem ber 1991
Italy ................................................................................. 19 Septem ber 1991

-Jam aica ................................................................................................................. 27 Septe
-Japan* ............................................................................. 27 Septem ber 1991

r- Kenya ............................................................................. 18 June 1991
-Luxembourg ........................................................................................................ 19 Septe

,_.-M exico ............................................................................ 18 July 1991
N etherlands ................................................................... 19 Septem ber 1991

(For the Kingdom in Europe.)
- N icaragua ............................................................................................................. 30 Septei
- N orway .......................................................................... 20 Septem ber 1991
'--Panam a ........................................................................... 2 July 1991
-- Papua N ew Guinea ....................................................... 27 September 1991
- Paraguay ......................................................................... 26 A ugust 1991
-Philippines ..................................................................... 6 Septem ber 1991

, .-fortugal .......................................................................... 19 Septem ber 1991
'Rw anda .......................................................................... 30 Septem ber 1991
,Spain ............................................................................... 19 September 1991

- Sri Lanka ....................................................................... 19 Septem ber 1991
Sweden ........................................................................... 17 Septem ber 1991

-Switzerland .................................................................... 19 Septem ber 1991
-Thailand ......................................................................... 30 Septem ber 1991
-Togo ..................................................................................................................... 26 Septe

Trinidad and Tobago .......................................................................................... 20 Augus
Uganda .......................................................................... 26 Septem ber 1991
United Kingdom of Great Britain and Northern

Ireland .............................................................................................................. 19 Septe
(For the United Kingdom of Great Britain and
Northern Ireland, St. Helena, the Bailiwick of
Jersey and the Bailiwick of Guernsey.)

U nited Republic of Tanzania ...................................... 23 August 1991
U nited States of Am erica ............................................ 30 Septem ber 1991
Venezuela ....................................................................... 4 Septem ber 1991
Viet N am ........................................................................ 30 Septem ber 1991

* See p. 574 of this volume for the text of the declaration made upon acceptance.
3 United Nations, Treaty Series, vol. 1333, p. 119, and vol. 1546, No. A-22376.
4 Ibid.. vol. 1546, No. A-22376.

nNo. 352)

tber 1991

mber 1991

mber 1991

mber 1991

mber 1991
st 1991

mber 1991

(Footnote 2 continuedfmm page 572)
Provisional Application

of the Agreement
as further extended

(paragraph 5
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date such Contracting Parties represent at least 20 exporting Members holding a majority of
the votes of the exporting Members, and at least 10 importing Members holding a majority
of the votes of importing Members. The votes for this purpose shall be calculated as at I July
1991. Such notifications shall be signed by the Head of State or Government, or Minister for
Foreign Affairs, or made under full powers signed by one of the foregoing. In the case of an
international organization, the notification shall be signed by a representative duly author-
ized in accordance with the rules of the Organization, or made under full powers signed by
such a representative.

5. That a notification by a Contracting Party containing an undertaking to continue to
apply provisionally the Agreement as Extended, which is received by the Secretary-General
of the United Nations not later than 30 September 1991, shall be regarded as equal in effect
to a notification of acceptance of the further extension of the International Coffee Agree-
ment 1983 as Extended. Such Contracting Party shall enjoy all the rights and assume all the
obligations of a Member. However, if formal notification of acceptance of the further one-
year extension of the International Coffee Agreement 1983 as Extended is not received by
the Secretary-General of the United Nations by 31 March 1992 or such later date as the
Council may determine, such Contracting Party shall as of that date cease to participate in
the Agreement.

6. That any Contracting Party to the International Coffee Agreement 1983 as
Extended which has not made the notifications of acceptance provided for in paragraphs 4
and 5 of this Resolution, may accede to the Agreement by 31 March 1992 or such later date
as the Council may determine on condition that on depositing its instrument of accession
such Contracting Party undertakes to fulfil all its previous obligations under the Agreement
with retroactive effect from 1 October 1991.

7. That if the requirements for the continuation in force for a further period of one
year of the International Coffee Agreement 1983 as Extended have not been met in accord-
ance with the provisions of paragraphs 4 and 5 of this Resolution, those Governments which
have notified acceptance or provisional application of such further extension shall meet to
decide:

(a) Whether the Agreement should continue in force among themselves, and, if so, to
establish the conditions for the continued operation of the Organization; or

(b) Whether to make arrangements for the liquidation of the Organization in accord-
ance with the provisions of paragraph (4) of Article 68.

8. To request the Executive Director to convey this Resolution to the Secretary-Gen-
eral of the United Nations.

DECLARATION MADE UPON ACCEPTANCE

JAPAN

"In applying the provisions of the further extension of the International Coffee Agree-
ment of 1983, the Government of Japan will implement the further extended said Agreement
in accordance with the laws and regulations of Japan."

Registered ex officio on 1 October 1991.

Vol. 1651. A-22376
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No 22376. ACCORD INTERNATIONAL DE 1983 SUR LE CAF8. ADOPTt PAR LE
CONSEIL INTERNATIONAL DU CAFI, LE 16 SEPTEMBRE 19821

PROROGATION 2 de I'Accord susmentionnd, tel que modifid et prorog (avec effet au

ler octobre 1991)

Par r6solution no 352, adoptde le 28 septembre 1990, le Conseil international du caf6, A
sa 56e session tenue A Londres, a d6cid6, conform~ment au paragraphe 2 de l'article 68 de
l'Accord international du caf6, 1983, de proroger A nouveau l'Accord, (lequel devait expirer
le 30 septembre 1991), jusqu'au 30 septembre 1992, 6tant entendu que les dispositions des
paragraphes 2 et 3 de la r6solution no 3473 s'appliquent h cette nouvelle prorogation.

[TRADUCTION - TRANSLATION]

R9SOLUTION NUMtRO 352
(APPROUVIE . LA SEPTIhME SIANCE PLI2NIhRE, LE 28 SEPTEMBRE 1990)

Nouvelle prorogation de l'Accord international sur le cafd

Le Conseil international du caf6

Consid~rant :

Que, par la Rdsolution numro 347, r'Accord international de 1983 sur le CafM a 6t6
prorog6 pour une pAriode de deux ans jusqu'au 30 septembre 1991; et

I Nations Unies, Recuel des Traitis, vol. 1333, p. 119, et annexe A des volumes 1334, 1338, 1342, 1344, 1345, 1346,
1347, 1348, 1349, 1350, 1351, 1352, 1356, 1358, 1359, 1363, 1367, 1372, 1379, 1380, 1388, 1390, 1393, 1406, 1410, 1423,
1436, 1466, 1482, 1522, 1546, 1547, 1548, 1549, 1550, 1560, 1562, 1567, 1569, 1571, 1573, 1579, 1589, 1590 et 1601.

2 Confornment aux paragraphes 4 et 5 de la Rdsolution no 352. I'Accord international du cafd, 1983, tel que
prorogd A nouveau, est restd en vigueur entre les Participants suivants, lesquels au 30 septembre 1991 avaient ddposd
aupr~s du Secr6taire g6nral des notifications d'acceptation de la prorogation de I'Accord ou s'dtaient engags A
appliquer provisoirement ]'Accord, tel que prorogd A nouveau, et lesquels repr&Aetaient au moins 20 Membres
exportateurs ayant la majoritd des voix des Membres exportateurs et au mons dix Membres importateurs ayant la
majoritd des voix des Membres importateurs :

Participant
A llem agne .....................................................................Anoola ......................................

Acceptation de la
prorogation de IAccord

tel que pmrorog
(paragrophe 4 de Ia
rdsolution no 352)

19 septembre 1991
20 septembre 1991

Belgique ........................................................................ .............Bolivie ...............................................................................................................

BrAil .............................................................................. 2 janvier 1991
Burundi .......................................................................... 19 aodt 1991
Chypre ............................................................................ 30 septembre 1991
Colombie ........................................................................ 27 septembre 1991
Comm unaut6 europOenne ............................................ 19 septembre 1991
Costa Rica. ..................................................................... 20juin 1991
C6te d'Ivoire ................................................................. 30 septembre 1991
Cuba ............................................................................... 30 m ai 1991
Danemark ...................................................................... 19 septembre 1991

(Avec d6claration de non-application aux iles
Fdroi et au Groenland.)

El Salvador .................................................................... 16 ao0t 1991
Equateur ........................................................................ 30 septembre 1991
Espagne .......................................................................... 19 septembre 1991
Etats-Unis d'Amdrique ................................................ 30 septembre 1991
Ethiopie .......................................................................... 27 septembre 1991
Finlande ......................................................................... 17 septembre 1991

Application provisoire
de IAccord tel que
prorogd at nouveau
(paragrphe 5 de la
r,.solution no 352)

19 septembre 1991
26 septembre 1991

(Suite 6 la page 576)
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Que, pour prdvoir un d61ai suppl6mentaire afin que les consultations se poursuivent au
titre de la R6solution num6ro 349, il est n~cessaire que l'Accord international de 1983 sur le
Caf6 soit encore prorog6. A cet effet,

Decide:

1. Que l'Accord international de 1983 sur le CafM sera encore prorog6 d'une annie du
Ier octobre 1991 au 30 septembre 1992.

2. Que les dispositions des paragraphes 2 et 3 de la R6solution num6ro 347 s'appli-
queront A cette nouvelle prorogation.

3. Que les Membres s'engageront A hater les consultations aux termes de la R6solution
num6ro 349, en particulier les paragraphes 3 et 4 de ladite R6solution, pendant la derni~re
annde de la premiere prorogation au titre de la R6solution num6ro 347.

4. Que l'Accord international de 1983 sur le Caf6, tel que prorog6 par la R6solution
num6ro 347, restera en vigueur conform6ment aux dispositions du paragraphe 1 de la pr6-
sente R6solution entre les Parties Contractantes qui auront notifi6 leur acceptation de cette

(Suite de Ia note 2 de la page 575)
Acceptation de Ia

prorogation de l'Accord
tel que proroge'

(paragraphe 4 de Ia
Participant risolution no 352)

France ............................................................................. 21 m ai 1991
G ra e ............................................................................ 19 septem bre 1991
G uatem ala ............................................................................................................
H onduras ....................................................................... 14 aoOt 1991
Inde...................................................................................................
Indondsie ........................................................................ 30 septem bre 1991
Irlande ............................................................................ 19 septem bre 1991
Italie ................................................................................ 19 septem bre 1991
Jam aique ..............................................................................................................
Japon* ............................................................................ 27 septem bre 1991
K enya ............................................................................. 18 juin 1991

Luxem bourg ........................................................................................................

Application provisoire
de I'Accord tel que
prorogd 6 nouveau
(paragraphe 5 de la
rdsolunon no 352)

24 septembre 1991

27 septembre 1991

27 septembre 1991

19 septembre 1991
M exique ......................................................................... 18 juillet 1991
Nicaragua ............................................................................................................. 30 septembre 19
NorvOge .......................................................................... 20 septembre 1991
Ouganda ......................................................................... 26 septembre 1991
Panam a ........................................................................... 2 juillet 1991
Papouasie-Nouvelle-Guin~e ................. 27 septembre 1991
Paraguay ......................................................................... 26 aotIt 1991
Pays-Bas ........................................................................ 19 septembre 1991

(Pour le Royaume en Europe.)
Philippines ..................................................................... 6 septembre 1991
Portugal .......................................................................... 19 septembre 1991
RApublique centrafricaine ........................................... 6 aoot 1991
Rdpublique dominicaine .............................................. 27 septembre 1991
Rdpublique-Unie de Tanzanie ..................................... 23 ao~t 1991
Royaume-Uni de Grande-Bretagne et d'Irlande du

Nord ................................................................................................................. 19 septembre 1I
(Pour le Royaume-Uni de Grande-Bretagne
et d'Irlande du Nord, Sainte-H616ne, le bailliage
de Jersey et le bailliage de Guernesey.)

Rwanda .......................................................................... 30 septembre 1991
Sri Lanka ....................................................................... 19 septembre 1991
Su le .............................................................................. 17 septembre 1991
Suisse .............................................................................. 19 septembre 1991
Thaflande ....................................................................... 30 septembre 1991
Togo ...................................................................................................................... 26 septembre 19
Trinitd-et-Tobago ................................................................................................ 20 aoft 19
Venezuela ....................................................................... 4 septembre 1991
Viet Nam ........................................................................ 30 septembre 1991

* Voir p. 577 du pr6sent volume pour le texte de la d6eclaration faite lors de 'acceptation.
3 Nations Unies, Recuei des Traitds, vol. 1333, p. 119 et vol. 1546, no A-22376.
4 Ibid., vol. 1546, no A-22376.
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nouvelle prorogation au Secr6taire g6n6ral de 'Organisation des Nations Unies au 30 sep-
tembre 1991 si, b cette date, ces Parties Contractantes repr6sentent au moins 20 Membres
exportateurs ayant la majorit6 des voix des Membres exportateurs et au moins 10 Membres
importateurs ayant la majorit6 des voix des Membres importateurs. Les voix A cette fin
seront calcul6es A la date du ler juillet 1991. Ces notifications seront signes par le Chef de
l'Etat ou du Gouvernement ou par le Ministre des Affaires 6trang~res ou par un mandataire
ayant requ les pleins pouvoirs pour ce faire sign6s par l'un des pr6citds. Dans le cas d'une
organisation internationale, la notification sera sign6e par un reprdsentant dOment mandat6
aux termes du r~glement de l'Organisation ou par un mandataire ayant reou les pleins pou-
voirs pour ce faire sign6s par ce repr6sentant.

5. Qu'une notification, par une Partie Contractante, qu'elle s'engage A appliquer pro-
visoirement les dispositions de 'Accord tel que prorog6, qui sera revue par le Secr6taire
g6ndral de I'Organisation des Nations Unies au plus tard le 30 septembre 1991, sera con-
sid6r6e comme de m~me effet qu'une notification d'acceptation de la nouvelle prorogation
de l'Accord international de 1983 sur le Caf6 tel que prorogd. Ladite Partie Contractante
aura tous les droits et assumera toutes les obligations d'un Membre. Toutefois, si le Se-
cr~taire g6ndral de l'Organisation des Nations Unies n'a pas recu une notification officielle
d'acceptation de la nouvelle prorogation d'une annie de l'Accord international de 1983 sur
le Caf6 tel que prorogd au 31 mars 1992 ou A toute date ult6rieure que le Conseil pourra
arr~ter, ladite Partie Contractante cessera d'8tre Partie A l'Accord A cette date.

6. Que toute Partie Contractante A l'Accord international de 1983 sur le Cafd tel que
prorog6 qui n'a pas fait les notifications d'acceptation pr6vues dans les paragraphes 4 et 5
de la prdsente R6solution pourra adh6rer A l'Accord jusqu'au 31 mars 1992 ou jusqu'A toute
date ult6rieure que le Conseil pourra arr~ter la condition que, en d6posant son instrument
d'adh6sion, cette Partie Contractante s'engage A remplir toutes les obligations pr~cdem-
ment contract6es aux termes de l'Accord, avec effet r6troactif A compter du 1e

r octobre 1991.

7. Que, si les conditions pour le maintien en vigueur pendant une nouvelle p6riode
d'une annie de l'Accord international de 1983 sur le Cafd tel que prorog6 n'ont pas 6t6
remplies conform6ment aux dispositions des paragraphes 4 et 5 de la pr6sente R6solution,
les gouvernements qui auront notifid l'acceptation ou l'application provisoire de cette nou-
velle prorogation se r6uniront pour d&cider:

a) Si l'Accord restera en vigueur entre eux et, dans l'affirmative, pour dtablir les con-
ditions dans lesquelles l'Organisation continuera b fonctionner; ou

b) Pour prendre des dispositions en vue de la liquidation de l'Organisation aux termes
du paragraphe 4 de l'Article 68 de l'Accord.

8. De demander au Directeur exdcutif de transmettre la pr6sente R6solution au Se-
cr6taire g6ndral de l'Organisation des Nations Unies.

DtCLARATION FAITE LORS DE L'ACCEPTATION

JAPON

[TRADUCTION - TRANSLATION]

En application des dispositions relatives A la nouvelle prorogation de l'Accord interna-
tional de 1983 sur le caf6, le Gouvernementjaponais appliquera ledit Accord tel que prorog6,
conformdment aux lois et r~glements du Japon.

Enregistri d'office le Jer octobre 1991.

Vol. 1651, A-22376

577



578 United Nations - Treaty Series * Nations Unies - Recueil des Traitks 1991

No. 24841. CONVENTION AGAINST
TORTURE AND OTHER CRUEL, IN-
HUMAN OR DEGRADING TREAT-
MENT OR PUNISHMENT. ADOPTED
BY THE GENERAL ASSEMBLY OF
THE UNITED NATIONS ON 10 DE-
CEMBER 1984'

DECLARATION recognizing the compe-
tence of the Committee against torture, in
accordance with articles 21 and 22.

Received on:

1 October 1991

UNION OF SOVIET SOCIALIST REPUB-
LICS

(With effect from 1 October 1991.)

No 24841. CONVENTION CONTRE LA
TORTURE ET AUTRES PEINES OU
TRAITEMENTS CRUELS, INHU-
MAINS OU DIGRADANTS. ADOP-
TIVE PAR L'ASSEMBLE GgNtRALE
DES NATIONS UNIES LE 10 DtCEM-
BRE 1984'

DICLARATION reconnaissant la comp-
tence du Comit6 contre la torture, confor-
m6ment aux articles 21 et 22.

ReVue le :

Icr octobre 1991

UNION DES RPUBLIQUES SOCIALISTES
SOVI9TIQUES

(Avec effet au Ir octobre 1991.)

[RUSSIAN TEXT - TEXTE RUSSE]

((Co103 COBeTCKHX CoIHaJIcTH'ecKHx Pecny6usK 3aBjUKeT, 4TO B COOTBeTCTBHH CO
CTaTbeaf 21 KOHBCHUHH HPOTHB bITOK H ApyrHX IecToKHx, 6ecqenoBeqHEHx HrH YHHa-OIHX
ZtOCTOHHCTBO BHAOB o6pawl.eHHA H HaKa3aHHA OH IIpH3HaCT B OTHOiueHHH CHTyalHH H (DaKTOB,
BO3HHKIIHX nocne 'pHR3HTHA HacTO3sero 3amBJIeHHi, KOMnIeTeHuHIOKOMHTeTa HpOTHB IhIbTOK
nojlyqaTb H paccMaTpHBaTb coo6weHHA, npeacTaBimeMwe FocygapCTBOM-yqacTHHKOM, 0 TOM,
%iTO pyroe rocygapcTBo-ytiaCTHHK He BbI,0OJIHSleT CBOH o6A3aTeJ'ICTBa no HacTomeri KOHBe-
HUHH.

COIo3 COBeTCKHX COixHaIiHCTHqecKHX Pecny6ImHK 3aAlBUAJeT TaK)Ke, 'lTO B COOTBeTCTBHH
co cTaTefi 22 KOHBeHIIHH OH npH3HaeT B OTHomueHHH cHTyalIHri H 4)aKTOB, BO3HHKUIHX nocne
IpHHATHA HaCTOsiiero 3aSiBjieHHA, KOMrieTeHUHIO KOMHTeTa lOJIyqaTb H paccmaTpHBaT co-
o6meHHA JIIIM, HaxoAm1uHxcA not ero IOpHcIHK Hefi, HJBI OT HX HMeHH, KOTOpbIe yTBepxmaIOT,
qTO OHH lBJlIoTCl )xepTBaMH HapyeHHAi rocyIapCTBoM-yqaCTHHKOM HoJroIxeHHri KOHBe-
HUHH).

[TRANSLATION]

The Union of Soviet Socialist Republics
declares that, pursuant to article 21 of the
Convention against Torture and other Cruel,
Inhuman or Degrading Treatment or Punish-
ment,2 it recognizes the competence of the
Committee against Torture to receive and
consider communications in respect of situ-
ations and events occurring after the adop-

I United Nations, Treaty Series, vol. 1465, p. 85, and
annex A in volumes 1477, 1480, 1481, 1482, 1484, 1486,
1487, 1499, 1505, 1508, 1509, 1510,1511, 1512, 1514,1515,
1520, 1522, 1523, 1525, 1527, 1530, 1541, 1543, 1545, 1546,
1547, 1548, 1551, 1554, 1557, 1560, 1566, 1577, 1578, 1579,
1582, 1588, 1606, 1607, 1642, 1644 and 1649.

21bid, vol. 1465, p. 85.

Vol. 1651. A-24841

[TRADUCTION]

L'Union des Rdpubliques socialistes so-
vidtiques ddclare, en vertu de l'article 21 de la
Convention contre la torture et autres peines
ou traitements cruels, inhumains ou ddgra-
dants2, qu'elle reconnait la compdtence du
Comit6 contre la torture, concernant des si-
tuations ou des faits survenus aprs l'adop-
tion de la pr6sente d6claration, pour recevoir

I Nations Unies, Recuei des Traitds, vol. 1465, p. 85, et
annexe A des volumes 1477, 1480, 1481, 1482, 1484, 1486,
1487, 1499, 1505, 1508, 1509, 1510, 1511, 1512, 1514, 1515,
1520, 1522, 1523, 1525, 1527, 1530, 1541, 1543, 1545, 1546,
1547, 1548, 1551, 1554, 1557, 1560, 1566, 1577, 1578, 1579,
1582, 1588. 1606, 1607, 1642, 1644 et 1649.

2 Ibid., vol. 1465, p. 85.
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tion of the present declaration, to the effect
that a State Party claims that another State
Party is not fulfilling its obligations under the
Convention.

The Union of Soviet Socialist Republics
also declares that, pursuant to article 22 of the
Convention, it recognizes the competence of
the Committee to receive and consider com-
munications in respect of situations or events
occurring after the adoption of the present
declaration, from or on behalf of individuals
subject to its jurisdiction who claim to be vic-
tims of a violation by a State Party of the
provisions of the Convention.

WITHDRAWAL of a reservation made upon
ratification' in respect of article 20

Notification received on:

1 October 1991

UNION OF SOVIET SOCIALIST REPUB-
LICS

(With effect from 1 October 1991.)

With the following declaration:

et examiner des communications dans les-
quelles un Etat partie pretend qu'un autre
Etat partie ne s'acquitte pas de ses obliga-
tions au titre de la Convention.

L'Union des Republiques socialistes so-
vi6tiques d6clare aussi, en vertu de l'arti-
cle 22 de la Convention, qu'elle reconnait la
competence du Comit6, concemant des situa-
tions ou des faits survenus apr~s r'adoption
de la pr6sente d6claration, pour recevoir et
examiner des communications pr6sent6es
par des particuliers ou pour le compte de par-
ticuliers relevant de sajuridiction qui pr6ten-
dent Ptre victimes d'une violation, par un Etat
partie, des dispositions de la Convention.

RETRAIT d'une r6serve formul6e lors de la

ratification' A l'6gard de l'article 20

Notification reVue le:
ler octobre 1991

UNION PDES RIPUBLIQUES SOCIALISTES
SOVIETIQUES

(Avec effet au Ier octobre 1991.)

Avec la d6claration suivante :

[RUSSIAN TEXT - TEXTE RUSSE]

<C0103 COBeTCKHX COIxHaIHCTHqeCKHX Pecny6J.HK npH3HaeT B OTHOIUeHHH CHTyaUHi1 H
4)aKTOB, BO3HHKIHX iocjie IpHH1THA HacToAtnero 3aMBJIeHHAI, KOMeTeHIIHIO KOMHTeTa npo-
THB TIbITOK, onpe ejieHHyIo cTaTberi 20 KOHBeHLtHH>.

[TRANSLATION]

The Union of Soviet Socialist Republics
recognizes the competence of the Commit-
tee against Torture, as defined by article 20 of
the Convention in respect of situations and
events occurring after the adoption of the
present declaration.

Registered ex officio on 1 October 1991.

I United Nations, Treaty Series, vol. 1465, p. 85.

[TRADUCTION]

L'Union des Republiques socialistes
sovietiques reconnait la competence du
Comite contre la torture, telle que ]a definit
I'article 20 de la Convention, concernant des
situations ou des faits survenus apr~s 'adop-
tion de la presente declaration.

Enregistri d'office le Jer octobre 1991.

1 Nations Unies, Recueil des Trait's. vol. 1465, p. 85.

Vol. 1651. A-24841
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RATIFICATION

Instrument deposited on:

3 October 1991

ISRAEL

(With effect from 2 November 1991.)

With the following reservations:

"1. In accordance with Article 28 of the
Convention, the State of Israel hereby de-
clares that it does not recognize the compe-
tence of the Committee provided for in Arti-
cle 20.

"2. In accordance with paragraph 2 of Ar-
ticle 30, the State of Israel hereby declares
that it does not consider itself bound by para-
graph 1 of that Article."

Registered ex officio on 3 October 1991.

RATIFICATION

Instrument diposi le:

3 octobre 1991

ISRAtL

(Avec effet au 2 novembre 1991.)

Avec les rdserves suivantes :

[TRADUCTION - TRANSLATION]

1. Conformdment A l'article 28 de la Con-
vention, l'Etat d'Isradl d6clare par les pr6-
sentes qu'il ne reconnait pas la compdtence
accordde au Comit6 aux termes de l'arti-
cle 20.

2. Conform6ment au paragraphe 2 de
I'article 30, I'Etat d'Isradl declare par les
pr6sentes qu'il ne se consid~re pas li par les
dispositions du paragraphe I dudit article.

Enregistri d'office le 3 octobre 1991.

Vol. 1651. A-24941
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No. 27531. CONVENTION ON THE
RIGHTS OF THE CHILD. ADOPTED
BY THE GENERAL ASSEMBLY OF
THE UNITED NATIONS ON 20 NO-
VEMBER 19891

RATIFICATIONS

Instruments deposited on:

3 October 1991

ISRAEL

(With effect from 2 November 1991.)

Registered ex officio on 3 October 1991.

7 October 1991

HUNGARY

(With effect from 6 November 1991.)

Registered ex officio on 7 October 1991.

I United Nations, Treaty Series, vol. 1577, No. 1-27531,
and annex A in volumes 1578,1579, 1580,1582, 1583,1586,
1587, 1588, 1590, 1591, 1593, 1594, 1598, 1606, 1607, 1637,
1639, 1642, 1643, 1647, 1649 and 1650.

No 27531. CONVENTION RELATIVE
AUX DROITS DE L'ENFANT. ADOP-
TtE PAR L'ASSEMBLtE GtNtRALE
DES NATIONS UNIES LE 20 NOVEM-
BRE 19891

RATIFICATIONS

Instruments diposds les:

3 octobre 1991

ISRAEL

(Avec effet au 2 novembre 1991.)

Enregistrd d'office le 3 octobre 1991.

7 octobre 1991

HONGRIE

(Avec effet au 6 novembre 1991.)

Enregistrd d'office le 7 octobre 1991.

I Nations Unies, Recueji des Traitds, vol. 1577,
no 1-27531, et annexe A des volumes 1578, 1579, 1580,
1582, 1583, 1586, 1587, 1588, 1590, 1591, 1593, 1594, 1598,
1606, 1607, 1637, 1639, 1642, 1643, 1647, 1649 et 1650.

Vol. 1651, A-27531
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